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LOK SABHA DEBATES 

LOK SABHA 

Wedne.day, April 26, 2000Na/.akha 6, 1922 (Saka) 

The Lok Sabha met at Eleven of the Clock 

(MR. SPEAI<ER In the Chait) 

{Translation] 

SHRI RAMDAS ATHAWALE (PANDHARPUR) : Mr. 
Speaker. Sir. the decision which the Government has taken 
regarding Constitutional review. ". (lnte/TIJptlons) 

{English] 

MR. SPEAKER: Please take your seat. Yesterday we 
have discussed aboul the Constitutional review also. Please 
lake your seat now. This will not go on record. 

(Interruptions) • 

MR. SPEAKER: Please take your seat. This will not go 
on record. 

(Interruptions) • 

MR. SPEAKER: Please understand that only yesterday 
we have discussed about Ihe constitutional review. Now 
please take your seat. 

. " (Interruptions) 

MR. SPEAKER: If you have anything more to say, you 
have to raise it during the 'Zero Hour' and not now. This will 
nol go on record. 

(interruptions) • 

MR. SPEAKER: You cannol raise It now. Please take 
your seat. Please lislen to the Chair also. This Is too much. 
This Is not the proper way to raise the matters In the House. 
You have listen 10 the directions of the Chair. Nothing should 
go on record. 

(Interruptions) • 

MR. SPEAKER: Please take your seat. 

11.01 hr •. 

ORAL ANSWERS TO QUESTIONS 

[Translation] 

Musharraf offer of Talks 

+ 
'441. SHRI BABUBHAI K. KATARA : 

SHRI SUSHIL KUMAR SHINDE : 

Will the Minister of EXTERNAL AFFAIRS be 
pleased to slate : 

"Not recorded. 

(a) whether the present mlUtary ruler of Pakistan 
has expressed his desire to hold talks with India; 

(b) If so, the details thereof; 

(c) whether during the recent stopover In Islama-
bad, the US President dlscussltd any specHIc proposals 
purported to bring about closer relationship between India 
and Pakistan; 

(d) 

(e) 

(1) 

(g) 

{EngHsh] 

If so, the details thereof; 

whether India Is ready for talks; 

If so, the details thereof; and 

If not, the reasons therefor? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH) : (a) to (g) A statement Is laid on the Table 
of the House. 

Statement 

(a) and (b) Yes, Sir. The Chief Executive of Pakistan 
has In some recent pubIc statements expressed a view that 
India and Pakistan resume talks, but on an agenda deter-
mined by Pakistan . 

(c) and (d) During his stopover In Islamabad, and while 
addressing the people of Pakistan, President CUnton called 
upon Pakistan to exercise restraint, respect the Line of 
Control, resume dialogue and reduce the level of violence. 
He reiterated that ,US does not Intend to play any mediatory 
role. 

(e) to (g) India, as the initiator of the dialogue process 
remains committed to a relationship of peace, friendship and 
cooperallon with Pakistan. Towards that end, at our initiative, 
the Composite Dialogue Process was put In place. It IS our 
view that a proper environment for meaningful dialogue has 
now to be restored by Pakistan. For. post Kargll and after the 
military take over In that country, Pakistan has enhanced Its 
sponsorship and support of cross-border terrorism in Jammu 
& Kashmir, as also elsewhere in India. It has continued to 
Indulge In unprovoked firing across the Line of Control and 
the International Border In Jammu & Kashmir. It's call for Jehad 
and other hostile propoganda against India has also gone 
on un bated. Besides, rec.;ently, General Musharraf has also 
reportedly repeated Ihat he does nol believe ellher in the 
Simla Agreement or In the Lahore Declarallon. 

It Is the Government's view that It Is for Pakistan to revert 
10 the path of peace and normalcy; to reaffirm Ihe estabUshed 
essentials of bilateral relations between our two countries, 
and thus, restore a cHmate congenial 10 a resumption of the 
Interrupted dialogue process. 
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[Translation] 

SHRI BABUBHAI K. KATARA : Mr. Speaker, Sir, I would 
Uke to know from Hon'ble Minister as to whether the present 
ruler of Pakistan, General Musharraf had said that he Is ready 
to hold talks wtth India at any place and on any date? Whether 
the ruler of Pakistan had also said that the talks should be 
held as per the agenda fixed by them? What does this mean? 
Whether Pakistan wants to dictate terms to India? Is It true 
that Pakistan has deployed Its forces on large scale along 
the border of Kutch region of Gujarat and on Rajasthan 
border? In view of all these things, whether we are offering to 
hold talks on our own terms? Considering all these things, 
India should clearly tell Pakistan that unless It seeks an 
apology for the Kargll war . ... {Interruptlons} 

MR. SPEAKER: This is a good question. You have 
asked a very good supplementary question. 

SHRI BABUBHAI K. KATARA : We should clearly state 
that unless Pakistan restores democracy, India will not hold 
any talks with them. 

SHRI JASWANT SINGH: Mr. Speaker, SIr, the hon'bla 
Member has expressed his views and given some sugges-
tions. The government will consider his suggestions and his 
views. As regard the query of the hon'ble Member as to whe-
ther General Parvez Musharraf had said that Pakistan was 
ready to hold talks with us. In this connection, I would Ike to 
say that he had said this thing. Besides, it has also been 
mentioned in the statement which has been laid on the Tabla 
of the House on behalf of government. The stand of our 
government Is quite clear. Hon'ble Prime Mlnieter has already 
made It claar. We are not Interested In what they are saying 
instead we keep an eye on what they are doing. Another 
question of hon'ble Member Is related to Gujarat and Rajas-
than border, certainly the Ministry of Defence is cautious 
towards It. 

SHRI BABUBHAI K. KATARA : My second question Is 
as to whether India will clearly state to Pakistan that unlHs It 
returns 2I3rd part of Illegally occupied Kashmir to. india, till 
then India will not hold any talks wtth Pakistan under any 
circumstances? 

SHRI JASWANT SINGH: The hon'ble Prima Minister 
has given 'statements also over this subject. BesIdes this, the 
points which the hon'ble Prime Minister has mentioned and 
which is the unanimous proposal of both the Houses also 
Itself clears the position of India. 

SHRI SUSHIL KUMAR SHINDE : Mr. Sper.ker, Sir, when 
the President of America, Bill Clinton came here at that time 
Sikhs were killed In Jammu and he had said: 

[English] 

Borders could not be drawn with human blood. 

[Translation] 

The Prime Minister has been having dialogue with them 
for so many days and yesterday he said emphatically about 
deterrant and also sought the opinion of leader of opposition. 
Only today, I have raad Inthe newspaper that In United Nation 
NPT meeting Madam A.,rlght has spoken specifically about 
Nuclear Test. Yesterday you wet:e also saying hera empha-
tically that-

[English] 

Secretary of State, Madeleine Albftght, made It clear on 
Monday at UN's NPT Review Conference that there was 
absolutely on question of recognising new nuclaar weapon 
states. 

{Translation] 

I do not want to go Into detail because yesterday It was 
being said her emphatically and the Prime Mlnlaterwu saying 
that It Is a matter of pride for our country. In 1998, when we 
conducted the nuclear test then It was also a matter of pride 
for our country. It strengthened India's position and today 
America says that you are not In that position. In such 
drcumstances, when you dlacuued the Issue of Une of 
Control with Mr. Bill CRnton at thal time you said that this LoC 
will be our border Ine. What exactly you discussed with him 
this Is what the entire House would Ike to know. 

SHRI JASWANT SINGH: Hon'ble Member has tried to 
cover many things In this question. It Is the prerogative of the 
hon'ble Member to recognise and accept the greatness of 
India or not but It Is a fact and everyone knows It and the 
entire world Is recognising It. Whether the hon'ble Member 
and other Members of his party accept It or not, I have the 
right to object to It but I have no right to change their views. As 
far as the Question of Conference on review of NPT Is 
concerned, It Is not related with this Question. Hon'ble 
Member has tried hard to Ink both these Questions The 
Question Is what Is our stand wtth regard to LoC. LoC Itseilis 
a treaty document. This LoC Is defined under Shlmla 

. Agreement. Therefore, we are requesting you to recognise 
the unviolability of LoC because It Is a treaty agreement. You 
should not Ignore It. 

{English] 

SHRI SURESH KURUP : Is It our pOSition that for 
restoration of a meaningful dialogue with Pakistan, demo-
cracy should be restored In Pakistan, that we are not ready to 
talk to a mlUtary rule In Pakistan? 

SHRI JASWANT SINGH : The position of the 
Government of India has been maae quite explicit on a 
number of occasions. What Pakistan chooses to do with Itself 
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and its Internal arrangement, we can have a disagreement 
with them, we can have a vlew-polnt In that regard, but we 
are certainly not going to advocate that Pakistan pursue one 
or another form of system. That Is their outlook. That does not 
however preclude us from holding a vlew-polnt and It certainly 
does not preclude other International communities like 
Commone wealth from taking a stand that they have taken. It 
Is the stand that has been taken for example by the 
Commonwealth because of the shared experience of some 
of the members of the Commonwealth In which the leaders 
of the countries concerned have gone through this process 
of mlUtary take over, consequences to their nations of such 
take overs. Therefore, based on that, the Commonwealth 
has taken a certain stand. 

SHRIMATI KRISHNA BOSE : I understand that our 
unhappiness with Pakistan is over the military rule. I also 
understand how difficult It Is for us to open a dialogue unless 
they come back to democracy. But, Sir, the military rule may 
stay, we do not know, two years, three years or five years. So, 
we cannot say that we shall never have any dialogue with 
them. We may have to think twice about that. I would like to 
know whether the Government is thinking about that. 

Another thing is, nowadays in the international politics 
we hear two terms 'mediators' and 'facilitators'. We have ruled 
out mediation. We do not want mediation by anyone, certainly 
not by the USA but would the Government think about 
facilitator? It need not be the USA. It can be France, Norway 
or anybody else because we are angry and we are not talking 
to them. They are pretending to be Innocent but stili sending 
their troops. How long can this go on? Somebody has to 
break it. Will you at all consider facilitation by any other party 
other than USA? 

SHRI JASWANT SINGH : There are two parts 01 the 
hon. Member's question. I will attempt to address myself both. 
First, the second part. It has been made quite clear by the 
Government, repeatedly, that the euphemism or whatever 
word you choose to adopt, whether facilitation, intervention 
or mediation, it is not acceptable to the Government, not acc-
eptable to India. 

So far as the filSt part about the second thought Is 
concerned, I have made It quite clear and the Prime Minister 
has made It quite clear that It·ls not pre-c:ondltlons of any kind 
other than the restoration of a congenial climate so that the 
Int8fl'Upted dialogue process can be resumed. That Is all that 
is required. If I go Into the history of how that cUmate has been 
vitiated, the territory of trust transgressed, that has all been 
Indicated In the reply given. 

We are not setting pre-conditions. As I have made It 
clear In the statement - and If you permit and If the hon. 
Member would Uke - we are the Initiators of the dialogue 

process and we remain commlted to relationship of peace, 
friendship end cooperation with Pakistan. The Prime Minister 
made It quite clear that the people of India, and the 
Government of India bear no enmity against the people of 
Pakistan. But It Is also nevertheless a reaDly that they are 
engaged, amongst other things, In constant and continuous 
encouragement to cross-border terrorism and simultaneously 
not recognising the InvlolablUty of what after all Is a Confi-
dence-Building Measure-the Line of Control, endless hostile 
propaganda against India, continuous calls about J8had 
agalnst India. Lately the Chief Exacutive of Pakistan reportedly 
In an Interview has repeated what he has earler said that he 
recognises neither the Simla Agreement nor the Lahore 
Declaration. Now, in the face of all this, What India expects Is 
the restoration of a climate that Is congenial for the resumption 
of the interrupted dialogue process. I think, the Government 
Is quite explicit. 

[Translation} 

SHRI SHIV RAJ SINGH CHOUHAN : Mr. Speaker, Sir, 
through you I would like to ask the Minister 01 External Affairs 
whether any change has taken place In the Foreign PoAcy of 
Pakistan after General Parvez Musharraf took over. Whether 
Pakistan has made any announcement In this regard? If so, 
what are its main points? 

SHRI JASWANT SINGH: After taking over power of 
Pakistan, General Parvez Musharraf had appointed some 
army Generais to look into the functioning of External Affairs 
Ministry and sub mil a report to the Chief Executive about the 
possible Improvements In II. As per our Information that report 
has already been submitted and It contains some recommen-
dations also and Pakistan will Implement those recommen-
dations at the right time. As far as the question related to India 
is concerned, I have already said that when General Parvez 
Musharraf has said that he neither believes in Shlmla 
Agreement nor in Lahore declaration. it Is natural that there 
is a change in their policy towards India. General Parvaz 
Musharraf had announced Five Point Programme and during 
his Internal talks he had said that unless meaningful and 
result oriented talks on Kashmir take place, till then Pakistan 
will not Initiate any talk with India regarding trade, economic 
or friendly relations. 

Secondly, he had said that full assistance wiN be given 
to the leaders of POK and they will propagate the Issue of 
Kashmir In their own country and at International level and It 
Is also the endaavour of the Pakistan Government to act In 
this way. 

[EngHsh} 

Sir, I have to quote the fourth point In EngNsh as I have 
the 'acts in EngHsh. 
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"says: 

·Pakistan would step up political diplomacy and moral 
support for the seH-determination by Kashmlrls and 
finally, Paklsta-~ will not enter into any deal with India at 
any cost on the Kashmir issue, and there will not be any 
give and take." 

[Trans/ation) 

These are all his own statements. This Is what the 
hon'ble Member wanted to know also. I haVft made" clear as 
much as I could. 

(Eng/Ish) 

SHRI MANI SHANKAR AIYAR : Mr. Speaker, Sir, in view 
of tha fact that the P-S countries have armed themselves with 
a Security Council Resolution after Pokharan-II which gives 
them the authority to intervene In the affairs of the sub-
continent at any point in time that they choose to do so and 
the fact that if there is no bilateral dialogue, there is an incre-
ase in the danger of multilateral Intervention would the 
Minister of External Affairs agree that It Is possible to have 
talks about talks rather than a dialogue Itself aimed at creating 
an atmosphere within which a meaningful dialogue could 
commence, instead of aggravating the situation by' InSisting 
that It is unilaterally for the Pakistanis to improve this climate 
bearing in mind the fact that the first Foreign Minister of India 
to visit Pakistan was Shrl Atal Blharl Vajpayees who called 
on another military dictator, General Zla-ul-Haq, bearing also 
In mind that it was Shri Atal Bihari VaJpayee, as Foreign 
Minister who prepared the ground for Pakistan under General 
Zla-ul-Haq (a) to become again a member of the Common-
wealth, and (b) to enter the Non-AUgned Movement? Further 
bearing In mind that at the time of the Lahore Yatra, there was 
cross-border terrorism taking place; there was hostile 
propaganda taking place; Pakistan continued to be In 
occupation of PoK; and no assurance had been given to us 
whatsoever that the kind of assistance being given to people 
inside Jammu and Kashmir and people outside Jammu and 
Kashmlrto continue their hostilities against India would cease. 

In view of Jhe fact that nobody has contributed In the 
last 30 years more to pushing forward an India-Pakistan 
dialogue In exactly the same objective circumstances as 
obtained now as Shrl VaJpayee did both as the Foreign 
Minister as well as the Prime Minister, would the Minister 
kindly take Into account the possibility of holding talks about 
.talks aimed at creating a cordial atmosphere instead of 
. allowing our country to get Involved In the double heNx of a 
spiral of escalating tension? 

SHRI JASWANT SINGH: Sir, the hon. Member has, 
based on his experience and certainly based on the views 
that he holds, repeatedly expressed and brought In a number 

of things. I will attempt to enswer all of them. On the question 
of UN Security Council Resolution 1172 which empowers 
the P-S countries etc. Its prescriptive and peremptory tone, 
the conduct of the p-s In the month of May, 1998, and now In 
April, 2000 the transformation that has taken place, are sell-
evident. The Prlrne Minister has referred to It. I will not dwell 
on it too long. Perhaps in the Demands for Grants, we can 
discuss this issue further. 

On the suggestion by the hon. Member regarding 
aggravating the situation, Sir, India has not earlier aggravated 
the situation; India is not now aggravating the situation; and 
India has no Intention of aggravating the situation In future. 
We remain committed (a) to dialogue, and (b) to peace and 
prosperity between the two countries. 

The essentlai and key part of the hon. Member's 
question Is regarding talks about talks so that a dialogue 
eventually get facilitated. We will examine the possibility of 
having talks about talks. But In the absence of a congenial 
atmosphere and the kind of statements that are being made, 
it would be difficult. It is because it is not India which is doing 
it unilaterally. India has not said that we go back from Simla 
Agreement or the Lahore Declaration. 

" Is the Chief Executive of Pakistan who has reportedly 
said so. H the whole basis of the dialogue process Itself of 
bilateral relations which are treaty document, Is so summarily 
rejected, I am sure the hon. Member would appreciate that Is 
not any unilaterai action by India that It has done so. I am 
grateful to the hon. Member for his recognition and the 
handsome recognition that he has made of the hon. Prime 
Mlnlste(s contribution to beneficial, peaceful and constructive 
Indo--Pak relations. We will always bear that In mind. But 
about having talks, though we do not shut any doors, please 
let me assure the hon. Member that whereas we will not 
aggravate the Situation, I am sure the hon. Member would 
appreciate .that we are far more interested in the quality of 
bilateral relations with Pakistan and not in the quality of public 
relations that Pakistan is engaging in. 

(Trans/atlon) 

SHRI ANANT GANGARAM GEETE : Mr. Speaker, Sir, 
Pakistan has never been cordial with India and has always 
encouraged terrorism. Whenever there were bomb expiQ,9ions 
or massacres, everytlme Pakistan was inVOlved in it. Han. 
Minister of Home Affairs has made such a statement in the 
House. When President of United States Shrl Bill CUnton 
was on visit to our country 35 Slkl'ls ware killed in Jammu and 
Kashmir. When SM CHnton went to Pakistan and whatever 
he said there the reply given by our Hon. Minister In response 
to that is given below in part (c) and (d) of the question: 

"During his halt in Islamabad While addressing the 
people President Clinton asked Pakistan to use restraint, 
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respect of Hne of control, resume dialogue and control 
violence. He reitrated that America has no Intention to 
act as a mediator.· 

Mr. Speaker, Sir, I want to know whether there Is any 
change In Pakistan's attitude after this statement of Shrl 
CUnton. H not, then what Initiative our Government has taken 
to get Pakistan declared as a tarrorlst Stata? 

SHRI JASWANT SINGH: Mr. Speaker, Sir, becausa of 
Pakistan's modus-operandi, attitude and Its activities terrorism 
Is continuously baing talked about In Intemational community 
and Pakistan's name is baing linked with It. It Is becausa of 
efforts made by India. Perhaps hon. Mamber remambers that 
sinca Pakistan's misadventura In Kargll wa have baan 
continuously telling that Pakistan Is' indulging In cross-border 
terrorism and the world should raaUsa It. It Is becausa of 
India's efforts that In Intamational conferances, bilateral talks 
whenever India gets an opportunity to have talks with other 
countrlas, we hava not come across aven a single country 
which doas not accept that Pakistan Is a laadlng country in 
the world who is encouraging this sort of terrorism. 

[English] 

SHRI PRAKASH PARANJPE : Sir, his question has not 
been replied. 

MR. SPEAKER: The hon. Minister has already replied. 

... (Interruptions) 

MR. SPEAKER: This is not your business. The hon. 
Minister has already given his reply. 

SHRI PRIVA RANJAN DASMUNSI : May I know from 
the hon. Minister whether It is a fact that while at the behest of 
the hon. Prime Minister respected Shrl Atal Blhari Vajpayee, 
without any diplomatic Initiative and mobility of International 
opinion, India took unilateral stand to persuade the United 
States to declare Pakistan as a terrorist State and that the 
United States has refused to do so? Having failed In that 
Initiative, the Governmant of India now feels qulta embarra-
ssed to negotiate further with Pakistan. 

That Is why, the Government of India Is now faltering on 
this Issue. If it is not a fact, will the Government 01 India's 
foreign desk take Initiative to mobilis a Intematlnal opinion on 
(a) to restore democracy In Pakistan, and (b) to· Initiate a 
dialogue bilaterally between India and Pakistan without any 
third party mediation? 

SHRI JASWANT SINGH: I will attempt to distil a question 
out of the hon. Mamber's expression of opinion. I cannot 
answer an opinion. But out 01 that If I can Identify a question, 
the question Is that, shall we resume a dialogue process. I 
have alraady answared that quastion and all other aspects 

on which the hon. Member is expressing an opinion, In fact, 
run contrary to established facts. 

SHRI PRIVA RANJAN DASMUNSI : We persuaded the 
United States to declare Pakistan as a terrorist State, but the 
United States has refused to do so. Now that Is your emba-
rrassmant. 

SHRI JASWANT SINGH: This Is at great variance from 
established fact because H the hon. Member would reflect on 
the fact that there Is a Joint Working Group between the United 
States of America and India on Terrorism, and that In the US 
Senate, there Is a report about Pakistan and on Pakistan's 
activities on terrorism, he will find that International opinion Is 
all there. It Is a matter of great regret and some disappointment 
lor me that such leading Ughts oflha Congress party, and an 
old friend of mlna refused to face lacts and recognise lacts. 

[Translation] 

Fallin Growth Rate of Gross Domestic Product 

+ 
*442. SHRI KIRIT SOMAIVA : 

SHRI A. VENKATESH NAIK : 

Will tha Minister 01 AGRICULTURE ba pleased 
to state: 

(a) whathar there has been a steep laU In the growth 
rata 01 Gross Domestic Product In tha third quarter 01 1999-
2000 due to continuous low production In the agricultural 
sector; 

(b) il so, the growth rata 01 Gross Domestic Product 
recorded lrom October to December, 1999 and percentaga 
of decDna therein as compared to that of the last year; 

(c) il so, the details thareof and tha raasons thera-
for; and 

(d) tha concrete staps being taken by the Union 
Governmant to chack this decllna In agricultural production? 

THE MINISTER OF RURAL DEVELOPMENT AND 
MINISTER OF AGRICULTURE (SHAI SUNDAR LAL PATWA): 
(a) to (d) A statament is laid on the Table 01 the Sabha. 

Statement 

(a) to (c) According to the quarterly estimates of Gross 
Domestic Product (GOP) released by the Central Statistical 
Organisation, tha growth rate of GDP at 1993-94 prices for 
tha quarter, October-Decambar, 1999 is 5.8% as compared 
to 7.8% for tha corresponding period last year. As per tha 
quarterly estimates, tha growth rIlte of tha sector Agriculture, 
Forestry & FIshing during October-December, 1999 has baen 
0.5% as against 9.9% In the corresponding period oltha 
previous year. There has been no continuous decline In the 
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growth of Agriculture Sector. The declne In the growth rate of 
the sector, 'Agriculture, Forastry, and Fishing' In the quarter, 
October-December, 19991s due to lower growth of agriculture 
production In Kharif 1999 due to aberrant weather conditions 
resulting In lower area coverage and lower productivity of 
various crops Uke ollseeds, coarse cereals, pulses etc. 

(d)) To increase production and productivity in 
Agriculture, the Government Is Implementing centrally spon-
sored Integrated Cereal Development Programmes In ricel 
wheat/coarse cereals Based Cropping System Area, National 
Pulse Development Project, Ollseads Production Programme 
and Technology Mission on Colton etc. Under these progra-
mmeslprojects, incentives are provided to farmers for use of 
high yielding varieties of seeds, appUcation of Integrated Pest 
Management, propagation of scientific water management 
including micro Irrigation and use of Improved farm Imple-
ments. Research Is also being continuously undertaken to 
develop improved technologies so as to enhance the 
productivity and production of food grains In India. Field 
demonstrations on farmers' holding including training of 
farmers and farm labourers Is being organised for effective 
transfer of technology. 

SHRI KIRIT SOMAIYA : Mr. Speaker, Sir, in comparison 
to previous year growth rata of agriculture production during 
October-December, 1999 has declined to 0.5 percent from 
9.9 percent. What Is .the reason of decDne by nine and a half 
percent. Has the Department of Meteorology predicted that 
out of 35 divisions In 7 sub divisions, Including Rajasthan 
and Gujarat there is going to be a decDne In Kharlf and Rabl 
production owing to shortfaH In rainfall. Will the han. Minister 
give Information regarding this? 

SHRI SUNDAR LAL PATWA: Mr. Speaker, Sir, as han. 
Member has said, it is true that Its percentage has come 
down during October-December quarter. It Is mainly because 
of weather, erratic ralnfan. And there are certain things which 
are beyond our control and depend upon the weather. It Is 
certain that because of this the growth rate has declined. But 
as far as the reason is concerned, I would like to tell han. 
Member that rainfall deficiency in minus 58 percent in Saura-
shtra and Kutch, minus 36 per cent in Tamil Nadu and minus 
29 per cent in Andaman and Nlcobar. Because of these all 
deficiencies, the variation occurs and it Is not a new thing. 
After going through some last years agriculture prodUction, 
we can see that one year growth rate reflects good growth 
whereas next year It declines. For the last many years It Is 
going on and it Is not a new thing. Stili the latest. 
... (InterruptIons) 

SHRI ANIL BASU : It dependas upon nature, but what 
steps the Govemment have taken? 

SHRI SUNDAR LAL PATWA; Weather Is not under our 
control . ... (Interruptlons) 

SHRI ANIL BASU : We are aware of It. But adequate 
progress has been made In science and technology. What 
the Government has done with regard to this? 

SHRI SUNDAR LAL PATWA : Whatever Is possible with 
the efforts, the Government Is trying hard to echleve that. I am 
sure the Government would succeed. 

SHRI KIRIT SOMAIYA : I would Uke to draw the attention 
of han. Minister towards your statement that because of 
monsoon one year agriculture production declnes whereas 
next year It Increases. I feel hon. MInister's attention Is not 
drawn towards the statement of Planning Commission. Hence 
I would Uke to draw his attention towards that. 

(Englsh) 

This Is not the fact. I would Uke to draw your attention as 
regards foodgralns. Rise In production in the nineties has 
been poor. While the growth rate of foodgralns production 
was 37 per cent in the eighties, It has gone up only by 12 per 
cent In the nineties. 

SHRI MANI SHANKAR AIYAR : You are absolutely right. 
This is what happened when the Congress Party was In power. 

S~RI PRIYA.RANJAN DASMUNSI : Thank you for gMng 
this Information to the House. 

(Translation) 

SHRI KIRIT SOMAIYA : I feel both of you are fond of 
making this House to laugh. First Hsten to the figures presented 
by me. I have told that the growth rate was 37 per cent during 
1987 and It remained 12 per cent upo 1997 while NDA Gov-
ernment was not In power. 

Mr. Speaker, Sir, I would Uke to know from hon. Member 
as to whether Planning Commission drew their attention 
towards this fact when previous Government, the Unl1ed 
Front's Government was In power. 

(EngDsh) 

Population growth In the nineties Is more than the growth 
In agrlC'ulture production. 

(Translation) 

Then how would you cope up and solve II. What 
attention was paid by han. Minister of Agriculture while 
planning for 11? 

For your Information I want to tell that 

(EngDahl 

The foodgralns production. has decNned from 3.5 per 
cent to 1.8 per cent. 
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{Translation] 

My question Is that this time also the Department of 
Meteorology has predicted that not only there will be decUned 
in Kharif production but In Rabi productlon also. In early 1990 
and during mid-year, Planning Commission drew attentlon 
towards the fact that: 

(English) 

Out of 304 million hectatres of land available in India, 
only 204 milUon hectares are fit for vegetation. 

(Translation) 

Out of this, 122 million hectares land is unutliised. What 
steps the Government would take for Its utlUsation and making 
It fit for vegetation. 

SHRI MANI SHANKAR AIYAR : H hon. Minister is unable 
to reply, then I would reply It. 

SHRI SUNDAR LAL PATWA : Mr. Speaker, Sir, I am the 
Minister. It is an incident that Shri Manl Shankar Alyar wants 
to reply. While sitting here if he wants to estabKsh a new 
practice, then I would take It for this humour. 

({English) 

MR. SPEAKER: He is supplying some Information to 
you. 

(T ransla tion) 

SHRI SUNDAR LAL PATWA : Hon. Speaker, Sir, I have 
already stated In the reply to the original question ~s to what 
the Government are doing. H the hon. Member refer to the (d) 
part of the question he will find that we are doing whatever Is 
possible. 

(English) 

To increase production and productivity, the Government 
is implementing centrally sponsored Integrated Central 
Development Programmes In rice, wheat and cereals. It Is 
bringing under the cropping system area, National Pulse 
Development ~rojects, Oil Seeds Production Programme, 
Technology Mission In Cotton, etc. 

(Translation] 

SHRI ANIL BASU : Please first see the sUp. 

SHRI SUNDAR LAL PATWA : This Is not a new thing. 

SHRI ANIL BASU : The problem Is that the Minister Is 

also temporary. 

SHRI SUNDAR LAL PATWA : I am In public life since 

1957 but I do not know what Is your experience In this field. 
... (Interruptions) 

The Government are taking all the possible measures 
In this regard. The hon. Mernber has raised the question that 
productlon Increased or decreased during certain periods 
and I do not want to go Into details as to which Government 
was In power at that time. No Government In the country want 
that agriculture production should decDne. Every Government 
Irrespective of one party or the other party make efforts 10 
Increase the agricultural production. Therefore, I do not want 
to go Into details of allegation and counter allegations 
between the Governments. No Government can contrulthe 
weather conditions. I would Uke to furnish an Information to 
you. 

{EngHsh] 

The growth rate of Agriculture, forestry and fishing In 
1993-94 prices. 

(Trans/at/on) 

In 1994-95 growth rate was plus five per cent and In 
1995-96 It was minus 0.9 per cent. Similarly, In 1996·97 It 
was plus 9.6 per cent and In 1997·98 minus 1.9 per cent, in 
1998-99,7.2 per cent and 1999·2000 advance estimate of 
0.8 percent has been made. This fluctuation as I have already 
stated in my reply to question Is mainly due to good agricultural 
yield In one year and poor agricultural yield the next year. II 
will be the endeavour of the Government to adopt IIltest 
technique for the development of agriculture within the short 
period available to us to bring the wasteland under cultivation, 
watershad management and to check the flow of water Into 
the sea. 

(Eng'sh) 

SHRI A. VENKATESH NAIK : Sir, I am not satisfied with 
the answer of the hon. Minister. He has stated that there Is no 
continuous declne In the growth rate of agriculture sector. 
But It can be .. en from the Economic SUNey of 1999·2000 
that from 1994·95 to 1999·2000, the growth rate of agriculture 
and alUed sectors has gone upto -{l.9 per cent. Secondly, if 
there is no decline, then why Is the Government importing 
foodgralns and other agricultural products every year In a 
huge qUantum? Sir, we have to think over seriously as to why 
agricultural production Is decHnlng. The Minister has stated 
that aberrant weather conditions as one ot the main re"sons. 
But In my view, besides this, low Investment In this sector, rise 
In cost production, Improper Implementation of Central 
schemes are the other reasons. 'would Uke to know from the 
hon. Minister the steps which the Government Is going to 
take to solve all these problems to boost agricultural prod-
uction as well as Gross Domestic Product. 
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{Translation] 

SHRI SUNDAR LAl PATWA : Sir, I have already stated 
in my reply to the earlier question as to what steps the 
Government are taking. So far as the question of decrease In 
production Is concerned, It is a thought and an Invention and 
you are also aware of It. It is almost same all over the world. 
We have been abie In increasing the agricultural production 
through the green revolution in which we have adopted use 
of chemical fertilizers, pesticides, Insecticides, deep tilUng, 
intensive irrigation etc. to increase the agriculture production. 
But due to optimum use of agrlcluturallnputs we have reached 
at a saturation point In respect of agricultural yield. Now 
production is stagnant. Despite using maximum quantity of 
fertilizers we are unable to increase it further. FertlUty of land 
has decreased. Farmers are once again concentrating on 
organic farming. It is a iong process. No difference can be 
made in this regard within a short period. Therefo~e, I have 
submitted that the Government are making every possible 
effort to adopt the modern techniques in this regard. 

[English] 

SHRI P. C. THOMAS: Sir, without empowering the 
farmers, we cannot expect the Gross Domestic Product to 
Increase. Of late, we find that the fertiHzer price is going up. 
We find that the prices of all the Inputs for cultivation are also 
going up and nothing Is being done to prevent this Increase. 
Nothing Is being done to give incentives to the farmers. Yes-
terday, we had a sad experience when the price of copra was 
declared. The price of copra is supposed to be the support 
price based on the cost of production. This cost of production 
has gone up and the price which had been declared yes-
terday has been so low that It is even lower than the price 
which the farmers is getting. This is the way In which the 
incentives are given. I would submit that unless some incen-
tives are given and unless the farmer is helped to' stand on 
his own legs, production Is not going to Improve. My pointed 
question is whether the Government will take immediate 
action to give Incentives to the farmer and also to revi_ the 
lowest price which has been declared as the support price 
for the account. 

MR. SPEAKER: This Is with regard to coconut only. 

(Translation] 

SHRI SUNDAR lAL PATWA : Hon. Speaker, Sir, I am 
aware of the concern of the hon. Member. The question Is 
that we have increased the prices of coconut up to the possible 
extent. The hon. Member Is not satisfied with the prices 
increase. This difference wl1l be always there. So far as 
incentives is concerned, I would like to clear It by citing an 
example in this regard. The production cost of wheat has 
Increased by 1.5 per cent due to increase in the prices of 
agricultural inputs. Procurement price of wheat has been 

increased by 4.5 per cent. This has the policy of all the 
Government since long to give Incentives to the farmers. No 
Government have ever shown Indifferent attitude towards 
the farmers. But Increase In procL;lrement price has Its Impact 
on consumers. Therefore, it Is necessary to maintain a balance 
between these two. 

SHRI SHIVRAJ V. PATIL : Sir, It Is an Important Issue 
and I beg your pardon for intervening as the reply being 
given to this question is not satisfactory. it is being said that It 
will be so as the fertility of land is decHnlng . ... (Interruptlons) 

SHRI SUNDAR LAL PATWA : Mr. Speaker, Sir, I have 
not said that the situation will remain so. He is putting his own 
words in my mouth. 

SHRI SHIVRAJ V. PATll : You have said that fertility is 
declining. You have said that there is variation in rainfaU. You 
have said that It will be difficult for the consumers if the prices 
of foodgrains are Increased after hiking the procurement 
prices. It is evident from your talks that you have lost confi-
dence In this regard and as such being In the Government 
any good result cannot be expected from you. This Is the 
reason for decUnement In the l(grlcuitural yield. You have 
said that agricultural yield has declined due to less rainfall. 
What is the shortfall In agricultural yield? It has decHned to 
9.9 per cent to 0.05 per cent. it has not declined mainly due to 
less rainfall only. Several factors are responsible for this and 
If we do not take those factors Into consideration and H steps 
are not taken In this direction by the Government our agri-
cultural yield will not Increase and nobody will come for the 
rescue of our country If there Is shortage of foodgrain. The 
Government should keep this fact in view. 

I would like to 1ell that the Government have decided to 
sanction 18 per cent loan to the agriculture sector but virtually 
even four per cent loan has not been sanctioned for this 
sector. Does it has any link wtth rainfall and land or other 
things! It Is concerned with governance. You have prepared 
the Irrigation proJects. You are talking about providing irri-
gation facility in one crore hectare cultiviable land but It 
appears from your talks that no land has been brought under 
irrigation what to talk about one crore hectare area of land. In 
such situation agricultural yield cannot increase. Therefore, 
what is the use of the programmes prepared by the Govern-
ment if they are not implemented and H they remain only on 
papers. I would Oke to know as to what actions are Peing 
taken in respect of the implementation of loan schemes meant 
for providing loan to the farmers and to have the benefits of 
the genetic engln-eerlng alongwlth harvesting the rain water? 
... (Interruptions) 

SHRI SUNDAR LAL PATWA : Mr. Speaker, Sir, I C::;, not 
know on what basis Shri Patll has said that we have lost the 
confidence of the people. When Shrl Patll was the Speaker 
he used to direct the Members to ask the question Instead of 
making speeches. 
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SHRI SHIVRAJ V. PATIL : If that Is your reply. I do not 
want any reply from you. 

MR. SPEAKER: It Is not so. 

SHRI SUNDAR LAL PATWA : My reply Is that I can say 
with full confidence that we are committed to Increase the 
production. I submit that growth rate •.. (Interruptlons) ... If you 
are not ready to listen to me as such It Is of no use to say any 
thing. Mr. Speaker. Sir. I would Uke to say they should not try 
to shake the confidence of the countrymen. Growth rate has 
declined but there Is no decline in over all production. 

SHRI SATYAVRAT CHATURVEDI : The production has 
declined. In comparison to last year It Is 40 lakh ton less. 

SHRI SUNDAR LAL PATWA: What can I do If they don't 
want to listen to my reply. For the Iniormation of House I would 
like to tell that during the year 1998-99 the production was 
203 million ton. Even today we are near to It. It may be one or 
one-and-a-half million tons more or less. During last two years 
we have crossed 200 million tons mark. Therefore. donot 
discourage me and the nation. 

KUMARI UMA BHARATI : Mr. Speaker. Sir. through you 
I want to ask a question to hon'ble Minister. Extending a little 
further the question asked by Hon'ble Member Shrl Klrlt 
Somaiya, I want to ask my question. Agriculture has not been 
treated well in India since Independence. Be It anyone's 
Government, Industry has always been treated as a blue-
eyed boy and agriculture like a bonded maid servant. 
Because of this reason agricluture production has declined 
continuously. Farmers have been Indebted. Since the use ot 
tractor and electric pump has become common, the availa-
bility 01 electricity which was already less has become much 
lesser. 

MR. SPEAKER: What has happened to this House. 
everyone is giving a speech and no one is asking question. 

KUMARI UMA BHARATI : Mr. Speaker, Sir, through you 
I want to ask hon'ble Minister that the previous Go.vernment 
which was in power before the elections, took some decisi-
ons in the interest of farmers to give them relief. It Included a 
'Crop Insurance Scheme' also. Has that scheme been Imple-
mented. If not, what are the difficulties being faced In Its 
implementation, and by which date It would be Implemented 
in the country .... (Interruptions) 

What do you think? You never work, and you are beco-
ming glutton by eating more . ... (Interruptlons) 

SHRI SUNDAR LAL PATWA : For the Information of 
hon'ble Member. I want to tell that 'Crop Insurance Scheme' 
is being Implemented In the country. 

KUMARI UMA BHARATI : It is not being Implemented. I 
would like to request you to accept Half-an-hour discussion 
on this issue . ... (lnterruptlons) 

[EngNsh} 

MR. SPEAKER: You have posed your question. Now. 
you allow the Minister to give reply. 

[Translation) 

SHRI SUNDAR LAL PATWA : This scheme Is being 
extended to the whole country and It's Implementation has 
been started. 

[EngHsh) 

MR. SPEAKER: Shri Uttamrao Dhlkale. you should 
ask only a pointed question. 

SHRI UTIAMRAO DHIKALE : Why this sort of time 
limitation to me only? 

[Translation) 

SHRI KANTILAL BHURIA : Mr. Speaker, Sir. we are 
farmers. . .. (Interruptions) 

MR. SPEAKER: What has happened to you? 

SHRI UTIAMRAO DHIKALE : Mr. Speaker, Sir. day to 
day, the population of our country Is Increasing and today It 
has touched one hundred crore mark. Some economist has 
said that with the Increase In population one or the other day 
the question of foodgralns will arise. Therefore. I want to ask 
the Government whether the Government have any plan to 
provide water for the arid land of the country. My second 
question is whether the Government have formulated any 
plan to increase per hectare production of foodgralns and 
secondly. . .. (Interrupt/ons) 

MR. SPEAKER: Not second, you can ask only one 
question. Now you conclude. 

(Intlmuptions) 

SHRI UTIAMRAO DHiKALE : Can the farmers get their 
production cost? 

SHRI SUNDAR LAL PATWA : Mr. Speaker. Sir, conti-
nuous efforts are being made to enhance the Irrigation faci-
lities In the country. Be It agriculture or Irrigation, Central 
Government plays the role of an assistant In this field. It Is a 
State subject. We can cooperate with the State Governments. 
can help them and we help them. But Kantllal Bhurla has 
stood up to say that he was a farmer. What type of farmer he 
is? You run petrol pump. You are not a farmer? 

SHRI KANTILAL BHURIA: I am a farmer . ... (Interruptions) 

KUMARI UMA BHARATI : Mr. Speaker, Sir, please accept 
half an hour discussion on agriculture. 

... (Interruptlons) 

[EngDshl 

MR. SPEAKER: Two days back also we have discussed 
in the House the drought situation prevailing In the country. 

... (Interrupt/ons) 
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Floods In Bihar 

*443. SHRI RAGHUNATH JHA : Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the swelling rivers from Nepal are 
causing wide spread damage to the crops and property In 
Northem Bihar every year; 

(b) It so, extent of the damage caused to crops, 
properties, cattle etc. in North Bihar durtng last thnHI years; 
year-wise; 

(c) whether the Government of India have taken 
up the matter of compensation to farmers in Bihar with Nepal 
Government; 

(d) if so, the response of the Nepal Govemment 
thereto; and 

(e) the time by which the farmers In BIhar will be 
compensated for .uch damages? 

[Translation} 

THE MINISTER OF RURAL DEVELOPMENT AND 
MINISTER OF AGRICULTURE (SHRI SUNDAR LAl PATWA): 
(a) to (e) A statement Is laid on the Table of the Sabha. 

Statement 

(a) Floods In the rtvers coming from Nepal do 
cause some damage to crops and property In Northem BIhar 
every year. 

(b) An annexure Is attached. 

(c) No, Sir. 

(d) and (e) Do not artse. 

Annexure 

Details of damage caused to Crop, property human "., cattle In 
Bit:Jar during 1997, 1998 & 1999 

Yilar Crop area Houses/Huts 
damaged damaged 

(In lakh ha.) (In lakh) 

1997 6.545 1.74 (approx) 

199B 12.84 1.99 (approx) 

1999 2.B7 0.35 (approx) 

SHRI RAGHUNATH JHA : Mr. Speaker, Sir, every great 
loss is caused to North Bihar by the rivers flowing from 
neighbouring country Nepal. Government of Bihar cannot 
hold talks with Nepal Government and Government of India 
also say that she too cannot talk with Nepal. Then no one 
raises the question. If the Government of India cannot have 
talks with Nepal then whether the Government of India would 
compensate or not for the loss of life and damage to the 
crops caused In that area? 

SHRI SUNDAR LAl PATWA: Mr. Speaker, Sir, I do ag,.e 
with Honble Member's concern. During the year 1997, 1998 
and 1999 there has been loss of crops, property, Hves and 
also loss of live stoott, During the year 1997, 6.545 lakh hec-
tare crop area' and 1.74 lakh home. and huts were damaged, 
163 persons died and life of 151 animals was also lost. During 
1998 12,94 lakh hectare crop area was damaged. 

[English] 
MR. SPEAKER: Now, the Question Hour is over. You 

can send the reply to the hon'ble Member. 

Human Ife Animal 
lost lost 

Qn no.) Qn no.) 

163 151 

381 187 

230 37 

WRITIEN ANSWERS TO QUESTIONS 

[EngUsh} 

Kaiga Atomic Powar Plant 

*444 SHRI KOlUR BASAVANAGOUD : Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Nuclear Power Corporation has 
submtttad a proposal to the Union Government for clearance 
of the Units III and IV of Kalga Nuclaar Power Station; and 

(b) the acUon taken by the Government thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMAll SCALE INDUSTRIES, AGRO AND RURAL INDUS-
TRIES, MINISTER OF STATE IN THE DEPARTMENT OF 
PERSONNEL AND TRAINING, DEPARTMENT OF PEN-
SIONS AND PENSIONERS WELFARE OF THE MINISTRY 
OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS:" 
AND MINISTER OF STATE IN THE DEfDARTMENTS OF 
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ATOMIC ENERGY AND SPACE (SHRIMATI VASUNDHARA 
RAJE) : (a) Yes, Sir. 

(b) PreHmlnary action for obtaining administrative 
and financial sanction to the Project has already been Initiated 
In the Department of Atomic Energy. 

Indo-US Ties 

*445. SHRI PRIYA RANJAN DASMUNSI : 

SHRI VIJAY GOEL : 

Will the Minister of EXTERNAL AFFAIRS be 
pleased to state : 

(a) whether the National Security Advisor has held 
any meetings with US authorities as a follow up of US 
President's visit to India on various Issues on which there Is 
basic understanding between India and US; 

(b) If so, the details of the Issue followed-up and 
the result thereof; 

(c) whether any assurance has been received from 
the U.S. Authorities In respect of lifting economic sanctions; 
and 

(d) If not, the steps being taken to ensure that these 
sanctions are lifted? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH) : (a) No Sir, the National Security Advisor 
has not held any meetings with US authorities as a follow up 
of US Presiden!"s visit to India. 

(b) Does not arise. 

(c) and (d) In partial exercise of the waiver authority 
under the Defence Appropriations Act 2000, the US Ofted 
restrictions on 27th October, 1999, on US EXIM Bank, OPIC 
and TDA activities; International Military Education and 
Training Programme (IMET); the lending by US Banks to the 
Government of India; credit and financial assistance by 
Department of Agriculture to support the purchase of food; 
and certain assistance for Wild Life Conservation and 
Environmental Projects. On 16th December, the- US also 
removed 51 organisations from the list of over 200 Indian 
Government organisations, research Institutions, public sector 
units and private companies - the so called Entities Llst-
which were subjected to tighter export restrictions. 

Meanwhile, Government continues to use every oppo-
rtunity, including during the visit of President Clinton to 
reiterate its position that all unilateral restrictions against India 
are counter - productive and should be lifted completely. 

[TranslationI 

Integrated Cereals Development Programme (Rice) 

*446. SHRI KANTILAL BHURIA : Will the Minister 01 
AGRICULTURE be pleased to state: 

(a) whether tubewell based Hft irrigation scheme 
has been approved by the Union Government for the rice 
producing areas In the country partcularly In Madhya Prade.h; 

(b) If so, the details thereof alongwlth the saUent 
feature. of the scheme; 

(c) the amount released by the Union Govemment 
for the Centraly Sponsored Scheme under Integrated Cereals 
Development Programme (Rice) during the last two years 
and for current year; 

(d) whether the Govemment of Madhya Pradesh 
has submitted a proposal to the Union Govemmentfor release 
of amount of Central contribution under this scheme; and 

(e) 
thereon? 

If so, the decision of the Union Govemment 

THE MINISTER OF RURAL DEVELOPMENT AND 
MINISTER OF AGRICULTURE (SHRI SUNDAR LAL PATWA): 
(a) No, Sir. 

(b) Does not arise. 

(c) Funds released by Govemment of India under 
the Centrally Sponsored Scheme of Integrated Cereals 
Development Programme (Rice) during last two years and 
current year are as follows : 

Vear Amount (Rs. In lakhs) 

1998-99 3595.30 

1999-2000 3290.11 

2000-2001 Vet to be released 

(d) and (e) Govemment of India have released following 
central contribution to the Govemment of Madhya Pradesh 
during last two years under Integrated Cereals Development 
Programme (Rice) :-

Year _ .. Amount (Rs. in lakhs) 

1998-99 

1999-2000 

203.00 

170.00 

Organic Farming 

*447. SHRI AJAY SINGH CHAUTALA : Will the 
Minister otAGRICULTURE be pleased to state: 

(a) whether the attention of the Govemment has 
been drawn to the news-Item captioned 'Organlc fallnlng 
best hope" appearing In the Tribune dated April 3, 2000; 

(b) If so, the facts reported therein; and 
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(c) the steps being taken by the Union Government 
to reduce the use of chemicals, fertilizers, pesticides and 
weedlcides and to promote organic farming during this year 
and coming years? 

THE MINISTER OF RURAL DEVELOPMENT AND 
MINISTER OF AGRICULTURE (SHRI SUNDAR LA!: PATWA): 
(a) to (c) The attention of the Government has been drawn to 
the news-Item captioned ·Organlc farming best hope" 
pubished In the Tribune dated April 3rd, 2000; 

The report In the news-ltem state that the Punjab farmers 
are using excessive amounts of chemicals which not only 
increase the cost of production but also poses a thraat to the 
environment and sustalnability of production. The article also 
states that organic farming will be the best hope for Punjab 
farmers. Use of effective micro organisms (EM) which refers 
to a mixed mlcrobiai culture in "quid form has been reported 
to be deployed in the countries like Denmark and Japan. The 
mixed culture of micro organisms is reported to be beneficial 
for soil fertility and also for quick decomposition of farm 
residues for preparation of compost. It has been suggested 
that the Punjab Agriculture Universtiy may prepare a project 
to test the efficacy of this formulation. 

Average consumption of fertilizer nutrients in India Is 
about 90 kgJha. which Is far below the consumptlcin level In 
western countries and is even lower than consumption level 
In Sri Lanka (112 kgJha.), Pakistan (123 kglha.) and Bangla-
desh (130 kg/ha.). However. the fertlUzer nutrient consumption 
in Punjab being about 179 kgJha. is considered reasonably 
high. The use of high quantities of fertlUzers has helped In 
achieving high levels of crop production In State Uke Punjab. 

The Government is taking following steps as regard the 
use of chemicals. fertilizers, pesticides etc. :-

a) 

b) 

c) 

d) 

Integrated use of plant nutrients is being promo-
ted to ensure that the use of high amounts of 
chemical fertilizers alone may not have III 
effects on solis. This also ensures the benefits 
of favourable effects of use of organic manures 
and bio-fertillzers. Soli test based fertilizer 
application is also being encouraged to ensure 
optimum use. 

The use of crop residues, straws, blo~egrada
ble substances etc. for conversion Into com-
posVmanure is being promoted. 

A scheme on promotion of the Integrated Pest 
Management Is being Implemented which 
encourages the practice of biological pest 
control in conJunctlon with chemical pesticides 
and other non-chemical methods of pest 
control so as the reduce the consumption of 
chemcial pesticides. 

The Indian Council of Agriculture Research is 
implementing projects to Identify efficient 

strains of various types of bacteria which are 
useful for improving nutrient supply to the 
crops, which may help in the fast decomposition 
of crop residue and other blo~egradable subs-
tances for production of composVmanure. 

With a view to give further thrust to the promotion of 
Organic Farming, the Government has decided to constitute 
a task force on Organic Farming. 

[EngHshj 

State Dome8t1c Product 

'448. SHRI TRILOCHAN KANUNGO: Will the 
PRIME MINISTER be pleased to state: 

(a) the concept and methodology to measure the 
~ate Domestic Product; 

(b) 
1998-99; 

the per capita Income of each State during 

(c) whether there is huge gap between Net State 
Domestic Product and comparable to State Domestic Product; 

(d) If so, the details thereof, State-wise; 

(e) whether the Government are aware of the 
weaknesses In the concept and methodology to measure 
State Domestic Product; and 

(I) If so, the corrective steps being taken to rectify 
the weaknesses? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE DEPARTMENT OF 
ADMINISTRATIVE REFORMS AND PUBLIC GRIEVANCES 
OFTHE MIN6STRY OF PERSONNEL, PUBLIC GRIEVANCES 
AND PENSIONS (SHRIARUN SHOURIE): (a) State Domestic 
Product (SOP) Is a measure, In monetary terms, of all goods 
and services produced within the geographical boundary of 
the State during a given period of time (generally a year). 
The estimates of SOP are compiled following Income origi-
nating approach for all the economic activities undertaken In 
the State. For the commodity producing sectors like agri-
culture, forestry, fishing, mining and manufacturing, the SOP 
Is estimated by production approach, i.e. measuring the value 
of output and deducting therefrom the cost of material Inputs 
used In the process of production-. In the services sectors Uke 
trade, transport, restaurants and other services, the estimates 
for the unorganlsed segments are prepared following income 
approach, i.e. by multiplying the value added per worker by 
the number of workers in each segment. For the orgalnsed 
segments, the estimates are prepared on the basis of 
analysis of budget documents/annual reports. For the supra-
regional sectors like railway, communication, banking and 
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insurance and Central Government adminls-tratlon, the 
estimates of SDP are obtained by allocation of the ali-India 
level estimate. 

(b) Estimates of per capita Net State Domestic 
Product (per capita Income) of various States are given In 
Statement-I, attached. 

(c) and (d) The differences between Net State Domestic 
Product (official estimates prepared by the St~tes) and 
Comparable State Domestic Product (prepared by the Central 
Statistical Organisation) are set out In Statement-II, attached. 

(e) and (f) Concepts and methodology employed to 
estimate the State Domestic Product are in accordance with 
the recommendations of the Regional Accounts Committee 
and are consistent with national and International standards. 
Difference arise because of the varying reliability and cove-
rage of data collected by different states and organisations. 
Last year, the States have revised their SDP series to the 
new base 1993-94 from the earlier base 1980-81 and effocted 
Impp~vements in the estimates of various sectors. In 
particular, Improvement in workforce estimates has been 
made (I) by using the results of Employment and Unemploy-
ment surveys conducted by the National Sample Survey 
Organisation Instead of the earlier practice of using the work-
force e£tlmates based on population census results and 
(II) by Improving the coverage of select sectors, Uke agriculture, 
fishing, communication, business services and other services. 

The Government Is aware of the weaknesses In the 
Indian Statistical System, Including the statistical system at 
the State level. The weaknesses In the present datasets (both 
at national and State level) are of the nature of data gaps, 
timeliness, non-response and quality of data, such as 
respondent biases, not fully validated administrative data etc. 
In order to critically examine the deficiencies of the present 
statistical system and to recommend measures to correct the 
deficiencies and revamp the statistical system, the Govern-
ment has recently set up a National Statistical Commission. It 
is expected to submit its report within one year. 

Statement-I 

Estimates of Per Capita Net State Domestic Product 
(per capita Income) (or 1998-99 

(Rs.) 

SI. No. StatelUT at at 
Current Prices 1993-94 Prices 

2 3 4 

Andhra Pradesh 13853 9118 

Arunachal Pradesh 12929 8979 

2 3 4 

3 Assam 8700 5942 

4 Bihar 5923 4411 

5 Goa + NA NA 

6 Gujarat 18792 13709 

7 Haryana 19773 13084 

8 Himachal Pradesh 12692 8884 

9 J&K+ NA NA 

10 Karnataka 15889 11153 

11 Kerala 17756 9807 

12 Madhya Pradesh 10147 7350 

13 Maharashtra 23849 16217 

14 Manlpur + NA NA 

15 Meghalaya 11382 8252 

16 Mlzoram + NA NA 

17 Nagaland + NA NA 

18 Orissa 8719 5848 

19 Punjab 21863 NA· 

20 Rajasthan 11045 7694 

21 Slkklm + NA NA 

22 Tamil Nadu 17525 12267 

23 Trlpura 8669 6837 

24 Uttar Pradesh 9261 5890 

25 West Bengal 12961 8822 

26 Delhi 27693 19091 

27 Pondlcherry 22956 13111 

AII·lndla 14882 9739 
- AI 1980-61 Prices, As. 4627 

+ Stale DES has ylll not praparad thll IIIUmallll 

NA : Not Available 

Source : For SI. No. 1-27 - DiAlClors 01 Economic. .. SlallsllcII 01 
respecllve Slate QoV8lllrnanls. and lor A'-Inda - Cenlrai 
SlaU8Ilcai 0Ig .... ,0II 
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Statement-II 

Comparative Statement of Net State Domestic Product (NSDP) at Current Prlcn-Comparab/e Estimates 
prepared by CSO vs Official Estimates preparecl by States 

S.No. StateJUT Comparable Estimates of NSDP Official Estimates of NSDP Pen:entaga Diffaranca 

1995-96 1996-97 1995-96 1996-97 1995-96 1996-97 

Andhra Pradesh 73250 84376 71944 81643 1.8 3.3 

2 Arunachal Pradesh 1050 1043 1067 1078 -1.6 -3.2 

3 Assam 17634 '18623 17170 18465 2.7 0.9 

4 Bihar 42440 50104 39978 51051 6.2 -1.9 

5 Goa 2833 3957 2756 3323 2.8 19.1 

6 Gujarat 62928 71240 64370 75Hi4' '. -2.2 -5.2 

7 Haryana 26445 32381 25983 31386 1.8 3.2 

8 Himachal Pradesh 6273 7894 5640 8368 1.8 3.2 

9 J&K 7961 8769 6766 7529 17.7 16.5 

10 Kamataka 53962 65103 52841 63342 2.1 2.8 

11 Kerala 37001 43135 35087 40819 5.5 5.7 

12 Madhya Pradesh 61928 70845 57374 65676 7.9 7.9 

13 Maharashtra 152383 163682 146010 161470 4.4 1.4-

14 Manlpur 1570 2016 NA NA 

15 Meghalaya 1863 1944 1805 2034 3.2 -4.4 

16 Mizoram 937 1114 NA NA 

17 Nagaland 1695 1921 NA- NA 

18 Orissa 25009 25357 23862 23174 4.8 9.4 

19 Punjab 36024 42291 34516 40496 4.4 4.4 

20 Rajasthan 44068 55998 41154 49680 7.1 12.7 

21 Slkklm 477 543 459 545 3.9 ~.4 

22 Tamil Nadu 72758 84377 70671 82465 3 2.3 

23 Trlpura 2213 2782 2103 2589 5.2 7.5 

24 Uttar Pradesh 101138 122709 102478 120955 -1.3 1.5 

25 West Bengal 69571 76725 66239 73976 5 3.7 

26 Deihl 25829 32533 24564 28371 5.1 14.7 

27 Pondlcherry 1062 1650 1085 1593 -2.1 3.6 
N.A : No! Available 
Source : OirecIoraI. of ECOIIOIIIic8 a Statl8llca of r.pectlv. St ... GovemmenIs. 
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Indo-5lno Security Dialogue 

'449. SHRI RATIAN LAL KATARIA : 

SHRI R.L. BHATIA: 

Will the Minister 01 EXTERNAL AFFAIRS be 
pleased to state : 

(a) whether the present border between India and 
China is recognised by China; 

(b) il not, the reasons therefor; 

(c) whether the lirst ever India-China Security dia-
logue took place In March, 2000; 

(d) If so, the extent to which the dialogue provided 
an opportunity to both the countlres to explain their respective 
view points; 

(e) the main differences that persist between the 
two countries; and 

(f) lurther steps proposed lor improving relations 
with China? 

THE MINISTER OF EXTERNAL AF~AIRS (SHRI 
JASWANT SINGH) : (a) to (I) A resolution of the boundary 
question between India and China Is yet to be achieved. 
China does not accept the customary and traditional align-
ment 01 the boundary between India and China, which Is 
based on well-established geographical principles confirmed 
by treaties and agreements, as well as historical usage and 
practice, well known lor centuries to both sides. The Chinese 
position is that the boundary between the two countries has 
not been lormally delimited, that there exlxts a traditional 
customary Une formed by the extent 01 jurisdiction exercised 
historically by each side, and, that the two sides have different 
interpretations of the position 01 the traditional customary line. 

The Ilrst round 01 India-China Security Dialogue was 
held In Beijing on March 6-7, 2000. The boundary question 
is being discussed in the Iramework 01 the India-China Joint 
Working Group on the Boundary Question (JWG). The last 
meeting 01 the JWG was held in Beijing on April 26-27, 1999. 
The next meeting of the JWG is scheduled to be held In New 
Deihl on April 28-29,2000. India and China have reiterated 
the objective 01 seeking a lair, reasonable and mutually acce-
ptable settlement 01 the boundary question. The agreement 
on Maintenance 01 Peace and Tranquility, along the Line of 
Actual Control, in the India-China Border Areas (1993), and 
the Agreement 01 Conlidence Building Measures In the 
Military Field, along the Line 01 Actual Control, In the India-
China Border Areas (1996)), provide an institutional frame-
work for the maintenance 01 Peace and tranquility In the India-
China border areas. 

As Is well-known, China .continues to be In Illegal 
occupation of (approx.) 38,000 sq. Kmsln the Indian State of 
Jammu & Kashmir. In addition, under the lO~aned Sino-
Pakistan 'Boundary Agreement' of 1963, Paklatan Illegally 
ceded 5,180 sq. kms of Indian territory In Pakistan OccupIed 
Kashmir to China. China Claims approximately 90,000 sq. 
kms. of Indian territory In the Eastern Sector of the India-
China boundary In Arunachal Pradesh. The boundary ques-
tion apart, we' hav,e concems relating to China's position on 
Issues which adversely aflect India's sovereignty, territorial 
Integrity and security. 

Following my visit to China In June, 1 GG9, our relatione 
have Improved. Exchanges In diverse fields, Including at the 
governmental, parliamentary, non-govemmental, people-to-
people and other levels are taking place. 

Minister of Commerce and Inclustry, SM MuralOY Maran 
visited China and co~halred the Sixth Meeting of the Indla-
China Joint Group on Economic Relations, Trade and Sclance 
& Technology In Belpng on February 21-22, 2000. Our two 
countries jointly celebrated the 50th anniversary of the esta-
bUshment of diplomatic relations through organlsatlor. of a 
series 01 commemorative ev.nts. 

The Prasldent will undartake a Stata visit to China In 
May this yaar. 

These are positive trends In our relations. We seek 
friendly, co-oparatlve, good nalghbourly and mutually bana-
flclal relationship with China on the basis of Panchsheel. 

[Trans/ation) 

Pension and Other Fecllillee for HandlcllPped 

'450. PROF. DUKHA BHAGAT : 

SHRI VILAS MUTIEMWAR : 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) whethartha DlsabllitlesAct, 1995 raservelhraa 
percent saats to the disabled In the field of education and 
employment; 

(b) whather the Govemment are aware that this 
Act is not baing Implemented properly In various States and 
particularly In Maharashtra; 

(c) If so, the steps takan In this regard; 

(d) whether thera Is a demand that Stata Govam-
ments should pass resolution In legislature supporting the 
need for reservation to the disabled; 

(e) If so, whether Union Government are consi-
dering to make amendments to tha DlsablHties Act, 1995 to 
give fair deal lor disabled; 
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(f) If so, the time by which legislation Is Ukely to be 
introduced; 

(g) whether the Government are contempletlng to 
start a pension scheme lor .~otally Incapacitated and disabled 
persons; and . 

'(h) if not, the reasons therelor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAl. ,JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) The persons with DisabiHtiss (Equal 
Opportunities, Protection 01 Rights and Full Participation) Act, 
1995 provides reservation not less then 3.,.. for persons with 
disabiRties In all Government educational institutions and 
other educational Institutions receiving aid from the 
Government. The Act further provides lor not less than 3% 
reservation in jobs in the establishment of every appropriate 
Governmant of which 1 % each shall be reserved Io'r persons 
suffering Irom (I) blindness or low vision; (II) hearing 
Impairment; (iii) locomotor disability or cerebral palsy In the 
posts identified lor each disability. 

(b) No, Sir. However, all the State Governmentsl 
Union Territories have been Impressed time and again the 
need to implement provisions of the Act. 

(c) Does not arise. 

(d) No, Sir. 

(e) and (I) There is a proposal to amend the Persons 
with Disabilities (Equal Opportunities, Protection of Rights 
and Full Participation) Act, 1995. No time limit for Introduction 
01 the Bill In this 'regard can be specified at this stage. 

(g) Some State Governments are implementing 
pension scheme lor persons with dlsablUtles. 

(h) Does not arise. 

(English] 

Rehabilitation 01 Child Labour 

'451. SHRIMATI SHYAMASINGH: 

DR. RAMESH CHAND TOMAR: 

Will the Minister 01 LABOU R be pleased to state: 

(a) whether attention 01 the Government has been 
drawn to the news-item captioned "32 million child labourers 
in India" appearing in the Statesman dated April 4, 2000; 

(b) if so, the facts of matter reported therein; 

(c) the number of children rehabilitated lrom haza-
rdous industries durtny each 01 the .Iast three years in each 
State: 

(d) whether the Centre 01 Concern for Child Labour 
has recently subrnltted a detailed report to the Government 
on child labour In the country; 

(e) If so, the details thereof; 

(I) the action taken by the Government on the 
report; 

(g) the main hurdles faced by the Government In 
the rehablHtation 01 the child labour; and 

(h) the corrective measures lakenl proposed to be 
taken for effective rehabilitation 01 child labour? 

THE MINISTER OF LABOUR (DR. SATAYNARAYAN 
JATlYA) : (a) and (b) Government has noted the contents of 
the news item captioned "32 mliRon child labourers In India" 
published In the Statesman dated 4.4.2000. Some of the 
points msntioned In the news Item are as lollows : 

32 mllHon school going age children are out 01 school 
In the country; percentage of children out of school Is much 
higher In North India than Southern parts, enrolment of Boys 
and Glris In schools from Scheduled Castes and Scheduled 
Tribes Is low In proportlon to the total enrolment; urgent r .. vlew 
of the Child Labour RehablHtation policy; and Introduction of 
"Special prtmary education tax" In the country. 

(d) to (I) Centre of cencern for child labour has also 
submitted a report In Aprtl, 2000. The report, Inter-alia, 
contains details on definition of child labour, extent of child 
labour, types 01 child labour, Government of India's poRcy 
towards child labour, rehabilitation 01 child labour through 
different models and challenges for future. Government has 
noted the contents of Report. 

(c), (g) and (h) Government 01 India has been imple-
menting two schemes, for rehabilitation 01 Children withdrawn 
from work, namely the scheme of National Child Labour 
Projects (NCLP) and the scheme of Grant-in-aid to Voluntary 
Organisations. At present 92 National Child Labour Projects 
are In operation In 10 child labour endemic States for 
rehabilitation of 1.9 lakh children working In hazardous 
occupations. The State-wl.e position of coverage of children 
Is given below :-

Name of the State Sanctioned Coverage 

2 

1. Andhra Pradesh 62050 

2. Blher 12200 

3. Karnataka 550 

4. Madhya Pradesh 12500 
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2 

5. Maharashtra 3700 

6. Orissa 36750 

7. Rajasthan 7000 

B. Tamil Nadu 21900 

9. Uttar Pradesh 22500 

10. West Bengal 15000 

Child labour is a socio-economlc problem which needs 
sustained efforts over a long period of time." Considering the 
nature and magnitude of the probl~m and the constraint of 
resources, a gradual, progressive and sequential approach 
has been adopted for withdrawal and rehablHtatlon of child 
labourers. 

The provisions of the Child Labour (Prohibition & 
Regulation) Act, 19B6 are being monitored by the State & 
Central Governments. A Central Monitoring Committee has 
been set up for overall supervision, monitoring and evaluation 
of the National Child Labour Projects. 

(Translation) 

Sale of St.el Plants 

*452. SHRI TILAKDHARI PRASAD SINGH: 

SHRI ANANT GANGA RAM GEETE : 

Will the Minister of STEEL be pleased to state: 

(a) whether Steel Authority of India Limited (SAIL) 
has decided to sell-<>ff seven of its ventures; 

(b) If so, the details thereof and reasons therefor; 

(c) whether SAIL has prepared a blue print for the 
sell-<>ff and set up a High Powered Board Sub-Committee to 
restructure the remaining business activities compriSing four 
steel plants; 

(d) If so, the estimates of the value of activities 
slated for sell-<>ff; and 

(e) the steps being taken by the SAIL to come out 
of the red? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI DILIP RAY) : (a) to (d) In view ollis unsatisfactory 
liquidity position, and with a view to having long term 
competitive positioning, SAIL has decided to concentrate on 
its core business and to separate the activities/units which 
are none-c.,re and ancillary to Its main business. 

Accordingly, SAIL has initiated the process of conversion 

of the following assets Into joint ventures while protecting the 
jobs of the workers : 

I) Power Plants at Bokaro, Durgapur and 
Rourkela 

Ii) 

III) 

Iv) 

v) 

vi) 

vII) 

2x60 MW Captive power plant -" at Rourkela 
Steel Plant and the Central Power Training 
Institute at Rourkela 

2xSO MW Captive power plant - " at 
Durgapur Steel Plant 

122 MW (2xS5 MW + 12 MW back preasure 
turbine) Captive Power Plant - I, 3xeO MW 
Captive power plant - " and Steam gen. 
rating capacity of 660 MTlhour at Bokaro 
Steel Plant 

Oxygen Plant - " of Bhllal Steel Plant 

Salem Steel Plant (SSP), Salam 

Alloy Steels Plant (ASP), Durgapur 

Vlsvesvaraya Iron & Steel Plant (VISL), 
Bhadravatl 

Fertilizer Plant at Rourkela 

Indian Iron and Steel Company (liSCO) 

SAIL has drawn up a time table for the conversion 
process. SAIL has also set up a sub-commlttee of Board of 
Directors to examine the restructuring of the business activities 
of the 4 Integrated steel plants. The value of the above Nated 
assets would be "known only after the completion of the 
assessment by the Merchant Bankers. 

(e) Steps taken by SAIL to come out of the red 
Include Inter alia financial restructuring, rightsiZing of the 
organisation, reduction In operating costs, change In market 
strategy and reprioritising of capital expenditure. 

{EngHsh} 

External Aided Irrigation Projects 

453. SHRIMATI KAILASHO DEVI : Will the M!:llster 
of WATER RESOURCE~ be pleased to state: 

(a) the number of external aided Irrigation projecta 
In the country at present, State-wise; 

(b) whether the union Government have received 
any such proposal from the State Governments, partlculariy 
from the State Government of Gujarat; 

(c) II so, the details thereol alongwith the decision 
taken thereon; 



35 Written Answers 26 ApI1I, 2000 To Questions 36 

(d) whether It has come to the notice of the Union 
Govemment that the foreign aid provided for the purpose Is 
not being utilised properly by the State Govemments; 

Gularat and the ~.clslon taken thereon are attached In 
statement-II. 

The foreign aid provided for the Implementation of the 
Extemally aided Irrigation projejcts Is being utilised properly. 
However, slow progress on some of the projects due to project 
specific reasons, Uke financial crunch of the Stat. Govem-
ments, teething problems, delay In land acquisition, shortage 
of staff, delay In flnallsatlon of bidding documents and 
appreciation of donor currency Is noticed. 

(e) if so, the reasons therefor; and 

(f) the steps taken by the Union Govemment In 
this regard? 

THE MINISTER OF WATER RESOURCES (DR. C.P. 
THAKUR) : (a) to (f) At preserit 18 irrigation projects are being 
implemented In the country with Extemal Assistance from the 
World Bank. European Economic Community (EEC). JBIC -
Japan. KfW - Germany. France and the Netherlands. The 
State-wise details are attached in statement-I. 

The details of proposals seeking extemal asslstanc. 
received from the various State Govemments, Including, 

The progress of the projects, Including UlIOsatlon of 
funds are reviewed by the Govemment of India on a quarterly 
basis, and where the progreas Is not as per the schedule, 
necessary advice and Instruction. are given to the coneer-
nend State Governmenll at the level of Chief Secretarle., 
Principal Secretaries/Secretaries (IrrlgatlonlWat..- Reso-
urces) and the project authorities to Improve matters. 

Stat ..... nt-I 

Slate-wise Extemally AJded Irrigation Projects 

S.No. Name 01 the Slalil Name 01 the Project Donor Agency Da .. 01 Arnountol 
Commencement! Asailtanca 

Data 01 CompletIon (In Million) 

2 3 4 5 6 

1. Andhra Pradesh I) A.P.III Irrlgdan ProjBc:t World BIIIlk 03.03.1997 US $ 325.00 
31.01.2002 

ill A. P. Economic Antructurtng World BIIIlk 30.01.1"" US S 142.00 
Project (Irrigation Component) 31.03.2004 

iii) Modernisation of Kumool JBlC - Japan 11.01.1996 Yan 16049.00 
Cuddapah Canal Project 26.03.2003 

Iv) APWElllrrtgaUon Project Netherfands 14.11.1994 NlG 37.00 
14.11.2002 

2. Gujarat v) Hydraplus Fu.egata systems France 10.12.1998 FF 34.74 
10.12.2000 

3. Haryana vi) Haryana Water Anourcas World Bank 06.04.1994 US $ 258.00 
ConaoIidaIion ProjBc:t 31.12.2000 

4. Kerala vii) Community Irrigation Project Netherland. 15.12.19113 NlG 6.175 
30.06.2000 

viii) Kerala MInor Irrigation Project EEC 21.05.1992 ECU 11.80 
31.12.2000 

5. Maharashtra Ix) Maharuhtra Minor KIw-Germany 31.12.19118 OM 45.00 
Irrigation Project 31.12.2006 

6. Madhya Pradnh x) Aajghat Canal Project JBIC-Japan 25.02.1997 Yan 13222.00 
31.03.2003 
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2 3 4 5 8 

7. Orissa xl) Orissa Water R .. ourcM Wortd a.nk 05.01.1996 US$ 280.110 
Consolidation Project 30.09.2002 

xii) Aengall Irrigation Project JBIC-Japan 12.12.1997 Yen n80.00 
05.02.2003 

xIII) Ult Irrigation Project Ktw-Germany 19.12.1993 OM 55.00 
31.12.2000 

xlv) Orissa Minor EEC 03.07.1995 ECU 10.70 
Irrigation Project 31.12.2000 

8. Pondlcherry xv) Modernllation 01 Tank EEC 21.02.1997 ECU 8.85 
Irrigation System 21.02.2003 

9. Aajasthen xvi) Sldhmukh & Nohar EEC 07.06.1993 ECU 45.00 
Irrigation Project 31.12.2000 

10. Tamil Nadu xvii) Tamil Nadu Water World Bank 19.04.1995 US $ 282.110 
Resources Consolidation Project 31.03.2003 

11. Uttar Pradeah xviii) Bundelkhand Water Netherlands . 12.06.1996 NLG 3.087 
Resources Management Project 31.05.2001 

Stal ... anl·11 

Statu. of Project PfOPOIM Rec.lved from ftMI State Governmenls for External Assistance 

S.No. Name of the State Name of the Project Decillion Taken/ Present Status 

2 3 4 

1. Gujarat i) Gujarat Water Resources World Bank has Inlon;nacl that this project II not In 
Consolidation Project the priority 01 the World Bank, Gujarat not being a 

locuIad Stats 01 the World e.nk. 

II) Salinity Prevention Project 01 Government 01 Gujarat has not yet HIlt the reviled 
Saurashtra Coastal Areas proposai baaed on the ot.ervationl 01 tie G0vern-

ment of India. Chiel MilIst8r 01 G~ hal been 
apprIaad about It on 5.4.2000. 

III) Gujarat Irrigation and Salinity -do-
Prevention Project 

Iv) Augumentlng Surface Wal8r Recharge -do 
In Over-exploited Acqulfers In six district 
of Gujarat 

v) Sabarmati Alver Basin Project Decillion 01 the FrlnCh Government awaited. 

2. Himachal Pradesh vi) MInor IrrIgaIIon and Drinking WaIM ThIa Project Ii at the appr ..... stage by KFW-
Supply Project, HP Germany. 

3. Madhya Prad .. h vII) M.P. Water Resources The project has been pond to the world Bank by 
Consolidation Project GoYemmant 01 India on 07.03.2000 

vtll) Rehabilitation 01 Chandala Tanks The proJeCt hal bean pond to OFIO by the 
Departrnant 01 Economic Allaira (Mlnlltry 01 
FInance) on 17.4.2000. 
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2 

4. Maharashlra 

5. Manipur 

6. Rajasthan 

7. Tamil Nadu 

8. Trlpura 

3 

Ix) Jayakwadl Irrigation Project 

x) Kakchlng Integral8d Aria 
Development Project 

xl) Rajasthan Water Re.ources 
Consolidation Project 

xU) Rehabilitation of Tank Irrigation 
System In Tamil Nadu 

xUI) Irrigation Sch_ and Flood 
Management Work. 

4 

Oeot.lon of French Government awaited. 

The project did not find favour with the Government 
of France. Government of Manlpur Informad vida 
laltal'dated 28.01.1999. 

Tha Project Is a\ the appraisal stage by the World 
Bank. 

The roject Is held up with JBIC-Japan due to 
sanctions Impaled by Government of Japan attar 
the Poktvan Blast 

Government of Trtpura has not yet r .. ponded to 
carIIIIn points r_ad by the Planning Commission. 

9. Uttar Pradesh xlv) U.P. Water Resources Restrucluring 
Project 

The Project has been posed to the World 
Bank by Government of India on 29.11.1999. 

Production of Foodgralns 

-454. SHRI PRAVIN RASHTRAPAL: Will the Minister 
of AGRICULTURE be pleased to.state : 

(a) whether any target has been fixed for produc-
tion of foodgralns in the Ninth Rve Vear Plan; 

(b) If so, the details thereof; 

(c) whether the Increase in foodgralns production 
was better during eighties as compared to that 01 nineties; 
and 

(d) If so, the reasons therefor? 

THE MINISTER OF RURAL DEVELOPMENT AND 
MINISTER OF AGRICULTURE (SHRI SUNDAR LAL PATWA): 
(a) and (b) Ves, Sir. The following are the details of targets 
fixed for foodgralns production In the terminal year of the 
Ninth Five Vear Plan :-

S.No. Item Target Fixed for 2001-02 
(Million Tonnes) 

1. Rice 99.00 

2. Wheat B3.00 

3. Coarse Cereals 35.50 

4. Pulses 16.50 

Total Foodgralns 234.00 

(c) and (d) Ves, Sir. The rate of growth of feodgraln 
production during the elghtie. was better as compared to the 
nineties. This I. attributed to non-availability of land for 
acreage expansion, diversion of croppad area to more 
remunerative commercial crops, and plateauing of yield levels 
in high productivity areas. 

Traditional Flahermen 

-455. SHRI ANNASAHEB M.K. PATIL : 

SHRI ANANDRAO VITHOBA ADSUL : 

Will the Minister of AGRICULTURE be pleased 10 
state: 

(a) whether the Government hava received rep-
resentations from the organisations of traditional flshennen 
during the last three years; 

(b) If so, the details thereof, StalelUT -wise; 

(c) whether the Government propose to provide 
facilitles to traditional fishannen like Insurance, wireless sets, 
modernised aqulpments etc. along with the enhanced capa-
city of signals by Ught houses; 

(d) If so, the details thereof; 

(e) whether the Government propose to launch a 
special drive to stop Illegal fishing by foreign and other 
trawlers; 

(f) If so, the details thereof; 

(g) whether fishermen In Daman and Diu have 
been suffering heavy losses during low tlda as they were not 
In a position to bring back their vessels 10 the pon with deep 
sea catch; and 

(h) If so, the remedial steps to be taken t./ the 
Government In this regard? 

THE MINISTER OF RURAL DEVELOPMENT AND 
MINISTER OF AGRICULTURE (SHFII SUNDAR LAL PATWA): 
(a) Ves, Sir. 
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(b) The details of representations received during 
last three years are In the statement attached. 

111) The Department of Ocean Development is assls· 
tlng fishermen by providing regular forecasts of 
potential fishing zones (PFZ). The State 01 Tamil 
Nadu has sanctioned purchase of VHF sets for 
supply to coastal fishermen. The light house at 
Valsad Khadl (Kosamba) was Improved by 
Increasing Its height and by switching over from 
DA Gas to Solar Power. 

S.No. 

(c) to (I) 

I) Enhancement 01 the subsidy lor purchase 01 Out 
Board Motor (OBM) to Rs. 16,000 per kerosene 
run OBM and Rs. 20,000 per diesel run OBM Irom 
2000-2001 onwards In lieu of existing rate 01 
subsidy of Rs. 10,000 Is under consideration. 

Ii) Underthe National We Hare of Fishermen Scheme, 
the pattern of assl.stancels proposed to be enhan· 
ced In respect of the following components : 

(a) Saving-cum rellefschemeformarlnellsher· 
men, 

(b) Accident Insurance scheme for active fis· 
hermen and, 

(c) Housing for Fishermen. 

Iv) The Ministry has been assisting the Coast Guard 
In preventing poaching byfundlngthe upgradatlon 
of their communication network. In addition, 100% 
central assistance has been provided to coastal 
states for purchase of 26 patrol boats to check 
poaching and Illegal fishing. 

(g) and (h) To facilitate landing of fish catches two fish 
landing centres have been sanctioned In the UT 01 Daman & 
Diu at Vanakbara and Ghogla with a total central assistance 
of Rs. 95.92Iakhs. A sum of Rs. 90 lakhs has been so far 
released for these projects. 

Statement 

Details of representations received from the Organisations of Traditional Fishprmen 

Name and Address of the Association Date 01 representation Issues raised 

2 3 4 

Andhra Pradesh 

1. 

2. 

3. 

4. 

5. 

East Godavari District Sea 
Coastal Dry Fish Merchants 
Association, Whar1 Road, 
Kakinada • 533029 

Traditional Fishermen Service 
Organisation, 6-1-460. 2nd Floor. 
Behind City Central Library. 
Khalrathabad. Hyderabad - 500004 

Traditional Fishermen Service 
Organisation. Hyderabad • 500005 

Samudra Theera Matsya Karmlkula 
Union, Ongole 

A lew IIshermen residing at 
Balusuthlppa village, Katrenlkona 
Mandai 01 East Godavari District 

13.1.1998 

22.9.99 

22.9.99 

5.2.2000 

9.2.2000 

Scrap the "Market Cess" on the dry 
fish and exempt the poor from 
paying any amount on their 
perishable products. 

LlveUhood for fishermen trainees 
trained In Andhra Pradesh. 

Suggestions for making 
amendments to Group Accident 
Insurance component of the 
National Welfare of Fishermen 
Scheme. 

Stopping construction of the ship 
breaking yard project at Vodarevu 
In Prakasam District (AP). 

Damages caused to fishing nets of 
country boats due to negHgence of 
creY! of vessel MV Geco Emerald. 



43 Written Answers 26 April, 2000 To Questions . 44 

2 3 4 

6. Samudra Theera Matsya 20.3.2000 Inmplementatlon of Supreme Court 
Karmlkula Union, Kumool Road, Judgement on CRZ Notification, 
Ongole - 523002 Recommendations of Murarl 

Committee Report, Implementation 
of Marine Regulation Act, Saving-
cum-Relief Scheme, Subsidy rate 
for diesel and to stop Import of flah 
to our country 

DeIhl 

7. National Flshworkers' Forum 1.3.2000 Implementation of 
(NFF) F-10/12, Malavlya Nagar, recommendations of the Murarl 
New Delhi - 17 Committee, atc. 

Gu",.t 

B. Fishermen Association, 2B.11.1998 Regarding poor condition of 
C/o Prakash Marine Works, fishermen. 
Old Gate, Bunder, Veraval - 362265 

9. Tandel Deyehandbhal Karsanbhai, 17.11.1999 Improvement of Light House at 
Kosambhal, Kosamba, Valsad Dlatt. Kosamba (Valsad Dlstt.) 

10. Shree Gujarat Vahanvatu & 30.11.1999 Improvement of Light House at 
Machhlmar Sang, Valsad Kosamba (Valsad Dlstt.) 

11. Shrl Valsad JIIa Machhimar 30.11.1999 Improvement of Light Houseat 
Boat Assn. Kachchh Kosamba (Valsad Distt.) 

12. Shrl Sal Matsyudyog Seva Sahkarl Mandi Ltd. 9.2.2000 Improvement of Light House at . 
Diwadandl, Valsad Kosamba (Valsad Dlstt.) 

13. Stu! Akhll Gujarat Machhlmar 14.3.2000 Regarding subsidy on diesel and 
Mahamandal, Bunder Araa, Veraval reHaI In CentraVState Ta)(es to poor 

fishermen In Gujarat. 

Kera'a 

14. National Fishworker's Forum, 8.7.1998 Inclusion of Inland fishermen In 
Thlruvananthapuram Savlng-cum-ReUef component of 

the National Wellare of Fishermen 
Scheme. 

15. Fishermen Development Forum, 21.3.2000 Fishermen stopped a train at 
H.O. Chethy, Alappuzha - 686530 Allappey, on 10th April, 2000 to 

protest against alleged indifference 
towards their demands. 

Mahara.htra 

16. Shri Narendra Ramchandra Patll, 7.1.2000 Construction of new Ught House at 
Sarpanch, Grampanchayat, Salpatl Salpatl. 
Thane District 

Orl •• a 

17. Balaaore Dlatrict Fishermen AalOClatlon, 30.1.1997 Implementation of Murarl Committee 
BaDapal, Bala.Ofll Rllport. 
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2 

18, Ulkal Marine Primary F1sh Production 
& Marketing Cooperative Society Ltd., 
Sector-21, Paradeep Port, 
Jagatslnghpur-754142 

Tamil Nadu 

19. 

20. 

21. 

22. 

National Union of Fishermen 
Chennal 

National Union of Fishermen 
Chennai 

Karalkal Fishermen Cooperative Society, 
Karalkal 

Chank Olver Welfare Assoclatior:J 
Kliakaral - 623517 

Improved Variety of Crops 

*456. SHRI BHIM DAHAL : Will the PRIME MINISTER 
be pleased to state : 

(a) whether the Bhabha Atomic Research Centre 
(BARC) has developed some Improved crop varieties In pul-
ses groundnuts, oil-seeds, rice and jute; 

(b) If so, the details thereof; 

(c) the extent to which the production Is Ukely to 
Increase In these crops; and 

(d) the other research work undertaken for enhan-
cement of agriculture production? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, AGRO AND RURAL 
INDUSTRIES, MINISTER OF STATE IN THE DEPARTMENT 
OF PERSONNEL AND TRAINING, DEPARTMENT OF 
PENSIONS AND PENSIONERS WELFARE OF THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS AND MINISTER OF STATE IN THE DEPART-
MENTS OF ATOMIC ENERGY AND SPACE (SHRIMATI 
VASUNDHARA RAJ E) : (a) Yes, Sir. 

(b) and (c) There are 22 Trombay varieties [(pulses-10, 
groundnut-8, mustard-2 and rice and jute-1 (one) each and 
they are being grown In Maharashtra, Gujarat, Madhya 
Pradesh, Andhra Pradesh, Karnataka, Tamil Nadu, Kerala 

3 4 

5.11.1999 Information regarding loss of 
trawlers In the last Super Cyclone. 

20.2.1997 Continuation of Savlng-cum-Rellef 
component of the National Wellare 
of F1shermen Scheme 

1.7.1997 

25.7.1997 

5.11.1998 

Continuation of Savlng-cum-ReNef 
component of National Wellare of 
F1shermen Scheme, setting up of a 
separate Ministry for looking after 
problems of fishermen, and setting 
up of a Fishermen Welfare Fund. 

Withdrawal of Aquaculture Authority 
Bill, continuation of savlng-cum 
ReHef component of the National 
Welfare of Fishermen Scheme and 
construction of a fishery Harbour at 
Karalka!. 

Permit Import of Chanks - PUght of 
fishermen. 

and West Bengal. The details of crop, name of variety, year of 
release, maturity, yield and yield Increase, area and sources 
of seeds are given In the statement attached. 

(d) The detalis are as under: 

(1) Plant Biotechnology : A protocol for the clonal 
propagation of elite banana varieties has been 
developed and the technology has been trans-
ferred to user organisations. 

(2) Integrated Pest Management (IPM) : BARC hu 
Isolated a Bacillus thurlnglensls (B. T.) strain which 
Is highly effective as blopes!lclde In controlHng 
lepidopteran Insect pest which has an adver.e . 
Impact on crops. The commercial production of 
this blopesticlde will be Initiated by Hlndustan 
Antibiotics Ltd., Pune, pending registration by the 
Central Insecticide Board (CIB), Farldabad. 

(3) Radiotracer studies are being carried out to find 
out Im·pact of pesticide residues In agroeco-
systems and biological methods to remedlate 
them from the soli. Radlolabelled lertllizers are 
used to find out fertlllzer~se-e"lclency for e"ectlve 
and optimum application 01 fertilizers. 

(4) Induced mutant lor green manure crops Sesbanla 
rostrata (popularly known as Dhalncha) capable 
of producing high biomass and organic nitrogen 
during rabi season has been developed. 
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Statement 

BARC Crop varieties released and Notified for Cultivation 

Crop Name Year of Maturity (M) Araa and Sources 
release Vlald (V) 01 Seeds 

Vleld Increase (VI) 

2 3 4 5 

Groundnut TG·l 1973 M : 130·135 Days Maharashtra, Gularat, 
V : 2400·2500 Kg/ha BARC, Mumbal 
VI: 15·20% 

TG·17 1985 M: 115·120 Days Maharashtra, BARC, 
V : 1700·2000 kg/ha Mumbal 
VI: 15·20% 

TG·3 1987 M : 110 Days Karala, BARC, 
V : 2000·2500 kglha Mumbal 

TGS·l 1989 M : 110·125 days Gujarat, GAU, 
V : Kharlf 2000 kg/ha Junagarh 
VI: 23% 

TAG·24 1991 M : Kharlf : 100·105 Days Maharashtra, W. Bangal, 
Summer: 112·117 Days MSSC, Akola 

V : Kharlf 1300 kg/ha 
Summar: 2500 Kglha 

VI : Kharlf : 240/0 
Summer: 50% 

TG·22 1992 M : Kharlf : 115·120 Days Bihar, BAU, Ranchl 
Y : Kharlf : 1677 kg/ha 
YI:30% 

TKG·19A 1994 M : 120·125 Days Maharashtra, KKV, Dapoll, BARC, 
Y : Summer : 2000-2500 kglha Mumbal 
YI: 12·13% 

TG·26 1995 M : 110·120 Days Gularat, Maharashtra, M.P., BARC, 
Y : Summar: 2500 kglha Mumbal 
YI: 23·39% 

Greangram TAP·7 1983 M: 60 Days Maharashtra, Karnataka, 
Y : 700·BOO kg/ha MSSC,Akola 
YI:23% 

TARM·2 1992 M : Rabl : 90 Days Maharashtra, MSSC, Akola 
Y : 1000-1100 kglha 
YI:BO% 

TARM·l 1995 M: BO Days Maharashtra, Gularat, M.P., A.P., 
Y: 765 kg/ha Karnataka, Kerala, Tamil Nadu, 
YI :45% Orissa, BARC, Mumbal 

TARM·18 1995 M : 65-70 Days Maharashtra, BARC, Mumbal 
Y : 1051 kg/ha 

Pigeon n~ 1983 M : 135-140 Days Madhya Pradesh, Maharashtra, GuJarat, 
Pea (Amar) (Trombay· Y : 1200-1300 kglha Ap, Kamataka, Kerala, MSSC, Alcala 

Vishaka-l) VI: 15% 

TAT· 1 0 1985 M: 110·115 Days Maharashtra, MSSC, Akola 
Y: 900-1000 kg/ha 
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2 3 4 5 

Jute TKJ-"O 1983 M : 125-130 Days Orissa, BARC, Mumbal 
(Mahadev) Y : 2800-3100 kg/ha 

YI: 10-13% 

Mustard TM-2 1987 M: 90 Days Asam, BARC, Mumbal 
(Black Seed) Y : 1370 kg/ha 

YI:25% 

TM-4 1987 M: 95 Days Assam, BARC, Mumbal 
(Yellow Seed) Y : 1470 kg/ha 

YI:35% 

Rice Hari 1988 M : 135-140 Days Andhra Pradesh, BARC, Mumb.l, 
Y : 6000 kg/ha APPS DCl 
YI:20% 

Blackgram TAU-I 199,5 M : 70-75 Days Maharashtra, Kamataka, MSSC, 
Y : 800-1000 kg/ha Akola 
YI:24% 

TAU-2 1992 M: 70 Days Maharashlra, MSSC, Akola 
Y : 800-1000 kg/ha 
YI: 18% 

TPU-4 1992 M : 70-75 Days Maharashtra, Madhya Pradesh, 
Y : 900-1000 kg/ha MSSC, Akola 
YI:22% 

TU-94-2 1999 M: 70 Days Andhra Pradesh, Kerala, Tamil Nadu, 
Y : 900-1000 kglha BARC, Muinbal 
YI: 19-37% 

Se. Erosion time States to control coastal eroslon under the following 

*457. SHRI S.D.N.R. WADIYAR : Will the Minister of 
WATER RESOURCES be pleased to state: 

(a)whether his Ministry has received proposals from 
the maritime States 10 control coastal erosion; 

(b) II so, the details thereof, Stale-wise; 

(..:) whether the Government propose to Implement 
some Central Schemes to prevent sea erosion In these States; 

(d) If so, the outlay proposed under these centrally 
Sponsored Schemes during. Ninth Ave Year Plan; 

(e) the funds provided to each such State Govern-
ment during the last three years and allocation made for the 
year 2000-2001; 

(f) whelherthe Government propose to Initiate any 
modem technology to check the sea erosion: and 

(g) if so, the details thereof? 

THE MINISTER OF WATER RESOURCES (DR. C.P. 
THAKUR) : (a) Yes, Sir. 

(b) Proposals have been received from the mari-

programmes : 

(i) National Coastal Protection Project 

(il) Central Assistance for Crilical Anti-erosion 
works In coaslal and other than Ganga Basin 
States. 

The detailS are as given below : 

S.No. Name of Proposal for Proposal for 
State "National Coastal "Critical Anti-ero-

Protection Project" slon works In 
(Rs_ In crore) coastal and other 

than Ganga 
Basln States" 
(RI. In clOre) 

2 3 4 

1. Andhra 29.10 2.70 
Pradesh 

2. Goa 46.54 1.00 

3. GuJarat 47.05 1.94 

4. Karnataka 137.09 5.56 

50 
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2 3 4 

5. Kerala 232.77 6.27 

6. Maharashtra 201.60 3.41 

7. Orissa 362.82 4.00 

8. Tamil Nadu 79.05 8.70 

9. West Bengal 184.31 Nil 

10. Pondicherry 40.00 Nil 

(c) Yes, Sir. A Centrally Sponsored Scheme for 
providing Central assistance to coastal and other than Ganga 
Basin States has been proposed during the Ninth Five Year 
Plan to prevent sea and river erosion in these States. 

(d) An outlay of Rs. 10 crore h&s been proposed 
in the Ninth Five Year Plan for anti-sea erosion works under 
the Centrally Sponsored Scheme at (c) above. 

(e) No funds were provided to the States for the 
aforesaid Centrally Sponsored Scheme for preventing sea 
erosion during the last three years. An allocation of Rs. 0.1 
crore Is available during the year 2000-2001. 

(f) and (g) Yes, Sir. Besides the conventional structural 
and non-structural measures such as sea wall, groyne, oft 
shore break waters,_plantation of mangroves and palm trees, 
artificial sand nourlshment,etc., PVC coated gablons and 
flexible nylone gablons have also been used on experimental 
basis In Karnataka and Gujarat for anti sea erosion measures. 
Sea wall using high density monofilament woven plastic cloth 
as filter material instead of conventional quarry stone has 
also been successfully tried In Kerala. 

EduClition for Blind 

*458. SHRI RAMSHETH THAKUR: 

SHRI ASHOK N. MOHOL : 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) whether the Government have Ignored the 
literacy needs of the blinds; 

(b) If so, the facts in this regard and the reasonl 
therefor; 

(c) whether Progressive Society for the SIghtless 
persons has urged the Government to Include the education 
and literacy of visually handicapped In the education literacy 
campaign; 

(d) if so, the steps being taken by the Government 
in this direction; and 

(e) " not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) and (b) : No SIr. Does not arlle. 

(c) and (d) The Govemment of India has aiwaYI been 
concerned about the special educational needs of the 
persons with disabilities Including blind persons and have 
taken action to provide suitable Inputs In this regard. The 
Ministry of Social Justice and EmPowerment support running 
of special schools for disabled children Including visually 
Impaired children through non-Governmental organisations. 
The National Institute for Visually Handicapped, Dehra Dun, 
hal be.n set up as an apex organisation for technical support 
for rehablltation of the visually Impaired persons Including 
their education. The Institute also runs a model school which 
provides education to bAnd and low vision children fror.: pre-
school stage up to Class XII. The Department of Education 
Implements a scheme of Integrated education for disabled 
children Including visually Impaired children. 

(e) Does not arlle. 

{Translation] 

Gr .. nlWhfte Revolution 

*459. SHRI JAGDAMBI PRASAD YADAV ; Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the pace of the green revolution and 
the white revolution have not progrelsed on account of 
Insufficient funds for research work; 

(b) If so, the funds allocated for research work In 
agriculture during each of the last three years; 

(c) whether allocation of funds for the agriculture 
demonstration programme has been discontinued; and 

(d) If 50, the reasons therefor? 

THE MINISTER OF RURAL DEVELOPMENT AND 
MINISTER OF AGRICULTURE (SHRI SUNDAR LAL PATWA): 
(a) No, Sir. The production and productivity of most of the 
food crops continue to Increase. As far al white revolution Is 
concerned, the production of milk has been constantly 
Increasing and today India Is the largest producer of milk In 
the world. To keep pac. with the reqUirements of our 
Increasing population and providing- competitive edge to 
Indian Agriculture, more efforts are being made to provide 
required funds for agricultural relearch. 

(b) The funds allocated for agricultural research 
to Indian Council of Agricultural Research (ICAR) durilYcllast 
three years are as under: 
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Vear Allocated Amount 

1997 -98 As. 680.85 crore 

1998-99 As. 1001.82 cror.s 

1999-2000 As. 1298.88 crore 

(c) and (d) No, Sir. The allocation of funds for frontHna 
demonstration have been Increased during last three years. 
An amount of As. 662.81 lakh was allocated for taking up 
frontline demonstration on oilseed and pulses. The year-wsa 
allotment of funds for tha prupose Is Indicated In the attached 
statamant-I. The ICAA hava established 261 Klishl Vlgyan 
Kendras for taking up the activities Including technology 
evaluation and impact assessment through frontUne damons-
tratlon for establishing the production potential on farmers' 
field, on farm testing for identifying the Iocation-speclflclty of 
technologies and its dissemination through training of farmers 
and in service personnel. During the period of 1997-98 to 
2000-2001, an amount of As. 18.66 crore wera allotlad for 
taking up these actlvitles.The year-wise allotment of funds 
for the purpose Is Indicated In the attached statement-II. 

Statement-I 

Allotment of Funds to Frontline Demonstrations 

The Department of Agriculture and Cooperation 
provides funds each year to the Indian Council of Agricultural 
Aesearch (ICAA) for conducting Frontline Demonstrations In 
Oilseed and Pulse Crops. During the last three years I.e. 
from 1997-98 to 1999-2000, a total amount of As. 862.81 
lakhs was provided which Includes As. 462.81 lakhs for oil-
seed demonstration and As. 200 lakhs for pulses demons-
tration. The year-wise budget details are given as under: 

Year Oilseed Crop Pulse Crop 
(As. In lakhs) (As. In lakhs) 

1997-98 65.00 52.00 

1998-99 II5.00 48.00 

1999-2000 222.81 100.00 

Total 462.81 200.00 

Statement-II 

Allotment of Funds to Krlshl Vigyan Kendras 

Allotment of funds to Krishi Vigyan Kendras for actlvlUes 
including Frontline Demonstrations, On farm testing, training 
of farmers and extension personnel during 1997-98 to 2000-
2001 are given as under: 

Yaar 

1997-98 

1998-99 

1999-2000 

2000-2001 

Total 

£EngNsh] 

Oilseed (As. in lakhs) 

404.88 

401.51 

459.91 

600.00 

1886.30 

Re.ldentlal Schools for sCslsr. 
·480. SARDAR tlUTA SINGH : 

SHRI HARIBHAU SHANKAR MAHALE : 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) whether the Parllamantary Forum of Scheduled 
Caste and Sched.uled Tribe Members of Parliament hava 
damanded estabHshment of atleast one residential school 
for boys and girls separately In every district of the country for 
Imparting quality education to the children belonging to SCsi 
STs families; 

(b) If so, the action taken thereon by the Govern-
ment and the results achieved with regard to this demand; 

(c) whether the Government have provided the 
funds to set up residential schools for the girls belonging to 
Scheduled Castes and Scheduled Tribes during 1997-98, 
1998-99, 1999-2000; 

(d) If so, the details thereof and whetherthls amount 
has been utlUsed fully; 

(e) 

(f) 
regard? 

If not, the reasons therefor; and 

the action taken by the Government in this 

THE MINISTER OF STATE OF THE MINISTRV OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) Yes, Sir. 

(b) The recommendation was referred to the 
Department of Education, Ministry of Human Resource 
Development. The Department In tum forwarded the reco-
mmendation to all State GovemmentslUT Administrations for 
action, as the primary n~sponslblllty for setting up of residential 
schools lies with the StatalUTs. 

The folloWing schemes to provide residential schools 
are, however, baing operated by Central Government : 

1. Special Educational Development Programme 
for Scheduled Castes Girls belonging to low 
literacy level, 

2. Educational Complex In Low Literacy Pockets for 
Development of Women Literacy in Tribal Areas, 
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3. Grant-in-Aid to Voluntary Organisations working 
for Scheduled Castes, and 

4. Grant-In-Aid to Voluntary Organisations working 
for welfare of Scheduled Tribes, 

(c) Yes, Sir 

(d) A statement Is enclosed. 

(e) and (f) Under the scheme of "Special Educational 
Development Programme for SC Girls belonging to low 
literacy level", in 1997-98; no new residential school was 
sanctioned as per the decisions of Expenditure Finance 
Committee. Therefore, the allocated funds could not be 
utilised In full. However, EFC decided to sanction new 
residential schools from 1998-99 onwards. 

In respect of the scheme of "Educational Complex in 
Low Literacy Pockets for Development of Women Literacy In 
Tribal Areas", the amount could not be utilised fully due to 
non-receipt of adequate proposals for releasing grant-In-aid. 
In this regard State Govemments have been reminded from 
time to time. 

Statement 

1. Special Educational Development Programme 
for SC Girls belonging to low Literacy Levels 

(Rs. In crores) 

1997- 1997- 1998- 1998- 1999- 1999-
98 98 99 99 2000 2000 

Funds Funds Fundi Utilised 
Allocated Utilised Allocated Utilised Allocated 

0.15 0.12 0.70 0.70 0.70 0.70 

2. Educational Complex In Low Literacy Pockets 
for Development of Women Literacy in Tribal Areas 

(Rs. in crores) 
1997· 1997- 1998- 1998- 1999- 1999-
98 98 99 99 2000 2000 
Funds Funds Fundi UtlUsed 
Allocated Utilised Allocated Utilised Allocated 

4.00 2.20 7.00 3.71 9.00 1.81 

3. Grant-In-Aid to Voluntary Organisations wor-
king for Scheduled Castes 

(Rs. in crores) -------------------------
Year Funds Released 

1997-98 4.85 

1998-99 8.55 

1999-2000 13.94 

4. Grant-In-Aid to Voluntary Organisations wor-
king for Welfare of Scheduled Tribes 

Year Funds Released 

1997-98 

199'8-99 

1999-2000 

2.27 

2.23 

1.00 

(Rs. In crores) 

Job on Compasslonata Ground 

4809. SHRI MOINUL HASSAN: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Government have further pro-
ceeded with the matter; 

(b) If so, the number of jobs provided to the family 
members of deceased employees since then uptiU now; and 

(c) the steps taken by the Govemment to provide 
jobs particularly to members of families of the deceased 
employees belonging to the category employees belonging to 
the category '0' In the Farakka Project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY); 
(a) to (c) Farakka Barrage Project has completed Its constN-
ction stage and has slipped Into the maintenance stage. 
Therefore direct recNitment are not being resorted to unless 
absolutely necessary. The number of employees who died In 
harness since 1987 Is 203 whereas 56 number of jobs were 
provided to the kith and klns of the deceased elTlJlloyees 
Including category 'D' till date. 

Development of Himalayan Region 

4810. SHRI SAHIB SINGH: Will the PRIME MINI-
STER be pleased to state: 

(a) the proposals In Ninth FIve Year Plan regarding 
development of Himalayan Region In terms of physical & 
financial dimensions of aach component Ike water, energy, 
biological diversity, minerals, tourism, forest products, 
recreation etc; 

(b) whether the gap between desired & available 
development Is Uke to continue even after the Implementation 
of the Ninth Five Year Plan; 

(e) whether In order to fill up the gaps, the Govem-
ment propose to constitute a 'Task Force' or 'High Powered 
Committee'to make a comprehensive & Integrated peRcy on 
the subject; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE DEPARTMENT OF 
ADMINISTRATIVE REFORMS AND PUBLIC GRIEVANCES 
OFTHE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES 
AND PENSIONS (SHRI ARUN SHgURIE) : (a) The Ninth 
Five Year Plan document of the country does not contain 
State-wise, Sector-wise, break-up of allocations any region 



57 Written Answers Valsakha 6, 1922 (Saka) To Questions 58 

including the Himalayan Region. Planning and development 
01 an area and allocation ollunds lor the purpose are primarily 
the responsibility 01 the concerned State Government. Hence 
each State, including those in the Himalayan Region, prepares 
Its own plan sector-wise. However. in order to supplement 
the efforts 01 the Stales of the Himalayan Region the following 
Initiatives have been taken : Firstly, hili areas which are co-
extensive with the boundaries of the States are treated as 
Special Category States. These States derive two direct 
advantages Irom the lormula used lor distribution 01 Central 
assistance: (a) after setting apart lunds required lor'externally 
aided projects and reasonable amounts for Special Area 
Programmes. 30% of the balance is provided to these States 
even though their share of population Is much lower; and (b) 
Central assistance is provided to these States on liberal basis 
In terms 01 grant and loan composition i.e. the ratio 01 grant to 
loan Is 90:10 while the ratio in the case 01 non special category 
States Is 30:70. Further, the States' contribution 0115% which 
Is mandatory lor the Basic Minimum Services Schemes Is not 
applicable to the Special Category States. Secondly, desig-
nated hili areas which form part 01 a State are provided Special 
Central Assistance under the Hill Areas Development Pro-
gramme. 

Special Central Assistance is also provided to parts 01 
some 01 these States under the Border Area Development 
Programme and the Tribal Sub-Plan. 

(b) The Central Government and State Govern-
ments make their best efforts to develop these areas through 
their Five Year Plans and Annual Plans. While it can be hoped 
that a reasonable level 01 development will be achieved In 
these areas after the Implementation 01 the Ninth Five Year 
Plan, such shortfalls as remain, will be known onl~ after the 
pian programmes are lully Implemented. 

(c) and (d) Planning Cqmmlsslon had set up an Expert 
Group on "National Policy lor Integrated Development In the 
Himalayas". This Group submitted Its report in October, 1993. 
The recommenda~ons 01 this group cover the whole spectrum 
of soclo-economlc development of the Himalayan Region. A 
Committee has been set up under the chairmanship 01 Mem-
ber (Environment & Forests), Planning Commission to exa-
mine and to take steps to get these recommendations Imple-
mented. It Is, therelore, lelt that there is no need to set up ano-
ther 'Task Force' or 'High Power Committee' on the subject. 

[Trans/ar/on] 

Foreign Investment In Agriculture 

4811. SHRI MANSINH PATEL: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the proposals relating to foreign capital Invest-
ment received to set-up agro~based Industries In the country, 
State-wise particularly In Gujarat during the last three years; 

(b) the number out of these proposals cleared so 
far; 

(c) whether injustice Is being done to tribal areas 
In GuJarat by the Union Government by not clearing the 
proposals In time; 

(d) If so, the details thereof; and 

(e) the reasons for the delay In Implementation of 
cleared proposals? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S.B.P.B.K. SATYANARAYANA RAO) : 
(a) to (e) The requisite Information Is being collected and will 
be laid on the Table of the House. 

(English) 

Sardar Sarovar Dam 

4812. SHRI CHANDRESH PATEL: 

SHRI PRAVIN RASHTRAPAL : 

Will the Minister of WATER RESOURCES be 
pleased to refer to the reply given to the Starred Question No. 
43 on December, 15, 1999 and state : 

(a) whether some of the participatory State 
Governments have not yet paid their share cost of SSP to the 
State Government of Gujarat; 

(b) If so, the reasons therefor; 

(c) the stpes taken by the Union Govemment to 
ensure Immediate payment of outstanding dues lrom each 
participatory States; and 

(d) the time by which the outstanding dues are 
likely to be paid to the State Govemment of GUJarat? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA CHAKRAVAHTY): 
(a) to (d) Yes, Sir. As per Government of Gujarat, out of the 
expenditure of Rs. 9195.66 Crore Incurred up to February, 
2000, on the construction of Sardar Sarovar Project, the 
sharable cost Is Rs. 2,419.27 Crore. However, the party 
States have agreed to share only Rs. 1886.12 Crore and are 
not agreeable to share the balance amount of Rs. 533.15 
Crore comprising Interest on the loan taken by Sardar Sarovar 
Nigam Limited, expenditure on construction on rock1ll1 dykes 
and channels and expenditure on resettlement and rehabili-
tation of project affected families. Out of the undisputed 
amount of Rs. 1886.12 Crore the Party States have paid Rs. 
1192.59 Crore up to the end of February, 2000. 

The Issue has been discussed at the meetings of the 
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Narmada Control Authority (NCA). the Sardar Sarovar Cons-
truction Advisory Committee (SSCAC). and the Review 
Committee of Narmada Control Authority (RCNCA). where in 
the States who are in arrears. have been requested to pay 
their share 01 the cost 01 Sardar Sarovar Project. Cabinet 
Secretary had also convened inter-State meetings on the 
issue on 8.6.98 and 13.10.98 wherein the State Government 
01 Madhya Pradesh. Maharashtra and Rajasthan had agreed 
to clear their arrears 01 undisputed outstanding shares to 
Government of Gujarat. This matter was again di.cussed In 
the meeting 01 the Narmada Control Authority on 6.12.99 
wherein the party States agreed to make all efforts to clear 
the undisputed dues by March. 2000 by ma1dng suitable 
budgetary provision. 

[Trans/ar/on] 

FPI 

4813. SHRI ABDUL RASHID SHAHEEN: Will the 
Minister 01 AGRICULTURE be pleased to state: 

(a) the number 01 proposals given clearance lor 
setting up food processing Indutries In Jammu and I\.ashmir 
during the last three years; 

(b) il so. the details thereol; and 

(c) if not. the reasons therelor? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
FOOD PROCESSING INDUSTRIES OF THE MINISTRY OF 
AGRICULTURE (SHRI SYEO SHAHNAWAZ HUSSAIN): (a) 
and (b) Financial assistance of Rs. 90.00 lakhs under the 
plan schemes of the Department has been extended to three 
proposals lor setting up food processing Industries In Jammu 
& Kashmir during thelaslthree years (1997-98 to 1999-2000). 
Out 01 these one proposal Is lor setting up a fruit Juice 
concentrate unit at Srinagar and the other two are lor Betting 
up muKI product Hne Food Processing and Training Centre 
(FPTC) at Udheyawala and Shalimar Campus. 

(c) Does not arise. 

[English] 

ESI Hospital. in Andhra Prade.h 

4814. SHRI SULTAN SALAHUODIN OWAISI : Will the 
Minister of LABOUR be pleased to state: 

(a) whether the workers are eligible to take treat-
ment In any hospital other then ESI hospitals/dispensaries 
on emergent circumstances; 

(b) il so. the details thereol; and 

(c) the number 01 hospitals/dispensaries at 

present avaHable to InduBtriral work .... In the country Stat.-
wis. and Andhra Pradesh In pa~lar? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL) : (a) and (b) Underth. ESI 
Scheme. the medical .xpense. Incurred In serious c .... 01 
accident or IIInen admitted directly to recognised hoepItals 
or private hospitals In emergent circumstances Wher. It was 
not possible to admit the patient In ESI hospltel at all. are ,. 
Imbursed at the rates prescribed by the recognised hoapltalal 
State Govemments. 

(c) The requisite Information Is given In the atate-
ment attached. 

Statement 

No. of ESI Hospitals & Dlspens."" In the Country 

S.No. Name 01 the Stat. No. of No. 01 
Hospital. Dlap.naarl .. 

1. Andhra Pradesh 10 133 

2. Assam 28 

3. Bihar 6 57 

4. Chandlgarh 2 

5. Delhi 3 49 

6. Goa 6 

7. Gujarat 11 124 

8. Haryana 5 69 

9. Himachal Pradesh 7 

10. Jammu & Kashmir 8 

11. Karnataka 9 151 

12. Kerala 13 136 

13. Madhya Prad.sh 7 83 

14. Maharashtra 13 78 

15. Orissa 5 52 

16. Pondlcherry 13 

17. Punjab 7 70 

18. Rajasthan 5 63 

19. Tamil Nadu 9 160 

20. Uttar Pradesh 16 147 

21. Wast Bengal 14 37 

22. Maghalaya 1 

Total 137 1452 
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Purchase of Items Without Inviting Tender 

4815. SHRI SHEESH RAM SINGH RAVI : Will the 
Minister of AGRICULTURE be pleased to refer to the answ,," 
given to Unstarred Question No. 3215 dated March 17, 1999 
regardinc: :Iehases without inviting tender and state: 

(a) II the comments have since been collected from 
the institute concerned; 

(b) have the comments been examined and vari-
lied Irom the records; 

(c) il so, the details thereol; 

(d) has any action been taken In the matter; 

(e) il so, the details thereof; 

(f) If not, the reasons therefor; and 

(g) the details of such other cases taking place In 
his Ministry and officesllnstltute under It Including those where 
items were not purchased Irom the lowest bidder In the tender 
with action taken in all those cases? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : (a) 
Yes, Sir. 

(b) to (I) The matter Is under examination. 

(g) Requisite information is being collected. 

[Trans/alion] 

Production of Paddy. Wheat and Pulse. 

4816. SHRI RAJO SINGH: Will the Mlnlstel ofAGRI-
CULTURE be pleased to state: 

(a) whether the State Government particularly 
Bihar have sent proposal to Union Govemment to boost the 
production 01 paddy, wheat and pulses In the States; 

(b) il so, the details thereol and the decision of the 
Union Government thereon; and 

(e) the allocation made lor this purpose? . 
THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE (SHRI S.B.P.B.K. SATYANARAYANA RAO) : 
(a) No, Sir. 

(b) and (c) Question does not arise. 

[English] 

Vaclnt Posts of SC/ST 

4817. SHRI AMAR ROY PRADHAN : Will the PRIME 
MINISTER be pleased to state: 

(a) the number of SCslSTs and OBCs provided 
with jobs In Departments/autonomous bodies and sub-
ordinate oflices under the Department of Atomic Energy during 
each of the last thrH years; 

(b) the number of SCs/STs and OBCs post lying 
vacant In each of the above offices as on March 31, 2000; 
and 

(c) the steps takenlbelng taken by his Ministry for 
tilling up these vacant posts? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, AGRO AND RURAL 
INDUSTRIES, MINISTER OF STATE IN THE DEPARTMENT 
OF PERSONNEL AND TRAINING, DEPARTMENT OF 
PENSIONS AND PENSIONERS WELFARE OF THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS AND MINISTER OF STATE IN THE DEPART-
MENTS OF ATOMIC ENERGY AND SPACE (SHRIMATI 
VASUNDHARA RAJE) : (a) to (c) Information Is being collected 
and will be laid on the Table of the House. 

(Trans/allan] 

Rehabilitation Policy 

4818. SHRI HARIBHAU SHANKAR MAHALE : Will 
the Minister of WATER RESOURCES be pleased to state: 

(a) whether the Union Government propose to 
formulate a National Rehabilitation Policy for oustees of major 
and medium Irrigation projects In the country; 

(b) 

(c) 
Into force? 

If so, the details thereof; and 

the time by which the policy Is Hkely to become 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRlMATI BIJOYA CHAKRAVART~): 
(a) to '(c) Programme for resettlement and rehabilitation 01 
persons affected by reservoir projects are presently carried 
out by the State Governments/Project authorities as an 
Integral part 01 the project based on their own policies which 
vary Irom State to State and Project to Project. Steps have 
been Initiated for adopting a National Policy on Resettlement 
& Rehabilitation 01 persons affected by reservoir projects to 
get over the shortcomings In the Impiementatlon of resettie-
ment and rehabilitation programmes. A draft poHcy document 
In this regard has been prepared by the National Water Board 
for consideration 01 the National Water Resources Council. 
However, the consideration/adoption of the said PoHcy by 
the National Water Resources Council depends on further 
modifications, 11 considered necessary, after the "National 
PoUcy on Resettlement and RehablHtatlon of persons of 
families adversely affected or displaced on account of 
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compulsory acquisition of land" and" Amendment to the Land 
Acquisition Act, 1894" presently under consideration by the 
Government is finaUsed in cousultatlon with the States and 
various voluntary organisations. 

Indira Gandhi canal 

4819. PROF. RASA SINGH RAWAT: Will the Minister 
of WATER RESOURCES be pleased to state: 

(a) whether the Indira Gandhi Canal, the only 
largest irrigation project of Thar desert of Rajasthan has not 
been completed so far; 

(b) if so. the reasons therefor; 

(c) the estimated cost, present statuI, the total 
funds provided by the Union Government and spent by the 
State Government so far and the estimated expenditure Is 
Ukefy to be incurred In completing the Protect; 

(d) the funds Ukely to be provided by the Union 
Government to the State Government for the purpose under 
Acceisration Irrigation Benefit Programme (AIBP) dullng the 
current financial year; and 

(e) the time by which the project Is likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): 
(a) Yes, Sir. 

(b) Inadequate financial allocations and Increase 
in scope of works from time to time. 

(c) The works of Stage-I olthe Indira Gandhi Canal 
project are mostly complete. A revised proJec1 estimate 
amounting to As. 3398.91 croresforStagtHIhuo-n-.Nd 
by Central Water Commission In Jun., 1996. An amaunl4f 
Rs. 2091 crores has been spent by the State Government 
upto March, 2000 including Rs. 771 crorea provided by the 
Union Government under various schemes. The coat llkaly 
to be Incurred in completing the project is estimated to baRs. 
3595 crores. A total of 19.63 lac hectares of culturable 
command area has to be covered by canal network to provide 
irrigation facility in the desert area, of which 12.78 lac hec1ares 
could be covered upto March, 2000. 

(d) Assistance under Accelerated irrigation Benefit 
Programme during the current financial year will depend on 
the needs of the project and the request of the State Govern-
ment for such funds. 

(e) The project is likely to be compleled by the 
year 2005 subject to availability of adequate funds. 

(EngUsh) 

Problem of Cotton Grower. 

'" 4820. SHRI V.S. VIVEKANANDA REDDY: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Union Government have been 
urged to help the cotton farmers of Andhra Pradesh State; 

(b) If so, the details thereof alongwlth the main 
demands of the cotton farmers In the State of Andhra Pradesh; 
and 

(c) the decision of the Union Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S.B.P.B.K. SATYANARAYANA RAO) : 
(a) to (c) The Government of India Is aware of the problems 
faced by the cotton growers In the country Including the State 
of Andhra Pradesh. To mitigate their problems, the Govern-
ment of India have recently launched a Centrally Sponsored 
Scheme of Technology Mission on Cotton In vallous cotton 
growing Sta .... The Technology Mission on Cotton comprtses 
of four MlnlMIasIons. The Mini MIssion-lis to be dealt by the 
Indian Council of Agllcullural Research for the development 
of area specific technologies including high yleldl!'g varieties/ 
hybrids. The Department of Agriculture & Cooperation Is the 
nodal agency for the Implementation of Mini Mission-II 
through the modification of the existing Centrally Sponsored 
Scheme of Intensive Cotton Development Programme for 
enhanCing production of cotton. The Mini Mission-III for the 
development of mallc8t Infrastruc1ure and Mini Mission-IV on 
the modernisation of ginning/pressing factories are to be 
implemented by the Ministry of Textiles. 

In the Intensive Cotton Development Programme under 
Mini Mission-II, major thrust has been given for the populall-
saUon of Integrated pelt management technology, use of 
dellntlng seeds, supply of water saving devices etc. The 
Intensive Cotton Oevelopment Programme covers major 
cotton growing states as well as efforts are being made to 
Include the non-traditional states. The Scheme provides 
aSllstance for the transfer of technology through field 
demonstration, integrated pest management demonstration 
and farmers training etc. The farmers are also assisted for 
the use of certified seeds of newer varletleslhybrids, sprayers, 
drip/sprinklers, pheromone traps blo-agents. The Scheme 
also envisages to establish seed deUnting units and blo-agent 
laboratories, Intensive surveiliancI of disease and pest 
situation. 

Furthermore, to safegua1'9 the cotton crop against the 
natural calamities, this crop has also bIen covered under 
NationalAgriculturallnaurance Schlme with effect from Rabl, 
1999-2000. 
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N.tion.1 Over •••• Scholarship 

4821. SARDAR BUTA SINGH: Win the Minister of 
SOCIAL JUSTICE AND EMPOWERMENTba pleased 10 state: 

(a) whether it is a fact that the National Overseas 
Scholarship Scheme for SCsJSTs which was operational slnee 
1954-55 has been discontinued from 1997; 

(b) if so, the reasons therefor; 

(c) if not, furnish the number of SCs/STs studentsl 
Scholars who have been awarded the said scholarshlpl 
fellowships for the year 1997, 1998 and 1999; 

(d) whether the Government propose to review the 
scheme with modification; 

(e) if so, details thereof and the present status of 
the scheme; and 

(f) the time frame worked out therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) No, Sir. The Scheme of National 
Overseas Scholarship for SC, ST etc. candidates was 
introduced In 1954-55. The Scheme was operated until 1994-
95. It was thereafter modified and the Scheme was reintro-
duced from 1998-99. The students who were eartier selected, 
however, continued to receive scholarship to complete their 
studies. 

(b) Does not arise. 

(c) The process lor the final selection of awardees 
for the selection years 1998-99 & 1999-2000 (combined) Is 
in process. 

(d) to (f) The Scheme was, last, modified with eflect from 
1998-99. There is no proposal at present to review the 
scheme. 

{Translation] 

S.ttlng Up of Sister City 

4822. SHRI TUFANI SAROJ : Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Government have received any 
proposal from South Korea regarding setting up of ·Slster 
City"; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA) : (a) and 
(b) : A proposal was received from Klmhae City of South 

Korea to set up a slster-clty relationship with Ayodhya 
(Falzabad City). A delegation led by the Mayor of Klmhae 
visited India on February 27 - March 3, 2000. The delegation 
visited Ayoclhya and signed a Memorandum of Understanding 
with the Municipal Committee of Ayoclhya to set up a sister-
city relationship to Improve the tilll of friendship and mutual 
collaboration. The two sides will collaborate In local govern-
ment services, Education, Health, Sports, Economics, Trade, 
Tourism, Social and Cultural Affairs and other areas. The 
Memorandum of Understanding Is valid for a period of five 
years and can be extended thereafter by mutual consent. 

[EngDshl 

Prim. IIlnl.t.r VI.lt 

4823. SHRI E.M. SUDARSANA NATCHIAPPAN : Will 
the Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) the countries visited by the Prime Mlnlster after 
the formation of present Government; and 

(b) the expenditure Incurred thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA) : (a) The 
Prime Minister visited the RepubHc of South Africa from Il-
lS November, 1999 and the RepubUc of Mauritius from 10-
13 March, 2000. 

(b) Information Is being collected and will be laid 
on the Table of the House. 

Recognition of Enterprl ••• 

4824. PROF. UMMAREDDY VENKATESWARLU : 
Will the Minister of LABOUR be pleased to state: 

(a) whether the International Labour Organisation 
(ILO) has asked India to give statutory recognition to enter-
prises In the urban Informal sector; 

(b) 
thereto; 

If so, the reaction of the Unlon Government 

(c) whether workers In the Informal sector are 
/likely to get ESIC benefits; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL) : (a) to (d) In the National 
Workshop on ·Strateglc approach to job creation In the 
informal sector", jointly organised by the International Labour 
Organisation (ILO), Institute of Labour Development (lLO) 
and the Ministry of Labour from 17th to 19th Feb., 2000, a 
statement was made by the ILO that the problems faced by 
the informal sector workers and producers would not be 
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overcome merely by stimulating economic growth or through 
mC1re favourable climate for employment creation. It was 
further observed that specific measures are required to help 
the informal sector improve Its productive capacity, -break out 
of its marglnalised, vulnerable and semi-legal position in 
society and overcome the obstacles to ulllmate Integration 
into the rest of the economy. 'At this stage It Is not feasible to 
say as to whether all workers in the Informal sector would be 
covered for ESI benefits or not. The recommendations made 
by the National Workshop would be pursued by the ILO for 
implementation after involving the Ministry of Labour and 
other concerned partners. 

[Translation] 

Jobs to Farmer. 

4825. SHRI RAMANAND SINGH: Will the Minister of 
STEEL be pleased to state; 

(a) whether the Raw Material Division under the 
Steel Authority of India has carried, out mining work In Gairtalal 
Village in Katni district of Madhya Pradesh; 

(b) if so, whether the company had acquired tha 
lands of the farmers of Galrtalal Village and surrounding areas 
on lease for 20 years for the Steel Mines; 

(c) If so, whether the Management ot SAIL" has 
promised to provide jobs to the educated unemployed youths 
of the farmers; 

(d) if so, the details thereof; 

(e) whether the SAIL is not vacating the lands of 
the farmers even after the expiry of the period of lease deed; 

(f) if so, the reasons therefor; 

(g) whether the SAIL has ruined the land by digg-
ing the fields and SAIL Is not carrying out the levelling work In 
these fields; 

(h) If so, the details thereof; and 

(i) the action taken by the Government In this 
regard? 

THE MINISTER OF STATE ~HE MINISTRV OF STEEL 
(SHRI DILIP RAY) : (a) and (b) The Raw Material Division of 
Steel Authority of India Limited (SAIL) is doing Mining work at 
its Kuteshwar Limestone Mines near Galrtalai Village in Katnl 
District of Madhya Pradesh. The lands of farmers of Oairtalal 
Village and its surrounding areas were acquired by the 
government of Madhya Pradesh. The State government 
granted a mining lease to the Company for a period of 20 
years w.e.!. June. 1971. Subsequently, the lease was renewed 
for another 10 years i.e. upto June, 2001. 

(c) to (f) The poUcy of SAIL had been that preference 
would be given to suitable persons from the famlUes of farmers 
whose land was acquired subject to avallablHty of lobs, 
sultablUty of the candidates and other formalities as per rules. 
Accordingly, 163 such pe'1Ons had been given employment. 
Since the lease has been renewed for another 10 years, the 
question of vacating the lands does not arise. 

(g) to (I) Mining activities and InstaOation of Infrasructure 
required for the same has been undertaken on the acquired 
lands. The lease was taken for mining activity and only such 
activities have been undertaken by SAIL. As mining work is 
still continuing In these areas, the question of levelMng does 
not arise. 

CMC In London 

4826. SHRI RAM TAHAL CHAUDHARY: Will the 
Minister of INFORMATION TECHNOLOGY be pleased to 
state: 

(a) whether a C.M.C. office has been opened by 
the Government in london despite the enquiry being conduc-
ted by the CBI against the said office; 

(b) whether certain Irregularities have been comm-
itted while opening the said office; 

(c) If so, the type of irregularities commmed and 
the action taken by the Government against the persons 
Involved therein? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION TECHNOLOGY (SHRI PRA-
MOD MAHAJAN): (a) CMC Ltd. had a non-trading office In 
London which was set up In 1987. Subsequently, with the 
expiry of RBI approval this office was closed in 1992. CMC 
therefore proposed to enter into marketing arrangement with 
BRI Europe, a UK based company. This arrangement envi-
saged a Joint venture between BRI(E) and BRI Inc. U':A, a 
wholly owned subsidiary of CMC In USA. Subsequently, some 
misconduct and Irregularities were found in the formation of 
BRI Europe and in this context nnanclallrregularities on the 
part of Company's london office also came to notice. The 
matter Is being investigated by OBI separately. 

CMC has a number of projects In UK/Europe. For conti· 
nued and sustained business in tuture, it has to frequently 
bid/compete with other international IT companies. For this 
purpose, Company's presence is required In UK/Europe. It 
was In view of this that CMC approached Government tor 
opening a trading office in London, This permission has since 
been granted. Accordingly, CMC has registered Its branch 
viz. CMC Informatics UK with Companies House UK. This 
office has yet to start its operations. 
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(b) No, Sir. After registration of their branch olllce, 
CMC approached their Bnakers, viz. State Bank of Blkaner 
and Jalpur for remittance of foreign currency out of their EEFC 
account. While conveying the approval, State Bank of Blkaner 
and Jalpur also endorsed a copy of this to RBI. In tum, RBI 
linked their present case to the erstwhile London olllce of the 
Company whose transactions are under Investigation by CBI. 
CMC has since clarified the position to RBI and their reply Is 
awaited. 

(c) Does not arise. 

Promotion of Hindi Abroad 

4827. SHRI HARIBHAI CHAUDHARY: Will the 
Minister of External Affairs be pleased to state: 

(a) the number of people taught Hindi In the Indian 
Missions abroad during each of the last three years, Mission· 
wise; and 

(b) the measures being taken forthe promotion of 
Hindi abroad? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA) : (a) 
Ministry has made arrangements In Indian. Missions for 
teaching Hindi to Interested persona. The details of ~ns 
taught Hindi under this scheme during the lui· three. yeafJ~ 
given in enclosed statement. 

(b) Ministry has a well formulated scheme of 
propagation of Hindi abroad. Indian Missions abroad promote 
and assist in learning of Hindi through correspondence 
courses conducted by Central Hindi Dlrectorete. 

Ministry also supplies books in Hindi on various subjects 
such as Indian Culture, Art, Literature, Language, History, 
Philosophy to Indian Missions for their Hindi libraries as also 
for donating to Educational Institutions and Voluntary Organi· 
sations engaged in promotion and propagation of Hindi. 
Teaching material including text books, dictionaries. audio· 
visual cassettes, computer·softwares CD·ROMs etc. are also 
being sent. The Missions on their part maintain clos~ contacts 
with local Organisations and Indian Community and fuHII their 
Hindi language related requirements. They also coordinate 
the work relating to selection of foreign students for Govern· 
ment of India Scholarships for studying Hindi at Kendrlya 
Hindi Sansthan, Agra. For this purpose 50 slots have been 
allotted to different countries. Some of our Missions have 
been organising Hindi Conferences, literary events, Hindi 
Essay Competitions etc. to promote HIndi In countries of their 
accreditation. The VI World Hindi Conference was held In 
London from 14-18 September, 1999. Liberal financial 
assistance is given to organisations engaged in the promotion 
and propagation of Hindi abroad. Hindi forms an Integral 

part of the Foreign Service Institute Training Programme. 
Intensive training about the Official Language Policy of the 
Government and its Implementation, Is given to the officlais 
going on postings abroad. 

Statement 

Information regarding teaching of Hindi In the Indian 
Missions abroad during the last three years-

S.No. Mission 1997-9B 1998-99 1999-2000 

1. AHCfI, Kandy Nil Nil 48 

2. Ell, Mexico 8 6 3 

3. HCI, London 49 36 36 

4. HCI, Colombo 303 315 448 

5. CGI, Frankfurt 39 

6. Ell, Buenos Ires 2 3 2 

7. Ell, Madrid Nil Nil 7 

8. HCI, Islamabad 38 43 40 

9. HCI, Windhoek 9 11 12 

10. Ell, Cairo 27 11 9 

11. Ell, DubNn 19 

12. Ell, Kathmandu 25 25 25 

13. Ell, Brussels 8 9 8 

14. Ell, Jakarta 16 Nil Nil 

15. Ell, Damascus 10 10 9 

16. eGI, Zanzibar Nil 10 10 

Total 495 479 715 

{English] 

New Technology for Preservation of Coconut Water 

4828. SHRIMATI SHEELA'GAUTAM : Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether any new technology Is available for 
preservation and storage of coconut water for a longer period; 

(b) whether any Industry in India Is making avail-
able it as a cool drink after preservation; 

(c) whether such preserved drinks are being used 
in other countries; and 
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(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
FOOD PROCESSING INDUSTRIES OF THE MINISTRY OF 
AGRICULTURE (SHRI SYED SHAHNAWAZ HUSSAIN): (a) 
Yes, Sir. Technology for preservation of coconut water has 
been developed by the Coconut Development Board and 
Defence Food Research Laboratory. 

(b) Yes, Sir. 

(c) and (d) Packed tender Coconut water Is available In 
some countries like Singapore, China etc. It Is used as a 
health soft drink. 

(Trans/ation) 

Subsidy to Meat Processing industries 

4829. SHRI RAVAINDRA KUMAR PANDEY: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Govemment provides subsidy to 
the meat processing units of the country; and 

(b) if so, details of the subsidy mada available to 
these units during each of the last three years? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
FOOD PROCESSING INDUSTRIES OF THE MINISTRY OF 
AGRICULTURE (SHRI SYED SHAHNAWAZ HUSSAIN) : (a) 
The Government of India does not provide subsidy. However, 
the Government provide grant-in-aid for the development of 
meat processing/modernisation of abattoirs in the country. 

(b) The details of the grant-in-aid provided during 
the last three years are as follows :-

1997-98 Rs. 5n.45 lakhs 

1998·99 Rs. 883.83 lakhs 

1999·2000 - Rs. 438.85 lakhs 

[Eng/ish) 

Funds to NGOs 

4830. SHRI CHINTAMAN WANAGA: Will the Minister 
of LABOUR be pleased to state: 

(al the funds provided to N.G.Os for Industrial 
Training InstiMes In Maharashtra during each of the last three 
years; 

(b) whether the performance of these N.G.Os has 
been reviewed; 

(c) whether these agencies are extortlng funds in 
the name of industrial training; and 

(d) If so, the steps proposed to be taken to check 
misuse of funds? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL) : (a) NIl. 

(b) Industrlat Training Centres (ITCs) Nn by N.G.Os 
which are am.ated to National Council for Vocational Training 
fNCVT), are controlled by the State Govemment's Directorate 
deaHng with Craftsman Training. 

(c) 

(d) 

No, Sir. 

Does not arise. 

Linking of Rive,. 

4831. DR. A.D.K. JAYASEELAN : Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether there Is any proposal to link river 
Tamirabarani In Tamil Nadu with other major rivers In Southern 
India with a view to solve Irrigation and drinking water problem; 

(b) If so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MrNlSTER Ot= STATE IN THE MINISTRY OF 
WATER RESOURCES (SHfiHMATI BlJOYA CHAKRAVARTY): 
(a) No, Sir. 

(b) Does not arise. 

(c) The Water Balan!:e Studies carried out by 
National Water Development agency in December, 1997 
indicate that Tambraparanl basin Is not deficient in water 
resources for meeting Its needs upto 2050 for domestic, 
industrial, Irrigation and hydropower purposes. 

Re·appearance of River Saraswatl 

4832. SHRI P.S. GADHAVI : 

COL. (RETD.) SONA RAM CHOUDHARY : 

SHRI JITENDRA PRASADA: 

Will the Minister of WATER RESOURCES be 
pleased to refer to the reply given to Unstarred Question No. 
2520. on December 15, 1999 and state: 

(a) whether the study taken up by the Central 
Ground Water Board In Association with State Ground Water 
Department of Rajasthan and otHer Organisations to confirm 
the existence of previous course of river Saraswatl has 
submitted Ita report to the Government; 

(b) If so, the findings of the study team in this regard; 
and 
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(c) the steps taken/proposed to be taken by the 
Government to Implement these findings? 

TH!= MINIST~ OF STATE IN THE MINISTJtY OF 
_ WATEAAESOURCl;S {SliAfMATI8IJOYA CHAKAAVAATY): 

(a) No, Sir. 

(b) and (c) Does not arise. 

(Translation) 

Packing of Fruits 

4833. SHRI UTTAMRAO DHIKALE : 

SHRI CHANDRAKANT KHAIRE : 

Will the Minister of AG~ICULTURE be pleased 
to state: 

(a) whether the Central Food Technology Res-
earch Institute has prepared any report regarding testing and 
packing of mangoes, Cashewnut and other fruits In Ratnaglrl 
district of Maharashtra; 

(b) if so, the details thereof; and 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
FOOD PROCESSING INDUSTRIES OF THE MINISTRY OF 
AGRICULTURE (SHRI SYED SHAHNAWAZ HUSSAIN) : (a) 
to (c) The Central Food Technological Research Instltue 
(CFTRI), Mysore has not prepared any such report for 
Ratangiri district of Maharashtra. However, CFTRI, had 
prepared a technology report on the protocol for packaging 
of mango varieties namely Alphonso, Banganapalll and Kesar 
In modified atmosphere containers for APEDA & Maharashtra 
State Agriculture Marketing Board based on which experi-
mental shipments have been undertaken. 

(English) 

Production of Foodgralns 

4834. SHRI NARESH PUGLIA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government have estimated food-
grain production target of 212 MIINon tones for 2000-2001; 

(b) if so, to what extent It Is likely to be more than 
1999-2000; 

(c) whether the Ministry's projection for the coming 
year is against the Planning Commission's target; and 

(d) If so, the main reasons thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S.B.P.B.K. SATYANARAYAN RAO) : 
(a) and (b) Yes, Sir. The proposed foodgralns target of 212 
million tonnes for 2000-2001 Is about 10 million tonnes more 
compared to the advance estimates of production for 1999-
2000. 

(c) 

(d) 

No, Sir. 

Does not arise. 

U.S. Senators' Observation 

4835. SHRI ABDUL HAMID: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether Government's attention has been 
drawn to the statements of U.S. Senators that there was an 
urgent need for Pakistan to "address the threat to terrorism 
and mlUtant religions fundamentaRsm, both within Pakistan 
and internationally"; 

(b) If so, whether the Senators have also stated 
that the United States must "continue to become increasingly 
Involved in resolving the dispute over Kashmir"; and 

(c) If so, the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA) : (a) and 
(b) Yes, Sir. These remarks are part of a statement Issued on 
18th January, 2000 by a group offour US Senators after their 
trip to South Asia in January, 2000. 

(c) The statement on terrorism Is further evidence 
of the growing International recognition of the role of Pakistan 
In sponsoring and supporting terrorism and of the Inter-
national concern at growing extremism in Pakistan. 

It has been Government's consistent and well-known 
position that all Issues between India and Pakistan must be 
resolved through bilateral dialogue. During President CUn-
ton's visit to India, Prime Minister and President CHnton agreed 
that problems between the countries of the region should be 
resolved peacefully by the concerned countries themselves. 
Abjuration of violence and acts of terror, are, Inter-alia, 
required for facilitating a meaningful dialogue. President 
Clinton also said that the US will not mediate on Kashmir 
unless both India and Pakistan ask US to do so. 

Pending Cases In Labour Courts In Maharaahlra 

4836. SHRI SHIVAJI VITHALRAO KAMBLE : Will the 
Minister of LABOUR be pleased to state: 

(a) the number of pending cases In Labour and 
Industrial courts in Maharaahtra as on March 31, 2000; 
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(b) the number of cases disposed by these courts 
during the last three years, year-wlse and court-wlse along 
with backlog of cases each year Indicating the operating 
strength of judges; 

(c) the steps taken/propsed to be taken to claar 
the backlog of pending cases; and 

(d) the steps taken or proposed'to be taken for 
creation of additional posts of judges during 2000-2001? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL) : (a) to (d) Information is being 
collected and will be laid on the Table of the House. 

[Trans/atlon1 

Production of Puls.slOll Seeds 

4837. SHRI SUKOEO PASWAN: 

COL. (RETO.) DR. OHANI RAM SHANOIL : 

SHRI SHANKERSINH VAGHELA : 

Will the Minister of AGRICULTURE be pleased 
to state: 

Pulses 

(a) total production of pulses and oIlseeds during 
each of the last thr.e years and current year, State-wise and 
Union Territory-wise; 

(b) whethtr production of pull ... ndoll ..... haa 
been less than the target fixed for the above period; 

(c) If so, the details and reasons therefor; 

(d) the assistance provided to the States by the 
Union Government to Increase the production of pulses and 
011 seeds; and 

(e) the steps being taken to Increase the pro-
duction of pulses and 011 seeds? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S.B.P.B.K. SATYANARAYANA RAO) : 
(a) State-wlselUnlon Territory-wise total production of Pulses 
and Ollseads during the last 3 years from 1996-97 to 1998-
99 and for the current year 1999-2000 Is given In the enclosed 
statement. 

(b) and (c) The targets and the achievements made In 
the production of Pulses and Ollseeds for the last 4 years are 
as under :-

(in lakh tonnes) 

Oil Seeds 
Year Target Achievement Target Achievement 

1996-97 150.00 

1997-98 150.00 

1998-99 155.00 

1999·2000 155.00 

The reason for less achievement against the targets 
fixed for Pulses and Oilseeds is the unfavourable weather 
conditions prevailed in the country. 

(d) The assistance provided to various States 
by the Government of India to Increase the production 
of' P,ulses and Oilseeds during the last 4 years Is as 
follows :-

(Rs. in crores) 

Year Pulses Oilseeds 

1996-97 35.42 105.69 

1997-98 34.31 104.56 

1998-99 32.70 96.90 

1999-2000 29.95 92.60 

142.45 230.00 243.80 

129.70 255.00 213.20 

148.00 270.00 252.10 

135.52 270.00 215.40 

(e) Two centrally sponsored schemes, namely, 
National Pulses Development Project (NPOP) and Ollseeds 
Production Programme (OPP) are In Implementation In vari-
ous StateslUTs. to Increase the production of pulses and 011-
seeds in the country. Under both the schemes financial :assis-
tance IS provided for the critical Inputs Hke production and 
distribution of seeds, distribution of seed mlnlklts, sprinkler 
sets, Improved farm Implements, gypsum/pyrites, micro-
nutrients, rhyzobium culture etc. to the farmers through State 
Governments. In addition to this, frontHne and general demo-
nstrations are also organised on the farmer'S fields to diss-
emlnat. the Improved production and protection techno-
logies. 
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Statement 

Total production of Pulses Ollseeds StateAJTs wise for the last three years from 
1996-97 to 1998-99 and current Yllar 1999-2000 

(In '000 tonnes) 

State Pulses Ollseeds 

1996-97 1997-98 1998-99 1999-2000 1996-97 1997-98 1998-99 1999-2000 
(Estimated) (Estimated) 

2 3 4 5 6 7 8 9 

Andhra Pradesh 838.0 515.7 763.4 784.0 2396.2 1424.1 2264.5 1741.0 

Arunachal Pradesh 6.7 6.6 6.8 22.9 23.0 23.9 

Assam 68.4 64.5 69.2 80.0 159.8 173.9 154.8 227.0 

Bihar 745.4 665.7 697.5 701.0 150.6 166.5 157.1 173.0 

Goa 7.9 7.8 9.5 2.7 2.5 2.5 

Gulara! 663.8 613.3 633.5 496.0 3809.0 3834.0 3883.2 1972.0 

Haryana 345.0 374.7 353.2 149.0 1004.8 423.2 714.3 719.0 

Himachal Pradesh 11.4 12.6 12.9 14.0 9.4 9.1 9.9 9.0 

Jammu & Kashmir 17.0 18.4 18.5 59.0 47.9 47.1 47.4 56.0 

Karnataka 722.2 496.5 721.6 798.0 1756.4 1198.6 1813.6 1348.0 

Kerala 14.6 27.6 27.1 32.0 11.8 10.1 10.4 15.0 

Madhya Pradesh 3544.0 3282.2 3573.4 3683.0 5093.9 5687.8 5615.2 5325.0 

Maharashtra 2036.8 1187.8 2254.9 2083.0 2395.9 1682.4 2650.5 2442.0 

Manipur 1.5 1.0 1.2 

Meghalaya 2.5 2.5 2.5 5.9 5.9 5.8 

Mizoram 6.8 6.7 9.4 11.1 12.3 7.5 

Nagaland 13.6 12.5 13.9 21.5 24.8 35.4 

Orissa 225.9 286.5 263.9 285.0 167.4 191.2 176.6 162.0 

Punjab 80.1 60.0 50.7 51.0 284.0 218.6 210.5 122.0 

Rajasthan 1844.6 2634.9 2444.2 1102.0 3529.5 3299.9 3813.4 3158.0 

Sikklm B.O 5.9 $',6' "".:\' 7.6 7.6 5.1 

Tamil Nadu 232.8 244.2 471.5 618.0 1514.5 1476.7 2081.7 1715.0 

Trlpura 5.6 5.4 4.3 8.5 7.2 5.4 

Uttar Pradesh 2825.4 2285.2 2268.7 2311.0 1538.8 1006.4 1135.9 1755.0 

West Bengal 171.5 151.6 126 .. 1 251.0 429.6 387.7 381.9 565.0 
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2 3 4 5 8 7 8 9 

A&N Island 1.0 1.7 0:5 

D&N HaveD 2.7 5.6 3.2 0.1 0.1 0,1 

Daman & Diu 1.0 0.2 0.2 

Delhi 0.1 1.0 1.0 0.8 0.7 0.7 

Pondlcherry 3.1 2.0 2.0 2.4 2.3 1.8 

Others 55.0 35.0 

All India 14243.9 12979.3 14809.2 13552.0 24384.5 21324.7 25210.0 21539.0 

[EngHsh] 

Child Labour 

4838. SHRI MOHAN RAWALE : Will the Minister of 
LABOUR be pleased to state: 

(a) whether the Govemment are aware that in the 
World famous Sonepur Cattle fair child labourers are sold 
like cattle notwtthstandlng the woridwlde campaign against 
child labourers; 

(b) if so, whether a well-organlsed gang of some 
15 persons are Involved In this racket; and 

(c) if so, the steps taken to nab this gang and put 
an end to this practice? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL) : (a) to (c) The Information is 
being collected and will be laid on the Table of the House. 

[Translation] 

Badhali Ka Shikar Vigyan Kendra 

4839. SHRI SAL KRISHNA CHAUHAN ~ Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the attenllon of the Govemment has 
been drawn to the news-l!em captioned "BadhaA ka Shlkar 
Vigyan Kendra" appearing in the Varanasl edition of the Hindi 
daily 'Hindustan' dated February 7, 2000; 

(b) if so, the facts of the matter reported therein; 
and 

(c) the remedial steps takenlbelng taken by the 
Union Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : (a) 
Attention has been drawn to the news-item captioned "Sadhall 
ka Shikar hei ek crore ki lagat se 52 acres mal bana Krlshl 

Vlgyan Kendra" appeared In Lucknow edilion of the Hindi 
dally Hlndustan dated. February 7. 2000. 

(b) The Indian Council of Agricultural Research 
(ICAR) have estabUshed a Krishl Vlgyan Kendra (KVK) at 
Pllkhl, Mau, Uttar Pradesh during 1989, under the adminis-
trative control of Narendra Dev University of Agriculture and 
Technology (NDUA&T) at Falzabad. The news item Indicated 
various Issues related to the functioning of the KVK I.e. Impro-
per financial and personnel management, unsatisfactory 
performance of instructional farm. IncWlng the demonstration 
units on dairy and Ashery. and non-utllsallon of residenllal 
buildings. 

(c) The Council took up the matter with the Vice· 
Chanceller of the University who appointed Its Comptroller 
to enquire into it and submit a report. 

Rani Awantl aal irrigation Project 

4840. SHRI PRAHLAD SINGH PATEL: Will the Minis· 
ter of WATER RESOURCES be pleased to state: 

(a) whether the work on the Rani Awantlbal Irri· 
gallon Project is In progress; 

(b) If so, the lime by which It Is likely to be completed; 

(c) whether the project Is facing financial crisis; 
and 

(d) If so, the details thereof alongwlth the meuurel 
taken/proposed to be taken In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): 
(a) Yes. Sir. 

(b) The work on the Rani Awanll Sal Sagar (Bargi) 
Project Is likely to. be completed by March, 2003 subject to 
availability of funds. 

(c) and (d) Irrigation being the'State subject. the Irrl. 
gatlon projects are investigated, planned, exeouted and 
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funded by the State Governments themselves out of their 
own resources and as per their priorities. 

[English) 

u.s. Body Report on Kashmir 

4841. sHRI C.P. RADHAKRISHNAN : Will the Minister 
of EXTERNAL AFFAIRS be pleased to state: 

(a) whether attention of the Government has been 
drawn to the news-item captioned "u.S. body moots sov-
ereignty for Kashmir" appearing in 'Hindustan Times' dated 
March 19, 2000; 

(b) If so, the facts of the matter reported thereln; 
and 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA) : (a) Yes, 
Sir. 

(b) The news item is based on a study reportedly 
prepared by the soo<:alled Kashmir Study Group based in the 
United States. 

(c) The Government does not take cognisance of 
or react to studies or reports prepared by a group of private 
individuals in another country. 

[Translation) 

Production of Seeds 

4842. DR. sUSHIL KUMAR IN DORA : 

to state: 

SHRI ARUN KUMAR: 

sHRI K. YERRANNAIDU : 

Will the Minister of AGRICULTURE be pleased 

(a) whether Government are maintaining certain 
Institutes to produce Improved quality of seeds of agriculture 
produces; 

(b) if so, the details of such institutes engaged in 
production of such seeds as on December 3, 1999; 

(c) the annual average production of such seeds 
alongwith the varieties thereof; separately; and 

(d) the extent of average annual requirement of 
such seeds being met by such institutions alongwlth annual 
expenditure being Incurred on these Institutes? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : (a) 
Yes, Sir. The Indian Council of Agricultural Research orga-
nises the production of breeder seed with the help of Its Insti-
tutes, Project Directorates, National Research Centres and 
State Agricultural Universities. The foundation seed and certi-
fied/quality seed Is being prodU'ced by seed multlpfication 
agencies of Government at Central and State levels. 

(b) Breeder seed production Is undertaken through 
16 Indian Council of Agricultural Research Institutes/Project 
Directorates/National Research Centre and 26 State Agri-
cultural Universities. The certified/Quality seed Is produced 
through National Seed Corporation, State Farms Corporation 
of India and 12 State Seed Corporations. 

(c) The annual average production of breeder 
seed Is about 45097 quintals and of certlfled/quallty seed is 
around 10438631 quintals. These include about 673 ; 
improved varieties of around 63 crops. 

(d) Indian Council of Agricultural Research is 
fulfilling the demand of the breeder seed against the indented 
quantity. Government is meeting the requirements of certifiedl 
quality seed through its Central and State level seed multi-
plication agencies. The annual expenditure incurred on 
production of breeder seed Is about Rs. 578 lakhs for 1998-
99. 

Programme for Overseas Indian Labourers 

4843. sHRI PUNNU LAL MOHALE : Will the Minister 
of LABOUR be pleased to state: 

(a) whether the Government are formulating any 
new programme In the interest of the Indian labourers Hving 
abroad; 

(b) If so, the details thereof; 

(c) whether Government is aware that recruitment 
of labour to overseas countries takes place without the know-
ledge or approval of any Government agency because of 
which the workers are forced to toll in adverse working 
conditions for every low wages; 

(d) If so, the remedial measures contemplated by 
the Government to check this; 

(e) whether the Government is prepared to comple-
tely revamp and convert the office of the Protector General of 
Emigrants into a fulilledged agency to address all the issues 
concerning the welfare 01 overseas contract workers; and 

(I) II so, the details thereol? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL) : (a) and (b) The provisions in 
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the Emigration Act, 1983 and the rules framed thereunder 
are considered adequate for safeguarding the interests of 
the Indian workers deployed by the foreign companies. In 
the event of there being any problem, immediate action is 
taken to redress the grievances of the workers by 'taking up 
the matter with the concerned Indian Mission and the local 
registered recruiting agents. 

(c) and (d) Under the Emigration Act, 1983, a foreign 
employer can make recruitment of Indian workers either 
directly efter obtaining a permit from the competent authority 
or through a registered recruiting agent by sending a power 
01 attorney and demand letter. Racrutimant 01 Indian Workers 
for oversaas deployment without a registration certificate or 
a permit is a congnizabla offence. As and when such cases 
come to the notice of the Government, the same ara handed 
over to tha police authorities for taking necessary action. 

(a) and (f) The existing arrangements are considered 
adaquate, 

{Eng/ish] 

Oustees of Kalga Nuclear Power Prolec't 

4844. SHRI G. PUTTA SWAMY GOWDA: Will the 
PRIME MINISTER be pleased to state: 

(a) whethe~ the State Government of Karnataka 
has urged the Union Government to release Rs. 2 crore for 
tha acquisition of land for the oustees of Kaiga Nuclear Power 
Project; 

(b) the details thereof; and 

(c) the decision taken by the Union Govemment 
in the matter? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, AGRO AND RURAL 
INDUSTRIES. MINISTER OF STATE IN THE DEPARTMENT 
OF PERSONNEL AND TRAINING, DEPARTMENT OF 
PENSIONS AND PENSIONERS WELFARE OF THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS AND MINISTER OF STATE IN THE 
DEPARTMENTS OF ATOMIC ENERGY AND SPACE 
(SHRIMATI VASUNDHARA RAJE) : (a) to (c) Request has 
been made by the State Government of Karnataka for release 
of Rs. 2 crore towards land acquisition proceedings In Devkar 
Village. Out of the two hamlets of Devkar Village in Kaiga, the 
hamlet failing within the exclusion zone of Kalga Atomic 
Power Project, was acquired by the Government of India and 
the rehabilitation process was completed In 1993-94 by the 
Karnataka Government. with the funds provided by the 
Nuclear Power Corporation of India Limited (NPCIL). The 
second hamlet is beyond the acquisition zone of Kaiga Atomic 
Power Project. The Karnataka Power Corporation Ltd., 

(KPCL) has acquired all the land which Is submerged 
consequent to the construction of Kadra Dam, but In regard 
to the second hamlet of Devkar, the original road access Is 
no more available due to water logging and the pubNc have 
to use boats. In a meeting held on 11th November, 1997 
under the Chairmanship of the then Chief Minister of Karna-
taka, It was proposed that NPCIL contributes Rs. 2 crore for 
acquisition of this area and rehablUtation of the villagers and 
that KPCL would undertake theresponslblBty of Implemen-
tation of the rehablUtation package. NPCIL has agreilld to 
contribute Rs. 2 crore for acquisition and rehabilitation as a 
gesture of good will and as a special case even though It Is 
not connected with the Atomic Power Project. 

NaUonal Child Labour Prolects 

4845. DR. SANJAY PASWAN : Will the Minister of 
LABOUR be pleased to state: 

(a) whether Government propose to set up 30 new 
National Child Labour Project; and 

(b) If so, the details thereof, location-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL) : (a) and (b) Cabinet Committee 
on Economic Affairs (CCEA) In Its meeting held on 20.1.99 
approved continuance of the scheme of National Child Labour 
Projects (NCLP's) during the Ninth Five Year Plan and also 
approved Increase In the number of projects from 76 to foo. 

At present 92 National Child Labour Projects are in 
operation in 10 Child Labour endemic States. 16 new Nati-
onal child Labour Projects Sanctioned after the CCEA meeting 
are Adilabad & Mahboobnagar (Andhra Pradesh), Dharwad 
(Karnataka), GwaUor (M.P.), Cuttack and Balasore (Orissa), 
Ajmer, Tonk & Jodhpur (Rajasthan), Tiruneivem (Tamil Nadu), 
Saharanpur, Kanpur Nagar, Azamgarh, Allahabad, Buland-
shahar (Uttar Pradesh) and Murshldabad (West Bengal). 

Swadeshl Vigyan Mela 

4846. SHRI RAMANAIDU DAGGUBATI : Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether Swadeshl Vigyan MelafTrade Fairs! 
Exhibition are organised by the Government to acquaint 
farmers with utilisation of modern technOlogies In agriculture 
with the assistance of Government agencies and Agricultural 
Universities; 

(b) If so, the details thereof alongwtth the number 
of MelafTrade Fairs/Exhibitions organised during the last three 
years, State-wise; 

(c) whether the Government propose to organise 
Swadeshi Vigyan Mela in Hyderabad; and' 
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(d) if so, the details thereof? 

THE MINISTER OF STATE ~ THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
Krishi Melas and Exhlbltlons are organised/participated by 
Department of Agriculture & Cooperation, Indian Council of 
Agricultural Research, Agricultural Universities and Krlshl 
Vlgyan Kendras to acquaint farmers with modern technologies 
In agriculture. 

(b) Details are as per statement attached. 

(c) and (d) At present there Is no proposal to organise 
Swadeshl Vlgyan Mela in Hyderabad. 

S. No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

'0 

19. 

Statement 

State-wise distribution of Kisan Melas and 
Exhibitions in the last three years 

Name of State No. of Kisan Melas/Exhlbitions 

A.P. 57 

Bihar 79 

Goa 10 

Gujarat 125 

Haryana 151 

H.P. 62 

J & K 18 

Karnataka 86 

Kerala 197 

Maharashtra 118 

M.P. 24 

North East 3 

Orissa 26 

Punjab 260 

Pondicherry 13 

Rajasthan 374 

Tamil Nadu 172 

Uttar Pradesh 225 

West Bengal 37 

{TranslatIon} 

SSI In Rural Areas 

484 7. SHR IMATI JAS KAU R MEENA : WiU the Minister 
of SMAlL SCALE INDUSTRIES AND AGRO AND RURAL 
INDUSTRIES be pleased to state: 

(a) whether the Government have formulated 
schemes to encourage small scale Industries In rural areas; 

(b) If so, saUent features thereof; and 

(c) the extent of participation of women In the small 
scale industries in the rural areas of the country, State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, AGRO AND RURAL 
INDUSTRIES, MINISTER OF STATE IN THE DEPARTMENT 
OF PERSONNEL AND TRAINING, DEPARTMENT OF 
PENSIONS AND PENSIONERS WELFARE OF THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS AND MINISTER OF STATE IN THE 
DEPARTMENTS ()F ATOMIC ENERGY AND SPACE 
(SHRIMATI VASUNDHARA RAJE) : (a) and (b) Yes, Sir. The 
major programme In respect of small scale, tiny and village 
industries inter alia include setting up of Integrated Deve-
lopment Centres, Prime Minister Rozgar Yojana for self emp-
loyment for educated unemployed youth In all areas, Rural ' 
Employment Generation Programme and development of 
Rural clusters through National Programme for Rural 
Industrialisation, etc. 

(c) The data of women in SSlln the rural industries 
not maintained separately at Centre level. 

{English} 

New Scheme for Credit Guarantee 

4848. SHAI AKBOR ALI KHANDOKER : Will the 
Minister of SMALL SCALE INDUSTRIES AND AGRO AND 
RURAL INDUSTRIES be pleased to state: 

(a) whether the Government propose to formulate 
a New Central Scheme for credit guarantee to small scale 
industries during 2000-2001; 

(b) II so, the details thereof alongwith the budgetary 
support for the proposed scheme; and 

(c) the manner In which the budgetary support is 
likely to be distributed to the States during 2000-2001? 

THE MINISTER OF STATE OF THE MINISTRY 0 
SMALL SCALE INDUSTRIES, AGRO AND RURA 
INDUSTRIES, MINISTER OF STATE IN THE DEPARTMEN 
OF PERSONNEL AND TRAINING, DEPARTMENT 0 
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PENSIONS AND PENSIONERS WELFARE OF THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS AND MINISTER OF STATE IN THE 
DEPARTMENTS OF ATOMIC ENERGY AND SPACE 
(SHRIMATI VASUNDHARA RAJ E) : (a) to (c) Settlng up of a 
Credit Guarantee Fund Scheme for the tiny sector Is under 
active consideration of the Govemment. 

industrial Training Institutes 

4849. DR. GIRIJA VYAS: Wlllthe Minister of LABOUR 
be pleased to state: 

, (a) the number of Industrial Training Institutes 
lunctionlng at present in each State lor the welare of labourers 
Norldng in the unorganised sector; and 

(b) the financial grants provided to the various 
States for their rehablUtatlon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHAI MUNI LALL) : (a) There are no Industrial 
Training InstiMesiCentres speclaUy for labourers of unorga-
nlsed sector. However, there are 4172 Industrial Training 
Institutes I Centres functioning In the country catering to the 
needs of unorganlsed and organised aectors. State-wlsa 
details are given In the enclosed statement. 

(b) No financial grants are provided to the States 
for the utabHlhment of Industrial-Training Instltutel/Centres 
for the rehablUtation of labourers wortdng exclusively In the 
unorganlsed lector. 

Statement 

Statement showing Region-wise number of Govemment & Private ITlsIITCs with its .eatlng 
capacity In various Stateslllnion Territories as on 5. 11.99 

5. No. Nama of 
Stale/UTa 

tl 
F 

2 

Jorlhem Region 

Ir· 

S 
If' 
o 
P 
M 
p 
o 
(5 
bt 

Haryana 

H.P. 

J&K 

Punjab 

Rajasthan 

U.P. 

Chandigarh 

Delhi 

No. 01 Gov!. 
ITls 

All. Un-All 

3 4 

71 04 

00 

36 00 

103 00 

57 55 

230 00 

02 00 

15 01 

SealIng 
Capacity 
(Gov!.) 

Total All. 

5 6 

75 12897 

14 

36 6730 

103 13951 

112 11052 

230 

02 

18 9236 

No. of Pvt. 
ITCI 

Un-All. Total 

7 8 

22 00 

02 00 

01 00 

23 01 

12 34 

84 00 

00 00 

34 03 

SeatIng 
Capacity 

(Pvt.) 

9 

22 

02 

01 

10 

Total 
ITII/ 
ITCI 

1268 

84 

32 

24 1348 

46 2972 

84 6956 

00 00 

37 2136 

11 

Total 
leating 

Capacity 
(1+10) 

12 

97 14165 

36 3508 

37 8782 

127 15299 

158 14024 

314 50320 

02 948 

53 11372 

of----~---------------------------------------------------------
S.ub-Total 548 80 608 101822 178 38 216 14778 824 116398 

~----------~----------------------------~--~~-=~~~ 
hlouthem Region 
Pc 
thf 
KI 
Nu 
sec Po 

A. Pradesh 

Karnataka 

Kefala 

Tamil Nadu 

78 

42 

32 

52 

06 84 

14 58 

10 42 

00 52 

22424 421 92 513 98316 597 120740 

11256 226 21 247 21216 303 32474 

12364 401 42 443 3Q913 485 52277 

17072 573 08 561 80502 633 97574 
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2 3 4 5 6 

5. Lak8hadweep 01 00 01 116 

6. Pondlcherry 06 01 07 1132 

Sub-Total 211 31 242 64346 

Ea818rn Raglon 

,. Aru. Pradesh 02 00 02 374 

2. Assam 22 02 24 4520 

3. Bihar 32 02 34 12560 

4. Manipur 01 05 06 648 

5. Mag~aya 05 02 07 822 

6. Mlzoram 01 00 01 300 

7. Nagaland 01 02 03 404 

8. Orilla 07 18 25 6504 

9. Slkkim 01 00 01 140 

10. Tripura 06 01 07 998 

11. Wast Bengal 23 00 23 10802 

12. A.N. Island 01 00 01 198 

Sub-Total 102 32 134 37888 

Westam Region 

1. Goa 10 00 10 2300 

2. Gularat 159 00 159 52296 

3. M.P. 89 19 108 23854 

4. Maharashtra 306 05 311 77308 

5. D.N. Havell 01 00 01 228 

6. Daman & Diu 02 00 02 349 

Sub·Total ~87 24 591 156335 

Grand Total 1428 147 1575 360171 

[Translation] 

Gross Domestic Product 

4850. SHRI RAGHURAJ SINGH SHAKYA: Will the 
Minister of AGRICULTURE be pleasad to state: 

(a) the share of Agriculture Sector In the Gross 
1J0mestic Product during the year 2000-2001 ; 

(b) India's position in the World in regard to the 

7 8 II 10 11 12 

00 00 00 00 01 116 

06 01 07 440 14 1572 

1627 164 17111 240387 2033 304733 

00 00 00 00 02 374 

02 00 02 48 26 4588 

15 02 17 4204 51 16764 

00 00 00 00 08 

02 00 02 Oil 926 

00 00 00 00 01 

00 00 00 00 03 404 

96 15 111 8534 138 15038 

00 00 00 00 01 140 

00 00 00 00 07 

35 00 35 2196 58 127118 

00 00 00 00 01 198 

150 17 187 15286 301 53154 

04 00 04 420 14 2/20 

79 00 79 880 238 52978 

72 00 72 9048 180 32902 

248 20 288 37016 579 114324 

00 00 00 00 01 228 

00 00 0(1 00 02 349 

403 20 423 47164 1014 203499 

2358 239 2597 317813 4172 677784 

Agricultural Production alorigwlth their growth rate for the 
said period; 

(c) whether the Government have formulated any 
scheme to adopt the latest techniques being used by the 
western countries forthe development of the Agricultural Sector 
In the country; 

(d) If so, the details thereof; and 

(e) the time by which these schemes are Ukely to 
be implemented? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S.B.P.B.K. SATYANARAYANA RAO) : 
(a) and (b) The Central Statistical Organisation have not 
released the estimates of Gross Domestic Product for the 
year 2000-2001. Agricultural production for the year 2000-
2001 will be estimated only towards the end of the year. 

(c) No. Sir. 

(d) and (e) Do not arise. 

Minister'S Visit Abroad 

4851. SHRI UTIAMRAO PATIL : Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) the Union Ministers who undertook foreign 
tours during 1999-2000; 

(b) the amount spent thereon; and 

(c) the achievements made during these visits 
Ministry-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA) : (a) to (c) 
The information is being collected and will be laid on the 
Table of the House. 

[English] 

Farakka Sarrage 

4852. SHRIABDUL HASNAT KHAN: Will the Minister 
of WATER RESOURCES be pleased to state: 

(a) whether attention of the Government·has been 
drawn to the news-ltem captioned "Farakka a sitting duct for 
terrorists· appearing in the 'Statesman' March 19, 2000; 

(b) If so, the facts of the matter reported therein; 

(c) the reaction of the Government thereto; and 

(d) the steps taken/proposed by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): 
(a) Yes, Sir. 

(b) to (d) Security of the Farakka Barrage Project has 
been entrusted to Central Industrial Security Force (CISF) 
under the Ministry 01 Home Affairs. One Platoon headed by 
Commandant CISF has been deployed in the Project .. 1d 
they are taking all necessary steps to guard these vital 
structure against the activities of subversive elements. All 
necessary help such as provision of vehicles. communication 
equipments etc .• have been extended to the CISF Unit 

stationed at Farakka. Security aspects of the Project are 
constantly monitored by the Project authority and CISF jointly 
so that shortcomings, H any, could be made good. 

Sathnllm Convnln .. 

4853. SHRI CHANDRA SHUSHAN SINGH: Will the 
Minister of LABOUR be pleased to state: 

(a) the steps taken by the Govemment to Imple-
ment the recommendations of Sathnam Committee; 

(b) the total amount sanctioned during 1999-2000 
for modernisation of diagnostic facliltes at E.S.I. Hospitals; 

(c) whether the Government have Issued any 
directions for physical protection of wort<ers at wortc places; 
and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL) : (a) There was no Committee 
under the name and title of ·Sathnam Committee- appointed 
to study the wortclng of ESI hospitals and dispensaries. 
However, In July, 1998, the Government had constituted a 
committee under the Chairmanship of Shri S. Sathyam to 
review medical facilities available in ESI hospltalsldlspen-
saries. The Committee submitted Its report on '14.1.1999. The 
report of the Committee has been referred to the ESIC for 
taking necessary action. The recommendations of the 
Committee regarding enhancement fo the ceiling on 
expenditure on medical care from Rs. 500/- to Rs. 600/- per 
insured person per annum, Issue of photo-tdentlty cards to 
IPs and family members, creation of medical posts as per the 
prescribed norms, enhancement of in-house capabiUties of 
ESI hospitals, introduction of Health Record Booklet for each 
beneficiary, non-reservation In favour of small scale industries 
for supply of medicines, multi-level quality control checks, 
deterrent penal action for supply of sub-standard drugs, 
purchase of medicines in strip packs, adequate delegation 
of powers to facilitate local purchase of medicines, unHormity 
In OPD timings etc. have been accepted for Implementation 
In consultation with the State Governments. 

(b) Rs. 695.56 lakh. 

(c) and (d) Under the Factories Act, 1948, the manage-
ment Is required to ensure phYSical protection of wortcers at 
work-places by taking measures which, Inter-alia, include 
fencing of machinery, examination of the maChinery in motion 
only by trained adult male workers wearing tight filling 
clothing, prohibition of employment of young persons on 
dangerous machines, providing striking gears/devices :., cut 
off power In emergencies, prohibiting employment of women 
and children near cotton openers, maintaining permissible 
limits of exposures of chemical and toxic substances etc. 
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Irrigation Potential 

4854. SHAI C. SAEENIVASAN : Will the Minister of 
WATEA RESOUACES be pleased to state; 

(a) the targets fixed for the creation of additional 
Irrigation Potential during the Ninth Five Year Plan; 

(b) the progress made by each State in this regard; 

(c) whether there is any gap between installed 
capacity and utilisation capacity of irrigation projects; 

(d) if so, the reasons therefor; and 

(e) the steps taken by the Government to bridge 
the gap during Ninth Five Year Pian period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI 8WOYA CHAKRAVARTY): 
(a) and (b) The targets fixed for creation of additional irrigation 
potential during the Ninth Five Year Plan and the progress 
made by each State in this regard are furnished in the state-
ment attached. 

(c) and (d) The gap between irrigation capacity installed 
and its u1iUsation has been about B.80 million hectares at the 
end of the Eighth Five Year Plan. A iag of a few years between 
the introduction of irrigation and its full utilisation is unavoid-
abie mainly due to the following reasons: (i) construction of 

distribution system and preparing the land for Irrigated farming 
takes time; (II) switching over from ralnfed agriculture to 
Irrigated agricultural involves a major change in agricultural 
techniques which farmers take time to master; QII) adopting 
appropriate cropping pattern as per design Is not certain and 
(iv) poor water management practtces at farm level. 

(e) Centrally Sponsored Command Area Develop-
ment Programme. (CADP) is under implementation since the 
year 1974-75 with the basic objective of bridging the gap 
between potential created and Its u1i11sation. The Ninth 5 Year 
Plan outlay for CADP Is As. 2927.19 crere comprising As. 
860 crore In the Central Sector and As. 2087.19 crore in the 
State Sector. The targets fixed for various on-farm develop-
ment activities in the Ninth Plan under CADP for bridging the 
gap are as follows : 

Activities 

(i) Field Channels 

(Ii) Reid Drains 

(iii) Warabandi 

(iv) Aeclamation of Water-
logging Area 

Area to be covered 
(in Thousand 

Hectare) 

950.00 

100.00 

3600.00 

60.00 

Stetement 

State-wise Targets forCreation of Additional Irrigation Potantial during Ninth 
Plan (1997-2002) and Achievements made during 1997-99 

(In thousand hectares) 

S.No. Name of State Targets for Ninth Plan Achievements made duirlng 
1997 -99 (Provisional) 

Major Minor Total Major Minor Total 
& Medium & Medium 

2 3 4 5 6 7 B 

1. Andhra 579.13 2B.90 60B.03 192.69 95.67 28B.36 
Pradesh 

2. Arunachal 0.00 23.00 23.00 0.00 7.89 7.B9 
Pradesh 

3. Assam 6.50 12.84 19.34 5.50 7.22 12.72 

4. Bihar 492.00 205.25 697.25 31.43 62.30 93.73 

5. Goa 16.22 3.02 19.24 3.52 0.2B 3.BO 

6. Gujarat lB67.00 70.10 1937.10 33.22 31.11 64.33 
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2 3 4 5 6 7 8 

7. Haryana 197.71 80.64 278.35 5.15 23.57 28.72 

8. Himachal 3.00 6.00 9.00 0.45 4.00 4.45 
Pradesh 

9. Jammu & 29.90 21.00 50.90 2.29 2.53 ".82 
Kashmir 

10. Kamataka 1109.88 155.00 1264.88 80.61 32.89 113.50 

It. Kerala 373.12 50.18 423.30 46.23 32.84 79.07 

12. Madhya 3B4.75 150.00 534.75 52.70 20.90 73.60 
Pradesh 

13. Maharashtra 1755.00 52B.OO 2283.00 338.00 149.00 487.00 

14. Manlpur 50.38 15.00 65.38 13.00 7.00 21);00 

15. Meghalaya 3.B8 B.82 12.70. 0.00 4.11 4.11 

16. Mlzoram 0.00 1.85 1.85 0.00 0.46 0.46 

17. Nagaland 4.50 14.30 18.80 0.00 2.06 2.06 

1B. Orissa 915.39 89.60 1004.99 74.96 46.95 121.91 

19. Punjab 126.25 241.61 367.86 17.63 28.13 .5.76 

20. Rajasthan 469.26 39.44 508.70 70.40 12.35 82.75 

21. Sikkim 0.00 4.50 4.50 0.00 1."3 1.43 

22. Tamil Nadu 4.80 11.57 16.37 2.18 3.26 5.44 

23. Tripura 22.92 16.00 38.92 1.05 6.70 7.75 

24. Uttar Pradesh 1000.00 5000.00 6000.00 486.00 1357.03 18"3.03 

25. West Bengal 395.00 450.00 845.00 103.41 250.00 353.41 

Total 9806.59 7226.62 17033.21 1560.42 2189.68 3750.10 

Total UTs 5.20 17.11 22.S1 0.10 4.35 4.45 

Grand Total 9811.79 7243.73 17055.52 1560.52 2194.03 3754.55 

Production of Hop. THE MINISTER OF STATE IN THE MINISTRY OF 

4855. SHRI SADASHIVRAO DADOBA MANDLIK : 
AGRICULTURE (SHRI S.B.P.B.K". SATYANARAYANA RAO) : 

Will the Minister of AGRICULTURE be pleased to state: 
(a) and (b) No scheme Is being Implemented by the Union 
Govemment specifically for the production 01 hope. However, 

(a) whether the Govemment propos. to encourage a Central Sector SCheme on Development of Medicinal & 

the production of hops in the country: Aromatic Plants Is being Implemented under which aSllstance 
Is being provided to selected State Govemments for taking 

(b) If so, the staps taken by the Govemment In this up area expansion and demonstratlon-cum-seed production 
regard: and of the Medicinal & Aromatic plaJlts having economic value In 

(c) the average income farmers get from the culti-
the particular State. 

vation of hops? (c) The average net Income derived from the cuttl. 
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vatlon of hops Is about Rs. 63,0001- per hectare In Himachal 
Pradesh. 

Cotton, Edible OHs and Wheat 

4856. SHRI DILEEP SANGHANI : Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government are aware that the 
price of Imported cotton Is cheaper than the basic cost price 
of the cotton produced In the country; 

(b) whether the Wheat, edible oils and cotton has 
grown in abundance and the State Governments are not 
purchasing them; 

(c) if so, whether the Union Government propose 
to solve the above problems; and 

(d) the steps being taken In this regard by the 
Union Government to solve the problems? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S.B.P.B.K. SATYANARAYANA RAO): 
(a) Yes, Sir, the price of Imported raw cotton Is cheaper by 10 
to 15 per cent compared to the prevalHng domestic market 
price of lint cotton. 

(b) to (d) The production of wheat has Increased by 6.7 
per cent, edible 011 seeds by 18.3 per cent and cotton by 12.3 
per cent In 1998-99 over 1997-98. 

According to Agriculture Price Policy, 24 major agri-
cuHural commodities including wheat, edible ollseeds and 
cotton are covered under Minimum Support Price Scheme 
(MSP). The prices under MSP are so fixed as to ensure 
paymen~ of remunerative prices to the cultivators. The Central 
Nodal agency viz. Food Corporation of India {FCI) In the case 
of wheat, NAFED In the case of ollseeds and Cotton Corpo-
ration of India (CCI) in the case of cotton undertake price 
support operations If the prices of these commodities fall 
below MSP level. 

(Translation) 

Training/Rehabilitation Institutes 

4857. SHRI SUNDER LAL TIWARI: 

SHRI SATYAVRAT CHATURVEDI : 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) whether the Union GOVernment have received 
any proposal from Government fo Madhya Pradesh to set up 
National Institute for Rehabilitation Training and Research; 

(b) if so, whether the S~ate Government has agreed 

to provide suitable land and building for setting up the above 
said instltUt.; and 

(c) If so, the reasons for delay In according appro-
val to the above said proposal and the Ume by which the 
proposal Is Ukely to be cleared? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) No, Sir. 

(b) and (c) Does not arise. 

Inc ...... In Hal Pilgrims Quobl 

4858. SHRI THAWAR CHAND GEHLOT : Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Government Increased the quota 
of Hal Pilgrims ev,ry year during .ach of the last flve years; 
and 

(b) If so, the details th.reof, year-wls.? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA) : (a) No, 
Sir. The Government Increased the quota of Haj Pilgrims, 
going under the aegis of Haj Committee, Mumbal, three times 
during the last five years; 

(b) Th. yaaroWlse details are as follows: 

(EngUsh) 

4859. 

1996 

1997 

1998 

1999 

2000 

50,000 

56,000 

66,000 

66,000 

72,000 

Raja.than Nuclear Power Project 

DR. JASWANT SINGH YADAV : Will the PRIME 
MINISTER ba pI.ased to state: 

(a) whether Rajasthan Nuclear Pow.r Proj.ct 
which was to b. compl.ted in 1995 has not been completed 
so far; 

(b) if so, the reasons thereof; 

(c) the pr.sent status and cost over-run of the 
project; and 

(d) the tima by which the project is likely to be 
completed? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, AGRO AND RURAL 
INDUSTRIES, MINISTER OF STATE IN THE DEPARTMENT 
OF PERSONNEL AND TRAINING, DEPARTMENT OF 
PENSIONS AND PENSIONERS WELFARE OF THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS AND MINISTER OF STATE IN THE 
DEPARTMENTS OF ATOMIC ENERGY AND SPACE 
(SHRIMATI VASUNDHARA RAJE) : (a) to (d) The original 
scheduled date of criticality for the Rajasthan Atomic Power 
Project Units 3&4 (RAPP-3&4) were May, 1995 and 
November, 1995 respectively. The completion of the Project 
got delayed mainly due to the "hold" put by the Atomic Energy 
Regulatory Board (AERB) on the civil construction work of 
RAPP 3&4 consequent on the delamination incident of Unlt-
1 of the Kaiga Atomic Power Project In May, 1994. There has 
been a cost over-run of Rs. 404 crore over the latest approved 
estimate 01 Rs. 2107 crore due to change In scope of work, 
escalation. taxes & duties. foreign exchange variation, 
increase in Interest During Construction (IDC) etc. resulting 
from the time overrun. Unit-3 has now been completed and 
synchronised to the grid on 10.3.2000. The expected date of 
criticality of Unit-4 Is November, 2000. 

Branches of NDDB 

4860. SHRI R.L. JALAPPA : Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether there Is a proposal with the 
Government to establishing some branches of National Dairy 
Development Board In the country. particularly at Bangalore; 
and 

(b) if so. the amount likely to be Invested for this 
purpose. branch-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : (a) 
There is no proposal with the Government to estabUsh any 
new branch of National Dairy Development Board. However, 
NDDB already has a Regional Office at Bangalore. 

(b) In view of (a) above question does not arise. 

(b) If so, the action taken In this regard, so far? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION TECHNOLOGY (SHRI 
PRAMOD MAHAJAN) : (a) and (b) Yes, Sir. The proposal Is 
under active consideration In consultation with Govemment 
of Madhya Pradesh. 

Cryogenic Engine 

4862. SHRI DAHYABHAI VALLABHBHAI PATEL: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Govemment have demanded Cry-
ogenic Engines from U.S.A. 

(b) If so, the details thereof; 

(c) the reaction of the U.S. Government thereto; 
and 

(d) the action taken by the Govemment of India In 
this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, AGRO AND RURAL 
INDUSTRIES, MINISTER OF STATE IN THE DEPARTMENT 
OF PERSONNEL AND TRAINING, DEPARTMENT OF 
PENSIONS AND PENSIONERS WELFARE 01= THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS AND MINISTER OF STATE IN THE DEPART-
MENTS OF ATOMIC ENERGY AND SPACE (SHRIMATI 
VASUNDHARA RAJE) : (a) to (d) During late Eighties, the 
feaslblDty of procuring a flight proven cryogenic stage (Inclu-
ding engine) developed In other countries was explored, In 
order to speed up the development of Geo-Synchronous 
Satellite Launch Vehicle (GSLV). These Include United States 
of America (USA), France and RUlsia. However, due to higher 
cost and export controls, the proposals from USA and France 
were not pursued. 

[English] 

Non-Governmental Organisations 

4863. SHRI RASHID ALVI : Will the Minister of 
[Translation] SOCIAL JUSTICE AND EMPOWERMENT be pleased to 

Use of Hindi on Computer. and Intamet 

4861. SHRI VIJAY KUMAR KHANDELWAL: Wlilthe 
Minister 01 INFORMATION TECHNOLOGY be pleased to 
state: 

(a) whether the Union Government have received 
any proposal to promote the use of Hindi on Computers and 
the Interriet In the country and particularly In Madhya Pradesh; 
and 

state: 

(a) the details of the Non-Governmental Organi-
sations working with the disabled especially with the girls 
and spreading awareness through specialized Hteratura, trai-
ning at the grass root levels; 

(b) whether the Government will assist such orga-
nisations and help them grow and expand in Deihl and else-
where In the country; 



101 Written Answers Valsakha 6, 1922 (Saka) To Questions 102 

(c) If so, measures being taken In this regard; 

(d) whether the Government propose to ensure 
that In the next census, provision is made for recording the 
number of disabled sex-wise and age-wise In the country; 
and 

(e) If not, reasons therefor? 

THE MINiSTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) to (c) There Is no exclusive Scheme 
for disabled girls for spreading awareness through speci-
aUzed Uterature and training at the grass root level. However, 
the grant in aid under the Scheme titled as "Scheme to 
Promote Voluntary action for Persons with Disabilities" is given 
to Non-Governmental Organisations for imparting training, 
education. rehabilitation etc. to disabled including disabled 
women/girls throughout the country. Such organisations who 
are desirous of working for the disabied Inciuding women/ 
girls are required to apply in the prescribed format and satisfy 
the requirements of the Scheme to avail assistance under 
the scheme. The number of organisations working exclusively 
for disabled women/girls and assisted under the above 
scheme during the iast year is 14. 

(d) and (e) The Ministry of Social Justice and Empower-
ment have taken up the issue of collection of data relating to 
2001 Census with the concerned authorities and the matter 
Is under consideration. 

Liberalising Import 

4864. SHRi P.C. THOMAS: 

SHRI JAI PRAKASH: 

Will the Minister of SMALL SCALE 
INDUSTRIES AND AGRO AND RURAL INDUSTRIES be 
pleased to state : 

(a) whether the Union Government are preparing 
a strategy to save the SSI Units in the country from removal of 
quantitative restrictions as reported in the Statesman dated 
March IS, 2000; 

(b) if so. whether the items reserved for Small Scale 
Sector are largely manufactured by Multi National Companies 
and posing threat to the SSI units In the country; and 

(c) If so. the steps taken/proposed to be taken by 
the Government to save the SSI units In the country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, AGRO AND RURAL INDUS-
TRIES, MINISTER OF STATE IN THE DEPARTMENT OF PER-
SONNEL AND TRAINING, DEPARTMENT OF PENSIONS 

AND PENSIONERS WELFARE OF THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE DEPARTMENTS OF ATOMIC 
ENERGY AND SPACE (SHRIMATI VASUNDHARA RAJE) : 
(a) Yes, Sir. 

(b) The items reserved for exclusive manufacture 
In the 551 sector are largely being manufactured by the 551 
units only. These items are allowed for manufacture by the 
large scale sector/multinationals only under COB (Carry on 
Business) licence or with 500/. export obligation, In accor-
dance with the policy norms. 

(c) The Small Scale Industries In India have 
enough reslHence to withstand the Impact of phaSing out of 
Quantitative Restrictions beyond April, 2001 as Is evident 
from their recent track record. The Government has put In 
place several measures to help our Small Scale Industries 
(551) become globally competitive. These Include special 
focus on areas such as technology upgradatlon, infrastructure 
assistance through cluster approach. timely availability of 
credit, adoption of modern management practices, use of 
electronic Infrastructure and other IT applications, marketing 
and timely information dissemination, Including sensltisatlon 
of small Industries to the emerging challenges of trade 
IIberalisation. 

Man Power In SAIL 

4865. SHRI T.T.V. DHINAKARAN: Will the Minister of 
STEEL be pleased to state : 

(a) whether man power In Steel Authority of India 
Limited (SAIL) is regulated through Annual Human Resources 
Budget; 

(b) If so, the manpower reduced In SAIL from 1995 
onwards; 

(c) whether the performance of SAIL has Improved 
thereafter; 

(d) If so, the details thereof; and 

(e) If not, the steps taken by the Government In 
this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI DILIP RAY): (8) and (b) Yes, Sir. Between April, 
1995 and March, 2000 SAIL has reduced Its manpower by 
29,566. 

(c) to (elThe manpower productivity of SAIL plants 
which Is measured In terms of Ingot tonnes per man year has 
Increased from 90 tonnes during 1995 to 96 tonnes In the 
current year. However, overall performance of the company 
depends on other factors also, such as technology, domestic 
and International market conditions, working capital manage-
ment etc. 
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Government have recently approved a plan tor the 
business and financial restructuring 01 SAIL with a view to 
increase Its competitiveness and to tum the company on to a 
path of profitability. It is also In constant dialogue with SAIL 
and periodically reviews Its performance with a view to 
increasa its competitiveness and efficiency. 

{Translation} 

Production In Unlrrlgated L.nd 

4866. SHRI ARUN KUMAR: 

SHRI SHANKERSINH VAGHELA : 

Will tha Minister of AGRICULTURE be pleased 
to state: 

(a) whether the Government have estimated the 
production rate achieved In irrigated area and unlrrlgated 
area of the country; 

(b) if so, the details thereofforthelastthrae ye.rs; 

(c) whether unirrigated agricultural land In the 
country is more than the irrigated agricuHuralland; 

(d) if so, the details thereof; 

(e) whether the Government have taken any staps 
to give stress on research work to increase tha production 
rate In unirrigated land; and 

(I) if so, the details thereof? 

THE MINISTER OF STATE IN MINISTRY OF 
AGRICULTURE (SHRI S.B.P.B.K. SATYANARAYANA RAO) : 
(a) and (b) The Government have not made any official 
assessment of production rate of crops separately for Irrigated 
and non-irrigated area at all· India level. 

(c) and (d) Out of a total net area IOwn of 142.8 milDon 
hectares, not irrigated area in 1996-97 was 55.1 million 
hectares. 

(a) and (f) A comprehensive programma on dry land 
research has been formulated by ICAR (Indian Council of 
Agricultural ResearCh). Following are some of the major 
research achievements in this area : 

Delineation 01 the potential area suitable for mono-
cropping, intercropping and double-cropping 
across the dry and double-cropping across the 
dry larmlng zones 01 the country. 

Formulation 01 contingent crop plans and manage-
ment strategies to deal with the late onset, intermi-
t1ent breaks and early withdrawal 01 monsoon 
rains. 

nllage during oil-season to increase crop yields 
on Alfisols. 

Deep tlilaga (20-30cm) and· alfisols to Increase 
yields depending upon the saasonal ralnfaH and 
crop duration. 

Use 01 organiC mulches to reduce avaporatlon 
losses of soil-stored water, Increase stability and 
sustainability 01 crop yield particularly of rabi crops. 

Identification of the most efflclent crops ana their 
varieties for dlfferant agro-cUmatic regions based 
on a continuous evaluation and screening 01 
relaased crop genotypes. 

Identification of efficient and remunaratlve inter-
cropping and double cropping systems lor different 
agro-cUmatic regions with emphasis on pulses and 
oilseeds. 

Production of Wheat 

4867. SHRI NAWAL KISHORE RAI: 

SHRI SHANKERSINH VAGHELA : 

Will the Minister of AGRICULTURE be pleased 
to state: 

(a) whether the average production rate of wheat 
In the country Is more than that of many developed countries 
Ike AustraUa, Brazil and Canada; 

9b) "so, whether the consumer sale price of wheat 
In these countries is less vis-a-vis In India; 

(c) 
regard; 

If not the assessment 01 the Government In this 

(d) whether the cost of production In the said 
countries Is less as compared to India; and 

(e) "so, the details of the facts thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI s.B.P.B.K. SATYA NARAYANA RAO) : 
(a) Yes, Sir, the yield On kg/ha) of wheat In India Is rTl9re than 
the countries like Australia, Canada and Brazil as per the 
ligures available In FAO Production Yaar Book - 1997 given 
below : 

Country 

India 

Australia 

Canada 

Brazil 

1995 

2559 

1790 

2247 

1542 

Years 

1996 

2493 

2091 

2360 

1846 

(Yield - Kg/ha.) 

1997 

2654 

1712 

2128 

1620 

(b) and (c) As perthe informallon available In FAO's pubI-
cation "Food Outlook-Feb., 2000, the I.o.b. price of wheat (par 
tonne) In USA and Argentina during the crop year 1998-99 
was Rs. 4207.10 - 5048.52 and As. 4964.38 respectively as 
compared to the Minimum Support Price of Rs. 5500 In India. 

(d) and (e) Since the value of Input parameters used In 
calculation of cost of production are In different countries, 
these are not comparable and hence are not being compiled. 

[EngHsh} 

Speedy Dlspo •• 1 of C .... 

4868. sHRI K. YERRANNAIDU : Will the Minister of 
LABOUR be pleased to state: 
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(a) the number of cases pending In Labour Courts 
and Industrial Tribunals for five years and more; and 

(b) the steps taken to ensure speedy flnallsation 
of the cases? 

• THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL) : (a) As on 31.12.1999, 1522 
industrial dispute cases are pending for five years and more 
with various Central Gov!. Industrial Tribunal-cum-Labour 
Courts. 

(b) Following steps are taken to ensure speedy 
finalisation of the cases :-

(i) Expeditious steps are being taken to fill up the 
vacant posts of Presiding Officers in Central 
Govl. Industrial Trlbunal-cum-Labour Courts 
after observing all necessary formalities. 

(i1) The need to reduce pendency of industrial 
Dispute cases In the Central Gov!. Industrial 
Trlbunal-cum-Labour Courts Is also Impressed 
upon the Presiding Officers by taking up the 
matter with them from time to time. 

(Iii) A meeting of all Presiding Officers was held on 
6.4.99 In which the need to dispose of pending 
cases was emphasised. 

(iv) Departmental manual of procedure for use of 
Presiding Officers in CGITs has been finalised. 
It is expected that this manual would be useful 
for the Presiding Officers to dispose of cases 
quickly. 

(v) Keeping in view the norms prescribed in the 
disposal of Industrial dispute and their pen-
dency, it is proposed to open more Central 
Gov!. Industrial Trlbunal-cum-Labour Courts 
during the Ninth 5 Year Plan, depending upon 
concentration of industries and Industrial 
Disputes In a region. 

Provident Fund Scheme 

4869. SHRI T.M. SELVAGANPATHI : 

SHRI JASWANT SINGH BISHNOI : 

Will the Minister of LABOU R be pleased to state: 

(a) whether the Government propose to extend the 
Providing Fund Scheme to establishments, which have a 
minimum work force of ten persons; 

(b) If so, the steps taken In this reagrd; 

(c) whether the Government propose to provide 
Identity cards to all beneficiaries of the Provident Fund 
Scheme; and 

(d) if so, the details and objectives thereof indi-
cating the amount to be Incurred for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 

LABOUR (SHRI MUNI LALL) : (a) to (d) There are suggestions 
for allotment of permanent EPF number of EPF subscribers 
and for extension of the EPF Scheme to the estabHshments 
employing 10 or more persons. As these suggestions are stili 
In an embryonic stage, It Is difficult to give details and Indicate 
their financial ImpUcations. 

[Translation] 

Vacant R.aerved Poat. for OBC. 

4870. DR. M.P. JAISWAL : Will the PR1ME MINISTER 
be pleased to state : 

(a) the number of posts sanctioned for the various 
Ministries/Departments and other subordinate offices and the 
number of posts on which the person. of Other Beckward 
Classes have been recruited on the basis of open examination 
In General Catgory, grade-wlse; 

(b) the number of officers/employees of Other 
Backward Classes appointed upto 30 March 2000 after the 
Implementation of new reservation policy; 

(c) whether complaints have been received In 
regard to not filling up the reserved posts for the candidates 
of Other Backward Classes; and 

(d) If so, the steps proposed to be taken by the 
Government for filing up the re.erved posts of Other Backward 
Classes? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, AGRO AND RURAL 
INDUSTRIES, MINISTER OF STATE IN THE DEPARTMENT 
OF PERSONNEL AND TRAINING, DEPARTMENT OF 
PENSIONS AND PENSIONERS WELFARE OF THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS AND MINISTER OF STATE IN THE DEPART-
MENTS OF ATOMIC ENERGY AND SPACE (SHRIMATI 
VASUNDHARA RAJE) : (a) Information Is not centrally 
maintained. 

(b) As per tentative figures received from most of 
the MlnistrleS/Departments, 1,23,911 OBCs were recruited 
till 30.4.1998. 

(c) and (d) Implementation of the reservation policy Is 
the responsibility of each admlnlstatlve MlnistrylDepartment. 
Complaints In regard to non-filling up of reserved posts are 
also looked Into by the concerned Mlnlstry/Departmer.!. 

[English] 

All India Cen.us of Small Scale Induatrie. 

4871. SHRI SUBODH MOHITE : Will the Minister of 
SMALL SCALE INDUSTRIES AND AGRO AND RURAL 
INDUSTRIES be pleased to stste : 

(a) whether the Government proposes to under-
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take a comprehensive census of the entire smail-scale 
Industries In the country; 

(b) If so. the details thereof; and 

(c) when was the last All India Census of small 
scale Industries units undertaken? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES. AGRO AND RURAL 
INDUSTRIES. MINISTER OF STATE IN THE DEPARTMENT 
OF PERSONNEL AND TRAINING. DEPARTMENT OF 
PENSIONS AND PENSIONERS WELFARE OF THE 
MINISTRY OF PERSONNEL. PUBLIC GRIEVANCES AND 
PENSIONS AND MINISTER OF STATE IN THE DEPART-
MENTS OF ATOMIC ENERGY AND SPACE (SHRIMATI 
VASUNDHARA RAJE) : (a) and (b) There Is no proposal to 
undertake a comprehensive Census of entire small scale 
Industries In the Country. It is. however. proposed to conduct 
a large scale sample survey of registered SSI units during 
the year 2000-2001; 

(c) The last AU India Census of registered small 
scale industries was conducted during the period 1989-1991 
for the base year 1987-88. 

Coconut Research Centre 

4872. SHRI A. BRAHMANAIAH : Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Union Government propose to 
estabUsh a Coconut Research Centre in Andhra Pradesh; 

(b) If so. the details thereof alongwlth the research 
activities of ICAR for development of coconut crop; and 

(c) the extent to which the Union Government 
change the existing pattern of ICAR research work to give a 
stimulus to crops like coconut In Andhra Pradesh? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE (SHRI HUKUMOEO NARAYAN YADAV) : (a) 
No. Sir. 

(b) Does not arise. 

(c) Research on different aspects of coconut 
cultivation Is being carried out by Central Plantation Crops 
Research Institute. Kasaragod (Kerala) and Its regional 
stations located at Kayangulam (Kerala). Kannara (Kerala). 
Port Blair (Andaman islands). Kidu (Karnataka) and Mlnlcoy 
(Lakshdweep Islands). Further. under the All India Coordi-
nated Research Project on Palms. research Is underway on 
coconut at nine centres In the country. namely Ambajlpeta 
(A.P.). Allyarnagar and Veppakulam) (T.N.). Arslkere 
(Karnataka). Jagdalpur (M.P.). Kahlkuchl (Assam). Konark 
(Orissa). Mondourl (W. Bengal) and Ratnaglrl (Maharashtra). 

Production of Ghee and Butter 

4873. SHRI MANOJ SINHA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the demand and production of butter and ghee 
in the country during last three years and till date. State-
wise; 

(b) whether the country has become self sufficient 
In these products; and 

(c) If not. the efforts made by the Gove.mment to 
meet the requirement of butter and ghee? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
FOOD PROCESSING INDUSTRIES OF THE MINISTRY OF 
AGRICULTURE (SHRI SYED SHAHNAWAZ HUSSAIN): (a) 
State-wise production of butter and ghee In the country In the 
Cooperative Sector during the last three years is given In the 
statement. The data for the production of butter and ghee In 
the private and unorganlsed sector Is not maintained. 

(b) Yes. Sir. 

(c) Doas not arise. 

Statement 

States 

Haryana 

Himachal Pradesh 

State-wise estimated production of Ghee and Butter In Cooperative 
Sector during the last three years 

1997-98 1998-99 

Ghee Butter Ghee Butter Ghae 

2 3 4 5 6 

1806 669 1560 290 1761 

Quantity in MT 

1999-2000 

Butter 

7 

721 

17 15 2 15 . 
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2 3 4 5 6 7 

Punjab 6388 1478 5466 1129 5866 1297 

Aajasthan 4671 

Uttar Pradesh 3266 

Assam 

Bihar 

Nagaland 

Orissa 

Silkklm 

Tripura 

Wast Bangal 

Goa 

671 

641 

111 

107 

975 4201 

5813 3115 

104 475 

390 662 

7 

74 

28 30 

Gujarat 19077 31209 13469 

Madhya Pradesh 1114 882 1801 

Maharashtra 508 3452 551 

Andhra Pradesh 5772 88~1 5409 

Kamataka 4153 5879 4349 

Kerala 563 318 1117 

Pondlcherry 105 102 

Tamil Nadu 2089 5186 5113 

Total 51060 65231 47510 

Juvenile Justice Act 

4874. DR. V. SAAOJA : Will the Minister of SOCIAL 
JUSTICE AND EMPOWERMENT be pleased to state: 

(a) whether the Government propose to amend 
the Juvenile Justice Act with a view to humanize the whole 
Juvenile Justice System and setting up a Juvenile Board; 

(b) if so, the details thereof; and 

(c) the time by which the Act will be enacted? 

THE MINISTER OF STATE OF THE MINISTRV OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) Ves, Madam. 

(b) and (c) The details are being worked out and It is 
difficult to indicate any time frame for enactment of the 
proposed legislation. 

620 4723 1391 

4691 2168 2582 

123 691 188 

64 404 

5 

63 

20 31 11 

25159 11016 17593 

1327 1011 665 

2713 207 1248 

8148 4565 7205 

5469 4146 8343 

373 3132 657 

203 

9560 4661 7645 

59693 44663 49552 

Intensive Conon Development Programme 

4875. SHRI DINSHA PATEL: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether a Centrally sponsored Scheme on 
Intensive Cotton Development Programme (ICDP) has been 
Implemented In the country particularly In Gularat; 

(b) If so, the details thereof, State-wise; 

(c) the Central -allocation made and State 
Government's share In the scheme during each of the last 
three years; and 

(d) the extent to which the scheme succeeded In 
achieving Its target for the said period In Gularat? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE (SHRI S.B.P.B.K. SATYANARAVANA RAO) : 
(a) and (b) Ves, Sir. A Centrally Sponsored Schema of 
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Intensive Collon Development Programme Is under imple-
mentation In the country during the Ninth Plan. The funding 
of scheme on different components is shared mostly on 75:25 
basis between Government of India and States, respectively. 
The scheme has so far been implemented in eleven major 
cotton growing States including GUjarat, which is now being 
extended to another four non-traditional but potential States 
also. The States are assisted for the transfer of technology 
through field demonstration, Integrated-pest management 
demons-tratlon and farmers training. Scheme also provides 
assistance to farmers for the use of critical Inputs such as 
certified seeds of newer varieties. sprayers/dusters, water-
saving devices Hke drip and sprinkler Irrigation systems. 

(c) The Central allocation made and the share of 
State Government of Gujarat during last three years, are as 
under :-

Allocation (As. In lakhs) 

Year Central Share State Share 

1997-98 88.32 29.44 

1998-99 118.69 39.56 

1999-2000 300.00 100.00 

(d) The implementation of Scheme has helped In 
the enhancement of cotton production In the State of Gujarat, 
which Is clear from data given below :-

Year 

1990-1991 

1996-1997 

1997-1998 

1998-1999 

Production (Iakh bales of 
170 Kg each) 

13.23 

26.58 

31.80 

39.35 

MoU With Government 

4876. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of STEEL be pleased to state: 

(a) whether the Steel Author1ty of India Limited 
(SAIL) have signed a Memorandum of Understanding (MoU) 
with the Govemment on March 13, 2000; and 

(b) If so, the details thereof? 
of 

THE MINISTER OF STATE INTHE MINISTRY OF STEEL 
(SHRI DILIP RAY) : (a) and (b) Yes, Sir. The MoU contains 
milestones for asset restructuring, rightsizing of the organi-
sation. reduction in operating cost, change In marketing 

strategy, reprtorttlslng of capital expenditure, sale of Idle 
assets and redesigning of Incentive Schemes, etc. 

Public Inve.tmen! In Agriculture 

4877. SHRI THIAUNAVUKARASU : Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whetehr the pubHc Investments In agriculture 
sector have dacllned during the last three years In comparilOn 
to private Investment; 

(b) If so, the reasons therefor; and 

(c) the staps taken by the Union Govemm:mt to 
Increase the pubHc Investments? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
AGRICULTURE (SHRI S.B.P.B.K. SATYANARAYANA RAO) : 
(a) and (b) As per the estimates provided by Central Statistical 
Organisation, the Investment in Agricultural sector at current 
prices has Increased both In Public and Private Sectors dur1ng 
the last three years as given below : 

Year 

Inve.tmant In Agrlcuhural Sector 
(At current price.) 

(Unit : Rs. in Crores) 

Public Private 10tal 

1996-97 6592 15232 21824 

1998-98 6603 16625 23228 

·'998-99· 6665 18578 25243 

.QuIck Esllmalea 

(c) WIth a view to Increase capital Investment In 
Agriculture Sector, the Govemmerr1ls Inter-aHa Implementing 
the following schemes : 

(I) Accelerated Irrigation Benefit Programme (AIBP) 
Initiated In 1996-97 for providing assistance to 
the States by way of loan for timely completion of 
selected large and multi-purpose Irr1gatlon proje-
cts. 

(II) Rural Infrastructure Development Fund (RIDF) 
within the National Bank for Agriculture and Rural 
Development estabUshad In 1995-96. 

(III) National Watershed Development Projects for 
Ralnfed Areas (NWDPRA) launched In 199o-91 
for a holistic and sustainable development of vast 
ralnfed areas. 
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India's Role in Sri Lankan Problem 

4878. SHRI C. KUPPUSAMI : Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Indian Government have received 
any proposal for mediation between Sri. Lankan Government 
and the Tamil rebels; 

(b) If so, the details thereof; 

(c) whether all pros and cons have been consi-
dered before getting Into the mediatory role; 

(d) If so, whether any ground rules would be evol-
ved before entering into this role; a~d 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA) : (a) No, 
Sir. 

(b) to (e) Does not arise. 

Linking of River. 

4879. SHRI M. CHINNAsAMY : Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether there Is any proposal to Wnk the river 
Ganga and Cauvery; 

(b) If so, the details thereof; and 

(c) the time by which the rivers are likely to be 
inter-linked? 

THE MINISTER OF STATE IN THE MINISTRY OF 
.... WATER RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): 

(a) to (c) The erstwhile Ministry of Irrigation (now Ministry of 
Water Resources) and Central Water Commission have 
formulated a National Perspective Plan for Water Resources 
Development which envisages Inter linkages between various 
Peninsular rivers, including Ca~very, and Himalayan rivers, 
including Ganga, for transfer of water from surplus basins to 
water deficit basins for optimum utilisation of water resources. 
The National Perspective Plan comprises two main compo-
nents viz. (a) Himalayan Rivers Development: and (b) 
Peninsular Rivers Development and envisages additional 
irrigation benefit of 35 million hectare. The Government of 
India has established National Water Development Agency 
as an autonomus Society In July, 1982 to carry out the water 
balance and other studies to Plan and to prepare feasibility 
reports of Links. Implementation of such water transfer link 
proposals depend on availability of funds and how soon the 

detailed project reports are prepared by the concemed States 
and consensus is reached among the cobasin States. 

Industrial Training Institute. for Women 
In Madhya Pradesh 

4880. SHRI DALPAT SINGH PARASTE : Will the 
Minister of LABOUR be pleased to stata :-

(a) the financial aid provided to Madhya Pradesh 
for imparting Industrial Training to women in the backward 
areas during each of the last three years till date; 

(b) whether the Government have received any 
complaints regarding misuse of this financial assistance; 

(c) if so, the details thereof; 

(d) whether there Is any proposal for setting up of 
any monitoring group In this regard; and 

(e) 11 not, the reason therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL) : (a) As per information received 
from State Government, the financial aid provided to Madhya 
Pradesh for imparting Industrial training to women in the Triball 
Backward areas during the last three years i.e. 1997-98, 
1998-99 and 1999-2000 was Rs. 2.39 lakh, Rs. 0.08 lakh 
and Rs. 0.06 lakh respectively. 

(b) No, Sir. 

(c) to (e)Do not arise. 

[Translation) 

Rules on Reservation 

4881. SHRI RAMDAS ATHAWALE : Will the PRIME 
MINISTER be pieased to state: 

(a) whether the Government propose to issue 
directions in regard to keeping the posts vacant in case of 
non-availability of candidates belonging to Scheduled Castes 
and Scheduled Tribes against reserved posts instead of 
giving them to Other Backward Classes; 

(b) 11 so, the details thereof; 

(c) 11 not, the reasons therefor; 

(d) whether during the last three years the Govem-
ment have received requests lrom various Members of 
Parliament and other social organisations to interchange 
posts between Scheduled Castes and Scheduled Trlbas in 
case of non-availabiHty of candidates belonging to Scheduled 
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Castes and Scheduled Tribes against reserved posts and 
not to give them to Other Backward Classes; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, AGRO AND RURAL 
INDUSTRIES, MINISTER OF STATE IN THE DEPARTMENT 
OF PERSONNEL AND TRAINING, DEPARTMENT OF PEN-
SIONS AND PENSIONERS WELFARE OF THE MINISTRY 
OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE DEPARTMENTS OF 
ATOMIC ENERGY AND SPACE (SHRIMATI VASU.NDHARA 
RAJ E) : (a) to (d) The existing Instructions do not permit filling 
up vacancies reserved for Scheduled Castes and Scheduled 
Tribes by Other Backward ·Classes. In the event of non-
availability of Scheduled Caste or Scheduled Tribe to fill up 
the reserved vacancy, the existing Instructions on exchange 
of reservation provide for exchange of reservation between 
Scheduled Castes and Scheduled Tribes only. 

(e) 

(English) 

Does not arise. 

Change In Militant Outfits' Leadership 

4882. SHRI DILlPKUMAR MANSUKHLAL GANDHI: 

KUMARI BHAVANA PUNDLIKRAO GAWALI : 

Will the Minister of EXTERNAL AFFAIRS be 
pleased to state : 

(a) whether Pakistan is replacing Afghani or Pakis-
tani bosses of militant outfits with Kashmlris; 

(b) if so, the details thereof; 

(c) whether the Indian Govemment have taken up 
the matter with Western Countries; 

(d) if so, the details thereof; and 

(e) If nol, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA) : (a) and 
(b) The bulk of foreign militants infiltrating into Jammu & 
Kashmir at present is of Pakistani origin. There are a few 
Afghan and Arab nationals also. 

(c) to (e) Government have effectively and appropriately 
brought to the notice of the international community, Pakistan'S 
support to cross-border terrorism and continued attempts to 
intertere In the internal affairs of India. The facts regarding 
Pakistan's state sponsorship to terrorism has been brought 

before several Intematlonel fora and have also been raised 
at high-level bilateral discussions with world leaders. The 
International community now openly recognises Pakistan's 
state sponsorship of terrorism In Jammu & Kashmir and 
elsewhere In India, and the Impact this has on the security of 
our country and the region. This greater awareness Is being 
reflected in the International media coverage on Pakistan 
and In statements by official spokesmen of several govem-
ments. 

Role of Lobbyists 

4883. SHRI RAMJIVAN SINGH: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) the annual expenditure incurred by the Govem-
ment on the lobbyists hired In the USA; 

(b) whether the Government have made any ana-
lysis of the usefulness or otherwise of their services; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA) : (a) 
Government of India spent US $ 9,00,000 during the year 
1999-2000, on its two lobbying firms In the USA. The first 
lobbying firm Mis Verner Lllplert was hired on payment of 
US$ 50,000/- per month whereas the second firm Mis APCO 
Associates was paid US$ 25,000/- per month. 

(b) The usefulness or otherwise of our lobbying 
firms is kept under constant review In order to get the best out 
of them. Mechanisms instituted to effectively monitor their 
work include weekly meetings convened by the Deputy Chief 
of Mission and other senior officers In Indian Embassy, 
Washington. FortrVghtly reports on their acIIvllle. are also 
sent to the Ministry. The.e consthute the balls of our ongoing 
assessment of the performance of the lobbying firms. 

(c) The assessment has shown that a progre-
ssively supportive attitude towards India was malnfest In the 
US Congress during the year, to which the lobbying firms 
have contributed ·positlvely. Recent examples include the 
Kargil Resolution in the House Internatlnal Ralations Comm-
Ittea (HIRC) criticising Pakistan and demanding raspect of 
the LoC; lattar to Presldant Clinton by (HIRC) laaders 
demanding Invocation of Sactlon 508 in tha wake of the 
miliary coup In Pakistan; statamants by several Congressmen 
condamnlng the military coup and damandlng restoration of 
democracy; HIRC lattar to President Clinton opposing 
appointment of a Special Envoy on Kashmir; HIRC letter to 
President CUnton cautioning against waiver of Pressler "me-
ndment or any kind of arms and spares supply to Pakistan; 
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the India Resolution In Oc1obar, 1999 urging President Clinton 
to visit India and broaden the relationship Into a strategic 
partnership, and HIRC letter to the President demanding US 
support for Wortd Bank loans to India. 

Trade Cooperation with U.S. 

4884. SHRI G.S. BASAVARAJ : Will the Minister of 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether Information Technology, telecommuni-
cations, specially chemicals and entertainment Industry are 
the major areas which got special focus during the discu-
ssions between the Indian businessmen and US counterparts 
during US President's visit to India; 

(b) If so, whether the Indian Chambers of 
Commerce and Industry had organised a round table meeting 
with the US businessmen In Mumbal on March 24, 2000; 

(c) the manner In which private sector Is Hkely to 
be benefited therefrom. 

(d) whether any agreement was reached between 
Indian representatives and US businessmen In Mumbal; and 

(e) if so, the details and outcome thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION TECHNOLOGY (SHRI 
PRAMOD MAHAJAN) : (a) to (e) The Prime Minister of India 
and the President of the United States of America have signed 
a statement outlining their vision for Indo-US relations for the 
21 st Century. The vision statement, Inter-alia, recognises that 
the two nations are leaders In the Information age and are In 
the forefront of new high technology economy. The 'two sides 
have established an architecture of a regular, wide-ranging 
dialogue, Including In the areas of trade and commerce, fina-
nce and Investment. The economic and commercial dialo-
gues Is also likely to enhance mutually beneficial cooperation 
In Information Technology. Further the two sides discussed 
all Issues of mutual interest including Information Technology, 
telecommunications and other areas. Minister of Commerce 
and Industry of India and US Commerce Secretary Wlillam 
Daley signed a Joint Statement on initiating Commercial 
Dialogue between the two countries. The Federation of Indian 
Chambers of Commerce and Industry had organised a busi-
ness meeting at the Mumbal Stock Exchange on March 24, 
2000. FICCI and US India Business Council also signed a 
MoU on enhancing cooperation in knowledge - based 
industries .. 

Objectives of Reservation Policy 

48~5. SHRI SHAMSHER SINGH DULLO : Wlil the 
P.8IME MINISTER be pleased to state: 

(a). the objectives of the policy of the Government 
on reservation for Scheduled Castes and Scheduled Tribes 
In Government services; 

(b) the steps taken so lar by the Govemment to 
achieve these objectives; 

(c) whether the Government have achieved those 
objectives; 

(d) if so, the details thereof, State-wise; and 

(e) il not, the reasons therelor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, AGRO AND RURAL 
INDUSTRIES, MINISTER OF STATE IN THE DEPARTMENT 
OF PERSONNEL AND TRAINING, DEPARTMENT OF 
PENSIONS AND PENSIONERS WELFARE OF THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS AND MINISTER OF STATE IN THE DEPART-
MENTS OF ATOMIC ENERGY AND SPACE (SHRIMATI 
VASUNDHARA RAJE) : (a) The main objectives of the policy 
01 the Government on reservation for Scheduled Castes and 
Scheduled Tribes In Civil posts and services 01 the 
Government Is to cause their upllftment and provide them 
due place In the society. 

(b) to (e) As a result of Implementation of the reservation 
policy providing 15% reservation lor Scheduled Caste and 
7.5% reservation for Scheduled Tribes, the overall 
representation of SCs/STs In Central Services (excluding 
sweepers) as on 1.1.1998 was as under: 

Scheduled Castes: 17.43% 

Scheduled Tribes : 6.06% 

State-wise Information is not centrally malntalnau. 

[Translation} 

Exploitation of Indian Women and Children 

4886. SHRI MANIKRAO HODLYA GAVIT : Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whethe[ every year more than fifty thousand 
women and children 01 the poor countries of Asia and other 
continents are taken to America and are exploited over there; 

(b) If so, the number of Indian women and children 
who have migrated to America so far during the last three 
years; and 

(c) the steps being taken to bring back these Indien 
women and children? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA) : (a) and 
(b) This Information Is not available with the Govemment. 

(c) No such request has bHn received by the Gov-
ernment. 

[English] 

CBI 

4887. SHRI MADHAVRAO SCINDIA: Will the PRIME 
MINISTER be pleased to state: 

(a) the number of cases, flied by CBI during the 
last three years which have been dismissed for want of 
evidence; 

(b) whether in some cases, the courts had to 
express regrets on such grounds as Insufficient 9r lack of 
substantive evidence; and 

(c) whether the Government propose to modHy the 
law in this connection? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRiES, AGRO AND RURAL 
INDUSTRIES, MINISTER OF STATE IN THE DEPARTMENT 
OF PERSONNEL AND TRAINING, DEPARTMENT OF 
PENSIONS AND PENSIONERS WELFARE OF THE 
MiNISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS AND MINiSTER OF STATE iN THE DEPART-
MENTS OF ATOMIC ENERGY AND SPACE (SHRIMATI 
VASUNDHARA RAJE) : (a) During the last three years viz. 
1997, 1998 & 1999, out of the totai 1779 charge sheets flied 
by the Central Bureau of Investigation in various courts, 424 
cases resulted in acquittal. 

(b) During the last three years, Courts had passed 
strictures in 8 cases. 

(c) The Government had constituted the Inde-
pendent Review Committee In September, 1997 to, Inter alia, 
examine the structure and functioning of the CBt. The report 
of the Committee was considered by the Supreme Court in 
the Vineet Narain case and the Court In Its judgement dated 
18.12.1997 gave certain directions for improvement of the 
functioning of the CBI. The Government has decided to 
implement the aforesaid judgement and action has been 
taken accordingly. 

Extensive Farming 

4888. SHRI P.O. ELANGOVAN : Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government propose to Introduce 

extensive farming on scientific lines, so as to develop 
wasteland and seml-arid zones In the oountry; 

(b) If so, the details thereof; 

(c) whether the Government propose to make 
agriculture more export oriented and to Improve the total 
agricultural exports from the country; and 

(d) the percentage (In terms of value) of agricultural 
contribution In India's total export to the foreign countries, 
item-wise and country-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S.B.P.B.K. SATYANARAYANA RAO) : 
(a) and (b) The Government of India Is Implementing various 
schemes for the development of semi-arid ralnfed areas, 
degradedlwastelands in the country. Appropriate techno-
logies suitable to the land-use classification of the various 
kinds of degraded/wastelands are recommended for 
treatment and productivity enhancement. 

The schemes/programmes that are being Implemented 
by Department of Agriculture and Cooperation and Depart-
ment of Land Resources are : 

(1) Department ot Agriculture 

(2) 

National Watershed Development programme In 
Ralnfed Areas. 

Soli Conservation In the catchment of River Valey 
Project/Flood Prone Rivers. 

Watershed Development Project In Shifting 
Cultivation Areas in NE Region. 

Reclamation of Atka. Soli. 

Reclamation and Development 01 AtkaN Lands 
with EEC assistance. 

Department ot Land Re.ouree. 

Drought prone areas programme. 

Desert Development programme. 

Integrated Wasteland Development programme. 

(c) and (d) PoRcy of export of agriculture product forms 
an Integral part of the Export-Import PoRcy of the country. The 
poHcy regarding exports of agricultural products Is governed 
principally by the concerns of India's food security, maximising 
farm Incomes and aarnlng foreign exchange. Review of export 
per10rmance of agricultural products is an ongoing process 
and accordingly poHcy interventions are made, as and when 
considered necessary with a view to making agriculture 
exports increasingly viable. The major agro commodities 
exported are pulses, rice, wheat, cereals, tobaooo, spice., 
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cashew, seasame and nlgerseeds, groundnut, spirit and 
beverages, guargum meal, 011 meal, shellac, sugar, meat and 
meat preparations, poultry and diary products, floriculture 
prodUcts,frult and vegetabkts •• eds, fresh fruita .nct~ 
tables, processed fAJIts and julc •• and vegetablea8k:. ' 

The value of agro Items exported Including marine 
products tea, Coffee, castor oil, collon for the last three years 
Is as under: 

Year Value % share to 
(000 crores) total exports 

1997-98 24.6 18.93 

1998-99 25.2 17.81 

19t9-2000 18.2 15.35 
(April-December) 

Source : DGClaS, CaIcuIIa 

The percentage (In terms of value) of agriculture 
commodities In India'. export to the foreign countries Is aa 
under : 

Commodity Group 1997-98 1998-99 1999-2000 
(April-Nov.) . 

Agriculture & 18.8 17.3 14.5 
alUed, of which 

Tea 1.4 1.6 1.2 

Coffee 1.3 1.2 0.8 

Cereals 2.6 4.4 1.9 

Unmanufactured 0.7 0.4 0.6 
tobacco 

Spices 1.1 1.1 1.1 

Cashewnuts 1.1 1.1 1.6 

all meals 2.6 0.5 0.5 

Fruit & Vegetables 0.6 0.5 0.5 

Marine products 3.4 3.1 3.2 

Raw Collon 0.6 0.2 0.1 

Source: OOCI&S, Calculla as reproduced In Economic SUlVey (1999· 
2000) 

The details of exports of agro commodities with respect 
to quantity and value to various countries are available In 
monthly/annual number of Foreign Trade Statistics of India 

published by Directorate General of Commerlcal IntelUgence 
& Statistics (DGCI&S). Calcutta. copies of which are available 
In Parliament Library. 

The Government has been.lmplementing various mea-
sures including provision of financial assistance to boost 
production and export of agricultural products which Include: 

(i) Providing assistance for raising small and large 
nurseries for production of good quality planting 
material, upgradation of technical know how of 
farmers through demonstration, trainings and 
publicity, rejuvenation of old orchards, area expan-
sion, supply of minlkits for vegetables, improving 
productivity and tralnng of farmers under the 
Centrally Sponsored Scheme on Integrated Deve-
lopment of Tropical, Temperate and Arid Zone 
fruits ; 

(II) Provision of soft loans for setting up of grading/ 
processing centres, auction platforms, ripening! 
curing chambers and quaUty testing equlpemt; 

(iii) Providing financial assistance to exporter/gro-
wers/cooperative societies for development of 
Infrastructuralfacilities such as purchase of spe-
Cialised; Transport units, estabNshment of pre-
cooling/cold storage faclHties, Integrated post-
harvest handling systems (Pack Houses); 

(Iv) Grant of financial assistance for Improved packa· 
gl ng and strengthening of quaHty control Including 
adopllon of quality systems such as ISO 9000/ 
HACCP at export units; 

(v) Grant of air freight subsidy for export of selected 
fresh vegetables and fresh fruits; 

(vi) Establishment of vapour heat treatment facilities 
for Improving the acceptability of the product 
especially mangoes In overseas markets; 

(vII) Arranging promotional campaigns such as buyer-
seller meets and participation In Importantlntema-
1I0nai fairs and eX!llbltions; 

(vIII) Seiling up of Integrated cargo handling and clod 
storage facilities at various International Airport 
for handling export of perishable Items such as 
frash fruits and vegetables; 

(Ix) Providing technical advisory services and other 
support services to trade and Industry including 
training of farmers for export production, quality 
control, packaging transport etc. 
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Termination of Services 

4889. SHRI NAMOEO HARBAJI DIWATHE : Will the 
Minister of INFORMATION TECHNOLOGY be pleased to 
state: 

(a) whether the Electronics and Software Export 
Promotion Council have terminated the services of ten 
temporary employees In June, 1998 In blatant violation of 
pervalling labour laws-without payment of any compensation 
even to those who have put in more than 22 months to ten 
years continuous service without any break; 

(b) if so, furnish details there of and the labour 
laws obligations complied with in each case; 

(c) whether the Government are aware of various 
such irregularities and financial manipulation being 
committed by the organisation; and 

(d) if so, the details of action taken/proposed to 
rectify the injustice and check unfair labour practices by the 
organisation to class IV employees? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION TECHNOLOGY (SHRI 
PRAMOO MAHAJAN) : (a) and (b) It Is not correct that services 
of ten temporary employees of this Council were terminated 
in June, 1998. In fact, services of two group '0' employees 
were dispensed w.e.f. 1.06.1998 and they were paid one 
months' salary in lieu of notice. In addition, the sarvlces of 
one daily wages Group '0' employee was also dispensed 
with since the same was no longer required. 

(c) No irregularities and financial manipulations 
have come to the notice of the Government In this regard. 

(d) Although there Is no injustice and unfair labour 
practice in the Council, all the three above referred persons 
having initiated legal process by filing their cases wfth Labour 
Commissioner. The due process of law will govern the further 
course of action. 

Weter for Agriculture 

4890. SHRI ANANT GUOHE : Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether there is a large variation In the water 
rates charged for agricultural purpose by various States; 

(b) if so, the reasons therefor and the water rates 
being charged by each State Government alongwlth the 
subsidy provided by them; 

(c) whether the Union Government have set up 
an expert committee to rationalise the water rates charged 
for agricultural purpose in the country; and 

(d) If so, the recommendations made by tha commi-
ttee and action taken by the Union Govemmant thareon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
_ WATER RE§OURCES (SHRIMATI BUOVA CHAJ(MVAATV): 

(a) Yes, Sir. There Is a larg'e variation In tha water rates cha~
ged for agriculture purposes by various Statas. 

(b) Irrigation is a State subject and the watar ratas 
are decided by the respective State Govarnments. The details 
on State-wise water rates are given In statement-I attached. 

(c) and (d) The Planning Commission set up a 
Committee on Pricing of Irrigation Water undar tha 
Chairmanship of Dr. A. Valdyanathan In October, 1991 to 
review the eXisting water rates. The Committee submitted Its 
report in September, 1992. Subsequently, Planning Comml-, 
ssion constituted a Group of O1ficlals (GOO) In Decamber, 
1992 with representatives from Union Ministries of Anance, 
Agriculture, Water Resoruces and nina major States to go 
Into the report 01 the Committee and suggast action to be 
taken on the various recommendations of tha Commlttae. 
The GOO submitted Its report In Decambar, 1994, which hu 
been accepted by the Planning Commission. Tha main 
recommendations of tha Valdyanathan Committe. and GOO 
are given In statement-II attached. Slnc., Irrlgalion Is a Stata 
subject, both the recommendations of GOO and the report of 
the Committee on Pricing of Irrigation Water have -been 
forwarded by the Planning Commission to the State 
Governments for consideration and furthar action. 

Statement·1 

Agricultural Water Rates In Various Slates/ 
Union Territories of India 

SI,No, Name 01 the StatalU,Ts Water Rates (Rs,lha.) 

2 3 

1. Ancl/va Pradesh" 148.27 to 1235.55 

2. Arunachal Pradesh No Irrigation Water Ratee " In 
Operation 

3, Anam 75,00 to 375,50 

4, Bihar 74,13 to 296,53 

5, Goa 60,00 to 300,00 

6, Gujarat 25,00 to 830,00 

7. Haryana 29.88 to 148,66 

8. Himachal P~ade&h 6,86 to 41,09 

9, Jammu & Kashmir 7.71 to 289,12 
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2 3 Statament·1I 

10. Karnalaka 19.n to 556.00 (A) Main Recommendations ofValdyanathan Committee 
on Pricing of Irrigation Water 

I 1. Kerala 17.00 to 99,00 
Enhancement of IrrigaUon rata to recover OlM 

12. Madhya PradMh 14.83 \0 296.53 costs and Inte ... st on capital COlts aiongwlth the 
depreciation. This Increue I. to be achieved In 

13. Maharashlra 50.00 to 48715.00 phases. Immediate aim should be to recover OlM 
costs and 1 ~.Int.,est charv- on capital costs as 

14. Manlpur 22.50 \0 715.00 envisaged In the National Wat« Policy. 

15, Meghalaya No Irrigation Wa" Ratea are At laut 10% of the plan provision of major and 
In Operation medium irrigation projects to be earmarked for 

modernisation and renovation. 
16, Mizoram No Irrigation Wal8r Ratea are 

In Operation Recovery of accumulated arrears to be ploughed 
back for deferred maintenance/special repairs. 

17, Nagaland No Irrigation Wat« Ratea are 
in Operation Improvement In the assessment and collection of 

water rates. 
IS, Orissa 25.00 10 465.00 

Revision of water charges need to be accc~a-

19, Punjab Abolished nied by concrete measures to provld. a better 
and improved quality of Irrigation systems and to 

20, Rajasthan 19,77 \0 143.32 cut the cost of providing that service. 

21, Sikkim No Irrigation Wa .... Ratea are Irrigation and Water Pricing Board should be set 
In Operation up at State level to review the policy, estabUsh the 

norms regarding maintenance costs for various 
22. TamH Nadu 18.53 \0 61.78 components and staff costs, assess the actual 

23 Tripura Not yet notiliad 
expenditure In relalion to these norms and 
determine the parameters and criteria for revising 

24. Uttar Pradesh 20.00 \0 474.00 water rates etc. 

25 West Bengal 37.06 to 23.00 (8) Main Recommendations of Group of Offlciala (GOO) 

26 Andman & Nicobar No irrigation Wal8r Rates are Water rate is to be considered as service charge 

island In Operation and not a tax and revenue through Irrigation water 
rates should recover full O&Mcosts. This Increase 

27 Chandigarh No Irrigation Wal8r Ratas are is to be achieved In a phased manner I.e. in five 
in Operation years. 

28, Dadra and Nagar Haveli 75.0 10 <175.00 Two tier tariff was not found feasible, Instead a 
suitable formation of Irrlgalln water pricing 

29 Daman & Diu 200,00 structure has been recommended to take care of 

30. Delhi 4.22 to 237.00 
Vaidyanathan Committee's recommendation In 
totality based on Individual State condition. 

31, Lakshadweep No Irrigation Water Rates are Tha other recommendations made by Valdya-
in Operation nathan Committee were accepted by GOO with 

32. Pondlcherry No Irrigation Wal8r Rates are slight modifications. 

In Operation Rural Industrialisation 

Remarks : Waler rales generally vary according 10 the crops. season, 4891. COL (RETD.) SONA RAM CHOUDHARY : Will source 0' irrigalion and type 0' proiacts. 
the Minister of SMALL SCALE INDUSTRIES AND AGRO AND 

, Include Acquya Cuhure RURAL INDUSTRIES be pieaesd 10 state: 
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(a) whether the Government propose to launch 
programme lor rural Industrialisation 01 western Rajasthan, 
especially Barmer and Jaisalmerdistricts having huge minerai 
reserves: 

(b) 11 so, the details thereof; 

(c) whether Ihe KVIC have suggested some 
measures for the said programme; and 

(d) il so, the delalls thereof? 

THE MIN!STER OF STATE OF THE MINISTRY OF-
SMALL SCALE INDUSTRIES, AGRO AND RURAL 
INDUSTRIES, MINISTER OF STATE IN THE DEPARTMENT 
OF PERSONNEL AND TRAINING, DEPARTMENT OF 
PENSIONS AND PENSIONERS WELFARE OF THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS AND MINISTER OF STATE IN THE 
DEPARTMENTS OF ATOMIC ENERGY AND SPACE 
(SHRIMATI VASUNDHARA RAJE) : (a) and (b) Yes, Sir. 
Government has already launched National Programme on 
Rural Industrialisation (NPRI) during 1999-2000 aiming 10 
set up 100 rural industrial clusters every year during the Ninth 
Plan Period. The scheme Is applicable to Rajasthan also. 
Khadi & Village Industry Commission (KVIC) has already 
assisted 87 rural artisans in Barmer district and 80 in 
Jaisalmer for setting up rural and cottage industries under its 
margin money scheme. 

(c) and (d) The KVIC had suggested that the NPRI 
should focus on : 

(i) Boosting the marketing potential of rural Indus-
tries' products by Quality Assurance and Brand 
Creation. 

(ii) Proper integration of various schemes for maxi-
mum impact at the cluster level. 

The above suggestions of KVIC have been covered 
under the scope 01 NPRI scheme. 

Indian Institute of Information Technology 

4892. PROF. RASA SINGH RAWAT : 

SHRI GIRDHARI LAL BHARGAVA : 

Will the Minister of INFORMATION TECHNO 
LOGY be pleased to state: 

(a) whether the Government have established 
Indian Institute ollnlormation Technology (lilT) on the Unea of 
Indian Institute 01 Technology (liT) at Allahabad in Uttar 
Pradesh and at Gwalior in Madhya Pradesh; 

(b) whether a request from Government of Rajas-
than for opening such an Institute In Rajasthan offering land 
free of cost alongwlth other faclAties Is also pending; 

(c) il so, tha prasent status thereof; 

(d) whether the Government Intend to open such 
Institutes in other parts of the country; 

(e) if so, the poUcy 01 the Government in this regard 
and the areas identified therefor, StateoWlse; and 

(f) the time by which such Institutes will be opan 
and made functional? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION TECHNOLOGY (SHRI 
PRAMOD MAHAJAN) : (a) The Indian Institute of Information 
Technology and Management (1IITM) at GwaMor and Indian 
Institute of Information Technology (lilT), Allahabad have been 
estabHshed by the Government. 

(b) Yes, Sir. 

(c) to (f) The Institutes at Allahabad and Gwalior have 
to first consoMdate and become more effective so that students 
from all ovar the country including Rajasthan could take 
advantage of the facilities that exist there. Ther.e Is, as such, 
no proposal at present to set up such Institutes In other parts 
of the country. 

[Translation} 

Koehl Gandak Irrigation Project 

4893. DR. RAGHUVANSH PRASAD SINGH: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether several irrigation projects of Bihar ara 
pending with the Union Government for approval for very 
long time; 

(b) il so, the reasons therefor; 

(c) the action taken/proposed to be taken by the 
Union Government to start execution work on Gandak and 
Koshi Irrigation Project Phase-II; and 

(d) the tima by which the work on this project Is 
Ukely to commence? 

THE MINISTER OF STATE IN THE MlNfSTRY OF 
_ WATEfolRESOURCES (SHRIMATI BIJOYA CHAl<fil'AVARTY): 

(a) to (d) Ten Irrigation projects of Bihar are pending with the 
Union Government lor want 01 compliance by State Govern-
ment on the observations of Central appraising agencies. 
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The clearance of the projects depend upon the priority 
attached to It by the State Government and the promptness 
with which the compliance with the comments of the Central 
appraising ailencies Is attended by the State Government. A 
meeting was convened by the Union Government under the 
Chairmanship of Member (WP&P), CWC on October 18, 1995 
to discuss and review the issues on the approval of Gandak 
Project and Koshi Project Phase-II, where in the represen-
tatives 01 the State Government 01 Bihar expressed their 
inability to submit the compliance of the comments of various 
Central appraising agencies and preparation of revised 
etimate due to acute shortage of funds with them. Accordingly, 
the two projects were sent back to the State Government in 
February, 1996. The State Government 01 Bihar has not 
submitted the revised project proposals so far. As per the 
details in annual plan documents of the year 1999-2000 of 
Government of Bihar no outlays have been provided for these 
projects for the year 1999-2000. Irrigation Is a State subject 
and irrigation projects are planned, funded and implemented 
by the State Governments from their own resources. 

[English) 

Organised and Unorganised Workers 

4894. SHRI SHIVAJI MANE: 

SHRi M.V.V.S. MURTHI : 

SHRI RAM MOHAN GADDE : 

Will the Minister of LABOU R be pleased to state: 

(a) whether the 14th World Trade Union Congress 
was organised by the World Federation of Trade Union at 
Vigyan Bhawan recenlly; 

(b) if so, the details thereol; 

(c) the suggestion made by the participants to 
protect the interest of organised and unorganised workers in 
th e cou ntry; 

(d) the reaction of the Union Government on the 
suggestions made; and 

(el the steps taken by the Union Government 
during the last three years to protect the Interest of organised 
and unorganised workers In the various sectors? 

Congress of the Trade Unions was held at Vigyan Bhawan in 
New Deihl from 23rd to 28th March, 2000. It Is reported that 
421 participants from various countries attended the 
Congress. 

(c) to (e) The Congress inter-aHa adopted Priorities For 
Action which envisaged Inter-alia organising the unorga'llsed 
through new membership enrolment In trade unions, 
organising workers and trade unions in enterprises where 
there is no trade union and organising the informal sector, 
part time workers, home workers and the self - employed 
persons_ In addition the Congress also pleaded for a universal 
system of social security. The suggestions made by the 
Congress will be kept in view while formulating and 
implementing poUcies and programmes for the labour. The 
measures taken by the Government to protect the interest of 
the workers in the organised and unorganised sector include 
(1) Implementation of the Building and Other Construction 
Workers (Regulation of Employment and Conditions of 
Service) Act and the Building and Other Construction Workers 
(Welfare and Cess) Act by framing rules under both the Acts. 
(2) Increasing rate of employers and employees' contribution 
from 10% to 12% resulting in enhancing provident Fund 
benefits to over 20 million members. (3) Raising the national 
floor level minimum wage from Rs. 35/- per day to Rs. 40 per 
day. 

Besides, the Government has also set up the Second 
National Commission on Labour which is also expected to 
suggest rationalisation of existing laws relating to labour in 
the unorganised sector and to suggest an umbrella legislation 
for ensuring a minimum level of protection to the workers in 
the unorganlsed sector. 

World Bank Assistance for Orl •• a 

4895. SHRI BHARTRUHARI MAHTAB : Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) the total loan received from the World Bani( for 
the Improvement and development of irrigation in Orissa, 
during the last three years; 

(bl whether the loan reC?eived have been fully 
utilised; 

(c) 
therefor; and 

if so, the details thereof and if not, the reasons 

(d) the directions issued by the Union Government 
to State Government of Orissa in this regard? 

I 
THE MINISTER OF STATE IN THE MINISTRY OF : THE MINISTER OF STATE IN ·THE MINISTRY OF 

LABOUR (SHRI MUNI LALL) : (a) and (b) The 14th World :... WATER RE.SOURCES (SHRIMATI BlJOYACHAKRAVARTV): 
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(a) There Is only one World Bank aided Project in Orissa, 
namely Orissa Water Resources Consolidation Project with 
total loan assistance of US$ 290.900 million. An amount of 
US$ 96.156 million has been received from the World Bank 
by the Government of Orissa under the project for the 
development of irrigation during the last three years. 

(b) and (c) No. Sir. The cumulative reimbursement of 
US$ 130.385 Million only has been received against the 
expenditure Incurred upto February, 2000. Expenditure Is 
45% of total assistance against 640/0 of the project time 
elapsed. The main reasons for low utlHsatlon are M-tanderlng 
due to high rates quoted by the bidders whiatt were· not 
acceptable to the World Bank, delay In land acquisition, 
appreciation of dollar against rupee and super-cyclone In 
1999. 

(d) The State Government is suitably advised from 
time to time to meet the physical and financial targets and 
legal covenants as per loan agreement. 

Labour.rs of Germent Export Industry 

4896. SHRI HARPAL SINGH SATHI: Will the Mlnlst.r 
of LABOUR be pleased to state: 

(a) whether labourers employed In garmet export 
and leather industry (leather garmet)iocated In various Statu 
of the country Nke Deihl, Punjab particularly in NOIDA are 
being exploited grossly and sacked from the slIVlceln caM 
they protest; 

(b) whether these labourers are forced to work 
overtime and on holidays as wall for which no attendence 
register is maintained as is maintained for other duty days; 
and 

(c) if so. whether the Government propose to Issue 
any directive to safeguard the interests of these labourers 
working in these industries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL) ; (a) to (c) The information is 
being collected and will be laid on the Tabla of the House. 

Production of Rice 

4897. SHRI ANANT NAYAK : Will the Minister of 
AGRICULTURE be pleased to state; 

(a) whether the Government have a proposal to 
increase the production of rice during the Ninth Five Year 
Plan; 

(b) whether Agricultural Scientists are contemp-
lating to boost the production of rice; 

(c) If so, the work done by each Central Rice 
Research Centre Institute particularly Rice Research Centre 
at Bldyadhaf Pur In Orissa; and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S.B.P.B.K. SATYANARAYANA RAO) : 
(a) Yes, Sir. 

(b) to (d) The Indian Council of Agricultural Research Is 
organising a multl-dlsclpllnary and multi-location oriented 
testing approach at 120 Rice Research Stations all over the 
country. Since the release of first rice variety Jaya In India in 
1968 several distinct technological Innovations have occurred 
in terms of new varieties, crop Management practices, crop 
protection and transfer of technology. In varletallmprovemant, 
530 rice varieties have been released so far through multi-
location testing. The recently introduced hybrid rice technology 
has been successful and with In a span of 7-8 years, 12 
hybrids have been released for commercial cultivation In the 
country. Central R.lce Research Institute at Bldyadharpur In 
Orissa and Its sub-stations has developed and released 56 
high yielding varieties for cultivation. 

[Translation} 

Schemes for Naul. Hit Are.s . 

4898. SHRIMATI SUSHILA SAROJ : Will the PRIME 
MINISTER be ple.sed to state: 

(a) whether Bihar Government has aubmmad any 
action pian to the Union Government for the developmental 
activities In naxallte aflected Stat .. ; 

(b) 

(c) 
regard? 

If so, the details of the plan under review; and 

the amount proposed to be sanctioned In this 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE DEPARTMENT OF 
ADMINISTRATIVE REFORMS AND PUBLIC GRIEVANCES 
OF THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES 
AND PENSIONS (SHRI ARUN SHOURIE) : (a) Yes. Sir. 

(b) Details of the Action Plan Is given In the attac-
hed statement. 

(c) As per the Action Plan, an amount of Rs. 
27334.39 crore has been proposad' by the State Gov!. for 
sanction in this regard for the next five yeanl. 
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Statement 

GOVERNMENT OF BIHAR 

ACTION PLAN FOR DEVELOPMENT OF LEFT WING 

EXTREMISM AFFECTED DISTRICTS IN BIHAR 

Introduction 

Lett Wing extremism started In Bihar approximately at 
the same ttme it started in Naxalbarl In West Bengal. It had 
been sending out alarm signals In the form of Intermittent 
carnages over the years. However, these signals did not result 
In any concerted, determined and sustained efforts to tackle 
the problem from its roots. 

The L.W. Extremists are particularly active in the inacc-
essible forest and hilly-terrain of South Bihar and interior 
rural areas of Central Bihar. Although the problem of LW 
Extremism started off in 10 districts of central and south Bihar 
now It has spread to 21 districts. 

The acute economic disparity, social discrimination, 
feudal attitude of most of the land owners coupled with various 
other soclo-economlc factors oblaining in these areas have 
further accentuated the problem. The polarisation of the rural 
society on economic ground is also associated with the caste 
factor. The various extremist organisations have taken 
advantage of this situation. 

For several years, the State Government has been 
endeavoring its best with all the available resources, to 
contain the problem of L.w. Extremism. Apart from launching 
operations from time to time, it has also been trying to address 
the problem of economic backwardness of the area by 
Central and State sector schemes 01 economic development 
and social welfare. However, compared to the total require-
ment of funds for area development, the available resources 
had been meager. Therefore, no meaningful impact could be 
made for long-term solution of the soclo-economlc factors 
contributing for sustenance of the L. W.E. Therefore, a 
comprehensive and Integrated Action Plan for the overall 
welfare and development of the extremist affected areas has 
been prepared entailing an estimated expenditure of As. 
27334.39 crores In the next five years from the year 2000-01 
to 2004-05. 

The Action Plan 

An Integrated Action Plan of As. 27334.39 crores for 
economic development of 21 L. W. Extremism affected districts 
In Bihar has been prepared. 

1. Roads and Bridges: - L.W. Extremist operate 
in Inaccessible interior Nral areas and hilly forest terrain. A 
very Important bottleneck faced during PoUce operations is 
non-availability of rural roads connecting to all the villages. 
Therefore,lt is proposed to conduct 3000 km. of P.w.D. roads 
and 58200 km. of rural roads In the L.W.E districts. 

2, Rural Electrification: - Without electrification 
of the rural areas no sustainable economic activity like 
cottage, village and tiny sector Industries can be planned In 
these areas. Therefore electrification of 21103 villages Is 
proposed in the L.W.E. affected districts. 

3. Safe drinking water :- Installation I replace-
ment of 56220 Hand tube-wells and 9044 Drill tube-wells 
has been planned to provide the minimum need of safe 
drinking water. 

4. Primary Education :- A very Important reason 
for spread of extremism in Bihar is abysmal lIIeteracy. Only 
37% of the population is literate. Therefore an ambitious 
programme for providing primary schools In every villages 
has been prepared. 

5. Health: - Extremist affected districts have very 
poor health faciUtles. Therefore plan for upgradation of sub-
divisional and district hospitals has been prepared. 

6. Aural Development :- Schemes for integrated 
development of rural areas have to be given a thrust to make 
a dent into the immense poverty in these areas. Schemes for 
generating self-employment, providing wage-employment, 
rural housing, roads and bridges and watershed development 
have been proposed. 

7. Agriculture and Allied sector :- More than 
80% of the population in Bihar is sustained on Agriculture 
and allied sector. Increase In income of people can be 
achieved only by increasing productivity of agriculture. 
Therefore, proposal has been made for development of 
agriculture and horticulture, Irrigation, animal husbandry and 
development of co-operatlves In the L.W.E affected districts. 

8. Programmes for Youth :- sPOltS and cu~ural 
programmes focused on youth have to be organi"ed to wean 
away the misguided youth from the L.W.E. outfils il",;-, tho;> 
mainstream. 

9. Land Reforms :- Failure of effective land 
reforms measures and distribution of Zamindarl-surplus land 
is one of the important causes of agrarian tensIon. Therefore 
schemes for distribution of land to landless people have been 
proposed. 
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{English] 

Cluster Development Programme 

4899. SHRI SURESH RAMRAO JADHAV : Will the 
Mlntster of SMALL SCALE INDUSTRIES AND AGRO AND 
RURAL INDUSTRIES be pleased to state: 

(a) whether Khadl and Village Industries Commi-
ssion Is In Itte process to Identifying artisan clusters under Its 
cluster Development Programme; 

(b) If so, the number of artisan clusters Identified 
so far In Msrathwada Region; 

(c) 
present; and 

the number of such clusters functioning in at 

(d) the steps taken by the Government to start the 
remaining identified clusters? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, AGRO AND' RURAL 
INDUSTRIES, MINISTER OF STATE IN THE DEPARTMENT 
OF PERSONNEL AND TRAINING, DEPARTMENT OF 
PENSIONS AND PENSIONERS WELFARE OF THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS AND MINISTER OF STATE IN THE 
DEPARTMENTS OF ATOMIC ENERGY AND SPACE 
(SHRIMATI VASUNDHARA RAJE) : (a) Yes, Sir. 

(b) There are no artisan clusters Identified In the 
Marathwada Region. 

(c) and (d) In view of (b) above, question does not arise. 

Opening of Joint Observation Sub Division Office 

4900. SHRI MOINUL HASSAN: Wlil the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Executive Engineer, Lower Ganga 
Division, Central Water Commission, Berhampore (West 
Bengal) has submitted any proposal to the Union Government 
to open a new Indo-Bangladesh Joint Observation Sub-
Division Office at F arakka in view of the treaty Signed between 
India and Bangladesh for sharing of Ganga water; 

(b) if so, the decision taken by the Government 
thereon; and 

(c) the time by which the sub·division Office is Ukely 
to be opened? 

THE MINISTER OF STATE IN THE MINISTRY OF' 
WATER RESOUflCES (SHRIMATI BIJOYA CHAKRAVARTV): 

- (a) Yes. Sir. 

(b) Government of India decided that there is no 

need to open another Sub-Division Office at Farakka as no 
difficulty has been reported either in the past or in the present 
and the existing set up can handle the workload of Indo-
Bangladesh Joint Observations. 

(c) Does not arise 

[Trans/at/on] 

Unemployment Problem 

4901. SHRI MANSINH PATEL: Will the Minister of 
LABOU R be pleased to state : 

(a) whether the number of unemployed persons 
constantly rising In various parts of the country; 

(b) If so, the number of unemployed persons In 
Gujarat at present; 

(c) the steps taken/proposed to be taken by the 
Government to provide them employment opportunity; 

(d) whether several small Industries have been 
closed down in Gujarat as a result of which a large number of 
persons have been rendered Jobless; 

(e) If so, the details thereof during the last three 
years; and 

(f) the remedial measures taken by the Govern-
ment in this regard alongwith the success achieved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL) : (a) The number of job-seekers, 
all of whom are not necessarily unemployed, registerd with 
the Employment Exchanges In the country has shown an 
increasing trend. 

(b) The number of job-seekers, all of whom are 
not necessarily unemployed, registered In the various Emp-
loyment Exchanges In Gujarat as on 1.03.2000 was of the 
order of 9.7 lakhs. 

(c) The primary objective of the Ninth Plan is to 
generate greater productive amployment in the growth 
process Itself by concentrating on sectors, sub-sectors and 
technologies which are more labour Intensive In regions 
characterised by higher rate of unemployment and under 
employment. 

In Gujarat, Job opportunities are limited in public sector; 
to provide employment opportunities locally in private sector, 
and industrial sector, Industrial recruitment fairs are organi-
sed. State Government of GuJarat has also launched Pandit 
Din Dayal Sankallt Swavlamban YoJana to provide self-
employment to the educated job-seekers. 
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To encourage and enhance the recruitment In armed 
forces, State Gov!. is running pre-service (Armed Forces) 
Training classes of duration of three months & special State 
level arm-recruitment rallies in the State. 

New popular technical courses are Introduced In I.T.I's 
to provide technical skilled manpower In industrial sector 
and also In apprentice training courses. 

(d) and (e) The Information on the number of closed 
small scale units is not maintained as it is not compulsory for 
small scale units to register themselves with the State 
Governments. The Aeserve Bank of India, however, complies 
data on sick small-scale industries financed by banks. As per 
the latest data compiled by the ABI the number of sick Small 
Scale Industries in Guiarat at the end of March, 1997, 1998 
and 1999 was of the order of 6510,6808 and 4170 respec-
tively. 

(f) The Government is fully seized of the Incidence 
of industrial sickness among Small Scale Industrial (SSI) units 
and has taken various measures to lacilitate timely identi-
fication and rehabilitation of potentially viable sick units; these 
measures Inter-alia, Include Institutional mechanism in the 
form 01 State Level Inter-Institutional Committees (SLIICs); 
special rehabititation cells in banks and State finanCial Insti-
tutions; and elaborate guldlines Issued by the Aeserve Bank 
of India lor extending rehabilitation assistance to the eligible 
units. The Government of Guiarat has constituted In August, 
1998 the Guiarat Board for Industrial and Financial 
Reconstruction (GBIFA) for helping revival of sick SSI units 
having investments in plant and machinery above As. 5 
Lakhs. 

{English] 

Loans by National SC/ST Finance and 
Development Corporation 

4902. SHRI TRILOCHAN KANUNGO: Will the 
Minister of SOCIAL JUSTICE AND EMPOWEAMENT be 
pleased to state : 

(a) the loans sanctioned by National SC/sT Fin-
ance and Development Corporation (NSFDC) and SC and 
ST beneficiaries covered during each 01 the years from 1996-
97 to 1999-2000; 

(b) the policy adopted for grant 01 loan; 

(c) whether some of the State Governments lind it 
difficult to provide their share; and 

(d) if so. the steps being considered to overcome 
the difficulties? 

THE MINISTEA OF STATE OF THE MINISTRY OF 

SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) The details of loans sanctioned by 
NSFDC to SC/ST beneficiaries covered during each 01 the 
years lrom 1996-97 to 1999-2000 ara given In the statement 
attached. 

(b) Loans are granted through the State ChaMe-
hlng Agencies 01 StateslUTs to whom the available lunds 
are nationally allocated In proportion to their SC/ST 
population. Further 900/0 of lunds so allocated ara expected 
to be utlUsed for low cost units costing upto As. 5 lakhs. The 
channellslng agencies have been advised to ensure suttlclent 
flow of funds to educated unemployed & women amongst 
other beneficiaries. While sanctioning loans, efforts are made 
to maintain sector-wise balance so that lunds are made 
available In the sectors of agriculture, Industry, transport etc. 

(c) Ves, Sir. The following State Corporations ara finding 
It difficult to provide their share under NSFDC Schemes: 

I) Bihar State Tribal Coop. Corporation. 

II) Haryana Harljan Kalyan Nigam. 

iii) Lakshadweep Development Corporation. 

(d) The maner Is being pursued with the State 
Govemment. 

Statement 

Details of /oans sanctioned by NSFDC and SCIST 
beneficiaries covered during 1996-97 10 1999-2000 

S.No. Year Loan Santloned 
(As. in lakhs) 

Beneficiaries Covered 
SC ST Total 

1. 1996-97 9677.98 18982 2883 21865 

2. 1997 ·98 12955.29 9978 3383 13361 

3. 1998-99 12525.48 13388 3432 16820 

4. 1999-2000 11399.75 8666 4808 13474 

Aquaculture 

4903. SHRI S.D.N.R. WADIVAA : Will the Minister of 
AGAICULTUAE be pleased to state the areas covered under 
fresh water aquaculture In various States and the allor.ation 
of funds for the year 1999-2000 on Development 01 Fresh 
Water Aquaculture and Development 01 Integrated Coastal 
Aquaculture separately? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
AGRICULTUAE (SHRI HUKUMDEO NARAYAN YADAV) : Til 
1999-99, about 4.97 lakh hectares Of Freshwater area and 
21,048 hectares of Bracklshwaler area has been brought 
under Aquaculturfi In the country. During 1999-2000, appro-
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xlmately an additional 30,000 hectares of Freshwater arel 
and 1,000 hectares of Brackishwater area are estimated to 
have bean covered. During 1999-2000, Central Funds of Rs. 
2100 lakh was allocated for development of Freshwater 
Aquaculture and Rs. 400 lakh for development of Integrated 
Coastal Aquaculture In various States. 

(Translation] 

Fund for Bihar 

4904. SHRI RAJO SINGH: Will the PRIME MINISTER 
be pleased to state : 

(a) whether the Union Government have received 
any suggestion/proposal from the Government of Bihar to 
allocate more funds for various scr.emes/proJects; 

(b) if so, the details thereof; 

'(c) the decision taken by the Union Government 
In this regard; and 

(d) the time by which additional funds are likely to 
be allocated to Bihar Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATiON AND 
MINISTER OF STATE IN THE DEPARTMENT OF 
ADMINISTRATIVE REFORMS AND PUBLIC GRIEVANCES 
OFTHE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES 
AND PENSIONS (SHRI ARUN SHOURIE) : (a) No, Sir. 

(b) to (d) Question does not arise, 

Approval of Welfare ProJects 

4905. PROF. RASA SINGH RAWAT: Will the Minister 
01 SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) whether some welfare projects of RaJasthan 
State are lying pending with the Central Government for 
approval at present; 

(b) if so, the details thereof; 

(c) the number of proposals pending due to the 
non-availability of the inspection report from the State 
Govemment; 

(d) the details of the financial assistance sought 
by the Non-Governmental organisation in RaJasthan; 

(e) the time by which these projects are expected 
to be approved; 

(f) the funds made available for the weHare acti-

vItiH to,tha Non-Governmental Organisations in RaJasthan 
during the last three years, year-wise; and 

,,- '(Q) whether the Government have made any 
proviSion to provide special assistance to those NGO's which 
are 100 years old and 11 so, the procedurai details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) Yes, Sir. 

(b) 14 ProJects of Rajasthan are pending with the 
Central Government for appraval at present. 

(c) 6 proposals are pending due to non-avallablHty 
of Inspection reports from the State Government. 

(d) The financial assistance sought by NGOs' In 
Rajasthan are for Welfare of the Disabled, Pre-examlnation 
Coaching for OBCs and Minorittes, Old Age Homes, Vocational 
Training, Voluntary Organisations wor1<lng for the welfare of 
SCs and OBCs, Street Children and Social Defence. 

(e) There is no specified time for sanctioning 01 
proJects, The time taken for disposal of applications depends 
upon the receipt of complete documents, recommendations 
of the designated authorities and established need for the 
project in area where It Is proposed to be set up. 

(f) The funds made available for the welfare acti-
vities to the Non-Governmental Organisations in RaJasthan 
during the iastthree years, year-wise is as under: 

Year Amount (Rs. in lakhs) 

1997-98 258.44 

1998-99 452.85 

1999-2000 568.64 

(g) No, Sir. 

{English] 

Introduction of BtUs 

4906. SHRI SAHiB SINGH: Will the Minister of 
PARLIAMENTARY AFFAIRS be pleased to state: 

(a) the number of bills Introduced In the Sovereign 
Parliament; and 

(b) how many bills have been passed by Sover-
eign Parliament? 

THE MINISTER OF STATE iN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINiSTRY OF PARLIAMENTARY AFFAIRS 
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(SHRI SANTOSH KUMAR GANGWAR) : (a) an6;4b~ DuIII'Ig 
the period from 1952 to 16.3.2000, three thousand thfH 
hundred Sixteen bills were introduced and two thouland nine 
hundred thirtyslx bills were passed by the Parliament. . 

'.;,"'" 

Production of Sugarcane 

4907. SHRI VILAS MUTIEMWAR: 

SHRI SHRINIWAS PATIL : 

Will the Minister of AGRICULTURE be pleased 
to state: 

(a) the total estimated production of sugarcane In 
the country for the year 1999-2000, State-wise; 

(b) the financial usistance provided for the said 
period. State-wise; and 

(c) whether the Union Govemment have announ-
ced the support price of sugarcane to encourage the farmers 
growing sugar? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S.B.P.B.K. SATYANARAYANA RAO) : 
(a) and (b) The State-wise estimated production of sugarcane 
in the country alongwith the financial assistance provided for 
the year 1999-2000 is given in the statement attached. 

(c) Yes, Sir. The Union Govemment has announ-
ced Rs. 56.10 per quintal as the minimum support price of 
sugarcane for the year 1999-2000. 

Statement 

State-wise Allocation under Sustainable Development of 
Sugarcane Based Cropping System (SUBACS) & 
Production of Sugarcane for the year 1999-2000 

State Total Allocation Production" 
(Rs. In lakhs) (000 Tonnes) 

2 3 

Andhra Pradesh lBO.OO 14B40 

Assam 24.00 1200 

Bihar 104.00 5339 

Gujarat 12B.00 16750 

Haryana 100.00 BOOO 

Kamataka 264.00 29233 

Kerala 40.00 410 

Madhya Pradesh 104.00 1886 

Maharashtra 596.00 55798 
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.. 2 3 

Ollasa 44.00 1990 

Punjab 88.00 8500 

Rajasthan 108.00 1215 

Tamil Nadu 16B.00 27200 

Uttar Pradesh 600.00 119974 

West Bengll 40.00 1776 

Others 171.68 526 

T~tal 2739,68 292637 
• Advance Ellimat .... on 27.03.2000 
Note : Allocation Is lor IlnancIIII year and production Il8l1ma1e8 l1l1I 'or 

agricullure year. 

Expulsion of Pak from NAil 

490B. SHRI AJAY SINGH CHAUTALA : Will the 
Minister of EXTERNAL AFFAIRS be plelsed to state: 

(a) whether Non-AHgned Movement (NAM) at Its 
racent foralgn ministers meet has agreed to debar Pakistan 
from Its membership; 

(b) If so, the details thereof; and 

(c) the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA) : (a) to (c) 
During the Xllth NAM Ministerial Conference In Cartagena 
on 8-9 April, 2000, India had stated that the Movement commit 
Itsell to rules of democracy, the rule of law and the preser-
vation of fundamental rights and Uberty. 

As a result of India's efforts, the Final Document of the 
Xllth NAM Ministerial meeting adopted I paragraph which 
calls for restoration, before the next OAU Summit, of cons-
titutional legality In States whose govemment hid come to 
power through unconstitutional means and also recommend. 
that this Issue may be considered by NAM at Ita next Summit. 
This does not mean that NAM has agreed to debar Pakistan 
from Its membership but It still has the effact of exercising 
moral pressure on the current regime In Pakistan to rastore 
democracy In the country. 

(Translation] 

Air Rllds on Yugosllvla 

4909. SHRI HARIBHAU SHANKAR MAHALE : Will 
the Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) the reaction of the Union Govemment to the 
recent unilateral air raids by NATO on YlQOSlavla; 

(b) whether the Government propose to bring a 
resolution to condemn these air raids at Intematlonal fora; 
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(c) If so, the details therefor: and 

(d) the steps taken by the Government for the 
safety of the Indians residing In Yugoslavia? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA) : (a) The 
Government's reaction to the air raids on Yugoslavia were 
made known through Its statements of March 24 and 25, 
1999 and subsequent pronouncements. The air raids were 
terminated in June, 1999 by UN Security Council Resolution 
1244 which had the consent of the Federal Republic of 
Yugoslavia. 

(b) and (c) Does not arise. 

(d) Government had taken all necessary steps to 
ensure the safety and security of Indian nationals In Yugoslavia 
during the air raids. Our Ambassador In Belgrade remalnad 
in constant touch with the Indian community. The Indian 
community as well as personnel of the Indian Embassy were 
safe and secure. 

(Eng/ish) 

Settlement of LAC with China 

49tO. SHRI V.S VIVEKANANDA REDDY: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether Experts Group of India and China 
resumed discussions on issue relating to the Line of Actual 
Control along the Indo-Sino Border: 

(b) if so, whether discussions on these IS$ues have 
been continuing: and 

(c) if so, the steps the Government propose to take 
to bring about an amicable settlement of LAC between India 
and China? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA) : (a) Yes, 
Sir. During the 7th Meeting of the India-China Expert Group 
of Diplomatic and Military Officials (EG), which Is a sub-group 
of the India-China Joint Working Group on the Boundary 
Question (JWG), held in New Delhi on November 24, 1999, 
issues relating to the Line of Actual Control (LAC), were 
discussed. 

(b) Yes, Sir. The .discusslons on this issue will 
continue at the JWG-XII, scheduled to be held on April 28-29, 
2000 in New Delhi. 

(c) The resolution of the boundary question bet-
ween India and China is outstanding. The two sides have 
dirierences in perception of LAC In the India-China border 
areas. India and China have reiterated the objective of 

seeking a fair, reasonable and mutually acceptable settiement 
of the boundary question through dialogue and clarifying the 
aMgnment of the LAC In those segments where they have 
different perceptions. The Agreement on Maintenance of 
Peace and Tranquility along the Line of Actual Control In the 
India-Chins Border Areas (1993) and the Agreement on 
Confidence Building Measures in the MlUtary Field along the 
Line of Actual Control In the Indla-Chlna Border Areas (1996) 
provide an institulional framework for the maintenance of 
peace and tranquility in the india-China border areas. The 
border areas have generally remained peaceful. 

Border Area Development Programme 

4911. SHRI PRIYA RANJAN DASMUNSI : Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Border Area Development Prog-
ramme are baing monitored by the Union Govemment; 

(b) If so, the criteria fixed by the Government for 
selection of area for development under this programme: 

(c) whether the elected public representatives are 
eligible to recommend proposals and programmes under 
the project: and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION AND 
MINISTER. OF STATE IN THE DEPARTMENT OF 
ADMINISTRATIVE REFORMS AND PUBLIC GRIEVANCES 
OF THE MINISTRY OF PERSONNEL, PUBLIC GRIE-
VANCES AND PENSIONS (SHRI ARUN SHOURIE) : (a) Yas, 
Sir. The State Governments are required to submit quarterly 
progress reports In physical and financial terms for the 
schemes undertaken with the Special Central Assistance 
released under the Border Area Development Progra ... me. 

(b) The Programme Includes all the Border blocks 
with international land borders. 

(c) and (d) The revised guidelines for the programme 
effective from the current year stress the need to Involve 
grassroot level Institutions such as Penchayati Raj bodies 
particularly Gram Sabilas in the Identification of schemes. 
The State Governments are required to work out appropriate 
modalities to ensure greater participation of the people of the 
border areas In the selection of the Schemes. 

Launching of Salellltes 

4912. SHRI TUFANI SAROJ: 

SHRI ANANDRAO VITHOBA ADSUL : 
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SHRI SUSHILKUMAR SHIN DE : 

SHRI CHANDRAKANT KHAIRE : 

SHRI BHIM DAHAL : 

SHRI MADHAVRAO SCINDIA : 

SHRI ANANTA NAYAK : 

Will the PRIME MINISTER be pleased to state: 

(a) Ihe satellites launched by the Government Into 
space 1111 dale and Ihe lolal cosl involved in launching them 
salelUte-wise; 

(b) the reasons for continuous increase In cost of 
launching; 

(c) the number of sateHite launched lrom Arlane 
Space Centre; 

(d) the main features of INSAT-3 series and how 
far It represents an improvement over Ihe earlier' satel91es 
and benefits Ukely to be derived therelrom; 

(e) whether a INSAT-2D satellite similar to INSAT 
3-B launched earlier had failed; 

(f) If so, the details and reasons therelor; 

(g) the number 01 new satellites proposed to be 
launched In the next two years: and 

(h) the average life 01 each of the satellite launched 
into the space so far? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, AGRO AND RURAL INDUS-
TRIES, MINISTER OF STATE IN THE DEPARTMENT OF 
PERSONNEL AND TRAINING, DEPARTMENT OF PEN-
SIONS AND PENSIONERS WELFARE OF THE MINISTRY 
OF PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE DEPARTMENTS OF 
ATOMIC ENERGY AND SPACE (SHRtMATI VASUNDHARA 

RAJE) : (a) The details of satellites launched Into spac 
dale and the tolal cost Involved In launching, satelHte-wi 
glvan In attached statement-I. 

(b) The Increase In cost 01 launching satell 
mainly due to incraase In the weight of the satelnte, ree 
ment 01 different orblls and Increase In foreign exch; 
rales as well as Inflation over the period. 

(c) The number of satellites launched on the A 
launch vehicle Is eight. 

(d) The INSAT-3 satellites provide contlnui 
service in the INSAT system. INSAT -3 spacecraft serle 
hlvea multipurpose bus configuration capable 01 pro" 
communication and meteorological services such as 
distance tele-communlcations, maleorologlcal earth c 
vation and data relay, nation-wide direct TV broadcasll 
augmented TV receivers, nation-wide radio networkln! 
programme distribution. re-broadcastlng to lerre: 
Iransmltters. salellile based training and developm 
communication, disaster warning, etc. Tha IranspondE 
Iha INSAT-3B salelille are more powerful Ihan 
Iransponders on Ihe INSAT-2 series of salellites. The IN 
3 series 01 saleilites also use Improved sub-sys-Iems. 

(a) Yes. Sir. The INSAT-2D satellile launch 
June. 1997 failed In Oclober, 1997. 

(I) INSAT-2D was lost due 10 an electrical 
circuil in Ihe power bus. INSAT-2D salallite was launchl 
4th June. 1997. The salellile was operallng salisfacto 
aboul4 months. On Oclober I, 1997 an unexpecled ma 
short circuit in the power system was obsarved. All PO! 
efforts were :mada to rescue the mission. However, d 
non-availability of sufficient power and depletion 01 fuE. 
satelAte was declared In-operable on October 5, 1997. 

(g) It Is proposed to launch Five to Eight sat. 
in the next two yaars of Iha 9th plan period. 

(h) The actual life of each of the salellile laur 
so far is given In Iha attached slalemenl-II. 

Statement-I 

S.No. 

2 
3 

4 

Satelllle 

2 

Aryabhata 

Bhaskara-I 

Bhaskara-II 

The details of satellites launched Into space till date and the total 
cost involved in launching. satellite-wise 

Launch Cosl 

3 
Free Launch 

Ariane Passenger Payload Experiment (APPLE) 

Free Launch 

Free Launch 

Free Launch 
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5 

6 

7 

8 

9 

10 

11 

12 

13 

14 

15 

16 

17 

18 

19 

20 

21 

22 

23 

24 

25 

26 

27 

28 

29 

30 

S.No. 

2 

3 

4 

5 

6 

7 

8 

Written Answers Valsakha 8. 1922 (Saka) 

2 

Rohlnl Technology Payload (RTP) 

Rohlnl SatelUte-l (RS-l) 

Rohinl SatelOte-Ol (RS-Ol) 

Rohlnl Satel8te-02 (RS-02) 

Stretched Rohlnl Satellite Series-l (SROSS-l) 

Stretched Rohlnl Sateltite Serles-2 (SROSS-2) 

Stretched Rohlnl Satellite Series-C (SROSS-C) 

Stretched Rohlnl Satellite Series-C2 (SROSS-C2) 

Indian National Satelllte-1A (INSAT-1A) 

Indian National Satellite-1B (INSAT-1B) 

Indian National Satellite-1C (INSAT-1C) 

Indian National Satellite-1D (INSAT-1 D) 

Indian National Satelllte-2A (INSAT-2A) 

Indian National Satellite-2B (INSAT-2B) 

Indian National Satellite-2C (INSAT-2C) 

Indian National Satellite-2D (INSAT-20) 

Indian National Satellite-2E (INSAT-2E) 

Indian National Satelllte-3B (INSAT-3B) 

Indian Remote Sensing Satellite (IRS-1A) 

Indian Remote Sensing SatelUte (IRS-1 B) 

Indian Remote Sensing Satellite (IRS-l E) 

Indian Remote SenSing Satelhte (IRS-P2) 

Indian Remote Sensing Satellite (IRS-P3) 

Indian Remote Sensing Satellite (IRS-1C) 

Indian Remote Sensing Satellite (IRS-10) 

Indian Remote Sensing SatelUte (IRS-P4) 

Statement-II 

To Questions 

3 

R •. 1.5 ClOre. 

Rs. 1.5 Crores 

Rs. 1.5 Crores 

Rs. 1.5 Crores 

Rs. 6.00 ClOre. 

Rs. 6.00 Crores 

Rs. 9.00 Crores 

Rs. 9.00 Crores 

US $ 34.1 M 

US $ 34.8 M 

US $45.9 M 
US $ 55 M 

US $56 M 

US $ 64.88 M 

US $ 62.04 M 
US $ 68 M 

US $ 63.5 M 

Rs. 7.5 Crores 

Rs. 31.80 Crores 

Rs. 45.00 Crores 

Rs. 45.00 Crores 

Rs. 45.00 Crores 

Rs. 60.312 ClOre. 

Rs. 60.00 Crores 

Rs. 60.00 Crores 

Details f'8gardlng the Actual life of each Satellites launched so far 

SatelUte Actual Life 

2 3 

Aryabhata 1 Year 

Bhaskara-I 2 Years 

Bhaskara-II 2 Years 

Arlane Passenger Payload Experiment (APPLE) 2 Years 

Rohlni Technology Payload (RTP) Not appgcable as the satellite went Into 
sub-orblt. 

Rohinl Satellite-1 (RS-1) 10 months 

Rohlni Satellite-D1 (RS·D1) 9 Days (Non-nominal launch) 

Rohini Satellite-D2 (RS-D2) 2 Years 

154 
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9 

10 

11 
12 
13 

14 
15 

16 
17 
18 
19 
20 
21 
22 
23 
24 
25 
26 
27 
28 
29 
30 

2 
Stretched Rohlni Satell11e Series-1 (SROSS-1) 

Stretched Rohlni Satellite Series-2 ·(SROSS-2) 

Stretched Rohinl Satellite Ser1es-C (SROSS-C) 
Stretched Rohinl Satellite Ser1es-C2 (SROSS-C2) 
Indian National Satelilte-1A (INSAT-1A) 

Indian National Satellite-1B (INSAT-1B) 
Indian National SatelHte-1C (INSAT-1C) 

Indian National Satellite-1D (INSAT-l0) 
Indian National SatelHte-2A (INSAT-2A) 
Indian National Satellite-2B(INSAT-2B) 
Indian National Satellite-2C (INSAT-2C) 
Indian National Satelllte-2D (INSAT-2D) 
Indian National Satelllte-2E (INSAT-2E) 
Indian National Satellite-3B (INSAT-3B) 
Indian Remote Sensing Satellite (IRS-1A) 
Indian Remote Sensing Satel8te (I~S-lB) 
Indian Remote Sansing Satellite (IRS-1 E) 
Indian Remote Sensing Satellite (IRS-P2) 
Indian Remote Sensing Satellite (IRS-P3) 
Indian Remote Sensing SatelUte (IRS-1C) 
Indian Remote SenSing Satellite (IRS-1 D) 
Indian Remote Sensing SatelUte (IRS-P4) 

Financial Asslatllnce to Earthquake Victims 

4913. SHRI CHINTAMAN WANAGA: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) the loss of properties and human Oves caused 
due to earthquake In the country during the last three years; 

(b) the total financial assistance released by the 
Union Government for each earthquake affected areas during 
the said period; 

(c) whether the Union Government have evolved 
any mechanism to ensure that proper utilisation of financial 
assistance provided for the purpose; and 

(d) 11 so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S.B.P.B.K. SATYANARAYANA RAO) : 
(a) As reported by the State Governments, In the year 1997-
98, about 3.61 lakh houses/huts were damaged and 39 
human lives were lost in Madhya Pradesh and due to the 
earthquake of March. 1999, more than 2000 houses/huts 
were damaged and 106 human lives were lost in Uttar 
Pradesh. 

3 

Not appHcable as the satellites went Into 
sub-orbit. 
Not applicable as the satelUte went Into 
sub-orblt 
56 Days (Non-nominal launch) 
6 Years (Stili operating) 
Less than 4 months (Pre-mature closure 
of the miSSion) 
More than 8 Years 
About 16 months (Pre-mature closure of the 
mission) 

9 Years 
More than 7 Years (stiU operating) 
More than 6 Years (sUil operating) 
More than 4 Years (stiU operating) 
About 4 months (Pre-mature closure 01 the mIuIon) 
1 Year (stili operating) 
Launched In Apr1l. 2000 BeIng operationaUsed 
6 Years 
More than 8 Years (stili .:.operating) 
Not applicable as the satellte went Into sub-orblt. 
3 Years 
4 Years (stili operating) 
More than 4 Years (stili operating) 
More than 2 Years (stili operating) 
About than 1 Years (stili operating) 

(b) The Union Government had released Rs. 45.26 
crore from the National Fund for Calamity Rele' (NFCR) to 
Madhya Pradesh In the wake 0' earthquake, In addition to 
annual central share of Rs. 40.42 crore under Calamity ReUe' 
Fund (CRF) for 1997-98. Rs. 16.68 crore was released to 
Uttar Pradesh from NFCR in the wake of earthquake, In 
addition to annual central share of CRF 'or 1999-2000 limo-
unting to Rs. 108.50 erore. 

(c) and (d) The Government have issued guldeDnesl 
norms to the State Government to utiHse the assistance. The 
State authorities supervise the reUaf operations and expen-
diture. 

[Translation} 

Condition leld down for Talks with Paklatan 

4914. SHRI BABUBHAI K. KATARA : 

SHRI CHANDERSH PATEL: 

Will the Minister of EXTERNAL AFFAIRS be 
rleased to state: 

(a) whether the Union Government have catego-
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rically stated that no dialogue can be held with Pakistan till 
democracy Is restored In that country; 

(b) If so, the details thereof; and 

(c) the reaction of Pakistan thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA) : (a) to (c) 
We I1rol'lCJly support the International trend towards demo-
cracy and alongwlth other Uke minded countries Including 
thoN In the Commonwealth. We regret and condemn the 
subversion of democratic governance in any country through 
force and unconstitutional means. 

India desires a relationship of peace, friendship and 
cooperation with Pakistan. It Is for this purpose that, at our 
initiative, the Composite Dialogue Process was put in place. 
The abandonment of Pakistan's State sponsorship of cross-
border terrorism in the State of Jammu & Kashmir and else-
where In India and Its hostile propaganda are essential 
Ingredients for making the situation ready for any dialogue. 

[EngNsh) 

Pro-Active Policy for Small Scale Industries 

4915. SHRI KIRIT SOMAIYA : 

DR. JASWANT SINGH YADAV : 

Will the Minister of SMALL SCALE INDUS-
TRIES AND AGRO AND RURAL INDUSTRIES bepleasedto 
state: 

(a) whether the Government is considering to for-
mulate any pro-active policy for small scale industries to 
enhance their competitiveness; 

(b) whether any suggestion has been received 
from the Federation of Indian Chambers of Commerce and 
Industry in this regard; and 

(c) if so, the details thereof and the reaction of the 
Government thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, AGRO AND RURAL INDUS-
TRIES, MINISTER OF STATE IN THE DEPARTMENT OF 
PERSONNEL AND TRAINING, DEPARTMENT OF PEN-
SIONS AND PENSIONERS WELFARE OF THE MINISTRY 
OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE DEPARTMENTS OF 
ATOMIC ENERGY AND SPACE (SHRIMATI VASUNDHARA 
RAJ E) : (a) The Government has put in place several policy 
measures to help small enterprises become globally 
competitive. These include special focus on areas such as 
technolqgy upgrada1l0n, Infrastructure assistance through 

cluster approach, timely avallabllty of credit, adoption of mod-
em management practices, use of electronic Infrastructure 
and other iT applications, marketing and timely information 
dissemination Including sens/tisatlon of small Industries to 
the emerging challenges of trade IberaHsation. 

(b) and (c) Yes, Sir. These suggestions mainly pertain 
to the setting up of Guarant .. Funds for Srria. Scale Industries 
(SSI), Factoring Services, Escrow account mechanism for 
551 receivables, appficablHty of labour Iawllo units employing 
more than 100 workers only and certain relaxation to the 551 
Sector in relation to the Apprentic.s' Act. These suggestions, 
alongwith others received from other forums, have been duly 
considered while formulating the policy initiatives for 
promoting and strengthening of the small scale sector In the 
country, 

[Translation} 

Inter·State Gatewey Hub 

4916. SHRI KANTILAL BHURIA : Will the Minister of 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Government propose to encourage 
the Internet facintles for the promotion 0' Information Tech-
nology; 

(b) If so, steps being taken in this regard; 

(c) whether the Union Government have received 
proposal from the Government of Madhya Pradesh to connect 
Bhopal and Indore with the Inter-State Gateway Hub; 

(d) if so, present status thereof and the time by 
which the said proposal is Ukely to be approved; and 

(e) the other major cities of the country are Mkely to 
be connected with the Gateway Hub? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION TECHNOLOGY (SHRI 
PRAMOD MAHAJAN) : (a) Yes, Sir. 

(b) The major steps taken in this regard are as 
below :-

(i) Internet Policy has been implemented and 
parties In the Government, pub tic and private sector have 
been Hcensed to provide internet services in the country, No 
Ucense fee Is payable for first five years and a nominal fee of 
one rupee is to be paid after five years. 

(II) The Internet PoUcy approved by Government 
provides inter-connection of networks and setting up of 
international gateways by the internet services provider 
independent of VSNL. 
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(iii) The infrastructure for Internet Is proposed to 
be upgraded as below :-

a) 

b) 

c) 

Department of Telecommunication Services Is 
setting up national Internet backbone In the 
country. Internet nodes are propoaed to be aet 
up In 324 cities In the country Including all the 
district headquarters. 

Internet Service Providers (ISPs) are allowed 
to set up last mile Hnkage freely by fibre optic 
or by radio communication. 

The Internet access Is also allowed through 
authorised cable TV. 

(iv) Students are being given one time concession 
on internet accounts by Department of Telecommunication 
Service. 

(v) Access to Internet on local caU basis from the 
nearest Internet node has bee provided throughout the 
country except In Andaman & Nlcobar Islands and Leh (J&K). 

(vi) The existing departmental PubIc Call Opera-
tors (PCO) and Subscriber Trunk DiaUng (STD) booths are 
proposed to be upgraded to public tele-infolcyber-centres. 
These centres will provide mUlti-utility services such as 
internet, e-mail access and internet libraries. 

(vii) Internet Service Is also being provided by Natio-
nal Informatlc Centre (NIC) and Education and Research 
Network (ERNET) India Society who are mainly serving for 
government sector and educational/research community, 
respectively. 

(c) to (e)A MoU has been signed betw.een MP 
Government and Software Technology park of India (STPI) to 
provide High Speed Data Communication facility In Indore 
that \\:11 provide nodes at Gwalior and Bhopal. In addition, 
VSNL has recently commissioned an earthstation at Indore 
for providing internet connectivity. 

Department .of Telecommunication Service Is in the 
process of establishing National Backbone for providing 
internet access to a/l Secondary Switching Area with the 
internet gateway connection at six places namely Delhi, 
Mumbai, Pune, Chennai, Bangalore and Calcutta. 

[EngUshl 

Employee. Provident Fund Scheme 
for Private Sank. 

4917. DR. A.D.K. JAYASEELAN : Willi he Minister of 
LABOUR be pleased to state: 

(a) whether the Employees Provident Fund 
Scheme has been extended to private sector banks; and 

(b) If SO, the details th8l'eof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALl) : (a) Yes, Sir. 

(b) The Private Sector banks employing 20 or more 
person. are coverable under the EPF & MP Act, 1952. 

[Trans/allon} 

Reduction of Unemployment 

4918. PROF. DUKHABHAGAT: 

SHRI MANSINH PATEL: 

Will the PRIME MINISTER be pleased to state: 

<a) whether the Government are contemplating to 
promote the labou(lntenslve technlquea In prodUction to 
check the Increasing unemployment In the country; 

(b) If so, the details thereof; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE DEPARTMENT OF 
ADMINISTRATIVE REFORMS AND PUBLIC GRIEVANCES 
<>FTHE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES 
AND PENSIONS (SHRI ARUN SHOURIE) : (a) to (c) One of 
the primary objectives of the Ninth Five year Plan Is to 
generate greater productive work opportunities. The Plan 
sNks to achieve this objective In the growth process Itsell by 
concentrating on sectors, .ub~actors and technologies which 
are labour Intensive, In regions characterised by higher rates 
01 unemployment and under-employment. 

In the Ninth Five Year Plan, priority Is being given to 
agriculture and rural development, Mal non-farm sector and 
village and amall Industry sector with a vl_ 10 generating 
adequate productive employment. 

[EngHshl 

Labour Law. 

4919. SHRIMATI SHYAMA SINGH: Win the Minister 
of LABOUR be pleased to state: . 

(a) whether a .emlnar on Industry and employ-
ment Perspective was held at Calcutta recently; 
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(b) If so, the details of discussions held In the 
Seminar and outcome thereof; 

(c) whether In view of pressing demands, the Gov-
ernment propose to amend the existing labour laws to make 
It more effective; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF LAB-
OUR (SHRI MUNI LALL) : (a) and (b) Yes, Sir. A seminar on 
·Second National LaboLr Commission: Industry and 
Employment Perspective" was organised on 27.03.2000 by 
the All India Organisation of Employers In collaboration with 
Bharat Chambers of Commerce, Calcutta which was suppor-
ted by the International Labour Organisation. Shrl Ravtndra 
Varma, Chairman, National Commission on Labour deUvered 
the Inagural address at the said seminar. 

The need for employment based economic develop-
ment strategy as also unsustainabllity of Jobless growth was 
discussed at the Seminar. Further, the importance of having 
a dual strategy involving restructuring and minimising the 
job losses on the one hand and creating better, more nume-
rous and productive jobs, healthy competition, a balanced 
view of not only of consequences of changes but conse-
quences of not chan'ging as also the need for a compre-
hensive social safety on the other hand was also emphasised. 

(c) and (d) Review/updation of Labour Laws Is a conti-
nuous process and amendmentslfresh legislations are made 
depending on the result of the review. The Second National 
Commission on Labour set up vide resolution Issued on 
15.10.1999 would comprehensively review labour laws to 
ensure both consistency of labour laws with the general 
changes taking place In the economic policy and also to 
provide for greater welfare of the working class. As per Its 
terms of reference, the Commission would suggest rationali-
sation of existing laws relating to labour In the organised 
sector and an umbrella legislalton for ensuring a minimum 
lave I of protection to the workers in the un-organised sector. 

Water Logging in Haryana 

4920. SHRIMATI KAILASHO DEVI : Will the Minister 
of WATER RESOURCES be pleased to state: 

(a) whether several parts of Haryana are adversely 
affected due to water logging; 

(b) If so, whether any survey .has been conducted 
by the State Government to identify such areas, and has also 
taken up the matter with the Union Government; 

(c) whether the Union Government propose to 
allocate funds specifically for reclamation for water logged 
areas; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): 
(a) to (d) The State Government of Haryana reported that as 
per the survey conducted, an area of 4.73 lakh ha. Is affected 
by waterlogging within a depth of 3 metre in the State. The 
State Govememnt referred the matter to Government of India. 
Two pilot projects in Bhlwani and Jhatiar Districts amounting 
to Rs. 916.00 lakh (Rs. 592.32 lakh as Government of India's 
Share and Rs. 323.68 lakh as State share) for an area of 
1600 ha. have been approved by the Ministry of Rural Deve-
lopment, Government of India. In addition, central assistance 
to the extent of Rs. 6,000/- per ha. or hall of the aclualexpen-
dlture Is admissible to reclaim water logged areas In the irri-
gation commands covered under Centrally Sponsored 
Command Area Development Programme as per techno-
economic feaslblUty. 

Genetically Engineered Crop. 

4921. SHRI ANNASAHEB M.K. PATIL : Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether Indian Council of Agriculture Research 
(ICAR) has developed genetically engineered cotton, rice 
and pigeon pea that are resistant to devastating pests; 

(b) If so, the details thereof; 

(c) whether these varieties are made available to 
farmers; and 

(d) If so, the details thereof alongwlth the details of 
other projects undertaken by ICAR under National Agricultural 
Projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADA'vI: (a) 
and (b) The Indian Council of Agricultural Research has 
developed genetically engineered rice through transfer of 
Insecticidal protein gene (Cryl Aa) from soil bacterium, 
Bacl11us thuringiensls (Bt), with the objecttve to impart resis-
tance to stem borers. These transgencis are being evaluated, 
and the bioassay in the containment facility have shown that 
these carry the resistance to stem borers. These will be further 
evaluated in the containment facility followed by field trials 
before these are considered for release for general cultivation 
by farmers. 

In cotton transgencls carryilig Bt gene (Cryl Ab) have 
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been developed with the objective to incorporate resistance 
to cotton bollworms. These transgencis are being evaluated 
in glass house for resistance to bollworms. 

In pigeon pea no transgenic have been developed as 
yet. The work is at the initial stage (in tissue culture stage 
prior to transter of gene). 

(c) and (d) No, Sir. To-date, no transgenIC crop variety 
has been recommended for general cultivation by farmers. 
Production of transgenic lines is only the first step in the deY. 
iopment of genetically engineered crop varletas. Transgenic 
lines need to be evaluated lor genetic worthiness and bIo-
safety belore these are recommended for adoption by far-
mers. 

Keeping in view the growing importance of plant blo-
technology, Indian Council of Agrlcunural Research has 
initiated research in this field In Important crops. The r .. earch 
is being supported through Plan Projects, Cess Fund Adhoc 
Projects and National Agricuhural Technology Project. Trans-
genics for resistance to insect pests have been developed In 
tobacco, tomato, potato, brinjal and cabbage. 

EU Concern over Terrorism 

4922. SHRI SUSHIL KUMAR SHINDE : 

SHRI MADHAVRAO SCINDIA : 

Will the Minister of EXTERNAL AFFAIRS be 
pleased to state : 

(a) whether in an endorsement of New Deihl's 
concem over Pakistan sponsored cross border terrOrism, the 
European Union has stated that Islamabad should be asked 
to stop infiltration from their .s\de of the Line of Control Into 
India; 

(bl if so, the details thereof; 

(cl whether the European Union Development AI-
airs Commissioner has also urged the Pakistan to daalst from 
helping the terrorists; 

(d) il so, whether the European Pari lament ado-
pted a resolution blaming the activities of cross border terro-
rists in Kashmir and have called india and Pakistan to rafraln 
from ay provocation and respect of Line of Control; 

(el if so, whether the Union Government havewel-
comed this change on the part of European Union in regard 
to the terrorism; and 

(f) if SO, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA) : (a) and 
(bl The European Union and india have shared concern on 
International terrorism. The Joint press statement Issued at 
the conclusion of the Indla-EU Troika Ministerial Meeting In 
Helsinki on Daoamber 3, 1999, stressed the importance of 
international co-operation to successfully combat inter-
national terrorism. 

(c) and (d) A resolution adopted by the European 
ParHament on March 16, 2000, referred to the continuing 
violations of human rights in Kashmir and called on India 
and Pakistan to refrain from pro,:,ocatlon and to respect the 
Line of Control in order to create an atmosphere conducive 
to talks about all outstanding Issues between India and 
Pakistan, including Kashmir and Involving the population 
concerned. In the debate on this resolution, Mr. Poul Nlelaon, 
the European Commissioner for Development & Humani-
tarian AId, stated that ·Paklstan should be asked to put a stop 
to inflnratlon of para-mIBtary personnel crossing over from 
their side of the Line of Contror and that "India should be 
ancouraged to look for and axplore the full potential towards 
Internal solutions to maet the expectations of the Jammu & 
Kashmir population In Iina with possibility for enhanced 
autonomy as enshrined in ns Constitution". 

(e) and (f) Government have emphasised the need for 
International co-operation to check the menace of inter-
national terrorism to the European Union. 

(Trans/alion) 

Suicide by Fa,.".,. 

4923. SHRI UTTAMRAO DHIKALE : 

SHRI CHANDRAKANT KHAIRE : 

DR. SUSHIL KUMAR INDORA : 

SHRI NAWAL KISHORE RAI : 

Will the Minister of AGRICULTURE be pleased 
to state: 

(a) whether the farmers In various parts 01 the 
country particularly in Punjab, Andhra Pradesh, Maharashtra, 
Bihar and Uttar Pradesh are reaUng under heavy debt; 

(b) If so, the details thereof; 

(cl whether being helpless in the repayment of 
the loan they are resorting to suicide; 

(d) if so, thit number of suicide cases of farmers 
report~ during the last three years, State-wise; 

(el whether the Union Government have formu-
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lated any concesslonal scheme or appointed any high level 
committee to Investigate the reasons In this regard; and 

(f) If so, the remedial measures taken by the 
Government to curb this suicide trend by farmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S.B.P.B.K. SATYANARAYANA RAO) : 
(a) and (b) As per the Debt Investment Survey, 1992 over 
23% of rural households were found indebted In the country 
In 1991. The percentage of rural households Indebted In 
States of Punjab, Andhra Pradesh, Maharashtra, Bihar and 
Uttar Pradesh are given as under : 

Punjab 25.1% 

Andhra Pradesh 34.6% 

Maharashtra 22.4% 

Bihar 16.2% 

Uttar Pradesh 18.9% 

(c) and (d) On the basis of Information made available 
386 farmers in the States of Andhra Pradesh, Maharashtra 
and Punjab committed suicide during the last three years on 
account of various reasons such as family discord, aleohal 
and illicit drug use, indebtedness etc. 

(e) and (f) The Government of India constituted a Study 
Group in the context of the distress caused by Indebtedness 
of farmers in Andhra Pradesh. The Group examined the nature 
and extent of Indebtedness among the farmers of Andhra 
Pradesh and suggested measures for Increasing the role of 
financial Institutions in the purveyal of credit, making avail-
able quality seeds and other agricultural Inputs and enforce-
ment of private Money Lending Act more stringently. The 
recommendations of the Group have already been fOlWarded 
to the State and other agencies concerned for taklng appro-
priate action In the matter. 

Pending irrigation Projecr. 

4924. SHRI RAVINDRA KUMAR PANDEY: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether the Union Government had held any 
meeting recently for timely implementation of the Irrigation 
projects; and 

(b) If so, the details of the decision taken In the 
said meeting? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): 

(a) No, Sir. 

(b) 

{EngHsh} 

Does not arise. 

Extradition T,.atle. 

4925. SHRI BHIM DAHAL : Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) the couftvles with whom India has Signed 
extradition treaties so far; 

(b) whether negotiations are going on for signing 
of extradition treaties with some more countries; and 

(c) ·11 so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA) : (a) India 
has signed extradition treaties with the following 12 countries 
so far: 

Belgium, Bhutan, Canada, Hong Kong, Nepal, Nether-
lands, Russian Federation, SWitzerland, Tunisia, the United 
Arab Emirates, United Kingdom and United States of America. 

(b) and (c) India has Initiated, at of!iciallevel, extradition 
treaties with the following 5 countries : 

France, Mongolia, Oman, Poland and Uzbekistan. 

With the following 27 countries negotiations have been 
Initiated for finalization of the extradition treaties: 

Belarus, Brazil, Bulgaria, Croatia, Cuba, Czech Rep-
ublic, Egypt, Germany, Greece, Iran,ltaly, Japan, Kazakhastan, 
Kuwait, Kyrghyzstan, lithuania, Malaysia, Nepal (New 
Treaty), New Zealand, Philippines, Qatar, Romania, Spain, 
Thailand, Turkey, Uganda and Ukraine. 

Role of Harkat-UI-Mujahlddln In Hijacking 

4926. SHRI ABDUL HAMID: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether attention of the Government has been 
drawn to the news-ttem captioned "Evidence of Pak hand 
Impossible to disprove" appearing In the 'Hlndustan Times' 
dated January 28, 2000; 

(b) If so, the facts of the matter reported therein; 
and 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
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EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA) : (a) and 
(b) Ves, Sir. Government have seen the report appearing In 
the Hindustan Times 28th January, 2000. Government are 
aware of the role of Pakistan and that of Pakistan-based 
terrorist organisations in the hijacking of IC-814. These 
terrorist orgnisatlons are actively assisted and supported by 
the Government of Pakistan. 

(c) Government have brought to the attention of 
the international community the role played by Pakistan In 
the hijacking of IC-814. Government have also raised the 
matter with the Government of Pakistan and provided evi-
dence to them on the involvement of their nationals In the 
hijacking. Government have raised the matter with the 
International Civil Aviation Organisation (ICAO) with the view 
to bring to the attention of the member countries the need to 
adopt appropriate measures to apprehand and extradite the 
hijackers. The hijacking Incident highlighted to the Inler-
national community Pakistan's continued state sponsorship 
of terrorism and Its attempt to Interface In the Internal affairs 
of India. 

{Translation} 

Pending Mega Project. 

4927. SHRI RAMSHETH THAKUR: 

SHRI A. VENKATESH NAIK : 

Will the PRIME MINISTER be pleased to state: 

(a) whether the attention of the Government has 
been drawn to the news-item captioned "Sarkari Davon ke 
Bavjud Kal Pariyojanayen Latki" appearing in 'Dainlk Jagaran' 
dated March 31, 2000; 

(b) if so, the facts of the mailer reported therein; 

(c) the names of the projects along, with the 
reasons for their non-completlon; 

(d) the extent to which the cost of thase projects 
has been escalated project-wise as a rasult thereof; 

(e) whather the pace of development has been 
affected and the rasourcas have also been wasted as a result 
thereof; 

(f) H so, the reaction of the Government thereto; 
and 

(g) the concrate measures taken/proposed to be 
taken by the Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRV OF 

PLANNING, MINISTER OF STATE IN THE MINISTRV OF 
STATISTICS AND PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE DEPARTMENT OF ADMINIS-
TRATIVE REFORMS AND PUBLIC GRIEVANCES OF THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS (SHRI ARUN SHOURIE) : (a) and (b) Ves, 
Sir. The cost of these 36 mega projects had originally 
been estimated to be Rs. 64,456.5 crores. It has Incraned 
by 51,9% to Rs. 97,937.2 croras. The range of delay with 
respect to tha original schedule varies from 2 to 124 months. 

(c) and (d) The names of the projects alongwlth project-
wise escalation are given In the enclosed statement. The 
reasons for shortfalls in axecutlon of the projects vary from 
project to project. In general, the reasons include delay In 
land acquisition, delay in award of contracts, delay In supply 
of equipment, low pace of equipment erection, poor project 
management, fund constraints, law and order and other forca 
majeura problems. 

(a) and (f) The paca of developmant has been affected 
by delay In completion of these projects to the extent that the 
projected benefits from the Investments In these projects have 
been delayed. 

(:)} The concrete measures taken to reducf' Ilme 
and cost overruns, of these projects Include the following : 

(i) Monthly as well as Quarterly Review of projects 
by the Government. This enables the monitoring 
agencies to identify constraints and help the 
management In taking remedial measuras; 

(iI) Indepth critical review of the progress by the 
Project Authorities and Administrative Ministries 
with the State Governments (for acquisition of 
land and provision of Infrastructure faciUlles Uke 
Water & Power, ensuring law and order at project 
site, etc.) with manufacturers for expediting equip-
ment supplies contractors, consultants and other 
concerned agencies to minimise delays; 

(III) Inter-ministerial coordination for resOlving 
problems of Inter-ministerial nature; 

(Iv) Making funds available to complete the projects 
in the advanced stage of Implementation, as per 
schedule; and 

(v) Reprlorltlsatlon of projects for Implementation 
within the available financial resources. 
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OMS Scheme 

4928. SHRI SUKDEO PASWAN : 

DR. SUSHIL·KUMAR SHINDE : 

SHRI ARUN KUMAR: 

SHRI NAWAL KISHORE RAI : 

SHRI SHANKERSINH VAGHELA : 

SHRI TUFANI SAROJ : 

Will the Minister of AGRICULTURE be pieased to 
state: 

(a) whether the sale of OMS milk has been dec-
lined after the hike in its price; 

(b) the average shortfall in percentage efter hike 
in price and the quantum of sale of milk per day; 

(c) the measures likely to be taken to Increase the 
sale of milk; 

(d) whether the OMS has reduced the purchase of 
milk from the neighbouring States following decHne In hs 
sale; 

(e) if so, the extent to which milk producersl 
suppUers have been affected; 

(f) the steps being taken by the Government to 
sortout their problems; and 

(g) the quantity of fat prescribed by the Department 
of Health for the milk sold by OMS and other dairies on same 
price in the capital? 

THE MiNiSTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : (a) 
and (b) After the increase in sale price of OMS milk, the 
average dally saie has decUned from around 4.00 lakh Utres 
to 2.36 lakh Iltres. The reduction Is 410/0. 

(c) The following measures have be.n taken to 
enhance the sale of OMS milk. 

(1) Commission to the concessionarles & depot 
agents has been Increased; 

(2) Incentive has been introduced to any group of 
consumers purchasing more than 100 Iltres of 
milk per day; 

(3) Procedure for Issue of home deUvery cards has 
been slmplfled; 

(4) Depot opening and closing times both for mor-
ning and evening shifts have been extended; 

(5) New distribution emannel of bulk supply has 
been started; 

(8) Araa for supply of OMS milk hu been expan-
ded; 

(7) Area field officers have been empowered to 
appoint new concessionarles or depot agents. 

(d) and (e) The quantity of raw milk procurement has 
!:leen restricted following the decline In sale. The reduction In 
procurement has been effected with the agreement of the 
concerned supplying agencies. 

(f) Not applicable in view of (d) and (e) above. 

(g) OMS distributes toned and double toned milk. 
The fat contents In toned milk and double toned milk Is 3.0% 
and 1.5% respectively as fixed under PFA Rules by the 
Ministry of Health and Family Welfare. Mother Dairy Is also 
supplying toned milk and double toned milk of the same 
standard on the same price as that of OMS. 

Rallv Gandhi Inter-State Water Project 

4929. SHRI PRAHLAO SINGH PATEL: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether the Inter-State Rajlv Gandhi Water 
Project in Balaghat district 01 Madhya Pradesh hu been 
completed; 

(b) If so, the reasons lor delay; 

(c) the time by which the project Is likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): 
(a) No, Sir. 

(b) The progress of the Rapv Sagar (Bawanthadi) 
Inter-State Project between the States of Madhya Pradesh 
and Maharashtra has been delayed mainly on account 01 
contractual problems and Insufficient outlays provided to the 
project by the State Government. 

(c) The Project Is likely to be completed by 2002-
2003, as reported by the State Government. 
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(English) (e) the bilateral agreements signed between both 
the countries; 

Pandlyar-Punnampalaza Irrigation Project 
(f) the areas of bilateral cooperations identified; 

4930. SHRI C.P. RADHAKRISHNAN: Will the Minister and 
of WATER RESOURCES be pleased to state: 

(al whether the Government of Tamil Nadu and 
Kerala have signed a Memorandum of Undertaking (MoU) 
with regard to Pandlyar-Punnampalza river project; 

(b) if so, the details thereof; and 

(c) if not, whether the Union Government propose 
to initiate any steps in this regard; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRV OF 
WATER RESOURCES (SHRIMATI BIJOVA CHAKRAVARTI): 
(a) to (d) The Government of Tamil Nadu and Kerala have 
agreed to implement Pandiyar-Punnampalza Hydro-Electric 
Projects of Tamil Nadu in accordance with the understanding 
reached between the two States In the Inter-State Meeting 
held on 14.10.1985. 

VI.lt of Turkish Prime Minister 

4931. SHRI G. PUnA SWAMV GOWDA: 

DR. S. JAGATHRAKSHAKAN : 

DR. S. VENUGOPAl : 

SHRI ANANTA NAVAK : 

SHRI C. KUPPUSAMI : 

SHRI KRISHNAMRAJU : 

Will the Minister of EXTERNAL AFFAIRS be 
pleased to state : 

(a) whetherthe Turkish Prime Minister visited India 
recently; 

(b) If so, the details of discussion held between 
the two countries; 

(c) whether India apprised the Turkish Govem-
ment of the threat being posed by Pakistan in this fegion; 

(d) if so, the reaction of the Turkish Prime Minister 
thereto; 

(g) the impact olthe visit on Indo-Turkish relations? 

THE MINISTER OF STATE IN THE MINISTRV OF 
eXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA) : (a) and 
(b) Yes, Sir. Matters relating to bilateral cooperation as also 
regional and International I •• ue. of mutual interest were 
dlscusnd. 

(c) and (d) The Turkish Prime Minister was apprised of 
the security situation In India'. region. The two .ide. con-
demned the Increnlng Incidents of International terrorism 
and pledged to continue to support International efforts and 
to work together to combat the problem within the framework 
of International agreements and conventions. 

(e) and (f) Documents signed were : 1) MoU on 
establishment of mechanism for pOlitical consultations 
between the foreign ministries of India and Turkey; 2) MoU 
on cooperation In the field of agriculture and allied sfClOrs; 
and 3) Cultural Exchange Programme for the years 2000-
2002. Both sides felt that apart from Increased trade, opportu-
nities existed for cooperation in developmental projects In 
India and Turkey and in third countries. InfrastNcture, Inclu-
ding railways; agriculture; and computer software .vere 
among areas identified for future cooperation. 

(g) The visit contributed positively to further stre-
ngthening of Indo-Turkish relations. 

[Translation) 

Publication of Inaccurate indian Map. 

4932. SHRI JAGDAMBI PRASAD VADAV : Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) the foreign Institutions Involved In publishing 
maps showing part of our country as a part of other countries 
and the time since when such practices are going on; and 

(b) the action taken by our country In this regard 
so far and the result thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR-PANJA) : (a) A 1st 
of foreign Institutions Involved In pubHshing wrong maps of 
India as per avallable recOrdl Is given In the enclo.ed Itate-
ment. Such practices have been going on Iince Indepen-
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Itence and the start of our border disputes with certain neigh-
bouring countries. 

(b) Once such cases are brought to our notice, the 
m~er Is Immediately taken up with the publishers through 
our Missions abroad. 

Statement 

List of Foreign Institutions involved In 
publishing wrong maps of India 

1. MIs Peter Justesen, Denmark 

2. 

3. 

4. 

5. 

6. 

Saint Paul Minnesota, U.S.A. 

"Encyclopedia of the 20th Century" PubUshed by 
Facts on file, Inc. U.S.A. 

Singapore Magazine, Singapore. 

TimeHfe Books, Amsterdom. 

Houghton Mifflin Company, Spain. 

7. The Macmillan Press Ltd. London, U.K. 

8. CNN Telecast, U.S.A. 

9. Cornhill Publications, Hong Kong. 

10. Business Day Newspaper, South Africa. 

11. George Philip Ltd. London, U.K. 

12. MIs. Columbus Press, U.K. 

13. MIs. Amerlnd DlstrlbuUons, U.K. 

14. International Youth Hostel Federations, England. 

15. Sounders Collage, U.S.A. 

16. The British Times, Ireland. 

17. B.B.C. London, U.K. 

1 B. Oxford University Press. Karachi. Pakistan. 

19. MIs. Archies Gallery, Switzerland. 

20. Pakistan Times, Pakistan. 

21. MIs. Jeppesen Co. of Germany. 

22. Medicine Publishing Company, U.K. 

23. Groller Multimedia Encyclopedia, France. 

24. Vietnam Times, Vietnam. 

25. Indian Association, Sharjah, Dubal. 

[English) 

Salar.1 of MPI 

4933. SHRI RASHID ALVI : Will the Minister of 
PARLIAMENTARY AFFAIRS be pleased to state: 

(a) whether there have been suggestions for 
Improvements In the salaries and perks of MPs In view of 
escalating costs of living, transportation etc; and 

(b) if so, the details thereof Indicating acllon takenl 
proposed In this matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANG WAR) : (a) and (b) The Joint 
Committee of Salaries and Allowances of MPs have been 
making recommendations from time to time regarding 
Increase in the Salary, Allowances and lacilitles to the 
Members 01 Parliament taking Into account the escalallng 
cost of Hvlng, transportallon etc. Besides letters in this regard 
are also received from MPs. These are examined by the 
Ministry 01 Parliamentary Affairs in consultation with the 
Ministries concerned and the two Secretariats 01 ParHamen!. 
Such ollhe recommendatlons/suggestions as are accepted 
by the Government are Implemented by way 01 amendment 
to the Salary, Allowances and Pensions of Members of 
Parliament, Act 1954 and the Rules made thereunder. 

During the first phase of Budget Session, 2000 the 
Salary, Allowances and Pension of Members of Parliament 
(Amendment) Bill, 2000 has been circulated to the Members 
of Lok Sabha which contains some of the recommendationsl 
suggestions made In this regard. 

Besides this, the 'declslon of the Government has baan 
conveyed to the Lok Sabha Secretariat to amend the relevant 
Rules fram~d under the above mentioned Act to provide for 
the lollowing lacllities to lhe Members :-

(i) a Membor may be allowed a third telephone 
with additional 50,000 Iree local calls In a year 
lor Internet connectivity purpose; 
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(Ii) 

{Trans/ation] 

a Member may be provided a sum of Rs. 1,000 
per month for franking his. her letters l!laddltlon 
to Rs. 2,500 per month already admissible tor 
meeting the expenses on postage, stationary, 
ete. 

Policy Decision for Srnall Scale Indultr •• 

4934. SHRI ABDUL RASHID SHAHEEN: Will the 
Minister of SMALL SCALE INDUSTRIES AND AGRO AND 
RURAL INDUSTRIES be pleased to state: 

(a) whether the Government have taken a poley 
decision lor promoting Small Scale and Cottage Industries; 

(b) il so, whether these Industries are proposed to 
be set up in rural areas only; 

(c) if so, whether the State Governments have 
been Issued any guldeRnes In this regard; 

(d) whether any assessment has been made In 
regard to prompting Small Scale and Cottage Industries in 
the Ninth Plan; and 

(e) If so, the details thereol? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, AGRO AND RURAL 
INDUSTRIES, MINISTER OF STATE IN THE DEPARTMENT 
OF PERSONNEL AND TRAINING, DEPARTMENT OF 
PENSIONS AND PENSIONERS WELFARE OF THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS AND MINISTER OF STATE IN THE 
DEPARTMENTS OF ATOMIC ENERGY AND SPACE 
(SHRIMATI VASUNDHARA RAJE) : (a) to (c) Policy measures 
already exist lor promoting Small Scale and, Cottage 
Industries in the country, which were announced by the 
Government on 6th August, 1991. The Government continues 
to lay emphasis on meeting 'the concern 01 the Small Scale 
and Cottage Industries. However, special thrust Is given lor 
rural areas throguh schemes like Integrated Infrastructure 
Development (110) Centres, Rural Employment Generation 
Programme (REGP) and National Programme on Rural 
IndustriaUzation (NPRI). All these schemes are Implemented 
through the State Governments as per approved parameters. 

(d) and (e) As per the assessment (Provisional) 01 
perforrnance 01 the small scale sector during 9th Plan up to 
1998-99, the Number of Units has gone up to 31.21 lakhs, 
Production up to Rs. 5,27,515 Crores on current prices, 
Ernployment to 171.58 lakh and the Exports to Rs. 48.979.00 

Crores at current prices compared to 28.57 Iakh unlta, RI. 
4,12,636 Crores of Production, 160 lakhs of Employment and 
Rs. 39,249 Crores of Exports as at the end of the VIII Plan 
period (1996-97). 

Clinton'. Pak VII It 

[English] 

4935. SHRI R.L. BHATIA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state: 

(a) whether Government's attention has been 
drawn to the press reports that various offtclals In Islamabad 
have claimed that President CDnton's visit to Paklltan Imparted 
legitimacy to the army take over; 

(b) 11 so, the Government's reaction thereto; and 

(c) the extent to which Clnton's visit to Pakistan Is 
Ikely to solve the outstanding problems between India and 
Pakistan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJAl : (al Ye., 
Sir. 

(b) It Is not for Government to comment on how the 
military regime In Pakistan Interprets or portrays diplomatic 
contacts, Including that with the United States. Government 
has noted that the US publicly stated on a number of 
occasions that President CNnton's brief stopover In Islamsbad 
was not an endorsement of the mlHtary Government and that 
normal relations with Pakistan are not possible until there Is 
a restoration of normal, clvlUan, democratic rule. 

(c) The Government has always been committed 
to resolving Its differences with neighbours through peaceful 
bilateral dialogue in an atmosphere free from the threat of 
lorce and violence. Prime Minister and President Clinton 
agreed that problems between the countries of the region 
should be resolved peacefully by the concerned countries 
themselves. Abjuration of violence and acts of terror are 
required for faclHlaling a meaningful dialogue. 

National Agriculture In.uranee Scheme 

4938. SHRI ANA NT GANGARAM GEETE : Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether National Agriculture Insurance Sc-
heme has been implemented In Uttar Pradesh; 

(b) II so, the details thereof With obJectives; 

(c) whether the Scheme provides to compensate 
all the farmers equally by State snd Union Government In the 
event of damage 01 cash crops by creating 'Corpus Fund'; 
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(d) whether the Union Government propose to 
Implement the said scheme In the State of Maharashtra; and 

(e) If so, the details thereof and If not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S.B.P,B.K. SATYANARAYANA RAO) : 
(a) and (b) The Government of Uttar Pradesh have given 
their consent to Implement the National Agricultural Insurance 
Scheme (NAIS) from Khartf 2000. The Scheme covers 
cereals, millets, pulses, ollseeds and annual commercial! 
horticultural crops subject to avaliablUty of past yield data. It 
covers both Ioanee and non-Ioanee farmers and sum Insured 
Umlt Is upto 100% of the value of threshold yield and can be 
further extended upto the value of 150% of average yield. 
The objectives of the NAIS are - to provide financial support 
to the farmers In the event of crop failure due to natural 
calamities; to encourage the farmers to adopt progressive 
farming practices; and to stabiUse farm Incomes. 

The Uttar Pradesh Government have constituted State 
Level Coordination Committee for Crop Insurance (SLCCCI) 
for taking further action In the Implementation of NAIS. 

(c) As par the prOVisions of the scheme claims upto 
150% of the premium in respect of annual commercial! 
horticultural crops will be borne by the Implementing Agency 
(IA) and claims beyond 150% of the premium will be paid out 
of the Corpus Fund, to which contributions are made by the 
Central and State Government on 50:50 basis. 

(d) and (e) The Government of Maharashtra have 
already started Implementation of the NAIS from Rabl 1999-
2000 season. Crops covered during Rabl 1999-2000 In the 
State are Bengal Gram, Sunflower, Summer Groundnut, 
Safflower. Jowar (Un-Irrtgated), Jowar (Irrigated), Summer 
Paddy, Wheat (Un-Irrigated). Wheat (Irrigated) and 
Sugarcane. During Kharif 2000, the crops covered are Paddy, 
Jowar, Bajra, Groundnut, Ragl, Niger, Soyabean, Sesamum, 
Sunflower, Tur, Cotton, Moong, and Udld. 

Farakka Barrage 

4937. SHRI ABUL HAS NAT KHAN: Will the Minister 
of WATER RESOURCES be pleased to state: 

(a) whether the Gate No.S of the Farakka Barrage 
Project has collapsed and stoppd functioning on December 
29, 1999; 

(b) If so, whether wires and other matertals of the 
Gate have been damaged due to non-maintenance/repair of 
the Gate; 

(c) whether the Government have conducted any 
enquiry to find out reasons behind snapping out of the gate; 

(d) if so, the finding of the enquiry; and 

(e) the steps being taken by the Government for 
expeditious repairs of the Gate? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER AESOURCES (SHRIMATI BlJOYA CHAKRAVART'(): 
.' ~ 

(a) to (e) Under sluice gate no. 8 failed and washed away to 
downstream of the Farakka Barrage on December 29, 1999. 
Installation of the new gate was taken up on war footing and 
a new gate was Installed on March 06, 2000. The Ministry 
has constituted a team of experts on January 18, 2000 to 
Investigate the causes of fallur.e and to suggest remedial 
measures to avoid occurrence of such type of failure of gates 
In future. 

Free Insurance for Crops 

4938. SHRI SADASHIVRAO DADOBA MANDLIK : 
Will the Minister of AGRICULTURE be pleased to state: 

(a) whether certain State Governments are 
implementing a scheme for providing a Free Insurance 
Coverage to the agricultural crops; 

(b) If so, the details thereof; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S.B.P.B.K. SATYANARAYANA RAO) : 
(a) No, Sir. 

(b) and (c) Do not arise. 

Mentally Retarded 

4939. SHRI P.C. THOMAS: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) whether any scheme for education of teachers 
for teaching the mentally retarded daaf and dumb are 
pending with the Government; 

(b) 
thereof; 

If so, details 01 such schemes and present status 

(c) whether a scheme to educate people to em-
power the mentally retarded and the deaf and dumb Is pen-
ding before the Government; 

(d) If so, details thereof and the time by which the 
scheme is likely to be cleared and Implemented; and 

(e) the details of the grant-In-aid sanctlonwd or 
given to various agencies deaHng with mentally-retarded and 
deaf and dumb In Kerala during the past thr .. years? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) No, Sir. 

(b) 

(c) 

(d) 

Does not arise. 

No, Sir. 

Does not arise. 

(e) The amount 01 assistance given by 1hIs Mlnlatry 
to agencies deaUng with the mentally retarded and apHCh & 
hearing Impaired In Kerala during the last thr .. yeara are 
given belwo :-

Year Amount of Assistance (Rs. In cra.) • 

1997-98 1.18 

1998-99 4.36 

1999-00 3.44 

Food Proce .. lng industries 

4940. SHRI ASHOK N. MOHOL : 

SHRI P.D. ELANGOVAN : 

Will the Minister of AGRICULTURE be pleased 
to state: 

(a) the fruit based food processing Industries func-
tioning in the country, State-wise particularly In Maharashtra; 

(b) the schemes formulated by the Union Govern-
ment to encourage the fruit processing Industry In future; 
and 

(c) the norms fixed by the Government to set up a 
fruit based food processing industry In the country? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
FOOD PROCESSING INDUSTRIES OF THE MINISTRY OF 
AGRICULTURE (SHRI SYED SHAHNAWAZ HUSSAIN): (a, 
A statement giving the State-wlse break-up of the number 01 
units registered under Fruit Products Order, 1955 Is attached. 
Out of a total of 4589 units, 948 units are in Maharashtra. 

(b) The Department of Food Processing Industries 
provides support to facilitate overall growth of food processing 
sector including fruit processing. Under its plan schemes, 
the Department provides concessional finance to food proce-
ssing industries. Besides, other agencies like National 
Horticultre Board (NHB), Agricultural and Processed Food 
Export Development Authority (APEDA), National Co-
operative Development Corporation (NCDC), also provide 

assistance under their respective schemes. This sector has 
allO been Included as priority .. ctor for providing loan by 
Ananclal Institutions. 

(c) Norms are laid down for setting up of fNlt 
processing Industries In ttie Fruit Products Order, 1955 with 
regard to sanitation & hygiene, area of production, avaUabllty 
of potable water, plant & machinery atiC. 

Statement 

Stat.-wtse Sreak-up number of units /Icenc«I uttder 
Ftult Products Order 1955 for Fruit Sued 

Products as on 01.0'.2000 

Nama of the State No. of Ucenc .. 

2 

Andaman & Nicobar Islands 3 

Andhre Pradesh 286 

Arunachal Pradesh 3 

Assam 23 

Bihar 63 

Chandlgarh 60 

Dadre & Nagar Have. 7 

Deihl 333 

Goa, Daman & Diu 84 

Gujarat 224 

Haryana 138 

Himachal Pradesh 89 

Jammu & Kashmir 81 

Karnataka 248 

Kerala 394 

Madhya Pradesh 105 

Maharashtra 948 

Manlpur 8 

Meghalaya 14 

Mlzoram 3 

Nagaland " 
Orissa 42 

Rajasthan 93 
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2 

Pondlcherry 12 

Punjab 341 

Slkklm 3 

Tamil Nadu 135 

Tripura 4 

Uttar Pradesh 542 

West Bengal 294 

Total 4589 

Credit for Agriculture 

4941. PROF. UMMAREDDY VENKATESWARLU : 
Will the Minister of AGRICULTURE be pleased to state: 

(a) whether the Union Government have estimated 
the total credit requirements of Agriculture Sector; 

(b) II so, the details thereol, State-wise; 

(c) to what extent that the !ina'nclal institutions are 
catering for the total requirement; and 

(d) the steps being taken/proposed to be taken by 
the Government to set up Institutional finance to Agriculture? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S.B.P.B.K, SATYANARAYANA RAO) : 
(a) and (b) As per the assessment made by the Working Group 
on Agricultural Credit and Cooperation constituted by the 
Planning Commission the total institutional credit require-
ments lor agriculture and allied sector lor the IX Plan period 
is estimated at Rs. 229,750 crores. 

(c) Actual ground level disbursement of Instl-
tutiQnal credit for agriculture and 'allied activities during the 
years 1997-98 and t998-99 was Rs. 3t,956 crore and As. 
36,8~7 crore respectively. 

, (d) With a view to strengthening the Institutional 
credit system in the country for providing adequate and timely 
credit to Agriculture Sector, various measureslinltlalives taken 
aTe indicated In the enclosed statement. 

Statement 

StepsnnltiativBs taken fpr strengthening the Institutional 
Credit system in the agriculture and allied sector 

,(~ A proposal has been initiated for revamping of 
Cooperative Credit Structure to ensure timely and adequate 
availability of credit to the farmers. 

(il) The State Government have been advised to 

constitute Standing Commmees to assess the requirement 
of agricultural credit for the AabI and Khar1f seasons and to 
review the performance thereof. 

(III) Steps have been Initiated for reformulation of 
Multi-State Cooperative Societies Act, with a view to rutoring 
the autonomy of the cooperative Instltu1lons. 

(Iv) Action has been Initiated to amend the national 
Cooperative Development Corporation (NCDC) Act 1962 to 
diversify the activities of NCDC and to provide It operational 
freedom and access to resources. 

(v) For maintaining Increased credit flow at the 
ground level and ensuring adequate coverage of neglected/ 
backward regions Including North-Eastern Regions, 
NABARD has been requested to relax Its norms relating to 
minimum recovery for sanction of credit .mils and norms In 
the discipline of Minimum Involvement. 

(vi) As a part of compreh,ensive restructuring 
package, equity support has been provided to Regional Rural 
Banks. 

(vii) State Level Agricultural Development Finance 
Companies have been set up in the States of Tamil Nadu, 
Andhra Pradesh and Kamataka with the objective of strength-
ening the flow of credit for commercial or high technology 
agriculture, export oriented agriculture and alUed activities 
Including Infrastructure ,support systems. 

(viii) The Cooperative Bank of India has been regis-
tered for being set up In order to enable the Cooperative 
Credit Structure to Impart greater, Internal mobility to Its 
resources and access to external sources of assistance. 

(Ix) Guidelines In regard to reqUirement of coNateral 
security by way of mortgage of land/charge on land o. third 
party guarantee have been Ilberalised. 

(x) Recommendations of the High Level Comm-
ittee (R.V. Gupta Committee) set up by the RBI to suggest 
measures for improving the credit delivery system have been 
implemented. 

(xi) A model scheme for Issuance of Kisan Credit 
Cards (KCC) to farmers for adoption by the banks to enable 
them to readily purchase agricultural Inputs such as seeds, 
fertilizers, pesticides, etc. and draw cash for their production 
needs has been Implemented. 

(xli) The Scheduled commercial banks Including 
AABs have been advised to provide 40% of the outstanding 
advances to priority sector borrowers. Similarly, banks have 
been advised to lend 18% of the net bank loan to agriculture 
sector, 
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(xIII) Interest rate on refinance proposed by NAB· 
ARD for Minor irrigation. SeH Help Groups. Cold storage etc. 
have been rationalised. Interest rates for higher slabs of 
refinance have also been reduced for other sectors. 

(xlv) To quicken the pece of investments In 
Agricultural activities by the PubHc sector. an Independent 
fund called Rural Infrastructure Development Fund (RIDF) 
has been constiluted by NABARD. 

[Translation] 

Employ ••• • Provident Fund 

4942. SHAI BAIJ SHUSHAN SHARAN SINGH: WlH 
the Minister 01 LABOUR be pleased to stata : 

(a) the unclaimed amount deposited In Employ .. s· 
Provident Fund: 

(b) whether the Government haye formulated any. 
Scheme 10 dlslribute Ihls deposit 10 'their legal heirs; 

(c) if so. the details thereof; and 

(d) If nOI. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL) : (a) Rs. 108.88 crore. 

(b) to (d) The Provld.nt Fund amount togethel'wlth due 
interest Is paid as and when claims Itfa submitted by 'the 
memberllagal heir as per the Scheme framed under the 
Employees' Provident Funds & Misc. Provisions. Act. The 

. Regional Provident Fund Commissioners have been given 
Instructions to give wide pubUclty Including sending commu· 
nicatlons to the concemed establishments and trade unions 
asking them to trace and help the membersllegal heir. to get 
their P.F. dues. 

[English] 

Jasmine Re .. arch Centre 

4943. SHRI THIRUNAVUKARASU : Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Government proposed to set up a 
Horticulture Research Centre in Pudukottal in Tamil Nadu In 
view 01 considerable production of Jasmine: 

(b) If so, the details thereof: and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHAI HUKUMDEO NARAVAN YADAVI : (a> 
No. Sir, 

(b) Does not arise. 

(c) Adequate research on varietal Improvement, 
agrotechnlques and post harvest technology has already 
been done by Tamil Nadu Agricultural University, Colmbatore 
and Indian Institute of Horticulture Aesearch, Bangalore. 
Hence, there Is no proposal to set up a Horticulture Aesearch 
Centre In Pudukkotal. 

Exploitation of Bhantya Mazdoor In Sharjah 

4944. SHAI AAMDAS ATHAWALE : Will the Mlntater 
of LABOU A be pleased to slate : 

(a) whether the attention of the Govemment has 
been drawn to the new·ltem captioned "She~ah Gaye 22 
Bhartlya Mazdooron KI Durdasha" appearing In the Deihl 
edition of 'Nav Bharat Times' dated February I, 2000; 

(b) whether Ihe Government has enqulredl 
propose to enquire Into the matter atter the pubHcation of this 
news~em; 

(c) whether any other similar case has come to 
the notice of tha Govemment regarding plght and exploitation 
01 the Indian labourers during the last thraeyears, who have 
gone abroad lor eamlng their iveUhood; 

(d) If so, the details thereof; 

(e) 
red Into; 

(I) 

(g) 

whether each and every case has b .. n enqul· 

If so, the details thereof; and 

II not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUA (SHAI MUNI LALL)': (al and (b) As per the 
Information received from Consulate General of India, Dubal, 
22 workers taken to UAE by Indian partner of a firm hac star· 
ted working since June, 1~99, but due to some problem bet· 
ween the Indlen partner and the spon,or, visas were not 
stamped and the workers stopped work atter about three 
months. On Intel'fllntlon by the CGI, Dubal, the labourdapart· 
ment has agreed to provide necessary assistance In facia· 
tatlng stamping orthe visas. The sponsor has also agreed to 
get temporary work permit processed. Altemate jobs have 
since been located for them and formaHtle, for transfer of 
visas to new employers are under process. 

The workers currently housed In a flat In Sharjah are 
reported to be In good health. The Indian partner had provtded 
food etc. to them for lome time. Now:the Indian UIOCIaIion 
Is extending necessary help. The Indian partner who hed 
taken the workers to UAE was reported to be under pole. 
custody In Sharjah In some other cRle. 
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(e):to (g)Sporadlc complaints regarding plight and 
eteplollation of the Indian workers deployed by foreign 
employ ... are racalv8d ehher from the workers or from their 
relatives. On receipt of such complaints, the matter is takan 
up.wlthth. concerned Indian Missions who 18ke up the matler 
Mth the employers for redressal of the problems 01 the 
workers. Local r8CI'Uitlng agents through whom the.e workers 
_re claplDyecl are also simultaneously directed to settle the 
aompIIIlnts/grievances of the workers in coniultallonwlth the 
Ioraignemployers. 

Bhakara Bea. Management Board 

4945. SHRI GIRDHARILAL BHARGAVA : 

PROF. RASA SINGH RAWAT : 

WID the Minister of WATER RESOURCES be 
planed to state : 

(a) whdler the matter of transler of head works of 
Aopar, Hallkaand Ferozepur and discussed In thelnter-stata 
mHtInp held on 29-30 July, 1992 and August 6, 1992 
.among.t Chief Minister of Punjab, Haryana and Rajasthan 
under the Chairmanship of Union Minister of Water Re.o-
uro .. ; 

(b) If so, the points discussed In the meetings; 

(c) whether the Government of Rajasthan sent 
their comments on the draft decision of the aforesaid me .. 
lings, .tatlng that the transfer 01 control of head Works to 
BBMB is .peclfically provided in the Punjab Reorganisation 
Act, 1986 and any change In the same Is not warranted at 
this state; 

(d) H so, the action has been taken by the Union 
Govemment in this regard; 

(e) whether the Chief Mimster of Rajasthan has 
requested the Union Minister of Water Resources vide his 
letter dated June 30, 1994 to convene another Inter-state 
meeting of Chief Mlmsters of Punjab, Haryana and Rajasthan 
to resolve the iasus; and 

(f) H so, the decision taken by the Union Govern-
ment thereon? 

TitlE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BiJOYA CHAKRAVARTY): 
(a) and (b) The matter of transfer of control of head works at 
Ropar,Harih and Ferozepurto the Bhakra Baas Management 
BMiU In accordanc. with ""vant provision of ·Punjab FIe-
organisation Act, 1988 was one of the several water related 

issues discussed during the inter-state meallngs held on 21-
30 July, 1992 and Autuat 6, 1992 by the then Union Minlatar 
of Water Resource. with the then Chief Minister of Punjab, 
Haryana and Rajasthan. Efforts were made during the me .. 
ting to cOnch the matter of transler of headwotUby ftMIIonal 
posling of Membar (Inlgatlon) of the Shalera S ... ManBQ8lMllt 
Board from emongst the officers of the .!gnatory State., 

(c) Yes, Sir. 

(d) A draft agre.ment has baan formulated for 
consideration during further Int.r .. t.te maatlng. 011ha party 
States. 

(e) Yes, Sir. 

(f) To convene Inter-State meatlnga of !be party 
States and to end .. vour to arrtve at a negollaled HIIement 
on water related IslU88. 

ConatJtuenta of MIlk 

4946. DR. RAGHUVANSH PRASAD SINGH: 

SHRIMATI KANTI SINGH: 

Will ttla MI .... r 01 foGRICULTURE be,..... 
to state: 

(a) whether the constituents of milk of Indiganoul 
cows, crossbred cpws, buffaloes, goat, sheep, camell vary; 

(b) If so, datalis of each Including mlcronutrlents; 

(c) whethar any study baln mede on dlgaatlblllty 
of different milks; 

(d) what are indigenous milk products madlfrom; 

(e) whether it Is correct that cow ghee i. easily 
digestible whereas buffalo gh.e is difficult to digest and cow 
ghee made according to vedic method Is antl-carclnogenlc; 
and 

(I) II so, the fact thereof? 

THE MINISTER OF STATE jN. THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : (a) 
Yes, Sir. 

(b) The milk of indigenous cows, cross bred cows, 
buffaloes, goats, 'sheep and camels vary with respect 01 
various milk constituents. The consthuents of milk aapacl.'1y 
the lat and protein within eech breed/species, however, vary 
within a narrow range depending on thl .Iason, stage 01 
lactation and type of feed and lodder (Acetate : propionate 
ratio). The details of each including mlcronutrlents of different 
milks are given in table 1,2 and 3 of the statement attached. 

(e) No, Sir. 
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(d) The ·followlng Indigenous milk products are 
m.de from the milk of different species of animals : 

indigenous cows milk : Chhana and chhana based 
sweets (RasogoUa, Sandesh, Chamcham, Rajbhog, etc.), 
Curd, Mist! dahl, Shee, Makkhan, Kheer, Payasam, Basundl. 

Cross bred cows milk : Same products 89 from the 
Indigenous cows milk. 

Buffaloa. milk : Khoa and Khoa based sweets (Bum, 
Peda, Gulabjamun, Kalakand, Mllkcake etc.), Rabrl, Basundi, 
Curd. Mlstldahi. Makkhan. Ghee, Peneer, Kheer, Payasam, 
Kulll, Kunda. 

Goat Milk, Sheep Milk & Camel Milk: Certain varieties 
of cheese are made from goat and sheep milk, but no Indl-
genouse milk product Is made from these milks, atleast for 
trading purposes. II at all some Indigenous produots are 
made, they may be produced by the producers of these milks 
for their domestic consumption. 

(e) and (f) No S'peclflc details are available on the 
differences in the digestibility of cow ghee, buffalo ghee and 
the anticarcinogenic effect of cow ghee made according to 
Vedic method. :However, according to the data reported In 
Susruta Samhita, ghee made from the cow milk was rated 
highest and that of the sheep lowest. According to a report, 
conjugated linoleic acid which is present In the milk of 
ruminants is an antlcarcinogen and milk products prepared 
by Vedic method or other procedure could demonstrate 
anlicarclnogenlc effect when conjugated linoleic acid Is 
present in the .product. 

Constituent 

Statement 

Table I : Average composition of mille 
of different animals. 

Cow BuflaJo Goat Shea'p Carnal 

Indigenous Crossbred 

Watar 86.36 87.01 82.78 87.10 80.71 87.61 

Fat 4.70 4.14 7.38 4.25 7.90 5.38 

Protain 3.20 3.25 3.60 3.52 5.23 2.96 

Lactosa 5.01 4.90 5.08 4.27 4.81 ~.2fl 

Ash 0.73 0.71 0.78 0.86 0.90 0.70 

Solids 8.94 8.86 9.46 8.65 11.39 7.01 
Not Fat 

Total Solids 13.64 12.99 17.22 12.90 19.29 12.39 

TIIbIe 2 : Comparallva minerals .latus (mg/100 mI) of dllfefant MJIIcs 

Nama 01 Mineral Cow Milk Buffalo Milk Goat MIlk EWMt,1II!< 

Calcium 123 180 134 ·tea ,; 

Magnesium t2 20 1.4 . 18 

Phosphoru, 95 95 tt 1 158 

Sodium 56 45 50 ... 
Potanlum 141 110 204 t38 

Sulphur 30 28 

CItrtcAoid teo 175 

Chorlda 119 98 

Iron 0.45 1.24 0.05 0.10 

Coppar 0.13 0.21 

Zinc. 3.00 4.60 0.30 

Tabla 3 : VItamin content of cow, bUffalo SlId goat milk (vaJuas 
per '00 grams MIlle), 

Vlalmlna Cow BuflaJo G01lt 

Vlatmln A (IU) 174.0 160.0 182.0 

Vlalmln C (mg) 2.0 1.0 1.0 

ThIamine (ug) 50.0 40.0 . 50.0 

Rlboftavln 190.0 100.0 40.0, 

Niacin (ug) 100.0 100.0 300.8 

Fr .. folic acid 5.6 3.3 0.7 

Total IoUc acid (ug) 8.5 5.8 1.3 

Vilamln B'I (meg) 0.14 0.14 0.05 

Source: Gopalan, C. Rama Saltrl B.V. IIIId e .... ubramlnlan S,C. 
Nutritive value 01 Indian 'cedI, Nallonal 1IlIIIIIIa of NulrII"ton 
(ICMR) Hydarabad, 1~0. . . 

Proofs of Pak's Complicity In Terrorlet Attacu 

4941. SHRI G.S BASAVARAJ:WlIL the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether the US Government Is convinced that 
Pakistan Is sponsoring terrorism In India; 

(b) If 10, whether sufficient proofs have been.pro-
vide to the US Government about the Pllklstan's Involvement; 
In terrortst activities In India; and . 
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(c) If 50, the reaction of the US Government there-
to? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA) : (a) There 
is growing recognition by the US that Pakistan has links with 
organisations Involved In cross-border terrorism In India. 

(b) Government uses bilateral and multilateral 
opportunity to draw the allention of the International comm-
unity, Including that of the United States, to Pakistan's support 
and sponsorship of cross·border terrorism in India. 
Government has also initiated co-operatlon with the United 
States in combating terrorism. For this purpose, the two 
countries have establlsed a Joint Working Group on Counter-
terrorism to intensify their co-operation in this area. 

(c) President Clinton acknowledged In India that 
there are elements within the Pakistani Govemment that have 
supported those who engaged In violence In Kashmir. The 
US President had stated that the purpose 01 his visit to 
Pakistan was to seek, among other things, a crackdown on 
terrorist groups and a real effort to create the conditions lor 
dialogue with India. The US has also designated Harkat-ul-
Ansar, now styled as Harkat-ul·Mujahldeen, as a terrortst 
organisation uner Its law. 

Compensation to eareaved Families of Fishermen 

4948. SHRI DAHYABHAI VALL,ABHBHAI PATEL: Will 
the Minister of AGRICULTURE be pleased to state: 

(a) the number offlshermen reported dead In May, 
t 999 In the cyclone near Okha and the amount of compen-
sation paid by the Government to the bereaved families; 

(b) whether there Is a demand lor Increase In the 
ex-gratla relief in such cases; and 

(c) If so, the details thereof and the action taken by 
the Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S.B.P.B.K. SATYANARAYAI'.IA RAO) : 
(a) The Government of Gujarat has reported that 447 n.her-
men died and relief/compensation was paid to the families of 
419 victims. The State Govemment had decided to pay com-
pensation at the rate of Rs. 1.00 lakh each In the case of adult 
and As. 70,000 each In the case of minor. 

(b) No, Sir. 

(c) Does not arise. 

{Translation} 

Watershed Management Schemea 

494.9. SHRIMATI SHEELA GAUTAM : WiH the Minister 
of AGRICULTURE ba pleased to state: 

(a) the Stateswhare Integrated Watershed Mange-
mant Scheme Is being Implemented with Central assltance 
to plant trees as a soli conservation measure In the catchment 
area of the rivers prone to Iloods; 

(b) whether some State Govemments have sub-
mitted such schemes to the Union Govemment; 

(c) If so, the details thereof; 

(d) whether funds have been sanctioned for the 
Implementation of the schemes after approval by the Govem-
ment; 

(e) if so, the details thereof; And 

(f) If not, the reasons therefor? 

THE MINISTER OF STATE tNTHE MIHISTFlY OF 
AGRICULTURE (SHRI S.B.P.B.K. SAT'YlItNAFlAYANA RAO) : 
(a) A Centrally Sponsored Scheme namely Integrated Water-
shed Management in catchments scheme of Flood Prone 
Rivers (FPR) was launched In VI Five Year Plan for treatment 
of catchment areas of Flood Prone River •• At present the 
scheme Is being Implemented In ten State. viz. Assam, Bihar, 
Haryana, Himachal Pradesh, Madhya Pradesh, Mlzoram, 
Punjab, Rajasthan, Ullar Pradesh and West Bengal covering 
twelve catchments viz. Ajoy, Banas, Ghaggar, Gomt!, Kosi, 
Punpun, Aupnaraln, Sahlbl, Singia river, Sone, Upper Ganga 
and Upper Yamuna. During IX plan this scheme has been 
merged with antoher ongoing scheme of Soli Conservation 
In thl Catchments of River Valley Projects (RVP) as Soli 
Conservation for Enhancing Productivity 01 Degraded Lands 
In the Catchments of River Valley Projects and Flood Prone 
Rivers. The outlay for IX Plan Is Rs. 600 crore to treat 8.7lakh 
hectare area. 

(b) to (e> Under the scheme, works arl being carried 
out on watershed basis with suitable soli & water conser-
vation ineasures Including tree plantation. The allocation and 
rillases during 1999-2000 are given In Itat."..nt attached. 

(I) Does not arise. 

Statement 

Statement showing Allocation and releases during 
1999-2000 under Flood Prone Rivers Scheme 

(Rs. In lakhs) 

S. No. Stale Allocation Amount Released-

2 3 4 

1. Assam 50.00 0.00 

2. Bihar 100.00 0.00 

3. Haryana 250.00 80.00 
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2 3 4 

4. Himachal Prad.ah 400.00 222.00 

5. Madhya Pradesh 900.00 800.97 

6. Mlzoram 50.00 0.00 

7. Punjab 50.00 20:00 

8. RaJaathan 1000.00 530.00 

9. Unar Prad.ah 

Agrl. 1850.00 1425.13 

II Forest 400.00 378.00 

Sub Total 2250.00 1801.13 

10. West Bengal 150.00 0.00 

Total 5200.00 3454.10 
• Shorl'sH In reINs .. Is due 10 unspenl amount avaHable with Stale 
Governments and non·submlssion o. Ihe proposal by Allam & MlzOl8ll1. 

(EngHsh) 

Ric. R •••• rch Centre 

4950. SHRI ANANTA NAYAK : 

SHRI THIRUNAVUKARASU : 

DR. A.D.K. JAYASEELAN : 

Will the Minister of AGRICULTURE be pleased 
to st.te : 

(.) the number of Central Rice Research Centres 
In the country. Stat.·wlse and Iocatlon-wlse; 

(b) whether the Government have eny pr0p08al to 
Bet up one such Rice Research Centre In every State; .nd 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : (a) 
The Central Rice Research Instltule (CRRI) is located at 
Cuttack In Orissa. It has two regional re.earch stations, one 
e.ch at Hazaribagh In Blh.r .nd Gerua In Assam. In addition, 
one Direclorale of Ric. Research (ORR) with lis he.d. 
quarters al Hyderabad In Andhra Pradesh and 51 centres In 
the form of Ihe All India Coordlnaled Rice Improvement 
ProJecl, Is also functioning In the country. 

(b) No, Sir. 

(c) Question does not arise. 

(Translallon) 

Quality Improvement. In SSI 

4951. DR. SUSHIL KUMAR INDORA : 

SHRI SHANKERSINH VAGHELA : 

Will the Minister of SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) whether there Is a nHd to make the.p!DducIs 
of small scale Industries sector quaUtallve10 compete in 
Intematlonal market by making comprehenliYelrnpn:Jvet_nfa 
through modern technique In the said sector; 

(b) II so, whether there Is a nHd to .... ortthe 
research work Improving the technique; 

(c) II so, whether the Government prDpOUto .. 
up a technology fund In this regard; 

(d) II 10, the details of the scheme formufIIIect'bV 
the Government in this regard; and 

(e) II not, the reasons ther.for? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, AGRO AND RURAL INDUS-
TRIES, MINISTER OF STATE IN THE DEPARTMENT OF 
PERSONNEL AND TRAINING, DEPARTMENT OF PEN-
SIONS AND PENSIONERS WELFARE OF THE MINISTRY 
OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE DEPARTMENTS OF 
ATOMIC ENERGY AND SPACE (SHRIMATI VASUNDHAAA 
RAJ E) : (a) and (b) Ves, Sir. 

(c) and (d) Technology Dev.lopment & Mode~ 
Fund (TDMF) has already been set up by the Smallnduatt1ea 
Development Bank of India (SIDBI) In April, 1995 for the 
upgradatlon and modernisation of sman scale Industries. An 
amount of Rs. 200 crores has been earmarked by the SIDBI 
lor this purpose. The SIDBI provides direct assistance under 
the scheme. In the Union Budget 200(}-2001, the operation 
of this fund has been extended by anoth.r three years. 

(e) 

{English] 

Does not arise. 

Target for PMRY 

4952. SHRI SHIVAJI VITHALRAO KAMBLE: WlHthe 
MInister of SMAll SCALE INDUSTRIES AND ARGO AND 
RURAL INDUSTRIES be ple .. ed to state: 

(a) whether the Government have reviewed the 
performance 01 Prime Minister's Rozgar Vojana In various 
States lor the last three years and the current year; 

(b) if 10, the details of the achieYement reported In 
terms of targets set, Stat.·wI.e In general and Maharuhtra 
In particular; and 

(c) the steps taken/propoud for effective Imple-
mentation 01 the scheme during 2000-2oo1? 

THE MINISTER OF STATE OF THE MINISTRV OF 
SMAll SCAlE INDUSTRIES, AGRO AND RURAl INDUS-
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TRIES, MINISTER OF STATE IN THE DEPARTMENT OF (c) The steps taken/propos.d to be taken for 
PERSONNEL AND TRAINING, DEPARTMENT OF PEN- .ffectlv. Impl.mentatlon of the IChem. during 2000-2001 
SIONS AND PENSIONERS WELFARE OF.THE MINISTRY Includ. corweylng the buIc targets to State. at the beginning 
OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS of the financial year, acMaIng the Teak Fore. Commm ••• to 
AND MINISTER OF STATE IN THE DEPART-MENTS OF sponsor qualty c .... and the District Lev.1 PMRY Commm .. 
ATOMIC ENERGY AND SPACE (SHRIMATI VASUNDHARA to regularly review Impl.m.ntatlon of the Sch.me. " Is also 
RAJ E) : (a) Yes, Sir. propos.d to organl .. Regional Lev.1 Meetings to revl.w 

A statement Indicating the State-wls. targ.ts 
Impl.mentatlon oflhe Sch.me. Banks have also bMn advised 

(b) to avoid bunching of cas •• toward. the .nd of the financial 
and achievements, Including for Maharashtre, during the last year. Besides, the Hlgn Powered Committee at the na1lonal 
three years and the current year I.e. 1996-97; 1997:98; 1998- level, would al.o b. r.vlewlng the Implementation of the 
99 and 1999-2000 (up tp January, 2000) as reported by the scheme at regular Intervals. 
Reserve Bank of India, Is enclosed. 

Statement 
State-wise pmgres. under the PrIme Mlnl.t.", Rozgar Yojan. : 

1996-97, 1999-200 (Ending January. 2000) 

S. States/UT 199s.97 1997-98 199s.99 
No. 

Target Sanctioned Disbursement Target Sancloned Disbursement Target Sanctioned Disbursement 
by banks by bank, by banks by bank. by banks by bankI 

(No.) (No.) (No.) (No.) (No.) (No.) (No.) (NO.) (No.) 
, 

2 3 4 5 8 7 8 9 10 11 

Northern Region 

Haryana 7200 8220 8853 8300 8202 4925 8300 7802 5337 

2 Himachal 2100 2393 2218 2300 2341 2009 2 .. 00 2314 1874 
Pradesh 

3 Jammu & 3500 1898 1303 3500 2882 1989 5000 1459 8804 
Kashmir 

4 Punjab 8800 9325 8000 9000 9SSot 7834 1000 9588 7888 

5 Rajasthan 10400 10 .. 07 8080 1 .. 300 12778 9881 18300 13758 8832 

6 Chandlgarh 150 150 133 200 188 11 .. 100 103 70t 

7 Deihl 4550 1132 765 4700 998 755 4700 679 ... 
North Eutarn Region 

8 Assam 15000 10798 8889 13400 9355 7 .. 37 15000 9420 3498 

9 Manlpur 3000 2041 1570 1300 832 858 1350 813 393 

10 Meghalaya 550 .. 19 370 550 458 377 550 361 190 

11 Nagaland 450 .. 38 .. 34 .. 60 403 335 250 185 .. 8 

12 Trlpura 1950 1811 788 1300 548 211 1300 858 85 

13 Arunachal 450 405 239 300 288 178 500 205 • Sot 
Prad •• h 

14 Mlzoram 375 217 139 .. 00 288 334 350 183 3 .. 
15 Sikkim 200 110 110 100 87 58 160 87 81 

Eaatarn Raglon 

16 Bihar 22HI0 18227 15889 21500 1 .. 071 12138 20800 10882 7275 

17 Orissa 8250 7583 8076 9250 7982 .. 903 10100 8334 1952 
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2 3 

18 W .. t BenpI 22900 
19 Andllllan & 1 00 

Nioobar 

Cefttral Raglon 

20 Madhya 27050 
Pradesh 

21 Uttar PradeSh 35813 

W .. tern Region 

22 Gujarat 8500 

23 Maharashlra 35900 

24 Daman & Diu 100 

25 Goa 550 

28 Dadra & 150 
Nagar Havall 

SOutham Region 

27 Andhra 31900 
Pradesh 

211 Karnataka .17700 

29 Karata 15000 

30 Tamil Nadu 21800 

31 LakshadwHp 50 

32 Pondlcherry 500 

Not Specified 

An India Total 

4 

8850 
45 

32003 

34217 

9930 
37147 

27 

453 

140 

28199 

15873 

14747 

16379 

36 

352 

18 

271768 

Source : Reserve Bank 01 tndia. MIImbal. 

5 

6141 
39 

25060 

29407 

6254 

33007 

22 

386 

91 

22275 

13541 

13939 

14709 

29 

266 

13 

228495 

26 April. 2000 

6 

23000 

100 

7 

5103 
70 

31500 30910 

45200 37798 

12800 8223 
42800 38845 

50 23 

800313 

50 75 

34200 26309 

22000 17263 

16000 13829 

27700 15383 

50 47 

500 420 

12 

263623 

8 

4017 

61 

22231 

31476 

7110 
30514 

23 

251 

67 

20556 

14021 

11542 

12745 

40 

308 

204054 

9 

23000 

100 

30800 

51600 

14600 
42500 

50 

800 

50 

34200 

21900 

20000 

18500 

50 

550 

1999·2000 (endad 31.01.2000) 2 6 

S.No. StateslUT Targel' Sanctioned 
by Banks 

(No.) (No.) 

2 6 

Northern Region 

2 

3 

4 

5 

6 

7 

Haryana 7500 

Himachal 2500 
Pradesh 

Jammu & 
Kashmir 

4000 

Punjab 9000 

Rajasthan 16100 

Chandlgam 100 

DeU:W 4800 

7 

4194 

1384 

1030 

6855 

10332 

58 

522 

Disbursement 
by Banks 

(No.) 

8 

2277 

1047 

683 

4045 

4563 

29 

307 

North Eastern Region 

Assam 

Manlpur 

12800 

1350 

8 

9 

10 

11 

12 

13 

Meghalaya 550 

14 

15 

Nagaland 

Trlpura 

Arunachal 
Pradesh 

Mlzoram 

Slkklm 

Eastern Region 

16 Bihar 

17 

18 

Orissa 

Weat 
Bengal 

200 

1300 

500 

350 

150 

21800 

12150 

22800 
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10 

3815 

94 

30288 

42720 

11180 

35910 

25 
368 

37 

23876 

161140 

16118 

14883 

33 

430 

6 

283372 

7 

3841 

33 

80 

22 

30 

26 

2 
50 

4760 

768 

2045 

11 

2416 

74 

15802 

31410 

10145 

24750 

21 
299 

28 

14131 

11513 

11286 

10349 
31 

284 

6 

171459 

8 

1701 

10 

43 

12 

11 

21 

24 

2444 

111 

1113 
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2 6 7 8 (a) the State-wise land under the cultivation of 

19 Andaman 200 77 82 cesh crops during the last three years: 
& Nlcobar 

Central Region 
(b) whether large areas of land are being con-

verted from food crops cultivation Into cash crops cultivation 
20 Madhya 31600 14294 4493 during this period: 

Pradesh 

21 Uttar 52000 26453 16981 (c) If so, the details thereof, State-wise: and 

Pradesh 
(d) the measured being taken by the Govemment 

Western Region to promote the cultivation of food crops and prevent their 
22 Gularat 14600 7782 6738 conversion? 

23 Maharashtra 43600 18822 11493 THE MINISTER OF STATE IN THE MINISTRY OF 
24 Daman & Diu 50 12 10 AGRICULTURE (SHRI S.B.P.B.K. SATYANARAYANA RAO) : 

25 Goa 600 301 {l!52 (a) The State-wise Information about area under the 

26 Oadra & 50 18 15 
cultivation of major cash crops during the last three years viz. 

Nagar Haveti 1996-97, 1997 -98 and 1998-99 Is given In the statement 
attached. 

Southern Region 

27 Andhra 33600 13589 6360 (b) and (c) No, Sir. 
Pradesh 

Kamataka 22200 2757 
(d) To promote the cultivation of food crops, the 

28 6888 Government Is Implementing centrally sponsored Integrated 
29 Kerala 24000 9453 5342 Cereal Development Programmes In RlcelWheaUCoarse 

30 Tamil Nadu 15000 8951 5578 Cereals Based Cropping System Area, National Pulles 

31 Lakshadweep 50 12 12 
Development Project etc. Under thesa programmeslproject, 
incentives are provided to farmers for use 01 high yielding 

32 Pondlcherry 550 183 76 varieties of seeds, appUcatlon ot integrated pest management, 
Not Specified propagation of scientific water management Including 

All India Total 142865 78611 micro Irrigation and use of Improved farm Implements. Res-

Source : Reserve Bank 01 India, Mumbal. 
earch Is also being continuously undertaken to develop 
Improved technologies so as to enhance the productivity and 

Cuhlvation of Food Crop. prodllctlon of foodgralns In India. Field demonstrations on 

4953. SHRI MOINUL HASSAN : Will the Minister of farmers' holdings Including training 01 farmers and farm labo-

AGRICULTURE be pleased to state: urers Is being organised for effective transfer of technology. 

Statement 

Area under varipus cash crops during 1996-97 and 1998-99 

Area In thousand hectares 

Cotton Sugar~ OIIsMdl Jute & Mesla 

1998-97 1997'98 1998-99 1996-97 1997-98 1998-99 1998-97 1997-98 1998·99 1996-97 1997-98 1998-99 

2 3 4 5 6 7 8 9 10 11 12 13 

Andhra Pradesh 1015.2 908.1 1278.1 189.3 192.2 213.8 2988.7 2897.0 2737.5 89.1 86.0 70.0 

A .. am 1.7 1.7 1.7 35.9 31.3 30.6 312.3 316.8 328.5 99.5 100.4 83.9 

Bihar 129.6 108.0 107.5 228.3 225.9 224.7 185.4 187.4 188.8 

Gujarat 1484.1 1519.0 1807.1t 185.8 185.0 196.3 2842.7 2921.3 2989.7 
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2 3 4 5 8 7 8 8 10 11 12 13 

Haryana 852.0 ".0 582.0 182.0 142.0 125.0 878.8 584.8 558.3 

HImacIW PradHh 0.3 0.1 0.0 3.4 3.8 3.3 18.8 18.0 18.2 

Jammu & KMhmlr 0.1 0.2 0.1 0.2 0.2 0.2 70.3 88.3 70.0 

Karnataka 888.1 499.0 608.0 282.1 308.8 312.0 2606.4 2178.4 2581.8 5.8 5.8 8.0 

Madhya Praduh 518.5 515.3 501.5 45.0 42.3 50.2 5958.7 8204.1 8187.5 2.8 2.8 2.7 

Maharuhtra 3084.7 3139.2 3188.1 5111.2 _.7 529.11 2888.9 2804.1 2874.2 31.1 30.7 29.4 

Orla .. 15.7 22.0 29.0 23.5 18.7 2~.3 406.2 423.4 383.5 44.8 48.4 31.1 

PunjMl 742.0 724.0 562.0 173.0 128.0 103.0 214.8 183.7 178.4 

Rljuthan 854.2 644.7 644.8 28.7 23.2 22.8 3882.4 4421.3 4303.3 

TamH Nadu 252.2 227.8 242.8 259.8 282.8 347.9 1053.3 1000.7 1318.2 0.2 0.3 0.4 

UItIIr Praduh 7.8 9.0 9.0 2110.8 11811.2 1970.8 1755.8 1732.1 1800.0 0.2 0.1 NIg. 

W_tBengal 0.1 0.3 0.4 24.9 25.8 28.9 511.9 501.5 480.8 829.4 851.3 821.8 

Other. 22.8 21.9 21.8 18.3 13.8 13.8 120.7 l1U 119.1 13.8 13.4 12.8 

All India 9120.5 8888.4 9287.1 4174.1 3929.8 4075.8 28338.1 28123.8 28710.8 1101.7 1106.8 1014.7 

U.S Naval Sa .. In Indian Ocean THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA) : (a) The 

4954. SHRI VILAS MUTIEMWAR : United States alre.ady maintains a naval base on the Indian 
Ocean Island of Diego Garcia. 

SHRI SANAT KUMAR MANDAL : 
(b) No, Sir. 

Will the Minister of EXTERNAL AFFAIRS be 
pleased to state: (c) Does not arise. 

(al Whether U.S. plans for establshment 01 a Naval 
(d) Government haa no specilic Information In this 

base In the Indian Ocean region: 
regard. 

(b) If so, whether during the U.S.A. President's visit 
(e) to (g) Does not arise. 

to India this Issue was discussed: Support PrIce 6f Palm 011 

(c) if so, whether India has agreed to give perml- 4955. SHRI Y.S VIVEKANANDA REDDY : Will the 
sslon to U.S.A. to set up a Naval base in the Indian Ocean: Minister of AGRICULTURE be ple.sed to state: 

(d) If so, whether the U.S.A. government had ear- (a) whether the Andhr. Pradesh State Govern-

Her sought the cooperation of both Pakistan and Bangladesh ment's proposals on the Issue 01 Minimum Support ~rlce 

in this regard but both had refused; for the palm 011 Is still pending with the Union Government; 
and 

(e) II so, the reason for the Indian Government (b) if so, the time by which a IInal decision In this 
agreeing to this propoaal: regard Is likely to be taken? 

(f) whether Indian Navy is against this proposal; THE MINISTER OF STATE IN THE MINISTRY OF 
and AGRICULTURE (SHRI S.B.P.B.K. SATYANARAYANA RAO) : 

(a) and (b) There Is no Minimum Support Price (MSP) lor 
(g) II so, the reasons thllrefor? palm 011 or 011 palm. However, a proposal for the procurement 
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of 011 palm under Market Intarvention Scheme (MIS) was 
received flOm the Govemmant of Andhra Pradesh which was 
approved and the schema Is In operation. 

[TranMalJon} 

SoyabHn based Food Processing. Industries 

4956. SHRI HARIBHAU SHANKAR MAHALE : Will 
tha Minister of AGRICULTURE be pleased to state: 

(a) whether soyabean based food-processing Ind-
ustries are functioning In the State of Maharashtra particularly 
in Nastk district; 

(b) If so, the details thereof; 

(c) whether the product of these Industries are 
being exported; 

(d) If so, the details thereof alongwlth th~ quantum 
of consumption thereof In the country; 

(e) whether Central Govemment are extending any 
financial assistance to these Industries; and 

(1) If so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
FOOD PROCESSING INDUSTRIES OF THE MINISTRY OF 
AGRICULTURE (SHRI SYED SHAHNAWAZ HUSSAIN): (a) 
and (b) As per the Directorate of Vanaspatl, Vegetable Olls & 
Fats, Department of Sugar & Edible Oils, Ministry of Consumer 
Affairs & PubHc Distribution, 22 Solvent Extraction Units ara 
Ucensedln the State of Maharashtra under the Solvent Extrac-
ted Otl, De-olled Meal and Edible Flour (Control) Order, 1967 
promulgated under EC Act, 1955 and are processing 
soyabean by Solvent Extraction Method, and that at present 
there Is no unit In Naslk District. 

(c) and (d) As per the Directorate of Vanaspatl, Vegetable 
Oils & Fats, the Solvent Extractors' Association has I'8ported 
that 12,61,521 MTs of soyabean extraction was exported dur-
Ing the period of November, 1999 to February, 2000. 

(e) and (f) The Directorate of Vanaspall, Vegetable Oils 
and Fats (the nodal Department) does not provide any direct 
financial assistance to these soyabean processing units 
engagad In the production of soyabean 011. 

Clinton's Warning to Paklstsn 

4957. SHRI BABUBHAI K. KATARA: 

SHRI SHRINIWAS PATIL : 

SHRI CHANDRESH PATEL 

SHRI ANANDRAO VITHOBA ADSUL : 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state : 

(a) whether the U.S. President In his teleclSt 
speech In Islamabad after his visit to India has wanted 
Pakistan to stop tenorlst acIIvItIe. and respect Une of Control 
and start trade and other negotiations with India; 

(b) If so, the datalts thereof; 

(c) whether he has aa.o warned PalUlan that If 
they don't stop terrorism U.S. wlU not supportPaldstan I""he 
event of war betwHn India and Pakistan; 

(d) If so, whathar Indian Govarnment Is fully 
satisfied with the me.sage dalvared to Pakistan; 

(e) if .0, tha details thereof; 

(1) whether India ha. now taken a firm stand to 
Improve the relations with USA In vlaw of the changaln latter's 
attitude; 

(g) If so, the staps proposed to be takan by India to 
narrow down It. dlffarences with U.S.; 

(h) whether the Govarnment propose to gaar up 
the Indian embassies In foreign countl1es to convay the stand 
taken by the U.S. on Indo-Pak relations; and 

(I) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA) : (a) and 
(b) In his televised address to tha people of Pakistan during 
his stopover In Islamabad on 25th March, President Clnton 
raised sevaral issues, Including those of Paklstan's raturn to 
damocracy; the need for Pakistan to help create conditions 
that will allow dialogue with India to succeed; tha futility of 
seeking international sympathy, support and Intarventlon by 
provoking a biggar, bloodlar conflict; and, tha naed for 
Pakistan to Intensity afforts to dafaat thosa who InfIct tarror. 

(c) Presldant CHnton stated in his talevlsed Idd. 
ress that if Pakistan does not ma,t these chaNanges, thara Is 
a danger that Pakistan may grow evan mora Isolated. He 
had earlier stated In a telavlslon Intarvlew In Dalhl on 21st 
March that the US would not get draggad Into the Kashmir 
Issue from deliberate acts of violence. 

(d) and (e) Govarnmant has noted President CHnton's 
remarks in his televised address In Pakistan and tha state-
ments made by senior US officials on Presldant CRnton's 
discussions with the military government In Pakistan. Thase 
statements demonstrate a growing recognition by the United 
States of Indla's prinCipled and consistent polnt of view on 
India-Pakistan ralatlons, as wall as the raalltles of Pakistan's 
sponsorship of cross-bordar tarrorism In India. 
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(f) Both sides regarded the visit of Presl~ent Clin-
ton to India as an opportunity to open a new chapter In bilateral 
relations. Prime Minister and President Clinton agreed to 
chart a new and purposeful direction In bilateral relations 
and to create a closer and qualitatively new relationship, 
basad on equality, mutual respect and mutual benefit. They 
agreed to enhance bilateral co-operation and to work Jointly 
for the promotion of peace and prosperity In the world In the 
21st Century. The two sides focussed on the many shared 
values, Interests and opportunities for mutually beneficial co-
operation. The two sides stated that they would seek to resolve 
all differences through constructive dialogue. In the premises 
the Vision Statement was executed by both the countries. 

(g) During the visit of President Clinton, the two 
countries established an architecture of a regular, wide-
ranging dialogue. In addition to regular bilateral 'Summits' 
between Prime Minister and the US President, there will also 
be regular dialogue on foreign policy and security matters at 
the ministerial and official levels. An Institutional frame work 
for dialogue on economic and commerclill Issues, counter-
terrorism, energy and environment. and science and techno-
logy has also been established. 

(h) and (i) The Government provides regular and timely 
briefings to Indian missions abroad on all Important 
developments and issues to facilitate their Interaction with 
the host government and the local public. 

{English} 

National Handicapped WeHare Fund 

4958. SHRI KIRIT SOMAIVA : 

SHRI ASHOK N. MOHOL : 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) whether the Government have created National 
Handicapped Wellare Fund for creating services, education, 
training, physical and economic rehabilitation of disabled 
persons; 

(b) If so, the details thereof; 

(c) the amount made available for the purpose 
alongwlth the total grant received since Its Inception; 

(d) whether the funds have not been utilized pro-
perly for want of flnalisation of schemes to be funded there 
from; 

(e) if so. the reasons therefor; and 

(f) the draft features of the schemes proposed to 
be funded out of this fund in the country and particularly In 
Mah~ashtra? 

THE MINISTER OF STATE OF THE MINISTRV OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) and (b) The National Handlcapptel 
Well are Fund subsequentiy renamed as National Fund for 
People with Dlsabi Ilties was created on 11.8.1983 with the 
object to promote voluntary sector for creating services for 
the handicapped for prevention and early detection of 
disabilities, education, training, physical and economic 
rehabilitation of disabled persons and to do all other things 
those are Incidental and conducive to the above objects. 

(c) A token contribution of Rs. 1.00 lakh was made 
by the GoVl. of India. A contribution of Rs. 2.50 crore was also 
received from the Implementation Committee of Jawaharlal 
Nehru Cenetary Celebrations on 26.5.1989 towards the fund. 

(d) No, Sir. 

(e) Does not arise. 

(I) Under the guidelines of the scheme registered 
voluntary organisations having a good track record, auto-
nomus organisations and sell-help organisations of people 
with disabilities are eligible for financial .. slstance for 
undertaking programmes for re~abilitation of persons with 
disabilities. 

Chins's Reaction to CHnton Vlah 

4959. SHRI AJAV SINGH CHAUTALA : Will the 
Mlnlsterol EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Government have assessed the 
reaction of China on the visit of Bill Clinton to India; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA) : (a) and 
(b) Ves, Sir. China's Foreign Minister, Tang Jlaxuan, in an 
Interview on 31.3.2000 to the Press Trust of India's corres-
pondent In Beijing, Inter aUa, said : 

"The development of US-India relations Is a matter 
between the two countrlea themselves. The Chinese 
side hopes that India-US relations will develop In such 
a manner as to faclDtate peace, security and stability In 
South Asia". 

Recommendations of FHth Pay Commission 

4960. SHRI TRILOCHAN KANUNGO: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Afth Central Pay Commlsslor have 
made some recommendations for library staff working In 
Government of India; 

(b) If so, the details thereof; 
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(c) the reasons for not Implementing the iald reco-
mmendations tlU date; 

(d) the time frame worked out for early Imple-
mentation of the recommendations of Fifth Central Pay 
Commission; 

(e) whether the Government have received any 
demands from the Central Government Librarians 
Association; and 

(f) If so, the action taken thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, AGRO AND RURAL INDUS-
TRIES, MINISTER OF STATE IN THE DEPARTMENT OF 
PERSONNEL AND TRAINING, DEPARTMENT OF PEN-
SIONS AND PENSIONERS WELFARE OF THE MINISTRY 
OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE DEPARTMENTS OF 
ATOMIC ENERGY AND SPACE (SHRIMATI VASUNDHARA 
RAJE) : (a) Yes, Sir. 

(b) The recommendations of the FIfth Central Pay 
Commission regarding Library Staff working In Government 
of India are contained In Chapter 55 (para 55.155 to 55.180) 
voLiI of the Fifth Central Pay Commlsslon's report. 

(c) and (d) Recommendations of Fifth Central Pay 
Commission are under consideration of the Department of 
Culture which is th nodal agency for processing various 
recommendations of the Fifth Central Pay Commission In 
regard to the Library staff In consultation with Ministry of 
Finance and other concerned Ministries. Therefore, It may 
nolbe possible to Indicate time ftame for taking a final decision 
thereon. 

(e) Yes, Sir. 

(f) The demands submitted by Government of 
India Library Association (GILA) are under consideration of 
the Government. 

Separate Subaldlarles 

4961. SHRIMATI SHYAMA SINGH: 

SHRI NARESH PUGLIA: 

Will the Minister of STEEL be pleased to state: 

(a)· whether the SAIL propose to float separate 
subsidiaries for Its loss making Units before hiving them off; 

(b) If so, whether a panel has been set up for the 
purpose; 

~ (c) If so, the time by which the panel Is Rkely to 
submit Its report to the Government; and 

(d) the fresh steps being taken/proposed to be 
taken to check losses of Units of SAIL? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI DILIP RAY) : (a) As part of Its restructuring 
programme, Steel Authority of India Limited (SAIL) has 
identified certain units for conversion Into joint venturesl 
subsidiaries. 

(b) and (c) No panel has been set up for the purpose. 

(d) Steps taken by SAIL to check losses Include 
financial restructuring, rightsizing of the organisation, reduc-
tion In operation costs, change In market strategy and reprlori-
tlslng of capital expendltura. 

Water Management 

4962. SHRI ANNASAHEB M.K. PATIL : Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether the Government have formulated any 
strategy to speed up work on rainwater harvesting system 
through out the country; 

(b) If so, the details thereof; 

(c) whether the Government have received any 
proposal from any NGO's to work In the field; 

(d) If so, the details thereof; and 

(e) the decision taken by the Government there-
on? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): 
(a) and (b) Various Central and State Government agencl .. 
Including NGOs are engaged In rain water harvesting 
techniques to Improve the water availability. The Central 
Ground Water Board has carried out experimenll on roof top 
rain water harvesting In Maharashtra, Kamataka, NCT of Deihl 
and Union Territory of Chandlgam under Its Central Sec-
tor Scheme on ·Studles on Artificial Recharge of Ground 
Water".Such experiments are also undertaken In some new 
areas In the States of Hllryana, Himachal Pradesh, Jammu & 
Kashmir, Kerala, Madhya Pradesh, Maharashtra, Punjab, 
Rajasthan, Tamil Nadu, Uttar PradeSh, West Bengal and NCT 
of Deihl. With a vle\'y to promoting roof top rain water 
harvesting, the Ministry of Water Resources has requested 
the Ministry of Urban Development to consider enactmwnt of 
suitable legislation for prOVision of roof top rain water harves-
ting for buildings In NCT of Delhi and other cities by concerned 
organisations. 

(c) to (e)The Central Ground Water Board has received 
the followllng two proposals In accordance with terms and 
referance of the Scheme of Ground Water Recharge Studles:-
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1. 

2. 

Augmentation of ground water through artHlclal 
recharge In Venur Watershed Vellupuram 
district, Tamllnadu. The component of thl 
schlme is the construction of plrcolatlon 
ponds, rehabilitation of tank, check dams and 
contour bundlng. 

Scheme of Roof Top Water Harvesting for 
Dewas City, Madhya Pradesh. No decision on 
these proposals has yet been takan by thl 
Govarnment. 

U.S. Stand on Terrorism 

4963. SHRI SUSHll KUMAR SHINDE : 

SHRI MADHAVRAO SCINDIA : 

Will the Minister of EXTERNAL AFFAIRS bl 
pleased to state : 

(al whether while taking note of the massecra of 
35 SIkhs In Jammu and Kashmir on March 21,2000, thl U.S. 
Presldant, Bill CUnton. during his recent visit to the country 
shared India's concern for terrorism urging Pakistan to put an 
end to State-Sponsored terrorism In India; 

(b) whether he further endorsed India's stand on 
talks with Pakistan which states that no dialogue. could ba 
expected unless there Is an absence of violence and .... pect 
of the line of Control; and 

(c) If so, the manner in which Clinton conveyed 
the said message to the present Pak regime? 

THE MINISTER OF STATE IN THE MINISTRV OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJAI : (al and 
(d) During President CUnton's visit to India, Prime Minister 
and President Clinton shared deep concern on terrorism and 
expressed their determination to Intensify their co-operetlon 
In combating terrorism. President Clinton expressed outrage 
over the massacre of the Sikhs in Kashmir. He outHned the 
US position that there should be restraint, respact for tha 
line of Control. refraining from violence and renewed Hnas 
of communication. President Clinton had stated that the 
purpose of his visit to Pakistan was to seek, among other 
things, a crackdown on terrorist groups and a real effort to 
create conditions for dialogue with India. He acknowledged 
that a dialogue cannot be expected to go forward unless 
there Is an absence of violence and a respect for the line of 
Control. 

-{c) In his televised address to the people of Pakis-
tan during his stopover in Islamabad on 25th March, President 
CUnton raised several issues, including those of Pakistan'S 
return to democracy; the need for PakIstan to help create 
conditions that will allow dialogue with India to succeed; the 

futlHty of seeking Intematlonal sympathy, support and Inter-
vention by provoking a bigger, bloodier conflict; and,-h- need 
for Pakistan to intensity efforts to defaat thosa who Infllct1lmor. 
President Clinton stated In his talevisad address that if 
Pakistan does not maet thase challenges,there is a danger 
that Pakistan may grow Iven more isolated. 

Community Development 

4964. SHRi RAVINDRA KUMAR PANDEV : WIll the 
Minister of STEEL be pleased to state: 

(al whether the allocation for various sublldlary 
companies of the S .. el Authority of India limited par1lcularly, 
Bokaro Steel Plant hu been reduced to execute coml"unity 
development and other development works; 

(b) If so, tha reasons thareof; 

(c) the norms fixed for allocation of fundi for 
community developmant and other development -wolks to 
Bokaro Steel limited and various subsidiary companla, of 
the Steel Authority of India; 

(d) the amount allocated for various develapmantal 
works to various subsidiary companies of Steel AuthorIty of 
India during each of the last thrae ,yaars. and current yaar: 

(e) whether the Government hava reviewed the 
developmental works undertaken by the abova subSidiary 
companies; and 

(f) If so, the detalls thereof? 

THE MINISTER OF STAT.E OF THE MINISTRY OF 
STeEL (SHRI DllIP RAV): (a) and (b) VIS, Sir. Due to financial 
constraints, allocation on community development by St .. 1 
Authority of India limited (SAIl) to Its plantsiunlts Including 
Bokaro Steel Plant (BSl) has been reduced. SAil does not 
allocate funds to Its SUbsidiary companies foraxecutlon of 
community development works. 

(c) The funds ara allocated by SAil's Corporate 
Office to its plants/units according to their needs. The 
developmental works are undertaken in the vmage lalling 
within the radius of 8 to 16 kms of the plant/unit. Preference Is 
glvan to schemas ralating to water supply, construction of 
approach roads, bridgeS/culvarts, school buildings, cultural 
halls, rural health fecilities and soclo-cultural actlvltlas. 
Paople's rapresentatlves of the area are consulted belore 
execution 01 various schemes and the same are handed over 
to District AdmlnlstratlonNiliage Panchayat Immediately after 
completion of the project. 

(d) As SAil does not allocate funds to Its subt:dlary 
companies, the question does not arlsa. -

(e) and (f) The Govammant do,,-not review peripheral 
development works undertakan by the St .. 1 plants/subsi-
diaries of SAIl. 
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Pending irrigation Projects (d) If so, whether the Qovemment have framed any 

4965. SHRI S.D.N.R. WADIYAR : 
poUcy to complete thesa projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHRI PRAHLAD SINGH PATEL: WATER RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): 

SHRI PUNNU LAL MOHALE : (a) to (d) IrrlgaUon being a State subject, irrigation projects 
are taken up for implementaUon by the State Govemments 

Will the Miniater of WATER RESOURCES be themselves out of their own resourcea as per their own priori-
pleased to atate : tlas. The completion period and Increase in ..umated cost of 

a projact depends on various factors such as hs size, avalla-
(a) the stipulated time for completion of pending blUty of land, obtaining clearance. from various Central App-

Slatea and Inter-Stale Water projects of Madhya F!radesh I. raising Agencies by the State Governments, geological condl-
going to be over; tlons etc. EquaHy Important are the funds allocated by State 

(b) H so, the detalla thereof; 
Govemments to individual projects. 

(c) whether the coat of the projects has escalated 
A atatament Indicating the physical and financial status 

due to time overruns; and 
of the ongoing major and medium irrigation projects in 
Madhya Pradesh Is enclosed. 

Statement 

(Amount In RI. crorw) POIiIntIIiI In Thou,Md HiICW.. (Th. Ha.) 

Financial Datalls Physical DetaIls 

51. Project Started Estimated Cost CurmAIiYe Expen. Expen. Proposed U~ Pot. 
No. Name In Plan Expenditure upIo During 97-. During outlay for PotentIal C_18d 

end of VIII Plan 98-88 1999-2000 upID end 
of VIII 

Original Late.t Amount % Plan 

2 3 4 5 8 7 8 e 10 11 12 

Major Project 

1. Palry IV 4.97 40.00 28.07 70.2 1.85 0.92 1.00 72.80 87.80 

2. Bama II 5.55 34.26 27.95 81.8 1.17 0.31 0.24 80.50 SO.50 

3. Kodar V 2.96 49.83 31.57 83.4 1.03 0.113 1.49 23.50 22.70 

4. Bhancler Canal 2.04 27.79 8.89 24.8 0.72 1.36 0.110 44.50 44.!§() 

5. Thanwar 78-80 24.38 27.22 22.88 83.2 0.114 0.84 0.50 16.20 17.90 

6. Haadeo Bango 78-80 115.30 858.31 563.73 85.7 21.89 24.04 28.20 312.00 170.~ 

7. Mahanadl IV 15.34 1223.45 397.27 S2.11 13.85 15.84 14.00 304.90 101.90 
Reservoir Ph.l 

8. Upper Wainganlla V 50.80 249.72 161.57 84.7 11.74 19.34 31.90 105.30 73.90 

9. Kolar IV 139.14 195.00 1811.48 84.9 4.48 3.411 4.88 60.90 33.00 

10. Jonk IV 4.13 49.88 30.81 61.8 1.53 0.88 3.49 14.50 10.60 

11. Slndh Phase-I IV 4.95 56.43 41.86 74.2 1.87 2.44 2.80 44.90 3::.80 

12. Banlagar (IS) V 91.31 936.00 348.22 37.0 42.34 60.84 47.00 0.00 0.00 
Unit-I 



219 Written Answets 

2 3 

13. Banaagar (IS) V 
Unlt·II 

14. Rljghal (IS) 
Unlt·1 

15. Rajghat (IS) 
Unlt'II 

v 

v 

18. Barlarpur LBC V 

17. Urmil (IS) V 

18. Bawanlhadi 
(IS) Unit·1 

19. Bawanlhadi 
(IS) Unit·II 

20. IvIahl 

21 . Sindh Ph. II 

VI 

VI 

VI 

VI 

22. Pench Diversion VIII 

23. Indira Sagar 
(NVDA) 

VI 

24. Man (NVDA) VI 

25. Jobat (NVDA) VI 

26. Rani Avanti BaI V 
Sagar (Bargl) 
(NVDA) 

27. Berg! DiY. VIII 
(NVDA) 

28. Omkareshwar VIII 
(NVDA) 

29. IvIahan VI 

Medium Project. 

1 . Ghunghatta V 

2. Dejl.Dewda VI 

3. IvIalyarl V 

4. Budhna 78-80 

5. Rampur Khurd 78-80 

6. Choral 76-80 

7. Gomukh 78-80 
(Sanjay Sagar) 

4 5 

344.86 344.66 

61.81 133.50 

309.21 623.41 

18.40 204.43 

6.41 22.01 

74.06 95.28 

52.75 52.75 

61.52 192.85 

510.94 607.67 

91.80 184.04 

752.16 1574.00 

44.10 96.13 

30.75 67.23 

566.34 759.00 

1101.23 1554.50 

350.00 755.00 

19.00 155.10 

19.10 80.00 

16.43 60.00 

4.89 71.83 

2.00 32.54 

1.51 27.00 

3.96 44.00 

3.51 45.50 

26 April, 2000 

6 

130.19 

89.33 

101.52 

51.53 

18.39 

23,83 

42.51 

108.95 

8.15 

229.73 

62.21 

26.57 

397.41 

18.82 

5.48 

33.49 

46.14 

53.05 

54.87 

30.64 

19.24 

41.44 

32.99 

7 

37.8 

66.9 

19.4 

25.2 

74.5 

24.8 

22.0 

17.8 

3.3 

14.6 

64.7 

39.5 

52.4 

1.3 

0.7 

78.8 

88.4 

78.1 

94.2 

71.3 

94.2 

72.5 

8 

8.93 

3.00 

20.24 

2.36 

1.03 

5.32 

1.72 

5.89 

0.61 

51.81 

9.16 

1.33 

29.79 

0.83 

3.45 

2.70 

5.36 

3.45 

3.38 

1.33 

3.38 

2.10 

1.38 

8 

9.06 

11.95 

38.85 

3.21 

1.37 

8.80 

1.43 

9.19 

0.81 

57.58 

10.27 

1.80 

38.21 

1.12 

1.42 

1.96 

2.57 

0.99 

2.38 

3.39 

0.44 

8.83 

To Questions 220 

10 

10.00 

23.00 

38.79 

1.58 

1.10 

13.00 

4.49 

11.00 

0.60 

61.66 

11.02 

3.30 

28.60 

1.00 

1.51 

4.64 

0.12 

0.11 

0.12 

0.01 

1.815 

0.01 -

4.32 

11 12 

249.00 0.00 

0.00 

116.60 9.80 

43.80 o.do 

7.70 3.50 

29.40 0.00 

26.40 0.00 

182.00 12.70 

78.50 0.00 

123.00 0.00 

15.00 0.00 

9.85 0.00 

157.00 0.00 

245.00 0.00 

147.00 0.00 

13.10 7.10 

12.20 7.00 

13.70 11.40 

3.20 

3.10 

5.00 

8.10 

2.70 

2.20 

4.50 

1.90 
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, ·2 

8. Chhlrpll1l 

9. TIN ... 

10. Kallaot. 

11 . boa!, 

12. Qopad lift 

13. Koa ... tec:ta 

14. Banjar 

15. Barchhar 

16. Dolwad 

3 

VI 

78-80 

78-80 

VI 

VII 

VI 

\I 

78-80 

17. Mand DIv .... lon V 

18. Gej 

111. Mlkroda 

20. SandIa NIIIa 

21 . Lakhunder 

22. Dudhl 

23. Bundala 

24. BaIar 

25. Shlvnalh Div. 

27. Chandora 

28. Bah 

29. Sagar 

30. Kuwarl UIt 

31. Bllaapur DIY. 

(Trans/alion) 

VI 

VI' 

VI 

78-80 

78-80 

\I 

\I 

VI 

78-80 

VI. 

VI 

VI 

\I 

4 5 

8.75 43.70 

5.77 46.11 

7.84 69.52 

5.23 23.02 

3.44 .17.24 

6.Q1 53.01 

01.09 11.72 

3,50 20.87 

4,64 28.80 

2.89 70.00 

8.97 

1.81 18.00 

1.80 20.00 

4.27 50.00 

2.86 31.00 

2.18 19.83 

2,87 14.64 

0,42 22.00 

18.&7 .. 47.32 

2,92 19.93 

19.38 54.30 

10.68 31.98 

1,03 5.31 

0,96 12.58 
.•• t. 

.:';.',- ':-o:!. '",.0\", 

BI.alpur Dam 

8 

37.08 

40.85 

54.35 

11.02 

8.74 

8.01 

8.72 

13.87 

20.04 

42.01 

25.88 

8.34 

31.12 

15.90 

14.82 

11.44 

9.10 

4.35 

;5.34 

3.46 

t.17 

0.27 

0.41 

4iS&. ,,~~R~i~~""'~T,~ Will the Mnlster 
01 WATER RESOURCES be pleased to state ~tl1!q;>91 iii'll,', 

::; 'JY (t) ;C, itlrl t"'9IIh8C'~llJtMTvtllw..e:mfl1J,.,jM;_ Dam 
~-IM'''''AIfInI8\,,*Lq ,9 C 'AH2) 3RUTJUQIROA 
'/,1/, ·".IJ C' t)('IiU,,\3, ron !i;iJr~llm"[l""<)Q. rroj,.,U "rfT (.j) bos (6) 
, ,I, .,,~bt:".);·;,;~/JJ9\~~~,,!~r,g'~dL'2 !o "I,,(W'O 'P" 

iq :"(6)' '" ·'tii. CiUelltOWns to which potable water would 

7 8 9 10 11 12 

84.9 1.20 1.85 0.11 9.10 7,10 

88.2 3.38 0.33 0.01 8.90 8.50 

78.2 1.47 2.45 o.~ 4.50 4.00 

1.33 3.41 ,.eo .0.00 

58.5 1.14 t.03 1.35 5,70 4.90 

15.1 0.14 1.91 0.23 11.10 0.110 

57.3 0.19 0.25 1.18 2.40 1.50 

88:5 0,28 0.158 1.18 2.40 2.20 

75.3 2.37 0.70 0.23 8.50 8.00 

60.0 16.10 2.63 2.08 13.10 0.00 

41.1, 9." lUI 0.12 4.40 0.00 

46.3 3.81 4.00 0.20 10.50 8.30 

62.2 U2 3.18 0.52 2.50 1.70 

82.2 5.88 2,53 3.11 8.30 0.00 

51,3 2.72 3.45 4.21 3.70 1.00 

74.7 1.41 0.35 0.01 4.50 3.80 

78,1 0.15 0.09 0.01 1.80 8.80 

41.4 ,0.87 1.87 4.08 5.90 1.70 

9.2 0.04 13.80 0.00 

77.0 0.79 0.6e 0.21. ·S.80 :!.10 

8.4 0.04 0.07 0.04 13.80 0.00 

3.7 0.03 0.02 12,50 0.00 

0.\)4 3.90 
,-, : .. ' '~\' ,! !-~ . 

5,1 0.00 

", .:," ~j 0,02 5.80 ,,' . ',. 6"'" 0.00 
'.' 

be ml'~",,:,r~i'.'fI,,~~d the are,(~ ~~h!~~. r!~ath;m lacllHles 
are likely to be made available a~8r ~~ '~~kM1bn 01 the 
dam; i!1oniM"onll 1(1Qiue,un. 

b{llj9lqmoiUto'\ll a~bXl J~IIINioTt\lW~st.udtton work 
.D1.thIs.danL .. ___ .. _,, __ ._. __ .. _~!1~~? _ ........ ". 

(e) the number 01 villages likely to be S'l~ 
after completion 01 this dam; . . . 

(f) .'n:m.\I?~~hV!fi:t~'G'J~~rfM'enrh\s decided to 
rehabilitate ali the displaced persons and has requestlfC/ lor 
more Centrallunds for the purpose; 
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(g) If so. the details thereof alongwlth the 
assistance made available by the Union Government for this 
purpose; and 

(h) the time by which all the displaced persons 
are likely to be rehabilitated? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOVA CHAKRAVARTY): 
(a) and (b) The details of completion of the various phases of 
Bilaspur Dam Project are given In the enclosed statement. 

(c) The project on completion would provide 
irrigation In Tonk & Sawal Madhopur Districts of Rajasthan 
and drinking water supply to AJmer, Beawar, Kishangarh, 
Jalpur and en·route towns and villages. 

(d) An amount of Rs. 223.69 crore was spent on 
Dam upto December·1999. 

(e) 25 villages are affected fully and 38 village. 
partially on acount of SUbmergence. 

(f) to (h) Irrigation being a State subject, rehablUtation 
and re·settiliment of affeC1ed parsons Is done by the con· 
cerned Stat II Governments themslllvils out of their own 
resources. 

S.No. 

1. 

2. 

3. 

4. 

Statement 

Name of Component Present Status 

Dam Upto Crest Level Completed by 
I.e. 302.3 Maters June, 1993. 

Non over flow portion Completed by 
upto top of Dam level June, 1995 
I.e. 322.50 Meters 

Spillway bridge Under Progress 

Work of Right Main Canal 

(a) Earth Work 

(b) Lining of Clnal 

61% Completed 

58% Completed 

(c) Construction of 20% Completed 
Distributary Ind Minors 

(d) C~tructlon of Water 46% Completed 
Courses 

[EngUsh} 

Foreign Visit on Fetse Document. 

4967. SHRI ABDUL HAMID: Win the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether celtaln cases have come to nollce to 
go abroad on the basis of false documents during the last 
two years; 

(b) 

(c) 

If so, the details thereof; and 

the aellon taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA) : (a) Ves, 
Sir. 

(b) The number of cases of IndiaN detected at 
major airports In the country for holding forged travel 
documents In the last two years Is as under: 

Year 

1998 

1999 

No. of cases 

1735 

1469 

(c) As and when a person with forged travel 
documents I. caught; legal aellon as per the provisions of the 
law Is taken by the concemed authorilles and the passport Is 
Impounded/revoked. 

Drip Irrlgetlon 

4968. SHRI RAMSHETH THAKUR: 

SHRI ASHOK N. MOHOL : 

WIll the Minister ot AGRICULTURE be pleased 
to state: 

(a) whether the Union Government have to pay 
arrears of subsidy to certain State Governments for drip 
Irrigation; 

(b) If so, the details thereof particularly In case of 
Maharashtra; 

(c) whether the Government propose to reduce 
the subsidy; 

(d) If so, the details thereof; 

(e) whether the subsidy Is not reaching the actual 
farmers; and 

(f) If not, the action being taken by the Government 
in this r~rd? 

. '. T+fE MINISTER OF STATE 1N THE MINISTRY OF 
AORICULTU~ (SHRI S.B.P.B.K, SATvANARAYANA RAO) : 
(I) snd (b) The Union Government Is not required to ply any 
Irrear amount of subsidy to the State Governments for drip 
itflgation. During tha year 1999·2000, the en~ allocation of 
As. 27.04 cror,s was released to the Government of Meha· 
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rashtra under the Centrally Sponsored Scheme on Use of 
Plastic In Agriculture. 

(c) and (d) Yes, Sir. The Government Is proposing to 
reduce the subsidy lor drip Irrigation with a view to ensure 
larger coverage 01 area under drip Irrigation with the available 
resources. 

(e) and (I) Under the scheme, the subsidy Is being 
provided to the actual farmers after field verification. 

Child Labour 

4969. SHRI RAM TAHAL CHAUDHARY: Will the 
Minister of LABOUR be pleased to state: 

(a) whether there Is likely to be three lold Increase 
In the number 01 Child Labour by the year 2000 keeping In 
view the present labour lorce and the appraisal made by the 
Planning Commission; and 

(b) If so, the corrective action proposed to be taken 
In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL) : (a) and (b) As per Information 
received from the Planning CommiSSion, an eartl.r aSlen-
ment made In Seventh Five Year Plan document released In 
November, 1985 projected an Increase In number 01 children 
in the Labour Force from 16.81 million In 1980 to 20.25 mlUlon 
in the year 2000. This was based on Labour Force Parti-
cipation Rates recorded In 1977 -78 by the National Sample 
Survey Organisation and the then prOjections 01 population. 
A recent projection 01 number 01 full time Child Workers 
reported In a study by the Institute of Applied Manpower 
Research indicates a reduction in Child Labour from 12.08 
million In 1991 to 10.99 million In 2001. 

{Translation] 

Downgrading of Embassy 01 SADR 

4970. SHRI TUFANI SAROJ : Will the Minister of 
EXTERNAL AFFAIRS be pleased to state : 

(a) whether the Union Government have down-
graded the status 01 Embassy 01 Saharawi Arab Democratic 
Republic (SADR) at New Delhi from Ambassador to Charge-
de-Affairs; 

(b) If so, the reasons therefor; 

(c) whether the Moroccan Government have req-
uested the Government 01 India to reconsider the matler; and 

(d) if so, the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA) : (a, and 
(b) The Embassy of Saharawl Arab Democratic Republc 
(SADR) Is being headed by Charge d' Affairs Iince 1994. 

(c) and (d) No, Sir. 

Promotion of indian Culture 

4971. SHRI JAGDAMBI PRA&AD YADAV : WIll the 
Minister of EXTERNAL AFFAIRS be pleased to Itate : 

(a) the countries where the Indian Embassies are 
propagating Indian culture; 

(b) the number 01 countries where people of Indian 
Origin are living; and 

(c) the details of efforts being made to preserve 
the Indian culture there? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA) : (a) Th. 
propagation of Indian culture forml an Important a.pect 01 
the responllblRties 01 aU Indian embassies, Irrespactlve of 
location. 

(b) People of Indian origin are spread over all 
parts of the world and are to be found In almost all countries. 

(c) Indian Embassies undertake a wide variety of 
activities to propagate and help preserve Indian culture 
abroad, which Include the holding of Indian cultural per-
formances, exhibitions of visual arts and lectures and seminars 
on various aspects of our cultural heritage. The Indian Councll 
for Cultural Relations works In clobe association with Indian 
embassies abroad and maintains fourteen Indian Cultural 
Centres, most of them located In countries with significant 
populations of people of Indian origin. These Cultural Cb~'tres 
organise Indian cultural and academic activtties 01 Interest to 
people of Indian origin residing there, as also to the local 
population. Such actlvttles Include the holding 01 classes to 
teach Indian dance, music, yoga and languages. The Centra. 
also maintain libraries where books and audio-visual malallal 
regarding Indian culture are available lor the local population. 

(EngHsh] 

Convey of india'. Concem to Nepal 

4972. SHRI R.L. BHATIA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state : 

(a) whether India has expressed Its concern to 
Nepalese authorities over many a bilateral issue recently; 
and 
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(b) 
thereto? 

If so, the reaction of the Nepalese Government 

THE MINISTER OF STATE IN THE MINISTRV OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA) : (a) and 
(b) India's relations with Nepal have been close and are 
reflected In the historical, geographical, cu~ural and linguistic 
links between the two nations. Government of India and His 
Majesty's Government of Nepal remain in regular touch 
through a number of bilateral institutional mechanisms, such 
as the Joint Working Group on Border Management, High 
Llvel Task Force, Commerce Secretary level Intlr-
Governmental Committee Meeting, Home Secretary level 
talks, Director Generai level Talks on Customs Cooperation 
etc. These fora provide an appropriate piatform to review the 
entire gamut of bilateral Issues. In recent months, a number 
of meetings were held viz. the commerce secretary level Inter-
Governmental Committee meeting was held from December 
9-11, 1999 In New Delhi, which enabled both sides to review 
the bilateral trade relations and ensure smooth implemen-
tation of the India-Nepal treaty of Trade and india-Nepal Treaty 
of Transit. The 22nd Meeting of the Joint Technical Level 
India-Nepal Boundary Committee (JTC) was held In 
Kathmandu from 2-4 November, 1999. At the meeting, the 
two sides reviewed the progress in the implementation of the 
decisions taken at the 21 st JTC Meeting and finalised the 
work plan for expeditious completion of reidentiflcation of the 
India-Nepal Boundary In a time bound manner. The 4th 
Director General level talks 'on Customs Cooperation were 
held in New Delhi from Dec. 1-3, 1999. The two sides reviewed 
the Implementation of decisions taken at the 3rd DG level 
meeting and agreed to further enhance the ongoing bilateral 
cooperation to monitor and effectively combat unauthorised 
trade across the open India-Nepal Border.The Third Meeting 
of the Joint Working Group on Border Management was held 
in Kathmandu from February 1-3, 2000 In Kathmandu. Both 
sides agreed to jointly coordinate measures, including 
stepping up vigil along the contiguous border districts of India 
and Nepal, to prevent misuse of the open India-Nepal bordar 
by terrorists and other criminal elements for activities dlrlcted 
against India. 

Besides the regular 8)(changes enumerated above, the 
Govemment of india has takan up the issue of additional 
measures Which Indian Airlines would need to taka tor the 
safety of its aircraft, passengers and crew, consistent with 
ICAO norms and internation::!1 civii aviation praclic:a, for 
faCilitating the resumption of Indian Airlines flights. 

ExplOitation of Maid Servants 

4973. SHRI SADASHiVRAO DADOBA MANOLIK : 
Will tho Minister of EXTERNAL AFFAIRS be pleased to 
state: 

(a) the number of maid servants from India working 
in Gulf countries: 

(b) whether the Government have received comp-
laints of physical, mental and sexual torture of these maid 
servants: 

(c) If so, the number of such complaints received 
during the last three years, year-wlse; 

(d) the action taken by the Govemment on these 
complaints; and 

(e) the steps proposed to be taken by the Govern-
ment to ensure the safety of these maid servants? 

THE MINISTER OF STATE IN THE MINISTRV OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA) : (a) The 
number is estimated at 75000. 

(b) Complaints are received from some Indian 
housemaids. The majority of complaints relate not to physlcaV 
sexual abuse but to violations of contractual ob.gatlons on 
the part of employers such as non-payment or delay In pay-
ment of salaries, long working hours, Inadequate accommo-
dationllood or refusal of permission to go to India In emergen-
cies. 

(c) The tolal number of compialnts of all kinds 
received from Indian housemaids working in the Gulf coun-
tries during the lut three years are as under :-

Vear No. of complaints 

1997 1778 

1998 2005 

1999 2764 

(d) The affected female worker Is provided assis-
tance through the Indian Mission/Post In that country. When-
ever any Instance ,of III-treatment, harassment etc. Is brought 
to the notice of the Indian Mission/Post, remedial action is 
taken to resolve the matter. As per requirement of1he situation, 
and local regulations or practice, the mission takes up the 
matter with the employer, the local authorities andlor the 
authorities of the host country. If a case cannot be resolved to 
the salisfation of the female worker concerned, and she 
cannot or does not take up altemative employment, efforts 
are made to send her back to India, with the assistance of the' 
local Indian community. 

(e) Government througfl its diplomatic Missions 
continuously monitors the working al]d Hvlng co!1<JlfOn~ of 

-lor' ' 
all Indian employees abroad, including maid ,sjtVants, and 
engages In regular dialogue with the loCi' authorities to 
ensure their welfare. 'Ttle Office of the Protector General of 
Emigrants (Ministry of labour) regulates the emigration of 
hou8em~ids tln~er the prOVisions of the Emigration Act, 1983. 
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Centrally Sponsored Schemes 

4974. SHRI CHINTAMAN WANAGA: 

SHRI MOINUL HASSAN: 

Will the Minister of AGRICULTURE be pleased 
to state: 

(a) the names of Centrally Sponsored Schem .. 
being Implemented In Maharashtra to increase the agricultural 
~roductlon during the current financial year; 

(b) the present status of each scheme with the 
achievements made after Implementation durtng each of the 
last three years; 

(c) the financial assistance provided to State Gov-
ernment so far since implementation of schemes durtng the 
said pertod; and 

(d) the time limit with outlay fixed for each scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S.B.P.B.K. SATYANARAYANARAO): 
'(a) A Hst of Major Centrally Sponsored Schemes under Imple-
mentation In Maharashtra to increase agricu~ural production 
is given in the statement attached. 

(b) Area, Production and Yield offoodgralns were 
as follows as resu~ of implementing these scheme.s : 

Year 

1996-97 

1997-98 

1998-99 

Area 
(000' hal 

13801.6 

13177.2 

13093.4 

Production 
(000' tonnes) 

14602.4 

9664.0 

12752.8 

Yield 
(Kg/ha.) 

1058 

733 

974 

(c) The amount of financial assistance provided 
to Government of Maharashtra for Implementing these sche-
mes Ware are as follows : 

Year Amount (Rs. In Lakhs) 

1992-93 3814.59 

1993·94 6123.35 

1994·95 8562.26 

1995-96 11249.26 

1996-97 11148.58 

1997-98 9947.47 

1998·99 12611.17 

1999-2000 5128,37 
(Uplo 31st Dacembar' 99) 

(d) There Is no time limit with regard to release 01 
funds under the schemes. fils based on the soundness of 
proposals received Irom State Governments and past 
balances lying unspent with the State Governments. 

List of Major Centrally Sponsored Schem.e under 
Implementalion In Maharashlrl 

SI.No. Name of Division/Scheme 

3 

4 

5 

6 

7 

8 

9 

10 

11 

12 

13 

Integrated Cereal Development Progl'lmme lor 
Coarse Cerea¥a.ed Cropping SYltemAr ... 
(ICOP-Coarae Cereal.) 

Technology Mission on Cotton (formerly Intensive 
Cotton Development Programme (ICOP-Cotton) 

Sustainable Development of Sugarcane Basad 
Cropping System 

National Pulses Development Project 

Oilseed Production Programme 

Accelerated Maize Development Programme 

Use of Plastic in Agrtculture 

Integrated Development of Cocoa 

Development of SpIces 

Balanced and Integrated use of FertlNzers 

Promotion of Agrtcultural Mechanisation among 
small farmers 

National Watershed Development Project for Raln-
fed Areas (NWDPRA) 

Soli Conservation In Catchments of RIVer VaHey 
. Project and Flood Prone Areas. 

14 Assistance to weaker section cooperative 

15 Assistance to Womens Cooperatives. 

World Bank Assistance 

4975. SHRI ASHOK N. MOHOL : 

SHRI A. VENKATESH NAIK : 

Will the Minister of AGRICULTURE be pleased 
to state: 

(a) whether World Bank Is providing any assis-
tance to the State qovemmants for agriculture Sector; 

(b) II so, the detalis thereof; 
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(c) the programmes being Implemented with the 
said assistance In the country particularly In Maharaahtra 
and Karnataka; and 

(d) the extent to which the agricultural productivity 
has been Improved In the States so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S.B.P.B.K. SATYANARAYANA RAO) : 
(a) Yes, Sir. 

(b) and (c) A statement giving the State-wIH dWllls of 
the World Bank assistance cUrf#ntly being p/OVldecl for the 
agriculture sector, including those for Maharaahtra and Kama· 
taka, is attached. 

(d) The' above m.ntioned projects, on the whole 
have Impact in t.rms of Increase In cropping Intensity and 
productivity, and augmentation of income generation from 
certain productivity related activities, such as, crop husbandry, 
agro-toreny, &OdIc land reclamation, fish culture, wat.rshed 
development, agrlcuhure extension, dryland hortlcuhure, 
IIv.stock manag.ment, drinking water, minor Irrigation, 
Infrastructural faclltles for rural roads, marketing facilities and 
varietal development of s .. d etc. Th •• eprojects, In turn, 
tended to help In Increasing agrlcuhural production and 
poverty alleviation in the rural ar .... of the Statealndleated In 
the above m.ntloned statement. 

Statement 

SI. Name olthe er.dlt .IIecliv. Date Closing Date Project cost (In million World Bank Loan! 6latee In which Project 
No. Project dallora) oredlt (In miUion dollars) Is In operation 

,. Bihar Plateau 07.12.1992 30.06.2000 132.20 117.00 Bihar 
Dev.lopment 
Project 

2. Agriculture 17.12.1992 30.09.2000 130.30 108.00 Rajuthan .... 1'" 

Development ~~:,) .. 
Project (Rajasthan) 

3. U. P. Sodie Land 24.06.1993 31 :03.2001 82.00 54.700 Uttar Prad .. h 
Reclamation • Project·Ph ... ·1 

4. U.P. Dlvarslfted 30.07.1998 31.03.2004 180.50 129.800 Uttar Prad .. h 
Agricultural Support 
Project 

5. U.P. Sodlc Land D4.02.11il1il1il 3O.DIil.2OO5 288.80 184.100 Utter Prad .. h 
Reclamation Project 
Phase-Ii 

6. Integrated 14.07.1999 31.03.2OOS 193.00 SO.184 1. Haryana 
Watarsh.d 2. H.P. 
Dev.lopment 3. J&K 
Project (HiUs); 4. Punjab; and 
Ph ... ·1i S. U.P. 

7. Shrmp and FIsh 29.01.1992 31.12.2000 RI. 172.118 36.487 1. Andhra PrwIeIh 
Culture Project Cror .. 2. BI'Iar 

3. Orilla 
4. Uttar Prwa.h and 
5. W .. tBengal 

8. Agrlcultur. Human 11.04.1995 31 12.2000 74.2 59.500 1. Andhra Pradelh 
R.lource 2. Haryana 
Dev.lopment Project 3. TIIT1II Nlldu 

9. Allam Rural 08.OS.1995 31.12.2003 148.80 128.00 Allam 
Inlr .. tructur. 
and Agricultural 
S.rvlc .. Project 

10. Nationa/ 22.08.1988 31.12.2003 239.70 196.800 1. Andhra Pradelh 
Agricultural 2. HImac:haI PradIIh 
T.chnology 3. Maharalhtrll 
Project 4 . Bihar 

. .......... ' S. Punjab 
6. Orilla 
7. Karnataka 
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Certified Seeds 

4976. PROF. UMMAREDDY VENKATESWARLU : 
Will the Minister of AGRICULTURE be pleased to stat. : 

(a) whether the Government have estimated the 
total requirement of certified seed of all seeds of various crops 
for Kharif, 2000; 

(b) if so, the details thereof; 

(c) whether the total seeds requirement Is likely to 
be met by the Government; 

(d) If so, the details thereof; 

(e) If not, the details of short fall Crop-wlse and the 
plans to meet the demand; and 

(1) the corrective measures being taken by the 
Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S .B.P.B.K. SATYANARAYANA RAO): 
(a) to (d) yes, Sir. The Certified/quality seed requirement and 
availability position was assessed by the Government of India 
with the State Governments/concerned organisations during 
the Kharlf, 2000 Zonal Seed Review Meetings held In 
February, 2000. The overall availability of certlfledlquallty 
seeds Is to the extent of 49.67 lakh quintals against the 
estimated seed requirement of 47.10 lakh quintals. 

(e) and (f) Do not arise. 

Withdrawal from EPF 

4977. SHRI THIRUNAVUKARASU : Will the Minister 
of LABOUR be pleased to state: 

(a) whether the procedure withdrawals of'Employ-
ees Provident Fund have been slmpUfled: and 

(b) If so, the details II,"; eof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL) : (a) and (b) SlmpUlication of 
the procedure for withdrawal from the Employees' Provident 
Fund is an on-golng process. In order to provide trouble-free 
and prompt service to the subscribers. recently the EPF 
Scheme has been amended so as to allow the members to 
avail withdrawal from PF for housing purpose provided there 
Is, Inter alia, a declaration Irom the member that the sltel 
houselliat is freelrom encumberances and the same is under 
title 01 the member. 

Production of Ragl 

4978. SHRI G. PUTTA SWAMY GOWDA: Will the 
Minister 01 AGRICULTURE be pleased to state: 

(a) the total production 01 cereal 'Ragl' In the 
country particularly In Karnataka during each of the last three 
years; 

(b) whether the production of Ragl has come down 
drastically In recent years: 

(c) If so, the reasons therefor; and 

(d) the .proposals to extend assistance to Ragl 
growers in the State In view of Ragl being considered as 
having curable value for diabetes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S.B.P.B.K. SATYANARAYANA RAO) : 
(a) and (b) The total production 01 Raglin the country as well 
as Karnataka during 1997-98 to 1999-2000 Is given In the 
following table : 

(000 tonnes) 

Ali-India Karnataka 

1997-98 2089 1283 

1998-99 2814 1805 

1999-2000· 2315 1392 

• Advance eslimales. as on 27.3.2000 

(c) Though the production 01 Ragl In Karnataka 
and at all-India level during 1998-99 was higher than the 
corresponding figures for 1997-98, It is likely to decline during 
1999-2000 due to aberrant weather conditions. 

(d) Indian Council of Agricultural Research (ICAR) 
Is extending assistance to raglfarmers In terms of Improved 
varieties and their production-protectlon technologies. Thro-
ugh extensive recombination breeding using Indian and Afri-
can germplasm, improved varieties with high yield potential 
and blast resistance have b.en developed and released for 
general cultivation by farmers. Most Important varieties are 
GPU-28 and GPU-26. 

ICAR and Central Food Technology Research Institute, 
Mysore are conducting research on the developmant of 
special foods for diabetic patients using ragl matt. 

Setting up of Indo-US Co-ordlnating Group 

4979. SHRI G.S. BASAVARAJ : Will the Minister 01 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether India and USA have decided to set up 
a Co-ordinate Group; 

(b) 
group; and 

if so, the composition and objectives 01 the 
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(c) the time by which the Groups Is Ukely to be set 
up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA) : (a) During 
the visit of President Clinton, India and the United States 
agreed to InstltutlonaUse a regular, wide-ranging dialogue 
for achieving the goal of establishing closer and multl-faceted 
relations and to work jointly for promotion of peace and 
prosperity In the 21 st Century, As part of this dialogues 
architecture, the two countries agreed to instltutlonallse 
bilateral economic dialogue. The Prime Minister of India and 
the President of United States wlll keep themselves Informed 
and follow developments in the bilateral economic dialogue 
closely through a high level co-ordlnatlng group. 

(b) The Co-ordlnatlng Group will be .Ied 00 the 
India side by Prime Minister's Office with the support of the 
Ministry of External Affairs, and on the US side by the White 
House wlth the support of the State Department. The Co-
ordlnatlng Group will develop a common economic agenda 
and undertake preparations for the Heads of Government 
meetings. With broad Inter-agency and inter-ministerial 
representations at the senior official level, it would convene 
regularly to facilitate close co-ordination on the various issues 
raised In the ministerial dialogues and ensure that discu-
ssions therein complement and reinforce broad economic 
and foreign policy objectives, including the deepening of 
bilateral co-operation on high technology and Information 
technology ISlues. 

(c) Both sides Intend to have an early commence-
ment of the economic dialogue. The dates for the meetings 
will be decided through mutual consultations. Government 
has already announced the constitution of the Co-ordlnating 
Group on the Indian side. 

[Translation) 

Waterehed Development Scheme for R.lnfad A,. •• 

4980. SHRI RAJO SINGH: Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) the achievements made under the Watershed 
Development Scheme for Rainfed Areas in the States parti-
cularly in Bihar during the last three years; 

(b) the acreage of agriculture land brought under 
this scheme, State-wise; and 

(c) the details of the future programme In this reg-
ard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S.B.P.B.K. SATYANARAYANA RAO) : 
(a) An area of about 1523058 ha. has been treated under the 
National Watershed Development Project for Ralnfed Areas 

(NWDPRA) In 25 Stat .. and 2 Union Territories during the 
last three years (1997-98 to 1999-2000). Area treated in Bihar 
during this period is 9414 ha. 

(b) State-wise_ area brought under NWDPRA 
during last three years Is given In attached statement. 

(c) The Scheme Is being continued during IX FIve 
Year Plan and an area of 726942 ha. would be developed 
during the remaining two years of IX Flve Vear Plen. 

Statement 

State-wise Area Developed under National Watershed 
Development ProJecl for Ra/nfed Areas (NWDPRA) 

during 1." /hI"H years (1997 -S8, 1998-99 and 
1999-2000 upto December, 1999) 

(Area in ha.) 

S.No. Name of StatelUTs Area developed 
In iast 3 years 

2 3 

1. Andhra Pradesh 96992 

2. Arunachal Pradesh 1030 

3. Assam .19312 

4. Bihar 9414 

5. Goa 1470 

6. Gujarat 138111 

7. Haryana 11767 

8. Himachal Pradesh 6187 

9. Jammu & Kuhmlr 52 

10. Kamataka 180651 

11. Kerala 13660 

12. Madhya Pradesh 182185 

13. Maharashtra 201161 

14. Manipur 5460 

15. Meghalaya 7785 

16. Mlzoram 23553 

17. Nagaland 22252 

18. Orissa 47886 

19. Punjab 1757 
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2 3 

20. Rajasthan 218795 

21. Slkklm 8571 

22. Tamil Nadu 107202 

23. Tripura 13260 

24. Uttar Pradesh 160709 

25. West Bengal 41863 

26. Dadra and Nagar HaveH Nil 

27. Andaman & Nlcobar Islands 1973 

Total 1523058 

RAW 

4981. SHRI RAMDAS ATHAWALE ; Will the PRIME 
MINISTER be pleased to state; 

(a) whether the attention of the Government has 
been drawn towards the news-ltem appearing In the Dalnlk 
Jagaran, New Delhi edition dated Decernber 20, 1999 under 
the caption "Vlman Aph1lran Se Nepal HI Nahln Bharat KI 
Suraksha Vyavastha Par Bhl Sawallya Nlshan"; 

(b) II so. the reaction of the Government In this 
regard; 

(c) the reasons for not taking any effective mea-
sures In time by RAW; and 

(d) the year-wise details of the amount apent on 
the above said Intelligence agency RAW during the last live 
years till as on date? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, AGRO AND RURAL 
INDUSTRIES, MINISTER OF STATE IN THE DEPARTMENT 
OF PERSONNEL AND TRAINING, DEPARTMENT OF 
PENSIONS AND PENSIONERS WELFARE OF THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS AND MINISTER OF STATE IN THE DEPART-
MENTS OF ATOMIC ENERGY AND SPACE (SHRI MATI 
VASUNDHARA RAJE) ; (a) Yes, Sir. The new-item, however, 
appeared on December 26, 1999. 

(b) and (c) A detailed statement In this regard has been 
made on February 28, 2000 by the Minister of External Affairs 
in both Houses of Parliament. 

(d) Cannot be disclosed for security reasons. 

VI.lt of Delegation to Pakistan 

4982. SHRI BABUBHAI K. KATRA : 

SHRI CHANDRESH PATEL: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
'to state; 

(a) whether a delegation of some women organ-
isations of India visited Pakistan in March/April 2000; 

(b) If so, the details thereof Including the names of 
such delegates and organisations; 

(c) the persons, organisations with whom the 
delegation held talks; 

(d) the outcome thereof; and 

(e) the Impact of the visit on Indo-Pak ralations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA) : (a) to (a) 
A women's delegation belonging to "Women's Initiative for 
Peace In South Asia" paid a week-long visit to Pakistan In the 
last week of March, 2000. The delegates Included members 
of the National Commission for Women, social activists, 
educationists, artistes, media personalities and students. Dur-
ing their stay, they met representatives of the Press and local 
NGOs. Pakistan's Foreign Minister, Abdul Sattar, hosted a 
lunch for them In Illamabad. A seven member team from the 
delegation also made a call on General PeNez Musharraf In 
Islamabad. 

Amongst the Pakistani organisations, with which the 
delegation Interacted during their stay, were the Pakistan-
India People's Forum. Aurat Foundation, Democratic 
Commission for Human Development and Human Rights 
Commission of Pakistan. They also participated In the "Indo-
Pak Women SoUdarily Conference" which was organised by 
a Pakistani dally newspaper and the Heinrich Boell Foun-
dation. They also participated In a dialogue organised by the 
Democratic Commission for Human Development. 

The visit was a private Initiative. 

{English} 

Sub. Idle. for Drip irrigation 

4983. SHRI KIRIT SOMAIYA : Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the estimated requirement of subsidy during 
each of the last three years, State.wJse; 

(b) the outstanding subsidy payable to State to-
wards drip Irrigation pending with tha Union Govemment; 

(c) whether the Government propose to provide I 

more additional funds for Installation of Drip Irrigation sets 
Scheme during the current year; 

(d) 

(e) 

If so, the details thereof; 

whether the Union Government are aware that 
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the subsidy provided to small and marginal farmers do not 
reach to them: and 

(f) If so, the corrective action taken by the Govern-
ment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S.B.P.B.K. SATYANARAYANA RAO) : 
(a) Subsidy assistance for drip Irrigation is being provided to 
the State Governments under the Centrally Sponsored Sche-
me on Use of Plastics in Agriculture based on the annual 
allocations. The State-wise details of funds released under 
the scheme during the last three years are given In the state-
ment attached. 

(b) There is no outstanding subsidy pending with 
the Union Government for payment to the States. 

(e) and (d) There Is no proposal to provide additional 
funds for installation of drip Irrigation sets during 2000-01. 

(e) and (f) No complaints have been received by the 
Union Govemment regarding non receipt of assistance by 
the Small and Marglnalfarmers. Guidelines have been Issued 
by the Government to ensure the disbursement of assistance 
to the target group after field verification. 

SI. No. 

2 

3 

4 

5 

6 

7 

6 

9 

10 

11 

12 

13 

Statement 

State-wise Assistance provided under 
Plasticulture Scheme 

(Rs. in Lskh) 

State 1997 -98 1998-99 1999-2000 

2 3 4 5 

Andhra Pradesh 1070.00 1410.75 1277.50 

Arunachal Pradesh 0.00 46.00 34.62 

Assam 0.00 0.00 0.00 

Bihar 0.00 0.00 0.00 

Goa 3.00 19.00 7.00 

Gujarat 100.00 141.49 230.20 

Haryana 

Himachal Pradesh 

44.00 155.42 

0.00 0.00 

61.00 

0.00 

Jammu & Kashmir 570.00 262.00 236.07 

Karnataka 2234.00 2995.00 2372.45 

Kerala 304.00 415.65 364.12 

Madhya Pradesh 80.00 183.10 221.10 

Maharashtra 2447.00 3194.13 2704.75 

1 • 2 

14 Manlpur 

15 Meghalaya 

16 Mlzoram 

17 Nagaland 

18 Orissa 

19 Punjab 

:!o Rajasthan 

21 

22 

23 

24 

Slkklm 

Tamil Nadu 

Trlpura 

Uttar Pradesh 

25 West Bengal 

26 D. & N. Havell 

27 Daman & Diu 

28 Delhi 

29 Lakshadweep 

30 Chandlgarh 

345 

24.00 63.00 30.00 

0.00 45.00 0.00 

38_00 88.00 38.00 

70.00 96.60 41.80 

125,00 0.00 214.80 

0.00 93.00 30.nO 

287.00 270,00 310.77 

38.00 

515.00 

0.00 

0.00 

0.00 

8.50 

8.50 

0.00 

4.50 

0.00 

45.32 43.00 

1095.00 1052.25 

0.00 0.00 

115.59 234.57 

0,00 

0.00 

5.00 

0.00 

5.00 

0.00 

0.00 

3.00 

0.00 

0.00 

3.00 

0.00 

31 Andaman & Nlcobar 0.00 0.00 0.00 

0.00 32 Pondicherry 0.00 0.00 

Total 7970.5 10744.05 9510.00 

Hearing. on Indo-Pak Dispute 

4984. SHRI AJAY SINGH CHAUTALA : Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether attention of the Govemment has ba.n 
drawn to the news-ltem captioned "ICJ opens hearings on 
India-Pakistan dispute" appearing In the Times of India dated 
April 4, 2000: 

(b) If so, the facts of the matter reported therein; 
and 

(c) the manner In which the Government are tack-
ling the case? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAfl PANJA) : (a) Yes, 
Sir. Government have seen the report appearing In the nmes 
of India on April 4, 2000. 

(b) On September 21, 1999, Pakistan field a comp-
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lalnt before the Intematlonal Court of Justice, The Hague, 
seeking compensation for the shooting down of their military 
combat aircraft on 1·0th August 1999. On 2nd November, 
1999, India submitted Its premllminary objections to the 
jurisdiction of the Court in accordance with Its Declaration of 
15th September 1974, filed under Article 36 (2) of the Statue 
of the Court. Under Its Declaration, Inter-alia, any dispute 
between India and a country which Is or has been a member 
of the Commonwealth of Nations, and disputes which are 
covered by multinational treaties, are to be excluded from 
the Court's jurisdiction. 

(c) Oral hearings concemlng the Issue of juris-
diction of the Court were held from April 3-6, 2000 at The 
Hague, following the submission of a Memorial by Pakistan 
and a Counter-Memorial by India on the Preliminary Objec-
tions raised by India. The Attorney General of India led the 
India legal team at these hearings. The decision of the Court 
on the matter of jurisdiction Is expected by June, 2000. 

Export of Steel 

4985. SHRIMATI SHYAMA SINGH: Will the Minister 
of STEEL be pleased to state: 

(a) whether the SAIL propose to export Its products 
during the next few years; 

(b) if so, the details thereof; 

(c) the target fixed for the purpose; 

(d) whether to meet the export target, SAIL propose 
to take help from any financial Institutions; and 

(e) If so, the detalis thereof? 

THE MINISTER OF STATEtTHE MINISTRY OF STEEL 
(SHRI DlliP RAY) : (a) to (c) Yes, Sir. SAIL's corporate strategy 
envisages exports of Iron and Steel materials on consistent 
basis in the next few years. SAIL have fixed a target of 700,000 
MT for export of Iron and Steel during 2000-2001. 

(d) and (e) Presently, SAIL does not propose to take 
help from any financial Institution to meet the export targets. 
However, SAIL has been regularly availing pre-shipment 
export packing credit (EPC) which Is offered by financial 
institutions. 

Criteria for Tender 

4986. SHRI ANNASAHEB M.K. PATIL : Will the Mini-
ster of LABOUR be pleased to state: 

(a) whether the Government received represen-
tations from Association of Small Industries of India and All 
India Small-Scale Pharmaceutical Manufacturers Association, 

Deihl urging th.t' Govemment for withdrawal of Rs. 20 crore 
eligibility criteila for Employees State Insurance Corporation's 
Tenders; 

(b) If so, the details thereof alongwlth reasons and 
justification for changing the criteria so far adopted; 

(c) whether the change In criteria has been effec-
ted to help big units and multi-national companies, while 
eliminating small-scale units below Rs. 20 crore tumover In 
sphe of their quality products; and 

(d) if not, whether the Govemment propo88 to 
reconsider and direct ESIC to revls" Its decisions to enable 
small scale and pharma units to partiCipate In tender In 
accordance with the policy of Govemment to help small-scale 
sector ensuring level playing? 

THE MINISTER OF STATE IN THE MINISTRV OF 
LABOUR (SHRI MUNI LALL) : (a) Yes, Sir. 

(b) to (d) There have been complaints about supply of 
poor quality drugs In ESI hospitals/dispensaries. There were 
also several Instances where the suppliers failed to honour 
their contractual commitment In bulK supply of medicines for 
the ESI Scheme. These problems have been examined by 
various Committees. Based on the reports of some Commi-
ttees, the ESIC has since Included Rs. 20.00 Crore tum-over 
clause In the tender Inquiry so as to Improve the quaHty and 
availability of drugs/medicines under the ESI Scheme. The 
provision of tum-over clause Included In the tender Inquiry 
has been challenged In the Court of Law and is sub judice. 

India'. Stand on Nuclear Doctrine 

4987. SHRI SUSHIL KUMAR SHIN DE : Will the 
Minister of EXTERNAL AFFAIRS be pleased to state : 

(a) whether during the recent visit to U.S. President 
Bill Clinton to India Govemment asserted that India has the 
right to maintain a minimum nuclear-deterrent; 

(b) If so, whether the precise nature and extent of 
minimum nuclear deterrent has been defined or discussed 
with the U.S. team or otherwise conceptuaHsed; 

(c) If so, the broad features thereof; 

(d) whether a Nuclear Command and Control Sys-
tem has since been worked out; and 

(e) 11 so, the broad details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA) : (a) YIS, 
Sir. India's decision Is also refleated In the Vision Statement 
signed by the Prime Minister and U.S. President Bill Clinton. 
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(b) and (c) India and the US are engaged In an ongoing 
dialogue on security, non-proliferation and disarmament 
issues. This dialogue is predicated on India maintaining a 
minimum credible nuclear deterrent. India's minimum dete-
rrent Is not a fixed quantification, It Is a policy approach dic-
tated and determined in the context of our security environ-
ment. 

(d) and (e) India Is committed to exercise strict control 
over Its nuclear assets. India has standard safety procedures 
and practices for the manufacture, transportation. storage 
and use of stores containing explosive substances and for 
the handling of nuclear mllterials. The system of clviUan 
control and teChnical management of nuclear materials Is 
updated as and when required, in the light of contemporary 
needs. 

Voluntary Retirement Scheme 

4988. SHRI RAVINDRA KUMAR PANDEY: 

SHRI P.R. KHUNTE : 

Will the Minister of STEEL be pleased to state: 

(a) whether Voluntary Retirement Scheme has 
been Introduced by SAIL and Its subsidiaries; 

(b) If so, the details thereof, Plant-wise; 

(c) the number of employees benefited by the sch-
eme so far; 

(d) whether the Government have reviewed the 
condition of the employees of the various Steel Plants; 

(e) If so, the outcome thereof; 

(f) whether the benefits of VRS to the employees 
of HSCL and other Steel Plants has not been extended so 
far; and 

(g) if so, the details thereof and ther reasons 
therefor? 

THE MINISTER OF STATEtTHE MINISTRYOF STEEL 
(SHRI DILIP RAY) : (a) to (c) Yes, Sir. A scheme based on a 
system of deferred payment has been introduced In SAIL. 
Also, a scheme based on the guidelines of the Department of 
Public Enterprises has been implemented in the Indian Iron 
and Steel Company and Vlsvesvarayya Iron & Steel Plant 
with funding from the National Renewal Fund. A statement 
showing number of employees who availed of Voluntary 
Retirement Scheme in SAIL and its subsidiaries Is attached. 

(d) and (e) No. Sir. However, SAIL as a responsible and 
progressive employer reviews the condition of its employees 

on regular basis for making Improvements wherever nece-
ssary. 

(f) and (g) No Voluntary Retirement Scheme has been 
Introduced In the Rashtrlya Ispat Nigam Limited 
(Vlsakhapatnam Steel Plant) as the plant already has a lean 
work force. HSCL has been extended Government guarantee 
and full Interest subsidy to raise a loan of Rs. 318.36 crore 
from banks for separating 6000 employees In three years. 

Statement 

No. of Employees who ava/led Voh.mtary Retirement 

Pllnta/U nits 1999-2000 

Exe. Non Exe. Total 

BhUal Steel Plant (BSP) 515 2882 3397 

Durgapur Steel Plant (DSP) 294 2890 318" 

Rourkela Steel Plant (RSP) 400 2219 2619 

Bokaro Steel Plan.t (BSP) 241 992 1233 

Alloy Steel Plant (ASP) 298 1231 1529 

Salem Steel Plant (SSP) 21 40 . 61 

Raw Material Division' (RMD) 94 910 1004 

Central Marketing 58 412 470 
Organisation (CMO) 

Research .and Development 25 12 37 
for Iron and Steel (ROC IS) 

Centre for Engineering and 14 2 16 
Technology (CET) 

Management Training 5 3 8 
Institute (MTI) 

Corporate Office (CO) 46 13 59 

India Iron and Steel 3 386 389 
Company (USCO) 

Vlsveswarayya Iron and 32 118 150 
Steel Plant (VISP) 

Total 2046 12110 14156 

Letter to U,N. Secretary-Oeneral 

4989, SHRI ABDUL HAMID: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether attention of the Government has been 
drawn to the news-Item captioned "Pak writes to U.N. Chief 
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on LoC violations" appearing in the Tribune dated January 
31,2000; 

(b) II so, the lacts 01 the matter reported therein; 
and 

(c) the reaction 01 the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA) : (a) Yes, 
Sir. Government 01 India Is aware 01 the news-ltem captioned 
'Pak writes to UN Chiel on LoC violations'. 

(b) The Pakistani Foreign Minister had on 24th 
January, 2000 written to the UN Secretary General alleging 
that Indian forces had launched a premeditated attack against 
a small Pakistani post In Chamb Sector on the Pakistani side 
01 the LoC In the early hours 01 22nd January, 2000. In the 
letter, It was also alleged that the Indian attack resulted In the 
death 01 two Pakistani soldiers while live are stili missing. 
Through the letter, the Pakistani FM sought the Intercession 
01 UN Secretary General and urged him to consider despat-
ching a personal envoy to the region. 

(c) Government 01 India is committed to resolving 
all outstanding issues with Pakistan through bilateral discu-
ssions In accordance with the Simla. Agreement. Pakistan 
must demonstrate its adherence to the Agreement through 
abandonment 01 Its sponsorship 01 cross border terrorism 
and hostlle propaganda against India. 

Substandard Pesticides and Fertilizers 

4990. SHRI RAMSHETH THAKUR: 

SHRI A. VENKATESH NAil< : 

SHRI RAMANAIDU DAGGUBATI : 

SHRI B. VENKATESHWARLU : 

Will the Minister 01 AGRICULTURE be pleased 
to state: 

(a) whether the Government are aware that ban-
ned pestlcldesllertillzers are easily available In the market 
and being used by larmers; 

(b) if so, whether the Government propoae to take 
immediate/effective steps against those who are Involved In 
supply 01 banned and poor quality pesticides and rertllizers; 
and 

(c) il so, the details thereol? 

THE~MtNlSTER OF STATE IN THE MINISTRY OF 
AGRrcuLTtJAi:tlsHRI S.B.P.B.K. SATYANARAYANA RAO) : 
(a) to (c) The St~le'G(jvemments, being the implementing 

agencies under the Insecticides Act, 1968 and the rules 
Iramed thereunder, have' been advised lrom time to time to 
keep a strict watch to check the use of any banned pesticides 
and take legal actlon against the offenders. 

Further, the ,Insecticides Act, 1968 Is proposed to be 
amended to provide mora stringant panaltles for violation of 
the provisions 01 the Act, speedier trials of court cases and 
also to make certain provisions 01 the Act more effective In 
order to ensure avallablHty of quality pesticides to Ihe farming 
community. 

The Fertiliser (Control) Order, 1985 prohibits the 
manufacture/sale of fertilizers which do not conform to the 
standards and specifications prescribed In It. The StateslUTs 
have been empowered under the above Order to take appro-
priate action against the offenders who Indulge In the 
manufacture/sale of poor quality fertlHzers. 

National HUl11IIn Development Report 

4991. SHRI Y. S. VIVEKANANDA REDDY: 

DR. V. SAROJA: 

SHAI SURESH RAMRAO JADHAV : 

Will the PRIME MINISTER be pleased to state: 

(a) whether despite a public commitment and 
provision of a liberal financial grant, Planning Commission 
has failed to produce a National Human Development Report 
(NHDR), detailing the status of primary education, health, 
infant mortality and employment; 

(b) If so, whether the need for the NHDR was felt 
et the time of preparing Iha 50th Anniversary of Independance; 

(c) II so, what are the main reasons for not pre-
paring the same when statistics on infant mortaNty rates or 
provision of primary haalth faclltle. we ... available with the 
Government; 

(d) II so, whethar Ihe Planning Commission had 
decided to provide flnanetal assistance to the Slat .. which 
intended bringing out their individual human development 
reports; 

(e) il so, whether Rs. 1.10 crores was provided 
additional Central Assistance to the various Stales and a 
provision of Rs. 2 crore was made for 1999-2000 also; and 

(I) if so, name of the States whom these f,Jnds 
was allotted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PlANNING, MINISTER OF STATE IN THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION AND 
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MINISTER OF STATE IN THE DEPARTMENT OF 
ADMINISTRATIVE REFORMS AND PUBLIC GRIEVANCES 
OFTHE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES 
AND PENSIONS (SHRI ARUN SHOURIE) : (a) to (c) The 
Planning Commission has commenced work on the 
preparation of National Human Development Report. A Stee-
ring Commmee under the Chairmanship of Secretary, Plann-
ing Commission, has set up to oversee the work. The report 
is expected to be submitted to the Deputy Chairman, Planning 
Commission by the end of the financial year 2000-01. 

(d) Planning Commission is actively assisting the 
State Governments who have decided to prepare their own 
State Human Development Reports (HDRs). An amount of 
Rs. 2 crore was earmarKed as Additional Central Assistance 
(ACA) for the year 1998-99 for this purpose. 

(e) Rs. 1.1'0 crore was allocated and also released 
to five State Governments In the year 1998-99 to prepare 
their State HDRs. The States and the amounts released to 
them are as follows : 

State Amount (Rs. in lakhs) 

Andhra Pradesh 25 

Assam 20 

Arunachal Pradesh 20 

Punjab 20 

Uttar Pradesh 25 

An amont of Rs. 2 crore was also earmarKed as Additio-
nal Central Assistance for State Governments for preparation 
of State HDRs In 1999-2000. 

(f) The following State Governments were allo-
cated and released ACA funds for preparation of their State 
HDRs In 1999-2000. 

State Amount (Rs. In lakhs) 

Himachal Pradesh 17 

Tamil Nadu 25 

Slkklm 6 

Rajasthan 12 

In addition, Rs. 25 lakh were sanctioned to the State 
Government of Uttar Pradesh and Rs. 20 lakh Were sanc-
tioned to the State Government of Punjab during the year 
1999-2000. Fresh sanctions were Issued out of the ACA fundi 
earmarKed for State HDRs In 1999-2000. 

Infiltration 

4992. SHRI R.L. BHATIA: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether attention of the Government has been 
drawn to the news-Item captioned "Don't blame us for 
Infiltration : Musharraf appearing In the Statesman dated 
March 10, 2000; 

(b) If sci, the facts of the matter reported therein; 
and 

(c) the reaction of the Government ther.to? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA) : (a) and 
(b) Yes, Sir. Government have seen the report appearing In 
the Statesman on 10th March, 2000 reporting the views of 
General Parvez Musharraf. 

(c) Such propagandist statements by Pakistani 
leaders are designed to deflect the Increasing concern being 
expressed by the international community about Pakistan's 
continued role In the sponsorship of cross-border terrorism 
In the State of Jammu & Kashmir and elsewhere In India. 
Pakistan has continued to Indulge In unprovoked firing across 
the Llne,of Control and the International Border In Jamm & 
Kashmir, to provide cover to infiltrating terrorist, as well as to 
attract International attention so as to seek thrld party Involve-
ment In India-Pakistan relations. Government remain f:ilT1 In 
their resolve to take all necessary measures to preserve the 
security and lerritoriallntegrity of the country. 

Pot.to R •••• rch In.tltut. 

4993. SHRI SADASHIVRAO DADOBA MANDLIK : 
Will the Minister of AGRICULTURE be pleased to state: 

(a) whether the Centr,' Potato Re.earch Institute 
has undertaken any research project to Increase the pro-
duction of potato; 

(b) If so, the detailS thereof, project-wise. 

(c) so details of the progress achieved underth.se 
projects so far; and 

(d) the total per acre production of potato during 
the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : (a) 
Yes, Sir. 

(b) The research to Increase the potato production 
In the country is being carried out at Central Potato Research 
Institute, Shlmla ynder the following projects : 
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1. Potato Genetic Resources and their utlUsation. 

2. Breeding Improved cultlvars Including True Potato 
Seed (TPS) population for various climatic zones 
of the country. 

3. Development of sustainable potato based crop· 
ping system In different agro-cllrnatlc regions. 

4. Integrated plant nutrient system In potato based 
cropping system. 

5. Low cost input technology for potato production. 

6. Design and Development of Improved Farm 
Machinery. 

7. Control of major diseases and pests of potato. 

8. Potato breeder seed production for entire country. 

(c) (I) 2400 accessions of potato and Its wild species 
have been collected, maintained and are being 
utilised for potato improvement. 

(II) 35 high yielding, potato varieties of different 
cropping durations and possessing resistance to 
major diseases, like late blight, wart, cyst 
nematodes and tolerant to viruses have been 
developed and released. 

(Iii) A major breakthrough In potato seed production 
was achieved through standardisation of Seed 
Production T Ichnology. With thl USI of this tech· 
nology about 26 thousand quintals of breedlr's 
seed Is being produced annually. 

(Iv) Based on several years of multl·location trials 
agro-cllmatic zone·wlse package of practices for 
seed and ware potato production were developed 
which has contributed to Increase potato produ· 
ction and productivity In the country. 

(v) Profitable potato based cropping systems for 
different agro-climatlc zones have been Identlfled. 

(vi) Various Improved Implements for mechanization 
of potato cultivation have been developed. 

(vii) Late blight forecasting system has been deve· 
loped to warn the farmers of the hills and n"rth· 
western plains 7·10 days in advance for taking 
plant protection measures. 

(viii) Protocols for mlcropropagatlon of Indlen potato 
cultivars were standardized. 

(Ix) An Innovative re.earch finding of the Instlt"tl Is 
thl dlvelopment of technique for ral.lng comm· 
erclal crop of potato using botanical .eed of po· 
tato or true potato .ead (TPS). 

(d) The per acre production of potato during 1996· 
97,1997·98 and 1998·99 was 76.7,58.4 and 70.3 quintals 
respectively. • 

'Technology MI •• lon. 

4994. SHRI CHINTAMAN WANAGA: Will the Mlnlstlr 
of AGRICULTURE be pleased to state: 

(a) whether the Union Government have Imple· 
mented several Technology Missions to develop agricultural 
sector in the country; 

(b) If so, the details thereof alongwlth the outlay 
fixed for each missions; and 

(c) the scheme being launched during the current 
year under these technology Missions? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S.B.P.B.K. SATYANARAYANA RAO) : 
(a) Yes. Sir. 

(b) and (c) The various Technology Missions are as 
under :. 

(I) Technology Mission on Oll ... ds, Pul ... and 
Melze: 

The Technology Mission on Ollseeds, Pulse. and Malzl 
has been set up for Increasing the production of ollseld •• 
pulses and maize In the country. The following schemes are 
being Implemented by the Mission; 

(a) Ollseeds Production Programme. 

(b) National Pulsls Development Project. 

(c) 011 Palm Development Programml. 

(d) Accelerated Maize Development Programme. 

(e) Research and Development of Post Harvest 
Technology In Ollseeds and Pulse •. 

(f) Development of tree-borne ollseeds by Natlo· 
nal Ollseeds and Vegetable Oils Dlvelopment 
Board. 

'to 
The current years outlay for the Implementation of the 

scheme of the Mission Is Rs. 165 crores. 

(II) Technology Mission on Cotton: 

The Technology Mission on Cotton attempts to bring 
together the entire gamut of research. dlvelopment and 
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marl<etlng of cotton under one umbrella and the Intensive 
Cotton Development Programme has been launched under 
this Technology Mission. 

The current year's outlay for the implementation of the 
scheme of the Mission is Rs. 64.60 Crores under the ICDP 
on Cotton for the current year. 

(III) Technology Mission on Dairy Development 

The Technology Mission on Dairy Development was 
set up for bringing about effective coordination among various 
Government programmes, Increase milk production from 44 
million metric lonnes to 61 million metric lonnes and Increase 
animal productivity. 

The Mission was closed on 31.3.99. However, ongoing 
activities continued lill 31.3.2000. 

Besides above, II is also proposed to launch a n_ 
Technology Mission for the Integrated Development of 
Horticulture In the North-Eastern States Including Slkklm. 

Increa.e In H1-B Vi.a Cap 

4995. SHRI VILAS MUTTEMWAR : 

SHRI BASU DEB ACHARIA : 

Will the Minister of EXTERNAL AFFAIRS be 
pleased to state : 

(a) whether India look up the matter of Hl-B visa 
cap with theAmerican President, Bill Clinton, during the latter's 
visit to India; 

(b) if so, the details thereof; 

(c) the reaction of the American Government 
thereto; 

(d) whether a number of Indians are suffering due 
to the dishonest practices pertaining 10 Ihe issuance of H1-B 
visas; and 

(e) II so, the manner In which the Government pro-
Po" to tackle this Issue? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNALAFFAIRS (SHRI AJIT KUMAR PANJA) : (a) During 
the recent visit of President Clinton to India, discussions were 
held pn a wide range of issues of mulual Interest Including 
cooperation In field of hi-technology. However, there was no 
specific discussion on Increase in Hl-B Visa Cap. 

(b) and (c) 00 not arise. 

;(~ ariel (It'Nb Inllt"ahCes have been brOught to thll hotlce 
dfthe MlftlStiyOl' Ektemal Affairs rilgardlng 'sUfflifingibfll'lCllahlil' 

due to dishonest practices pertaining to the lasuance of H1-
B visas. 

There was, however, the case of Indian computer 
professionals who were arrested In Texas In January, 2000 
by the Immigration and NaturaHsation Service of USA, for 
alleged violation of their employment terms under the H1-B 
visa, by worl<lng for a company other than the one Hsted on 
their labour certificates. They were released the next day 
after the company that hired them - Mis Frontter Consulting 
Inc. executed bonds for their release. 

On that occasion, the Ambassador of India In Washing-
ton lodged a strong protest with the State DepartmeOi over 
the arrests of the Indian nationals. The Assistant Secretary of 
the State Department expressed deep regret on this Incident 
on behall of the US Government. All charges against the 
Indian professionals were subsequently dropped. 

Irrigation Capacity 

4996. PROF. UMMAREDDY VENKATESWARLU: 
Will the Minister of WATER RESOURCES be pleased to 
stete: 

(a) whether the Central Water Commission- has 
assessed that an additional 50 MIllion hectares of Irrigation 
potential Is required to be created to meet the Irrigation req-
uirement by the year 2050; and 

(b) If so, the efforts made/proposed to be made In 
this direction? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIM~ BIJOYA CHAKRAVARTV): 
(a) The ultimate Irrigation potential of the country through 
major, medium and minor Irrigation projects has been 
assessed as 139.89 million hectare. At the end of Eight Five 
Year Plan (1996-97), 89.56 mllnon hectare Irrigation potential 
has been created. Thus additional Irrigation potential of 50.33 
million hectare Is stili to ba hamesled. 

(b) During the Ninth Plan, the target for creating 
additional Irrigation potential is 17.05 million hectare and an 
outlay of Rs. 52350 crore has been earmarl<ed for major & 
medium Irrigation projects. Moreover, for expeditious 
completion of ongoing major & medium irrigation and multi-
purpose projects, Government of India has launched 
Accelerated Irrigation Benefits Programme (AIBP) during 
1996-97. With effect from 1999-2000, minor Irrigation 
schemes of North-Eastern States, Himachal Pradesh, Jammu 
& Kashmir, Slkklm and Kalahandl, Bolenglr and Koraput 
districts of Orissa are also covered ur'id.n AiBP. 'Uuring 1996-
97 to 1999-2000, CentrillLollnAs~nee'-aitlcitlfltlng to Rs. 
4031 .97 crore has been provided to 25 States In respect of 
1ff!maldr' &. ~ medium 'lrrlgafti:ln'prO"cf9"l'itt''f788~inlnor 
Irrigation schemes-. , " 

~ . 



253 Written Answers Valsakha 6, 1922 (Saka) To auestlons 254 

Reservation for OBC 

4997. SHRI THIRUNAVUKARASU : 

SHRI P.O. ELAN GOVAN : 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government proposed to 
Implement 69% reservation In Government services and to 
give It constitutional validity as already available to OBCs In 
Tamil Nadu after Its having been accepted by the Supreme 
Court; 

(b) il so, the views of the Supreme Court In this 
regard; 

(c) the time by which the Government propose to 
introduce suitable constitutional amendment In this regard; 

(d) the reasons for delay and whether the 
Government propose to extend it to other States as well to 
give benefit to all OBCs all over the country; 

(e) whether the Government conductedlproposed 
to conduct any study In this regard; 

(f) 

(g) 

If so, findings thereof; and 

if not. the reasons therefor and the time frame 
worked out therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, AGRO AND RURAL 
INDI,JSTRIES, MINISTER OF STATE IN THE DEPARTMENT 
OF PERSONNEL AND TRAINING, DEPARTMENT OF 
PENSIONS AND PENSIONERS WELFARE OF THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS AND MINISTER OF STATE IN THE DEPART-
MENTS OF ATOMIC ENERGY AND SPACE (SHRIMATI 
VASUNDHARA RAJ E) : (a) and (b) The Supreme Court In 
the case of Indira Sawhney and others Versus Union of India 
& Others have observed that reservation should not exceed 
50%. 

(c) to (g) Reservation in the services of the State Govern-
. ment falls within the ambit of respective State Governments. 
No proposal for providing 69% reservation In the posts under 
the Central Government or to conduct study in this regard Is 
under consldaration. 

Financial Assistance to DSCFDC 

4998. SHRI HARIBHAU SHANKAR MAHALE : Will 
the Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state : 

(a) the financial assistance provided by the Union 
Government to the Delhi Scheduled Castes Financial 

Develop-ment Corporation Limited during each of the last 
three years, scheme-wlse; 

(b) the norms of analysing and assessing the 
family income for grant of loan under the various schemes 
sponsored by Deihl Scheduled Caste Finance and 
Development Corporation Limited; 

(c) the number of schemes launched by DSCFDC 
Limited during the last three years for the weltare of SCs; 

(d) the number of persons who have appNed under 
each Schema separately: 

(e) the criteria adopted for selection and the ~:>ans 
disbursed to the appHcants during the above said period 
under each Scheme separately; 

(f) whether the Government are aware of massive 
malpractices In scrutinizing the applications; 

(g) If so, whether a number of complaints have 
been received against the officers of DSCFDC Limited In this 
regard; and 

(h) If so, the action takenlproposed to be taken 
against the erring officials and measures being taken to 
safeguard the Interest of applicants? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) Under the Scheme of Assistance of 
State Scheduled Castes Development Corporations, Central 
Govt. participates In the Share Equity of all SCDCs including 
Delhi Scheduled Castes Finance and Development Corpo-
ration in the ratio of 49:51 Financial assistance provided du-
ring the last three years under this Scheme Is as follows :-

Year 

1997-98 

1998-99 

1999-2000 

Financial Assistance provided 

As. 223.95 lakhs 

Nil. 

Nil 

(b) For grant of loan, If the applicant is unmarried, 
income of hislher parents is included and in case of merrled 
appHcant, the income of hislher family members is included. 

For loan involving higher amount, Income certificate 
issued by the Government of NCT of Deihl Is conslder"d. In 
bankable loan scheme, only affidavit Is required from the 
applicant. In addition to above, photo copy of Ration Card 
and Scheduled Caste Certificate issued by Government of 
NCT of Delhi is also required. 
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(c) 12 Scheme. have been launched during the 
last three years; 

(d) Details are given In the statement attached. 

(I) Loan. under Bankable Scheme & National 
Scheme of Liberation and Rehabllltltion of 
Scavanger •. 

The Corporation seeks applications through News· 
paper advertisements. A Screening Committee, comprising 
of the General Manager, Loan Officer of Bank, concerned 
Bank Manager and Area Inspector of DSFDC, scrutinized 
and recommend viable cases to Banks for sanction of Joans 
with the approval of the Managing Directors. The proposals 
are processed based on status of SC Certificate and 
Certificate of Income (below the poverty line, I.e. Rs. 21,206/ 
- per annum) and having a valid ration card. 

Loan under NSF DC Scheme. 

Applications are Invited through Newspaper advertise-
ments. Selection of beneficiaries Is done by a Commlttel 
comprising of General ManagerlManaglng Director, two rep· 
resentatives of the Board of Directors and one repre.entatlve 
from NSFDC. On the basis of the ellglblAty criteria set by 
NSFDC, viz beneficiary should be holding Ration Card and 

he should also produce SC certificate and Clrtlflcatl of 
Income (showing that he Is living double below thl poverty 
Hne). The possession 01 vald driving IcencI Is essenllalln 
case of loans for transport sector. Only eWglbl1 persons are 
called for Interview and final selection Is done on the basi. of 
performance at the Interview. 

Loan. under DSFDC Schlme. 

The applicant should have got admission In a recog· 
nlsed Government Technical Institute anywhere In India and 
mUlt be a permanent re.ldent of Deihl, having SC certHleate 
lind family Income not exceeding Rs. 2,000/- p.m. 

Training Schema. 

The candidate must be a resident of Dllhl having SC 
certllicatelasued by the competent authority with family Income 
not exceeding RI. 2,000/- p.m. The candidate. are .Ilected 
on the basi. of marks obtained In Higher Secondary School 
Examination. 

Details of loan. disbursed to the appRcanll are given In 
Annexure. 

(I) and (g) No, Sir. 

(h) Does not arise. 

Statement 

Schemes 

aankable Schlmes 

1. General Loan Scheml 

2. National Schlml of Llberellon and 
Rehabilitation of Scavangers 

NSFDC assl.ted Schemel 

1. Transport Loan 

2. Purchase 01 TSRs 

3. Purchase of Bus 

Year 

2 

1997-98 
1898-99 
1eg9-00 

1997-98 
1988·il 
1999-00 

1997-98 
1~8-99 

1999-00 

1997-98 
1998-99 
1999-00 

1997-98 
1998-99 
1999-00 

Applications Applications 
Recelv.ed sanctioned/Disbursed 

3 4 

5207 2245 
2789 1788 
1842 2232 

2965 1258 
2159 1786 

439 2011 

Nil 35" 
275 20 

1015 26 

Nil Nil 
Nil 15 
07 06 

Nil 03 
Nil Nil 
02 02 
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DSFDC Schemes 

1. Loan for Higher Technical Education 1997-98 
1998-99 
1999-00 

• No fresh applications were called. 

2. Training Scheme. 

Schemes Vear 

1. Training In Footwear Design 1998-99 
1999-00 

2. Training In Computer 1997-96 
Software Development 1998-99 

1999-00 

3. Training In Other Trades 1997-98 
1998-99 
1999-00 

4. Training to ScavangelS 1997-98 
1998-99 
1999-00 

Validity of LoC 

4999. SHRI S.D.N.R. WADIYAR : Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether any external pressure has been put 
on the Government with regard to the validity of actual Line of 
Control; 

(b) If so, the details thereof; and 

(c) the stand taken by the Government thereon? 

rHE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA) : (a) to (c) 
The Line of Control is rooted In the Simla Agreflment which is 
a cornerstone for India-Pakistan relations. While the entire 
State of Jammu & Kashmir is lin Intergral part of the Indian 
Union, we believe that the Line of Control Is an Important 
measure for the maintenance of peace and security. We have 
always upheld the sancitlty of the Line of Control. The Inter-
national community has called on Pakistan to respect the 
Line of Control. 

Non-Payment of Salaries 10 Construction Workers 

5000. SHRI ANNASAHEB M.K. PATIL : Will the 
Minister of LABOUR be pleased to state: 

(a) whether the Government are aware that Indian 
workers in the construction sector in the United Arab Emirates 
are not being paid salaries by the companies; 

3 4 

23 23 
18 18 
31 31 

Targets Achlevaments 

50 56 
50 73 

500 500 
500· 500 
500 700 

250 271 
200 200 
200 250 

200 215 
200 203 
200 263 

(b) If so, the detalll thel1lOf; and 

(c) the steps taken by the Government to resolve 
this Issue? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA) : (a) to (c) 
As per the Information received from the Embessy of India, 
Abu Dhabi, United Arab Emirates, some Indian workers In 
the construction sector In the United Arab Emirate. were not 
paid salaries by the companies. The Embassy had racalved 
20 group complaints from January, 2000 to date regarding 
non-payment of dues. Each Instance was taken up with the 
concerned sponsors and companies and resolved amicably. 

India Turning Into. Soft State 

5001. SHRI ABDUL HAMID: Will the Minister of 
EXTERNAL AFFAIRS be pleased to stata : 

(a) whether the Govemment's anentlon has baen 
drawn to the pres. reports that India has become a 'Soft State' 
in the aftermath of the recent hijack of Indian Alrlnn plane; 
and 

(b) If so, the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA) : (a) 
Government have .een the reports appearing in the national 
media. 
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(b) In handling the situation arising from the hijac-
king Government set for itself clear priorities. These were: (a)
the earliest termination of the hijacking; (b) the safe return of
the passenger. crew and aircraft; and (c) safeguarding
national security. The manner in which the termination of the
hijacking was secured met the priorities that the Government
had set out. The hijacking of IC-814 has only made stronger
Government's resolve to combat the menace of terrorism.

Promoting of Fish Processing

5002. SHRI RAMSHETH THAKUR: Will the Minister
of AGRICULTURE be pleased to state:

(a) whether the Government propose to develop
the infrastructure facilities tor processing of fish at sea-shores
in the country, particularly in Maharashtra;

(b) whether any scheme is in operation for pro-
viding grant-in-aid to private entrepreneurs and other
agencies for the construction of cold storages and tor
purchase of fish processing machines;

(c) if so, the details thereof;

(d) the amount of grant-in-aid sanctioned during
the last three years, year-wise and State-wise; and

(e) the details of private entrepreneurs and agen-
cies which were granted grant-in-aid for the purpose in the
country particularly irr Maharashtra?

THE MINISTER OF STATE IN THE DEPARTMENT OF
FOOD PROCESSING INDUSTRIES OF THE MINISTRY OF
AGRICULTURE (SHRI SYED SHAHNAWAZ HUSSAIN) : (a)
Yes, Sir.

(b) and (c) To create additional facilities for preservation
and processing of fish, assistance in the form of grant is provi-
ded to NGOs, Co-operatives and PSUs. Under the scheme,
assistance in the form of loan is also provided to Joint!Assisted!
Private Sector & PSUs.

(d) and (e) Information regarding assistance released
to various Organisalions under the Scheme for Development
of Infrastructural facilities during last three years is given in
the statement attached.

Statement

Name of organisation Assistance released
(Rs. in lakhs)

2

1997-98

Andhra Pradesh

1. Bluepark Seafoods Ltd.
Visakhapatnam

25.00 (Laon)

~--- .

Karnataka

2. Karnataka Fisheries Dev.
Corpn. Ltd., Mangalore

30.00

Lakshadweep

3. Lakshadweep Dev. Corpn. l.td. 12.00

4. Lakshadweep Admn. 10.00

Maharashtra

5. Maharashtra Fisheries Dev.
Corpn. Ltd., Mumbai

33.00
(cold storage)

6. -do- 50.00
(ice plant)

Manipur

7. National Asso. of Fishermen,
Manipur State Unit

4.344

Tamil Nadu

8. Tamil Nadu State Apex 44.775
Fishermen's Co-op. Federation Ltd.,
(Released through NCDC, Delhi)

West Bengal

9. Uttar Dinajpur Central Fishermen's 20.908
Co-operative Society Ltd., Raiganj
(Released through NCDC, Delhi)

1998-99

Kerala

1. Kerala State Co-op. Fed.
for Fisheries Dev. Ltd.,
(MATSYAFED) (released
through NCDC)

143.50

2. -do- 54.06

West Bengal

3. West Bengal State Fishermen's 200.00
Cooperative Federation Ltd..
(BENFISH) (released through NCDC)

1999-2000

Andhra Pradesh

1. M!s Sai Marine Exports Pvt. Ltd.,
Visakhapatnam

50.00
(loan)

2



261 Written Answers Valsakha 6, 1922 (Saka) To Questions 262 cas 

2 

2. MIs Harlprlya Marine Food 50.00 
Exports, Bhlmavaram (loan) 

Kerala 

3. MIs Abad Fisheries, Cochln 50.00 
(loan) 

4. MIs Geo Aquatic Products 50.00 
Pvt. Ltd. (loan) 

5. Kerala State Co-op. Fed. for 42.10 
Fisheries Dev. Ltd., (MATSYAFED) 
(released through NCDC) 

Manlpur 

6. All Manlpur Rural and Urban 10.00 
Dev. Services, Imphal 

Goa 

7. Government of Goa 1.25 

Kashmir Issue 

5003. SHRI R.L. BHATIA: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether Kashmir issue cropped up during Ind-
ian delegation's negotiations with the hijackers at Kandhar 
on December 2B, 1999; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA) : (a) No, 
Sir. 

(b) Does not arise. 

Production of Tur 

5004. SHRI CHINTAMAN WANAGA: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) the production of Tur during each of the last 
three years and current year, State-wise; 

(b) whether the Govemmentflxed the support price 
of Tur for the current year; 

(c) If so, the details thereof; and 

(d) the steps taken/propose to be taken by the Uni-
on Govemment to increase the production of Tur parti-cularly 
In Maharashtra? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE (SHRI S.B.P.B.K, SATYANARAYANA.aAO).: 
(a) The productton of Tur during each of the last three veairs 
and current year, State-wlse is given in the statement "-hcliiod. "'I'1Trnf,1 

(b) and (c) Yes, Sir. The support price of the Tu~~~~~~r 
1999-2000 has been fixed at Rs. 11051- quintal. 

(d) The Centrally Sponsored Natlon~lqP~I~~s 
Development Project has been In operation In 25 ~t~d 
2 Union Territories.lncluding Maharashtra State for Increasing 
the production of pulses Including Tur In the codnttYF~r 
the scheme assistance is being provided for cr1tlcal.Ir,~ 
like production and distribution of seeds, seed mlnlkhs,l rlh'f;lto-
ved farm Implements, Rhylzoblum culture, micro-n~~, 
IPM and distribution of sprinkler sets etc. In addWon.fr:ontIIne 
and block demonstrations are also organised Ortbr"*l:'s 
field for transfer of production and protectlorifechnOJOgy. . 

Statement 
:? 2:00':: 

Production of Tur during I.st 3 years (1995.9M8 :lDQ..iJ9) 
and Current year (1999-2000) 

.~riw (f::) 

Rred!t.,m 1I00' *'-s 
State 1996-97 1997 -9B' t9:98-99 1999-2000 

2 
L.:i!r :6' .. n,I'-/(,.lC 

Andhra Pradesh 139.0 57.0 17B.0 154 

Arunachal Pradesh 0.4 

Assam 

Bihar 

GuJarat 

Haryana 

4.B 4.7 

75.9 89:7 

3BB.7 29£i.2 

/rr.~ _, i,' 5 
99. t/·.i''; :D9<] 

;"';'~'t.' , ~) -~:'''1 "I ,how 
Himachal Pradesh Nag. ,;:,0.1 '!'_;"'; :~·L,:~ :'ner--H:' 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashlra 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

j, ;,lq'," _ 11~:;:'i\' '(;lLq~1 

0.2 0.2 ',:.1'.,' J4f!l' :';;:'IF_,_ 

320.2 256.7 347.0 329 
,d2 to H'~HTlJcd A 

71t~'H~~~;~' ''i:~r:>B.9a' ,!,739 
J'II),'I' 'Our, OJ ... '! > 0;7,,;,' '1":,1 ... , ,: 

'dl~O~~:;::f'~l :::~: j~~! t',~~:~~'i 
1.7r:,,[')'1.8'1: \.; ,'12',.,,:1,' ""+~'l 

" '~:8'~'9d.a-"-""·'85.0 (s) 69 
)~ -1 I.! :I;I(')<~ 1-, -,-.!t' I;~ Jnemn19VO£) 

,:;', }(I,~,";~f2. '.', Jf,,~ I"il'eu~n: 
'I 'II '1 :~.nf~~5:9: "~!f~;t'."'!,~~rI; 
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2 3 4 5 

Tamil Nadu 57.7 35.5 99.5 86 

Tripura 0.8 0.7 0.5 

Uttar Pradesh 585.0 480.7 497.7 490 

West Bengal 2.7 2.2 1.7 10 

Dadra & Nagar Haveli 1.1 1.9 1.5 

Deihl 0.1 0.1 0.1 

Others 5 

All India 2655.8 1849.7 277215 2606 

Issuance of Green Card 

5005. SHRI VILAS MUTTEMWAR : Win the Minister 
of EXTERNAL AFFAIRS be pleased to state: 

(a) whether Germany proposes to grant green 
cards to IT professionals from India; 

(b) If so, the details thereof; 

(c) the time by which the cards are likely to be 
provided; and 

(d) the details of the other concessions Germany 
has agreed to provide to the Indians? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA) : (a, to (d) 
The Federal Government of Germany recently announced 
its decision. In principle, to recruit up to 20,000 foralgn 
computer experts. Including from India and East Europe, to 
work In the country under temporary work perA'llts. The 
Federal Government is stili to announce the actual terms and 
conditions and the legal, consular and economic framework 
under which these people would be able to render their 
services In the future. 

Allotment of Shops/sheds 

5008. SHRI HARIBHAU SHANKAR MAHALE : Will 
the MInister 01 SMALL SCALE INDUSTRIES AND AGRO AND 
RURAL INDUSTRIES be pleased to refer to reply given to 
Starred Question No. 22 dated February 23, 1994 regarding 
Prime Minister Rozgar Volana; 

(a) whether the Government have asked to the 
Government of NCT of Delhi to make provisions In their 
industrial policy for allotment of shops/sheds on priority to 
the beneficiaries of PMRY. particularly for SCs/STs; 

(b) If so, the details thereof; 

(c) the number of shops/sheds ate., allotted since 
1994 to the beneficiaries of PMRY by the DDA, NOMC, MCD 
and Delhi Cantonment Soard separately and the number of 
SCs out of them; and 

(d) the number of Industrial sites, shops, sheds 
etc. allotted to the beneficiaries of PMRY during each of the 
last three years? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, AGRO AND RURAL 
INDUSTRIES, MINISTER OF STATE IN THE DEPARTMENT 
OF PERSONNEL AND TRAINING, DEPARTMENT OF 
PENSIONS AND PENSIONERS WELFARE OF THE 
MINISTRV OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS AND MINISTER OF STATE IN THE DEPART-
MENTS OF ATOMIC ENERGY AND SPACE (SHRIMATI 
VASUNDHRA RAJE) : (a) and (b) No, Sir. 

(c) and (d) No, Sir. 

Prawn Processing Industries 

5007. SHRI S.D.N.R. WADIYAR : Will the Minister of 
AGRICULTURE ba pleased to state: 

(a) the number of prawn processing Incitlstries In 
organised and unorganised sectors in the country, State-
wise; 

(b) the foreign exchanges earned by the 
Government by exporting prawn during the last three years 
In Indian currencies; 

(c) whether Government propose to provlda more 
Incentives to set up such new prawn processing units; and 

(d) if so, the steps taken In that direction? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
FOOD PROCESSING INDUSTRIES OF THE MINISTRY OF 
AGRICULTURE (SHRI SYED SHAHNAWAZ HUSSAI~i : (a) 
The Information Is glvan In attached statament. 

(b) Foralgn exchange earned by exporting prawn 
during the last three years In Indian currencies are gIvan be-Icw :-

Vaar 

1997-98 

1998-99 

1999-2000 
(April-Feb.) 

Rs. In Crores) 

3140.56 

3344.91 

3298.47 

(c) and (d) Ves, Under Plan Scheme of Deptt. of Food 
Processlng Industries, assistance Is provided In the form of 
grantlloan for setting up new prawn processing units. 
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Statement 

Processing, Freezing, Accelerated Ireeze drying and 
Canning are the prawn processing Industries In organised 
sector. In India there are 575 Pre-processlng centres, 394 
Freezing plants, 3 Accelerat8d Ireeze drying plants and 13 
Canning plants registered with the Marine Products Export 

Dev. Authority (MPEDA) as on 29.02.2000 In the organised 
sector. The inlormation pertaining to the same In the unorga-
nlsed sector Is not available with MPEDA or Dapartment 01 
Food Processing Industries. The State-wise break up 01 
processing establishments registered with MPEDA Is as 
follows :-

State Pre-Processing Plants Freezing Plants AFD Plants Canning Plants 

Kerala 345 

Tamil Nadu 30 

Karnataka 16 

Andhra Pradesh 50 

Goa 5 

Gujarat 70 

Orissa 13 

Maharashtra 33 

West Bengal 13 

Total 575 

Steel Development Fund 

5008. SHRIMATI SHYAMA SINGH: 

SHRI NARESH PUGLIA: 

Will the Minister of STEEL be pleased to state: 

(a) whether the Government have decided to write-
off the loans given to SAIL from the Steel Development Fund: 

(b) if so. the total amount of loan. the Government 
propose to write-off; 

(c) whether the Government propose to ascertain 
the cauae of Increasing loans with SAIL; and 

(d) if so, the details thereol? 

THE MINISTEA OF STATE OF THE MINISTAY OF 
STEEL (SHRI DILIP RAY) : (al and (b) Yes. Sir. Government 
has approved the financial and business restructuring pac-
kage for SAIL which Inter-aUa Includes the waiver of lOins 
along wtth Interest thereon from Steel Development Fund to 
a value 01 As. 5073 crore. 

(c) and (d) For the modernisation of SAIL's steel plant at 
Durgapur, Rourkela and Bokaro, the bulk of funding was sou-
rced from market borrOwings. thus resuhing In accumulation 

127 

43 

13 

52 

5 

61 

17 

42 

34 

394 

3 

0 0 

7 

0 0 

0 3 

0 

0 0 

0 0 

0 0 

3 13 

01 loans. The total borrowings have Increased from As. 11.272 
cror.s In 1993-94 to As. 20,851 crores In 1998-99. 

R.habliltation Work 

5009. SHAI Y.S. VIVEKANANDA REDDY: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether the State Government of Andhra Pra-
desh has decided to start some rehabilitate irrigation schem .. 
In the State; 

(b) If so, the total cost of expenditure Involved there-
In; 

(c) whether the Chief Minister of Andhra Pradesh 
have sought more funds from the World Bank to bring more 
areas under Irrigation In the State; and 

(d) If so, the total amount received by the State so 
lar from the World Bank 10 implement the irrigation project in 
the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER ReSOURCES (liHRIMATI BIJOYA CHAKRAVARTY): 
(a) to (d) Yes, Sir. Government of Andhra Pradesh havelormu-
lated the Andhra Pradesh Economic Restructuring Project 
(Irrigation Component) to rehabilitate the State·s Major and 
Medium irrigation Schemes at a cost 01 Rs. 33665 CrOfes for 
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benefiting an ayacut of 24,48,354 ha. Subsequently State 
Government have also proposed a total of 2934 Minor 
Irrigation Tanks to be rehabilitated at a cost of Rs. 136.18 
Crores. This would benefit a total of 3,67,963 hectare. An 
amount of US$ 55.5 Million has been received by the State 
upto February, 2000 from the World Bank. 

Hou.e. for Seedl Worker. 

5010. SHRI SUNIL KHAN: Will the Minister of LAB-
OUR be pleased to state: 

(a) the number of Bidi workers who have received 
subsidy provided by the Government for their houses In West 
Bengal In 1999-2000: 

(b) the criteria followed for getting the subsidy; 

(c) the target set for the purpose in the State during 
1999-2000; 

(d) whether there is any proposal for group-hou-
sing scheme; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL) : (a) In 1999-2000,397 beadl 
workers have received subsidy provided by the Govt. for 
conltructlon of their houses in West Bengal. 

(b) The criteria followed for giving subsidy Is that 
the income of the bona fide beedi workers should not exceed 
PIs. 3600/- per month. 

(c) The target set for providing houses for beedi 
workera in the State of West Bengal during 1999-2000 was 
420. 

(d) and (e) The Govt. have not received any proposal 
for construction of houses for beedi workers of West Bengel 
under the Group Housing Scheme. 

Software Technology Park. 

5011. SHRI ANANTA NAYAK : Will the Minister of 
INFORMATION TECHNOLOGY be pleased to state: 

(a) the States where software technology parks 
have been set up; 

(b) whether the Government propose to set up new 
softwere technology parks in every State; 

(c) If so. the number 01 software parks proposed to 
be set up In the country In 2000-200 I, State-wise; and 

(d) 
therefor? 

the funds allocated and locations identified 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION TECHNOLOGY (SHRI 
PRAMOD MAHAJAN) : (a) Software Technology Parks of India 
(STPI) has set-up Software Technology Parks In the following 
States: 

State Location 

1. Andhra Pradesh Hyderabad 

2. Gujarat Gal)dhlnagar 

3. Karnataka Bangalore, Manlpur 
and Mysore 

4. Kerala Thlruvananthapuram 

5. Maharashtra Puna and Mumbal 

6. Orissa Bhubneshwar 

7. Punjab Mohali 

B. Rajasthan Jalpur 

9. Tamil Nadu Chennal and Coimbatore 

10. Uttar Pradesh Nolda 

The Government of West Bengal and Goa hive also 
set-up STPs In their States. In the case of STP at Goa the 
Central Government had released a grant of Rs. 1 crore. 

(b) to (d) It Is proposed to extend Software Technology 
Park facility to all the States in the country subject to technical, 
administrative and financial constraints. 

Meanwhile, STPs for the following States have already 
been approved and are being set-up : 

1. Guwahati In Assam 

2. Gal1gtok (as a hub centre to STPI-Guwahatl) 
In Sikklm 

3. Srinagar in Jammu & Kashmir 

Other locations under consideration Include Agartala 
(Trlpura) , Indore (Madhya Pradesh), Lucknow (Uttar Pradesh) 
and Hubli (Karnataka). Ministry of Information TlIChn:llogy 
has made an allocation of Rs. 250 lakhs In the year 2000-
2001 for financial assistance to new STPs. 

Production of Oll.eads 

5012. SHRI TARUN GOGOI : 

SHRI DILlPKUMAR MANSUKHLAL GANDHI: 

SHRI SHRINIWAS PATII.. : 

SHRI SATYAVRAT CHATURVEDI : 

Will the Minister 01 AGRICULTURE be pleased 
to state: 
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(a) whether the Government are aware that farmers 
are not getting remunerative price for their 'produce so that 
cultivation of oil seeds has drastically decline during the last 
several years; and 

(b) If so, the details of production of oU seeds during 
the Seventh Five Year Plan In comparison to each of the last 
three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S.B.P.B.K. SATYANARAYANA RAO) : 
(a) Yes, Sir. There has been a declining trend In the prices of 
oil seeds due to market forces. However, Government of India 
announces the Minimum Support Prices for Oilseed crops 
every year. In case the prices of Ollseeds fall below the 
Minimum Support Prices, NAFED which Is the central nodal 
agency, procure the oilseed grower's produce on the Mini-
mum Support Prices. 

Thus, there has been a significant Increase In the 
production of oilseeds from a level of 10.83 million tonnes 
during 1985-86 to the level of 25.21 mlltion tonnes during 
1998-99. 

(b) The details of production of Oilseeds during the 7th 
Five Year Plan as well as during the last 3 years are as under: 

Year 7th Five 
Year Plan 

1985-86 10.83 

1986-87 11.27 

1987-88 12.65 

1988-89 18.03 

1989-90 16.92 

(Production of Ollseeds) 

(In million tonnes) 

Year During the 
last 3 years 

1996-97 24.38 

1997-98 21.32 

1998-99 25.21 

Import of Milk Powder 

5013. SHRI RAM PRASAD SINGH: 

DR. RAGHUVANSH PRASAD SINGH: 

SHRI SUKDEO PAS WAN : 

Will the Minister of AGRICULTURE be pleased 
to state: 

(a) whether the Government are negotiating with 
WTO countries to levy duty on Import of milk powder; 

(b) if so, the details thereof alongwlth the names 
of the countries Involved In negotiation and agreed with the 
view point of India; 

(c) the milk powder Imported during each of the 
last three years and proposed to be Imported during the 
current year; and 

(d) the justification for this Imports? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : (a) 
and (b) Yes, Sir. Two tariff lines for milk powder (HS codes 
0402.10 and 0402.21) were bound at zero per cent duty prior 
to Uruguay Round, In September, 1996, the Governme'lt 
Initiated the process of upward revision of the bindings under 
Article XXVIII of the General Agreement on Tartlls and Trade 
(GAIT) 1994. Under the procedure prescribed under this 
Article, Government engaged In negotiations with the 
European community, Australia and USA who held the 
negotiating rights for the milk powder tariff lines. As a result of 
the negotiations, the tariff blndl(lg for both lines has been 
raised to 60% with a tariff rate quota of 10,000 MT per annum 
at 15%, for both the tariff Unes together on a global basis. 

(c) and (d) A statement Indicating the Import of milk 
powder during the last three years (1997-98, 1998-99 and 
1999-2000 April, 99 to August 99) Is enclosed. Since 
Government does not Import any milk powder, the question 
of Justification for the imports does not arise. 

Statement 

Import of Milk Powder during '997-98. '998-99 and '999-2000 (April, 99 to Aug. 99) 

S.No. Item 1997-98 

ITC Code Description Quantity Value 

2 3 4 5 

1. 04021001 Skimmed Milk 870250 41214427 
(in powder / granule/ 
other solid form) 

1998-99 

Quantity Value 

6 7 

Quantity In Kg. 
Value In Indian Rupees 

1999-2000 (Aprtr IKI 
to Aug' 99 (Provlslona~ 

Quantity Value 

8 9 

1584346 85905268 13736675 755879331 
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2 3 4 5 

2. 04021003 Milk food lor babies 1090 237832 
(In powder granule! 
other solid form) 

3. 04021009 Other (powder 3590 454342 
granule! other 
solid form) 

4. 04022100 Milk Cream (in 5000 375000 
powder granUle! 
other solid form) 

5. 04022902 Whole Milk Nil Nil 

6. 04022903 Milk for Babies 
powder!granule! 
exceeding 1.5% fat) 

11000 2019051 

7. 04022909 Other (E.g. Milk 
Cream) 

Adoption of Children 

Nil 

5014. DR. A.O.K. JAYASEELAN : Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) whether the Government propose to set up a 
database booth at Central and State levels for Information 
and formalities regarding adoption of children; 

(b) If so, the details thereof; and 

(c) the time by which such the database-booths 
are likely to be set up? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) No, Sir. However, a database of 
adoption of children through the Adoption Agencies recog-
nised by the Government of India in various states Is main-
tained at the Central Adoption Resource Agency, working 
under the Ministry 01 Social Justice and Empowerment. 

(b) Does not arise. 

(c) Does not arise. 

Manpower Export Racket 

5015. SHRI BHIM DAHAL : 

SHRI SHEESH RAM SINGH RAVI : 

Will the Minister of LABOU R be pleased to state: 

(a) whether the attention 01 the Government has 
been drawn to the news item captioned "UAE deports 26 

Nil 

6 7 8 9 

31036 4647759 19400 2735722 

18000 1170707 409233 40277263 

Nil Nil Nil Nil 

Nil Nil 4200 85580 

225918 30584958 10000 449679 

90 18773 178600 11983856 

'cheated' Indians· appearing In "ndlan Express' dated March 
26,2000; 

(b) If so, the facts reported In the news Item; 

(c) whether an Illegal manpower export market 
racket has been busted at IGI Airport New Deihl recently; 

(d) If so, the details thereof; 

(e) the action taken against the persons found 
involved In the racket; and 

(f) the steps taken!proposed to be taken to check 
such Illegal trade? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL) : (a) to (I) Even before appea-
rance of the news-llem In the Indian Express dated 26th 
March, 2000, Government had received Information from the 
Indian Mission In Dubal regarding Involvement of MIs India 
Emirates Association, New Deihl In sending the workers on 
visit visa and abondonlng them In UAE. An Inspection of the 
premises of the agent was made and It was found that thll 
agent was not registered under the Emigration Act, 1983. A 
complaint to the pollee authorities was made on 16th V.rch, 
2000. Later, when these workers returned the Immigration 
authorities also reported the matter to the poDce. 

The matter was taken up by the Consulate General of 
India, Dubai with the local authorities also -and the agent In 
UAE is reported to have been arrested. As and when Comp-
laints of similar nature are brought to the notice of the Govern-
ment, the matter Is taken up with the police authorltle. 
Immediately. All the State Governments have also been adYI-
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sed to issue necessary InstructJons right upto the poUce station 
level to keep a strict· vigil on the actJvltles of un-authorised 
agents. 

Provident Fund Account 

5016. SHRI P. RAJENDRAN : Will the Minister of 
LABOUR be pleased to state: 

(a) the amount outstanding In Provident Fund 
Account not withdrawn due to non-succession and disputes 
on right of successors; and 

(b) the total amount kept with the Government for 
the last three years. year-wlse? 

THE MINISTER OF STATE' IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL) : (a) The PF claims are settled 
In local account offices of the EPF Organisation. Therefore, 
the requiSite Information about PF amount pending for settle-
ment due to succession disputes is not centrally maintained. 

(b) The total amount pertaining to the Employees 
Pension Scheme and EDLI Scheme deposited In the Public 
account of the Central Govt. from the year 1996-97 onward 
was as given below : 

(Rs. in Crore) 

1996-97 12,405.60 

1997-98 13.813.44 

1998-99 15,413.73 

Re •• arch Work 

5017. SHRI SADASHIVRAO DADOBA MANDLIK : 
Will the Minister of AGRICULTURE be pleased to state: 

(a) whether the Indian Agricultural Research 
Instltue Is playing a great role in the progress of the country; 

(b) If so. role played by IARI; 

(c) the Research Institute engaged In vanous rese-
arch works for Improving the quaUty of ollseeds particularly 
of musturd and rape seed 011; 

(d) the financial assistance and other faclllles provi-
ded by the Union Government to those Institutes during the 
last tliree years. State-wise; and 

(e) the development of seeds undertaken by these 
Institutes during the above period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : (a) 
Yes. Sir. 

(b) The Indian Agricultural Research Institute 
(IARI) Is the premier nationallnstlMe for agricultural research, 
education and extension. The growth of agriculture In the 
country Is closely linked with the researches done and 
technologies generated by the Institute. The Green Revolution 
stemmed up from the field of IAR!. Development of high 
yielding varieties and hybrids of aU major crops, which occupy 
large area throughout the country, and generation and 
standardisation of their production techniques, have been 
the hallmarks of the Institute's researoh. 

The Institute has also given a lead In Integrated pest 
management,lntegrated soll-water-nutrlent management and 
plant biotechnology over the years. IARI has excelled as a 
centre of higher sducatlon and training In agricultural 
sciences at national and International levels. 

(c) The Institutes engaged In various research 
work for Improving the quaUty of ollseeds ara National Res-
earch Centre for Rapeseed and Musterd (NRCRM), 
Bharatpur (Rajasthan), National Research Centre for 
Groundnut (NRCG). Junagarh (Gujarat), National Research 
Centre for Soyabean (NRCS), Indore (M.P.) and Directorate 
of Oilseed Research (DOR), Hyderabad (Andhra Pradesh). 
These National Research CentresJProject Directorate have 
been entrusted with the relponsiblUty of Improving the quality 
al well as other character'S of ollseeds. In addition to thssa 
National Institutes, All India Coordlnatad Research Projects 
on ollseeds funded by ICAR, ara functioning. Thesa projects 
have coordinated research centres at various state agrl-
culturel universities. In case of rapeseed and mustard, all-
India coordinated research project has 22 centres In various 
States. 

(d) The financial assistance and other faoilities 
provided to Institutes engaged In ollseeds research for the 
last three years ars as follows :-

Institutes Allocation (Rs. In Lakhs) 

1997-98 1998-99 1999-2000 

NCRM, Bharatpur (Raj.) 

Plan: 92.00 230.00 300.00 
Non Plan: 30.00 63.50 89.00 

NRCG, Junagarh (Guj.) 

Plan 92 .. 50 130.00 105.00 
Non Plan: 93.00 138.00 125.65 

NRCS, Indore (M.P.) 

Plan: 46.00 70.00 135.00 
Non Plan: 45.00 46.50 135.00 

DOR. Hyderabad (A.P.) 

Plan: 570.05 236.00 135.00 

i 
t 

, 
! 
( 
! , 

Non: Plan 186.00 273.50 119.62 ~' 

l: 
,i. 
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(e) In the last three years more than 40 new 
varieties/hybrids of different ollseeds crops have been 
developed by these Institutes in collaboration with the All-
India Coordinated Research Projects, released and notified 
for cultivation in different States. These varieties/hybrids 
combine high yield potential with other desirable traits 
Including resistance to Important diseases In some cases. A 
few quaHty lines of rapeseed mustard having th~ charac-
teristics of low erucic acid and low glucoslnolate have also 
been developed which are currently being tested In different 
agro-cllmatic conditions. 

[Translation] 

Unemployed Youth 

501 B. SHRI MANSINH PATEL: Will the Minister of 
LABOUR be pleased to state: 

(a) whether the number of unemployed youths 
have increased during the period from 1991 to 1999 In the 
country; 

(b) if so, the number of the unemployed youths at 
the end of the year 1991 and 1999; 

(c) whether the Increase In number of Job seeking 
youths Is much in comparison with the increase In the popu-
lation during the said period; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL) : (a) and (b) The number of job-
seekers, all of whom are not necessarily unemployed, which 
was of the order of 363 lakhs at the end of December, 1991, 
has gone up to 403.71akhs at the end of December, 1999. 

(c) No, Sir. 

(d) Does not arise. 

[English] 

Restructuring of C.B.I. 

5019. SHRI C. SREENIVASAN : Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Central Bureau of Investigation Is 
to be transformed soon from Ministry of Personnel, Public 
Grievances and Pensions to the Ministry of Home Affairs; 
and 

(b) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, AGRO AND RURAL INDUS-
TRIES, MINISTER OF STATE IN THE DEPARTMENT OF 
PERSONNEL AND TRAINING, DEPARTMENT OF PEN-
SIONS AND PENSIONERS WELFARE OF THE MINISTRY 
OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE DEPART-MENTS OF 

ATOMIC ENERGY AND SPACE (SHRIMATI VASUNDHARA 
RAJE) : (a) No, Sir. 

(b) Does not arise. 

Indo-French Ties 

5020. SHRI PRABHAT SAMANTRAY : 

SHRI MADHAVRAO SCINDIA : 

Will the Minister of EXTERNAL AFFAIRS be 
pleased to state : 

(a) whether the French Foreign Mlnl.ter visited 
India In February 2000; 

(b) 
countries; 

If so, the details of talk. held between the two 

(c) the OLncome thereof; 

(d) whether In March, 2000 both the countries 
signed varioul agreements for closer bilateral relations; 

(e) If 50, the details of such agreements; 

(f) the steps takenlproposed to be taken to Imple-
ment them; and 

(g) the steps proposed to be taken to further 
improve the relations between the two countries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA) : (a) to (e) 
Yes, Sir. Mr. Hubert Vedrine, Foreign Minister of France, visited 
India on 17 & 18 February, 2000. The talks held during this 
visit reviewed bilateral relations as well as regional and 
multilateral developments. The visit contributed to better 
appreciation of our mutual Interests, and enhanced appre-
ciation by France of the Implcatlons of developments In India's 
neighbourhood. The French Foreign Minister reiterated that 
India has a rightful place In any expanded UN Security 
Council. The two sides agreed to co-operate, bilaterally and 
In multilateral fora, to combat global terrorism. 

(d) to (f) Yes, Sir. India and France signed the bilateral 
Cultural Exchange Programme for the years 2000-02 on 10 
March, 2000. The minutes of the 8th meeting of the Indo-
French Joint Committee on Sclentiftc & Technical Co-ope-
ration, which provides for various selentlflc and technical 
exchanges between the two countries over the next year, 
ware also signed. The Implementation of the.e agreements 
would Involve exchange of Information, joint projects In S & 
T, visits of cultural troupes, organisation of seminars & exhi-
bitions etc. 

(g) India will continue to wotk closely with France 
to ensure closer bilateral relations, Including through high-
level visits. The recently concluded visit of Ra.htrapatl~ to 
France, the first aver by an Indian Head of State to France,lI 
an expression of this commitment. 
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Promotion 0' Village Industry 

5021. SHRI P.O. ELANGOVAN : Will the Minister of 
SMALL SCALE INDUSTRIES AND AGRO AND RURAL 
INDUSTRIES be pleased to state: 

(a) whether the Government propose to promote 
the village industry and works like weaving of basket with 
bamboo, mat weaving with colr and making of wall hangings; 

(b) II so, the details thereof; 

(c) the amount released for the above purpose to 
Tamil Nadu during last three years; and 

(d) the steps taken to export these Items abroad? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, AGRO AND RURAL 
INDUSTRIES, MINISTER OF STATE IN THE DEPARTMENT 
OF PERSONNEL AND TRAINING, DEPARTMENT OF 
PENSIONS AND PENSIONERS WELFARE OF THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS AND MINISTER OF STATE IN THE DEPART-
MENTS OF ATOMIC ENERGY AND SPACE (SHRIMATI 
VASUNDHARA RAJE) : (a) and (b) Yes, Sir. The activities of 
mat weaving, basket making are covered under ongoing 
programrnes of the Khadl end Village Industries Commission 
(KVIC). In addition to providing margin money grant to the 
units, the KVIC also provides technical guidance and training 
for the development of mat weaving and basket making 
Industry. The Colr Board is providing technology. and raw 
material to develop colr yarn spinning, weaving and product 
development through research and development, training 
extension and financial assistance. 

(c) The KVIC has released the followtng amounts 
to the State of Tamil Nadu from Its Budgetary sources for 
village Industries, as a whole :-

Year 

1997-98 

19i8,i~a, \ I' 
1H9~' 

Rs. In Iakhs 

85.34 

451.51 

248.57 

The Colr Board has no pre-<letermlned allocation of 
funds for this purpose. Howevr, the details of expenditure 
incurred by them during the past three years for 
Implementation of various schemes In Tamil Nadu are given 
below :-

Year Rs.ln lakhs 

1997-98 90.96 

1998-99 91.99 

1999-2000 61.84 

(d) As far as the KVIC Is concerned, It motivates 
the exporting units to export V.1. products by providing certain 
incentives; such as concesslonal rate of Interest, cash 
Incentives, etc. 

The Colr Board undertakes various export promotion 
measures like participation In fairs and exhibitions, subsidised 
space for exporters at the exhibitions, trade Information 
services, etc. 

MSP 0' Foodgralns 

5022. SHRIMATI SHEELA GAUTAM : Will the Minister 
of AGRICULTURE be pleased to state: 

(a) the Minimum Support Price (MSP) fixed for 
each foodgralns for the last three years; 

(b) whether the Government propose to revise the 
MSP In the current year; and 

(c) II so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S.B.P.B.K. SATYANARAYANA RAO) : 
(a) A statemant showing the MSPs fixed for each foodgralns 
for the last three years is attached. 

(b) and (c) No, Sir, because the Government has already 
fixed the MSP of foodgrains crops of the current crop year, I.e. 
1999-2000. 

Statement 

S.No. 

1. 

2. 
~. 

dS,.0:.~J' ,(~.(': 

Jowar 
.. J!!air~ .. j.'· ~":. 

Variety 

3 
Common 
Grade 'A' 

n, 
Minimum Support Price 

(AccOrding to Crop Year) 

1997-98 
.\ 

4 
415 

_l':I_, 445 
360 

~,t " 

;, l . 

4'40' . 
47q, 
390 

"'!:It> 
.520. 
415 

(Rs. Per qUlntaQ 
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2 3 4 5 6 

4. Ragl 

5. Maize 360 390 415 

6. Wheat 510· 550 580 

7. Barley 350 385 430 

8. Gram 815 895 1015 

9. Arhar 900 980 1105 

10. Moong 900 960 1105 

11. Urad 900 960 1105 

, Including a Central Bonus of As. 55.00 per qulnlal payable from 01.04.98 10 30.06.98. 

Export Order. 

5023. SHRI BASU DEB ACHARIA : Will tha Minlstar 
of INFORMATION TECHNOLOGY be plaased to stata : 

(a) the Export Ordara rlcelved from Iran by Elec-
tronics Trade and Technology Dlvllopment Corporation 
Limited during the last five years; 

(b) whither any commission was paid against IX-
port orders from Iran; 

(c) If so, thl details of thl commission paid along-
with dltalls of beneficiaries and mode of paymant; 

(d) whether the paymlnt of commission was 
approved; and 

(I) 
daal? 

thl net profit lamed by tha Corporation In this 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION TECHNOLOGY (SHRI 
PRAMOD MAHAJAN) : (a) Export ordars worth US$ 4.00 
million approxlmataly hava baan recalved from Iran slnca 
1996. Tha details are In attached statamant. 

(b) to (d) A commission of 12.5% of tha Invoice value 
aftar raallsatlon of ax port proceads was paid to ona Mr. 
Mohammad Raza Jahanfar Rasident of Tehran, Iran. The 
moda of payment was through the Company's bankar. 

(a) The margin including axport Incantlvas, on 
export to Iran after paying tha agency commission has b.an 
in the ranga of 15% to 18%. 

Statamant 

Details of Export Order Received by ET& T from Iran since 1996 till date 

SI.No. L.lC No. & Date Itam valualn US$ 

2 3 4 

1. 680721752004318 Dtd. 8.7.96 TV Kits 494,000.00 

2. 680721752028914 Dtd. 3.2.97 -do- 47,600.00 

3. 680721752032315 Dtd. 18.2.97 -do- 222,000.00 

t 680721752035712 Dtd. 1.3.97 -do- 247,600.00 

;. 6807217520369/9 Dtd. 8.3.97 -do- 255,600.00 

i. 680721760065/1 Dtd. 10.7.97 -do- 203,400.00 

6807217620093/6 Old. 8.8.97 -do- 203.400.00 

I. 880721762016512 Dtd. 18.10.97 -do- 203,400.00 

6807217620167/6 Old. 18.10.97 -do- 203,400.00 

O. 6807217620281/1 Dtd.7.1.98 -do- 203,400.00 

1. 6807217620373/3 Dtd. 15.3.98 -do- 201,640.00 
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2 3 4 

12. 6807217720125/3 Old. 28.7.98 -do- 119,000.00 

13. 6807217720171/0 Old. 5.9.98 -do- 119,000.00 

14. 6807217720231/9 Old. 19.12.98 -do- 119,000.00 

15. 6807217720281/4 Old. 16.3.99 -do- 119,000.00 

16. 6807217820007/3 Old. 17.4.99 -do- 75,800.00 

17. 6807217820011/4 Old. 1.5.99 BfW CATs 34,000.00 

18. 880721785003917 Dtd. 23.5.99 -do- 122,600.00 

19. 6807217820049 Old. 30.5.99 TV Klls 75,800.00 

20. 680721782004812 Old. 31.5.99 -do- 75,800.00 

21. 680721782004618 Dtd. 31.5.99 BfWCATs 34,000,00 

22. 6807217820051/6 Dtd. 1.6.99 BfWCRTs 75,800.00 

23. 6807217820166/5 Dtd. 6.9.99 BfWCATs 34,000.00 

24. 6807217820248/4 Dtd. 13.12:99 -do- 29,800.00 

25. 6807217820295/8 DId. 2.2.2000 TV Kits 61,000.00 

26. 680721782034514 Old. 14.3.2000 -do- 61,000.00 

27. 6807217820341/6 Old. 14.3.2000 BfW CATs 29,800.00 

28. 6807217820343/0 Old. 14.3.2000 -do- 29,800.00 

29. 68072176204019 Dtd. 17.3.99 Kits for Electronic Ballasl 54,000.00 

30. 68072176203991 Old. 18.3.96 

31. 68072m20049/6 Dtd. 275.98 

Command Area Development Programma 

. 5024. SHAI SAHIB SINGH: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) the scheme of Command Area Developmenl 
with physical and financial dimensions, and achievements 
made during Five Years Plan of the country; 

(b) Ihe number of such schemes funded by the 
Union Governmenl and benefit derived therefrom;' 

(c) the achievements and drawbacks of the sche-
mes; and 

(d) Ihe manner In which these schemes are Okely 
to be modHied specially to make implementation easier? 

THE MINISTER OF STATE IN THE MINISTRY OF 

-do- 54,000.00 

Spares 17,500.00 

Tolal US$ 40,26,140.00 

WATER RESOURCES (SHRIMATI VIJOYACHAKAAVARTY): 
(a) The Centrally Sponsored Command Area Development 
Programme was launched in the country during 1974-75 with 
the objective of bridging the gap between the Irrlgallon 
potential created and utlUsed In the Irrigation commands and 
integrating ell the activities related with irrigated agriculture 
In a coordinated manner. The Programme components are: 

(I) On-Farm Development (OFD) worl<s : 

(a) 

(b) 

(c) 

(d) 

Development of field channels and field drains 
within the command of each outlet. 

Land levelHng on an outlet command basis. 

Reclamation of waterlogged are .. in the Irrt-
gation commands. 

Realignment of field boundaries wh •• ever 
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(e) 

(f) 

(g) 

necessary (where possible consolidation of 
holdings should also be combined). 

Enforcement of a proper system of "Warabandl" 
and fair distribution of water to individual fields. 

Supply of all Inputs and services Including cre-
dit, and 

Strengthening of extension services. 

(II) Selection and Introduction of sutlable cropp/ng 
patterns. 

(III) Development of ground water to sLipplement 
surface Irrigation (con. Junctlve use under Minor Irrigation 
Sector). 

(Iv) Development and maintenance of the main and 
Intermedlata drainage system (Irrigation Sector). 

(v) Modernisation, maintenance and efficient 
operation of the irligatlon system upto the outlet of one cusec 
capacity (irrigation Section). 

Central assistance is provided on matching basis to 
the State Governments on Identified tems 01 work. Fifth Five 

Vear Plan to Eighth Five Vear Plan achievements and outlay 
for Ninth Five Vear Plan are given In statement I and II. 

(b) to (d) Initially 60 Irrigation projects were Included 
under the Programme. At present, 228 Irrigation projects are 
covered under the programme which are spread over 23 
States and 2 Union Territories. The Evaluation Studies 
conducted in the past revealed that there has been positive 
Impect In certain projects on various Impact Indicators, which 
Include increase in irrigated area and agricultural productivity. 

During the assessment 01 the programme certain draw-
backs were noted In the scheme which mainly Include : (I) 
unreliable water supply at the government outlet, (II) problem 
of drainage and waterlogging In the commands, (III) non 
participation of farmers In the Irrigation management, Iv) lack 
of dissemination 01 technical know-how 01 efficient water 
management and Improved agricultural practices among the 
farmers etc. To address these constraints, proviSion lor correc-
tion of system deficiencies, linking of coliector, IntermAdlate 
and main drains, IIberanslng technical and financial assis-
tance to Water Users' Associations and cent per cent assis-
tance for activities related with dlsleminatlon of technical 
know-how etc. have been proposed to the Planning Commi-
ssion for Inclusion under the scheme during the 9th Plan 
period. 

Statement-I 

Details of Physical Achievements in the Cora Components of on-farm development walks 
under the Command Area Development Programme 

(In Thousand Hectare) 

S.No. Plan Period Achievements In the Core Components of On-Farm Development Works 

Construction 
of field 

Channels 

V FIve Vear Plan 27Q3.01 
(1975-80) Including 
annual plan 1979-80 

2 VI FIve Vear Plan (1980-85) 5178.08 

3 VII Five Vear Plan (1985-90) 3167.58 

4 Annual Plans (1990-91 1051.71 
and 1991-92) 

5 VIII Five Vear Plan (1992-97) 1762.27 

6 . lX,f1 ... eY~"r Plan (1997-2002) 641.011 

Total 14593.66 

, Th8:'IIgUr4iS' jjtv..,' areal:hlWem~rit. liBelern 'ihe nisi two years i.e. 

Construction Warabandl 
of field 
drains 

Not under 0.00 
budgetary provision 

till 6th Plan 1215.62 

423.P'~ 3741.51 
(since inception) 

161.44 1160.00 

187.70 2525.67 

92.75# 762.351 

865.76 9405.15 

1997·98 and 1998·99 01 the Ninth Five Year Plan. 

Land 
Leaving 

and Shap/ng 

1111.56 

435.80 

375.21 

72.64 

106.81 

33.68# 

2135.70 
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Statement·11 

Details of Central Assistance Released to the srates 
under the Centrally Sponsored Command 

Area Development Programme 

(Rupees In lakh) 

S.No. Plan Period R.leases made to 
the States 

V Five Year Plan 13690.91 
(1975-80) Including 
annual plan 1979-80 

2 VI Five Year Plan (1980-85) 25686.71 

3 VII Five Year Plan (1985-90) 49887.57 

4 Annual Plans (1990-91 and 19056.69 
1991-92) 

5 VIII Five Vear Plan (1992-97) 80688.92 

6 IX Five Year Plan (1997-2002) 30499.82 

Total 199;310.82 

7 IX Five year Plan (1997-2002)- 84000.00 
Outlay (Projected) 

• The ligures given are achievements made In lhe lirlll lwo y-. I. •. 
1997·98 and 1998·99 of lhe Nlnlh Fiv. Year Plan. 

Repatrletlon of Union Carbide Chief 

5025. SHRI RAM PRASAD SINGH: Will the Minister 
of EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Warren Anderson Union Carbide 
Chief has not stili got repatriated to India; 

(b) If so, the reasons for dealy; 

(c) whether there has been pubIc demonstration 
at New Deihl on this Issue; and 

(d) If so, the reaction of the Government thereto 
alongwlth the steps taken for bringing Anderson to India? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA) : (a) Ves, 
Sir. 

(b) and (c) The various aspects of the extradition of the 
Union Carbide Chief Warren Anderson from the United States 
of America to India are under consideration of the Govern-
ment. 

(d) Ves, Sir. 

Conmle.1on on Review of Admlnlltratlon LaWI 

5026. SHRI SHIVAJI VITHALRAO KAMBLE : Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government have received any 
report from the Commlulon set up on Review of Admlnls-
tretive Laws; 

(b) If 10, the details of the recommlndations made 
and the details of those recommendations which have been 
accepted by the Govemment; 

(c) the details of the action plan proposed thereon; 
and 

(d) 
regard? 

the present status of the action taken In this 

THE MINISTER OF STATE IN THE MINISTRV OF 
PLANNING, MINISTER OF STATE IN THE MINISTRV OF 
STATISTICS AND PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE DEPARTMENT OF 
ADMINISTRATIVE REFORMS AND PUBLIC GRIEVANCES 
OFTHE MINISTRV OF PERSONNEL, PUBLIC GRIEVANCES 
AND PENSIONS (SHRI ARUN SHOURIE) : (a) Ves, Sir. The 
Commission on Review of AdministratiVe Laws submitted Its 
raport to the Cabinet Secretary on 30 September, 1998. 

(b) to (d) A Statement Is attached • 

Statement 

The Important recommendations made by the Comm-
Ission In Its report are as under: 

(I) All the MlnlstrieslDepartments should compile 
upto date Information about rules, regulations, 
orders and procedures under different Central 
Laws administered by them Including manuals In 
respect of areas which are Important from the 
point of view of the general pubHc. 

(II) Expeditious amendments should be considered 
In respect of a critical 1st of about 109 laws 
Including those regarding' which action has been 
Initiated. 

(III) There Is a need also for unification and harmonl-
saUon of statutes, laws and regulations with 
reference to the perspective of domestic and 
foreign investors, trade and industry, consumers, 
builders, exporters and Importers. In this procesl, 
the Government should slmpHfy the language 
used In all regulations, rules and orders. 

(Iv) Repeal of 1382 Central Llws of dltlerent cate-
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gories out of about 2500 Laws In foree, as Rsted 
belwo :-

(a) 166 Central Acts Qncludlng 11 
Pre-Natlona.aatlon Acts and 20 
VaRdation Acts). 

(b) 315 Amendment Acts. 

(c) 11 British StaMes stili In foree. 

(d) 17 War-time permanent ordinances. 

(e) 114 Central Acts relating to state aubjec:ts. 

(I) 700 Appropriation Acts (approximately) 
passed by Parliament. 

(g) 35 Reorganisation Acts. 

(h) 12 Laws appHcable to High Courts. 

(i) 12 Personal Laws. 

The Commission has recommended their repeal on 
the ground that these laws have become either Irrelevant or 
dysfunctional. 

(v) The Commission hu recommend8d expansion 
01 the system 01 alternate disputes resoMlon and 
more effective utllI,allon of the Albltratlon and 
ConclUatlon Act. The Comml,aIon has also reco-
mmended entrustment 01 pending cases of 
subordinate courts to the "Lok Adalats". 

2. Copies 01 the Report of the Commission were sent 
to all Mlnistries/Departments of the Government of India and 
Chlel Secretaries of State GovemmentslUTs In Novemober, 
1998 for examination 01 the various recommendations and 
for devising suitable action plan for Implementation of the 
recommendations. MOst 01 the Ministries have Initiated action 
to bring out suitable amendments/modifications In the Acts 
and Laws etc. being administered by them. The Ministries! 
Departments have initiated action to amend or repeal 241 
Acts. These Include 109 Acts considered to be of critical 
relevance to the terms of reference of the Commlulon. 

3. The Mlnlstries/Departments have also Initiated 
action on repeal dysfunctlonal/outdated laws/Acts etc. 
RepeaHng and Amending Bill In respect of 315 Amendment 
Acts has been Intorduced In the RalYa Sabha on 21-12-1999. 
The Issue pertaining to repeal of 700 Appropriation Acts was 
relerred to the Attorney General 01 India lor advice which has 
been recently received and further action Is In progress. 114 
Central Acts relating to State List have been referred, by the 
Legislative Department, to the concerned State Governments 
for repeal. 01 the remaining 253 Acts, 5 Acts, pertain to State 
List on which action is to be taken by the State Govemments 
and 3 Acts have been repeated In the Ust of 186 Central Acts 
recommended for repeal by the Commission. This brings 

down the total from 253 Acts to 245 Acts. Out of 245 remaining 
Acts, action has been Initiated In respect of 220 Acts and Is at 
various stages. These 220 Acts Include 120 Acts In respect of 
which the concerned MlnlstrieslDepartments have taken a 
decision not to repeal them and 94 Acts which In accordance 
with the decisions of the respective MlnlstriesIDepartments, 
are to be repealed. Action to repeal or amend the remaining 
Acts Is at various stages. 

4. All the un-repealed Central Acts of all India 
AppMcation have been placed on the NICNET and Internet. 
An action plan has been prepared and communicated to 
concerned Mlnlstries/Departments for making all subordinate 
legislations available on the NICNET. 

5. The follow-up action on Implementation of the 
recommendations' of the Commission Is being monitored on 
a regular baals by the Department of Administrative Reforms 
and PubUc Grievances and the Legislative Department (Mini-
stry of Law, Justice and Company Affairs). The Government 
has also set up a 'Standlng Committee under the Chair-
manship of Secretary (Personnel) to monitor the follow-up 
action on the recommendations of the Commission. 

6. S1mpUfication and consoUdation of rules. and pro-
cedures Is an on-golng process. Legislative Department has 
recently taken steps to bring out sector-wlse compendlalCD 
of legislation beginning with a compendlumlCD on Election 
Laws. 

7. As regards the recommendations 01 the Commi-
ssion lor Improvement In the system of administration of 
Justice, the Arbitration and ConciBation Act, 1996 hu, for the 
first time, Introduced the concept of conciliation In India In 
consonance with the ·Unlted Nations Commission on Inter-
natinal Trade Laws· model. In order to provide necessary 
Infrastructural support, the Department 01 Legal Affairs has 
taken Initiative to set up International Centre for Alternate 
Dispute Resolution, as a private registered society. Under 
the Legal Services Authorities Act, 1987, Lok Adalats have 
been constlMed at various levels under the guidance of the 
Legal Services Authorities set up at the national, state and 
district levels. 

Allocation Made to KVtc 

5027. SHRI RAM SINGH KASWAN : Will the Mlnl,ter 
01 SMALL SCALE INDUSTRIES AND AGRO AND RURAL 
INDUSTRIES be pleased to state: . 

(a) the allocation made to the Khadl and Vllage 
Industries Commission for their activities In the country d:.lling 
each 01 the last three years: State-wise: 
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(b) the number of persons benefited by KVIC Statement-II 
during this period, State-wise; 

State-wise Cumulative Employment Generated 
(c) whether performance of this Commission has under KVI Programme 

been evaluated; and 
(Employment In lakh persons) 

(d) If so, the details thereof? 
S.No. State/Union 1996-97 1997-98 19911-99 

THE MINISTER OF STATE OF THE MINISTRY OF Territories 
SMALL SCALE INDUSTRIES, AGRO AND RURAL 
INDUSTRIES, MINISTER OF STATE IN THE DEPARTMENT 2 3 4 5 
OF PERSONNEL AND TRAINING, DEPARTMENT OF PEN- Andhra 3.59 3.60 3.59 
SIONS AND PENSIONERS WELFARE OF THE MINISTRY 
OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 

Pradesh 

AND MINISTER OF STATE IN THE DEPART-MENTS OF 2 Arunachal 0.01 
ATOMIC ENERGY AND SPACE (S!'lRIMATI VASUNDHARA Pradesh 
RAJ E) : (a) The details of funds released to KVIC during the 
last three years are given In statement-I. Funds are allocated 3 Assam 1.13 1.11 1.25 

Scheme-wise and not State-wise. 4 Bihar 3.50 3.75 3.BO 

(b) The details of number of persons benefited 5 Goa 0.05 0.05 0.05 
during the last three years are given In the statement-II. 

6 GuJarat 1.07 1.07 1.01 
(c) The performance of the Commission for the 

year 1999-2000 has not been evaluated so far. 7 Haryana 0.95 0.92 0.91 

(d) Does not arise. 8 Himachal 
Pradesh 

0.93 0.79 0.83 

Statement-I 9 Jammu & 0.85 0.96 1.23 
Funds Released to KVIC Kashmir 

(Rs. In lakhs) 10 Karnataka 1.98 2.33 2.42 

S.No. SUb-head 1997-98 1998-99 1999-2000 11 Kerala 2.12 2.32 2.0B 

Plan 12 Madhya 1.25 1.16 1.29 

1. Khadi Grant 19655 15960 9470 Pradesh 

2. Khadi Loan 2098 2098 1500 13 Maharashlra 4.76 4.00 4.65 

3. V.I. Grant 8400 8400 5400 14 Manlpur 0.43 0.42 0.42 

4. V.1. Loan 900 900 498 15 Meghalaya 0.13 0.13 0.11 
5. S&T (Khadl) 30 30 30 16 Mlzoram 0.11 0.12 0.15 
6. S&T(V.I.) 95 170 170 

17 Nagaland 0.18 - 0.19 0.19 
7. REGP 10500 4665 1103 

Sub Tolal 41678 32223 18171 lB Orissa 2.05 2.10 1.98 

Non-Plan 19 Punjab 1.85 I.B4 1.73 

8. Khadi Grant 2400 2400 2400 20 Rajasthan 4.06 4.41 4.33 

9. Admn. 2400 2560 2410 21 Sikkim 0.04 0.05 0.06 
Expenditure 

10. HBA Loan 30 30 22 Tamil Nadu 11.38 10.91 11.16 
30 

Sub Total 4B30 4990 4840 23 Tripura 0.26 0.27 0.23 

Grand Total 46508 37213 23811 24 Uttar Pradesh 11.61 10.21 10.51 
_. __ ._-. __ 0 
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2 3 4 5 

25 West Bengal 3.61 3.51 . 4.05 

26 Andaman 
and Nlcobar 

27 Chandlgarh 0.03 0.04 0.03 

28 Dadra & 
Nagar Haveli 

29 Daman & Diu 

30 Delhi 0.21 0.18 0.18 

31 Lakshadweep 

32 Pondicherry 0.04 0.05 0.05 

Total: 58.17 56.50 58.29 

• less than 500 

National Commission on Organic Farming 

5028. DR. RAGHUVANSH PRASAD SINGH: 

SHRIMATI KANT I SINGH: 

Will the Minister of AGRICULTURE be pleesed 
to state: 

(a) whether the harmful effects 01 agro-c:hemlcals 
are showing up In the world and greater Interest Is being 
shown towards organic larming; 

(b) whether In western countries demand 01 
organic produce Is oustrlpplng supplies and estimated market 
Is already 01 about $ 10 billion (Rs. 44000 crores); and 

(c) whether the Government is considering to have 
National Commission on Organic Farming with sufficient 
lunds, If not. how the organic farming is proposed to be 
promoted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S.B.P.B.K. SATYANARAYANA RAO) : 
(a) and (b) A greater awareness Is emerging about the 
possible ill-effects 01 use 01 high doses 01 agro-c:hemlcals In 
agriculture. The demand for organic produce Is apparently 
gaining popularity world over particularly In western countries. 
However. it Is difficu~ to make an exact assessment 01 demand 
and supply 01 organic products required In the western 
countries. In the Indian context. complete dependence on 
organic sources of plant nutrienels and biological pest control 
measures etc. may not ensure high levels of crop production. 
For enhanced and sustained foodgrain production, Govem-
ment Is advocating balanced and integrated use 01 plant 
nutrients and integrated pest management practices. Such a 
strategy ensures that use of agro-chemlcal is kept at an opti-
mum level. 

(c) Government has decided to set up a Tuk Force 
on Organic Farming and not a National Comrnlsslon on 
Organic Farming. 

AnU-Oalh Ord .... 

5029. SHRI AJAY SINGH CHAUTA~:MII the PRIME 
MINISTER be pleased to state: 

(a) whether the attention of the Government has 
been drawn to the news.Jtem captioned "Central to annual 
flve ant-Daat orders" appearing In Times 01 India dated April 
11, 2000; 

(b) \I so, the lacts 01 the matter reported therein; 

(c) whether Government propose to annual flve 
anti-Dallt orders; and 

(d) 
annulled? 

\I so, the time by which these are Ikely to be 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, AGRO AND RURAL 
INDUSTRIES, MINISTER OF STATE IN THE DEPARTMENT 
OF PERSONNEL AND TRAINING, DEPARTMENT OF 
PENSIONS AND PENSIONERS WELFARE OF THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS AND MINISTER OF STATE IN THE DEPART-
MENTS OF ATOMIC ENERGY AND SPACE (SHRIMATI 
VASUNDHARA RAJ E) : (a) to (d) As stated by the Prime 
Minister In Lok Sabha on March 18, 1999, the Govern-ment 
Initiated the process 01 review 01 the five office memoranda. 
As a result 01 completion 01 review 01 Office Memorandum 
dated July 22, 1997, a constitutional amend-ment Bill with a 
view to empower the Government to restore the relaxations 
and standards 01 evaluation which were prevalent before the 
Issue of the Office Memorandum, was Introduced In the Rajya 
Sabha on December 23, 1999. The review 01 another OffIc:e 
Memorandum dated 29.B.1997 has also been completed and 
the Government has decided to Introduce another consti-
tutional amendment Bill with a view to empower the Govern-
ment to exclude the backlog vacancies from the 50% cellng 
on reserved vacancies to be filled In a year. 

{TranslatIon} 

Visit of EX-Foreign Secretary of Pakletan 

5030. SHRI BABUBHAI K. KATRA : 

SHRI NARESH PUGLIA: 

SHRI RAGHURAJ SINGH SHAKYA : 

SHRI CHANDRESH PATEL: 

SHRI MANIKRAO HODLYA GAVIT: 
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SHRI JAI PRAKASH: 

Will the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether the former foreign Secretary of Pakl,-
tan Visited India recently; 

(b) If so, the purpose and nature thereof; 

(c) the names of the persons with whom he held 
discussions; 

(d) the Issues which were discussed; 

(e) the outcome thereof; and 

(f) the likely Impact of the discussions on Indo-
Pak relations? 

THE MINISTER OF STATE IN THE MINISTRY OF EXT-
ERNAL AFFAIRS (SHRI AJIT KUMAR PANJA) : (a) to (e) 
Govemment Is aware that a former Pakistan Foreign Secretary 
visited India recently. This was a private visit to attend a Semi-
nar and had no connenetlon with India-Pakistan relations. 

(f) Does not arise. 

(EngHsh) 

Policy on 551 

5031. SHRI G.S. BASAVARAJ : Will the Minister of 
SMALL SCALE INDUSTRIES AND AGRO AND RURAL 
INDUSTRIES be pleased to state: 

(a) whether the Government propose to formulate 
a policy for small scale sector and set up a special cell to 
provide small scale industries units alongwlth the latest data 
and poncy Information; 

(b) If so, whether the Government are aware about 
the problems of small scale industres units;' 

(c) If so, the time by which the Government Is likely 
to announce the policy for small scale industries; 

(d) the extent to which the policy is likely to help 
the small scale Industries? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, AGRO AND RURAL INDUS-
TRIES, MINISTER OF STATE IN THE DEPARTMENT OF 
PERSONNEL AND TRAINING, DEPARTMENT OF PEN-
SIONS AND PENSIONERS WELFARE OF THE MINISTRY 
OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE DEPARTMENTS OF 
ATOMIC ENERGY AND SPACE (SHRIMATI VASUNDHRA 
RAJ E) : (a) Policy measures already exist for promoting and 
strengthening Small, Tiny and Village Enterprises, which 
were announced by the Government on 6th August, 1991. 
The Govemment continues to lay emphasis on meeting the 

. concems of the small & tiny sectors Including In respect of 
providing the latest data and policy Information. 

(b) Yes, Sir. 

(c) Does not arise In view of (a) above. 

(d) Promotion of Small Scale Industries and Tiny 
Sectors has been one of the conscious policies of the 
Government. A large number of schemes are being 
Implemented for their promotion, these Include technology 
upgradatlon, market deVelopment, Entrepreneurship 
development, infrastructure development and creation of I.T. 
Infrastructure. SSI credit comell under the priority sector 
lending of the banks. 60% of the priority sector credit going to 
SSI sector Is reserved for tiny units. The implementation of 
poliCies and programmes has helped strengthen small scale 
sector In the country as Is evident from the constant Increase 
In the number of SSI units, their production, export and 
employment every year. 

Repatrl8t1on of Hijackers 

5032. SHI:U G.S. BASAVARAJ : Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether the U.S.A. has conveyed to India Its 
willingness to exert pressure on Pakistan to Repatriate 
hijackers of IC-B 14 plane from there; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA) : (a) and 
(b) India and the United States have agreed to work jointly to 
ensure that the perpetrators of the hijacking of IC-B 14 are 
brought to Justice, as part of thalr co-operation to combat 
International terrorism. This was announced at the end of the 
meeting between the two sides on January lB-19, 2000 In 
London forthe ongoing dialogue on security, non-proHferation, 
disarmament and related Issues. It was reiterated during the 
first meeting of the Indo-US Working Group on Counter-
terrorism on February 7-B, 2000 in Washington D.C. 

Dealership In Kendrlya Bhandar 

5033. SHRI RAMSAGAR RAWAT : Will the PRIME 
MINISTER be pleased to state: 

(a) whether the wards 01 ofllclals In responsible 
appointments in Kendrlya Bhandar has been registered 
dealers in the said agency except the one where they are 
themselves employed; and 

(b) if so, the norms fixed by the Government In this 
regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, AGRO AND RURAL 
INDUSTRIES, MINISTER OF STATE IN THE DEPARTMENT 
OF PERSONNEL AND TRAINING, DEPARTMENT OF 
PENSIONS AND PENSIONERS WELFARE OF THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS AND MINISTER OF STATE IN THE DEPART· 
MENTS OF ATOMIC ENERGY AND SPACE (SHRIMATI 
VASUNDHARA RAJE) : (a) and (b) None 01 the wards of the 
employees of Kendrlya Bhandar (holding the post of Manager 
and above) Is a r~lstered dealer In Super Bazar, NCCF or 
Kendriya Bhandar. 
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Id.al U.age of Chemical Fertilizer. 

5034. PROF. UMMAREDDY VENKATESWARLU : 
Will the Minister of AGRICULTURE be pleased to state: 

(a) whether there Is any effort to draw up a soli 
nutrition map of the country with special reference to be 
required or Ideal usage of chemical fertiNzers In such areas; 

(b) If so, the time Is likely to be taken to draw such 
a map; 

(c) If not. the reasons for not highlighting the 
requirement of chemical nutrients to the soli; 

(d) whether any fertilizer unit has undertaken the 
exercise to properly match the requirement of chemical 
fertilizers to local soli needs; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S.B.P.B.K. SATYANARAYANA RAO) : 
(a) to (c) Indian Council of Agricuhure Research has been 
preparing soli fertility maps of the country since 19691n respect 
of Nitrogen, Phosphorus and Potash. These maps were 
subsequently updated In 1976 and 1980. Soil fertility map for 
zinc and sulphur were made In 1998 and 1999. The map for 
phosphorus status was updated In 1993. This Is a continuing 
process. 

The soil fertility maps provide generalized picture of 
fertility status of solis. However. Individual soli test based 
fertilizer recommendation forms the scientific basis of fertlUzer 
use. Such recommendations are made by soli testing labo-
ratories and farmers are advised to follow such recommen-
dations. 

(d) and (e) Major Fertilizer units have been promoting 
soil test based fertilizer application through their sollte9t1ng 
laboratories which recommend fertilizer use after analysis of 
soil samples. There are 56 soil testing laboratories with the 
fertllzer industry having analysing capacity of 5.4lakh samples 
per annum. 

12.00 hr •. 

PAPERS LAID ON THE TABLE 

(Translation) 

THE MINISTER OF LABOUR (SHRI SATYANARAYAN 
JATlYA) : Sir, I beg to lay on the Table a copy of the Employ-
ees' Pension (Amendment) Scheme, 2000 (Hindi and Eng-
lish versions) published In Notification No. G.S.R. 41 In Ga-
zette of India dated the 121h January, 2000. under section 60 
of the Employees' Provident Funds and Miscellaneous Provi-
sions Act. 1952. 

[Placed In Library. See No. L T - 1704120001 

(EngDsh) 

THE MINISTER OF WATER RESOURCES (DR. C.P. 
THAKUR) : Sir. I beg to lay on the Table a copy of the Inter-
State Water Dispute (Amendment) Rules, 2000 (Hindi and 
English versions) published In Notification No. S.O. 203 (E) In 
Gazelle of India dated the 8th March, 2000, under sub-9ec-
tion (3) of Section 13 of the Inter-state Water Disputes Act, 
1956. 

[Placed In Library. See No. L T - 170512000) 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI DILIP RAY) : Sir, I bag to lay on the Table-

(1) A copy of the Memorandum of Understanding 
(Hindi and English versions) between the Manga-
nese Ore (India) Limited and the Ministry of Steel 
for the year 2000-01. 

[Placed In Library. See No. L T - 1706120001 

(2) A copy of the Memorandum of Understanding 
(Hindi and English versions) between the National 
Minerai Development Corporation Limited and 
the Ministry of Steel for the year 2000-01, 

[Placed In Library. See No. LT - 1707120001 

(3) A copy of the Memorandum of Understanding 
(Hindi and English versions) between the 
Kudremukh Iron Ore Company Limited and the 
Ministry of Steel for the year 2000-01. 

[Placed in Library. See No. L T - 1708120001 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, AGRO AND RURAL INDUS-
TRIES, MINISTER OF STATE IN THE DEPARTMENT OF 
PERSONNEL AND TRAINING, DEPARTMENT OF PEN-
SIONS AND PENSIONERS WELFARE OF THE MINISTRY 
OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE DEPARTMENTS OF 
ATOMIC ENERGY AND SPACE (SHRIMATI VASUNDHARA 
RAJ E) : Sir, I beg to lay on the Table :-

(1) (I) A copy of the Annual Report (Hindi and 
English versions) of the Coir Board, Kochl, 
for the year 1998-99, under section 19 of 
the Colr Industry Act, 1953. 

(II) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Colr Board, Kochl, for the 
year 1998-99. 
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(2) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (1) above. 

[Placed In Library. See No. L T - 170912000] 

THE MINISTER OF STATE IN THE MINISTRY OF LA-
BOUR (SHRI MUNI LALL) : Sir, I beg to lay on the Table a 
copy of the Financial Estimates and Performance Budget 
(Hindi and EngUsh versions) of the Employees' S~te Insur-
ance Corporation, New Deihl, for the year 2000-2001. 

[Placed In Library. See No. LT - 171012000] 

THE MINISTER OF STATE IN THE MINISTRY OF AGRI-
CULTURE (SHRI S.B.P.B.K. SATYANARAYANA RAO) : Sir, I 
beg to lay on the Table -

(1 ) 

(a) 

(b) 

(c) 

A copy each of the following papers (Hindi and 
English versions) under section 619A of the 
Companies Act, 1 956 -

(I) Review by the Government of the working 
of the West Bengal Agro-Industries Corpo-
ration Limited, Calcutta, for the year 1985-
86. 

(il) Annual Report of the West Bengal Agro-
Industries Corporation Limited, Calcutta, 
for the year 1985-86, alongwlth Audited 
Accou nts and comments of the Comptroller 
and Auditor General thereon. 

[Placed In Library. See No. L T - 1711/2000) 

(i) Review by the Government of the working 
of the West Bengal Agro-Industries Corpo-
ration limited, Calcutt~, for the year 1986-
87. 

(II) Annual Report of the West Bengal Agro-
Industries Corporation Limited, Calcutta, 
for the year 1986-87, alongwlth Audited 
Accounts and comments olthe Comptroller 
and Auditor General thereon. 

[Placed In Library. See No. LT - 171212000) 

(I) Review by the Government of the working 
of the West Bengal Agro-Industries Corpo-
ration Limited. Calcutta, for the year 1987-
88. 

(II) Annual Report of the West Bengal Agro-
Industries Corporation Limited, Calcutta, 
for the year 1987-88, alongwlth Audited 
Accounts and comments of the Comptroller 
lind Auditor General thareon. 

[Placed In Library. See No. LT -171312000] 

(d) (I) Review by the Government of the working 
of the West Bengal Agro-Industries Corpo-
ration Limited, Calcutta, for the year 1988-
89. 

(e) 

(II) Annual Report of the West Bengal ~gro
Industries Corporation Limited, Calcutta, 
for the year 1988-89, alongwlth Audited 
Accounts and comments of the Comptroller 
and Auditor General thereon. 

(i) 

[Placed in Library. See No. LT - 171412000] 

Review by the Government of the working 
of the West Bengal Agro-Industries Corpo-
ration Limited, Calcutta, for the year 1989-
90. 

(II) Annuai Report of the West Bengal Agro-
Industries Corporation Limited, Calcutta, 
for the year 1989-90, alongwlth Audited 
Accounts and comments of the Comptroller 
and Auditor General thereon. 

(2) Ave Statements (Hindi and EngUsh ver"ions) 
showing reasons for delay In laying the pape,.. 
mentioned at (1) aboile. 

[Placed In Library. See No. L T - 171512000] 

(3) A copy of the Notification No. S.O. 333(E) (Hindi 
and EngUsh versions) published In Gazette of 
India dated the 1 st April, 2000 Indicating the 
suppUes of fertilizers to be made by domestic 
manufacturers of fertilizers to various States and 
Union Territories during Kharlff 2000 season, 
under sub-sectlon (8) of section 3 of the Essential 
Commodities Act, 1955. 

[Placed In Library. See No. LT - 171612000) 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV~ : Sir, 
I beg 10 lay on the Tab'-

(1) A copy each of the following papers (Hindi and 
English vlrslons) under SUb-section (1) of SIC-
tion 819A of the Companll. Act, 1956-
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(a) (I) Review by the Government of the working 
of the Goa Meat Complex Limited, PanJm, 
for the year 1997-98. 

(II) Annual Report of the Goa Meat Complex 
Limited, Pan/1m, for the year 1997-98, 
alongwlth Audited Accounts and comments 
of the Comptroller and Auditor General 
thereon. 

[Placed In Library. See No. Lt.-171712000] 

(b) (I) Review by the Government of the working 
of the Goa Meat Complex Limited, PanJm, 
for the year 1998-99. 

(2) 

(3) 

(4) 

(5) 

(Ii) Annual Report of the Goa Meat Complex 
Limited, Pan/1m, for the year 1998-99, 
alongwlth Audited Accounts and comments 
of the Comptroller and Auditor General 
thereon. 

Two Statements (Hindi and English versions) 
showing reasons for delay in laying papers 
mentioned at (1) above. 

[Placed in Library. See No. L T-1716/2000] 

A copy of the following Notlfloations (Hindi and 
EngAsh v.rslonsjund.r section 50 of the National 
Dairy Development Board Act, 1987:-

(I) The National Dairy Development Board 
Officers' (Conduct, DlsclpUne and Appeal) 
(Am.ndment) Regulations, 1999 pubHshed 
In Notification No. DEL: NDDB In Gaz.tte 
01 Inlda dated the 28th May, 1999. 

(iI) The National Dairy Development Board 
Workmen (Conduct, Dlsclplln. and Appeal) 
(Amendment) Regulations, 1999 published 
in Notillcatlon No. DEL: NDDB In Gazette 
01 India dated the 28th May, 1999. 

[Placed In Library. S.e No. LT-171912000J 

(I) A copy of the Annual Report (Hindi and 
EngUsh versions) of the Vet.rlnary Council 
of India, New Deihl, for the year 1998-99, 
alongwlth Audited Accounts. 

(II) A copy of the Review (Hindi and EngMsh 
v.rslons) byth. Government ofth. working 
of the V.t.rlnary Council 01 India, New 
Deihl, for the year 1998-99. 

Slatement (Hindi and English versions) showing 

12.02 hre. 

(English) 

reasons for delay In laying the papers mentioned 
at (4) above. 

[Placed In Library. See No. L T-172012000] 

ESTIMATES COMMITIEE 

Third Report 

PROF. UMMAREDDY VENKATESWARLU (TENALI): 
Sir, I beg to present the Third Report (Hindi and EngHsh ver-
sions) on action taken by Government on the recommenda-
tions contained In the First Report of Estimates Commmee 
(Twemh Lok Sabha) on the Ministry of Finance (Department 
of Revenue-eentral80ard of Excise and Customs) - Kar Vlvad 
Samadhan Scheme, 1998; 

12.03 hr •• 

BUSINESS ADVISORY COMMITIEE 

Seventh Report 

(EngHsh) 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION TECHNOLOGY (SHRI 
PRAMOD MAHAJAN) : Sir, I beg·to pr.s.nt the Sev.nth Re-
port of the Bu.lness Advisory Commmee. 

12,04 hr •• 

MOTION RE : JOINT COMMITIEE ON 
CENTRAL VIGILANCE COMMISSION BILL 

(Trans/alion) 

MAJ. GEN., (RETD.) B.C. KHANDURI (GARHWAL) : 
Sir, I beg to move: 

"That this House do recommend to Ra/ya Sabha that 
Rajya Sabha do appoint two members of Rajya Sabha 
to the Joint Committee on the Central VIgilance Com-
mission Bill, 1999 on the vacancies caused by the re-
tirement of SM Hansra/ Bharadwa/ and San/ay Nlr 'pam 
from Rajya Sabha and communicate to this Hous. the 
names of the members so appointed by Rajay Sabha to 
the Joint Commm .... 

{EngHsh] 

MR. SPEAKER: Th. qu.slton Is : 

"That this House do recommend to Rajya Sabha that 
Rajya Sabha do appoint two members of RaWa Sabha 
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to the Joint Commltt •• on the C.ntral Vlgllanc. Com-
mission Bill, 1999 on the vacancies caused by the re-
tirement of SM Hansraj Bharadwaj and S.njay Nlrup.m 
from RalYa Sabha and communicate to this Hou.e the 
names of the members so appointed by R.jay Sabha to 
the joint Committe." 

The mot/on was adopted 

[English] 

MR. SPEAKER: Th. Hous. will now take up 'Zero Hour'. 

... {Interruptions} 

MR. SPEAKER: I w.nt to compl.te all the n.m.sln the 
list. PI.ase cooperate with me. I will call all the nam.s. 

.•. {Interruptions} 

PROF. A.K. PREMAJAM (BADAGARA) : Sir, I th.nk you 
for giving me this opportunity to speak. 

Sir, I would Ake to draw the .tt.ntIon of the Hous. to the 
support prices fixed by the Centr.1 Government for copra. 

As per the stat.m.nt mad. by the hon. ~Inlster y.ster-
d.y, the support price has b .. n fixed .t Rs. 3,250 par quinta' 
for ordinary copra and at Rs. 3,500 per qunltal for ball copra, 
which Is far below the reason.ble demand made by the Gov-
ernment of Kerala and the coconut faremrs. The Govemment 
of Kerala and the coconut farmers had requested th.t It should 
be fixed at Rs. 4,100 and Rs. 4,300 respectively. The cost of 
production of one coconut is coming up to Rs. 5.38 and It Is 
on the basis of this, the Government of Kerala and also the 
coconut farmers had requested to fix the support price at Rs. 
4,100 per quintal for ordinary copra and at Rs. 4,300 per quintal 
for ball copra. 

Sir, If you analyse the prlc. rise of various oth.r .rtlcl.s 
and fixing of the support price for copra during the last 10 
years, It would be seen that the support prlc. of wheat, rice 
and barley .tc. had gone up by 147 p.r c.nt, the support 
price of cer.als had gone up by 136 per cent, the support 
price of sugarcan. had gone up by 129 per c.nt and the sup-
port prlc. of oth.r ollseeds ·had gone up by 102 per cent, 
whereas copra Is given an Increas. of only 94 per cent. 

I would Uke to draw the attention of the August House to 
another point and that Is, gen.rally the support prlc. fixed Is 
higher than the price recommended by the Commission for 
agricultural Costs and Prlc.s, but In the cas. of copra alone It 
Is far below the recommendation mada by the Commission 
for Agricultural Costs and Prices. This is a blatant disregard 
and discrimination shown by the Government of India towards 
the people of Kerala. I would also like to submit that the 
sufferings of the f.rmers of Keral. h.ve been on the Increase 

because of the poHcy of the Governm.nt of Indl •. So, I pro-
test against this and I urge upon the Governm.nt to recon-
sld.r thla d.clsIon and fix the support price for copra, as 
d.mand.d by the Gov.rnm.nt of K.rala and th. coconut 
farm.rs .•.. {lntr.rruptions} 

MR. SPEAKER : Shrl Govlndan and Shrl Sudh.eran 
also have glv.n notices to ap.ak on the same subject. They 
c.n associ at. themselves with the hon. Member, Prof. 
Premajam. 

...{Interruptions} 

MR. SPEAKER : SM Murthy, you can also associate 
yours.1f with Prof. Premajam. 

...(Interruptlons} 

PROF. A.K. PREMAJAM : Sir, this Is a great Injustice 
m.ted out to the people of K.r.I ........ {lnterruptions} 

MR. SPEAKER: Please take you seats. 

... (Interruptions} 

MR. SPEAKER : This Is not proper. There are other 
M.mb.rs who also want to rals. various m.tt.rs. I will cal! 
.v.rybody, on.-by-on •. If you do not cooperate with the Ch.ir, 
It la Impossible to .ccommod.t.·.11 the M.mbers who h.v. 
given notlc •• 

... {Interruptions} 

PROF. A.K. PREMAJAM : Sir, I would raquest you to 
kindly Instruct the Government to reconsider the decision In 
this reg.rd. Thla Is the only m.jor c.sh crop of K.r.i •. This Is 
br.aklng the b.ckbone of the St.te's economy .nd especl.lly 
with the rls. In prlc.s of all the essential commodlti.s, the 
f.rmers will atarve . ... {Interruptions} 

MR. SPEAKER : Yesterd.y, the hon. Minister made. 
statement In the House. Tod.y .Iso h. repled to one of the 
supplem.nt.ry qu.stions. PI •• s. take your se.t now. 

... (Interruptlons} 

MR. SPEAKER : PI •• se coop.rate with the Ch.lr. 

... (lnterruptions) 

SHRI G.M. BANATWALLA (PONNANI) : Mr. Spe.ker, 
Sir, the Governm.nt h.a to review Ita decision reg.rdlrJ the 
support price for copr ..... (/nterruptions} 

PROF. UMMAREDDY VENKATESWARLU (TENAU) : 
Mr. Spe.k.r, Sir, the coconut growers In Andhra Pradeah .Iso 
are f.clng the s.me situation. It Is essential to r.lse the sup-
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port price to Rs. 4,100 per quintal lor ordinary copra and Rs. 
4,300 per quintal lor baU copra, as demanded by the hon. 
Member, Prof. Premajam. So, we also associate ourselves 
with the demand made by Prof. Premajam. We request the 
Government that the price revision should be done Immedi-
ately. Otherwise, lakhs 01 coconut larmers will lace very seri-
ous problems .... (Interruptions) 

MR. SPEAKER: I have called Shri Govlndan and Shrl 
Sudheeran. You can also associate with Prof. Premajam 

... (Interruptions) 

MR. SPEAKER: Prof. Ummareddy Venkateswarlu, you 
can also associate with Madam. Now, SM Lakshman Seth. 

... (lnterruptions) 

MR. SPEAKER: This Is very unlalr. In the Zero Hour, 
you always want to disturb the House. 

... (Interruptions) 

SHRI P.C. THOMAS (MUVATIUPUZHA) : Sir, this is a 
matter concerning the entire country. 

MR. SPEAKER: Shrl Lakshman Seth. 

... (Interruptions) 

MR. SPEAKER : Nothing should go on record except 
what Shri Lakshman Seth says. 

... (Interruptlons) " 

MR. SPEAKER: Please take your seat IIrst. 

... (lnterruptions) 

MR. SPEAKER: What Is this? Madam, please take your 
seat. 

... (Interruptlons) 

MR. SPEAKER: Is there anything Irom the Minister? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION TECHNOLOGY (SHRI 
PRAMOD MAHA,JAN) : Sir, the prices have been cleared by 
the Economic Alfalrs Commmee just two days back. They were 
declared In this House only yesterday . ... (Interruptlons) 

MR. SPEAKER: Now, you are not allowing the Minister 
also to give the reply. What sort of attitude Is this? 

SHRI PRAMOD MAHAJAN : Sir, I will communicate the 
concerns of the Members to the Minister of Agriculture. 

MR. SPEAKER: All right, Now. Shri Lakshman Seth. 

... (Interruptlons) 

-Not racorded. 

SHRI LAKSHMAN SETH (TAMLUK) : Sir, about 2,500 
widows are lYing In 9rlndaban . ... (Interruptlons) 

MR. SPEAKER: Madam, this Is too much. 

... (Interruptlons) 

MR. SPEAKER : I called 8M Lakshman Seth. Let him 
complete. 

SHRI A.C. JOS (TRICHUR) : II Is a very unfair attitude 
Oll'f Government. ... (lnterruptions) 

SHRI MADHAVRAO SCINDIA : Why do you not have 
an Hall-an-Hour Discussion and explain what they are going 
to do . ... (lnterruptlons) 

MR. SPEAKER: Please sit down first. 

SHRI PRAMOD MAHAJAN : I do not decide Hall-an-
Hour discussions. II Is for the hon. Speaker to decide about II . 

SHRI MADHAVRAO SCINDIA : This Is my suggestion 
to the hon. Speaker . ... (Interruptlons) 

MR. SPEAKER: Shri Chennllhala, the position Is very 
clear. In the Zero Hour, the Chalr-cannot compel the Govern-
ment to give a statement. 

... (Interruptlons) 

MR. SPEAKER : Mr. Minister, do you have any obJec-
tion In Hall-an-Hour discussion? 

SHRI PRAMOD MAHAJAN : Sir, we do not have any 
obJection. -

MR. SPEAKER: All right, we will have an Hall-an-Hour 
discussion on this . 

... (Interruptlons) 

SHRI LAKSHMAN SETH: Sir, I would Ike to draw the 
attention 01 the hon. Minister 01 Social justice and Empower-
ment towards a very Important matter. Recently, the Govern-
ment of West Bengal has underfaken a study regarding the 
sorry pKght 01 the widows who are staying In Brlndaban and 
other places of pilgrimage. More than 2,500 widows are stay-
Ing In Brlndaban and are suffering a lot. They are also the 
victims of the Malia there and are forced and compelled to 
adopt Immoral traffle. They need and deserve r.habIAtation. I 
would request the hon. Minister 01 Social Justice and Em-
powerment to take Immediate steps for their rehabilitation 
because their condition Is very much depnorable. I would Ake 
to draw the attention 01 the hon. Prime Minister also to look 
into this matter personally and take proper steps for the reha-
blHtation of widows there. 
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[Translation} 

SHRI RAM SAJlVAN (BANDA) : Mr. Speaker, Sir, I would 
like to draw your attention and the attention of the House to-
wards the III-treatment with the Members of Parliament. I have 
been the member of either Legislative Assembly 'or Parla-
ment continuously since 1967, but the way the Members of 
Parliament are being Insulted by the district and polo. ad-
ministration at present brings disgrace to the dignity of the 
House. It also poses danger to democracy. In this regard I 
would Nke to draw your attention towards the Incident that 
happened with me. 

Mr. Speaker, Sir, my Parliamentary Constituency Is 
Banda (Uttar Pradesh) where Gram Panchayat election Is 
being held In Chltrakut Manlkpur'block. This Is scheduled 
castes and scheduled tribes dominated area. I was Informed 
that some of the strong men of the area In connlvanca with 
the police administration were depriving the scheduled castes 
people from exercising their rights. Whenever they go to file 
their nominations they are beaten and chased away. When I 
got the Information about the atrocities being committed 
against scheduled castes, I personally reached that Bk>ck. I 
told the ADM and OSP to stop such thing and further told 
them to take action to protect the rights of the poor persons 
but the district administration have not taken any action. 
... (Interruptions) 

YOGI ADITYA NATH (GOAAKHPUR) : Mr. Speaker, Sir, 
the matter related to Uttar Pradesh cannot be raised here. 

[English} 

MR. SPEAKER : Nothing should go on record except 
Shri Ram Sajivan's submission. 

(Interruptions) • 

(Translation] 

SHRI RAM SAJIVAN : Mr. Speaker, Sir, It Is a question 
of the dignity of the House. At that time the police Inspector 
Kamal Singh alongwlth his entire force was beating the peo-
ple who had come to file nominations. Regarding this, I made 
a complaint to the SOM. 800 but no action was taken. The 
people belonging to scheduled castes were chased away. 
... (Interruptions) Mr. Speaker, Sir. It Is not a matter of the rul-
Ing party and the opposition. It Is a matter of the dignity of the 
House. The sub-Inspector assaulted me. I was Insulted and 
driven out from there. I want that stem action should be taken 
against poHca administration. Mr. Speaker. Sir. If the adminis-
tration doas not take any action in this regard. then I would 
like that my quastlon should be admitted as a privilege mo-
tion. Mr. Spaaker. Sir. I want your ruling. my question should 
be admitted as a privilege motion .... (Interruptions) This quaa-

·Not recOfded. 

tion Is not related to any particular party. It Is related neither to 
this party nor to that party. It Is a question of the dignity of the 
House . ... (Interruptions) 

SHRI TARIT BARAN TOPDAR (BARRACKPORE) : Mr. 
Speaker. Sir. the Government should make some statement 
In this regard. It Is a matter related to misbehaviour with a 
Member. At least you should Issue order for the enquiry. 
... (Interruptions) 

[EngHsh} 

MR. SPEAKER: Shri Topdar, I have already given the 
chance to the hon. Member to speak. 

SHRI TAR IT BARAN TOP DAR : Sir. he has spoken. 
... (Interruptlons) 

MR. SPEAKER: Three days back also, we have given 
some dlractlon to the Home Minister In connection with the 
treatment meted out by PoHce to one of the hon. Members. 
Shrl Rudy. 

SHRI TARIT BARAN TOPOAR : Sir. this Is a very serl· 
ous matter. The Government should take this Into account 
and order for an Inquiry . ... (Interruptions) 

MR. SPEAKER: I have already given the chance to the 
hon. Member to raise the matter In the House. What Is this? 

... (Interruptions) 

SHRI RAM SAJIVAN : Sir. raising the matter will not do. 
... (Interruptlons) 

SHRI TARIT BARAN TOPDAR : Ralslng tha matter Is 
not enough .... (Int.rruptlons) 

MR. SPEAKER : Shri Topdar. please understand that 
today we are going to discuss the Demands tor Grants relat· 
Ing to the Ministry of Home Affairs. You can also ralae this 
matter at that time. 

... (lnterruptions) 

SHRI TARIT BARAN TOPDAR : Sir. It Is the queallon of 
prestige of the Member of Parliament....(lnt.rruptions) 

[Translation} 

SHRI RAM SAJIVAN : A tew days back Shri Rudy was 
assaulted .... (Interruptions) Tha Member belonging to the rul-
Ing party Is also assaulted . ... (Interruptions) 

SHRI TARIT BARAN TOPDAR : You plaase tell the Gov-
emmant to speak. Something on It. 

[EngNsh} 

MR. SPEAKER : Now. Shri Madan Lal Khurana. Noth· 
ing should go on record except what Shrl Madan Lal Khurana 
says. 
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(Interruptions)" 

[Translation] 

SHRI MADAN LAL KHURANA (DELHI SADAR) : Mr. 
Speaker, Sir, my submission Is that In Delhi.. .. (/nterruptions) 

(English] 

MR. SPEAKER : SM Topdar, please take your seat. 
There are other Members who would Uke to raise their Impor-
tant Issues. 

... (Interruptlons) 

MR. SPEAKER: You are raising the matter. At the same 
time you are stalling the proceedings of the House. What Is 
this? This is new trend which you have been developing In 
the House. 

... (Interruptions) 

MR. SPEAKER: I have given a chance 10 the hon. Mem-
ber to raise It. Again you are stalling the proceedings of the 
House. What Is this? You should know the procedure being 
followed in the 'Zero Hour'. 

... (Interruptions) 

MR. SPEAKER: Today we are discussing the Demands 
for Grants relating to the Ministry of Home Affairs, You can 
raise It at that time. Now, Shri Madan Lal Khurana. 

... (Interruptions) 

MR. SPEAKER: Nothing should on record except what 
Shri Madan Lal Khurana says. 

{Interruptions}· 

MR. SPEAKER: Shri AIvi, I have given a chance to the 
hon. Member to raise it. Again you are stalHng the proceed-
ings of the House. What is this naw trend that you have been 
setting in the House? 

[Translation} 

SHRI MADAN LAL KHURANA: Mr. Speaker, Sir, In Deihl 
In this extreme hot season . ... (Interruptlons} 

[English] 

MR. SPEAKER : Nothing should go on record except 
what SM Madal Lal Khurana says. 

(Interruptions)· 

(Translation] 

SHRI MADAN LAL KHURANA: Mr. Speaker, Sir, ex-
treme heat in Deihl has resulted In electricity and drinking 
water crisis. I would like to place before you two news Items 
regarding this hot season. First the Deihl Govemment de-
clared the summer vacation some 15 days In advance and all 
the schools have been closed. 
"No! recorded. 

The second news Is thatthere Is acute shortage of drink-
Ing water In different parts of the capital. The people are not 
sleeping the whole night and they are bringing water from 
several Kms . ... (lnterruptJons) 

[Eng6sh) 

SHRI KODIKUNNIL SURESH (ADOOR) : This II a state 
sUbJect. Why are you raising It here . ... (Interruptlons) 

[Translation) 

SHRI MADAN LAL KHURANA: Mr. Speaker, Sir, the 
people have to fetch water from leveral kms. It Is the nwn of 
today's Newspaper only. My submission Is that 800 mllion 
cusecs water Is required In Deihl. ... (Interruptlons) 

[EngHsh) 

SHRI KODIKUNNIL SURESH : You can raise It In the 
Deihl Assembly • ... (Interruptlons) 

MR. SPEAKER: I have allowed him to speak. How can 
you object him? 

... (Interruptlons) 

SHRI RAMESH CHENNITHALA (UAVELIKARA) :.oelill 
Govemment Is there. You can raise this Issue there . ... (Inter-
ruptlons) 

MR. SPEAKER: Shrl Chennlthala, I have allowed him 
to speak. Please take your se.t. 

.. . (Interruptlons) 

[Translation) 

SHRI KIRIT SOMAIYA (MUMBAI NORTH EAST) : Mr. 
Speaker, Sir, Is not water a National Issue? ... {lnterruptlons} 

SHRI MADAN LAL KHURANA: Mr. Speaker, Sir, there 
are 40-50 lakh people residing In unauthorised colonies In 
Deihl. They are the people below poverty line. My submission 
Is that In 1994, 1050 colonies ware sent for approval but till 
now the colonies have not bean approved . ... (Interruptlons) 

SHRI RAMESH CHENNITHALA : You did not do any 
thing . ... (Interruptlons} 

SHRI MADAN LAL KHURANA: Mr. Speaker, Sir, It Is 
unfortunate that the people of Deihl are facing the crisis of 
electriCity and drinking water and the legislators of Deihl .re 
busy In the quarrel to remove the Chief Minister. The entire 
administration Is paralysed. It Is due to the In"",al conflct of 
the congress that the people are facing hardship for electric-
Ity and water. Today one and half lakh Industrial units are on 
the verge of closure In which 15 lakh workers are employed. 
I would Uke to request the Union Minister of Power and the 
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Minister 01 Water Resources that since the Chiel Mini.ter 01 
Delhi i. busy in infighting so you intervene and take action to 
solve the electricity and water probiem 01 Deihi and arrange 
electricity and water to the peopie 01 Delhi and approve the 
unauthorised colonies the proposai lor which was initiated 
during my terms. It may aiso be ensured that electricity and 
water are provided to these colonies . ... (Interruptions) 

[English) 

MR. SPEAKER: Dr. ViJay Kumar Malhotra, you can also 
associate with what Shrl Madan Lal Khurana has said. 

[Translation) 

DR. VIJAY KUMAR MALHOTRA (SOUTH DELHI) : Mr. 
Speaker, Sir, I would Ike to asaociate myself with the issue 
that has been raised by hon'ble Khurana'. At present the peo-
ple 01 Deihl have to lace dllllculUes lor getting electricity and 
water. It Is not a matter of politics. My submission Is that the 
Govemment of india should provide electricity and water to 
the people 01 Delhi even if It has to take up the matter with the 
govemment 01 Haryana or the govemment 01 PunJab. As a 
matter of lact, there is no govemment worth the name in Deihi 
at present. The people of Deihl are facing acute hardships 
and It seems that there Is no govemment In Deihl. 

[EngUsh) 

SHRI PABAN SINGH GHATOWAR (DIBRUGARH) : Sir, 
through you I want to draw the attention 01 the whole House 
to the serious development In the North-East Region. 

The North East Region Is becoming the kliing field. Eve-
ryday, here or there, some people are being killed. I am Just 
giving you incidents 01 • parUcular district. On the 9th of this 
month, 11 people, BengaU and Biharl people, were killed in 
Karblanglong district. On the 19th, 11 NepaH people were 
gunnded down by the militants. On the 23rd, another six Biharl 
workers were killed In Karbianglong district. 

12.29 hrs. 

/MR. DEPUTY-SPEAKER In the Chair) 

This Is a very serious development. In the State 01 As-
sam, the law and order situation has totally lalled and the 
Central Government Is the silent spectator. Sir, 96 per cent 01 
the boundary of the North-East Region Is the International 
boundary. Only four per cent of the chlcken-neck Is connected 
with the mainland. Foreign forces are worldng there. Every 
alternate community Is having an underground outfit now-a-
days. if the Central Government Is not seriously taking this 
matter, then this will become more serious than the Kashmir 
Issue. It is time the Centrll Government has to take some 
action. Otherwise, every day, day In and day out people would 
be killed. It there are 20 underground outfits today, alter one 
month there win be 30 underground outfits. 

lSI Is very active. The ChilI Minister 01 Assam a~'" has 
made some statement that some dignitaries 01 the foreign 
countries have attended the party organised by the under-
ground outlll. The law and order situation Is very serious. 

Sir, I appeal to all the hon. Members, cutting across party 
line, that It has become a very serious Issue and one has to 
take some decision, otherwise one day this House has to la-
ment lor their not taking proper and timely action about this 
matter. 

Therefore, I draw the sharp attention of the Central Gov-
ernment to take appropriate action so that these types 01 kill-
Ings 01 the Innocent people can be stopped otherwise the 
Centrel Government cannot raise their hands and say that 
this Is only the law and order situation and It Is concemed to 
the state Government. We cannot allow kllHngs 01 the Indian 
citizens like this. Therefore, I draw the attention of the House 
and I request the Central Government to take serious note 01 
these developments and take appropriate action ..... (Interrup-
tions) 

SHRI SONTOSH MOHAN DEV (SILCHAR) : Sir, I want 
to associate with what Shrl Ghatowar has said . ... (Interrup-
tions) 

MR. DEPUTY-SPEAKER: Please be brief. 

... (Interruptions) 

SHRI SONTOSH MOHAN DEV ; Sir, I lully associate 
with what has been said by my colleague, Shrl Paban singh 
Ghatowar. 

Sir, In Assam, a parallel Government Is being run by all 
the terrorist groups. They have come together and most un-
fortunately these terrorist groups are having training camps 
In Bangladesh, Bhutan and In certain parts of Myanmar. Re-
cently, It has come In the newspaper that the King 01 Bhutan 
went to their camps twice and had breakfast. He appreciated 
their armoury. It Is reported that he said to them that even 
Indian Government cannot have such an armoury. Now, the 
situation is worse. Everyday we hear In this House about so 
much sympathy for the North-Eastern Region. First, let us 
survive and then only development will take place. 

I shall appeal to the hon. Minister of ParHamentary Af-
fairs to draw the attention of the hon. Minister of Home Affairs 
and take appropriate steps In cooperation with the State Gov-
ernment so that the situation can be Improved . ... (lnterrup-
tions) 

SHRI VARKALA·RADHAKAISHNAN (CHIRAYINKIL) : 
Sir, the Women's Reservation Bill Is before the House. Now, it 
Is reported that the Election Commission has asked the opin-
Ion of aU the political parUes regarding Women's Reservation 
Bill. I understand the House alone Is the competent authority 
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to eflect an amendment. What Is the authority of the Election 
Commission to ask the poRtlcal parties to give their views? 
He has also suggested that 15 per cent reservation will be all 
right and that should be made by an amendment In the Rep-
resentation of People Act. The Election Commission Is a con-
stitutional authority, but it Is not mandated for constitutional 
amendment. It has no power to make an amendment to the 
existing law. It Is only meant for conducting a fair and reason-
able election and not to ask the pollttcal parties to give their 
views to It regarding women's representations, whether we 
agree with 15 per cent reservation or not. What Is the author-
Ity of the Election Commission to ask the poRtical parties to 
give an opinion on this matter which the House Is ceased of? 
The Bill Is before this House. My leamed friend, the hon. Min-
ister of Law may kindly hear. The hon. Minister of Law Is 
present here .... (Interruptions) 

SHRI P.C. THOMAS: The hon. Minister of Law should 
say something on this Important matter .... (Interruptions) 

SHRI VARKALA RADHAKRISHNAN : The hon. Minis-
ter of Law is sitting here. I seek his opinion whether the Elec-
tion Commission is entitled to suggest an amendment with 
regard to the Women's Reservation Bill. He has asked the 
pollttcal parties to give their views. My friend Is an eminent 
lawyer. He must tell us whether the Chief Election Commis-
sion Is empowered to make amendments or suggest amend-
ments to the Constitution. Please make your comments . ... {In-
terruptions) 

SHRI VAlKO (SIVAKASI) : Sir, I do support and associ-
ate with the views expressed by Shrl Varkala Radhakrlshnan. 
The Chief Election Commissioner Is going out of his bounds. 
I associate with the views expressed by Shrl Radhakrlshnan. 
I fully support him .... (Interruptions) 

MR. DEPUTY-SPEAKER: You are also aSSOCiating with 
it. I will call you. I have given the fioor to Shrimati Krishna 
Bose. 

... (Interruptions) 

SHRIMATI KRISHNAN BOSE (JADAVPUR): May I 
have the attention of all my male colleagues to It? I do now 
know why some of my colleagues are so agitated about It. 
The Election Commission has not proposed any amendment 
or anything. They have come up with a new proposal. 

Sir, I am telUng you, In 1996 I stood at the same place 
where I am standing now. I asked In the Zero Hour then as to 
when the Women's Reservation Bill would come. That was 
11th Lok Sabha and this Is 13th Lok Sabha. The Bill has been 
In hlbemation. Some alternative proposal has come up. We 
should all be calm about It. We should discuss. If there Is a 
voting today, we shall all vote for the Women Reservation 
Bill. If there are Insurmountable hurdles to It. ... (Interruptions) 

There Is no way why we should not Hsten to what the Election 
Commission has to say. I have been demanding for quite 80me 
time that all the pollllcal parties should nominate more women 
Members when they choose their candidates. That would be 
the best way. In that case, some of the flaws of the other Bills 
will not be there .... (Interruptlons) May I finish within one 
minute? ... (Interruptlons) 

SHRI VAlKO: We are all for Women Reservation Bill. 
... (Interruptlons) 

MR. DEPUTY SPEAKER: All right. Shrl Valko, let her 
:omplete. 

... (Interruptlons) 

SHRlMATI KRISHNA BOSE: Please let me finish • ... (In-
terruptions) Please give me a hearing .... (Interruptlons) 

SHRI VARKALA RADHAKRISHNAN : I am for Wom-
en's reservation .... (Interruptions) 

SHRI VAlKO: We are all for women's reservation . ... (In-
terruptions) When the hon. MInister of Law proposes a con-
stitutional amendment, tet him bring It . ... (Interruptlons) 

MR. DEPUTY-SPEAKER: Shri Valko, let her complete. 
You have already said about It. 

... (Interruptions) 

SHRIMATI KRISHNA BOSE: The flaws 01 the other pro-
posed Bills will not be there. By rotation of seats our mate 
colleagues need not lose their seats . ... (Interruptlons) The 
proposed lnslde quota will not be there. The Election Com-
miSSion has said that In order to retain reglstretion, the politi-
cal parties must put up an agreed number of women candi-
dates. I think, this Is a very good proposal. I call upon the 
Govemment and the Opposition Parties to come In support of 
this Bill .... (Interruptlons) 

{Translation} 

SHRI RAMJILAL SUMAN (FEROZABAD) : Mr. Deputy-
Speaker, Sir, In my Parliamentary Constituency area 12 peo-
ple have died. I have also given notice. It Is so serious matter 
that. ... (Interruptions) 

{EngHsh} 

MR. DEPUTY SPEAKER: If you are atandlng Ike this, 
you will not get the chance. Let her complete. Everybody will 
get the chance. You cannot loree me to call you first 

... (Interruptionsl. 

SHRIMATI KRISHNA BOSE: The point Is : We can do It 
and the Election Commission can do It. 

Sir, I have a Private Members' Bill on this . ... (Interrup-
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tIons} We should have It not throuhg the Election Commis-
sion, but let us all sit together to give a hearing to what the 
Chief Election Commissioner has said. It Is very good sug-
gestion . ... (Interruptlons) 

MR. DEPUTY-SPEAKER: Shrimatl Bose, please con-
clude. 

SHRIMATI KRISHNA BOSE: So, I would Hke you and 
all the Opposition Parties to come up and support the Elec-
tion Commission's proposal. ... (Interruptlons} 

[Translation] 

KUMARI UMA BHARATI (BHOPAL) : Hon'ble Mr. Deputy 
Speaker, Sir, what Shrlmati Krishna Bose raised I would Hke 
to add two more points In that. We have no doubt about the 
Intention of Govemment. But we want that before Budget 
Session. Women Reservation Bill should at least come for 
discussion In House, so that House may clear Its opinion . 
... (Interruptions) 

SHRI SHANKAR PRASAD JAISWAL (VARANASI) : I 
have been giving notice since three days. In Varanas!. ... (In-
terruptlons) 

MA. DEPUTY SPEAKER: You are senior Member. You 
will get the chance. 

... (Interruptions) 

(English] 

This is not the way .... 

MR. DEPUTY-SPEAKER: Nothing will go on' record. 

(Interruptions)· 

MR. DEPUTY SPEAKER: You will get the chance. You 
cannot impose like this. I am calMng the nam.s according to 
the Mst. 

... (Interruptions) 

MR. DEPUTY SPEAKER: If you Impose like this, you 
will get the chance only at the end. 

[Translation] 

I want to give chance to all M.mbers therefore you 
should co-<>perate. Now I have called SM Prabhunath Singh. 
You raise the matter in brl.f so that .veryone gets chane •. 

SHRI PRABHUNATH SINGH (MAHARAJGANJ, BIHAR) : 
Mr. Deputy-Speak.r, Sir, I wantto draw your att.ntlon towards 
a v.ry sertous matter. In Bihar, Pumla dlstrtct's Pr.sldent of 
Samata Party Madhusudan Ral alias Ghutan Singh was 
murderd In day-Ught In court pr.mls.s. In whol. Bihar, poNtI-

cal killings are going on. Your party's former m.mber 01 Par-
Hament Shri Vijay Singh Soye was also murd.red. Not only 
this, Gurudas Chatterj •• who was sitting legislator was also 
murdered. After Legislative Assembly .Iectlons about 250 po-
Utlcal workers were murd.red In Bihar. Wh.n th.se qultstlon 
are raised In Bihar Leglslativ. Ass.mbly, legislators from party 
In pow.r throw chairs on M.mbers and Incld.nts of manhan-
dUng take place. Law-and-<>rder situation In Bihar Is very criti-
cal. Criminals In Bihar are getting protection from party In 
power. The ... fo ... crtmlnal atmosph.re has developed In whole 
of Bihar .... (Interruptions) 

DR. RAGHUVANSH PRASAD SINGH (VAISHALI) : They 
are raising Issue of murd.r In the House. This Is a Stat. sub-
Ject. Wheth.r discussion can take plac. her. on this . ... (Int.r-
ruptlons) 

{English} 

MR. DEPUTY SPEAKER: Nothing will go on record. 

(Int.rruptlons)· 

[Translation] 

DR. RAGHUVANSH PRASAD SINGH: Issu. of oth.r 
Hous. cannot b. rals.d In this Hous •. This I, the rule. Their 
Issue cannnot b. raised In this House. This should b. ex-
punged. .. (Interruptions) 

SHRI PRABHUNATH SINGH: I did not ssy the murd.rs 
which are going on In Bihar took place at the b.hast of Dr. 
Raghuvansh Prasad . ... (Int.rruptlons} 

[English] 

SHRI ANIL BASU (ARAMBAGH) : Sir, this should not 
be permitted. This Is against th. rul.s of Buslne., 01 the 
Hous •. ... {Interruptlons) 

[Translation} 

DR. RAGHUVANSH PRASAD SINGH: Instead of po-
Utlcal murd.rs you are sp.aklng about the Gov.mment of 
Stat •. ... {Interruptlons} You said murd.rs w.r. committed at 
th. beh.st 01 Dr. Raghuvansh Prasad. 

SHRI PRABHUNATH SINGH: I did not say they w .... 
commltt.d at your b.h.st. ... {Interruptlons} 

MA. DEPUTY SPEAKER: You pleas. ,It down, What-
ever unparllam.ntary of objectionable thing Is th.re I Will .x-
punge that, you please k.ep quit •. 

...(Interruptlons} 

DR. M.P. JASIWAL (BETTIAH) : Such thing .hould not 
b. said without .vld.nc •. Thl, should be .xpunged. 

MR. DEPUTY SPEAKER: " they Int.rrupt Ike this no 

"NoI 18COIded. 
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one will get chance. I will adjourn the House at one '0' clock. 
Shri Prabhunath Singh you conclude now. 

SHRI PRABHUNATH SINGH: How I can conclude when 
disturbance Is going on. Give me two minutes time. 

MR. DEPUTY SPEAKER: You have told the matters. 

SHRI PRABHUNATH SINGH: Law-and-ordercondltlon 
In Bihar Is going through very critical stage. No political leader 
or worker feels safe. I am not saying that Bihar Government 
should be dismissed. I say that. ... {Interrupllons) 

DR. RAGHUVANSH PRASAD SINGH : The question 
will be raised again . ... {Interrupt/ons) 

[English) 

SHRI ANIL BASU : Sir, this not good for the House. 
Raising such Issues in the House Is only to create turmoil In 
the House. Is It permttted to raise such matters underthe Rules 
of Business of the House? ... {Interrupt/ons) 

MR. DEPUTY SPEAKER: SM Anll Basu, h. hu gIv.n 
a notice to raise the matter regarding poltlcal murders In Bihar 
and thai Is what he is mentioning. 

... {Interruptions) 

MR. DEPUTY SPEAKER: Shr1 Anll Basu, please take 
your sea\. 

... (lnterrupt/ons) 

[Translation) 

KUMARI UMA BHARATI : Just, when Gularat matter 
was raised before you .... {Interrupllons} 

SHRI ANIL BASU : The matter was of drought • ... (Inter-
rupt/ons) 

SHRI ASHOK PRADHAN (KHURJA) : Gularat matter 
was also raised here Just: that was also State SUbJect • ... {In-
terruptions) 

[English) 

MR. DEPUTY SPEAKER: Shr1 Askho Pradhan, let me 
regulate the House. 

... {Interruptions) 

[Translation) 

SHRI PRABHUNATH SINGH: Law-and-order condition 
In Bihar Is very bad . ... {Interruptlons) 

MR. DEPUTY SPEAKER: Law-and-ord.i Is State 
subject. That could not be raised here. Tell about political 

ml,lrd.r. I am ciling the .nlm. of oth.r person. 

...{Interrupllons) 

[English} 

MR. DEPUTY SPEAKER : Shr1 Prabhunath Singh, law 
and order Is a State subJect. You cannot raise It h.re. 

... (Interrupllons) 

MR. DEPUTY SPEAKER: Let us not wlste the time of 
the House. 

[Translat/on} 

SHRI PRABHUNATH SINGH: Political murders ar. tak-
ing place th.r. . ... {Interrupllons) 

MR. DEPUTY SPEAKER: You have spoken? 

SHRI PRABHUNATH SINGH : Pollical murders which 
are taking place th.re should b. Investigated by C.B.1. 
... {Int.rruptlons) Political murd.ri and people Who want to 
come In power . ... {Interrupllons) 

SHRI DEVENDRA PRASAD YADAV (JHANJHARPUR): 
eBI Inve.tlgatlon .hould be conducted about th •.•• nas of 
poltlcal klilngs ... {lnterrupllons) 

SHRI PRABHUNATH SINGH: Alter election more than 
two hundred and ftIty perons have b .. n killed in Bihar till date 
and you say that law and ord.r situation . ... (Interruptlons) 

MR. DEPUTY SPEAKER: You get the chance. Law and 
order Is a State subject. 

... (Interrupllons) 

SHRI PRABHUNATH SINGH: These are political klU-
Ings . ... (Interruptlons) 

MR. DEPUTY SPEAKER: Is poltlcal killing law and or-
d.r situation? 

SHRI PRABHUNATH SINGH: My point Is that CBI en-
quiry should be conducted regarding these klilngs .... (Inter-
rupt/ons) 

12.48 hr •• 

At thIs stage ~hrl Rami Lal Suman came and stood 
on the floor near the Tabla of the House. 

12.48 hr.. 

At this slllge SM Rami Lal Suman 
went back to fila seat 

SHRI DEVENDRA PRASAD YADAV : Hon. M.mber hu 
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discussed the political killings. (Interruptions) CBI enquiry 
should be conducted regarding these political killings. (Inter-
rupt/ons) 

SHRI PRABHUNATH SINGH: What is the stand of the 
Government on these points? 

MR. DEPUTY SPEAKER: I cannot compel them. 

SHRI ANIL BASU : It is not appropriate to raise the State 
subject In the House. 

[EngUsh} 

MR. DEPUTY SPEAKER: Shrl Anll Basu, please resume 
your seat. 

SHRI ANIL BASU : Sir, all State subjects are coming up 
here. 

MR. DEPUTY SPEAKER: I have not allowed. You 
resume your seat. 

... (In terruptlons) 

SHRI ANIL BASU : Sir, because they are the alUes of 
the BJP, all the State matters are allowed to be raised here 
which Is denigrating the prestige of the House • .. :(Interrup-
tlons) 

[Translation} 

KUMARI UMA BHARATI : Was not the Issue of Gularat 
a State subject on which you did not allow the House to run 
for one week . ... (Interruptlons) 

MR. DEPUTY SPEAKER: What do you want to do In 
this regard? 

... (Interruptions) 

[EngHsh} 

MR. DEPUTY SPEAKER: Mr. Minister, do you want to 
react to It? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION TECHNOLOGY (SHRI 
PRAMOO MAHAJAN) : Sir, I only want to say that today there 
are many Issues which are raised about the killngs of pollti-
cal leaders In dlflerent States. In just about an hour from now, 
we are discussing the Demands for Grants of the Ministry of 
Home Affairs. The hon. Minister of Home Affairs himself will 
come to the House. I would request the hon. Members to raise 
these issues In front of the hon. Minister of Home Affairs so 
that he can answer all these things. Let us keep some other 
subjects for the Zero Hour. 

[Translation} 

SHRI SHRIPAAKASH JAISWAL (KANPUR) : Mr. Deputy 
Speaker, Sir, I would like to draw your attention towards some 
of the serious problems of the Kanpur city and through You I 
want to request the Government that sewer system of Kanpur 
has completely collapsed for last five-seven years. The sup-
ply line of the drinking water In Kanpur has completely col-
lapsed as the supply lines are 60-70-80 years old (Interrup-
tions). I! Is due to the collapse of the sewer system and the 
collapse of the supply Nnes of dr1nklng water that the paople 
are getting polluted water for drinking. In Kanpur sewer water 
Is mixed up In drinking water ... (Interruptions). The people are 
dying In Kanpur due to consuming of such polluted water. 

{English} 

MR. DEPUTY SPEAKER: You sl! down. SM Ramp Lal 
Suman. 

[Translation} 

SHRI SHRIPRAKASH JAISWAL : Sir, I request you to 
take note of my polnt.. .. (lnterruptlons). You please Instruct the 
Ministry of Urban Development to give special package to 
mend the sewer system of Kanpur ... (lntel'ruptions) The drink-
Ing water pipe Hne should be repalred ... (Interruptions) 

{English} 

MR. DEPUTY SPEAKER : Nothing will go on record. 
Shrl RamJ Lal Suman. 

.... (Interruptions)" 

[Translation} 

SHRI SHRIPRAKASH JAISWAL : At least let the issue 
be discussed where hundreds of paople are dying ... (Inter-
ruptions) . It Is wrong. I have not levelled any allegation against 
him. I have not alleged the Government stili he Is Interrup-
tlng ... (lnterruptions) 

{EngDsh} 

MR. DEPUTY SPEAKER: I! Is not going on record. 

..... (InterruptIons) 

{Translation} 

SHRI SHRIPRAKASH JAISWAL :As long as the Minis-
ter of Urban Develupment and the Ministry of Urban Develop-
ment do not give special package for mending the sewer sys-
tem of Kanpur, hundreds of paople will continue to die due to 
the consumption of polslonous drinking water .... (lnterruptions). 
I request you that Instruction should be given in this regard 
(Interruptions) 

DR. M.P. JAISWAL : You had been Mayorthere ... (In terr· 
uptlons). 

-No! recorded. 
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SHRI SHRIPRAKASH JAISWAL : I wu mayor ten years 
back ... (lnterruptlons). At that time single drop of water that 
was provided was pure. 

(English) 

MR. DEPUTY SPEAKER: Nothing will go on record. 

(Interruptions)" 

MR. DEPUTY-SPEAKER: Please take your .eat. Shrl 
RamJI Lal Suman. 

(Translation) 

SHRI RAMJI LAL SUMAN: Mr. Deputy Speaker, Sir, 
the day before yesterday on Monday, at four p.m. In the 
evening, 12 persons died of super cyclone In Arozabad dis-
trict of Uttar Pradesh which is my constltu.ncy .... (lnt.nuptions) 

SHRI SHANKAR PRASAD JAISWAL (VARANASI) : Sir, 
I am giving notice for three days. There werw rIcJIs In Varanasl 
and people were killed there ... (lnterrupllo".} 

MR. DEPUTY SPEAKER : You wHl _ctumca. If you 
behave Ike this then how will you get dlance. I.m trying to 
accommodate all. If you do like this than I_I fI&7I..,. you 
chance. 

(Interruptions) 

(English] 

MR. DEPUTY SPEAKER : Please resume your seat. 
Shrl Ramp Lal Suman. 

... (lntBnuption.) 

(Translation) 

SHRI RAMJI LAL SUMAN: Mr. Deputy Speaker, Sir, 
Firozabad. Uttar Pradesh Is my ParHamentary constituency 
where one dozen persons lost their Itv.s on 24th at four O'clock 
due to cyclone and hailstorm and thousands of people were 
wounded and property worth crores of NpMi was astroved. 
The standing crops of the farm.rs w.r. complet.ly detroy.d 
and now they are facing the problem of .arning their Hvell-
hood. Sir, the ar.a of destruction of the cyclone was three km 
wid. and 70 km.long. The cyclone was., faat ana.Gtwutat-
ing that within t.n minutes, the farmers 01 nearly 70-80 vil-
lages have b •• n ruln.d. Resid.ntlal and school buildings 
collapsed, many p.rsons w.r. wounded, thousands of tr •• s 
fallen and .Iectric poles had broken. 

Mr. Deputy Speakar, Sir, In spite of all the happ.nlngs 
and the destruction of prop.rty worth crores of rupees, the 
dlstrlct-admnistratlon has provided onlythreelakhrupe.s. The 
people are In hospital, there is no fodder for the Dvelstocks, 

"Not recorded. 

there Is no arrangement for food. Mr. Deputy-Speaks;, Sir, 
through you, I request hon. Minister that he should Instruct 
district administration to provide assistance to thosl who are 
facing hardship. Th. dues against farmers should bl waived 
off and the old norms assistance should be changed accord" 
Ing to which very negligible amount Is given and more amount 
should be provided according to new norms. Those who are 
hospitalised should be provided with better medical trlat· 
ment Is hospitals. Approprlat. comp.nsation should be pro· 
vlded to the farmers and fodd.r should be provided to the 
Uvestocks. I would Uke that the C.ntral Govemm.nt should 
glv. n.c.ssary Instruction to the State Gov.mm.nt so that 
prop.r r.lI.f may be provided to the people. 

YOGI ADITYA NATH (GORAKHPUR) : Mr. Deputy 
Speaker, Sir, I would Ilk. to draw your att.ntlon, to a pI.c. 01 
n.ws pubUshed on 22nd April In a Newspaper in which the 
Imam of Jama MasJld had given a statement that h. Is the 
most Important agent of lSI. If he has given such a seditious 
and provoking statem.nt then It will certainly strength.n thl 
morale of lSI and other organisations who ar.lnvolved In anti· 
national actlvltl.s. I request the Government that Imam Bukharl 
should be arrested .and a case of sedition be lodged against 
him. 

SHRI MOHAN RAWALE (MUMBAI SOUTH CENTRAL): 
He should be arrest.d and the proceeding at sedition should 
b. Initiated against him. lSI Is engaged In causing bomb 
explosions and giving provoking statem.nts. 

(EngDsh) 

MR. DEPUTY SPEAKER: I am strictly going according 
to the Uat. You will get your chanc •. Pleas. cooperate with 
the Ch,lr. 

(Translation) 

SHRI HARIBHAU SHANKAR MAHALE (MALEGAON) : 
It Is C.ntre Govemm.nt's subject. PI.as. glv. me chance. 

(English) 

DR. (SHRIMATI) BEATRIX D'SOUZA (NOMINATED 
ANGLO·INDIAN) : Sir, as a form.r Professor of EngUsh. I call 
upon the Gov.mment to 11ft the ban on India born Salman 
Rushdle's book ·Satan/c Verses". 

13.00 hrs. 

The book was banned .v.n before It r.ached the coun· 
try. It was not banned alter following the due proc .... The 
decision to ban the book wu not considered by the Commit· 
tee that decides whether a book should be pr.scrtbed or not. 
This ban by India led to Issuanc. of a 'alWa by Mohd. AyatoOah 
Khom.lnl of Iran cond.mnlng the author to d.ath. 

It goes to the credit of the Gov.rnment that th.y have 
allowed Ruahell. to visit India. I think w. should prove that 
we are a d.mocracy and not a theocracy Uke Iran, and wel-
come back a lost son of India and a v.ry famous author who 
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has d.Un.ated the psyshe of Indian p.opl. In the sub-contl-
nent. He has told us what we are after Independenc •. I think 
It is very important that we reclaim this Indian author. 

[Translation] 

SHRI SHIVRAJ SINGH CHOUHAN: Mr. Deputy 
Sp.aker, Sir, daHts are committing su,cld.'n Madhya Pradesh. 
I have given notice about thls .... (lnterruption.) 

MR. DEPUTY SPEAKER: You will also get the chance 
to sp.ak. I am ensuring just that. 

SHRI RASHID ALVI (AMROHA) : Mr. Deputy Sp.aker, 
Sir, I have given a notice on this subject. This Is the only country 
In the world where the nub mer of peopl. having a faith In the 
religion is maximum. This Is right that It Is a democratic coun-
try. In world, democracy Is respected the most but this coun-
try regard religion and lalth the mOlt. No person can be given 
the right to hurt the sentiments of anyone's faith and religion. 
In Maharashtra a painter made certain painting at which Shiv 
Sena people created hue and cry. On that issue also we want 
to say if sentiments of any faith are hurt than there should be 
some restrictions on that, howsoever small issue It may be or 
It relates to any faith. It may relate to any faith, be It Chris-
tians, Hindus and Muslms. The whole world knows about the 
book ·Satanlc Verses· which hurts the sentiments of MusHms 
so far as the demand to withdraw the ban on this book Is 
concemad. I am not saying that this Government Is any how 
Involved in this matter. However, the Government should see 
how ban was Imposed and how It was not? Salman Rushdie 
came here. He may stay in this country. First of all he should 
not have been called but however he may stay here ... (Inter-
ruptions). The TImes 01 India's first page contained 'Satanic 
Verses' which had an autograph of Salman Rushdie. 

(English] 

MR. DEPUTY SPEAKER : Shri AM what Is It that you 
wanllo draw the attention of the Government to? 

(Translation] 

SHRI RASHID ALVI : When book has been banned In 
the country, how permission could be given on that? Auto-
graph Is given on that openly. Lagal action should be taken 
there on .... (lntalTUptlons). We have no objection. When ban 
Is imrosed on the book If It Is withdrawn then we have no 
objection onth. autograph .... (lnt.rruptions) 

(English] 

MR. DEPUTY SPEAKER: Nothing will go on record. 

(Interruptions) • 

"No! recorded. 

[Translation) 

SHRI RASHID ALVI : It Is my submission that legal ac-
tion should b. tak.n on this. 

[English} 

Sir, It Is very s.rlous matt.r. 

MR. DEPUTY SPEAKER: That Is why the lion. Membr 
raised It and you have spoken about It~ 

SHRI RASHID ALVI : She was saying something and I 
am saying something els •. 

[Translation} 

The Mlnlst.r of Parliamentary Affairs II Iltting h.ra. Is It 
proper that though thera was bin on this book yat an auto-
graph was given? 

[English] 

Is It not against the law of the land? You should direct 
the Government that Immediate action should be taken. 

SHRI K.P. SINGH DEO (DHENKANAL) : Sir, the matter 
relating to the wortters of Food Corporation of India II a very 
serious one. 

MR. DEPUTY SPEAKER : It Is a very Hrioul matter 
and that Is why hon. Speak.r has admitted It. I will allow the 
hon. Member to rlase It. 

[Translation} 

SHRI VILAS MUTTEMWAR (NAGPUA) : Mr. Deputy 
Speaker, Sir, In various courts of the country today about 3 
crores of cases are pending. Out of them lakhs of cases are 
such which are pending slnc. years. And lakhs of cues are 
such which are pending since decades due to which people 
have no confidence In the judicial system. 

(English) 

Justlce delayed Is justice denied. 

[Translation] 

It needs to be paid an urgent attention. Even hon. Presi-
dent, Prime Mlnlst.r and Chief Justice have termed the situa-
tion u v.ry serious and have shown conc.m. My request Is 
that justic. should be pfOl/ldedfo people at the eartlest. Where 
judgel and benches 8M not In there In courts, today Ills nec-
essary to astabUsh additional banchel there. Vacant posts of 
judges should be filled up as early .. possible and more judges 
should be appointed at trial court level. In judicial process 
there Is a large scale corruption today. This should be curbed. 
It Is Important that Govemm.nt did not pay any anentlon to-
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wards this. It is true that they have taken an initiative for Amend-
ment in Constitution. But Government has not taken any steps 
for bringing changes In the judicial process. Government did 
not even accord any priority to the recommendations of Par-
liamentary Committee. Suggestions which are given by Law 
Commission in this regard are very Important ones which the 
Government can bring in the form of a Bill In the House. Its 
implementation is necessary. 

Mr. Deputy Speaker, Sir, similar Is the condition of Elec- . 
toral Reforms. Improvement is required to be made in that 
regard also. It Is being requested that Government should 
pay attention to these suggestions. 

SHRI BRAJ MOHAN RAM (PALAMU) : Mr. Deputy 
Speaker, Sir, I want to raise a problem relating to my Parlia-
mentary Constituency, Palamu-Garhwa. It is the most back-
ward area in Bihar which is tribal majority area. The report of 
Flouride contents In the water has been coming since last 
many days here. Though investigations were undertaken In 
this regard but solution of this problem could not be found. 
Physical disability among the people Is Increasing due to con-
sumption of such water. We demand that Union Government 
should send a investigating team for Investigation so that 
proper drinking water problem get solved. After chemical analy-
sis arrangement for Its treatment can be made. Thereby Yves 
of thousands of people could be saved. 

{English] 

SHRI G. PunA SWAMi GOWDA (HASSAN) : Sir, the 
issue I want to raise Is a very serious one. It relates to the 
workers of Food Corporation of India. Please allow me to 
speak. 

MR. DEPUTY SPEAKER: I will give you chance. 

[Translation] 

SHRI CHANDRAKANT KHAIRE (AURANGABAO, 
MAHARASHTRA) : Mr. Deputy Speaker, Sir, our Goragoan's 
Shiv Sen a 'Pramukh' Shrl Shlvraj Chauhan was murdred on 
railway tracks when he was going to office on 19th April. After 
three days, i.e. on 21st other Shiv Sena 'Shakha pramukh; 
Babban Survey and his friend BaJaj were shot when they were 
standing near their houses at 9.30, They died on the spot. 

Mr. Deputy Speaker, Sir, I would Hke to ten you 'that more 
and more pOlitical murders are taking place today In Mumbal 
and specially Shiv Sena wOrkers are being attacked more 
and more. Law and order situation there Is not under control. 
I request you to give directions to Maharashtra Government 
and get these murders Investigated by C.B.! . ... (Interruptlons) 

[English) 

MR. DEPUTY SPEAKER: Shrl Mohan Rawale, you just 
associate yourself with hon. Member on this issue. 

[Translation] 

SHRI MOHAN RAWALE : Sir, Babban Survey was mur-
dered there. I went to that area. He was living In Malaad's 
Malwan area. He had good relations with both Hlndu-Mus-
IIms, Shiv Kumar Bajaj was murdered there before him. Sir In 
their regime our workers are being murdered, Malia people 
have joined their Government. Our Bala Saheb Thakre. 
...(Interruptions) 

[EngDsh] 

MR. DEPUTY SPEAKER: All the objectionable points 
are to be expunged. 

[Translat/on) 

SHRI MOHAN RAWALE : Sir, one more Incident of such 
type took place. Today, what happens In Mumbal city. After 
our Government ... (Interruptlons) now murderers have made 
their entry In their Government. ... (Interruptlons) 

SHRI RAMDAS ATHAWALE (PANDHARPUR) : Mr. 
Deputy Speaker, Sir, we have put all murderers behind the 
bars . ... (lnterruptlons) We heve checked the murders, people 
who commit murders should be put behind the bars . ... (lnter-
ruptlons) 

[EngUsh) 

MR. DEPUTY SPEAKER: You can associate with what 
the other han. Member has just now said. The objectionable 
part wlH not go on record. 

[Translation) 

SHRI MOHAN RAWALE : Sir, our Shiv Sanlks are being 
murdered. The live people were murdered . ... (Interruptlons) 
Unholy agreement between NationaAst Congress and Indira 
Congress has taken place. Today our Shiv Sanlks are being 
murdered by mafia on the behest of Governmllnt. 

[English) 

MR. DEPUTY SPEAKER: Nothing will go on record. 

... (Interruptlons) • 

[Translation) 

SHRI MOHAN RAWALE : Mr. Deputy Speaker, Sir, this 
is Injustlce ... (lnterruptlons) 

[Engbh) 

MR. DEPUTY SPEAKER: I hav~ allowed you to elabo-
rate only on the understanding that you will assoclate with 
the views of the other hon, Member. Government Is taking 
note of that. 
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[Translation} 

SHRI RAMDAS ATHAWALE : Sir, all the guilty persons 
have been booked into jail . ... (Interruptlons) 

[Engllsh1 

MR. DEPUTY SPEAKER : Nothing will go on record 
except Shrl Sukdeo Paswan. I have given you time and you 
have expressed your views. It has gone on record. Now I 
have called Shrt Sukdeo Paswan. Shrl Mohan Rawale, there 
are some more hon. Members to speak. 

[Trans/atlon1 

SHRI RAMDAS ATHAWALE : Sir, we are not supporting 
the kllHngs but the guilty persons have been booked and sent 
to jail .... (Interruptions) 

MR. DEPUTY SPEAKER: Shrl Sukdeo Paswan, please 
speak. 

... (Interruptions) 

SHRIMATI PHOOLAN DEVI (MIRZAPUR) : Sir, they 
have exhausted the whole time, we will not get the opportu-
nity to speak . ... (lnterruptlons) 

SHRI SUKDEO PASWAN (ARARIA) : Mr. Deputy 
Speaker, Sir, 52 years have passed since we got Independ-
ence. At present Rs. 20,000 are being given to the people 
belonging to scheduled castes, scheduled tribes and OBC 
under Indira Avas Yojana In villages. Thase days, Rs. 20,000 
are not sufficient to construct even a toilet In rural areas and 
the Government Is providing only Rs. 20,000 under Central 
Govemment's Indira Avas Yojana and Ambedkar Avas Yojana. 
I would like to request the Central Governrnent to enhance 
this amount to Rs. 40,000 so that the poorest of the poor and 
destitutes living In villages could also construct their houses 
under this scheme. I would like to demand from the Govern-
ment to sanction the grant of Rs. 40,000 under this scheme. 

SHRI SHIVRAJ SINGH CHOUHAN: Hon'ble Mr. Deputy 
Speaker, Sir, I am raising this Issue with heavy heart. Parents 
love their children very much. You can very well Imagine the 
gravity of the situation when parents are compelled to polson 
their children and commit suicide. Yesterday, a 'bandh' was 
observed in the whole of Vidlsha. The people of Vidlsha were 
stunned. A dali! young man named Rajkumar Jatav who 
served the Government for 15 years as a dally wager, was 
retrenched from the service. Salary was not paid to him for 6 
months. Unable to bear the plight of his starving children, he 
poisoned them and later on committed suicide. 

Hon'ble Mr. Deputy Speaker, this fact w •• reve.led by 
his suicide note and it Is a blot on our system. He has written 
in his suicide-note that he was not made permanent emp-

Ioyee despite being eligible for the same. His juniors were 
made permanent because they had sources or they paid bribe 
for It. It is not a single Instance in Madhya Pradesh but thou-
sands of daily-wagers have been retrenched from the serv-
Ice. Through you, I would like to request the Central Govern-
ment that dally wagers should not be left on the mercy of 
Madhya Pradesh Government. Thousands of retrenched daily 
wagers are on the verge of starvation. If the situation Is not 
controlled, thousands of dally wagers will be compelled to 
commit sulclde .... (lnterruptlons) 

[Engllsh1 

MR. DEPUTY SPEAKER: Nothing will go on record now 
except what Dr. Saroja says. 

(Interruptions) • 

DR. V. SAROJA (RASIPURAM) : Sir, I want to raise an 
Important matter. About 800 starch and sago manufacturing 
small-scale Industries are located In Namakkal, Salem and 
Periyar districts .... (Interruptions) 

[Translation} 

SHRI RAJESH PILOT (DAUSA) : Mr. Deputy Speaker, 
Sir, It Is right that It Is a State subject and it can not be dis-
cussed in the House but I would like to know whether the 
matters raised during zero hour are sent to the concerned 
Ministries through this Secretariat. A matter raised by us in-
vites the attention of the Government If It Is pubUshed in news-
paper otherwise the Government does not pay attention. 
Therefore, will you arrange to send It to concerned ministries 
through this Secretariat or this practice Is already followed. 

MR. DEPUTY SPEAKER: Yes, It Is followed. 

SHRI RAJESH PILOT: Please confirm it. It Is fino if It is 
followed, If not, arrangements should be made to send It 
through Secretariat. 

[English} 

MR. DEPUTY SPEAKER : The Minister who Is sitting 
here will be taking note of It. 

SHRI RAJESH PILOT: I do not think so. Are you taking 
note of what is said In the 'Zero Hour'? 

MR. DEPUTY SPEAKER: From the very beginning, the 
'Zero Hour' Is going on record? 

SHRI RAJESH PILOT: We will have to improve It. Oth· 
erwlse, what Is the point In han. Members shouting here dur-
Ing the 'Zaro Hour'? 

MR. DEPUTY SPEAKER : It has to be taken u~ In a 
different forum. 

"Nol reoord8d. 
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SHRI RAJESH PILOT: We wlH have to Improve the sys-
tem. 

MR. DEPUTY SPEAKER: We can take It up. 

DR. V. SAROJA : Hon. Deputy Speaker, Sir, about 800 
starch and sago manufacturing units are situated In Salem, 
Perlyar and Namakkal districts. In about 85,000 hectares of 
land, the small and marginal farmers are cultivating tapioca. 
This Is the raw malenalfor sago production. About five lakh 
farmers are directly and indirectly Involved In this small scale 
agro-based Industry. 

During 1996, the Central Excise Department levied a 
duty on tapioca starch and It continued. The question was 
referred to the Ministry of Anance and a clarification was 
sought. The Ministry, In the budget Circular No. 10n6 dated 
10.5.96 Is understood to have clarified It. ... (Interruptions) 

MR. DEPUTY SPEAKER: Dr. Saroja, please conclude 
now. 

... (lnterruptlons) 

DR. V. SAROJA : I urge upon the Govemment to with-
draw Ihe show cause notlce issued by the Central Govem-
menllmmedlately . ... (lnterruptions) and to withdraw the order 
Issued by Central Excise Departmenr for levying duty on wet 
starch, the Intermediate product of the sago. 

[Translation] 

SHRI HARIBHAU SHANKAR MAHALE : Mr. Deputy 
Speaker, you hava not called my naml. 

MR. DEPUTY SPEAKER : Your Issue relates to State 
subject. 

SHRI HARIBHAU SHANKAR MAHALE : What Is this. 
... (lnterruptlons) Is Maharashtra not a part of our country ..•. (In-
terruptions) Is this the justice . ... (Interruptlons) 

MR. DEPUTY SPEAKER: Not only yours but other five 
members also have State subjects. 

... (Interruptions) 

SHRI HARIBHAU SHANKAR MAHALE: I came at 
8.30 a.m. In the momlng to give notice to the questions ... (lnte-
rruptlons) 

[English] 

SHRI VAlKO : Mr. Deputy Spaaker, Sir, just now, Dr. 
Saroja has raised an Important Issue concemlng the people 
of Tamil Nadu, especially the people of Salem and Namakkal. 
Ills a genuine demand. We heve anady made a rapntsenta-
tlon to the Ananee Minister. The Anance MInister has also 

promised to consider that demand. So, I support the demand 
that Is very genuine and the Government should consider It. 
. .. (Interruptions) 

SHRI NEPAL CHANDRA DAS (KARIMGANJ) : Mr. 
Deputy Speaker, Sir, through you, I want to draw the attention 
of the Home Minister to the serious situation pravalHng In and 
around Indo-Bangladesh border of Karimganj District of 
Assam. It Is happening In my constituency. It Is due to the 
atrocities committed on Innocent people by the B5F parson-
nel In Faklra Bazaar and Tliia Bazaar. The BSF personnel, 
without any provocation, mercilessly beat up Innocent peo-
ple, children, rlckshaw-pullers and businessmen; they also 
ransacked shops, resulting In Injuries to 25 people who were 
hospltaUsad. In this Incident, the BSF personnel of Satarkandl 
and Steamerghaht Camps were Involved. 

It Is understood that the function of the BSF personnel 
Is to protect the country and the ~Itlzens of India from enemy 
and to check the entry of Infiltrators, terrorists and smugglers 
In an around the border. The actlvltles of those who cross the 
border have Increased considerably due to the negligence of 
BSF personnel. The BSF personnel are also creating distur-
bances to the Innocent Indian people, Including businessmen 
on the main PWD roads and frequently they are creating 
obstructlon to them . ... (Interruptlons) 

MR. DEPUTY SPEAKER: Okay, you can conclude. 
Now, Shrl Putta 5wamy Gowda. 

5HRI NEPAL CHANDRA DAS : Sir, I wfll take only one 
minute more. 

SHRI G. PUTTA SWAMY GOWDA: Sir, wfth your per-
mission, I would like to raise an Important matter. 

SHRI NEPAL CHANDRA DA5 : Sir, I will take only one 
more minute . 

Sir, It Is requested that the hon. Home Minister may wfth-
draw these guilty B5F personnel Immediately. 

SHRI G. PUTTA SWAMY GOWDA: Sir, wfth your per-
mission, I would like to raise a matter of pubHc Importanc •. It 
Is regarding the agitation of FCI workers of Kamataka who 
are sitting in dhama In front of the OffIce of the Labour Minis-
ter of the Union Government, since four or flv. days. FClls a 
public sector undertaking of the Union Gov.mment. Due to 
the maladministration and fraudulent operatlons of the au-
thorltl.s or the officers in Karnataka, the work.rs Including 
the loading and unloading workers, are badly affecled and 
are losing their I'gltlmate rights. They" are Ignoring the w.l-
fara of the poor workers. 

They have submitted a m.morandum of demands to 
the authorities. Ten Important demands, Hk. Incr .... In ten-
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der wages, ragularisatlon of godown workers and prohibiting 
the contract labour system, have been put forth In the memo-
randum. The euthorttles are not sympathetic to their demands 
and have been Ignoring their requests for nearly two or three 
years. Instead of considering their request, they Ira Ignoring 
the wellare 01 the workers. They have fraudulently drawn six 
crores of rupees In the name of workers. THIs Is a very seri-
ous matter. I urge upon the Government to take suitable steps 
on this matter. 

(Translation] 

SHRI PRAHLAD SINGH PATEL (BALAGHAT) : Hon'ble 
Mr. Deputy Speaker, Sir, I would like to draw the attention of 
the House towards the Leftist extremism which Is also known 
as Naxallsm and the Protagonists of which beOave In terror 
and violence. This Issue has been raised earBer also by me 
and by various other hon'ble members. 

Different States are experiencing different forms of 
Naxalte violence. In this context, a new situation has emerged 
In Madhya Pradesh. For the last one month, they have started 
proxy war. One month ago 25 policemen alongwlth an addi-
tional S.P. were murdered In Bastar. An Incident took place in 
my Parliamentary Constituency, Balaghat at 11.30" P.M. on 
21st. On an Intervening night of 20th and 21st, naxalltes In-
dulged In a fake dacolty with an attention to ambush the po-
lice party. Police party went there on motorcycles and was 
killed at 11.30 A.M. My point Is that naxaAtes have started 
proxy war which Is a new technique In our country. It has cre-
ated many problems. The rural areas which are In accessible 
lor the police and for the Government and where the commu-
nication facilities are not available, police could not provide 
any rallef If an incident of dacolty takes place. I am requesting 
lor the last three days that It Is not an Issue which should be 
pubHshed. 

MR. DEPUTY SPEAKER: Please state what the Union 
Government should do In this regard. 

SHRI PRAHlAD SINGH PATEL: Please listen to my 
request. Even after the live days 01 that Incident, neither any 
Minister nor any representative 01 the people have expressed 
any sympathy towards the deceased police, personneis. My 
submission is what would happen If people's representallves 
fall to muster even this much of courage. You can easily un-
derstand the gravity of the situation. I want this House to. 
... (lnterruptlons) 

MR. DEPUTY SPEAKER: Today the dectalon Is on Min-
Istry 01 Home Affairs. It would be better II you participate. You 
can raise It during that discussion. 

SHRI PRAHLAD SINGH PATEL: I fall to understand 
where we will raise such a .~r1ous Issue. Discussion may be 
held later on but the present situation demands Immediate 

attention. 

MR. DEPUTY SPEAKER : The discussion Is going to 
be held today. You cen ral.e at 2 P.M. 

SHRI PRAHLAD SINGH PATEL: I request that the Gov-
ernment should come forward with this reply that some action 
will be taken. 

MR. DEPUTY SPEAKER : I can not compel the Gov-
ernment, I can only ask them. 

SHRI PRAHlAD SINGH PATEL: Mr. Deputy Speaker, 
Sir, I am one of those Members of Parliament who have writ-
ten to the Union Home Ministry earUer also that atleast mem-
bers of the Parliament should aiso be Invited to attend the 
meetings convened by the State Governments which are at-
tended by the Principal Secretaries and PoHcl Chiefs. Merely 
saying so Is not enough. 

[EngUsh] 

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ) : Mr. 
Deputy Speaker, Sir, through you, I would like to draw the 
attention of the Government to an Important matter relallng to 
backward classes. The Constitution provides 27 per cent res-
ervation to the backward classes. Unfortunately, In our State, 
West Bengal, when the verdict In regard to Mandai Commis-
sion came, Osting of these groups have not been donelmme-
dlately. As a result of which, in West Bengal, out of 1 n groups 
only 172 groups have been Identified. People go through enor-
mous amount of embarrassment and harassment for getting 
the certificates. last week, in Calcutta, a meeting of the So-
cial Jusllce Forum was held of which Shri Chandrap Yadav Is 
the head. I was present there and I came to know that not 
even seven per cent 01 job reservation Is provided In our State, 
leave alone 27 per cent. 

In an another Incident, the Chain Mandai Samal of West 
Bengal, which has been unanimously approved by the West 
Bengal Government to Identify them as Scheduled Castes, 
hae been negotiating the matter. They came here yesterday. 
They were arrested by the pollee In Deihl. They are stili sitting 
on dharna. Surprisingly, when the Government of Weat Ben-
gal has already sent a recommendation of the Assembly, I 
got a reply from the Social Wellare Minister, Shrimatl Maneka 
Gandhi that she Is yet to take the opinion of the West Bengal 
Government. People are stili sitting on dhama. I would Uke to 
appeal to the Government that the Injustice being done to the 
backward classes In West Bengal must be looked Into by the 
Nallonal Backward Classes Commission . ... (Interruptlons) This 
harassment of an extreme order Is going on In our State. All 
the backward class districts In We.t Bengal are sullenng due 
to this. They must get 27 per cent reservation. 

SHRI K. YERRANNAIDU (SRIKAKULAM) : This Is the 
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position not only in West Bental but in other States also. We 
have already submitted a representation to the hon: Speaker. 
We have a Parliamentary Committee for the Scheduled 
Castes, as also for Women. Once the Government has made 
a recommendation to give 27 per cent reservation to them In 
the pubic sector undertakings and Government services, there 
should be a Review Committee. We have asked the hon. 
Speaker to appoint the Parliamentary Standing Committee 
on aBC to look aller the reservation. The reservation policy 
will be implemented fully only when we have a ParUamentary 
Committee. It is now In your hand. On behalf of the aBC, I am 
appealing to you to Implement this reservation poUcy and we 
should have a Partlamentary Committee on aBC to have a 
check on 11. 

SHRI SUDIP BANDYOPADHYAY (CALCUTTA, NORTH 
WEST) : Sir, In the Ust published In West Bengal, so far as 
other backward classes are concerned, more than 40 per cent 
communities are stililell behind. They are facing tremendous 
dlfficuttles to get aBC certificates. We fully associate ourselves 
with what Shri Dasmunsi has just now said. We fully beHeve 
that the Central Govemment would make all out efforts to see 
that the aBC list is complete and the problems being faced 
by the OBCs In West Bengal are taken care of on a priortty 
basis. 

SHRI K.P. SINGH DEO : Sir, I would also like to associ-
ate myself with what Shri Dasmunsi has said Just now. There 
Is no review in the last 20 years. There Is a Constitutional 
guarantee but there Is nothing about the ex-Servlcemen's 
placements. 

{Translation] 

SHRI SALKHAN MURMU (MAYURBHANJ) : Mr. Deputy 
Speaker, Sir, It is most unfortunate that even a single tribal 
language of the country has not been included In the Eighth 
Schedule of the Constitution'. Originally these languages have 
been Included In the 29th Article of the Constitution. On the 
other hand, when our people take out procession or hold dem-
onstration In a peaceful manner to press upon this demand 
they are canned and at some places atrocities are committed 
on them. Recently a similar Incident took place on 8th April 
under Rajnagar police station of Western Singhbhoom dis-
trict of Bihar. We informed the S.P. and D.C. of this Incident 
but despite this, no action was taken. I appeal the Govern-
menllhat our demand regarding fundamental right shOuld be 
acceeded to. Our leader Shri Blshu Murmu who Is the State 
Chairman of the 'Santhal Bhashl Morcha' has been arrested. 
He Is being IIltreated. Such sort of treatment with the tribals Is 
an Insult of the Constitution. 

{English] 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY 

(KOKRAJHAR) : Hon. Deputy Speaker, Sir, I would Uke to 
draw the kind attention of the Government of India to a very 
very serious matter which relates to a very detrtmental politi-
cal move taken by the Assm Government culminating the 
handUng over the overall charge of developmental activities 
In relation to the Bodoland Autonomous Council In the hands 
of the elected MLAs and Ministers following the dissolution of 
the minority Interim Bodo Land Autonomous Council. I strongly 
condemn this kind of a detrimental poAcy adopted by the 
Assam Government. So, I would Hke to appeal 10 the Govern-
ment of India to direct the Assam Government to dissolve the 
caretaker Bodoland Autonomous Council. 

{Trans/allon] 

Our demand was that the functioning of the Bodoland 
Autonomous Council should be aSSigned to Its principal sec-
retary. 

{English] 

But Instead of doing that, Assam Government has en-
trusted the wort< to only MLAs and Ministers by constituting 
an AdVisory Committee tor Bodoland Autonomous Council. 

In the Bodoland Autonomous Council Act there Is no 
such provision for constituting an Advisory COrnmlttH con-
sisting of MLAs and Ministers. It Is the sheer vIOlatiOn of the 
Bodoland Autonomous CouncU Act, 1993. It Is against the basic 
spirit of 'Autonomous' concept In totaHty. 

MR. DEPUTY SPEAKER: What do you want the Cen-
tral Government to do? 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY: My 
humble request to the Government of India Is thet the Assam 
Government should be directed to dissolve the very recently 
formed the so called caretaker Advisory Committee with Im-
mediate effect. 

MR. DEPUTY SPEAKER: Nothing wil go on record. 

(Interruptions)' 

{Trans/allon] 

SHRI SHANKAR PRASAD JAISWAL (VARANASI) : Mr. 
Deputy Speaker, Sir, with heavy heart I would Ake to make a 
mention of the riots that erupted In Varanasl and the teeHngs 
of the people of Varanasl. On 16 April, people ot a particular 
community tried to create disturbance In a particular area but 
that was controlled due to alertness of the local oftlcers. When-
ever there Is any reference about a particular community In 
the House, generally it Is said that Hndus are communal. In 
this very House yesterday a national leader said that commu-
nalism by the Muslim community or minority community Is not 
communalism, whereas communalism by the Hindus Is com-

·Not recorded. 
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munaHsm. I would like to report an Incident of Varanasl of 
erupting a riot there. The people of a particular community 
gathered at a graveyard and some antisocial elements came 
forward to attack the Hindu community. There Is a proof of 
this that when the poUce was trying to disperse the rioting 
people, a bomb exploded In the hands of a rioter, Shri Naushad 
a resident of Sukhagarhl and both his hands were blown~ff 
by the Impact of the blast . ... (Interruptlons) 

MR. DEPUTY SPEAKER: Please teU us what the Gov-
ernment should do In this regard. 

SHRI SHANKAR PRASAD JAISWAL : I would Uke to 
say something about the Incident that took place the follow-
ing day I.e. on 17th April. 

[English} 

MR. DEPUTY SPEAKER: Nothing will go on record. 

(Interruptions)' 

MR. DEPUTY SPEAKER: Shrl Sanjay Paswan. Noth-
Ing will go on record except Shri Paswan. 

(Interruptions)" 

MR. DEPUTY SPEAKER: What do you want the GOY-
ernment of India to do? There are some more Members. It Is 
already 1.40 P.M. 

.. , (Interruptions) 

MR. DEPUTY SPEAKER: Shri Jalswal, you are a sen-
Ior Member. Plesae do not Interrupt like this. 

[Trans/ation[ 

SHRI RAMJI LAL SUMAN: He Is levelnng allegation on 
SM Mulayam Singhji. It is not good to level such allegation 
on him In his absence . ... (Interruptlons) He has alleged Shrl 
Mulayam Singh Yadav . ... (Interruptions) He Is misleading the 
House. ... (Interruptions) 

MR. DEPUTY SPEAKER: Please take your eaat. You 
keep on speaking whatever comel to your mind. 

(Interruptions) 

[English] 

MR. DEPUTY SPEAKER: I am on my lags. Please sit 
down. If there Is anything objectionable that wtll be expunged. 

[Translation} 

DR. SANJAY PASWAN (NAWADA) : Mr. Deputy 
Speaker, Sir, I would Uke to draw your attention towards an 

'No! _decl. 

Incident of Lucknow In U.P. About 3lakh cows have died there 
during last six months due to consuming polythene. Sir, 
through you, I would Uke to say that cows are dying due to 
consuming polythene and It Is going to affect cow progeny. 
... (lnterruptlons) I request the Govemment to pay attention 
towards It and take effective measures to check It . ... (lnt.r-
ruptlons) 

VAIDYA VISHNU DATT SHARMA (JAMMU) : Mr. Deputy 
Speaker, Sir, due to Intense patr'olHng of Security foree. on 
actual Une of control, now Infiltrators are entering our country 
wtth narcotics and explosives through national and Interna-
tional border line from Pathankot to Sundermarhl. A large 
number of terrorists have been apprehended there with smug-
gled goods. I would Hke to say that barbed wire fencing on 
Punjab border has stopped Infiltration of terrorists In Punjab. 
In view of this, I request the Government that barbed wtre 
fencing should be taken up at International border from 
Pathankot and Kathua to SUndermarhl. Thsl border should 
be sealed . ... (Interruptlons) This will help In checking smug-
gling and the Infiltration by terrorists. 

[English} 

SHRI K. YERRANNAIDU (SRIKAKULAM) : I would Uke 
to raise a very Important matter. It Is good that our ParHamen-
tary Affairs Minister I. also present here. 

After the 73rd and 74th amendments to the Constitu-
tion, the Tenth Anance Commission recommended an allo-
cation of nearly Rs. 4,000 crore to·the Gram Panchayats from 
1993-94 to 1999-2000. The Government of India could not 
Implement It In the first year, but In the second and third years 
they released the money and the money reached the Gram 
Panchayats also. The present Government has declared the 
year 1999-2000 as the Year of Gram Sabha. Thus the Gov-
ernment Is giving more thrust to the Gram Panchayats. 

We want to make It finanCially viable. But, In the last two 
years the Government of India has not released a single paisa. 
I am making this request for the whole country. I do not know 
the position in other States. But, as far as Andhra Pradesh Is 
concerned, for the years 1998-99 and 1999-2000 up to 31st 
March, not a single paisa has been released by the Central 
Government. AU the Sarpanches from the State had come 
and met the Prime Minister and also the Rural Development 
Minister. But, so far money has not been released to the State. 
They are waiting for the money. At the ground level they have 
already prepared the estimates for the work to be done. That 
Is why I am requesting the Central Government through you, 
on behalf of 20,500 Panchayats, to release the money Imme-
diately. 

SHRI MANI SHANKAR AIYAR : I would like to associ-
ate myself with Shrl K. Yerrannaldu. 

SHRI E.M. SUDARSANA NATCHIAPPAN (SIVA-
GANGA) : In Tamil Nadu also the same thing is happening. 
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{Translation] 

SHRI J.S. BRAR (FARIDKOT) : Mr. Deputy Speakar, I 
thank you for allowing me to speak. Sir, through you, I would 
like to draw the attention of the Government towards a sari-
ous· matter which has been discussed throughout the world, 
country and the region. Through you I would like to convey to 
the Government.· 

{English] 

MR. DEPUTY SPEAKER: No, no. 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION TECHNOLOGY (SHRI 
PRAMOD MAHAJAN) : I think we should not raise such Iss-
ues In the Parliament. 

SHRI J.S. BRAR : .... 

SHRI PRAMOD MAHAJAN : I am very sorry to say that· 
if such matters are raised In the Parliament, It becomes very 
difficult. 

lem. 

MR. DEPUTY SPEAKER: I will not allow this 

SHRI J.S. 8RAR : ..... 

MR. DEPUTY SPEAKER: Nothing will go on record now. 

(Interruptions) •• 

MR. DEPUTY SPEAKER : It Is a law and order prob-

SHRI PRAMOD MAHAJAN : If we discuss these Issues 
at the Parliamentary level, there will be no end to It. So, I 
request you to expung everything. This should not fOrm a part 
of the record .... (Interruptions) 

MR. DEPUTY SPEAKER: Nothing will go on record. 

(Interruptions) •• 

MR. DEPUTY SPEAKER : Shrt Brar, you give proper 
notice and If It Is admissible, you will be given permission to 
speak. ' 

... (Interruptions) 

MR. DEPUTY SPEAKER: Nothing win go on record. 

(Interruptions)"· 

MR. DEPUTY SPEAKER: Shrl Brar, will you please 
resume your seat? 

'ElCpIIIIQed • ardndby the ChaIr. 
"NelI reco«lad. 

... (Interrupflons} 

MR. DEPUTY SPEAKER: Shrl Brar, I gave you pennia-
slon to speak but now please rasume your seal Vou give 
proper nollce. If It Is admissible, It will come for dlscus.lon 
and not Uke this. I will not allow you to speak now. 

... (Interrupflons} 

MR. DEPUTY SPEAKER: I am on my lags. There Is a 
Imlt. I gave you permission to speak. Whatever It may be, 
you give notice first. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Shrl Brar, I am on my lags. 
Today evening Itself, we are going to have the discussion on 
the Demands for Grants of the Ministry of Home Affaira. Vou 
may participate In that discussion. At that lime, the Home Min-
Ister would be taking note of your points. In the 'Zero Hour',1t 
mayor may not be taken down. So, you may better partici-
pate In that discussion. 

... (Interruptions} 

MR. DEPUTY SPEAKER: There are five Members who 
have given notice today whose subJects ara faling within the 
State jurisdiction. Therefore, I am sorry to say that they may 
net be allowed to speak. Shrl Mohale's name Is there In It and 
there are three more Members also. It has already been 
marked Uke this. 

{Translation] 

SHRIMATI PHOOLAN DEVI : Mr. Deputy Speaker, Sir, I 
have also.glven notice. 

MR. DEPUTY SPEAKER: Yes, your notice Is also there. 

{EngHsh} 

SHRI SHANKERSINH VAGHELA (KAPADVANJ) : Sir, I 
withdraw my 'Zero Hour' notice. Vesterday, I had given noIIee. 

{Translation} 

Mr. Deputy Speaker. Sir. Lok Sabha Secretariat accepts 
notices from Members before 10 o'clock for raising any mat-
ter during Zero Hour. It would be batter If Members ara Inti-
mated as to whether the notices given by them have been 
admitted or left out for being a State subject. At least the Mem-
bers whose notices are admitted should be Informed about It. 
Now 1 314 hours bave passed and I have not b .. n given a 
chance to speak. Some wayout should be found for conduct-
Ing the Zero Hour property. 

MR. DEPUTY SPEAKER: NoIIeeliare given for speak-
Ing during Zero Hour. It Is not Intimated If any Member wlU be 
given a chance to speak or not. Nolle .. are received upto 
10.30 a.m. If we follow a lengthy procedura It may be 11 o'clock 
by that time. The members, who have given notices should 
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be pre.entln the House. They will be called to apea!<. Names 
of live Members, wh9 wanted to raI.e State subjects have 
been mal1<ed on the Ust. Yours, Phoolan OevlJ, Mahala, and 
his neme Is also there. 

SHRI HARIBHAU SHANKAR MAHALE : Whether mur-
der Is Union subject? 

MR. DEPUTY SPEAKER: The subject of notice given 
by you Is a State subject and thus you are not allowed to 
raise this Issue. 

SHRI SHAKERSINH VAGHELA : Whether murder of an 
ex-Sarvlceman Is a State subject? 

MR. DEPUTY SPEAKER: It Is a State subject. 

SHRI SHANKERSINH VAGHELA : Sir, I withdraw my 
notice. I urge upon you that regarding my matter and regard-
ing the 'Zero Hour', ...•• As I told you earlier, I withdraw my 
notice . ... {Interruptlons) 

MR. DEPUTY SPEAKER : I have already called Shri 
Mani Shankar Alyar to speak. 

... {Interruptlons) 

(Translation] 

SHRI HARIBHAU SHANKAR MAHALE : Murdar has 
been committed In Maharashtra . ... (Interruptions) 

[English] 

MR. DEPUTY SPEAKER: Shri Harl Shankar Mahala, I 
have not given you permission to speak. 

... (lnterruptlons) 

MR. DEPUTY SPEAKER: Do not Interrupt now. 

.. . (Interruptlons) 

MR. DEPUTY SPEAKER: Nothing win go on'record. 

(Interruptions)" 

[Translation} 

MR. DEPUTY SPEAKER: Harl Shankar Mahalejl, 
please take your seat. 

(Interruptions) 

[English] 

MR. DEPUTY SPEAKER : Shrl Manl Shankar Alyar, 
pla .. e speak now. 

(Trans/ationl 

SHRI MANI SHANKAR AIYAR : Harl Shanka", ple .. e 
-Not 1'8COI'dIId. 
-Expunged as ordenld by the ChaIr. 

allow me to speak. Let me conclude and then you can con-
tinue with your protest. Plaase allow me to speak for a minute. 
... (Interruptlons) 

MR. DEPUTY SPEAKER : Will you keep on InterNpt-
Ing? Will you not let anyone speak? 

... {lntenuptJons) 

MR. DEPUTY SPEAKER: NothIng will go on record. 

(Interruptions)" 

MR. DEPUTY SPEAKER : You are a senior Member. 
Action will be take.n against you. 

[EngHsh] 

SHRI MANI SHANKAR AIYAR : Sir, as soon as Shri Harl 
Shankar Mahale stops, Manl Shankar Alyar will begin. 

[Translation} 

SHRI HARIBHAU SHANKAR MAHALE : Mr. Deputy 
Speaker, Sir, It Is Injuslle •• 

MR. DEPUTY SPEAKER: Is It notlnjusltc. that I have 
allowed him to speak and you are not p.rmlttlng him to speak. 

[EngDsh} 

SHRI MANI SHANKAR AIYAR : Mr. Deputy Speakar, 
Sir, I would request through the Minister of Parliamentary Af-
fairs that a statement be made In tha House by the hon. Prima 
Minister relating to the protest that has been lodged with the 
Govemment of India by the Govemment of Sri Lanka regard-
ing certaln remal1<s that are alleged to have bun made In 
Geneva by an hon. Member of this House. 

Sir, we had the opportunity of .eelng nlWll reports which 
have reported the alleged remarks. We have also had the 
opportunity of seeing the remarks made by the hon. Member 
concemed In rebuttal. What we have not ... n Is the basis 
upon which a responsible foreign power Uke the Govemment 
of Sri Lanka has uniquely - because It has never done thli 
before - lodged a protest with UI ,.,latlng to the remarks which 
has allegedly been made by a Member of this House. What 
we would Ike to know I. the balls on which the Sri Lankan 
Foreign Minister has concluded that there Is sutllelent realty 
to those reports to take the unusual step of lodging a protest 
with UI. We also need to know whether the Govemment of 
India has mada any attempt to secure an authentic or an 
authenticated version of what were the remal1<s made by this 
hon. Mamber In Geneva. I aay this because this Is not ""rely 
a matter of foreign poRcy, that Is why I have not sought the 
statement from the Minister ot Extemal Affalrs, it Is not merely 
a matter ot foreign poUcy, it relates to the very Rle ot the Head 
ot State of a friendly country and what Is more since the ltate-
·Not J8COIlI8d. 
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ment was made or alleged to have been made by a leader of 
a political party, that Is, a member of the governing National 
Democratic Alliance, It becomes incumbent on us to know 
whether this hon. Member's statements have been subscl1bed 
to by the Government, or have been rejected by the Govern-
ment. If rejected, what steps they propose to take against the 
hon. Member concerned and his party, which Is a member of 
the National Democratic Alliance? And above all, If the re-
ported remarks are true, there Is a major question of the in-
tegl1ty of India at stake for the name of the ruling alliance Is 
the National Democratic Alliance and we need to know which 
Is the nation that they represent. We had assumed that the 
National Oemocratlc Alliance relates to the Indian nation but 
according to the alleged remarks made by this hon. Member 
concerned, there Is a reference to a single Tamil nation, a 
single Tamil country. 

Now, as far as I know, there are Tamils who begin at the 
borders of Tamil Nadu and Andhra Pradesh and extend deep 
into Sri Lanka, right down to the Indian Ocean and also across 
the Ocean, there are Tamils who live In Fiji; there are Tamils 
In Mauritius, and there are Tamils in West Indies. There are 
Tamils even now In United Kingdom, Norway, In Europe, and 
in the United States of America. If It Is true that the leader of a 
political party, who is a member of the "National Democratic 
Alliance" Is referring to a Tamil nation as dlstin'ct from an 
Indian nation then we would certainly wish to know from no 
one less than the Prime Minister as to whether the National 
Democratic Alliance represents the Indian nation or the 
socalled Tamil netlon. 

Sir, these remarks are of such Import that I think I would 
plead with the Minister of Parliamentary Affairs that he brings 
these matters to the attention of the Pl1me Minister and that 
we get a Clarification from the Prime Minister as to how the 
Government of India has reacted to the protest lodged by the 
Government of Sri Lanka and how the Government 01 India 
views remarks about the Indian nation and the Tamil nation, If 
In fact, such remarks were made by the hon. Member con-
cerned. 

MR. OEPUTY SPEAKER: The House stands adjourned 
to meet again at 3 P.M. 

13.59 hr •. 

The Lok Sabha then adjourned for Lunch 
till Fifteen of the Clock. 

15.03 hrs. 

{EngHsh] 

The Lok Sabha re-assemb/ed after Lunch 
at Three Minutes past Fifteen of the Clock. 

(MR. SPEAKER In the Chair) 

MR. SPEAKER: The House wtll now take up Matters 
under Rule 377. 

SHRI HANNAN MOLLAH (ULUBERIA) : Mr. Speaker, 
Sir, there Is tension In Jamla MIiDa Islamla regarding the ex-
amination .... (Interruptions) 

SHRI SAMIK LAHIRI (DIAMOND HARBOUR) : Mr. 
Speaker, Sir, the situation Is very tense In Jamla MIiMa Islamla. 
The police force is there and the examination Is not taking 
place. The students have boycotted the examination. So, I 
urge upon the Home Minister to look Into the matter . ... (lnter-
ruptions) 

MR. SPEAKER: This will not go on record. 

(Interruptions)" 

15.04 hr •• 

MAnERS UNDER RULE 377 

(I) Need for early clearance of Irrigation projecta 
of Malwa Raglon of Madhya Pradeah 

{Translation] 

SHRI THAWAR CHAND GEHLOT (SHAJAPUR) : The 
ground water level has gone down a lot In the Malwa region 
of Madhya Pradesh and especially In the districts under UDain 
and Indore division. The Government Is also aware of this 
thing. The Malwa region Is turning Into a de.ert. There Is a 
great paucity of drinking water In the entire raglon and even 
the cattle are not getting water to drink. The Government of 
Madhya Pradesh have formulated Ranjl! Sagar dam project 
in ShaJapur Parliamentary Constituency to link the Narmada, 
Shlpra and Kallslndh rivers and these schemes are under 
consideration for the approval of the State Government and 
the Union Government. These schemes should be Immedi-
ately approved for preventing Malwa region In Madhya 
Pradesh from turning Into a desart and for providing Inlgation 
facllltJes to the farmers. I demand from the Government to 
take Immediate action for the approval of both these schemes. 

(II) Need to take step. to protect the bra .. lnduatry 
In the coutnry eapeclally In Blndkl .. hall of 
Fatehpur dlatrlct. Uttar Prade.h 

DR. ASHOK PATEL (FATEHPUR) : Mr. Speaker, Sir, 
tehsll Blndkl in district Fatehpur Is famous for Its brass Indus-
try. Today this Industry Is In a pathetic condition and I! badly 
needs the Government protection. There Is a great shortage 
of raw material to manufacture ·Kalsa'. Even If the raw mate-
rialls purchased al a very high costs I! Is of poor quality. The 
Govemment have Imposed a heavy duty on the raw moterial. 
The Government should provide some relaxation In the du-
ties so that this Industry could thrive. Thera Is a need to pro-
vide Government protection to develop this Industry. The 

'NO! record8d. 



341 Matters Under Valsakha 6, 1922 (Saka) Rule 377 342 

Govemment soould take Immediate steps to mllntaln this In-
dustry. Earlier there WIS an out agency at Blndakl road from 
where the booking of goods used to be done but presently 
traders are forced to face a great difficulty owing to the clo-
sure of this agency. Hence it is submitted to the Govemment 
to immediately set up an out agency so that the traders could 
book their goods easily In the agency. 

(iii) Need for excavation at Pawanagar In Deorla 
Parliamentary Constituency by Archaeloglcal 
Survey of India 

SHRI PRAKASH MANI TRIPATHI (DEORIA) : Mr. 
Speaker, Sir, Kushlnagar and Pawanagar In Deorla Constitu-
ency are the pilgrim centres of two great reUglons and they 
are neither fully developed nor are very well known. The peo-
ple of East Asia are well aware of the significance of 
Kushinagar but even the people of India are not well aware of 
the Importance of Pawanagar. Blsmarl Tola Is the place linked 
with Lord Mahavira. During Eleventh Lok Sabha, I had ar-
ranged forthe excavation of this place by a team of Gorakhpur 
University by granting Rs. 40,000 (Forty Thousand) from the 
M.P.L.A.D.S. fund. Through the excavation It has bean proved 
that Blsmorl Tola is the home of enormous treasure of knowl-
edge related to the Hfe and times of Lord Mahavlra. There are 
evidences to show that once It was a home to an advanced 
clviUzation besides being an Important Jain Pilgrim centre. 
The followers of Jalnism should not be deprived of this great 
cultural legacy. Kushinagar and Pawanagar are situated at I 
distance of 20 kllometera from each other. The development 
of thase areas will not only develop our tourism Industry but 
also lead to the development of this area. 

Department of Archaeology has not paid adequate at-
tention towards the history of Eastern U.P. This region Is the 
home to a glorious chapter of history and If hlghUghttid,lt could 
prove as an added worth for the history. I request the Govem-
ment to allocate rupees 251slth for the Department of Archae-
ology to undertake the excavation at Pawanagar and cany 
out research about this place which is linked with Lord 
Mahlvira. 

(Iv) Need for adequate air tran.port .ervlce In the 
North·East 

[EngUsh] 

SHRI BIJOY HANDIQUE (JORHAn ; Sir, adequate 
growth of air transport service In the North-East bordered on 
the east by Myanmar, on the north by China and Bhutan and 
on the south by Bangladesh Is the only way out of gao-poRti-
cal Isolation. Because of Its location and geographical condi-
tion. the connection of the North-East with the rast of the coun-
try by road and rail is through a narrow strip of land In West 

Bengal, North of Bangladesh. Most of the places In the North-
Eastern States are inaccessible and located In far-flung ar-
eas where no proper road or rail transportation facilities are 
available due to difficult terrain conditions. Mass transporta-
tion facilities, like roadways, are available mainly In the plain 
areas of Assam on both banks of the river Brahmaputra. There 
is no developed Inland water service in the region. In such a 
State, though air transport service cannot be a mass trans-
portation mode because of Its cost components, yet It is the 
only link Intra-regionally as well as with the rest of the coun-
try, particularly lor delence and development. 

So, It Is imperative that there is more Imaginative end 
more rallonal reorganisation of air transport service. The long 
pending decision that Guwahall airport be made the regional 
hub connecting every existing airport in the region be ''TIme-
dlately implemented since It Is the gateway to the North-East. 
Besides, the dozen airstrips built during the World War II need 
to be made functional to augment the air services. At the same 
time, considering the geo-polltlcallmportance of the region, 
the air fare should be subsidised significantly. 

The Govemment must seriously address these urgent 
needs 01 the development In the North-East. 

SHRI SOMNATH CHATTERJEE (BOLPUR) : This Is very 
important, Sir. The han. Home Minister knows the difficult ter-
rain In the North-East Area. Everybody knows It. Sir, nearly 
the whole of Eastern India and North-East India Is suffering 
very seriously because of inadequate facilities so far as air 
journeys are concerned. I strongly support SM Handique. 
The hon. Home Minister Is here and I hope he will take a note 
of It. The Minister of Civil Aviation Is not here; hardly he Is 
seen in the House. I do not know the reason for that. 

(v) Need to safeguard the Inter •• t. of b •• dl 
workera. particularly In Rengall area In Orls.a 

SHRI K.P. SINGH DEO (DHENKANAL) : Sir, I draw the 
atlention of the House to the pUght 01 the beedl workers In 
Orissa, particularly of RengaN and Chhendlpada areas. About 
80 par cent of the total beedls made In the State are from 
RengaU and Chhendlpada areas and more than thirty thou-
sand beedl workers are engaged In beedl making In that area. 
These simple, Innocent and IINterate workers are passing their 
days In great misery as they are being exploited by their em-
ployers. The Govemment Is not paying due atlention to their 
children's education, housing and health care etc. The dis-
pensaries at Rengall and Chhendlpada are not adequately 
equipped with doctors'and medicine •. As a result, the work-
ers and their family members are not abla to get proper treat-
ment from those dispensaries. 

The local labour unions are also not able to help the 
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beedl workers In getting their payment from the employers 
according to their dues. The names of workers enrolled In the 
Muster Roll are being changed after a short Interval just to 
deprive them the payment of bonus, etc. The children below 
14 years are engaged In making beedls In the fake names of 
the adults. This Is being done despite the child labour being 
banned. 

In the Interest of the beedl workers at RengaH, Chhendl-
pada and other areas In Orissa, I demand that their services 
be regularised and all the benefits Including minimum wages, 
bonus, etc. be paid to them on a regular basis. 

In addition to this, adequate health care and children 
education may be provided to these beedl workers as per 
rules. 

(vi) Need to provide more facllhlee at Shoranur 
Junction StIItlon In Kerela 

SHRI S. AJAYA KUMAR (OTIAPALAM) : Sir, Shoranur 
Junction Station Is geographically at the centre of Kerala, a 
dlvestion point to Manglore, Kanyakumarl, Madras Central 
and Nllambur. 

Due to constraints of line capacity no addltlonal train 
services on MAS·MAO & MAO· TVC routes could be made to 
cater the ever increasing demands of travelling public. Even 
through the work 01 doubling the Shoranur-Manglore line Is In 
progress and preliminary works were undertaken for doubUng 
the stretch of Shoranur-Kultippuram portion, non-provision 01 
lunds in the Budget lor 2000-2001 has created apprehension 
In the public about the project. We request provision of suffi-
cient lunds lor Shoranur-Kultippuram section also In this year's 
Budget. 

A link Une to Palghat lrom Cochln passes through nearby, 
that is, 5 kms. away lrom the present Shoranur Junction Sta-
tion. A number 01 long distance trains by-pass Shonrnur Junc-
tion through this link line. In between the link Ane and Cochln· 
Shoranur, Shoranur-Palghat. nnes suufflclent space Is avail· 
able In the shape 01 a triangular and i1 a station Is built there, 
not only the people 01 Malabar, but the whole of South India 
will be benefited. 

The Rajdhanl Express to Nizamuddin via Konkan Is now 
having a 'stop' at Shoranur for operating purposes of 'GOR' 
change. The train was having a 'stop' at Palaghat Junction 
when running via vilayawada. Hence It Is quhelmperatlve that 
the 'stop' Is extended for commercial purposes also so that 
people of not only Palghat district but also nearby districts 
such as Trichw and Malappuram, Colmbatore, etc. can avail 
of the facility thereby erW'lancing the revenue. 

(vii) Need to clear drinking water projecte of Hagar 
Kumool Parllarnentllry Conetltuency In Mah· 
boobnagar dletrlct of Andhra Pr&deah 

DR. MANDAJAGANNATH (NAGAR KURNOOL) :Apro· 
posal was sent by the Govemment of Andhre Pracleah for 
drinking water faclBtIes In the four Assembly aegments I.e. 
Kollapoor, Acharnpet, Nagar Kumool and Kalwakurthy AaHm· 
bly segments of my Parliamentary Constituency I.e. Nagar 
Kumool. Nagar Kurnool Constituency Is mostly inhabited by 
Scheduled Castes and Scheduled Tribes population and manr 
of the villages are located In deep forest and drinking water Is 
a major problem In those villages. The Govemment of Andhra 
Pradesh, which Is committed for the overall development of 
those SC/ST population, had submitted drinking water scheme 
proposal to the Government of India for early clearance. 
Though several years have passed, there Is no news or infor-
mation regarding the fate of that proposal. People of my con· 
stltuency are faCing water brone diseases and becoming the 
target of the diseases. I request the Government of India to 
speed up the process and clear the pending projects of drink· 
ing water In respect of my Parliamentary Constituency In par· 
tlcular and Mahaboobnager district of Andhra Pradesh In gen· 
eral and thereby help In solving the drinking .wat~r problems 
01 rural areas. 

MR. SPEAKER: Dr. Jagannath, you have to read only 
the approved text suppHed to you. 

(vIII) Need to connect ceru.tn link roIIde wlthHatlonal 
Highway. In MaharalganJ Parliamentary Con .. 
tltuency, Bihar 

[Trans/at/on] 

SHRI PRABHUNATH SINGH (MAHARAJGANJ, 
BIHAR): Mr. Speaker, Sir, due to lack of Industrial develop-
ment. my Pariiamentary Constituency Maharalganj Is sUD a 
backward area. The main reaeon being that road tranaport 
and communication faclHtles are under-developad there. In 
this whole region, due to the pitiable condition of Ink roads 
between small towns and cltles ~nd non-maintenance of the 
roads by PubUc Works Department, the road transport ha. 
not developed which is affecting the economic condltlon of 
the small traders and farmers 01 the area. 

In my Parliamentary Constltuency, the Khera Sattarghat 
road via Khera Lakhanpur to Mohammadpur connects with 
the naUonal highway between Guwahall and Deihl and on 
the other end It Is connected with the national highway be-
tween Deihl and Hazlpur-Ghazlpur via Banaras. Another road 
between Chapra and Mohammadpur vlaBaniyapur, MalmaHa 
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Is connected with national highway, going towards Deihl via 
Ghazlpur-Banaras and on the other end It Is connected with 
national highway between Guwahatl and Deihl. Another road 
between Man)hl and Baroll via Maharajgan) Is connected with 
national highway going towards Deihl via Hazlpur-Banaras 
and on the other end It Is connected with the national high-
way between Guwahatl-Delhi. 

My demand to the Government Is that all thase three 
Hnk roads of my parUamentary constituency should be con-
nected with national highways which WIll benefit the small trad-
ers and farmers and the commercial development of the area 
will also be possible. Moreover, the distance between Chapra 
and Deihl via Ghazlpur-Banaras will be reduced to quite an 
extent. 

(Ix) Need to provide flnanclala.sl.wnce to State 
Government of Mahara.htra for construc-
tion and repair of roads In Nanded and Hln-
goll districts of the State 

SHRI SHIVAJI MANE (HINGOLl) : Mr. Speaker, Sir, 
through you, I would like to draw the attention of the 'Govem-
ment towards the pitiable conditions of the roads 01 Nanded 
and Hlngoll districts of Maharashtra. Pot-holes have surfaced 
In existing metalled roads and the unmetalled village roads 
which were connected with metalled roads are stili Incom-
plete. District Administration Is unable to repair the existing 
roads and to convert them Into metalled roads due to unavall-
ablHty of funds. 

Therefore, I request the Central Government that In view 
of the pitiable State, they should provide a grant of Rs. 50 
crores to the State Government to accomplish this task. They 
should also ensure that the said amount Is spent particularly 
on this work. 

(x) Need to provide Central funds for development 
of Vltthal Rakumal Temple In Solapur district 
of Maharashtra 

SHRI RAMDAS ATHAWALE (PANDHARPUR) : Vitthal 
Rakumai temple Is situated on river Chandrabhaga In 
Pandharpur, Solapur district of Maharashtra. A large number 
of devotees from all parts of our country visit this place every 
year but there Is total lack of civic amenities for them. An ac-
lion plan was also formulated in this regard but could not be 
implemented till date. Therefore, Union Government should 
take concrete steps to implement the action plan and to pro-
vide adequate facilities to the visiting devotees as well as to 
develop It as a place for pilgrimage and funds should be pro-
vided immediately for this purpose by the Central Govern-
ment. 

(xl) Need to decla,. Ferozabad district In U.P • •• 
Telecom DI.trlct 

SHRI RAMJI LAL SUMAN (FIROZABAD) : Ferozabad 
Is a revenue earning district of Uttar Pradesh and there ara 
around 20,000 telephone subscribers. The Telephone depart-
ment has divided the district from administrative point of view 
Into two parts. One part of the district Including Sikohabad, 
Jurana and Sirsaganj comes under Malnpurl district and rest 
of the part - Tundla and Ferozabad Is under the control of 
Agra. As a result telephone subscribers have to face many 
dlfllcultles. At the State level alio Ferozabad district has been 
divided Into two parts, one part falls In Western Uttar Pradesh 
and the other half falls In Eastern Uttar Pradash. There are 
several districts Where number of telephone subscribers are 
less as compared to Flrozabad but they have been declared 
as telecom districts. I demand from the Government that 
Flrozabad should be declared a telacom district without any 
further delay. 

15.23 hrl. 

GENERAL BUDGET - 2000-2001, DEMANDS· 
FOR GRANTS - Contd. 

Ministry of Home Affair. 

(EngUsh) 

MR. SPEAKER : The House Will now take up discus-
sion and voting on Demand Nos. 45 to 49 and 99 to 103 relat-
Ing to tha Ministry of Home Affairs. 

Hon. Members present In the House whose cut motions 
to the Damands for Grants have been circulated ma)" If they 
desire to move th4JIr cut motions, send sUps to the Table with· 
In 15 minutes Indicating the serial numbers of the cut motions 
they would like to move. Those cut motions only WlU be treated 
as moved. 

Molion Moved : 

"That the respective sums not exceeding the amounts 
on Revenue Account and Capital Account shown In the 
fourth column 01 the Order Paper, be granted to the 
President out of the Consolidated Fund of India, to 
complete the sums necessary to defray the charges 
that will come In course of payment during the year 
ending the 31st day of March, 2001, In respect of the 
heads of demands entered In the second column thereof, 
against Demands Nos. 45 to 49 and 99 to 103: 

• Moved with the recommendlllion of the P,.IdwII. 
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Demands for Granls-8udgBt (General) for 20(»2001 submitted to the vat. of the Lo/C SIIbha 

No. Name 01 Dem/lfld Amount 01 Demands tor Granlll Amount 01 DemandI for <ir .... 
of on Account voted by the House Subm'tled 10 the Vat. of 
Demand on March 111, 2000 the Houn 

Revenue capital Revenue CapItal 
RI. Ra. Ra. Ra. 

Mlnletry of Home Affelr. 

45 MInIatry 01 Home All .. 189,97,00,000 3,10,00,000 ""9,83,00,000 15,50,00,000 

46 Cabinet 21,85,00,000 2,32,00,000 109,22,00,000 11,81,00,000 

47 Police 1252,69,00,000 96,9",00,000 81"3,"7,00,000 ""',87,00,000 

48 Other Expenditure of the 96,91,00,000 110,39,00,000 "85,"9,00,000 133,93,00,000 
Ministry of Home AfIIlrs 

49 Trllfllfers 10 Union 74,33,00,000 58,33,00,000 371,88,00,000 281,801,00,000 
Territory Governments 

Union Terrltorlee without Leglel.ture 

99 Andaman and Nicobar 1,1Inda 93,89,00,000 38,98,00,000 .a8a,",OO,OOO 1901,88,00,000 

100 Chandlgarh 112,05,00,000 15,44,00,000 580,22,00,000 77,20,00,000 

101 Dadr. and Nagar Havell 38,77,00,000 5,09,00,000 193,82,00,000 25,"7;OO,!a)O 

102 Daman and Diu 33,301,00,000 ",21,00,000 188,87,00,000 21,0.,00,000 

103 LakshadwMp 33,33,00,000 ",37,00,000 118,85,00,000 21,114,00,000 

MR. SPEAKE A : Now, we go on to the discussion, Shrl 
Pllot Initiate the diSCUSSion. 

[Translation] 

SHAI AAJESH PILOT (OAUSA) : Mr. Speaker, Sir, to-
day, we are discussing the demands 01 the Ministry of Home 
Affairs. Ministry 01 Home Affairs is the Uleane ot the country 
and the government as well. The way a doctor feels the pulse 
01 a patient and tells whether the condition 01 patient Is alright 
or not, similarly by assessing the condition of our Ministry 01 
Home Affairs one can judge whether the country Is running 
smoothly or not. Home Ministry Is not run merely by law and 
order it also plays an Important role In Its lunctlonlng. It was a 
practice In this country that whenever an officer or a poHticlan 
or any other Irlend in the Ministry 01 Home Affairs made a 
suggestion that used to be complemented. There was a time, 
when any Under Secretary or Secretary 01 Ministry of Home 
Affairs happened to telephone to the authorities of a certain 
State, there used to be a hue and cry that the Ministry has 
come to know about the affairs 01 the Stale and consequently 
half of the1ob'used to be done by the Impact of the telephone 
itself. But today the situation has changed, I do not hold any 
single party or an Individual responsible for It. I 100 was a 
Minister in Home Ministry. But the firmness what was there In 

Ministry of Home Affairs Is diminishing gradually, It has aI-
feeted law and order in the country. 

Ministry of Home Affairs has presented Its Annual Ae-
port in the House. Aftar becoming Minister of Home Aflalrs, 
he spoke strongly in the Parliament and also in Kashmir and 
North-East. he had also given clarification on every problem. 
When he went to Kashmir for the first time he expressed his 
views very boldly. I do not want to repeat his words, since he 
Is our Home Minister also. DUring that time the newspaper 
compared him with Sardar Patel and It was said that Sardar 
Patel's time is about to come. Many newspapers even carried 
editorials in this connection. When h. visited North-East there 
also he spoke quite boldly. But law and order situation preva-
lent in the country 'is an open secret. Th. situation is such 
that you may se. the State-wlse Incidents in the report pre-
sented to the Government by Standing Committee. I will not 
take all the Incidents. Th. condition of SCs and STs who are 
weaker section of our country, indicates the law and order 
situation of our country. It is a fact the law and order is a State 
subject and we pass the buck on to tt:Ie State. But when we 
look at situation of the country then It becomes an Issue for 
whole nation. " condition 01 U.P. deteriorates then we can 
say that condition in U.P, is bad. People see India in Its total-
Ity. I will not take much time ot the House. 
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[EngliSh] 

Incident of crtmes committed against scheduled castes 
durtng 1999. 

[Translation] 

I am giving the details of one year. In Uttar Pradesh, 
6122 Incidents took place with SCs and 4390 Incidents took 
place with STs. In whole year, approximately 29179' Incidents 
took place with SCs and STs. Today morning also the discus-
sion was held. Some discussion was held in cross-question-
ing. Yesterday Minister of Home Affairs himself was saying 
how SC/ST and weaker sections and Christians have lost con-
fidence. The situation In our country has made us to amend 
constitution and had to provide that we will take action under 
special clause against those who commit atrocities on SCs 
and STs. Despite all these. 29179 incidents took place against 
weaker section. What is the reason behind It. I have already 
said that it is because the impact 01 this Ministry has come 
down. Today problems are being created in this country and 
when it takes a serious turn they surrender and say that the 
problems are beyond their control. The second and third de-
gree treatment is given. No step is being taken to check the 
problem in the beginning. Hon. Minister ot Home Affairs should 
not take ill 01 it. See today's newspaper. What-was the neces-
sity lor Singhal Saheb of VHP to declare that we will Install 
statue of Ram Avtar on Ram Janam Bhoomi on 16 Jun3. He 
gave even the date. Now tension will keep on Increasing in 
the country till 15th of June. No strong reply was given by ihe 
Government. EarNer also, It used to be like this. It is not In the 
hands of Minister of Home Affairs. If any citizen makes such a 
statement arrest him and ask as to why has he given such a 
statement? I agree. But earlier on such occasion some ac-
tions used to be taken against such persons and people also 
used to raise hue and cry and no one could take the law In his 

, hands. People used to be alrald of doing anything wrong. 
Tha' Is no more there now. The will power has gone down, 
and thus law and order situation Is also deteriorating. In the 
beginning the Minister of Home Affairs made a statement. If I 
am wrong hon. Minister should remind me. When you be-
came hon. Minister of Home Affairs, you said that 151 activi-
ties are increasing. We also shared this view, whether It was 
the case 01 Indo-Nepal Border, Kashmir or of North East. We 
too tried to find out and deallirmly with this sltuatlon. But Min-
ister of Home Affairs has said that I will bring a White Paper 
on 151 and make It pubUc. We welcomed this move that their 
activities should be made public. Today, everytlme we blame 
151. Even in villages it has become a joke. We have not be-
come so weak that 151 Intrudes In our country and harms us 
and we are not even aware of It. Our system and Institutions 
are very strong. But It Is a matter of regret that either we have 
weakened the system or diluted the Institution through 
inter1emece. And because of this we are not getting results. 
We do not know as to what is the stage of the said White 

Paper. I read a statement once or twice that stili we are think-
ing and it may be In the poNcy of the alliance. I rem .. mber 
when you issued a manifesto of Indian Airtlnes, It was even 
mentioned in that. Therefore, today I would lI~e the Minister 
01 Home Affairs to make a statement and make the activities 
of 151 clear before the nation. Since the country Is concerned 
about it so It would render help. Let It be South India or 
naxalites, why their activities are on the Increase? It Is In-
creasing and no merely a news Item. Even It has been admit-
ted In the Annual Report of Ministry of Home Affairs wherein It 
has been said. 

{English} 

''The left Wing extremist violence In the country remained 
almost at the same level during the pertod January-Sep-
tember, 1999 as compared to the corresponding pertod 
of 1998. However, the number of klHlngs In extremist 
violence registered a slight Increase." 

[Trans/allon} 

Lelt's extreniism increased. L TTE's activities In south-
ern part are not hidden from us. How they are operating and 
how their activities have Increased? Minister of Home Allalrs 
knows more about It than I know. There are two factors. First 
reason Is our State PoUce. Home Minister will have to think 
about our State Police. Why there is degradation. Today, even 
in Panchayat elections, CRP is demanded. Every State Gov-
ernment requests for CRP deployment. Our Ministers In the 
States and VIP's also demand for Para-Military for their secu-
rity. Today, wherever State level elections have been held, 
we deploy para-mlUtary forces to conduct the elections. It Is 
not a good sign. Earlier the State PoNce used to be strong In 
Itself. Police had Its own job and today para-military force does 
the job of State Police. CAP's condition Is such that they are 
nol sure when they will have their dinner and next days in 
which State they will have breakfast. This Is the condition of 
our para-mlHtary forces. I feel there are two reasons for State 
Police. First reason is to train them. I am happy that w. are 
Irying to implement the recommendations made by Dharamvlr 
Commission, Hon. Minister of Home Affairs, we had lried but 
we could not do it. i am sure If you implement It haH 01 the 
problem 01 police will be over. State police has their armoury, 
training and there is a scheme for modernisation 01 arms. But 
i have seen thaI meagre amount was provided to them. This 
time they have allocated Rs. One hundred crore for moderni-
sation 01 State Police. There is separate provision for North-
East. But as lar as poRce Is not modernised, their responsibll-
ityls not lefllo them, till then thair morale will not boost and 
Ihey will not realise their accounlabllity. And till State PoUce 
does not rea 115. its accountability the re.ponsiblUty for whole 
nalion is thrust upon para-mlUtary force. neither II Is IQ the 
interest of State nor good for future. How we will get so much 
para-military forces. If you look at the figures ot ten year. 
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IShri Ralesh Pilot] 
back, we see that the size of para-military forces has Increased 
today by 40 to 60 per cent and we are stili Increasing It. The 
accountability of State police Is declining In the same ratio. 
They are shirking responsibility which Is not a good thing. I 
understand that In some of the State ponce have set up Instl-
lute and did well. Maharashtra had started one good training 
academy. In Andhra Pradesh, police have been trained well 
to tackle problems like Internal security etc. I feel Ministry of 
Home Affairs should organise such seminar and call all the 
State pOlice and train them on the same line as Andhra 
Pradesh, Maharashtra police have been trained. 

(English] 

Kamataka has, to a great extent, done very well. 

(Translation] 

We shOUld prepare a model and strengthen the State 
police and should see that in some of the States where there 
is a need of arm, Ministry of Home Affairs can help them, 
When I was in the Ministry of Home Affairs, we used.to distrib-
ute the confiscated arms to the States. Because how long we 
keep them In museum. Not only this arms get rusted If kept 
idle for longer period. Therefore, we used to seH them to States 
on nominal rates. In case of AK-47, we used to charge only 
1000-1500 rupees and give It to the States. Consequently we 
used to help the States. 

As far as Delhi Police is concerned, It is directly under 
the control of the Ministry of Home Affairs. The way duties 
and tasks of Delhi Police have Increased, their stall too has 
been increased but facilities could not be Increased In t!~e 
same way. After doing his duty throughout the day In the 
evening a police constable stays In such a colony where anti-
social elements and other such elements are also residing. 

15.33 hrs. 

(DR. RAGHUVAHSH PRASAD SINOH In the ChaIr) 

Then he mingles with them. I read a report In the news-
paper that a constable was arrested while Indulging In mis-
deed. The reason Is that they mingle with the society around 
them which Is such. The forces always used to be kept segre-
gated from other people, IlI<awise Delhi PoHce also tried for 
some time and we took Initiative to have separate accommo-
dation for them. I have read In a report somewhere that today 
about 14 per cent Deihl Police stall has no accommodation. 
Police set-up a housing corporation and put up a proposal. 
But CPWD does not want POlice Corporation to function. In 
many States Police Corporation have constructed houses. I 
do not understand what objection CPWD has In It. " corpora-
tion build houses form Its own resources then CPWD should 
have no objection. Some firm efforts should be done to change 
the culture, training and atmosphere In Delhi Police. Deihl is 

the Centre of India and It is watched by whole nallon. There Is 
eveylhing In Deihl such as Ministry of Home Allalrs, Parlia-
ment and other big offices. Therefore, special attenllon should 
be paid towards Deihl. 

I read the report of Standing Committee. It Is menlloned 
in the report that many proposals of BSF are pending. 15 
BattaHons of BSF are such which have no headquarters. They 
have per10rmed well in North-East, Punjab and In Kashmir 
also. Being second line of defence they kept on flghllng mlH-
tancy. More or less, BSF has done the same thing what de-
fence forces are doing. It Is a matter of happiness that they 
are working together with good cooperation. That lime I had 
proposed a plan that the way we are constituting separate 
family quarters for Army In Jammu. same way we should con-
struct quarters for BS F personnel so that their famiNes can 
stay in Jammu or adjoining areas and the constable or offic-
ers can meet their families In 15-20 days. It keeps their mo-
rale high. I do not know how far this scheme has progressed. 

Regarding CRPF I would say only this much that CRPF 
has maximum utility amongst forces in the country I.e. 98.5 
per cent. In whichever State they went for maintaining law 
and order they did challenging task. Wherever there is chal-
lenging job they are deployed over there. Therefore, their de-
mand has Increased countrywide. There Is always demand 
for CRPF form North-East. In view of Its utllltYwe should try to 
consider their projects which are pending. 

Mr. Chairman. Sir, the Inslltute under Mlnlltry of Home 
Affairs, be It I.B. Investigation or Home Ministry itaelf, are very 
old. There was a time for Home Ministry, when Sardar Patel 
usad-to write notes on Kashmir. If I am not wrong then. 

{English} 

SM Menon was Home Secretary. 

(Translation] 

He used to write different note. Minister of Home Allalrs 
uHd to write. 

{EngHsh] 

I do not agree. 

(Translation] 

The Menon used to write. 

[EnglIsh] 

In the national Interest, this js my submission or note. 

(Translation] 

That note used to be sent to Cabinet and then Cabinet 
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used to decide. It usad to be Mlnlstry's justification. When 
thase institutions were there. then only the violation was work-
Ing. IntelUgence Bureau Is also an Institution. I want to point 
out some of Its weakness which requires to be tackled care-
fully. Many things have happened there. but today there Is no 
need to mention them. Many events have reflected our fail-
ure. In case of ~rgll. the whole nation is telling that we have 
taught a lesson to Pakistan. But today there Is a need to sit 
and lind out how this all has happened? Today we can think 
about It. Politically we can fight aganlst each other but we 
cannot keep the country in dark over these setbacks. They 
did not submit report. They even could not come to know and 
neither your Military Intelligence nor RAW could guess. And If 
they could. then action was not taken. There was wrong some-
where. If both were still such a mistake did take place. 

There was air-dropping In Purulla during Indra,. Gupta,-s 
time. These all incidents are such which give an opportunity 
to strengthen these institutions. These shortcomings can be 
done away with by making these Institutes strong. I would 
only say that today there Is a need to handle them properly. In 
North-East. we had tried to improve them in 7-8 States. 1111 
the time news reaches the appropriate channel. many Inci-
dents take place we kept day-to-day coordinating. One joint 
control room was set up there. It was handed over to I.B. so 
that everyone was familiar with each other.Today. Chiel Min-
isterol Mlzoram does not know what is happening in Nagaland. 
What Is happening In Mizoram not known to the Chlel Minis-
ter of Assam. North-East is grappled by militancy and Insur-
gency. Therelore, we made a beginning so that every State 
should be aware of. Before militants enter Manlpur Irom 
Nagaland, Manipur Government and the officers over there 
should have some idea as to some Incidents are. about to 
take place. Such was precautionary approach. 

I do not know as to what happened to that? Whether 
that Is being followed (.or r:ot? As per my knowledge that Is 
being followed slowly. Despite the paucity of funds you should 
lollow It with the same magnitude as we have followed It. A 
control room was set up at Shillong and hotUne was provided 
to the Chiel Ministers which proved helplul In checking the 
incidents which were likely to occur. I do not know as to at 
what stage this scheme Is at present? So lar as I remember 
that is not being followed properly. Last time when I went to 
Shillong Ilound that the people were thinking that such inci-
dents are happening and proper monitoring is not being done 
in this regard. 

1 have been Irequently raising the issues of Jammu and 
Kashmir and North-East In this House. I am not saying this 
because we are In opposition and Shri Advaniji Is the Home 
Minister. I have been saying this when I was In the Govern-
ment. In 1996 also I had said that efforts should be made to 
Improve the situation. If the situation deteriorates In Kashmir 
this time it will be very difficult to control and handle that. I had 

been to Kashmir recently In connection with the massacre at 
Chlttlslnghpura. It Is not that I am saying this because I am In 
opposition. Being the citizen 01 India I am cautioning the Home 
Minister and expressing my concern. The situation In Kash-
mir Is changing rapidly and you will find It dlfllcult to control 
the situation illt goes out of hand this time. The situation In 
Kashmir is deteriorating. An elected Government is In power 
there. We were of the view that situation will improve there If 
coordination exists between the State Government and the 
Union Government. There was no Government In the State 
when we were in power at centre. We had to get the work 
done through the officials. Why I used to go there every month? 
I did not use to go there to Improve the situation and set right 
everything. A channel was opened there. I used to talk to our 
Kashmlri brethern and other people to find a way out. I am 
telling fact. For the last two years you have been saying that 
situation is ImprOVing. The personnel 01 the Armed Forces 
have lelt It otherwise, they are 01 the view that If the ieaders 
are Improving the situation let tham Improve It. This has re-
sulted In Increase In the Incidents 01 Infiltration during the lest 
two years. It has been accepted In the Standing Commmee'. 
Report that Incidence 01 Infiltration has Increased. Infiltration 
in Kupwara, Baramula and Uri sectos Is Increulng constantly. 
The main reason for increase in infiltration Is the lack 01 de-
sired co-ordination between the State Government. Armed 
Forces and the Central Government. When the Defence Min-
ister was replying I had asked him a question and In reply to 
that he said that morale of delence lorces is very high but the 
incidents dipicts otherwise. Earlier also an Incident took place 
In the Badami Bagh Area 01 Army Cantonment In which a Major 
General was killed and there were certain reasons behind 
this. But nowadays Suicide squads are reaching upto the 
main gate of B.S.F's headquarters. Suicide squads were op-
erating eariler too but they could not proved effective. Some 
days back It was shown on Television as how the headquar-
ters of B.S.F. was vacated because lour persons Intrudad In 
the building and with great difficulty the goods 01 B.S.F. were 
retrieved. The situation there is very grim from two points of 
view. First thing Is that our intelligence network Is poor and 
secondly there was no co-ordination at all. A co-ordlnatlon 
centre of the Paramllita;1 forces. Army and civil authorities 
was set up by us. The unified command 01 both corps was 
separated. At that time the chairman of this command was 
the Governor and today It's chairman Is the Chief MInister. I 
have come to know that the Chlel Minister has been made It's 
Chairman. After putting in great efforts ParamlHtary Forces 
were pursuaded to work with Army. They were of the view 
that their areas 01 action should be fixed. Though their sug-
gestion was good but we were In lavour 01 co-ordination be-
tween them. Today there Is a lack 01 proper co-ordlnation 
between them. This should be taken In thelnter .. t of the coun-
try rather than as a criticism and it should be ascertained as 
to why the coordination Is not proper? Today there Is total 
lack of communications between the Army and the B.S.F. and 
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due to this' communications . lapse the Sopore Incident took 
place. I was going through the report of the Standing Com-
mittee headed by Shrl Pranab Mukherjee. The D.C. failed to 
reach the Chlttlslnghpura even after 10-12 hrs. of Incident. 

(English) 

The Deputy Commissioner of a district does not visit 
the site where 36 people have been killed. 

(Translation) 

How you will be able to keep the morale of people high? 
The day on which Anantnag incident took place. I told them to 
show the faces of victims to the country so that It does not 
belittle and credibility of our Armed Forces. The day credibil-
ity of our Armed Forces and Paramilitary Forces suffer a set 
back Kashmir will revert back to 1989-90 situation once again 
when the deceased persons were burned. At that time also I 
requested them to come out clean about the things wrong 
done and II they Insist on showing their faces on T.V. and 
identifying them then show them whether they were terrorists 
or nol. As per the provision of law we had enacted and guide-
lines framed that if a police or military personnel, by virtue of 
their duty, arrest anybody on the ground of Interrogation then 
they have got to Inform the family of the arrested person within 
twenty four hours that your kith and kin Is In our custory. 

But the police and the Paramilitary Forces taken seven 
days to inform the concerned family. You can well understand 
my feeling and anger If para-military forces take away my son 
without knowing me for seven days that under which case he 
has been arrested. Ours Is a democratic country. I agree that 
the situation in the country is not good but slncarity Is needed 
to improve the situation. A terrorist Is a terrorist be he the son 
of anybody. But it should be made clear to everybody that we 
will halle to sufler a iot because of this discredlbility. Armymen 
are considered as 'God' In border areas. Army personnel al-
ways carry medicines, fooding and clothing with them and 
work as a team. It will be very difficult if situation deteriorates. 
So in order to keep the atmosphere cordial we should bring 
forth the truth. 

Mr. Chairman Sir, so far as the situation in Kashmir is 
concerned, the hon'ble Home Minister might have read In his 
own report that since Aprli 1999 hardly there have been one 
( wo months in which no untoward incident took place there. 
Hon'ble Chairman Sir, in this report besides number of per-
sons killed number and places of incidents are also given 
along with the date on which the Incident took place. I do not 
want to waste the time of the House by putting the facts but I 
want to say one thing that militancy has increased and it has 
become superior whereas earlier It was not 80. Earlier we 
used to loose one army man at live militants killed where as 
now we are loosing one army man at three militants. Thus In 
this way militancy has intensified. Militants have superior 

weapons. I have read In the newspaper that they have ac-
quired the rocket launchers from somewhere. In Sopore they 
attacked with the rocket launcher. Not only this they have also 
acquired missiles from somewhere. There Is some truth In It. 
As per your statement we agree that Pakistani frustration is 
behind it but due to their frustration there should not be any 
laxity on our part. We should tackle tham firmly and we should 
be determined to check militancy, This Is my request. 

Mr. Chairman Sir, mltitants had surrendered In Kashmir 
under the government's poHcy. I went to their village and asked 
them to give up militancy and in return I will provide you em-
ployment. I remernber one Incident when I brought tew youths 
to Delhi and arranged their stay In a guest House so that I 
could try to get them employed In some private firm after con-
sulting that private firm. Those youths remained here for eight 
days and when I could not manage employment for them they 
came to me and said, sir get us employment. Actualy I wanted 
to get them employed In Bangalore which Is quiet far away 
from here so that they live happily In other part of the country 
and could learn something new. When I could not arrange 
any job for them they told me to expedite it otherwise they will 
return to mlNtancy. They had said me all this In Urdu and they 
said that firing bullets has become there habit, This was their 
teellng. The Govemment of J&K have a Ust of 2,500 such 
militants who had surrendered. Now assistance Is being pro-
vided to them In one way or the other and meagre amount Is 
being given to them. I want that the Hon'ble Home Minister 
should call tor that file and something should be done for those 
people so that they could be prevented trom treading again 
on the same wrong path. Employment opportunities should 
be generated for them so that they do not follow the wrong 
path. 

Mr. Chairman, Sir, my second suggestion Is that 
mormalcy can not be restored In Kashmir till the Kashmir! 
migrants return to their State. 50-60 thousand families have 
been torced to leave their homes. Normalcy can not be re-
storad In the State till thase people return to their homes. I 
want that allocation of funds should be made In the budgat of 
Ministry of Home Affairs and Ministry of Defance to construct 
quarters for thosa migrants In Badami Bagh area of Srlnegar 
so that people could develop confidence In the Govamment. 
Right now they will not return to their villages because 
Chhitlsinghpura Incident has created a feaHng of Insecurity 
among them. Therefore, they should be provided accommo-
dation In sater areas like Badami Bag cantonment area. From 
there, they can be gradually shifted to villages. Later on those 
houses can be used as separate family quarter! for military 
personnels. Hence, our funds will not be wasted. We had given 
this suggestion. What action is bei~g take by the Govemmen! 
In this regard? We had also planned to set up a cantonment 
at every district headquarter and especially In 'Doda' area ... 
Funds were sanctioned for It and were wtthdrewn under Plan' 
Head. Sattlng up of cantonment Is essential In Doda area. I 

f 
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have got an information that the work has been started at 
some places. It Is in the Interest of this area as well as our 
country and defence forces. We had another plan also that If 
the families of our defence personnel elsa stay there, a bal-
ance would be maintained. What Is bAing done by the Gov-
ernment In this regard? 

Mr. Chairman, Sir, I would like to point out one more 
thing about Kashmir. It Is regarding the State Govemment's 
schemes and coordination for development works. I know that 
it Is a State subject. Elected Government Is In power there, 
therefore, Ministry of Home Affairs can not Interfere much. 
Ministry of Home Affairs will not be able to do anything unless 
development work Is undertaken In the State. When develop-
ment will take place there, a feeling of satisfaction will prevail 
among the people that something is being done for their wel-
fare and also for the welfare of the area. Then they will sup-
port the Government. Therefore, I request you to coordinate 
in the implementation of the development schemes. 

Mr. Chairman, Sir, the other affected part of our country 
in North-East. As hon'ble member was raising a matter under 
rule 377. North-East Is facing a problem since long. It Is not a 
new problem. Hon'ble Minister should tell the House at what 
stage Naga talks are at present. Two years have passed since 
then. A good beginning was made and I am happy that Khaplan 
group has offered to participate in the talks. I do not know 
whether It has had any Impact on N.S.C.N.I. or the Aizak Muba 
Group agrees with it or not. What is the opinion of the Gov-
ernment In this regard? If these two groups are involved in 
the talks, peace can be restored in Nagaland and also In the 
entire North-East region because it Is the root cause 01 all the 
problems. 

Mr. Chairman, Sir, I have mentioned a number of times 
that Cox Bazar 01 Bangladesh, a coastal area is used as a 
dumping place lor smuggled anns. From there, these arms 
are smuggled to Trlpura, Mlzoram, Manlpur and Assam. We 
have come to know that N.S.C.I. purchases arms not only for 
their area but for other mlHtant outfits also. They get money 
for it, therefore, It has become thatr business. Has the Gov-
ernment achieved any success In Naga talks, If so, what re-
strictions have been Imposed on these tracks? According to 
the newspaper reports, many qf our soldiers have been killed 
in such encounters during last two-three months. That's why 
I would like to know abou1 the progress 01 Naga talks. 

Mr. Chairman, Sir, the second Issue Is regarding Bodo-
land. People of Bodoland demanded a separate state forthem 
and a council was set up. We asked them to undertake the 
development works through the council and. make their are. 
autonomous with their own efforts so as to help them regain 
the confidence. However, I am sorry to say that the experi-
ment could not be successful, even I also ahare the equal 
responslbiHty for It. The matter is hanging between Ministry of 
Home Allalrs and Assam Government. Yesterday, an order 

was shown to me as per which some members of A.G. and 
other M.L.As have been nominated. But very few members 
have been nominated from Bodo council. It will demoralize 
the people of Bodoland. I have read In the newspapers that 
Bodos have tried to participate In the talks. The matter should 
definitely be considered because the violent activities of ULFA 
and Bodo groups have worsened the situation in Assam. 
Therefore, I request that peace talks with Bodos should be 
continued and a solution shouid be evolved to restore (juce 
In this area. 

So far as the Issue of development of North-East ar.a 
is concern.d, I think It has been discussed several tlm.s. 
These 5-7 states are very sensitive states bu1 they have lagged 
behind in development works. Now, a good beginning has 
taken place. Former Prime Minister .Shrl Gowda had vislt.d 
the area, earlier Shri Rajlv Gandhi had also visited there. A 
separate North-East Council was set up, It was an ind.p.nd-
ent organisation and was empowered to take decisions on Its 
own. Mr request Is that conslderatin should be given to roads 
and railway facilities also. Road and railway Hnks have not 
been provided at various places. Just now Shrl Somnath 
Chatterjee was saying that earlier this area was having more 
alr-connectlons. Those air-connectlons should be revived b.-
cause that is the only way to COMect those capitals. 

Mr. Chairman, Sir, I forgot one thing regarding accom-
modation of C.P.M.F. I.e C.ntral Para Military Forces. Theis-
sue of their accommodation has been und.r discussion for 
many days. A project of Rs. 1 thousand crore has been sanc-
tioned for them against which your ministry has allotted Rs. 
64 crores. But it is a very meargre amount lor the project 01 
Rs. 1 thousand crores. 

Mr. Chairman, Sir, priority should be fix.d according to 
the Centres opening In every state 01 North-East. State re· 
organisation Is being demanded almost In every state. Every-
body .Is aware of the demands in U.P. and Bihar. We visited 
Maharashtra and Assam also. The same demand was there 
also. The Issue 01 State reorganisation has been discussed 
several times. A Committee was also set up in this regard but 
no decision was taken. Such things are deterimental for our 
federal system. Keeping in view the sentiments of the people 
of the States, a decision should be tak.n in r.gard to the 
r.organlsation of the States so that petty dlspu1es between 
the States come to an end. It will al~o result In putting an end 
to allegations and counter allegations which we level against 
each other. It will also check the loss being caused to the 
country. I hope that the Gov.rnment will accept the recom-
mendations of the report as final and will do the same in fu-
ture to stop the petty'dlsputes. 

Mr. Chairman, Sir, the issue 01 C.R.P.F. Group Central 
Silchar was dlsQlJssed but final decision could not be taken. 
Trlpura and Assam both were to be benefited by It. I would 
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like to conclude with this last point. People have confidence 
In Ministry of Home Affairs. If they lose confidence In It, the 
country will suffer. Shri Advanl)1 is a senior and seasoned 
member, he is aware of country's situation. Our country Is 
facing some problems, for which hard decisions are required 
to be taken. No laxity should be there in Implementing those 
decisions. People of our country should not be demoranzed. 

Mr. Chairman, Sir, as I have stated In the beginning, 
that evil should be nipped In the bud so that It does not be-
come cancerous. Shrl Singhal should not be blamed. Today 
no one win speak against him but the day after tomorrow some 
members from our parties will say something and the contro-
versy will restart. N.D.A. has a manifesto, It has programme 
and It should function according to that otherwise different 
states will make different statements and a new problem will 
arise before the Govemment. 

I hope that hon'ble Minister of Home Analrs will pay at-
tention towards it. With these words, I conclude. 

CUT MOTIONS 

[English] 

SHRI G.M. BANATWALLA (PONNANI) : I beg to move: 

"That the Demand under the Head Ministry of Home 
Affairs (page 45) be reduced by Rs. 100· 

[Need to take action against elements indulging into 
allegations against minority Institutions.] (17) 

I beg to move : 

"That the Demands under the Head Cabinet (page 46) 
be reduced by Rs. 100· 

(Need to advise the President to with-hold assent to the 
U.P. Regulation of Public Religious Building & Places 
Bill, 2000.] (18) 

I beg to move : 

"That the Demands under the Head Police (page 47) 
be reduced by Rs. 100· 

(Need to reform and to give training to Deihl Police Force 
to restore faith and confidence in the Minorities.] (19) 

I beg to move : 

"That the Demands under the Head Ministry of Home 
Affairs (page 45) be reduced by Rs. 100· 

[Need for monitoring of prosecution cases regarding 
Babri MasJld.] (35) 

[TranslatIon] 

DR. M.P. JAISWAL (BETTIAH) : Mr. Chairman, Sir, I have 

stood up to speak in support of the budget of the Ministry of 
Home Affairs for the year 2000-2001. Hon'ble Advani is the 
Minister of Home Affairs. The NDA Government is running 
under the leadership of hon'ble Atal Blharl Vajpayee. When 
Shri Rajesh Pilot was speaking i was thinking that he will defi-
nitely cite some achievements of this Government for he him-
self was the Minister of Home Affairs. First of alii would like to 
congratulate hon'ble Prime Minister and the Minister of Home 
Affairs that in their regime there have been very few riots. I do 
not want to blame anybody but It is true Ihat in comparison to 
the past record there are less Incidence of riots uncar the 
regime of NDA Government. I have figures. I can presenl fig-
ures regarding this. The Incidence of rials have drastically 
reduced as hon'ble Atal Bihari Vajpayee formed the govern-
ment and hon'ble Advanl took over the office as the Minister 
of Home Affairs. I do not want to give old figures. I am giving 
figures from 1996. In 1996 there were 728 Incidence of riots 
In which 209 persons were killed and 2057 wounded. In 1997 
there were 725 riots in which 264 persons were killed and 
2503 wounded. in 1998 there were 626 riots in which 207 
persons were killed and 2065 wounded. 

16.00 hrs. 

In the month of last December I.e. on 6.12.99 a ques-
tion was asked as to how many Incidence of riots hav_ occu-
rred in the country during the current years? That figure Is 
only 15. That is the prime achievement. I was thinking that 
when hon'ble Rajesh Pilot will speak he will also mention about 
the decrease in the Incidence of riots. But the main problem 
with you people is that why are incidence of riot not occurring 
under ShriAtal Bihari Vajpayee's Government. That is the main 
problem. • ... (lnterruptions) 

SHRI RAMDAS ATHAWALE (PANDHARPUR) : Rioters 
have come this side . ... (lnterruptions) 

DR. M.P. JAISWAL : There is no mention of the greatest 
achievement that we have today. When the country gotlnde-
pendence we had the legacy of partition of the country. The 
country was divided into India and Pakistan. When Brltishers 
left the country they left the legacy of divisive forces that would 
have fragmented the nation. God knows what would have 
happened to the nation If Sardar Ballabh Bhal Patel had not 
be our Home Minister at that time. Britishers had allowed all 
the princely states either to Join Pakistan or to join Hlndustan 
or declare themselves independent. 

I would like to talk about the Nlzam of Hyderabad. Sardar 
Ballabh Shal Patel, the then Home Minister accepted the chal-
lenge posed by the Brltishers. Everybody knows his conlribu-
tlon towards the integration of the states. Today we cite Ihat 
example, I do not want to allege anybody but what did we gel 
in legacy from those who ruled this counlry for last 50 years? 
They gave us terrorism. I would discuss minority laler on but 
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when we talk about the minorities 01 Kashmir then are those 
minorities, not Hindus? Are not these minorities MusUm, are 
not they Christian? Our Hindus are minorities In Kashmir where 
as our Muslim brethren are minorities In rest of the country. At 
centraln places Christians are also In minorities. We have 
received terrorism as a legacy from you. 

You have not done anything lor the development 01 
North-East region and as a result of this there wa got amar-
gency. States were divided. Though Assam wes divided Into 
seven statas but is not North-Easter Region distributed to-
day? I would like to draw the attention 01 the hon'ble Mlnlstar 
of Home Affairs towards the Incidents that are happening these 
days around Nepal border because I come lrom Nepal bor-
der region. 

Shrl L.K. Advanl has become our Minister of Home Af-
fairs. You people have given us this system 01 last 50 years 
as legacy. Who was In the power at the time exodus of Hin-
dus from Kashmir? Who was ruling when Hindus left Kash-
mir? Who was in power when Brahmins left tha Kashmir? 
When they left Kashmir and were wandering on the straets of 
Delhi, no any Prime Minister look after them. No any Prime 
Minister took care of them and help them. Who is responsible 
for the plight 01 the Brahmins 01 Kashmir who have not yet 
been able to return to their native place. 

Today the issue 01 Kashmir is being discussed. Rajesh 
Pilot ji was talking about Doda district. I agree with him that 
cantonment should certainly be opened In Doda. I was think-
ing that you will mention about this Incldant but you did not do 
that. On 13th an Incident occurred In Doda In which poHce 
arrested 6 Hindu youths. Thay were kept In lock up. No such 
incidence have happened where thera Is Hindu dominance. 
The genitals of six Hindus were amputated there. They were 
police officers who did It. I would Uke to draw the attention 01 
hon. Minister of Home Affairs towards the Incidents of ampu-
tation of genltels by the poHce officers. The amputated geni-
tals were roasted and eaten up before them. One out of them 
died and five persons are still in the hospital. Should we not 
discuss it In the House because they are Hindus? Since this 
has happened with the Hindus, so you will not speak. II any-
thing happens with the Muslims or the Christians then It is 
also painlul for us. 

KUNWAR AKHILESH SINGH (MAHARAJGANJ, U.P.) : 
Who Is responsible for this there It Is your Government. 

DR. M.P. JAISWAL : When Prabhunath Singh jl and I 
had raised the Issue 01 poUtical kliUng In Bihar, then you had 
told that It Is a State subject. Law and order Is State subject, 
you do not raise It. When I am teWng about the law and order 
sltuatlon and the action of tha pollca of that Stata then you 
are tailing ma to say this to the Minister of Home Affairs. Does 
law and order of the State comes under the jurisdiction 01 
Ministry of Home Affairs. It Is State subject so the Ministry 01 
Home Affairs . ... (Interruptlons) 

KUNWAR AKHILESH SINGH: That is your headache. 
The Govemment of Jammu and Kashmir has your support. 
... (Interruptions) 

DR. M.P. JAISWAL : I am not yielding. 

MR. CHAIRMAN : Akhllesh Singhjl please sit down. 
I have not given you permission, please be seated. 

... (InterruptIons) 

SHRI PRAVIN RASHTRAPAL (PATAN) : That should 
also be discussed, all the klllln9s should be discussed. 

DR. M.P. JAISWAL : I wanted to draw the attention of 
hon. Minister 01 Home Affairs so that enquiry should be held 
against those police officials who had arrested those youths 
and had done such Inhuman act at the behest 01 Pakistan. 
During the Kargll conflict when one 01 our MIG fighter plane 
was shot down. the similar treatment was meted to our pilot 
01 that III-fated plane. His genitals were also amputated and 
was killed alive. The similar treatment was meted out by the 
Kashmir police to the six Hindu Youths. So it Is a matter 01 
Investigation. Today, I am demanding Irom the Minister 01 
Home Affairs that this Issue should be Investigated and the 
guilty officials should be punished. They should be given se-
vere punishment. It Is very unlortunate Incident of which I was 
thinking that hon. Pllotjl would also discuss this. I also want to 
Initiate the discussion 01 Kashmir. Pllotjl, our party has made 
a lot of sacrifice In Kashmir. We have lost Dr. Shy am a Prasad 
Mukherjee In Kashmir. We were only two In this House, there-
lore our strength Increased and todey, the situation Is that 
hon'ble Shrl Atal Blharl Vajpayee has become our Prime Min-
Ister and hon. Shri Advanlls our Home Minister. You should 
think towards this lact that we have Increasad our number 
from merely two. You should look Into your mistakes, due to 
which you have brought us to this position. Dr. Shyama Prasad 
Mukharji's sacrilice Is a sacrifice 01 our party. When there were 
two constiMions, two Prime Mlnlsterll and two Ilags In our 
country, It was our party which gave the slugan - Ona consti-
tution, one flag and one head 01 the state. " Dr. Shyama Prasad 
Mukherjl's sacrifice Is related to the Kashmir State. Presently 
a whola natwork olI.S.1 agancy is spraad over Kashmir and 
also throughout tha country. I would IIka to say something 
regarding the incidents caused by 1.5.1. I would Nke to talk 
about the Hindu minority community. I am not talking only 
about Kashmir, but all those areas and villages where Infact 
Hindus are In minorities. When I was MLA, I had gone to In-
vestigate Dhaka area 01 Champaran In Bihar. In this area, 
maximum population belongs to the MusHm community, there 
are only seven houses, that belongs to the Nonla lamily - this 
Is an extremely backward caste and their main occupation Is 
making salt. During the lestlval 01 HolI, these seven lamlUes 
sang various hoi songs and kindled the sacred 'HoUka fire'. 
And only because 01 this reason, the people belonging to other 
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community burnt their houses and threw them alive In the 
fire. Would you not like to discuss this matter as to which are 
the people who have become a victim of such a situation. 
Recently similar Incident took place with the santhal commu-
nity in Purnea district. Here also, around 12 houses of Santhals 
were burnt and they were thrown alive In the fire. I am not 
talking about the Hindu minority in Kashmir as such, but Hindu 
community in other areas of the country also. An important 
thing Is that such type of Incidents do not occur at places 
where there are ninety per cent of Hindus and only then per 
cent of our Muslim brothers. 

One of my friends is in india International Centre. He is 
an expert in organising seminars. He had organised a semi-
nar and also invited me to participate In that seminar as I was 
a M.P. from Bhartiya Janata Party. The subject of that semi-
narwas-

(english] 

'Secularism in India, its meaning, its importan:e and its 
·relevance." 

(Translation] 

Many people belonging to Jamat-a-Islaml and other 
Muslim organisations expressed their views on this subject. 
When I was asked to speak, I said that this entire discussion 
was meaningless. As long as this country has Hindus in ma-
jority, it would remain secular in character. No one can devi-
ate it from the path of secularism. All this discussion is being 
held on secularism, so it is meaningless. 

Why was this country divided. This was not pre-planned 
that all Hindus from Pakistan would be driven out as Muslims 
were in majority there. Jinna Saheb thought that he would 
never become Prime Minister or President, if the country re-
mained united as Pandit Jawaharlal Nehru was present on 
the scene and that is why he divided this country and created 
Pakistan as a distinct entity. This was never the thinking that 
Hindus would be ousted from there and if this had happened 
then Muslims would also have been ousted from this country. 
The number of muslims in our country has Increased ten times 
since Independence. But no one knows the whereabouts of 
those Hindus, who were In Pakistan, what happened to them 
where did they gol I WOUld, therefore, say, that if there Is de-
mocracy in this country, it is due to the Hindus and If there Is 
secularism in this country, It Is also due to the Hindus only. 
In our neighbourhood, Pakistan was divided and Bangla-
desh came into being In the absence of a secular ideology. 
... (Interruptions), I am saying. something, please listen to me. 
... (Interruptions) Mr. Chairman, Sir, I need your prot.ctlon .... 
(Interruptions) 

SHRI J.S. BRAR (FARIOKOT) : Mr. Chairman, Sir, I am 
on a point of order. Hon'bl. m.mb.r Is saying that democracy 

and secularism in this country are existing only b.cause of 
the Hindus. It is correct that the Hindus have contribut.d in It, 
but the minority communities have also made a contribution 
in this regard, so these remarks of the hon'ble memb.r may 
kindly be expunged. 

MR. CHAIRMAN: I shall look into It. 

DR. M.P. JAISWAL (BETIIAH) : Today what is there In 
Pakistan,lt has become a Islamic state. No democracy Is th.r. 
In Pakistan the day Atal Blhari Vajpayee was taking the oath 
of office of the Prime Minister, military rule was getting estab-
Hsh.d in Pakistan. 

KUNWAR AKHILESH SINGH : What does h. want to 
convey, he lives near the neighbouring country of Neapl. Is 
he talking about that Hindu state, where monarchy has been 
the form of Government for hundred of years. 

DR. M.P. JAISWAL : This country is democratic and 
secular In character only because of the reason that Hindus 
are In majority here. When Bangladesh became Independent 
in 1971, Sheikh Mujlb-ur-Rehman had asserted that his coun-
try would aiso be a secular state. But what happened there, 
Bangladesh also became an Islamic state. Sheikh Saheb was 
kilied due to the interference of the army in the administra-
tion. As long as Hindus are in majority, this country would 
remain secular and democratic. When Pilot ji wes speaking, 
he was referring to the I.S.I. Our hon'ble Home Minister is 
very much concerned about the activities of I.S.I. We are also 
waiting for the presentation of 'White Paper' on I.S.i. We wish 
to s.e it. I come from the ar.a, which happens to b. adjacent 
to Nepal border. Pakistan circulated fake currency nc.ies of 
the denomination of Rs. five hundred in this country at the 
time of my elections. 50 much of notes were circulated by the 
opposition people that I felt as if a situation has been created 
to defeat me. A large number of notes of rupees five hundred 
denomination are coming to India, from Pakistan through 
Nepal. in 1993, when Pilot Ji was looking aft.r the Home Min-
istry, a bomb explosion had occurred in Mumbal, and the cul-
prit was caught after many days in Raxaul. Thr.e p.rsons of 
the gang of Oawood Ibrahim were caught in Raxaul. So, there 
is whole network of 1.5.1. in this entire area. Th. Hom. Minis-
ter is talking about border development, he may pl.as. teH 
me wheth.r border development would take place In areas 01 
Pakistan or Bangladesh bord.r or in such ar.a of Bihar and 
Uttar Pradesh, which are adjacent to Nepal, I urge that devel-
opment of such ar.as should take place. According to the 
report of the Consultative Committee of the Ministry of Home 
Affairs, 29151 citizens of this country have baen killed by the 
I.S.I. agency. 5101 personnel of our Para-mlUtary forces and 
army have been killed. A loss of Government and prlvat. prop-
erty worth approximately Rs. 2000 crores has occurred. Rs. 
46000 crores has been spent on floods and construction of 
roads. We have spent Rs. 18.500 crore on the fenCing and 
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counter terrorist measures. These are the detals lor the last 
ten years. 51900 kg. RDX was brought to this country through 
the 1.5.1. and merely 45750 kg. 01 It was seized. I do not know 
whether this Is tip 01 the ice or something else. I do not want 
to go deep Into the matter as to how RDX came Into the coun-
try and I also do not want to hold anyone guilty lor that. 

KUNWAR AKHILESH SINGH: You are blaming the 
hon'ble Minister. What Is his army doing at the border? 

DR. M.P JAISWAL : I do not want to blame the Govern-
ment. Wherelrom did the RDX come In the bomb explosion 
that occurred In Mumbal and Calcutta. Through which plane 
and during the reign 01 which Government was It brought? 
Neither, I want to blame any body lor that nor I want'to go Into 
this matter, bul I wish to put these facts for consideration. 
7125 Pakistanis and foreign infiltrators have entered our coun-
try during the last ten years. We have Inherited all this mess 
from you, we will get a solution to all the problems which our 
hon'ble Home Minister has Inherited and Ihe Governmenlls 
on the job. Discussion on Bihar was taking place today. Mr. 
Chairman Sir, you become annoyed when you sll on Ihls side. 
And you become impartial in the reai sense when you are on 
the Chair. 

MR. CHAiRMAN: It is the Chair that is impartial. 

DR. M.P. JAISWAL : Today during the discussion, 
Prabhunath Singh ji made a reference 10 Ihe murder of Bulan 
Singh. During the iasl Lok sabha also, three Legislators from 
Bihar were killed, and two of them belonged to your own Party. 
Recently Gurudas Chatterjee was killed. shri Vijay Singh soye 
Member of twelfth Lok-sabha belonging to the Congress, was 
killed In Bihar. sM Brij Blhari Prasad had SIIen a minister, 
you also were Minister for Power In Bihar and it was after you 
that Shrl Brij Blhari Prasad became Ihe power minister, he 
was killed, Devendra Dubey was killed. shri Ajit sarkar, Leg-
Islalor of CPM from Purnea was also killed. I would Uke to 
draw the attenllon of Advaniji towards the incidents that are 
taking place in Bihar. Pandemonium occurs in the State As-
sembly when all these facts brought to light. Sometimes the 
Members even come to blows. Bihar is experiencing a miser-
abie condition .... (/nterruptions) Sometimes, I really feel 
ashamed while saying that i belong to Bihar. 

Sir, a condolence resolution was reached suggesting 
that whosoever may be responsible for the Incidents taking 
pi ace in Bihar. these incidents are really unfortunate. I do not 
want to say anything in this regard. Our hon'ble Minister Is 
sitting here, he too was assaulted when he went to his own 
area. H& was admmed to the hospital, the police there, should 
have taken action in this regard, but they did not take any 
action. Infaclthe Home Minister sent a BsF plane for his treat-
ment. He was brought to Deihl in that plane and was treated 
here. but the culprit has not been arrested till today. 

Sir, I also accompanied hon·ble Prime Minister on his 
visit to Khagaria. I had gone In the legislative assembly elec-
tions and at that time sharad Yadav ji and Nltlsh Kumar J 
came there by helicopter. People threw stones on their heli-
copter at the piace, where they were to deliver their speech. 
They luckily, escaped, but no action was taken by the police 
in Bihar. Everyone is aware as to what is happening at the 
Nepal border in Bihar. A large number of AK-47 guns, pistols 
etc. are coming to this country from this border area. I would 
urge hon'ble Minister to check as to what is happening to the 
security of the country by 1.5.1. agents. We want Information 
should be furnished as to what action has been taken by the 
police In this regard . ... (lnterruptions) You had said that law 
and order, is a State subject, It should not be raised here. 
Now, when I am discussing this matter . ... (Interruptions), I 
would request the hon'ble Minister that he may take some 
action In the matter of security. Today, no M.P., or Legislator 
of Bihar Is safe. I myse" do not keep any security guard with 
me. Some of our MPs, Legislators necessarily need security, 
and so they should be given security. If the hon'ble Minister 
do not pay his attention towards the murder of PoNtical per-
sons. then the day Is not far when other people would also be 
killed. Recently seven people were killed in legislative Rlsem-
bly elections of my state, they had gone to capture the booth. 
Out of these persons one person was 'most wanted' by the 
police. I congratulate the police that it took a quick action in 
this regard and caught hold of them when they had captured 
only two booths. Central Police had gone there, but even then 
this incident took place. There was a reward of Rs. 1 lakh on 
the person who was 'most wanted'. Cases were pending 
against him In Gujarat, Uttar Pradesh and West Bengal. So, 
today I am talking about security. 

Mr. Chairman, Sir, as per the official language, Hindi is 
also under the charge of Home Ministry. When we achieved 
Independence and Constitution was made, then It was re-
solved that Hindi would be the official language of the coun-
try. But I really feel hurt when I see the pitiable condition of 
Hindi language. I would request the hon·ble Home Minister 
that some arrangement for teaching Hindi to our MPs from 
Non-Hindi speaking areas should be made so that we may 
be able to exchange views with Ihem in the Hindi language. 

SHRi ANIL BAsU (ARAMBAGH) : You also learn Tamil 
language. 

DR. M.P. JAiSWAL : I am ready to learn it and I have 
inlact lived with Bangia refugees and so I knew Bangia also. 
Sir discussion on Jammu and Kashmir was going on. I had 
spoken about Doda. Entire House Is concerned about the In-
cidents thaI have occurred. 

(English) 

On 30th April. 1999, maskad gunmen raided the home 
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[Dr. M.P. Jalswal) 
of a Muslim trader, a suspected Informer of the Kashmir Po-
lice In the frontier district 01 Kupwara and shot dead nine of 
his lamily members, Including two women and a teenaged 
girl. On 29th June, 1999, suspected Kashmir separatists 
gunned down at least 15 Hindu migrant labourers in the vil-
lage 70 kilometres south 01 Srinagar a day after the shooting 
of 18 Muslim villagers belonging to three lamllies. On 1 st July, 
1999, suspected Kashmir separatists gunned down nine Hindu 
villagers In another attack in Southern Kashmir. On 19th July, 
1999, heavily armed Kashmir extremists, suspected to be the 
members 01 the banned Laskar-e-Tolba outllt, entered the 
Hindu-majority Lihota village In Doda district, 250 kilometers 
north 01 Jammu and killed 15 people. On 28th and 29th Feb-
ruary, 2000, the militants had gunned down members of Hindu 
families. On 20th March, 2000, suspected Kashmir mlHtants 
massacred 36 Sikhs. 

{Translation} 

Our 36 brothers were killed there. Today, the enltre coun-
try is concerned about these mlshappenlngs and so while sup-
porting the demands 01 Home Ministry, I request hon'ble Home 
Minister that the way hon'ble Sardar Patel had Improved the 
situation during his time, you should also do the same re-
forms In the set-up which we have inherited from the Con-
gress. 

{English} 

SHRI NIKHILANANDA SAR (BURDWANj : Mr. Chair-
man Sir, I am sorry to express my Inability to support the De-
mands for Grants moved by our hon. Home Minister. 

Sir, the fate of this country largely depends upon the 
lunctionlng of this Ministry. It Is because there are· so many 
wings under it. They are National Security, Internal Security, 
Central Police Forces, Centrally Administered Territories, 
Salety 01 Minorities, Rehabilitation, Repatriation, OtIIclal Lan-
guage and other things stretching up to the Freedom Fight-
ers' pensions. 

Now. we are to see the performance or the funettonlng 
01 his Ministry. Th, entire country is just above volcano be-
cause the condition of the border areas evokes more and 
more anxiety. 

It Is not only so In the States taclng Pakistan but also 
throughout the country, especially In the border areas of the 
North-Eastern States. The Nepal border touching Uttar 
Pradesh, Bihar, West Bengal, Bhutan and also the Bangla-
desh border are becoming tense. If there is good coordina-
tion among the State Police and the various Central Forces, 
then. we can achieve so many things. 

Sir, you will be amazed to note that this morning only 
one of the hijackers. who hijecked the Indian Alrflnes Plsne 

from .Kathmandu, was arrested In West Bengal near the Bang-
ladesh border. But there Is lack 01 COOrdination, Here, I mean 
the Inter-State relalton. There are many such lacunae. Fur-
ther, the Pakistan lSI agency Is engaged in SUbversive aettvl-
ties throughout the country, especially In the northern border 
areas. It has already been mentioned that lake currency notes 
are being circulated and It Is creating a lot of problems and 
more anxiety. Moreover, the situation In Punjab Is especially 
becoming alarming. 

In the Internal sphere, we see that there Is growing In-
surgency and ethnic conlilcts In Assam, Trlpura, Manlpur, 
Nt-galand and throughout the North-Eastern States. The Im-
perialist agents are very much aettve In these areas. They 
are trying their level best to destabllise the entire nation. The 
Left extremists have Increased their activities In dllle",nt States 
lrom Bihar 10 Maharashlra Including Orissa, Andhra Pradesh 
and Madhya Pradesh. The other subversive activities nke cute 
clashes are also rampant In Bihar, Uttar Pradesh and Tamil 
Nadu. In this way, the entire national scene Is not at all safe 
and clear. Besides all these things, there Is another evil, mainly 
the communal violence, which Is pushed through in a more 
calculated manner backed by the major party ruling at Ihe 
Centre. That is a matter of great sorrow for us. The demands 
lor enactment of the Places of Worship Bill, the Declaration of 
Religious Cities etc. have been organised In a calculated way. 
This has been done mainly by the Sangh Parivar, especially 
the RSS, which our hon. Prime Minister has termed as his 
Athms, the soul. This Is a grim reality which exists today. 

The Home Ministry consists of mainly flve wings. Out 01 
them, the Central Police Forces and the Deihl PoHce are very 
important. What Is their performance? We see that in the bor-
der areas, our Intelligence Bureau is so etIIclent that the tor-
elgn Intruders captured our bases and started a permanent 
base there I To push them back, hundreds of martyrs i,ad to 
lay down their lives. It happened last year. The Subramanlam 
Committee has already pOinted out the deficiency In this mat-
ter. 

Regarding the Deihl Potice, the less said the better. 

We know that modernisation to a large eXlent Is taking 
place in Deihl Police. Seventeen new poHce stations have 
come up but still onelakh thirty and thousand cases are pend-
Ing in the courts. Every year 20,000 cases are added to It. 
This is the poSition. 

As far as deaths In police custody are concerned, In the 
whole country, Deihl Is the highest. Common people In DeIhl 
are shocked. Shri Advanl had been praised and described as 
an 'Iron Man', Deihl PoHce is going on Incr.allng his reputa-
tion as Home Minister. But what happened In Jamla MIlUa 
University a few days back? What was the performance 01 
Police in students' hostel, in university campus? Whlo. hap-
pened? Imam was also not spared. Delhi PoHce Is not ready 
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to spare even the Members of Parliament also. We have heard 
Shrl Ra~v Pratap Rudl the other day about this vivid experi-
ence, his experience at the hands of Deihl Police. 

I remember, In this connection, the activities of Shrimatl 
Sushma Swara], the then Chief Minister. Shrl used to pass 
through the streets of our National Capital at the dead of night. 
One gentleman asked her, "What was the reason?" Do you 
know what was the reply she gave? She replied that she fol-
lowed medieval emperors to know the conditions of the peo-
ple at the dead of night. She was true In her reply because 
not only she, it Is her party which want to push not only Deihl 
to the medieval period but also the entire country to the medi-
eval period. That is their target. Shrlmatl Sushma Swara] nicely 
said It. 

The Ministry conducts rehabilitatlon programme. What 
is the performance of the rehabilitation programme? What hap-
pened to the Kashmiri Pand/ts? Are they back in the Valley? 
Now, the target has been the Sikh community. Now, they are 
fleeing from Kashmir. The position is that the rehabilitation 
programme is a superb failure. 

I want to say something about the role of Govemors. 
What happened In this regime? What do we see regarding 
the selection and appointment of Govemors? Now, what quali-
fications are required to become a Governor? Nothingl The 
only qualification Is that he should be the staunch followed of 
the BJP. We have seen how one Governor appointed a per-
son as Chief Minister, ignoring all the democratic principles. 
This took place in Bihar. 

According to the Government, the Governor does not 
require any form of advice from the Council of Ministers. This 
type of functioning is going on in this regime. Sir, I would like 
to question. Is the Government serious in maintaining com-
munal harmony? What is going on in the country? Their lieu-
tenants In different organisations are shouting for Hindutva, 
leaving aside all the principles of secularism. 

The minorities are gradually lJecomlng panicky. The 
Muslims and the Christians .are being made the targets of 
attack. We all know what happened at SUral, Dang, and Valsad 
and also near Agra only a few days back. You will be aston-
ished to know that one MP belonging to the BJP had publicly 
supported the murderer of Dr. Graham Stains, the Australian 
Missionary who was burnt alive . ... (lnterruptions) 

[Trans/ation1 

SHRI ANANTA NAYAK (KEONJHAR) : This is not true, 
he is speaking wrong thing . ... (lnterruptions) 

[English1 
SHRI NIKHILANANDA sAR : It has appeared in the 

newspapers. 

Now, religious conversion is also taking place in the 
country. 

Sir, I would like to draw the attention of the House as to 
how the bureaucrats of the Ministry of Home Affairs are func-
tioning. We all know that the Standing Committees have been 
formed to go into the details about the functioning of different 
Ministries of the Govemment of India. All the officers are bound 
to supply the materials In order to satisfactorily answer the 
queries made by the hon. Members. But in the Standing Com-
mittee on Home Affairs, the officers have submitted mislead-
Ing and confusing reports. I would request the hon. Home 
Minister to look into this matter, because they cannot mislead 
the Standing Committee, which funcllons as a mini-Parlia-
ment. 

Then, we all realise the danger posed by the ImperiaHst 
forces. The present Government is a mere tool In the hands 
of Imperialists. We are being dictated by foreign powers. The 
WTO, the IMF and the World Bank are dlctatlng our ecC'.,omlc 
agenda. So, our country's economic sovereignty Is completely 
lost. 

Sir, the common people are In turmoil and this Govern-
ment Is saying that dependence on Central Police forces is 
on the Increase. What can the State Govemments do? For 
example, let us take the case of Trlpura. There Is turmoil 
throughout the North-East and the only exception Is Trlpura, 
where there is a solidarity move of tribal and non-tribal peo-
ple. The State of Tripura has Internatlonal borders on three 
sides. When there Is some trouble. how can a small State 
Government cope with the situation? They are pressing hard 
for sending more Central PoUce forces to the State, but the 
deployment of Central Police forces is very less In compari-
son to the need. So, in whatever way we look at, we are at a 
loss to understand the whole functioning of the Home Minis-
try. The dependence on the Central Police forces Is Increas· 
ing because the basic problems of the people are not being 
solved. Until and unless the miseries of the common people 
are not wiped out. more and more dependence on the Cen· 
tral Police forces will be there. At present, thoguh there are 
State Govemments it seems that there is only one Govem-
ment in the country and that is the Union Government. No 
doubt, more and more budget provision Is required for this 
Ministry, but there is an Increase of 40 per cent In the budget 
provision within a period of two years. 

It will ultlmately lead to a Police State. With these words 
of caution, I conclude my speech. 

sHRI M.V.V.s. MURTHI (VlsAKHAPATNAM): Mr. Chair· 
man, Sir. I "selo support the Demands for Grants for Home 
Affairs. The present Minister of Home Affairs, Shri Advani, is 
rated as the strong man of India. We all agree that Hthis country 
Is not being protected in his hands at the persent juncture, 
none else can do this job. This Is the message which the pee-

• 
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IShrl M.V.V.S. Murthi] 
pie from the East to West, and from South to North convey. 
today, I should say that the country is passing through a very 
critical stage. The root cause for any developmental work In 
the country Is the internal security. Unless there is an abso-
lute peace in Internal security, this country cannot prosper. 

What Is happening In most of the States? Formerly, the 
lSI activities were only In the north. Now, these have travelled 
all the way to the South. We find them in Hyderabad, Bangalore 
and at other places. L TTE have travelled from South to North. 
The naxalite activities became a menace In the South. You 
see any of the States like Madhya Pradesh, Orissa, Andhra 
Pradesh and Maharashtra today. Many of the legislators and 
Members of Parliament cannot go to their constituencies In 
Andhra Pradesh and Madhya Pradesh. Then, to what extent, 
today are we having this internal security? Most 01 the Minis-
ters' bungalows and legislators' bungalows. In their villages 
were blown off In Andhra Pradesh. A very valuable colleague 
of ours - formers Home Minister. present Panchayat Minister 
- was killed by naxalites in Andhra Pradesh. The saml:! late 
occurred to another valuable Minister in Madhya Pradesh. 

Then. what Is the security? Where are we going? If these 
affairs continue like this. I am sure. we will be leading to a 
disaster and a grave situation. The Internal security Is to be 
the most important lactor raher as compared to the other Is-
sues. If there Is pea~e at home, the other things will move 
smoothly. 

Sir. Mr. Advani is a very senior Member in politics and Is 
a very valuable colleague of us. If this Is not being controlled 
at his end, nobody else can do this lob. Do not leave the men-
ace of naxalism to the States. The Chlel Ministers, day in and 
day out ask him to give this thing or that thing. Do not treat 
this matter as a law and order situation in the States. The law 
and order situation is different. It arises in a street corner. It 
arises somewhere in a village. This could be treated as a law 
and order Situation, and any State Police can take action. If 
something goes wrong in a university, il something goes wrong 
in a cinema hall. and if something goes wrong In a market, he 
can control this law and order situation. But Police Stations 
have been blown off. The railway stations have been blown 
off. Telephone booths were below off. The telephone exchan-
ges were blown off. Unless this Is controlled, we carinot see a 
developmental activity In this country. We cannot eradlcata 
poverty. Poverty Is one 01 the root causes. Perhaps these 
extremist activities, Intflr-alla. unless you tackle them, unless 
you control this, you cannot eradicate poverty. Today, the 
youths are misled. They are all educated.They are going by 
the propaganda of these extremists and are joining the naxallte 
activities. 

They are joining the Naxalite activities. They have no 
job or work to do. We are facing all these problems today. 

The Central Para-military forces. like CRPF, etc. have 

to be trained properly. Day In and day out Intensive training 
has to be given to them. These forces had been deployed In 
Andhra Pradesh, but they had committed some atrocities on 
the trlbals there, so, Immediately they had been whhdrawn. If 
the police Itseilis restorlng to thesa activltlas and committing 
atrocities on women how can we belave them and trust them? 

Today, If you go to a polici station, you will find thatthl 
police has become only a spectator. They have been pro-
vided whh obsolete armoury and very poor training Is given to 
them. The moment they see any Naxallte or even If thay sea 
a toy pistol they flee away lrom the scene. The NaxaHtes are 
taking all the arms and getting Into tha forest easily. This Is a 
reaHty today. We have to tackle the situation on a very fast 
track. Intensive training Is required and tackHng these Issues 
have to be taken over by the Central Government. 

I would request the hon. Minister not to leave It to the 
States. If you say that the States will tackle the situation and 
that It Is their problem to solve then, there will be nothing for 
the Central Government to solve. Tha police should be 
equipped with the latest armoury and given proper training, 
no matter whatever Is the amount to be spent on this because 
internal security Is the loremost Important thing In this country 
to save this country lrom Iragmentation. 

All successful countrles are having a vary high Infamal 
security and peace. That Is why thasa countries are devalop-
Ing In a planned manner. Our country has very rlch minerai 
resources, talented personnel, pool oftachnical personnel and 
so on. If all of these Is put together and If Internal security Is 
provided and protected than no country can beat us. 

I would Uka to say on something of recent origin. Politi-
cal adversarles are being eUmlnated In all the States. In the 
Zero Hour today this Issue was raised by many of my cot-
leagues. No ona wants to see one's poHtlcaladversary. Thera 
is no tolerance and this has also to be tackled keeping In view 
the Internal security. 

Our IntelHgence Wings have to be made very effective. 
We have so many agenclas like RAW, eBI, etc. But what Is 
happening Is that very Ireely lake currency Is circulated In the 
country. Wa cannot go to the market whh a Rs. 500 currency 
note. No one accepts them. There are notice boards In some 
markets where It Is statad that they do not accept Rs. 500 
notes. Recently, two days back, In a small vlllaga, Annaparthl, 
in Andhra Pradesh, hundred rupee fake notes worth Rs. 2.2 
crore were seized. If that Is to be 'taken on a random buls, a 
parallel currency 01 fake notes Is running In this country. Un-
less this problem Is solved we cannot control the price rise In 
the country as everything Is being Inflattd. 

Sir, the han. Home MInister knows all thlsa things and 
I need not evan mention all these things to him. He Is a very 
seasoned, very reputed and a very senior politician, Mlnlstar 
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and administrator In this country. I have been given to under-
stand that the Home Ministry has asked for a 30 per cent 
Increase In the Demands, but I would say that he should ask 
for 100 per cent extra Grants. There can be a cut In all other 
Grants but to maintain the Internal security more Grants should 
be given to see that peace and tranquility Is maintained In this 
country. Our people can do wonders If they Rve In peace and 
tranquility. 

WIth these words, I support the Demands for .Grants of 
the Ministry of Home Affairs. 

(Translation) 

SHRI RAMSAGAR RAWAT (BARABANKI) : Mr. Chair-
man, Sir, I rise to partiCipate In the discussion on the Demands 
for Grants of the Ministry of Home Affairs with your kind per-
mission. 

When we talk of Home Ministry, naturally, the question 
of security comes to our mind. But Sir, I would Uke to know as 
to what is safe and secure today - is it the people, or women, 
or minorities or even borders of the country -what is secured? 
Wherever we see, there Is Insecurity only. 

Today, In the beginning of this discussion hon'ble Shrl 
Rajesh Pilot had given details regarding atrocities committed 
against the dalits, which have shown an Increase In compari-
son to the previous year. There Is no state where atrochles on 
daUts and other such Incidents have not registered an Increase. 
Even In Uttar Pradesh, where there Is BJP Government, dalls 
are feeling Insecured In every district. Dalts In Uttar Pradesh 
fHllnsecured to such an extent that In other states, Incidents 
of atrochles on dalits are atleast registered In F.l.RS but In 
Uttar Pradesh If any atrocity Is committed against dants even 
Its report Is not registered . ... (Interruptions) I am telUng you, 
you may conduct an enquiry into this. I am giving you the 
details In this connection and also describing the Incident. 

In my own district - Barabankl, under Police Station, 
Darlyabad, there was a dallt named Shatrohan, who was go-
Ing to guard his agricultural fields when people belonging to 
upper caste, attacked him with sticks, spears and axes. The 
hon. Home Minister would be able to get the facts In two hours. 
After his murder, his hands and legs were chopped off his 
body and thrown Into the well. the hovel below which he was 
sleeping, was brunt and people were warned against extin-
guishing the fire. Thousands of people had gathered there. 
Whon traced, his chopped dead body was recovered from 
the well. His daughter, son etc. went to Daryabad PoUce Sta-
tion. They wanted to get the post-mortem done, but It was not 
allowed. Even the F.I.R. of the Incident was not written. He 
gave an appHcation in the special inquiry In Barabankl. To-
d:~', tha condition is that, they have been given threats. He 
has left the village. He was asked as to how he dared to raise 
this issue. I do not know whether the police department 01 

Uttar Pradesh would be able to keep them safe or not. This Is 
the situation In Uttar Pradesh. 

A daHt woman was beaten up and paraded naked In 
Safdarjung poRce ·station. These Incidents are taking place, 
but If I point out then you would say that you are degresslng 
from the subject. In our area there are 3096 houses which 
belong to scheduled castes. Last year, during your time I vis-
Ited that area, What I found was that there was not a single 
block officers who had not taken Rs. 5000. When the people 
wanted to file a complaint against It In the poUce station, It 
was not registered. Block Pramukh and myself sat on a Dhama 
at Tehsll Headquarters. 

17,00 hr •. 

But the officers were not moved, none was transferred. 
Recently elections were held there. How many MP's have 
won from there, they know how bogus affidavits were made 
In the name of Dallts and how the loot took place In preparing 
affidavits. Can any Member from Uttar Pradesh stand up and 
say that no such loot was done over there. 

Recently wh'at happened In Agra. When leader of the 
opposition mentioned In Vajpayeejl rendered apology, but It 
will not do. If minorities are being attacked, Advanljlls to be 
blamed for that. Be It Muslim or Christian It started from your 
side. Just now Pllotji was right In saying that people are Insti-
gated to make statements. I want to say everyone should be 
provided security, be 1\ Punjabi, Christian or MusHm. One the 
eve of Bakr-Id there was a gathering to offer Namaa) In vil-
lage Asaurl under Kothl police station In our area. One boy 
named Halder was taken Into custody by Tehslldar and he 
was not allowed to offer Namaa). 'When asked about the rea-
son, he told that Rs. 300 were outstanding against you. The 
police 01 beat one and terrorlse other Is being adopted. I asked 
on telephone that what Is happening there. And when I went 
to police station I was told that he will be let off. When he was 
let off·1\ was told that he took money from our man who was 
accompanying him and did not return. Therefore, he was 
challaned. Muslims and Christians are not safe at all. What 
type of speeches are being made, the politics is being played. 
Threfore, Mr. Chairman, Sir, I want to tell you that the minori-
ties, be it women or down-trodden they have become so much 
insecure during your rule, that such sense of Insecurity was 
never there before. 

17,03 hr •• 

(PR. LAKMINARAYAN PANDEYA In the Cha/" 

It Is for the fourth time that I have been elected to Lok 
Sabha, three times I have been a member of legislative as-
sembly. I am not talking about legislative assembly. I am talk-
Ing about women, down-trodden and minorities. It Is a matter 
ot country's parameters. It Is difficult to say who Is safe. In a 
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way, sense of Insecurity has affected the minorities through-
out the country. What is the situation at the borders. What is 
the state of affairs at the borders. Just now leader of the op-
position has mentioned about an incident of kidnapping. When 
the kidnappers, who were standing pointing bayonet towards 
our sisters and brothers, were Identified and the famlMes they 
belonged to were also Identified, then why the Government 
did not warn them of dire consequences, so that none would 
have dared to do so In the future. Be It, Kashmir Qr Assam, 
the borders are insecure. How the tension is created In As-
sam on casteist Unes. The same Is the sitUation everywhere. 
Therefore, I would say that only to attract the votes It has 
been said that we will divide the states. People are dying due 
to draught, water Is not being arranged for them. Farmer Is 
getting weaker and they are unable to provide water but they 
are bent upon dividing the states. Has it ever been thought as 
to how much money the partition of states will cost. Earlier 
when districts were divided. has the Commissioner set up all 
the officers over there. It has not been considered as to how 
much money the division ot states will cost. You are not con-
cerned about It. You want only division so that you may get 
votes. Government Is not concerned about how the states 
will be reorganised, how the offices will be set up and how 
they will be managed? How much will it cost? Politics Is being 
played in the name of caste, religion and partition of states. 
What do you want to do? How far you want to divide? The 
pOlicy of partition, pulling the states face to face Is very shame-
ful and dangerous. If Government's attitude remain unchan-
ged. then it will not be able to spend money required for the 
betterment of farmers and dallts and for draught relief. It will 
work only for gaining pOlitical mileage out of It. For quite some 
time Bharatiya Janata Party was giving slogans In the name 
of language. But when the time came even Prime Minister 
had to be asked to speak in Indian Language, Hind!, I am 
listening to Advaniji. His knowledge of Hindi and English lan-
guages is on even footing. but he likes English very much. 
Many of the Ministers prefer to speak in English despite know-
ing Hindi. We want to know what is the Government's policy 
regarding the language. The sanse of insecurity prevails in 
the country, especially in case of dallts and minorities, and 
the Government is responsible for It. Hoping that they will re-
alise this responsibility, I expect that there will be a change in 
the attitude of the Government and It would work In the right 
direction. 

SHRI RAJESH PILOT: Hon'ble Member mentioned 
about the two Incidents In the House which would be on reoord 
in the House. In one incident hand and legs ot a harijan were 
chopped off and in another incident one woman of waaker 
section was paraded naked. I would request the Minister of 
Home Affairs that the report regarding both the Incidents when-
ever submitted, be Invariably tabled in the House so that the 
country could know that these Incidents are true and if these 
are true then what action was taken? 

DR. JASWANT SINGHYADAV (ALWAR): In your Dausa 
a scheduled tribe woman was paraded naked. Ask for the 
report about that also. 

{EngHsh] 

MR. CHAIRMAN: No, I am not allowing you, 

[Translation] 

THE MINISTER OF HOME AFFAIRS (SHRI L.K, 
ADVANI) : Where did that Incident taka place? Old tha first 
Incident take place at Barabankl? Whara did the second Inci-
dent take place? 

MR. CHAIRMAN: Tell the name of the placa. 

SHRI RAM SAGAR RAWAT : The Incident that I man-
tioned about a daUt took place at Village Ranlbhol, police Ita-
tlon-Dariyabad and affected person Is one ShatJohan, chowkl-
dar of police station. The Incident about DaHl woman took 
place at SafdarJung Police Station. I have mentioned both the 
Incidents. Both Incidents took place at Barabank!. 

SHRI LAL MUNI CHAUBEV (BUXAA) : Mr. Chairman, 
Sir, whenever country faces a crises we remember Patel and 
Patel's forslghtedness runs through the memory lane. Patars 
vision used to look beyond present into the future .. 1ts [asul! 
was Hyderabad, TIbet and Jammu and Kashmir - Patel set-
tled Hyderabad Issul but when he moved towards Jammu-
Kashmir and Tibet poRtlcal barrier stood on the way Hka Hima-
layas. The country got engutted In crises forever. Had we Us~ 
tened to what Patel had said, the disastrous conaaquences 
we are facing in North-East, Jammu-Kashmir, where infiltra-
tors are entering India, would not have baan thlre . •• ,(Inter-
ruptlons) 

[English] 

MR. CHAIRMAN : He is not yielding. Please resume 
your seat. 

... (Interruptions) 

[Translation] 

SHRI LAL MUNi CHAUBEV : I did not abuse you, nor 
did I use any unparliamentary word. 

MR. CHAIRMAN: You do not reply to him. You address 
the Chair. 

SHRI LAL MUNI CHAUBEY : Hon'ble Chairman Sir, 
Kargil war took place. A treglc Incident took placa when Ataljl 
went to Lahore . ... (Interruptlons) They do not want to Isten 
about Patel. Patel Is their enemy number one . ... {lnterrup-
tions) you take your seat. 
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[English} 

SHRI PAWAN KUMAR BANSAL (CHANDIGARH) : Sir, 
he is nobody to tell me like this . ... (Interruptions) 

{Translation} 

I will never sit by your order. 

[EngHsh} 

MR. CHAIRMAN : I am regulating the House. Shri 
Chaubey may please continue and address the Chair. 

{Translation} 

SHRI PAWAN KUMAR BANSAL: He should know how 
one should speak In Parliament. 

MR. CHAIRMAN: Chaubeyp, you too use restraint while 
speaking. 

SHRI LAL MUNI CHAUBEY : Sir, I was telling that when 
Atal~ went to Lahore It was a goodwill visit on an Invitation 
from Pakistan. During that period one incident took place In 
Kashmir, in which many people were killed. I remember well 
that after some time Kargil was attacked. When our lorces 
were lighting war I remember two incidents related to It. He 
said how did Pakistanis infiltrate Into India. It is Infiltration and 
It happened when he was going to Lahore. I want to ask you 
or I would Ake to know lrom the House who had created such 
terror that in 1994, flag was not being hoisted at Lal Chowk in 
Srinagar. Who were those people who did not allow the hoist-
ing olliag at Lal Chowk? Who were they who were burning 
Chirar-a-sharlf and when 'Ekta Yatra' was organised. Sir, the 
Ministry of Home Affairs Is a big department, Social economic 
and political aspects are covered In It. I am coming to the 
social issue. Whe 'Sadbhavna Yatra' was organised Bharatiya 
Janata Party stated Its intention to holst national flag at Lal 
Chowk In Srinagar on 26 December . ... (Interruptions) Please 
remember the date. Also the name 01 that 'yatra' was 'Ekta 
Yatra' 

SHRI RAJESH PILOT: How did you go to Srinagarfrom 
Jammu and hoisted the Ilag there? You should not forget that. 

SHRI LAL MUNI CHAUBEY : It is not Important as to 
how did I go. The important thing Is that you were not hoisting 
Ilag at Lal Chowk. your rule there was over. 

SHRI RAJESH PILOT: The flag was hoisted at Lal 
Chowk in the past also, It is hoisted at present and In future 
too It will be hoisted. But the way you poUticlsed the Issue 
was extremely shameful. ... (Interruptions) 

SHRI PAWAN KUMAR BANSAL: The Congress had 
helped In going there, there is a video record . ... {Interrup· 
tions) 

SHRI LAL MUNI CHAUBEY : Mr. Chairman, Sir, at that 
time large number of people had come from all over India and 
these people created tremendous uproar over this. They had 
said that It will destroy the harmony of the nation and that the 
people who are going there are rioters. I ask you as to whether 
society Is disintegrated by organising 'Ekta Yatra'. That was 
'Ekta Yatra' i.e. march to promote unity. If somebody asks 
Pilot ji to dine with him does It indicate enmity. When we were 
organising 'Ekta Yatra', was there any riot in the country. The 
then Union Government which was not In power In Jammu-
Kashmir at that time and was not in a position to holst flag 
there, said that so many persons should not go there. There 
was no need to say this? We were going to Srinagar which Is 
part of our own country, we were going to Lal Chowk . ... (Int.r-
ruptlons) The Govemment told and told though the military. At 
that time hon'ble Advanl JI and Atal JI were In Jammu (Int.r-
ruptlons). I was among the 50 persons who hoisted flag (in-
terruptions). If you go into It, then you will have to retrospect 
and there you will have no argument. (Inlerruptlons) I was 
saying that so lar as the Issue of prevalence of corruption and 
infiltration Is concerned, they are responsible for It. Infiltrators 
entered our country at that time. But they did not Inform, they 
let the mosque of Charar-e-Sharlf be burnt, people were be-
Ing killed daily In those days ... (/nterruptions) 

SHRI PAWAN KUMAR BANSAL: 'Let the mosque be 
burnt' what are you speaking In the House. 

[English} 

Sir, I object to It. He should not use such words .... (Inter-
ruptions) Please look Into those words. He must know what 
he speaks . ... {Interruptions) 

{Translation} 

He says that It was set on lire. Please stop him. 

MR. CHAIRMAN: It I feel so, I will stop him. please be 
seated. 

SHRI SATYAVRAT CHATURVEDI (KHAJURAHO) : Ha 
does not know what he Is speak.lng. 

MR. CHAIRMAN : If I give permission then you should 
speak. II there Is any unparHamentary expression, than , will 
get It expunged from the proceeding. 

SHRI LAL MUNI CHAUBEY : The name of Bhlnderwale 
was mentioned In the House. Whatever was done by him ul-
timately led to operation Blue In Harmandlr Saheb and thare 
was a series 01 killings In Punjab. At that time It appeared as 
If Punjab will secede lrom India. Who was responsible for It? 
At that time people used to read In the Newspaper that t7 
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people were killed In Punjab after being pulled out from the 
bus. . .. (Interruptions) 

MR. CHAIRMAN: Chaubey jl, please make relevant 
points on the main subject, please do not go in detail. 

SHRI PAWAN KUMAR BANSAL: A Congress Prime 
Minister sacrificed her life for the country and you are speak-
Ing such things for her . ... (Interruptions) You had escorted ter-
rorists to release then .... (Interruptions) 

MR. CHAIRMAN: Chaubey ji, please come to the main 
subject, please speak on the subject related to the Ministry of 
Home Affairs. 

... (Interruptions) 

MR. CHAIRMAN: I have told him to speak on the main 
subject. 

SHRI PAWAN KUMAR BANSAL: Doesn't he know that 
the Prime Minister he Is presently referring to sacrificed her 
life for the country. She laid down her life . ... (Interruptions) 

MR. CHAIRMAN : Chaubey jl, please confine your 
speech to the subject related to the Ministry of Home Affairs. 

SHRI LAL MUNI CHAUBEY : I had eartler said that 
Rajesh ji was saying politely that he had a feeling that I had 
committed a grave sin. There was no logic In his criticism. He 
is suffering from gum feeling. The Ministry of Home Affairs 
has an impact on the economic, social and political field . ... (In-
terruptlons) I am saying with confidence that when the other 
Patel came to the forefront after 52 years and the peace started 
prevailing all around, then they became apprehensive. Under 
the leadership of hon'ble Prime Minister, the rate of growth 
and Industrial development has Increased . ... (Interruptions) 

MR. CHAIRMAN: Please conclude as other hon'ble 
members are to speak. 

MAJ. GEN. (REDT.) B.C. KHANDURI : The time allotted 
for our party has 10 additional minutes. Give that time \0 him. 

MR. CHAIRMAN: He has been speaking for nearly 15 
minutes. 

SHRI LAL MUNI CHAUBEY : I was feeling that the pace 
of the development of our country has started Increasing and 
when the reserve of the foreign exchange of our country in-
creased substantially and the foreign policy of India started 
becoming successful, then they became uneasy .... (Interrup-
tions) 

[English] 

SHRI RAJESH PILOT: Sir, there should be .some re-
striction, and he has to report the factual position . ... (Interrup-
tions) 

MR. CHAIRMAN: I am regulating the House, but please 
do not disturb him, 

SHRI RAJESH PILOT: Sir, It Is a very sensitive subject. 
He must try to give the factual position. 

[Translation] 

SHRI LAL MUNI CHAUBEY : It Is their compulSion. 
When there Is progress in the country, then have a retrogres-
sive attitude. (Interruptions) They put obstacles In the path of 
progress. We are progressing. What has happened to the 
terrorism and region of terror In the country In last two years? 
Here figures were being presented about the scheduled caste 
lnd .'dalils' that were upto December, 1999. The figures for 
the subsequent period are not available. I too have figures 
but I do not think It Is essential to quote them. I would cer-
tainly like to point out as to who Is responsible for the corrup-
tion. You are responsible for It. You have created a divide 
between rural and urban areas. There is great difference In 
the standard of living of rural and urban people. Urban peo-
ple have metalled road, well equipped hospital, good schools 
and electriCity facility at their homes while the rural people 
neither have roads nor drinking water or good schools. There 
children study under the shade of trees. They do not have 
black boards and they sit on the ground. Rural people die of 
cold and sun stroke. They do not have any kind offacillties_ If 
anybody Is suffering from heart ailment, the villagers have to 
take him to a distance of 20 km. for treatment and In between 
chances are that he may die. Such kind of differences are 
there between rural and urban life. 

SHRI SATYAVRAT CHATURVEDI : Mr. Chairman, Sir, I 
do not know from where people come to speak Ike this. One 
should speak on the subject of the Ministry of Home Affairs. 

SHRI LAL MUNI CHAUBEY : Since people Ike you did 
come here, that Is why you are surprised. I am telUng as to 
what did you do In last 52 years that led to such difference 
between the rural and urban people. I was talking about the 
security and they got vexed. They feel that such things should 
not be discussed so thay started buttering and flattering In 
the House. Some people approach ministers. If the minister 
is dOing something wrong or violating rules, they look the other 
way. It is the time of such people. Since they do not live In the 
villages. So they can not about the village. Thay are not In the 
habit of "stenlng patiently. 

Mr. Chairman, Sir, gastro-anteritls, cholera epidemic are 
spreading In the villagas. There Is no hosplt"t. They are not 
thinking about H. This Is what Is happening In Madhya Pradesh 
and Bihar. Such thing happens thare. The same Is the casein 
Rajasthan. Personally I would not ~ke to say anything but I 
would certainly say as to why tax Is not being Imposed on the 
rich people? All the things that ara provided and In place of 
electricity, metalled roads and schools .... (Interruptions) 
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SHRI RAJESH PILOT: We support the cause of the 
villages. You do this work and Impose tax. 

SHRI LAL MUNI CHAUBEY : I am of the view that tax 
should be Imposed on such people and the amount collected 
thus should be spent for the development of the villages. You 
should say that if one migrates to the urban centre from the 
village th,.'. I .. ! will be taxed. Mr. Chairman, Sir, these people 
know only how to crlticis9 and people who have ruled for fifty 
years are criticising the rule of Ihe last two years. I do not 
want to mention many other things as they will be unable to 
tolerate It. The reason behind this Is that these people do not 
have the patience to hear. The need of the hour Is that you 
should listen to me patlentiy without getting agitated. You are 
living with Fascists. One may follow Fascism or democracy. 

[English] 

MR. CHAIRMAN: Your time is over. Please conclude 
now. I am requesting hon. Members to speak on the Demands 
pertaining to the Ministry of Home Affairs which the House 
has taken up. They may quote the number of the Demand 
and speak on that Demand. 

[Translation] 

SHRI LAL MUNI CHAUBEY : Only I have spoken on 
the Demands and what about the others who have spoken till 
now. Why are you treating me like this? I have told that the 
ambit of the Department Is vast and all these things are cov-
ered within its ambit. I demand that it is appropriate and the 
demands should be passed. 

[English] 

MR. CHAIRMAN: Kindly conclude now. I am calling 
another hon. Member to speak. 

[Translation] 

SHRI LAL MUNI CHAUBEY : I am telling this that these 
people should support the present Government which Is lead-
Ing the nation towards progress. If they do not recall It having 
lived in India, then we should remember that few days back 
the most powerful man in the world had visited India and he 
expressed his views in Raja£than among the women of India, 
the co-operatives of milk sellers. He said that If there is de-
mocracy any where, it is in India. 

[English] 

MR. CHAIRMAN: Now I am calling Shrl Prlya Ranjan 
Dasmunsl. Please resume your seat. This is too much. 

[Translation] 

SHRI LAL MUNI CHAUBEY : There is democracy in 
India which is unique in the world. The people following many 

religions and of different castes live here. But there Is no con-
flict among them. He came here and expressed his wonder 
and the sole credit for this goes to the leadership of hon'ble 
Minister of Home Affairs and the leadership of Shli Atal Blhali 
Vajpayee jl. No such powerful person as CHnton visited atthe 
time of your rule. They pined for It. Many Prime Ministers did 
not get invitation. Probably four-five persons got It and the 
rest did not get II. If I am telling this and If you feel that It Is 
unparliamentary, then you are free to say it. But you should 
not hurt me. I am not heartless. You are persistently telUng 
me to sit down in front of so many persons. You are saying so 
even before my time Is over. you did not note as to how many 
interruptions were there and how they did not allow me to 
speak. Are you noi watching these things? 

MR. CHAIRMAN: I am requesting you to conclude and 
let hon'ble Member Shri Dasmunsl speak. 

SHRI LAL MUNI CHAUBEY : Please excuse me 

[English] 

SHRI RAJESH PILOT: It should not go on record. 

MR. CHAIRMAN: I requested the han. Member again 
and again. Please co-operate. 

[Translation) 

Now he has concluded . ... (Interruptions) 

SHRI LAL MUNI CHAUBEY : Some time back a meet-
Ing was held. In that meeting a consensus was arrived "I with 
hon'ble Speaker that If the Member does not like any thing. 
then he may react to it.' 

[English) 

MR. CHAIRMAN: SM Ramsagar Rawat, please lit 
down. 

[Translation} 

SHRI HARIBHAU SHANKAR MAHALE (MALEGAON) : 
Yesterday too such thing had happened . ... (Interruptlons) 

MR. CHAIRMAN : Please sit down. D.smunal ~. now 
you may speak. 

MAJ. GEN. (RETD.) B.C. KHANDURI : I am requesting 
you that the words he had said at the end should be expunged 
from the record. 

MR. CHAIRMAN: The words which are unparliamentary 
and the words which are not appropriate will be expunged 
from the record of the proceeding. 

[English] 

SHRI PRIVA RANJAN DASMUNSI (RAIGANJ) : Mr. 
'Expunged as order by lhe Chair. 
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[Shri Priya Ranjan Dasmunsl) 

Chairman, Sir, I riSle to oppose the Demands lor Grants 01 the 
Ministry 01 Home Affairs not merely lor the sake 01 opposing It 
but to justify my opposition in opposing It. 

Shri L.K. Advanlls not only a distinguished Minister. He 
is a very respectable leader 'of the country by his own merit 
and right. But the manner In which, out 01 enthusiasm, some-
body tried to compare Shri Advanl with Sardar Vallabhbhal 
Patel, I think, Is neither adding glory to Shri Advanl nor to 
Sardar Patel. 

" I may trace the history alter hearing the speech of the 
distinguished Members 01 the NDA comparing the two Minis-
ters of Home Affairs, I would humbly submit that Sardar Patel 
had chosen the course 01 fighting the British Empire, stand-
ing solidly by Gandhl)1 and Pandlt Nehru, having a long-term 
vision lor India and serving the Ministry as a humble servant. 
I do not like to undermine Shri Advani but I would like to sub-
mit through you to all the Members of the NDA not to com-
pare the two leaders in this manner. This Is unfair and not 
proper. ... (Interruptions) 

SHRI VAlKO (SIVAKASI) : What Is wrong In It? 

SHRI PRIYA RANJAN DASMUNSI : SM Valko, please 
do not interrupt me . ... (lnterruptions) 

(Translation] 

DR. JASWANT SINGH YADAV (ALWAR) : Why SM 
Advanl )1 cannot be compared wtth Sardar Patel. ... (lnt.rfIJp-
tions) 

SHRI PRIYA RANJAN DASMUNSI : We did not Inter-
rupt the Members of your party while they were speaking. 
Why are you Interrupting me now? It is not correct. You should 
not interrupt me . ... (lnterruptions) 

DR. JASWANT SINGH YADAV : What Is lacking In the 
leadership 01 Shri Advanl? ... {lnterruptlons) 

: (EngUsh] 

SHRI PRIYA RANJAN DASMUNSI :1 only f .. 1 pity for 
Shri Advani. 

SHRI S.S. PALANIMANICKAM (THANJAVUR) : You 
should be happy about It . ... (Interruptions) 

SHRI PRIYA RANJAN DASMUNSI : Shri Advanl, all 
through his life, Hved, lell and preached canaln values and 
the last message 01 his was the ralh yalra to Ayoclhya. he is 
now suffocating uncomlortably in the Ministry of Home Af-
fairs, compromising all the values that he preached . ... {lnter-
ruptions) 

SHRI VAlKO: Sardar Patei had also suffocated . ... (In-
terruplions) 

SHRI PRIYA RANJAN DASMUNSI : I have read more 
history than you have . ... (Interruptlons) 

SHRI VAlKO: You are the master. I am not Ike you. 

SHRI PRIYA RANJAN DASMUNSI : I have read a little 
more than you have. I can claim that because that was my 
subject and not yours . ... (Interruptlons) 

SHRI VAlKO: You are happy boasting about you,.. •• 
... {lnterruptlons) 

SHRI PRIYA RANJAN DASMUNSI: I consider this Gov-
ernment helpless and dlrectlonless, having no vision In the 
Ministry 01 Home Affairs to understand the present situation 
In the context 01 past history. 

The hon. Prime Minister, by his truthfulness, courage 
and submission to truth, did rightly confess yesterday that by 
going to Lahore he had to reach Kargll. It is not Shri Alai Blharl 
Vajpayee who is responsible for this. It Is the Ministry of Home 
Affairs which is responsible for this. The responslblUty of the 
Ministry of Home ATfairs Is not to look after the Internal secu-
rity affairs alone but also to keep the overall perspective In Its 
vision to see that the Government Is not derailed and the 
Cabinet is not misinformed or misled. 

The Kargil Reprot has been submitted. The M1~lstry of 
Home Affairs has set up a Committee immediately after thaI. 
What are the news reports that are coming now? Why did 
SM Va)payee have to admit yesterday that his glorious jour-
ney to Lahore ended at Kargll? It was because of the Opposi-
tion, it was not because of I, she or he, but was because of 
your own agencies. The Kargll Report says that the Intelli-
gence ha'S failed. The news reports In the The TImes of India 
of the 24th April and the Sandhya TImes of the 25th April say 
that agencies had reported long before the trip to Lahore but 
It was not taken care of and the Prime Minister was not suffi-
Ciently vriefed. When the hon. Prime Minister was crossing 
the Wagha border, the Minister of Home Affalra should have 
whispered Into his ear that this was the report. Your Ministry 
failed to advice the Prime Minister before his trip to Lahore. I 
consider you failed there. I consider you lacked the vision. 
You have no cohesion In your Ministry. You have no co-ordl-
nation In your Ministry. 

This Is the way the country Is being run. The failure of 
"Lahore to Kargll' paid the price. Now, we are paying homage 
to the great Jawans, cutting across pany Unet. It Is they who 
protected our nation. What a costliest price they had to pay! " 
this repon was taken seriously, et least, their parents would 
have felt that their sons were dead; they were martyrs; they 
had got Param Vir Chakra to Ashok Chakra; but had there 
been a prope'r leedback 01 the InteUillence reports In time, 
might be, their sons could have killed two more enemies, long 
belore the Prime Minister reached Lahore. This is where they 
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have failed. This is what they have to take note of. It Is not a 
criticism of any Individual. ... (Interruptions) 

AN HON. MEMBER: We are reminded of the Chinese 
debacle. 

SHRI PRIYA RANJAN DASMUNSI : Yes, During the time 
of Chinese betrayal, Pandlt Nehru said that he trusted them 
as lriends, but he lailed. You should know that Shri V.K. Krishna 
Menon resigned and Shri Y.B. Chavan took over office . ... (In-
terruptlons) It is not Shri George Fernandes who resigned; it 
is not Shri Advani who resigned. That was the tradition and 
you should know that tradition . ... (Interruptions) Yes. He 01-
lered to resign. You should go through the proceedings of the 
past to know what Pandltjl said at that time. Please do not try 
to back track. When you were In (!;ongress with me In Youth 
Congress, I taught you ail those things. Why are you now 
talking like this? ... (Interruptlons) 

[Translation) 

I tought you all this when you were In Youth Congress . 
... (Interruptions) 

[English) 

Mr. Chairman, Sir, I am not yielding to the Chief Whip of 
the BJP . ... (Interruptlons) In the Report of t/"le Home Ministry, 
there is a mention about communal situation In one of the 
paragraphs. Though it did not elaborately say as to what had 
happened in Gujarat or what had happened in the rest of the 
country, I admire the Home Minister for at least having ac-
knowledged one lact. I would read two lines from It. It says: 

"Graham Steward Staines, the Australian Missionary and 
his two sons. in the intervening night of January 22-23 
were killed; the issue also took an international dimen-
sion. damaging, to some extent. the secular and toler-
ant Image of the country." 

It Is the admission that the country's secular and toler-
ant Image had been damaged in the estimation of the whole 
word. I admire him for recording the tru!h . ... (lnterruptlons) 
Please do not talk on party lines. I am talking about some-
thing else. 

Shri Advani is a responsible Home Minister. He had 
elaborated in many paragraphs. In paragraph 9.9, it says that 
the voluntary organisations are encouraged to undertake ac-
tivities In the cause of national integration and communal har-
mony. Sir. through you, I would draw the attention of the Home 
Minister to this. Shri Lal Muni Chaubey has just now said many 
things. He took part in the JP Movement, had gone to jail. I 
admire his courage. 

I have a document with me. written to the hon. Prime 
Minister. Who wrote It? It was a voluntary institution founded 

by Jaya Prakash Narayan, the Gandhian Instltute of Studies, 
Benaras. That man cried, cried and cried, and appealed to 
the Prime Minister to protac1 that Institution lince the grants 
are being stopped because· of the perpetual activities of the 
RSS nominee In the Instltutlon. He cried and cried. I am only 
stating the facts. It is V1mla Prasad who wrote It to the Prim. 
Minister and to the Security Adviser, Shrl 8rajelh Mishra, only 
a few days ago. Ev.n Shri Chandra Sh.khar allo wrote In 
this regard. This Is the fact. What II happening? 

Sir, through you, I would Uke to address the entira House. 
I did say that he could not Implement what he praached; and 
he was suffocated. They are Implementing It. 

[Translation) 

SHRI MANOJ SINHA (GAZIPUR) : Is the matter of Gan-
dhi Vidya Sansthan related with the Ministry of Hom. Allalrs? 
... (Interruptions) 

SHRI PRIYA RANJAN OASMUNSI : It has been stated 
In Para number 9.9 of the report of the Mlnlltry of Home 
Affairs . ... (Interruptions) In the paragraph on communal har-
mony there Is a mention about voluntary Institutions . ... {Inter-
ruptlons) 

SHRI M/WOJ SINHA: Is the matter regarding the grant 
of Gandhi V1dya Sansthan related to Ministry of Home Affairs? 
... (Interruptlons) 

SHRI PRIYA RANJAN DASMUNSI : I am Ipeaklng In 
Hindi to make you understand . ... {Interruption.) 

SHRI MANOJ SINHA: When Shit Lal Munl Chaubey 
was speaking, many members from your Iide stated ... {In-
terruptlon.) that discussion should be held on the demands 
lor grants of the Ministry . ... (Interruptlons) The Chair hal also 
said the same . ... (Interruptlon.) Grants to Gandhi Vldya 
Sansthan has been stopped, this matt.r has be.n raised. I 
would like to know from you wh.th.r the matter I. related to 
the Ministry 01 Home Affairs . ... (Interruptlons) 

SHRI PRIVA RANJAN DASMUNSI : PI ..... st.n care-
fully. Hon'ble Minister will clarify the matter In his r.ply. 

[English) 

Kargll was the IIrst blunder. It happ.ned due to Int.ID· 
gence lapse. The next blunder was the hijacking of IC-8t ... 
We lind that Indian Ambassador Is happy that Bill Canton has 
certified that things are going on weH. ( • - -•• ft_ 

amoured by these things. Try to unde, 
Ing. In the Home Mlnlstry's report the 
National Security Guerds. It Is said t 
trained in counter hijacking operations 
on that day when the plane landed; 
utes? Was the Prime Minister informe 
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IShri Priya Ranjan Dasmunsll 

Old IntelUgence give any indication that lSI activities are at an 
extreme point in Kathmandu? Did Intelligence give any Indi-
cation or Information to the effect that hijacking can take place? 
No. 

Shri L.K. Advani is being compared with Sardar Patel. 
Sardar Patei forced the British and the Maharajas to kneel 
down betore this nation. But Shrl L.K. Advanl forced Shri 
Jaswant Singh to kneel down before the hijackers in Kandahar; 
That is the diflerence. These are two different models. Try to 
understand that. Do not try to compare. Yesterday, the hon. 
Prime Minister rightly argued on the issue of Constitution. The 
Constitutional matters are very Important. When the issue 
comes up, we will speak about it. The magazine that I am 
having now is BJP Today. SM L.K. Advani has given an inter-
view to this magazine. Hon. Home Minister Is not an ordinary 
M.P. He is not a party official. He is the Home Minister of the 
country. If he wants of refer his comments about the Constitu-
tion, is it not the privilege of the House to listen to his views 
first? Before the Panel was appointed, he gave an interview 
to this magazine on the issue of Constitutional review. 

We always accuse the Government on the issue of hid-
den agenda and it does always feel bad about it. This maga-
zine, BJP Today has printed a preamble which is different 
from the preamble mentioned in the Constitution. in the Con-
stitution It is mentioned as, 'Sovereign, Socialist, Secular, 
Democratic Republic', but this magazine's preamble Is 'Sov-
ereign, Democratic Republic'. This magazine has not printed 
the preambie as mentioned In the Constitution. 

[Translation} 

SHRI RAGHUNATH JHA (GOPALGANJ) : What does It 
mean? 

SHRI PRIYA RANJAN DASMUNSI : It means that you 
want to plead the same agenda. Please see the difference. 
Please refer to the preamble of Constitution of our country 
and the one given in the magazine BJP Today. What Is this? 
Is it not true? In an interview given to this magazine, Shrl 
Advanl has stated that Congress remained In power for long 
because proportional representation was not given to small 
parties. Had the Governments formed on the basis of the 
modal of proportional representation, the pOlitical situation of 
our country would have been quite different. 

(english] 

Home Minister cannot give his official views anywhere 
except in Parliament, because he is the Home Minister. He is 
not a party office bearer. Since he Is the Home Minister, he 
has to ensure the confidence of all sections of the people of 
this country. I am not challenging his bona "de. His party 
magazine published a preambie which is not the preamble of 
the Constitution. In that magaZine he has .given an Interview. 

SHRI TRILOCHAN KANUNGO (JAGATSINGHPUR) : 
Mr. Chairman, I am on a point of order. The preamble printed 
in the magazine is the preambie of the original Constitution. 

MR. CHAIRMAN: Kindly quote the rule, otherwise you 
cannot raise the point of order. 

...{Interruptions) 

MR. CHAIRMAN: I am not allowing you. 

... (Interruptlons) 

MR. CHAIRMAN: it will not go on record. 

(Interrupt/ons) " 

{Translation} 

SHRi RAMANAND SiNGH (SATNA) : It was done dur-
Ing emergency .... (Interruptions) It Is not the original version 
that you are reading. You have changed It . ... {Interruptions) 

SHRI PRiYA RANJAN DASMUNSI : You please tell us 
which is the right one, the present preamble 01 our Constitu-
tion or the one printed In BJP Today. You should have written 
it there that Bharatlya Janata Party will follow the preamble 
which was there in the Constitution before emergency, you 
should dare to speak truth . ... {Interruptions) 

SHRI RAMANAND SINGH: You amended the C,.,nstl-
tutlon during emergency . ... (Interruptions) 

(EngDsh] 

SHRI PRIYA RANJAN DASMUNSI : I will repeat what I 
have said. I have not drawn any analogy . ... (Interruptions) 

SHRI BIKRAM KESHARI DEO (KALAHANDI) : Sir, I am 
on a pOint of order. 

MR. CHAIRMAN : Please quote the rule. 

SHRI BIKRAM KESHARI DEO : I would Uke to raise a 
potnt of order under Rule 376 of the Rules of Procedure of the 
House. My point of order Is, the han. Member has produced 
two documents. "'(Interruptions) He has shown the Original 
Constitution as adopted by the Constituent Assembly .... :Inte-
rruptlons) 

MR. CHAIRMAN: What Is your point of order? 

SHRI BIKRAM KESHARI DEO : The hon. Member is 
trying to misquote the document. In the original Constitution, 
the word 'democracy' was there In the Preamble of the Con-
stitution. During the emergency, this was altered In the House 
by the brute majority of the Congress Party . ... {Interruptlons) 

MR. CHAiRMAN: I have not allowed It. 

SHRI RAJESH PILOT: The Constitution was amended~ 

'No! recorded. 



389 General Budget - 2000-2001 Valsakha 6, 1922 (Saka) General Budget - 2ooo-2oof 390 

by the Parliament. If they have any objeetton they can . ... (In-
tem.pllons) 

SHRI VAlKO: At that time, most of the Members were 
behind the bar . ... (Interruptions) 

MR. CHAIRMAN: I have not allowed his pOint of order. 

SHRI BIKRAM KESHARI DEO : At that time Shri 
Vajpayee was In jail. Most of the Members were in jail . ... (In-
terruptlons) 

MR. CHAIRMAN: Please sit down. This Is no! a proper 
way. 

... (Interruptlons) 

(Translation] 

SHRI RAMANAND SINGH: All opposition leaders were 
In jail during that time .... (Interruptions) You amended the Con-
stitution during emergency. 

MR. CHAIRMAN: Shri Ramanand Singh, please sit 
down. You interrupt on and off, It is not proper. 

(English] 

SHRI PRIYA RANJAN DASMUNSI : Mr. Chairman, Sir, 
If the BJP Party has any objection to the Insertion of the word 
'secularism' In the Preamble of the Constitution during the 
emergency, they may have. I do not mind It. I only wanted to 
tell, what they stili consider as 'the Preamble' and what we 
consider as 'the Preamble'. 

MR. CHAIRMAN: This Is not the proper way. 

... (In terruptlons) 

SHRI PRIYA RANJAN DASMUNSI : Sir, now the hon. 
Minister has said that he Is Initiating talks with the Hurrlat for 
Kashmir. I welcome his mission and wish Its success. On the 
matters of Jammu and Kashmir, on the matters of Internal 
security In North East and for that malter In the entire country, 
we do feel that going above party IIn9, we should evolve a 
consensus and cooperate the Government irrespective of the 
party in the Government. That Is our stand and there will be 
no change on this stand. We do consider that on matters deal-
ing with the terrorists, lSI, and other extremist groups in what-
ever manner the Goverrnment seeks cooperation in Parlia-
ment, all parties are prepared to give their cooperation. 

Now, I would like to draw your attention to the intelli-
gence failure on the other front. Very recently, In North Ben-
gal, a camp of an extremist group had been exposed which 
was situated near Jalpalguri bordering Nepal only due to 
Bangia News Channel - Khas Khabor. Only after It was ex-
posed the poUce gal alert along with the Bengal Government 

and the Government of India. They did not know that extrem-
ists were working In that area. 

Now, I am trying to draw his attention to one more thing. 
I want to know from the han. Home Minister whether any co-
ordination meeting of the Chief Minister's own intelUgence, 
Central intelligence and the military is held on a daily basis 
on Kashmir. Is there any such coordination meeting held every 
day of IB, RAW, and other agencies to .discuss as what is 
happening Inside as well as outside the.border? Had the,. 
things been done, that kind of lapse could have been noticed 
In time? Our complaint Is that coordination Is not taking place. 

Now, naxallte problem is there. Sir, I request the han. 
Home Minister to control the naxalite problem which he has 
to plan. When this movement first started in Bengal, I was a 
student leader. I had seen that the naxaNte problem came on 
the surface because of the exploitation of the land where the 
poorest of the poor was deprived 01 the due share of th" land. 
Where there is aggressive land reform, where the due share 
of the iand is given to the poor, the naxalite problem did not 
prevail there. I have seen the most affected piace with naxallte 
movement was Midnapur. I was there for four nights and I 
found that the villages where I went some of our own party 
Members and others had huge acres of land thereby depriv-
ing the due share of land to the poor. I reported this matter to 
the then Prime Minister, late Indira Gandhi that If such ele-
ments continued no party can stop the naxallte movement in 
the country. This was one of the ethics. So, this social issue 
should also be addressed. I oppose this. I am a victim of the 
naxallte movement. My hand Is stili not straight. But I also 
share the concern of the poorest of the poor In the agricul-
tural fields. So, while you tackel the naxalite problem please 
talk to the Chief Minister whether in his area aggressive land 
reforms have taken place or not, whether In those areas, poor-
est of the poor got the benefit of iand reforms or not. This is 
one of the Issues. 

Sir, now I want to draw the attention of the han. Minister 
to another matter. Sir, poRtical murders are taking place in the 
country be it Bengal or be It Bihar. Unless some coliectlve 
effort involving the Chief Ministers and the Home Minister Is 
made, i do not know what will be the end result of thi' thing. 
More than 20,000 Congress workers lost their Uves in our 
State, in Bihar, and in other parts of the country. 

[Translation] 

I will sit down if )IOu interrupt eVlin being the Chief Whip. 

(EngOsh] 

MAJ: GEN. (RETO.) S.C KHANDURI : I have learnt It 
from you only. You are Uke a jumping jack in the box. You are 
getting up a/l the time: I am learning this from you . ... (Interrup-
tlons) 

SHRI PRIYA RANJAN DASMUNSI : I naver Interrupt 
you. I am yot yielding to you . ... (Interruptions) 
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MAJ. GEN. (RETO.) B.C. KHANOURI : You also get up 
Oke the way I am doing. The way I am behaving, you also 
behave Uke that all the time . ... (Interruptlons) 

SHRI PRIYA RANJAN OASMUNSI : You came to Par-
fiament from the Army and I have come here from the flald. 
... (Interruptions) 

Sir. I wouid request tha hon. Home Minister to call a 
meeting of all the party ieaders to discuss the Issue of politi-
cal murders to understand this problem and note down the 
points. Aftar that, when ha finds tlma to call the meatlng of the 
Chief Ministers or the State Home Ministers, please sae that 
this issue is addressad properly. 

1B.00 hr •. 

This Is not a problem of one poNtical party or tha other. 
Everyone is suffering. A person may leave our party and joins 
yours. But, when he dies, I also cry Uke you do. It Is not a 
question of political pleasure to see a poHtlcal worker belong-
Ing to any party anywhere in the country dying. 

Finally, I would request the hon. Home Minister not to 
taka It personally. I have the highest regards for him. 

{Translation} 

One day I had stated that we would like to see Advanljl 
as a laader of BJP. He has Inclination towards Hinduism. 
Though we have some differences but I hava high regards for 
him. To continue with the same feelings of Hinduism and to 
work as Home Minister cannot go together. 

{English} 

You are suffocating yourseH. 

{Translation} 

When Rath yatra was organised under the leadership 
of Shrl Advanl ji from Bengal, I heard that Advanl ~ Is taking 
Ramrath yatra to Ayodhya with three alms: Ayodhya, Mandlr 
and Hindutav. We were also suggested to undertake rath yatra. 
I said If you ara real Hindu, Hstan to Ram Krishan not Lal 
Krishan. Ram Krishan says that paths are different but tha 
goal Is one. I said that do not maka Advanlji as a symbol of 
Hinduism. Officers of your Ministry ara undar a faar to work 
impartially. If one works Impartially for tha sake of secularism, 
one's conscience will be clear. Wa want you to be In the seat 
of a leadar but my apprehension come to tha fora when a 
Ministry Is given to you . ... (Interruptlons) This much Is my sub-
mission. 

SHRI RAGHUNATH JHA (GOPALGANJ) : Sir, I rise to 
support the Demands for Grants of the Ministry-of Homa 
Affairs presented by the hon. Home Minister In the House. 
Hon. Members have axpressed their opinion on such a sen-

sltlve and Important Issue In the House for quite some time. 
But today. the situation of the country Is different as various 
incidents are taking place In the border areas of our country. 
I.S.I. cadres In the form of terrorists are entering our country 
whether In the North-East or In Jammu and Kashmir and are 
getting help from outside. At such a juncture. we should up-
rightly discuss the situation cutting across party lines. Sug-
gestions should have been given to the Govemment. I was 
listening to the speech of Rajesh Pilot jl. My friend Munsl jl 
has also expressed his viewpoints. he has given a good sug-
gestion and the Govemment should ponder over It. But the 
opposition members i.e. Congress Party people are solely 
responsible and accountable for dragging the country to such 
a situation. Pilot ji has also been House Minister. It was dur-
Ing his tenure that the situation really deteriorated. He should 
honestly admit this fact. but he doesn't admit It. I have no 
hesitation In saying that If we have any perlect Home Minis-
ter. In this country alter Sardar Patel. It Is Advanl ~ only. who 
has the guts to solve the problems of this country and who Is 
also making efforts In that direction. I do not say that any per-
son can be hundred per cent successful. It Is also not appro-
priate to say that he has succeeded fully In all matters only In 
a few days. Infact co-operation of all Is required to achieve 
this goal. 

Sir. I would like han. Rajesh Pilot ji to recall the facts 
and would Uke to ask him as to who Is reaponslb!e for creat-
ing the Jammu-Kashmir problem. North East problem. Babri 
Masjid problem. Swarna Mandlr (Golden Temple) problem etc. 
Today Advani jl is paying for your acts, he Is solving the prob-
lems created by you. Positive suggestions should have come 
from your side at such a point of time as to how to Improve the 
condition of our country. At the same time, suggestions should 
have come to solve the problems of different states and also 
to Improve the condition of the border areas. 

Hon. Mr. Home Minister. Law relating to the police I.e. 
PoRce Regulation Act was enacted by te Britishers In 1861. At 
that time. this country was under the subjugation of the 
Britlshers and they had enacted the laws keeping their own 
needs and interests In mind. But today, situation of the coun-
try has changed and people belonging to the dallt. minority 
and backward classes hava also got aspirations for their de-
velopment. So, it Is necessary to improve and amand that Act 
so as to consider the rights given to these classes. 

Govarnment. of India daservas to be congratulated for 
bearing the expenditura Incurred on checking incidents caused 
by the terrorists In the North-Eastern ragion. Hon. Advanl ]1. 
you shall have to Improva the situation in these areas. But 
today. the condition Is evan worse than Andhra Pradesh or 
North-East. 1.5.1. cadres are entering our country through 
Nepal. Fake currency notas of R9'. 500 are being circulated 
freely In this country from outside. Hon. Madam Jalswal ~ had 
rightly said that If you go to market of this area. you would find 
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that this lllegal act is being committed freely there. The police 
Is helpless as they do not have latest arms with them, but the 
terrorists are naxalites have got latest arms, which are smug-
gled Into our country through Nepal. I therefore request you 
that sound system of vigilance on the border area should be 
evolved. 

Our relations with Nepal have always been good but 
now this country has become a place of terrorist activities. 
Anti-India propaganda Is also made on Radio and Television 
of Nepal. They are having a direct nexus with Pakistan. I want 
that the Government should pay attention towards this prob-
lem and take steps with full vigour to check these Illegal ac-
tivities. 

In the present times, the way temples-mosques etc. are 
being constructed through encroachments on roads and po-
litical manoevourlng is being done through them, Is absolutely 
wrong. No road In Bihar Is safe. You go to any place and you 
will lind that people have installed Idol of Hanuman ~ on the 
road. And In Bihar such thing Is happening everywhere right 
from the poHce station upto' Registry office. A law was en-
acted In Uttar Pradesh, but the people opposed It. Similar law 
was enacted even In Rajasthan and West Bengal. This law Is 
all right. No one should get permission to Indulge In such ac-
tivities. It is totally wrong that wherever people wish, they erect 
temples, or construct mosques on government land. Such 
politics should not be there. There is a need to check such 
politics. 

Entire nation is concerned about Jammu and Kashmir. 
Hon. Home Minister Is seriously concerned about It and re-
peatedly visits this area. More than 20 thousand people have 
been kllled there during the last ten years. Keeping In view 
the deteriorating condition of that area, an all-party meeting 
should be called and people should be taken Into conlldence. 
We should fully combat this situation. Earlier, Kashmlrl pan-
dlts were ousted from there and later on sikhs were' attacked. 
Such kind of situation Is deliberately being created In the val-
ley so that minorities of that .rea could be ousted forcibly. We 
should think over this problem by rising above party Hnes and 
should make efforts to save this region. 

Just now, Shri Munsi was speaking about Bihar. Two 
hundred and IIfty persons have been kllled there ever since 
the election of Legislative Assembly took place there. M.L.As 
were also killed there. And they did not belong to anyone 
particular party. People of Bihar should get some help. We 
made a request to han. Home Minister and said that security 
may kindly be provided to our M.P. Prabhunath Singh ~. At-
tempts on his life have been made several times. The way 
pOlitical incidents are taking place in this area viz. killings of 
people from Congress Party or any other party, we should 
make proper arrangement for Shrl Prabhunath's security. 
Younger brother of Shrl Baban Sumaral, a minister In Bihar, 

was murdered. District President of our party was also killed. 
We want that C.B.I. Inquiry should be conducted Into all the 
political murders. This Inquiry would bring facts to light. There 
are many persons who are not Interested In getting thel:wes-
tlgatlon conducted through C,B.1. But we wlnt that C,B.1. 
should make Investigation Into this matter so as to bring out 
the truth behind It. 

For the last many days a controversy Is going on In Bihar 
for creating Jharkhand state. The State Assembly of Bihar 
had passed a resolution to this effect. I have no hesitation In 
saying that we had made a commitment for smaller states. 
We had voted on that basis only. Today my question was that 
every year, massive loss and destruction Is caused by the 
rivers of Nepal in northern Bihar, due to which the Infrastruc-
ture gets destroyed, roads, agriculturailields, land atc. are 
ruined and the Government of India does not contribute any-
thing In the expenditure occurred on the work of re-Iaylng this 
Infrastructure. I want to say that the Government of India should 
bear these expenses. A proposal has been passed by the 
Bihar Legislative Assembly In the form of package and I would 
say that the Central Government should extend Its help In the 
loss that Bihar would face due to this division during the next 
10 years. All parties, excepting one, have supported the ac-
tion of hon. Home Minister for showing generosity towards 
Bihar. We would now be left with nothing. Almost all the sugar 
factories of Bihar have become Inoperative. Jute and paper 
Industries are also in ruins. All factories of Central Bihar have 
closed down. Fertilizer Industries have also closed down. I 
therefore request that rest of Bihar may be strengthened by 
giving this package with these words, I conclude my speech 
and support the Demands for Grants of the Home Ministry. 

SHRI RASHID ALVI (AMROHA) : Mr. Chairman, Sir, I 
rise to speak on behalf of my party, Bahujan Samaj Party. 

The serious situation the country Is faCing today, has 
never been faced after Independence. Han. Home Minister Is 
a very senior politician of this country and I have regards for 
him. 

(English) 

I feel myself too junior to give any suggestion. I have to 
criticise him. 

(Translation) 

But It Is my responslbltity to uprightly describe the ac-
tual situation In this country. (Interruptions) II is your habit to 
Inte rrupt because. you cannot digest the truth. The money, 
being spent on preventing terrortsm,lncreaslng the polce foree 
and curbing 151 activities in this country lar more exceeds thl 
actual requirement 01 the Home Ministry. It Is my firm convic-
tion that only the poUticlans are responsible lor spreading ter-
rorism In this country lor the last 52 years. But 1111 not poSlI-
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ble that the problem ,Of terrorism Is getting aggravated be-
cause 01 our mistakes. We see that 151 Is squarely held re-
sponslbla for all actlvltlas going on In this country. I want to 
say In a faw but strong words that this House should make as 
strlngant laws as possible to crush 151 actlvitias, as also the 
151 agents. We are not against that, but at the same time I 
would like to say one more thing that a wrong massage should 
not be conveyed to the common man by holding 151 responsi-
ble for wrong acts which are infact committed by the Govern-
ment ilsell. 

Mr. Chairman Sir, I would like to mention one Instance 
that my constituency Amroha is 150 kilometers away from 
hera. That Is factionalism in one of the villages called Sliapur 
of that area. One day policemen from Deihl Police cama In a 
car In civilian clothes in this village caught hold a parson from 
tha main road and took him away with them. People could not 
aven know whather these persons were policemen or dacolls. 
A word went around in the enllre area that one man has been 
abducted and his anemies have killed him. As a result, peo-
ple of the opposition party caught four persons of his family 
and shot tham daad In the fields. I want to tall the hon. Home 
Minister as to how the police of this country Is functioning. 
When I talked to the DIG. I was told that the Deihl Police had 
come and arrested that man. But the other four Innocent per-
sons were kUled without any fault of theirs. What would be the 
future of their Innocent children, who Is responsible for that. A 
man was arrested from there and deralned and It was said 
that he was an lSI agent. Is this the way of the working of the 
police? If hon. Home Minister wishes, I can give full details In 
this regard. But Is It right that police would level charges against 
an Innocent man and arrest him, Is this the working of police 
in this country? I do not say that the man was Innocent, per-
haps he may be guilty 01 the offence, but Is it Justifiable that 
the poWce may go In civilian clothes, arrest any person and do 
not Inform any police station on the way that they have ar-
rested such and such person. And in Deihl, they would later 
on, say that this man was arrested from Nilamuddin area, or 
Jama Masjid area and that he is an 151 agent, and that Is why, 
we have arrested him. Terrorism will Increase with such things, 
It will not decrease. 

Mr. Chairman Sir, I would definitely like to mention one 
incident on Jamla Milia University. Hon. Home Minister has 
also made a statement In this regard. But very respectfully, I 
would say one thing that Sir, you are the Home Minister of 
this country. It Is your responsibility to safeguard the life and 
property of the citizens 01 this country, Irrespective of the fact 
whether they are Hindus, or Muslims, or Chlrstlans, or from 
any other renglon. You are like their father. Innocent students 
of Jamla Milia University were preparing for examlnallons In 
their hostel. I feel distressed because the hon. Home Minister 
should have gone there and should have met those boys like 
a father. If they needed love and affection, he should have 
given affection to them. He should have shown sympathy 

towards them. But the hon. Home Minister did not do so. 
Everyday, these students come to Parliament Street, put 
forward their demands and participate In demonstration. The 
police, sometimes lobs teargas on them, sometimes they or-
der lathl charge or sometime register a case against them, 
and these Innocent students hopelessly return to their houses 
every evening. Will the country be run In such a manner or 
did we achieve Independence to do such acts? Old our an-
cestors struggle for 150 years to achieve Independence to 
face this situation I I want to tell the Home Minister and also 
the Members of the BJP that they should read the history of 
country's Independence. All the trees of Mehraull even today, 
are the testomony to what happened during those days. The 
British hanged the people of this country to death on these 
trees only, because of the fact that these people wanted inde-
pendence of India. The khoonl-clarwaza located by the side 
of Bahadurshah Zafar Marg Is called so because our freedom 
fighters were executed there. Old we ask for Independence 
for the fact that our children, studying and Uving In hostels 
would be lathl-charged by the pollee or would they be branded 
as 151 agent only because they are Muslims. Sir, very sadly, I 
am compelled to quote the following couplets : 

"Tu Idhar Udhar KI Baat Na Kar, ye Bat KI Kaflle Kyon 
Lute, 

Hamaein RaahJan se Garaz Nahln, Terl Rehbarl Ka 
Sawal HaL" 

Mr. Chairman Sir, we have nothing to do with 'what 151 Is 
doing. We are Interested In the fact that our life and property 
should be secured. We should be treated honestly. 

In Kashlmr . ... (Interruptlons) We are more concerned 
about the security of the country than your goodsell. I am not 
making any controversial statement. I want to say that In this 
country BJP Government came Into power because Lord 
Rama's temple was to be constructed In Ayodhya. A Rift was 
created between Hindus and Muslims In the entire country. 
Hindu had become staunch Hindu, and Muslim had become 
a fanatic Muslim. Some people started talking about the Babri 
Masjld, and some about Ram Mandlr. When this Govemment 
came to power, it was declared on the very first day that as 
long as this Government was In power, there would be no 
mention 01 Lord Rama's temple In Ayodhya . ... (lnterruptions) 
It Is written In Ramayana - 'Muni Nahln ye Nlshchar Ghora 
Hal'. They do not utter the name of Lord Rama, they are dev-
Ils, they want to sell the name of Lord Rama. They want to 
acquire throne In the name of Lord Rama. We respect Lord 
Rama more than you people. If you see In our hearts you 
would find the image of Lord Rama . ... (Interruptions) 

18_24 hrs_ 

(SHRI DEVENDRA PRASAD YADAV In the Cha/" 

SHRI BRIJ BHUSHAN SHARAN SINGH (GONDA) : You 
give your support. You have said that you respect Lord Rama 
more than us, now you support the cause of Rama temple. 
... (Interruptions) 



397 General Budget - 2000-2001 Vaisakha 6, 1922 (Saka) General Budget- 2000-2001 398 

SHRI RAJESH PILOT: They should have made a re-
quest before the mosque was destroyed, that Lord Rama's 
temple should be constructed at that place . ... (Interruptlons) 
You should have said this eartier . ... (Interruptlons) 

DR. JASWANT SINGH YADAV : You want to keep the 
memory of Babur aUve, but what is his contribution for this 
country? '''(Interruptlons) 

MAJ. GEN. (RETD.) B:C. KHANDURI : I would like to 
mention that our manifesto was prepared before elections. I 
am only correcting you. It was not at that time . ... (Interrup-
tions) 

SHRI RASHID ALVI : Sir. we and our Party are equally 
against the Hindu as well as the Muslim Communalism. We 
are of the firm opinion that our country should be a secular 
one. We can adopt only secularism because a large number 
of religions are followed in our country. It would be detrimen-
tal for the country If we do not adopt secularism and make our 
country a Hindu nation. Had the members of constituent 
Assembly considered proposal to declare our country as a 
Hindu nation. no power 01 the world could have prevented 
our country being a Hindu nation. But Members of Constitu-
ent Assembly never envisaged to declare it as such. They 
had very high thinking. Maulana Azad had stated In this very 
House that for the leadership of the country, foresightedness 
and thought is required. Members of constituent Assembly 
adopted secularism after thorough consideration . ... (Interrup-
tions) 

SHRI CHINMAYANAND SWAMI (JAUNPUR) : This word 
has been included in the Preamble of the Constitution in 1977. 
Earlier this word was not in the Preamble .... (Interruptions) 

MR. CHAIRMAN: Swami ji, please do not speak while 
sitting and Alvijl please do not Indulge In cross-talking. 

... (Interruptions) 

SHRI RASHID ALVI : Was it a Hindu nallon? 

Sir, II these members are not aware that since 1947 our 
country Is a secular one, I am unable to make them under-
stand . ... (Interruptlons) 

SWAMI CHINMAYANAND SWAMI: I would like to men-
tion that the word secular has been added to the Preamble of 
our Constitution In 1977. Earlier It was not there .... (Interrup-
tions) 

MR. CHAIRMAN: Please continue your speech. Do not 
pay attention to the Interventions and please address me. 

SHRI RASHID ALVI : Sir, It is a secular country and I 
know that the partners ot the present coalition Government 

are totally against the secularism. That's why they will not Hke 
my views. It Is the misfortune of our country that no one can 
foretell when some one would turn secular, when a member 
would join this side and talk 01 secularism or When one would 
change his loyalty but even then he would be called as secu-
lar. I do not want to name any partner 01 the coalition Govern-
ment but I would like to mention that they should consider It. 
The question does not pertain to the Government, rather It 
concerns our country. Governments keep on changing and 
so do ministers but the country can not be strengthened un-
less we make sincere efforts to make It strong. 52 years have 
been passed since we got Independence. The Police system 
adopted by the Britishers Is stili followed. If nobody will take 
Initiative . ... (Interruptlons) I am mentioning the good points, 
please listen. No change will occur till someone takes Initia-
tive. Our Police system Is different from the system prevailing 
In England. Our system was evolved In such a manner so 
that the person deputed as S.P. or Collector of a district could 
work according to the wishes 01 British regime. The same 
practice is stililollowed. The bungalows 01 collector and S.P. 
are built in 5 acrea 01 land but a poor person does not have 
any access to them. They consider themselves superior to 
human beings. Many Members of this House have complained 
about their misbehaviour. It Is not the mistake of S.P. ratr.er 
the system is faulty. The Government should change this sys-
tem. My submission Is that the Government should cnange 
the recruitment procedure lor Inspectors, I.P.S., S.P. and other 
police personnel. A proper test should be held for their re-
cruitment as is being done in England. A person should be 
appointed as a sepoy first. He should be an educated and 
Intelligent person. Any worthless person should not be ap-
pointed as a sepoy as he would then Indulge In dishonesty 
and corruption. 

MR. CHAIRMAN: Please wind up now. 

SHRI RASHID ALVI : I am the only member who has 
got the opportunity to speak on beha~ of my party, therelore, 
I may be allowed to speak for some more time. I will conclude 
in 5 minutes. 

MR. CHAIRMAN: Your party has been given 9 minute. 
time. 

SHRI RASHID ALVI : I wouid like the Home Minister to 
take initiative to change this .ystem. A better PoHce System 
should be followed. 

The Jail manual which we are following today was pre-
pared during British regime. I am ashamed to say this In the 
House that It is stili mentioned in our Jail manual as to what 
would be the unllorms of a British Jailer and of a Indian Jailer. 
We did not get the time In 52 years to amend that manual. 
Even today the jail manual differentiates the uniforms 01 In-
dian jailer and British jailer. 
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Today, constitution is being reviewed but attention is not 

being given to It. Changes will be made in the constitltlon and 
sangh ideology will be followed but attention will not be given 
to change the unnecessary and obsolete laws. That Jail manual 
Is still followed in our country. Bear and alocohal is provided 
to European prisoners but not to Indian prison;)rs. Only re-
strictions are imposed on them. This practice is followed since 
Brltisher's time. It is really shameful . ... {Interruptions) Do not 
worry, gradually all will support~. It should be changed. Hon'ble 
Minister has made a statement that a white paper on I.S.1. 
will be issued. I want that the white paper should be brought 
Immediately. 

As per the figures available with me, 37671 murders 
took place in our country during 1996 which Increased to 37943 
in 1997 and 38584 in 1998. These figures reveal the deterio-
rated condition in the country. 14846 rape cases were reported 
during 1996, t 5330 In 1997 and 15,151 In 1998. That means 
rape cases are increasing day by day. Similarly, 20848 cases 
of Kidnapping were reported In 1996, 21898 In 1997 and 23520 
In 1998. We can see that kidnapping, murder and rape cases 
are Increasing rapidly. If we see the dacoity and robbery cases, 
22787 cases were reported in 1996 and 43830 cases In 1998. 
Cases of rape, murder, dacolty and all other crimes are in-
creasing. I am presenting the figures of three consecutive 
years. The performance of the Home Minister can be assessed 
by the Increasing crime graph. 

I do not want to take much time of the House. I would 
only request the Government to take Initiative to reform the 
police system. If the sytemls reformed the nation will feel 
protected and relieved. 

[English] 

SHRI RAJESH PILOT: Sir, there are 26 more Members 
to speak. If you could fix the time of the reply of the hon. 
Home Minister, then we can adjust our schedule accordingly . 
... {Interruptions) 

MAJ. GEN. (RETO.) B.C. KHANOURI : I do not know 
about the number of speakers but what has been agreed upon 
is about tha time. As per the decision taken In the BAC, within 
six hours we have to finish it. We have started the discussion 
at 1520 hours. ...{lnterruptlons) We are sticking to the time 
and not the number of speakers. When the time Is over, the 
list of speakers will automatically gets over . ... {Interruptlons) 

SHRI SURESH KURUP (KOTIAYAM) : How can that 
be? That is not the practice In the House . ... {lnterruptfons) 

MAJ. GEN. (RETO.) B.C. KHANOURI : I am just Inform· 
Ing you the decision taken in the Business Advisory Commit-
tee . ... (lnterruptions) This is not my decision. This is the deci-
sion olthe Speaker and the members of the BAC . ... (Interrup-
tions) 

(Translation] 

KUNWAR AKHILESH SINGH: It Is not so, the six hour 
time was fixed In the meeting 01 the Business Advisory Com-
mittee. It may also be extended If the hon. Members want to 
speak .... (Interrupiions) 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY 
(KOKRAJHAR) : All members should be given an opportunity 
to speak. Merely giving an opportunity to Senior Members 
won't do . ... {lnterruptlons) 

MAJ. GEN. (RETO.) B.C. KHANOURI : I am telHng what 
has been decided there that the time for every party wu fixed. 
...{lnterruptlons) 

(EngOsh) 

SHRI SURESH KURUP : Who are you to say all these 
things? ... (Interruptlons) 

MAJ. GEN. (RETO.) B.C. KHANOURI : I am amazed 
that you are asking this question. I am Informing the decision 
taken In the BAC . ... {Interruptlons) 

(Translation] 

KUNWAR AKHILESH SINGH: You are the whip of 
Bharatiya Janata Party. You must say only that ,muC?h . ... {In-
terruptlons) 

[English} 

SHRI SURESH KURUP : Let the Home Minister say. 
: .. {Interruptlons) 

MAJ. GEN, (RETO.) B.C. KHANOURI : Please Hsten to 
me. Why are you getting agitated? ... (Interruptlons) 

[Translation} 

MR. CHAIRMAN: Please sit down. You should resume 
your seat. The problem Is being resolved. 

(English] 

MAJ. GEN. (RETO.) B.C. KHANOURI : I am merely 
conveying the decision taken In the BAC. This Is not my 
declslon .... (lnterruptions) 

PROF. A.K. PREMAJAM (BAOAGARA) : Some Mem-
bers are balng denied the opportunity . ... (Interruptions) 

[Translation] 

SHRI RAJESH PILOT: I have come to know from the 
Speaker that six hours time has been fixed from the begin-
ning. It would be better If the reply of Home Minister Is tenta-
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tlvely fixed at 10 o'clock. If the need for extension arises, then 
It may be taken up at .t2 0' clock tomorrow after the Question 
Hour. 

(EngHsh] 

SHRI E. AHAMED (MANJERI) : All the Members, 
whether they belong to major parties or smaller partie., must 
be allowed to speak. you must take the views of the smaller 
parties also. You must take the views of different sections of 
this House. You must not only take the views of the major 
parties like BJP and Congress, but you must also take the 
views of the smaller parties . ... (Interruptlons) 

(Translation] 

MR. CHAIRMAN : Ahmed Sahib, please resume your 
seat and listen to the Chair. The six hours time decided by the 
Blsiness Advisory Committee will be over at 15 minutes past 
nine o'clock. Hence the Chief Whips of all the parties should 
ask and Instruct the Members of these respective poHtlcal par-
ties to conclude their speeches within allotted time. I dldn~ 
have any objection, It will be concluded wlthln time amil. 

KUNWAR AKHILESH SINGH: Hon. Chairman, Sir, It Is 
time that six hours time was fixed. Coincidently, you also are 
a Member of BAC. It was decided during Its meeting that 
new Members as well as those belonging to small parties will 
be given an opportunity to speak. Though you have certainly 
allotted the time . ... (lnterruptions) 

MR. CHAIRMAN : AkhileshJi. it has been a convention 
for iong that the smaller parties and groups as well as new 
Members have always been given opportunity to express their 
views and it will be further observed. 

SHRI CHINMAYANAND SWAMI (JAUNPUR) : Mr. ChaJr-
man, Sir, firstiy I would like to thank you for giving me an 
opportunity to speak in this discussion over the budget of Min-
istry of Home Affairs. 

First of all, I would like to thank the former Minister of 
State in the Ministry of Home Affairs Shri RaJesh Pilot who 
has given some very positive suggestions but It seems that 
today he has hurriedly gone through the newspapers. The 
statement which he has referred to on the initial part of his 
speech reiates to the construction of a model of Ayodhya Ram 
temple in Jaipur. This model is to be carried to Ayodhya by 
Kar Sevaks and the statement carries nothing more than It. 
Hence he has based his speech on the statement in the ab-
sence of complete Information. I would Uke to say that no such 
statement that the Rama idol Is being Installed at Ram Janma 
Bhoomi. has been given. Only carrying a model to Ayodhya 
has been referred to. Often we take up the n_s from the 
n_spapers at their face value and relse the Issue In the Housil 
which crllate, a tense atmosphere hire. Hence I would like 

to urge upon all the hon. Members that when all of us trying to 
bring communal harmony in the country and create such an 
atmosphere In which the country may surge on the path of 
development and prosperity, we should try to avoid making 
such provoking statements, besides seriously analysing the 
motives behind such statements. 

Right now, Shri Priya Ranjan Dasmunsljl has stated that 
there Is no co-ordlnation In the Ministry of Home Affairs. We 
are well aware as to why he Is pointing out this lack of co-
ordination and he would not have raised this Issue had he 
paid attention towards the state of affairs In the Home Minis-
try when It was headed by S.B. Chavan and Shri RaJesh Pilot 
JI as a Minister of State. This Issue towards which Dasmunsljl 
has repeatedly tried to draw the attention of the House are 
the Lahore Bus Journey and Kargil war. I would like to remind 
him about the Shlmla Agreement of 1972. Whether a proxy 
war was not launched right from that time. This has continued 
since then In form of proxy war and sponsored terrorism. How 
many people have lost their lives can not be said with certalnlty. 
Two Prime Ministers and one Chief Minister of the country 
who, coincidently belonged to your party became victims of 
terrorism and the country Is stili not free from the grip of ter-
rorism. We have to do away with the terrorism and should 
seriously evolve a consensee In this regard and try to create 
harmonious atmosphere In the country. 

Mr. Chairman, Sir a few days back, a rally was organ-
Ised In which a renowned religious leader gave a statement 
declaring himself an 1.5.1. agenl. Had PllotP condemned that 
statement. I would have feit very happy. It seems that he 
dldn~ read that statement In which It was openly challenged 
by that very leader1hatlf anybody is daring enough, he should 
prove so by arresting me, stili no action was taken against 
him. 

SHRI RASHID ALVI : I don't appreciate It but the provo-
cation behind that statement was that everyone was baing 
labelled as 151 agent. 

MR. CHAIRMAN: Shri AM, please don't Interrupt, what 
you are saying Is not being recorded. 

... (Interruptfons)" 

SHRI CHINMAYANAND SWAMI: If AM Sahib Is sup-
porting their cause, I don~ have any obJ8C1Ion over It. I would 
like to submit that our hon. leada.r, Shri Rajash Pilot and AMP 
should have mentioned the furore the statement has caused 
and also Its Implication. 

Now, Raghunath Jhajl has said a very good thing about 
the Religious placa Act. Bringing forward of such an Act was 
absolutely essential as all the people visiting Nepal taral are 
aware of what Is happening there. Shri BriJ Bhushan Sharan 
Singh Is present here. He has also visited that area. He knows 
as to how 1.5.1. has been trying to strike Its roots at the reli-
gious place In that area. Can't we cile It al an example thai 

"Not recorded. 
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during last five years, one thousand mosques have been built 
within a be~ of five kilometers In Maida and Dinajpur district In 
Bengal. Suddenly so much fervour poured out farm their hearts 
that so many mosques were bul~ there. 

SHRI RASHID ALVI : You give us the name of a Single 
mosque where the 151 activities are going on? 

SHRI CHINMAYANAND SWAMI: I am telling the name 
not 01 a mosque but a district, you lind out the rest. 

SHRI PRIYA RANJAN DASMUNSI : Dlnajpur Is my Con-
stituency. it is separate from Maida. 

SHRI CHINMAYANAND SWAMI: We don~ say that it is 
allied with It or not. But my submission is that mosques have 
been bui~. You keep on listening when the Religious places 
Act was enacted in Madhya Pradesh, Rajasthan, Bengal also, 
no one was bothered but when It was enacted In Uttar Pradesh, 
it bothered people to such an extent that it was stated that If 
this bill is passed and turned into an Act. one thousand 
madarsas will be opened in Napal teral. II they had'proposed 
to open computer schools, It would have been rnuch better. 
Such kind 01 things are reported In newspapers and we don't 
go the heart of these news. Instead we only react to these 
news. Once we react to It. a news how so ever inslglnltlcant 
assumes slgnlticance. Aivi Sahib was saying that never has 
the country witnessed such a sorry state of effalrs since Inde-
pendence as It Is now. I don1 know whether or not he remem-
bers as to what had happened with hon. Mayawatljl? What 
better situation was there at that time? I would like to say that 
the problem of law and order always comes up with Increas-
Ing population. The discussion on those points should be 
started which were referred to by hon. Rajesh Pilotjl. They 
are Important issues. A white paper must be issued In regard 
to 1.5.1. Alongwith, it, facts about foreign Investment worth ten 
thousand crore dollars about which there Is a mention In the 
record of the Home Minister should also be revealed. For what 
purpose that money Is being invested? Is It being utilised for 
the same work and sphere for which It Is being Invested? It 
should be looked into. I also demand from the hon. Home 
Minister that a white paper should also be brought In this re-
gard also. It should be open and clear before everyone as to 
where and for what purpose the money Is being utlAsed? 

Tomorrow. a vehement discussion was being held over 
Agra incident. I am of the view that these kinds of Incidents 
should be probed. Those found gui~y should be punished but 
It Is not good to interrupt the proceedings of the House with-
out finding out the truth. I know that there is a good network 01 
Christian schools In the entire country and they are doing a 
good job in the field of education. But sometimes. disputes 
emerge among some schools and they assume religious and 
communal proportions. These disputes owe their origin to the 
matters 01 admission and study in class rooms. These dis-
putes should nol be given political and religious colours. in-

stead these should be tried to be resolved at the school level 
Itself. Agra Incident Is one such Incident and I am saying so 
on the basis of lull information. 

I would like to draw the attentlon of hon. Home Minister 
towards an Incident In Ghazlabad wherein the vice-president 
of Ghaziabad Development Authority, Miss Lorotovasa went 
to a 'Valmlkl' Colony and enticed .the residents with a reward 
olllve thousand rupees 11 they agree to adopt Christianity and 
lured them that even the school will be handed over to them. 
It Is good that Chief Minister of Uttar Pradesh has dlsmlssed 
her from the post. Such kind of acts are being done by the 
officers today. Today, the officers have started to think on com-
munal lines and have even started acting on It. I don't think 
:hat the present situation In the country may give rise to any 
communal tension. Hon. Advanlji has put an end to the com-
munal tension. In such circumstances no communal riots can 
occur in the country whether It is the issue of Graham Staines 
orthe issue of nuns In Madhya Pradesh orthe Issue of Haryana 
or Agra. If one is to be assured about thorough and Impartial 
probe into all these matters, the name of none other than SM 
Lal Krlshan Advani comes in mind and presently he il the 
only one person in the Government who can be attributed 
with complete Impartiality. Impartiality Is a part of his nature 
and he never adopts blosed approach. Munslji was feeling 
perturbed When people called him patel. One shouldn't feel 
bothered by It after all you are the son of this country. One 
leader has said - 'Indira is India, India Is Indira'. Where were 
you at that time? It seems you had not entered politics then 
and could not express your opposition to such a remark. Then 
you could not pick up the cause of botheration then. But these 
kinds of things are said to express a feeling of respect to-
wards you. 

Today so many people are named after Rama, Abdulla 
and Mohammad . ... (Interruptlons) I would Hke to say to you 
that time has yet not been lost and you can hava a look at 
your past mistakes. Identify the errors you have committed 
during past fifty years and try to overcome them. II you don't 
overcome your mistakes then you will be able to save neither 
yourself nor the country. Whether the mistakes are personal 
or the 01 someone else's, you should try to Introspect and do 
away with them. Whe Purula scam took place when the weap-
ons were dropped In PuruYa from a moving plane. It has b.en 
long time since the weapons were dropped in PUNaa, Bihar 
and till date, recovery of that welpon stock has not been made 
so far. Even presently It Is being reported In newspapers that 
those weapons have once again reached to the crimlnala and 
terrorists . ... (Interruptlons) We surely admit our mistakes, we 
are not projecting our mistakes on others like you do. Weap-
ons were dropped in Purulla and those who had done it were 
allowed to go scot free. Under whose regime It had happened? 
Which Governent was holding reins of powers then and those 
weapons have not been recovered so far. The State Govern-
mein play their role In the maintenance 01 security and law 
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and order and they are working In co-operation with the cen-
tre In this regard. Today it is not surprising If the crimes are 
Increasing In Bihar. I! a woman chargesheeted in cases of 
economic offences Is allowed to become the Chief Minister 
and of crlmlnaUsatlon thrives In her regime, It Is not a matter 
of surprise as It Is bound to happen . ... (Interruptions) 

Please Hsten. When Advanlp was accused of commit-
ting an economic offence, he had resigned from Parliament 
and did not attend Parliament until his name was cleared. He 
had set an example. You must also leam a lesson from It. 
... (Interruptions) You don't have anything to learn from It . ... (In-
terruptlons) 

SHRI RAJESH PILOT: If you talk of IdeaRsm then 
whether It is an economic offence or any other . ... (Interrup-
tions) It is same . ... (Interruptlons) 

SHRI CHINMAYANAND SWAMI: I am not talking of Ide-
alism . ... (Interruptions) I would like to submit that today situa-
tion is so that you have taken the initiative. Initiatives are be-
Ing taken to provide employment In all spheres Including In-
dustries to the people of those areas besides educating them 
through constituting the North East Council. It Is a positive 
step. Many people live In Leh-Laddakh and they are faCing 
some problems In their day to day activities and you should 
pay attention towards It. I! the Budhlsts and the other minori-
ties living there are facing any problem. You should try to do 
away with them. Right nows Plloql was saying good thing that 
efforts must be made to rehabilitate them but problems are 
being faced In this regard. They don't get the papers support-
Ing the ownership of the land and their house wherein their 
revenue record Is mentioned. Hence these problems need to 
be addressed and they should be done away with. 

Sir, Pandlt Jawahar Lal Nehru had set up one Patel Com-
mission to remove economic backwardness. The Commis-
sion had given some recommendations to do away the eco-
nomic backwardness of the districts of Eastern Uttar Pradesh. 
Whereabouts of the report submitted by the Commission are 
not known. That report should be brought to the fore. The 
Eastern region of Uttar Pradesh is very backward and the 
recommendation made by the Patel Commission tl) remove 
It, should be brought forward so that the backwardness may 
be removed. The suggestions given by our friends are Impor-
tant but we should not restrict oursel! by dividing Into con-
fines of Individuals and partles. Instead we should bring har-
mony in our thought pattern and send this message to the 
House that we are united in maintaining the Internal security 
of the country. 

[EnIJlish) 

MR. CHAIRMAN: Shrl P.H. Pandlyan, before you start, 
I would Ike to draw your attention that you have only six mln-
1".lIItltf~e. 

SHRI P.H. PANDIYAN (TRUNELVELI) : Mr. Chairman, I 
thank you very much for having given me this upportunlty to 
express my views on the debate on Demand Nos. 45 to 49 
and 99 to 103 relating to the Ministry of Home Affairs. An 
amount of Rs. 13,326.98 crore Is being voted In favour of 
Ministry of Home Affairs and the largest chunk of the Budget 
is going to the Police Department. I would like to say that 
protection of life and property Is the duty of the police. What 
grammar Is to language, police Is to society. I! there is a yram-
mallcal error, you cannot convey the meaning. To elucidate 
that, I would say that In the various Incidents that have been 
taking place for the two or three years, the actual protection 
of life and property accorded under the Constitution Is being 
done by the poUce. In 1978, Dharamvlra Commission was 
appointed. It submitted one Report in 1978, one in 1979, one 
In 1980 and one in 1981. All those Reports have not been 
implemented by the Centre or the States. The Report of the 
Commission indicated a fixed tenure for the Directors-Gen-
eral of Police. According to the Report of the Commission, If a 
Director-General of Police is appointed, he has to serve for 
four years. 

Even In the Report of the Standing Commmee, there Is 
only one reference at page 127 to the Dharamvlra Commis-
sion Report and police reforms. I would like to quote. It says: 

"The Committee notes response of the Home Ministry 
and direct the Ministry to keep It Informed in detail of the 
progress made In the matter from time to time." 

From 1978 to till date. that Commission's Report have 
not been Implemented. What Is the reason for the delay? Is 
there any Inconvenience to the Government of India or to the 
Governments of some States? Sir, I would urge the Home 
Minister - I think, he would have been In that Ministry In 1978 
to 1979 when this Report was presented before Parliament -
to Implement the Dharamvlra Commission's recommendations 
Immediately to preserve the Independence of the poRce. Po-
lice should be Independent. State means police. Without po· 
lice, a State Is not a State. If you abolish potice, a State Is not 
a Stale. If you go back to the Greek history. the word polls 
means State. A State can run without any other Department 
but not In the absence of police. So, police should be Inde-
pendent. 

Under the Criminal Procedure Code, detection of crime, 
Investigation of cnme and launching of prosecution Is the duty 
of the police. The court believes the poNce. They take state-
ment of the accused, the court beUeves that statement and 
proceed with the tnal. The poAce makes the charge-sheet and 
the charge Is framed based on the charge-sheet flied by the 
police. W, do not have any Judicial Police here. We have 
poHcemen and that Is all. Only in France, they have Judicial 
Polce, they have an ,Examining Maglstrete to place the real 
facts, not concocted facts, before the court. But here, the po-
Hce Is a powerful weapon at the hands of the ruling party 
whether It Is Centre or the State because the potice Is sup-
posed to be Independent. 
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We follow the Constitutional System of Criminal Juris-
prudence wherein Is the presumption of innocence. 

An accused is presumed to be innocent until he Is found 
gultty. Now you have brought so many legislations wherein It 
is said that in regard to presumption 01 guilt, one has to prove 
one's Innocence, be it In foreign exchange violation case, In-
come tax case or narcotic drugs case. Slowly we have drifted 
from this continental model to the French model of jurispru-
dence. It is high time, the laws that are not applicable to the 
citizens of India have to be· written off. IPC Is enough; the' 
other Acts are not at all necessary because It Includes all 
offences. Lord Macaulay, from his experience, drafted the IPC 
with great wording. The Code of Criminal Procedure Is suffi-
cient. 

The Central Government has forgotten the Inquiry Com-
mission Act, 1952. This was passed by Parliament to look 
into complaints against high constltutlonallunctionaries. The 
Khairnar Commission, Das Commission, Kuldeep Commis-
sion and the Sarkaria Commission were appointed to Inquire 
Into allegations against former Chief Ministers. Now, an ordi-
nary DSP can arrest a Chief Minister, and he can frame 
charges. In the famous Bakshi Mohammed case, In 1954, the 
Supreme Court declared that the Chief Ministers are a class 
by themselves. Shrl Bakshl Mohammed moved the Supreme 
Court saying that he has been singled out, and that the other 
Ministers have not been asked to appear before the Commis-
sion. The Supreme Court said that the Chief Ministers are a 
class by themselves. Therefore, my submission Is that the 
same protection should be given to high constitutional func-
tionaries. 

Then. there are sporadic Incidents of violence all over 
the country. Why has the Constitution afforded protection to 
the minorities? The majority is already protected under the 
Constitution. The minorities alone have to be protected, and 
that is the spirit and letter of the Constitution. Minorities can 
ask for concessions, and the majority can take It for them-
selves. These sporadic Incidents of violence claimed so may 
lives of Christians. Nuns and Priests: and they have not 
stopped. 

We have now a civilised SOCiety, but the methods of 
crime are very unclvllised. Therefore, these unclvilised meth-
ods 01 crime need unclvllised methods of meting out punish-
ment. 

We have abolished corporal punishment. On the other 
day, while participated In a meeting of the Home Affairs Com-
mittee, I was talking to Maj. Oen. (Retd.) Khandurl. There was 
a punishment called "Cashiering". This punishment used to 
be Imposed by a Court Marshal between 1947-50. That pun-
ishment is Imposed on anybody who stea~hily committed a 

theft of the rationed food stocks. That punishment Is no longer 
carried out now In the military organisation even In India. When 
a person had committed that crime, then he would be asked 
to parade in an assembly. Then, two mlHtary Generals would 
come on two horses from one side, and another two would 
come from the opposite side. One person took away the sword 
from the guilty officer and removed the upper part of his dress 
and another person removed the lower part of his dre ... Then 
he was asked to go out of that place. That was the punish-
ment given for that crime because It affected the whole soci-
ety. So, In a cJvlHsed society, we have come to understand 
that what was Illegal yesterday Is legal today and what was 
Immoral yesterday Is moral today. 

MR. CHAIRMAN: Please conclude. 

SHRI P.H. PANDIYAN : Sir, we are ten Members and I 
am the only person speaking from my Party. And there are 
many Members, e.ven Independent Members, who get more 
time than this. 

An hon. Member referred to the Jain Havala case. My 
views are different on this. An Inquiry Commission has to be 
first Instituted; It had to submit Its findings; and on the basis of 
those findings a constitutional functionary can be asked to 
explain the situation. This Is the method adopted under the 
Judges Inquiry Act, 1968. No High Court judge or Supreme 
Court judge Is directly booked. A Committee of three judge' 
Is appointed first; they Inquire Into the case; they submit their 
report; the report Is tabled In the Parliament; a discussion I. 
held in Parliament; and after that the judge Is asked to ex-
plain his position. Similarly, a high constitutional functionary 
should not be treated like an ordinary citizen. The laws says, 
'whoever'; IPC says 'whoever' - It may be a Minister or It may 
be an ordinary citizen. But In a domestic set up where there Is 
a Ruling Party and an Opposition which are used to level alle-
gations at each other, on that score no motives can be attrib-
uted while filing an FIR. FIR Is not a final document. Based on 
FIR or a charge sheet, no Minister can be asked to resign. 
Since the hon. Home Minister had established a precedence 
In the 12th Lok Sabha, we are followlng that. What Is a charge 
sheet? It Is the property of the ponce officer. It Is presented 
before the court of law and then the Judge, wlthout even ap-
plying his mind, asks the agencies to frame charges. The 
Home Minister had established that precendence and Ihat Is 
why that appHes to him even now. Whether It Is an FIR or a 
charge sheet, It has no relevance at all to a high constitu-
tional office. 

The Election Commission has commented as to a per-
son who Is charge-sheeted can be allowfd to contest elac-
tlon or he can be asked to refrain from contesting. That Is not 
the business of the Election Commission. The Chief Election 
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Commissioner has issued a statement, even when the Par-
liament is In session, that 15 per cent reservation for women 
can be conceded to by the Government. Who Is the Chief 
Election Commissioner to say that? After all he Is only an 
appointee under the Constitution. The sovereignty of this 
House should prevail over all other constitutional authorities. 

I would say that there certain lacunae In the present 
IPC. In 1988, the Supreme Court had said that there should 
be rationalislng and narrowing down 01 judges' discretion. In 
the case of Bhajan Singh vs State of Punjab, 1980, the then 
Chiel Justice P.N. Bhagwatl had said that Indian Penal Code 
(Amendment) Bill, 1978 lapsed due to the dissolution of Lok 
Sabha. That Bill says that judges should have limited discre-
tion In choosing life and death sentences. That Act wes passed 
by RaJya Sabha but it has not seen the light of the day In Lok 
Sabha till date. 

The Bill 01 1978 Is there. " that Bill Is brought about, 
judicial discretion can be regularlsed. In that way, the duty of 
the Parliament would be fulfilled and the powers of the ParUa-
ment would be exercised while Imposing or choosing the pun-
Ishment. 

With these words, I have to support it because this Is a 
Demand and the amount has to be given to the Demand. I 
have to support It constitutionally. So, I support It. 

[Translation] 

SHRI ANANT GANGA RAM GEETE (RATNAGIRI) : Mr. 
Chairman: Sir I am thankful to you for giving me a~ opportu-
nity to speak. Yesterday hon. Prime Minster made a very good 
speech during discussion on the motion of thanks on the Presi-
dent's address. When the matter of country's security came 
up hon'ble Prime Minister said that the security of nation was 
foremost to us. All of us agree wtth Hon'ble Prime Minister on 
this Issue. Today there Is a grave danger on the borders from 
Pakistan. Line of Control Is being attacked time and again the 
attempts are being made to cross It. Internal Security of the 
country is an Important as the security of the country's bor-
ders. There are many states In the country where terrorism Is 
on Its peak and time and again Pakistan is encouraging ter-
rorism through the network 01 lSI. On the one hand the border 
is attacked, attempts are made to cross line of control and on 
the other hand Pakistan is hatching a conspiracy to disturb 
communal harmony In the country and destabilize economy 
of whole nation by encouraging terrorism and Instigating com-
munal riots. That Is why I said that the security of borders and 
of the nation Is as Important as Internal security of the coun-
try. Therefore, during discussion on Demands for grants I 
would urge the Finance Minister that there Is a need to 
allocate as much money as possible to the Mlnsltry of Home 
Affairs. 

Today law and order situation In the country Is causing 

concern. Right from the start of this session, everyday during 
Zero Hour we have been discussing one or the other murder. 
It has became a matter of concern for every state Is the coun-
try. Organised criminals are becoming stronger day by day. 
When we are discussing Demands of Grants of Home Minis-
try there Is a need to go In depth as to why the crimes are on 
the Increase. 

Mr. Speaker, Sir, who are the people behind these 
crimes? Today the number of Intruders In to our country Is 
Increasing day by day. When our Government in Maharashtra, 
the state I come from; tried to drive out the Bangladesh In-
truders who had come to Mumbal, there was an opposition In 
this House . ... (Interruptions) 

SHRI AJOY CHAKRABORTY (BASIRHAT) : It Is wrong. 
... (Interruptions) 

SHRI ANANT GANGARAM GEETE : It Is wrong, but It Is 
a fact....(Interrupt/ons) 

SHRI ANIL BASU (ARAMBAGH) : He was from my con-
stituency. He was attacked . ... (Interruptions) 

SHRI ANANT GANGA RAM GEETE : The Mumbal p0-
lice personnel who did the job of deporting Bangladeshi's and 
sending them to West Bengal, were attacked .... (Interruptions) 

SHRI RUPCHAND PAL (HOOGLY) : I gave the certlll-
c~te that he was lrom my district, I.e. district Hoogly . ... (Inter-
ruptions) 

SHRI ANIL BASU : The work they did was very wrong. 
... (InterruptIons) 

SHRI ANANT GANGARAM GEETE : They are doing 
the right thing and that Is the need 01 the nation. This work 
should not only be done In Maharashtra but In the whole na-
tion and Intruders should be deported. Today there Is a need 
to drive all 01 them out. ... (Interruptions) First you Usten to me 
fully. First listen to what I am telUng. Then you may say what-
ever you want. .. , (Interruptions) 

SHRI ANIL BASU : Read the report of Mumbal Police 
Commissioner. HII' had stated that Shiv Salnlks ar. aggravat-
ing the crimes . ... (Interruptlons) 

SHRI ANANT GANGARAM GEETE : Mr. Chairman, SIr, 
AMjl has left the Hous,e after making his speech. Thousands 
of rape cases, riots took place in the country, mention of which 
was made here. Order Investigation against the accused and 
find out who are the people who Indulge In clash.s, commit 
rapes and murders and also find out which religion they be-
long to. There Is a need to tell how many are Hindus and how 
many are Muslims amongst crimInals . ... (Interruptions) 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
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ADVANI) : Criminal is a Criminal. He has no caste or rellgion_ 
... (Interruptions) 

MR. CHAIRMAN: A Criminal has no caste. 

SHRI ANANT GANGA RAM GEETE : Mr. Chairman, Sir, 
the people who have no attachment towards the country are 
criminals. The people who have come from outside as Infiltra-
tors are committing crimes today. Today the situation has be-
come so worse that you give Rs. five thousand to anyone and 
get the person murdered. You may see in big cities the gang-
sters commit murders. You give them just Rs. Five thousand 
and get anybody murdered. The situation has become so hor-
rible. There is a need to find out who are these people. Only 
because of these people the crimes are Increasing . ... {Inter-
ruptlons) 

SHRI ANIL BASU : How did you get this Information 
that person can be murdered In Rs. five thousand. Have you 
given money to anyone? ... (Interruptions) 

SHRI ANANT GANGARAM GEETE : Newspapers carry 
such information. Everyday you may come across this type of 
news. This Is the point behind every murder. The murderers 
who are gangsters can take anyone's life for just Rs. five thou-
sands. 

Mr. Chairman, Sir, when one of our friends compared 
Shrl Lal Krlshan Advanl with Sardar Patel, then Members from 
the Congress objected to It. They will object. Who Is their leader 
today? I do not want to pass comments on anyone. But today 
their condition is similar to a drowning man who catches at a 
straw . ... (interruptions) They are poor Indeed. Today Sonia 
Gandhi ji is their leader . ... (Interruptlons) I am not passing 
any personal comments on her . ... {Interruptlons) I did not say 
anything wrong . ... {Interruptions) Is Sonia jl not Gandhi or 
leader of the Congress . ... {lnterruptions) What wrong have I 
spoken . ... (Interruptions) 

MR. CHAIRMAN: Please speak on the subject. 

SHRI ANANT GANGA RAM GEETE : Mr. Chairman, Sir, 
they have even forgotten the real Gandhi jl. ... {Interruptlons) 
When the country got independence, Mahatama Gandhi had 
said that now the country is independent hence dissolve the 
Congress . ... {Interruptlons) They did not agree. Today, when 
the public Is dismissing them they have felt the need for Sonia 
GandhI. ... (interruptions) 

[English] 

SHRI PABAN SINGH GHATOWAR (DIBRUGARH) : It 
should be deleted from the records . ... (lnterruptlons) 

(Translation] 

, MR. CHAIRMAN : Speak only on the Demands ';or 
Grants. 

... (Interruptions) 

SHRI ANANT GANGA RAM GEETE : Mr. Chairman, Sir, 
I have not said anything wrong . ... {Interruptlons) Sonia Gan-
dhi Is their leader and she Is Gandhi. What is wrong In il. 
... (InterruptIons) . 

SHRI PABAN SINGH GHATOWAR : Why shOUld you 
speak anything about Sonia Gandhljl. ... {Interruptlons) 

(English] 

SHRI RUPCHAND PAL: Sir, you have to delete It, you 
may please expunge It . ... (Interruplions) 

(Translation] 

SHRI ANANT GANGARAM GEETE : I have not made 
any commenl. ... {Interruptlons) 

MR. CHAIRMAN: You should not interrupt the proceed-
Ings of the House. Please sit down and resume your seal. 
Don't pass comments. 

... {lnterruptions) 

SHRI ANIL BASU : I can speak anything about Bala 
Saheb but It is not proper to do so. 

MR. CHAIRMAN: Please sit down. 

(Interruptions) 

SHRI ANANT GANGA RAM GEETE : What Is wrong In 
what I have said . ... {Interruptlons) 

MR. CHAIRMAN: When Geetejl was speaking IAlpeat-
edly reminded him to speak on the subject. The casual re-
marks made by you disrupt the proceedings of the house and 
It Is providing difficulty to run the proceedings of the House 
smoothly due to II. Hence It Is my request that you should 
speak on the subject and directly address the Chair. 

SHRI ANANT GANGA RAM GEETE : I am speaking on 
the subject only . ... {Interruptlons) When comparisons were 
drawn with Sardar Patel jl and objections were raised from 
that sid .. , I was forced to'respond to II. Now they don't have 
any Sardar Patel with them. Which Sardar Patel do you have 
with you today whom you are going to present as you Ideal. 
... (Interruptions) 

MR. CHAIRMAN: Your time Is over, hence you snould 
conclude now. You must be careful about the Ume allolted to 
you. 

SHRI ANANT GANGA RAM GEETE : Today, It Is the age 
of mega cltles and crime has Increased In thlse big cities. 
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During the lut thr .. months, live Shfv Sena workers were 
Idled elpectally In Mumbal. Political Interference h.s very 
much Incre.led In the working of poUce . ... (Interruptlons) II is 
10 from tha beginning. I agr .. with you th.t thil Interference 
II there from the beginning. That il wrong and I .m saying the 
lame here. 

MR. CHAIRMAN : You should not provoke other hon. 
Members. It Is not right to do so. 

SHRI ANANT GANGA RAM GEETE : I am addressing 
you. PoUticallnterfer."ce has Increued a 101. Ave Shiv Sena 
workers have been klNed within three months and not a sin-
gie culprit has been nabbed. till d.te. The Home Minister of 
my State M.h.ruhtra h.s given the s"tement that he can-
not provide security to .11. If the Home Minister himself says 
th.t he cannot provide lecurity. then who will check the men-
.ce of gangsters and control the crime? This Is why the poUtl-
cal Interference has been increasing a great deal. The poMti-
cal pressure is increulng on poUce and It Is working under 
poltical prelsure. Poke should not work under poHtlcal pres-
lure because it Is poUce which is responsible for the security 
of the common man and maintenance of law and order. It Is 
an Important portfoUo. 

Our country Is divided Into various states. languages. 
castes and reUglons and the Home Ministry and especially 
the PoUce bears the maximum responsibility for the mainte-
nance of Internal security. 

MR. CHAIRMAN : Now. you conclude your speech. 

SHRIANANT aANGARAM GEETE : Police should play 
Ita role In .n Impartial manner. Here I would Ike to submit 
befo ... the hon. Home Minister that attempts are made to In-
cite communal riots In the name of religion. The castiest and 
communal lentiments of the people .... provoked . ... (Inte,-
rupfJoN) You are .... dlng It In newspapers as to who Is be-
hind It. 

MR. CHAIRMAN : Please conclude your speech. I am 
callng the next hon. Member. 

SHRI ANANT GANGARAM GEETE : I am concluding 
within • minute. I am sorry to know that today even In the 
HOUle, ... 08 Is going on for defaming and calUng names to 
the largelt chunk of the populallon. Everyone from the oppo-
sition who lpe_, II trying to accuse the lar"est constltuenl 
I.e. majority of the country. Ills being said that only Hindu are 
responsible for whatever has been going on In the country. 
What ellels going on? Only these things .re being said . ... (In-
tenuptlon.} It II being said In this Hou .. that whatever wrong 
hal been taking place In the country, Is being done by the 
Hindus. If you continue to provoke the venom of hatred against 
the m.Jorlty, It II only going to Incre .. e rapidly. The Hindu 
majority belong to this country and It Is due to them thaI the 

country as prosperous .nd lecular. I fully ag .... with JaIlw.1 
,. On the other h.nd, th ........ the leaders •• Muley.m SIngh 
Yad.v who despite being Hindu, .sk for g ... nting RI. 2000 
crore to Pakistan. 

MR. CHAIRMAN: Your time II over. 

SHRI ANANT GANGARAM GEETE : It II not right to 
level such an accusation .g.inst the Hindu majority of this 
country. WIth thil, I conclude my speech. 

[EngRsh} 

SHRI P. K. KYNDIAH (SHILLONG) : Mr. Ch.lrman, Sir, 
while p.rtlclp.ting In the dilcu .. lon ... lating to the Dem.nds 
for Grantl 01 the Home Ministry, I would Ike to m.ke • refer-
ence to the recent attackl In M.thu .... nd AQra. on the CNta-
tI.n priests, nunl .nd • group of people who c.me from 
Hyderab.d. Copies 01 Bible were .Iso burnt. This hu cre-
.ted • sense of shock .nd bewilderment p.rticularly to the 
Chrlsti.n community. I come from North-E.st. 

I come from North-E.st wha,. we h.ve • slze.ble seg-
ment of Christians. In the three St.tes of Megh.,.y., MlZoram 
and N.g.land, they are In m.Jority. There Is tod.y • feeling 01 
Insecurity, a feeUng ollrustr.tion among Christl.n. We know 
that the Christians constitute only .bout 21 mlUlon oltha popu-
I.tlon. It works out to be .bout 2.4 per cant 01 the tot.1 popu-
lation oltha country. I h.ve proof also 01 its belng • very dis-
clplnad community which has devoted ltaell largely to the 
socl.1 .nd educ.tlon.1 upUflment 01 the people 01 this gre.t 
land. They never Indulge in commun.1 .ctivltles. They .... 
today suffering lrom • sense of extreme Insecurity. There .... 
m.ny ways In which their feelngl c.n be expl1lssed but I 
would not Uke to go Into the details. I would Ike to tell the 
Home Minister th.1 for a variety of re.sons they fee' sup-
pressed. They laellnsecure. They sometimes wonder .s to 
what Is happening to this gre.t country which Is known for Ita 
toler.nce, which h.s • herit.ge 01 h.rmonlous Ivlng. I would 
request the Home Minister to take Immediate steps to punish 
the culprits who are responsible for these alroclous .cts. 

I would also like to slate thaI we concur with the ltate-
ment 01 the Prime Minister where he h .. said that this c.nnot 
h.ppen in • country Uke Indl •. I think the communal org.nls.-
tions which have perpetr.ted these communal .cts h.s 
broughl • slur to the name of this country. I beHeve the Home 
Minister has. duty to clear this Issue by t.klng Itrlngent .c-
tion .galnst the organls.tion. As you know very well. news-
p.pars h.ve reported aboul the activities 01 the Sa/rang Dal 
In this connection. It Is lor the Minllter to .ct. In order to Instil 
confidence .mong the Christians, we would Uke to gilt a cle.r 
atatement from the Minister on this lasue. 

My request Is : Firstly, the Govemment lhouid ensure 
thaI the poNce and the dlstricl administration do no! deny per-
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mission for holding prayer meetings and heading mlnlsutes. 
They feel suffocated because now the District Administrators 
do not allow them to hold these meetings. Seconly, the De-
partment of Post and the Registrar of Newspaper harass the 
Christians' owned magazines and newspapers. This hate 
campaign against the Christians must end. I know very well 
the prOblems that the Christians face, particularly when visa 
laws are discriminately used against Christian missionaries 
and Christian visitors who are routinely denied permission to 
enter the country. A number of such cases have come to my 
notice. I would also like to say that FCRA should not be mis-
used to harass the Christian NGOs and Church organisations. 
These are a few things on whlch·1 would Uketo give my oom-
ments. The Home Minister oame to Shiliong along with the 
Prime Minister and other Ministers. You had discussion about 
the security scenario In the North-East'and about its develop-
ment. At that time, It was also felt that there Is a need for 
modernising and upgrading the police force In order to com-
bat insurgency and mlntancy. But I am surprised to find that 
while ,he policy commitment 01 the Government - You are 
aware of which - is that ten per cent of the allocation should 
.be earmarked for the nori-Iapsable pool head, 'some of the 

. Ministries ·h~ve.already done that. But In the case of police, 
out of Rs. BQ34 crore only Rs. 257 crore were earmarked for 
lump sum fund'fpr the Nprth-East and Slkklm which works out 
to about 3.93 per cent. Some other Ministries have given 10 
per cent. But many Ministries have no\ev~n put a single paisa. 
I would request you to look into this matter ~s It Is a very 
important matter and Is has to be reflect~i:lln .the Budget. 

Now I would like to say something on this new proVision 
which gives lump sum fund for the North-Eest States and 
Sikklm. Sir, Sikklm is yet to become a part of the North East-
ern Council. In last session, the North Eastern Council (Amend-
ment) Bill was placed in the Rajya Sabha. Now, It has lapsed. 
Now, we do not know what Is the state of affairs. I can only 
say that the Members from Sikkim met yesterday. They feel 
very unhappy as this has taken such a long time. We have 
formed North-East MPs Forum cutting across party Unes. We 
.I.e, I that it is a very important body for the development of 
NQrth-Ea!lt .. Keeping in mind the security scenario, I feel that 

. decision on NEC should brook no delay. 

i would like to bring to the attention of the Home Minis-
te,r to the other matters.concernlng North-East as a whole. I 

. do not know what is the strategy of peace In the North-Eas\. 
You hav.e staled Ihat Ihere. are Ihree States-Mlzoram, 
Meghalaya and Arunachal Rradesh -which are peaceful. But, 
of lale. there is a very disturbing trend. We had a small mlli-
lant outfit even in Mlzoram. When I was Ihe head of the State, 
we had taken steps to consolidate peace. But today there are 
abductions of persons by a mlHtant out!lt known as Rlang 
Liberation army. About nine persons were abduoted. They 

have not been traced for the lut one month. The Home Min-
Ister of Mlzoram had to resign. But It was npt accepted. That 
Is a dlllerent matter. 

I would like to raise here another matter which Is very 
Important I have come across a newsltem in the Hlndustan 
TImes which Is titled 'Bhutan King did visit ULFA camp. con-
firms Assai'll GoVl'. It says : 

·We have definite proofthat the KIng "Islted ULFA camps 
located In B.hutan on Hveral occasions and had long 
dlsc.usslons with the mlUtants. He even had breakf~st 
with the mlHtanis on at least thr.e occasions." ' 

This Is a serious matter. We have very g~Od friendly 
relations with Bhutan. We want to maintain that relationshIp. 
But this goes against our relationship. It came as Ii shock to 
us. It is there that ULFA Is having Its camps. We would Ike to 
know from the Minister the latest about this. 

The other matter which had been raised by my COlleague 
this morning Is about the kllHng of 28 poor vlllageri'ln Karbl 
Angiong by a Karbl outfit. Generally. however, I feel'thlt now 
there Is a fatigue among the Insurgents and grouridsWen for 
peace. This Is the time for us to enlarge the peac~ areas and 
constrict the militant areas: W. have to a~ n,ow, because we 
cannot afford to lose time. 

A point that I am able to see very clearly Is. the lSI Is 
also playing a disturbing role. There Is no doubt about It. 'f.Je 
know this for a fact. My question to the,l'lon, Home Minister Is 
why our IntelNgence agencies cannot match the strength or 
the cunningness Of the 151. Why have we failed? I thlfll( It Is 

. time that we apply our mind to this problem. OUr 'lntelligence 
agencies should be geared up In order to combat what :151 Is 
doing In the North-East or Kashmir or In other areas. Flood-
Ing of fake notes into our country and so many other things 
are being done. I think It is a blg'challenge. I leave it to him 
because he Is an experienced person. 

Lastly, I would Hke to say a few words about Meghalaya, 
the State I represent. It Is by and large a peaceful State. But 
we .have a few insurgent outfits, as you know very well. The 
hon, State Home Minister who talked to me this morning told 
me that he had sent a proposal for getting the fourth poUce 
battation and also for modernising the force. I con(ll,lr fully 
with his views. The hon. Home Minister hlmseH had mentioned 
earlier about giving identity carda to the people living In the 
border areas In the entire Northeastern region to prevent Infll-
tratlon. It Is a very Important proposal. What has happened to 
It? The hon. Home Minister hlmnH had Initiated it wh,::11 we 
appreciated. Every person wholves In the border areas should 
carry an Identity card with him. • 

With these words, I conclude. 
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SHRI SUDIP BANDYOPAOHYAY (CALCUTIA NORTH 
WeST) : Mr. Chairman, Sir, I rise to support the Demand.ror 
Grants pertaining to the Ministry of Home Aflalrs - Demands 
No 45 to 49 and 99 to 103. I will concentrate my speech only 
on the part related to our region in general and our State In 
particular. 

The whole country ts worried about the lSI activities. I 
was surprised to see one day Shrl Buddhadev Bhattacharya, 
the Home Minster and Deputy Chief Minister of West Bengal 
silently coming out of the North Block aHer secretly discuss-
Ing the 151 activities taking place In West Bengal. People were 
anxiously waiting to ~now the outcome of the discussion. But, 
to our surprise, our actlrig Chief Minister did not hold any Press 
Conference nor did he publiClyexp.laln what discussions took 
place between him and the Home Minister of India. 

What we are now apprehending Is that Siliguri, the gate-
way oHIle Northeestern Region has become the paradise for 
1St activities. In fact,'Weal Bengal itself Is becoming the para-
dise for 151 activities. 

Sir, West Bengal has .its border with Bangladesh and 
Nepal. ,If CentcOII Go\(ernment does .not Intervene .In the ·mat-
ter of lSI activillas In the stat8 of. West Bengal, then .the whale 
count(y lNll have 10 facatha,consequences due to them. You 
had been to· Bengal jusl three· days back. When our ac;tlng 
Chief Mlnl;lter was asked as to why he was not going 10 meet 

. the Home Minister of the country, ... (Interruptions) 
• I" • 

SHRIRUPCHAND pAL: I do ,not know what yo"! mean 
by saying :actlng C'hief Minister', He is the Deputy Shief.tv1ln-
Ister there. 

SHRI SUDIP BANDYOMDHYAY : Sir, whenShtfJyotl 
Basu is not there, he acts as the Chief Minister. ~o"ln Ihat 
way, he Is the acting Cliief Minister .. He uttered certain com-
ments that he d.id not want to meet any charge-sheeted Home 
Minister of the 'country going to Cooch Behar. But this man, 
very silently, mei.you in the North Block. That Is Ih, dubious 
and hypocratic character of this political party which should 
not be taken for grart~d. , .. (Interruptions) , 

SHAI ANIL BASU: Sir, he is saying something about a 
pers'on who Is not present 10 defend himself. This is against 
the etiquette of Parllam~rit ~nd'the conduct rules of the HOuse. 
... (Interruptlons) ;..' . 

SHRI SUDIPBANDYOPADHYAY : Sir, Ido not want to 
expose this hypocratic man' whose talks are big. Please re-
main silent. Otherwise, your p'Qrty will expei'you. : .. (Interrup-
tions) , 

By saying that law and order is a state subject, for how 
many days shall W8 heve to walt?,I!\ a State where Parlia-
mentary democratic system Is golng to be Challenged and the 

opposition parties are not being allowed to launch any polli-
cal movements - when the political parties ara launching meet-

, Ings to address the public. the police officials are attacking 
'the aals - for how many days should be walt hearing tt,.t the 
law and order situation Is a State subject? II the rights of 
launching political movements are curbed In a State, I want to 
know whether the Central Government would keep mum or 
Interfere In the matter. I want a clarification on this point here. 
I! a Minister carries arms In his car and when he suddenly 
gets arrested, he leaves the car and his brother gets arrested 
wtth lt1e car, .then would the Central Government Inquire Into 
the matter as to whether this allegation is true or not or kHp 
quite saying that law and order Is a State subject? ... (Inter-
ruptlons) , 

SHRI RUPCHAtliD PAL: Sir, I would Uke to ask for a 
clariflcation from the Chair. Has any hon. Member the right or 
thelleence to waste the time 01 the House In such a manner 
making Irrelevant, meaningless and baseless allegations? 

SHRI SUDIP BANDYOPADHYAY : So, Sir, I demand 
that the Central Government should Inquire Into whethlllr the 
Minister was arrested with arms by the State Police alongwtth 
the ~rot~'-r of the'Mlnlster .... (Interruptions) This matter should 
,be Inquired into. Immediately with further delay. This has to be 
. Investigated. Th,ril Is a CfPI(M)-led Government In West Ben-
gal which Is encoureging massacres like .the Instance of the 
Minister's car and ruining the democratic set-up of our State . 
.. ;(lnterruptions) 'There Is a Rapid Action Foree (RAF) control-
lildby the Central·Government. The, State 01 West Bengal 
Mslilso formed their own Rapid Action Foree. Is It constltu-
tionaror incOliStltutlonal? The State Government has set up 
Its own RAF by deploying their own party candidates, with the 
same uniform. of the RAF which is controlled by the Central 
Government These people and the Government are using 
the RAF. Is it not a reason for the State Government to be 

. brought under President's rule? This State 01 allal,.. Is going 
on unnoticed. I would. urge upon the hon. Mlnl.ter to take 
note of this. In the name 01 popularity, this regime Is going on 
fOr tlie last 24 years In the State. The democratic set up 01 the 
. State hils 'been' totally ruined. So, the RAF Issue Is to be de-
tected wltl:lout further delay. 

Trade Union rights have been given to the PoDee loree •. 
The Police are organising trade unions under the banner of 
CPM In the Lal Bazar Police Headquarters where the Chief 
Minister is going to address the meetings. Is It permissible? 
... (Interruptlons) Is It permitted by the Central Government to 
allow the Police forces to form their own unions In their own 
hOme: !:ita,!? I would like to_ know wether the Chief Minister 
can enter the Pollee Headquarters, address the police and 
,encourage to Qurb the democratic rights 01 the Opposition. 
... (Interrupt/ons) This Is the st.te of allalrs whlch.ls going' on 
thera . ... {lnterruptiOns) 
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MR. CHAIRMAN: Please come to thepo/nt. 

SHRI SUDIP BANDYOPADHYAY :Sk. In ItIa Jut ttvea 
years, 250 Trlnamul and BJP WOrMfS halHtMenONtaUy Idlled. 
For this heinous activity of that Government, we .demandln-
ve.tlgatlon by the Union Government. 

These people are dreaming of making West Bengal al 
the headquarters of the International Communist Party . •.• (In-
terruplions} You take It for granted. 

DR. RAM CHANDRA DOME (BIRBHUM) : Wh.at Is 
wrong In that? 

SHRI SUDIP BANDYOPADHYAY : Att.r the collapse 01 
the Soviet Union, the Marxist Community Party people,ln their 
meetings, have adopted a decision thatthey would make West 
Bengal the headquarters of the International Convnunlat Party. 
Today or tomorrow, they are going to announc. It . ... (In"rrup-
lions) 

SHRI AJOY CHAKRABORTY: This Is a tact. W ..... 
proud of it. ... (Interruptlons} 

SHRI SUDIP BANDYOPADHYAY : Thes. are the pe0-
ple who do not beHeve In the principles of Pariamentary D.-
mocracy. They are going to ruin the ParUamentary Democratic 
System In the country. TheM people ar. t8n1ng that theBJP 
Is communal. I wouk! r.q~ the Congreu people to nICOI-
lact one thing. To remove the leW StlrI Rajlv Gandhltrom the 
Prime Ministership, Shrl Jyotl Basu t.1I at the teet .0ISt1r1 Atal 
Biharl Vajpayee and addressed a public: meeting In .s.hId 
Minar Maidan holding their hands together. Th.n, the BJP 
was not communal. What will be the reply to that? ... (lnterrup-
tions} 

SHRI AJOY CHAKRABORTY: Sir, Is It the subject mat-
ter of the discussion now? 

MR. CHAIRMAN : Shrl Sudlp Sandyopadhyay, please 
come to the subject. Please conclude now. 

SHRI SUDIP BANDYOPADHYAY : They Uscrlbe and 
mention about communalism repeatedly. So, th .. e afe the 
Issues. The Potice have become trigger happy. In the ·whoIe 
country, the PoHce have Introduced rubber bullets and wISer 
cannons. West Bllngalls a State which k111.:114 of ourTllnamul 
Youth Congress workers at a rally In a lingle day In one Inci-
dent by policil firing aiming at their headl . ... (lntenupllolV} 

DR. RAM CHANDRA DOME: Who Is relponslble tor 
that? 

SHRI SUDIP BANDVOPADHYAV : lalt a State subject? 
In West Bengal, they do not use rubber buHeta. They have no 
water cannons with them. They are lagging behind. They have 
no capacity to tackle the extremlsta. Once tour extremia .. In 
the Purulia district resisted the whole Sta .. Police Adminll-

nllan. Th. total Police Administration hu be.n poIItIcIud. 
TMWhole Governm.nt haYl8tM1come totaUy arrogant. They 
aNtrytng to curb the Parliamentary D.mocratlc Syst.m In 
the country. 

Do not fOIg.tthe communlat· ... Th.y are ryflnlng the Par-
.amentary D.mocracy In th. State. H they are not taken to 
task In tim., then India will have to facatha consequ.nc .. for 
thaL W. are taldng car. of them. The Trlnamul and the BJP, 
.with the Maha)ol proposal, want to s .. thatth.y are rwnoved 
In the n.xtelecllon. Th. people of West B.ngal wIU take care 
01 them. 

I would ulge upon th. hon. Home Minister not to ne-
glect th.lr activities and s .. that these Communists, Mandsts 
In .partlcular, are taken to task. 

[Translation] 

DR. RAGHlJ.VANSH PRASAD SINGH (VA1SHALI) : Mr. 
.Chalrman, Sir, the Ministry of Home Affairs II very Important 
Ministry of the country. As Shrl Pilot had said In the beginning 
thatth. voltlon (Ekbsl) ot the Ministry of Hom. Aftalrs II de-
cr.usIng. I alao taal thst It Is over, In tact It non-exlstent. I want 
to glv' one .xample In thll regard. Th •• fllet.ncy 01 any Gov-
.mment can be Judged from this fact u to how doeI a con-
stable posted at the road or at any place behaves with the 
people. Th.lmportanc. 01 the Gov.rnm.nt, ~ elllclency of 
the administration, all these things ara judged bf It. I do not 
know as to why the strict checking II conducted on an M.P. st 
the airport of Patna or Deihl slncathe C.I.S.F ha.bean posted 
at thea. airports. Arst frisking II done by the ",achlne then 
the box Is op.ned. Whan the people go to board the plane 
they remain In queue In th. aun. One b.nch II kept thera 
wh.re the paaseng.r Is checked one. again. Airport Author-
Ity saYI that C.I.S.F. Is not und.r their control. I do not know 
whethar there Is any Instruction from the Gov.rnment or there 
Is something else. but the Members of Parliament are humll-
ated Uke this. I do not know wh.thar It is discrimination be-
tween a Minister and a Member or they do mischief. In this 
case gentlamen are humllated. It Is a matter of dignity of the 
hon'ble Members, that I am rising h.ra. Th. gentlemen do 
not say anything In this conc.rn. W. trav.1 for the wellar. of 
the people, I do not know whheth.r it Is good thing and for 
thilinstructions have been glv.n to conduct strict checking. H 
such strictness can check the t.rrorlsm then I agr.e with you 
and I am r.ady for this. It doel not 88em approprlat. to 
harass a gentleman" luch thing happens at any place. Be-
sid •• , at one place the robbery wu committed In pole. unl-
fonn th.n aU poDee parsonnels w.re told that there was no 
need to b. In unlfonn. Should the law be changed due to on. 
Incld.nce? 

MR. CHAIRMAN: You may give luggeallons. 

DR. RAGHUVANSH PRASAD SINGH : lam merely 
°EIIpUI1g8CI • onIIIrad by lhe ChM. 
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drawing attention to the tact that If the country can progr ... 
by Insulting the hon'ble members, then It may a. done. 

20.00 In. 

Oth~e what are the instructions? Airport Authortty 
says that C.I.S.F. Is beyond their control. It takes Instructions 
from the Home Department. That Is why I want to draw the 
atlentlon of the hon. Minister of Home Aflalrs. I have already 
spoken to Shrl Sharad Vadav about It. I have al80 spoken to 
Shri Gupta who Is the Minister of State. We understand this 
but they do not understand It. If such kind of dignity !s justified 
then my.elf and all the hon'ble Members may understand It. If 
the dignity Is enhanced by such acts then I have nothing to 
say. Now we will travel by train. we cannot bear InlUlt any 
more. 

Mr. Chairman, Sir, my second point Is that all the hon. 
Members from that side have praised AdVanl~ or have gone 
to the extent of flattery. They do not know lIS to what they 
were speaking. They say that lSI has spread Its tentacles aU 
over the country. By the way after all whose responsibility Is It 
to control lSI. It is the greatest failure of the Ministry of Home 
Affairs. There cannot be an utler failure them the fact that 
most of the honble Members of the ruIng parties have admit· 
ted that lSI network has spread all over the country. The Incl· 
dents of terrorist activities are taking place allover the coun· 
try. Whose failure is it, whose responslbiUty Is It. You arrange 
for a training camp for them and tell us whether It Is the 
responsibility of the Ministry of Home Affairs or It Is our 
responsibility or It Is the responsibility of the hon'ble Mem· 
bers. You have said a lot about lSI. 

Mr. Chairman, Sir, nexI I want to tell that the Deihl Po· 
lice is the police of the capital of the country. It presents a 
model for the country. They have mercilessly beaten up law-
yers. Some of them have received head Injuries and some of 
them have lost their vision. They have so severely beaten up 
lawyers. Were the lawyers violent, were they criminals, what 
was their crime. The lawyers had played a prominent· role In 
the Ireedom struggle 01 the country. What had happened In 
Jamla MlHa. It is said that the poUce had gone there to look lor 
a criminal and there they severely beat up Innocent ,tudents 
and put them behind the bars by fabricating false case, against 
them. The other day Shri Rudy was lamenting. When the Incl· 
dent was reported In the Newspaper he had said that he was 
beaten and here he Informed that he hae not been beaten. 
But his security guards was mercilessly beaten and he waa 
hospitaUsed. Thus poUce atrocltles are going on. How can we 
say that the Ministry of Home Affairs Is working quite efIIcIently. 
Somebody should tell me because I cannot understand it. 
These Incidents have happened within one month. If some 
more Incidents are added to it then it will take some mora 
time. 

Mr. Chairman, Sir, can one deny the fact that terrorism 

Is Incraasing In the country. Wha""er terrorist Incidents are 
happening In Jammu and Ka,hnllr, the terrorl'lI have a soft 
target and a hard target. In the soft target category, Innocent 
Sikhs we,. killed In Chhlttl Singh Pura. Sikhs we,. never 
tugetled in Jammu and Ka,hmlr In the paat. The day when 
Canton arrived here, he was given guard of honour and the 
same day Innocent Sikhs were klHed In Chhlttlslnghpura. It 
was soft target which the poUce and administration cannot 
protect. But have terrorists succeeded In hitting only soft 
targets· no, they have hit hard target also Ike B.S.F. Camp 
where they nad entered the camp and the armymen had to 
set the camp on 1Ire In order to overcome the Intruders. Is It 
their failure and weakness and It Is due to this that morale of 
terrorfltl haa been boosted. 

Mr. Chairman, Sir, there Is terrorism In Jammu and Kash· 
mlr and at the border and there Is terrorism Incited foreign 
eiamenll. Due to patronlzatlon of terrorism, there had been 
kllnngs and violence In Doda and elsewhere, which Is 
Intolerate. Extremism Is already Increasing In North·East. 
There Is leftist extremism In Bihar, Andhra Pradesh and 
Madhya Pradesh. Leftists are extremists there. In order to get 
rid of It the State polee should be given training and the Cen· 
tral Govemment should provide them protection and assist· 
ance. There Is ethic problem at some places, there Is ethnic 
confHct In the North·Eaat. it should e controlled, we are ready 
to extend our cooperation for that. The last thing that I would 
Uke to say .•... 

MR. CHAIRMAN: You can deNver speech without ges· 
ture, that Is your capability. 

DR. RAGHUVANSH PRASAD SINGH: Mr. Chairman, 
Sir, now I come to the last point. Hon'ble Home Minister Is an 
Intellgent man, his memory Is alsg sharp. In the lame House. 
he had said that the Dural Committee had conducted Investl· 
gatlon against CBlln Bihar. 

Mr. Chairman, they were found gulhy. ActIon should be 
taken against them. That action was stayed by the Calcutta 
High Court. When the Issue was raised In the House, hon'ble 
Minister of Home Affairs told that he would go to Supreme 
Court after &liking legal opinion. TIll now we do not have any 
Informstlon whether legal opinion has been received or not. If 
It has been received and II It Is negstlve, then It Is OK, but the 
HOUle should have been informed about It. II the legal opln· 
ion he. not bean sought them my allegation against them Is 
that In order to justify the CBI action and to save tham they 
did not appeal and thus they are shielding the CBI for their 
wrong deeds. 

Next point II that II should be checked In the hl.tory 01 
criminology as to who 'has been made approver. The Central 
Govemment has pertlcularly made Devesh Chandak, who had 
withdrawn RI. 400 crore, a. the approvar. Anadl Sahu knows 
the lew, there I. no luch Instance In the history 01 criminology 
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(Dr .. Raghuvansh Prasad SIngh1 
where a person from whom Rs. 400 crore have belln fecov· 
&fed out of Rs. 900 crore scam has been made an approver. 
Everybody knows as to how much facilities have been given. 
to him. When he w .• s acquitted then D.A. case was Illltlated 
against him. 

Sir, what was the extent of money involved In dlspro· 
portionate assets case. The Income tax department had reo 
ported property worth As. 27 lakhs. Thereatler the Income. 
Tax Department again reported that the property Is worth Rs. 
42 lakhs. Their appeal Is in Income Tax Court, but the ,ease .of 
disproportionate asset was made out for Rs. 42 lakh'. EM 
there Is no final decision In this regard and It was said about, 
the person from whom assistance was taken, that he has taken 
some money, he was also dragged to the court. 

I would like to raise the question that though the 
porsecutlon was initiated against hon'ble Advani p and Jaswant 
Singh ji and' others an,d they were ecqultted by the court but 
why the cases of dlsprop~rtionate assets were not Initiated 
against them. The double standards were adopted In the case 
of CBI. I have raised these four questlol')s and I appeal to the 
hon. Minister of Home Affairs that if justice is justice and If .the 
Mlnisltry of Home Affairs has its credibility, C.B.L ha~ Its credo 
IblUty, then plea$e give answer to all my four quest/oils. I will 
be present In the House till the end to listen to his reply. 

SHRI VIJAY GOEl (CHANDNI CHOWK) : Hon'ble Chair· 
man, Sir, during the course of discussion on ttutMlnlstry of 
Home Affairs, hon'ble Aajesh Pilot has criticised the law and 
order situation and has furnished some figures in this regard 
and he has said that atrocities have been committed on the 
scheduled castes and scheduled tribes. I don't know .from 
which report he has quoted these figures. There ligures have 
not been given in the report of the Ministry of.Home Affairs. 
He has said that atrocities have been commmed on 6122 per· 
sons belonging to scheduled caste community and 4320 per· 
sons belonging to scheduled tribe community and in all atroci· 
ties have been committed on eleven thousand people: I would 
like to inform the Congress members and Dr, Raghuva'nsh 
Prasad Singh ji that in 1997 when they were supporting the 
Gulral Government, according to the report of t;'e National 
Commission for Scheduled Castes and Scheduled Tribes 
atrocities were committed on 26388 People belonging to the 
Scheduled Castes and Scheduled Tribes communities and 
In 1996 when Shri Devegowda was the Prime Minister, atrocl· 
lies were committed on 31400 people. Similarly when the 
Congress party was In powar 32994 Incidents of atrocities 
took place and such Incidents have reduced considerably 
after formelion of N.D.A. Government. When the business of 
lottery was growing like the dreaded disease cancer In our 
country resulting in ruining of lakhsof people, people were 
selling their shops ornaments to gilt money so thet they C9uld 
buy the lottery tickets, Even the worn.n and· school children 
also were addicted to this menace. Office goers were also 

not exception to this. Nobody came torwardto check fhls 
alarming problem. It was SM LX Advanl and his Hom. Min· 
istry who checked this menace completely and save the lakhs 
of people from ruin. When we talk about killing of peopkt by 
the terrorists or atrocities committed on people belonging to 
Scheduled Castes, we tend to forget that theacJdlctlon of lot· 
tery was also killing the people slowly. The people ruined due 
to lottery were committing suicides and murders. Nobody 
dared to check It and it was the BJP Government which banned 
lottery completely. 

I would Hke to Inform this August House that the social 
evil of lottery which was prevalent In our society for last fifty 
years has been eradicated by SM lal Krlshan Advanl. Soon 
after aSlumlng the office, the Government brought a Bill In 
the Parliament to ban the lottery and got It passed by the 
Parliament. I would like to congratulate the Members of all 
the political parties lor that. I wish that there should be .una· 
nlmlty In the House. If we work unitedly to eliminate the soclil 
evil, to Instal patriotism, I think there is no reason as to why 
this HOme Mlnls!er and Home Ministry cannot uproot I.S.I. 
from our country. I want to assure the House In this regard. 

I dOn't remember any eariler precedent wherein a Home 
Minister had vlsltedihe border areas. It may be that they used 
to visit the border areas but I have myseH seen that our Home 
Minister has visited each border. He has visited the.Nathwala 
post In Sikklm on China border. In the north, he has visited 
the Mana post. He has visited the Bagha Check post on Indo· 
Pak border near Amrttsar In Punjab and In the West he has 
visited the Kutch border and In the East, he has visited the 
Teen Seegha border Bangladesh. He has also visited the Indo· 
Pak border in Kashmir. Our Defence Minister had visited 
Siachln 'border. During the Kargil conflict, our Prime Minister 
hlmse" visited that area. No other Government would have 
done It except the B:J.P. Government. 

It you want to ask me about the work done by the B.J.P. 
Government, I can give a long list of the work done by the 
B.J.P. Government. I would like to request the hon'ble Home 
Minister to kindly ask the various groups of the Members of 
the Parliament to accompany him during his visit to drought 
hit ared, war torn areas be It border areas like Kutch or Kargil 
or terrorism affected areas to make the members sensitive 
about these problems and to make them aware of the actual 
position. When I was In the standing Committee on Home 
Affairs, I got an opportunity' to visit the North East region. We 
visited Mlzoram, Meghalaya, Tripura and Manlpur and all the 
other States 01 the region. DUring the visit to that area, we 
realised as to 'how terrorism has' grown in that' region and I 
think we could not have reaDsedthat sitting here in Deihl. SM 
Pllotjfwas here just'now. He raised the question of the urlgln 
of terrortsm. Exactly this Is what I w.mtto say that the tertor· 
ism erupted during your rule during the last flfteen years and 
it will take some time to tha Government of a.J.p. to eHmlnate 
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It and " will be"Hmlnated gradually. Therefore. I would like to 
s.y th.t the. growlng'terrorism c.nnot be eliminated slngla 
h.ndedly. It'wlll be not good to le.ve It solely on the Govern-
ment. ", 

"is th, duty of every political party to show unity over 
the national problems. During my visit to Northeast region, I 
sa\\{ open ell'tortion there. Terrorists were extorting money. 
T,norists were sending ,threatening letters to the traders to 
extort a certain amount every month from them. An entire 
I)etwork was set up in this regard. I was told that money was 
also being recovered from the Government employees. I en-
quired as to how It Is possible to extort money from such • 
'-rge number of the Government employees, I W.II told that 
there w.s Instruction fo the cashier to deduct ten per cent 
from their salary. I came to know that the terrorists .sked the 
Bank Offlclals'to give certain amount of money to them from 
the Bank but the Bank employees replied to their dem.nd 
that belng'the Govemment employees we c.nnot do It, so a 
new method of sanctioning non-refundable loan was adopted 
In order to give money to them so that the Banks could oper-
ate In that region. I would like to say that the situation In the 
Northeast is horrible 'and the fencing on border In the North-
east region is not complete. 

20.14 hr •. 
" 

(DR. RAGHUVANSH PRASAD SINGH in the Chait) 

Therefore. in this regard much is needed to be done 
there. I wo~ld like to say that the manner In which th'e Ministry 
of Home Affairs have worked In co-ordlnatlon with the Para 
MlUtary forces and security forces will help us control the 
situ alton in the Northeast. 

I would like to Inform that the network of 1.5.1 has spread 
all over th. -country. On the one hand, our opposition parties 
criticise the Government and allege that It Is hod ling 1.5.1. re-
sponsible for every crime In the country. On the other hand, I 
would like to say that the activities of 1.5.1. have not Increased 
during the two years rule of B.J.P, 1.5.1. Is carrying Its activi-
ties in the country for the last fifteen years and It was the 
responsibility' of the earlier Governments of Congress and 
other political parties and they would have stopped these If 
they had intention of doing so. Today nobody can deny the 
spread of 1.5,1 network in the country. Today there Is need to 
combat it. I was going through the report of the Ministry 01 
Home Affairs In which It has been siated that whereas 999 
terrorists were killed In Kashmir during 1998, 1 08~ terrorists 
hav. been killed there In 1999. 

, I will taka live minutes more to complete my polnt. I was 
not aware that you will ask me to conclude so soon, therefore 
I Will taka up the pressing issue. You' take lIfteen to twenty 
mlhUtn to complete your speech, please give me five min-
utes more to complete my speech. 

I would Uke to say that mere criticism from th. congress 
p.rty and from other opposition p.rtles will not do. The MI"~ 
try of Horne Affairs hu destroyed 18 module b .... <of ahe 
1.8.1. Besides, I would .Iso Uketo say th.t the,. Is need to 
modemlse the security lorcas and therels,need to proYide 
modern aqulpments to them. In thlser. of modern technol-
ogy, we can assess the talks going on at adistant piece through 
the reading of the b.lnocular, so we should be IntelUgence 
based rather than manpower based. I would like to say that.l 
am representing the Chandnl Chowk constituency In Deihl 
which Isa hyper sensitive area In which one third' population 
Is of Muslim brethem. It Is very easy to take up any subject for 
discussion here but It Is virtually very tough to tackle the sltu-
.tion. I am unable to understand as to what Is wrong there In 
the Religious Places Act. That was not pertaining to any par-
ticular rallglous place and a specific religion. It was concerned 
with all the reUglons In which there was a provision that any 
place of worship can be developed only after getting permis-
sion lrom the Govemment. Prior to this, similar Acts have been 
passed by the Congress Governments In Madhya Pradesh 
and Rajasthan, In this very House Shrimati Sonia Gandhi gave 
a statementthat Congress will reconsider this Issue In Madhya 
Pradesh and Rajasthan. I would Uke to know whether she 
has uttered even a single word In this regard since then, so 
double speak will not do. I would like to say that despite being 
a Hindu and associated with B.J.P. and R.B.S .. 1 have been 
elected to this House from the constituency Uke Chandnl 
Chowk because I have got the love 01 both Hindu and Muslim 
communities. A Hindu can never be communal. In my child-
hood, I used to see the movies leaturing the Muslim artists 
like Waheeda Rahman, Dilip Kumar, Meena Kumari, etc. we 
never said that these are Muslims, so we will not see the films 
casting Muslim actors. Today people go to cinema halls to 
see the films In which musllms actors like SanJay Khan, Flroz 
Khan, Salman Khan, Shahrukh Khan, Amlr Khan and Abdul 
Khan etc. have performed and about 95 per cenl viewers hap-
pen to be Hindus. Similarly on the cricket ground, 95 per cent 
Hindu spectators applaud Mohammad Azharuddln when he 
lifts the lalilor a sixer. Early In the morning when I wake up, 
and hear the sound of Shahnai played to maestro Bismilia 
Khan, I do not turn it off. Therefore, I want to tell that It Is very 
easy to raise such issues in the House but It Is very tough to 
face such sltuatiol] in the constituencies. Therelore. I want to 
say that communal twist should not be given alieast to such 
things. 

The Delhi Police and Municipal Corporation both are 
under the Ministry of HC'me Affairs. Changes have been no-
ticed In working of the Delhi Police and lot of Improvement 
has been registered In Its behaviour towards the people. I am 
not saying that the law and order situation has Improved con-
siderably. Gross corruption Is prevalHng In Municipal Corpo· 
ration ot Deihl and Deihl Potice even today. You have been 
wltneaslng that unauthorised conttruetion is going on In Dell'll, 
unauthorised markets are being developed in Deihl. Toda~ a 
J.E. allords cellular phone an A.E. affords a Honda city car. 
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R.mp.nt corruption Is prev.IUng In bure.ucr.cy .~ the Min· 
latTy of Home Aff.lrs should Issue directions th.t the top bu· 
rnucratl should m.ke declaration In respect of their assets. 
Deihl PoUce should be modernised .nd renov.ted. The 
method ot crime has changed. For this purpo.e, • c.dre of 
scientists should be set up. New experiments on computers 
and oth.r mod.m m.thods should be adopted for crime de· 
tectIon. 

In the end, I would Uke to submit th.t there Is the need 
to accord statehood to Deihl. I do not know even tod.y .s to 
why the Municipal Corpor.tion of D.lhl h.s be.n kept under 
the Ministry of Hom. Aff.lrs? The pr.s.nt state of aff.lrs of 
D.lhlls due to dlfl.r.nt admlnlstr.tlv. bodl ••. Th.re .re bod· 
I.s Uk. C.P.W.D .. P.W.D., D.D.A., M.C.D., .nd N.D.M.C. there-
for •• the hon'bl. Hom. Mlnist.r should bring .n th ••• bodi.s 
und.r the Ministry of Urb.n D.velopm.nt. Polltlc.1 powers 
should rest with Ministry .nd civic power .hould be .sslgned 
to th.s. bodies and st.tus of a state should be accorded to 
D.lhl as early as posslbl •. 

While dem.ndlng this. I thank you for giving me time to 
speak. 

SHRI SULTAN SALAHUDDIN OWAISI (HYDERABAD): 
Mr. Chairman, Sir. I.m grat.ful to you lor giving tim. to .p.ak. 
I have to submit a lot within the minimum time. I would Uke to 
say that at pr.s.nt minorltl.s In the country .re f.eUng Inse· 
cur. and th.re Is r.stl.ssness amongst them. It Is a f.ct be· 
cause some incld.nts have tak.n place and It Is difficult for 
th.m to r.port those incidents. But some parties have brought 
those Incld.nts into Ugh!. In this regard, I would Ilk. to make 
cl.ar that 111.5.1. is Indulging In untoward activities and If 1.5.1. 
peopla are trying to create disturbance In the country, then 
th.y should b. shot or hang.d. We have nothing to do with 
them. we have no lee lings for them. But real culprits .r. mov· 
ing scoUree and the innocent poor people are being shot dead. 
The Civil Literties has published its report In which It has been 
stated that at Jaktiyalln Andhra Pradesh, a poor 1.llow who 
used to seil comb and lountaln pen at bus stand, was shot 
and a Pistol was planted at that place and It was said that he 
was the I.S.1. agent when people went there for Investigation 
.nd brought out their report in the Newspapers It was r.vealed 
that potice do not Intend to find out the truth. Inst.ad their 
intention was to Implicate some innocent p.rsons and close 
the case. Two Ministers have been killed there and poilce 
was unaware 01 these things. You can Imagine the situation 
th.re. Similarly, some Incidents have taken place In Jamla 
MIDa. Agra and Dang and some other places due to which 
there Is unrest among people and the people want that these 
Incidents should be got Investigated to ascertain the I.cts. 

You set up the minorities commiSSion, wh.therthat com· 
mission have vlslt.d Agra, Gularat or oth.r plac.s? You pre· 
parad your national .g.nda and said that th.r. Is nothing 
.xc.pt this but Balrangdal and Vlshwa Hindu Parlshad .r. 

running p.r.ilel Government. They ant creallng pmbIema .nd 
you r.m.ln mute spectators of .u this. Why ... you not ban-
ning these org.nls.tions; why .re you silent? Today'" .. 
no provision 01 b.iI for the people who have bMn ......... 
under TADA. But c.ses .re not flied on the buIa 01 the r.port 
of Srlkrlshn. Commls.ion:Afteraii for how long ... GMt poley 
will be tolerated? II Is becoming Uf'Ibearable, SrIkrIshn. C0m-
mission r.port II not being Implemented. Thepeaplewho have 
b .. n ImpNc.ted under TADA have not been ........... 
scrapping of this I.w. C ..... re being pursu.1 apIfIlt tMm, 
The concerned Judge h.s .110 objected that at every h .. rlng 
a Ust Is presented with certain ch.nges 10 that their c .... 
Ungor on and they could I.ngulsh In J.III. This sort of IIIua-
tlon is being cre.ted. I would Ike to s.y th.t an efforts ahotIkt 
b. m.d. to finish. these c ••••. It the sltu.tion rem.lna un· 
ch.nged, there will b. gross unrest .mongst the mlnorltl .. 
.nd they will continue to f.ellnsecure In thl. country. So f.r 
u the Issue of N.xaNte Is concerned, I would say that thI. 
problem should b. solved by holding t.lka. You are unaware 
of the gravity of the N.xallte problem, It h.s Incre.sed • lot. 
Why don't you t.1k to them? Today In the countryalcle paraUel 
Governm.nts .r. running and people are b.cklng them b .. 
cause th.re Is no Itaff In the health c.ntr .. let up by the 
Gov.rnm.nt In rural .re.s but these people are providing 
every facility In such .reas and thus they are getting the sym· 
p.thy of the rur.1 peopl •. Land has not been distributed though 
th.r. Is • law In this reg.rd but nothing has b •• n done .. per 
provisions of the s.ld law. Therefore, I think th.t ttils prob· 
I.ms can c.rtalnly be solved by holding taks. It will be gr •• t 
respite to the Government also besides the people of 
Hyderabad, Andhra Pradesh .nd country will h.ve • sign 0/ 
relief. Protection of minorities Is the responslblBty of Govern· 
ment .nd their problems should be t.k.n Into consideration 
and It should be ensur.d that they .re not subjected to any 
sort 01 InJustlc •. 

• SHRI HOLKHOMANG HAOKIP (OUTER MANfPUR) : 
Thank you, Mr. Chalnn.n Sir. I w.nt to focus on thr .. Impor· 
tant things only and my speech will be very short .nd to the 
point. Since It Is my m.ld.n spe.ch I would Hk. to speak In 
M.nlpurl I.ngu.ge. 

Sir, to bring about a peac.ful s.ttlement In the North· 
East it Is high time to take some concrate staps. In this dlrec· 
tion, Governm.nt of Indl.ls negotl.ting with both the taction. 
of NSCN aft.r declaring ce.se·flr., It 18 right step. While go. 
ing for an .mlcable settlement with the NSCN the tel':'!torlal 
Integrity of oth.r north·e.stern States should not be violated; 
If the t.rritorl.1 Int.grity of the Stat .. 18 violated there II an 
Impending dang.r 01 culmin.tlng more problema rather than 
bringing. solution. Negoti.ting only wlht NSCN cannot bring 
p •• ce .nd tr.nquility in the region. There .re oth.r Insurg.nt 
org.nls.tlons In the north·.ast; more th.n 20 org.nlaatlonl 
er. op.r.tlng In the region. Some other Important organlsa· 
tlons are ULFA, PLA, UNLF, KNA, KCP, PREPAK, KYKl, Bodo 
"Translation 01 lhe speech originally delivered In MMIpuII. 
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outfits and Trlpura outfits. For a lasting peacefulsettlem.nt in 
th. r.glon C.ntre ought to negotlat. with aUth.s. outIIta by 
declaring c .... ·tlr •. H.r. I want to m.ntlon aboutth. Hom. 
Mlnlst.r's pr.ss stat.m.nt that I cam. acronln the Telegraph 
and th. Assam Tribune, that th.r. Is Hkely to have a unllat.ral 
c.as.·tI,. People supported It. Now people are ted up of vlo· 
lenc •. In Manlpur w. are facing 16 militant organisations. 
Th.r. Is no HI. at all for us. We cannot move fr •• ly. Every· 
wh.re Manlpur Rifles and Assam Rifles p.rsonnel are d.· 
ployed. 

People In the entire North·.ast want p.ac •. Th.y really 
appr.clat. and support the c.ase·flre and subsequ.nt nego· 
lIatlons which are taking plac. between the C.ntr. and the 
Insurg.nts. On th. oth.r hand, the State Gov.rnm.nts, NGOs 
and pollical partl.s can playa crucial rol.to bring th. Insur· 
g.nt organisations to the negotiating tabl •. Sir, anoth.r 1m· 
portant thing Is that att.r the c.as.·tlr. and while the negotla· 
tlon Is taking place the Insurg.nts ar. sUlllndulglng In .xtor· 
tlon. demanding ransom and procuring arms. This should not 
b. allowed. There is no meaning of c.as.-tlre If th.y are al· 
lowed to collect money or extort mon.y and purchase guns 
and ammunitions. 

It someone asks why there Is Insurgency In the North· 
East. the answer to this qu.stlon Is not .asy., How.v.r. I am 
not wron~ to say that Insurgency Is largely due to under-de· 
v.lopment. abject poverty. vast unemploym.nt •• thnlc Iden· 
tIty crisis and historical distinction. 

Sir, I will short.n my speech. Sir, If It Is the Int.ntlon of 
the Mlnlaty of Home Affairs to declere unllat.ral c .... ·flre. 
the people will support them and will b. v.ry happy about it. 
The ov.r·stresslng of the Armed Forc.s. specially the Assam 
Rlfl.s. th. Army and th. CRPF. should b. stopped. Som.· 
times w. use th.m. The Army. the CRPF and th. BSF are 
m.ant for some oth.r purpos.s. I think w. have mlaused our 
forces. 

Lastly. Sir. regarding Jammu and Kashmir. th. C.ntr. 
had r.lmbursed the money sp.nt on count.r·lnsurgency op· 
.ratIons. I request you to do the same for the North .. astern 
States. 

[Englshl 

SHRI AJOY CHAKRABORTY (BASIRHAT) : Thank you. 
Sir. for the opportunity given. The Ministry of Hom. Affairs Is 
the backbone of the entire Government and of the country. 
But now·a-days. our backbon. Is b.ing fractured. Und.r the 
lead.rshlp of the strongest man of the B.J.P. and the strong-
.st Hom. Minlst.r of the Gov.mm.nt 01 India. the spirit 01 
secularilm and national Integrity is being d.stroyeCI and d.-
moUshee!. The law and orel.r situation is d.terioratlng day by 
d.y. Pakistan wants to d.stabIUs. and w.ak.n our country. 
Th. lSI activities and their Infiltration ar. growing day by day. 
... (Intenupflons) 

SHRI SUDIP BANDYOPADHYAY : It Is particularly 10 In 
West Bengal. ... (Intenuptlons) 

SHRI AJOY CHAKRABORTY: PI.ase do not interrupt. 
When I say something Irr.l.vant. then you interrupt. I am not 
saying anything irrel.vant. 

SHRI SUDIP BANDYOPADHYAY : Why should I not 
sp.ak? ... (Intenuptions) 

SHRI AJOV CHAKRABORTV : Sir, just now I have re-
ceived Information that this morning one lSI agent has been 
arrested from West Bengal. 

SHRI SUDIP BANDYOPADHYAY : It may b. from the 
CPI headquart.rs . ... (Intenupttons) 

SHRI AJOV CHAKRABORTY : Sir. I am told h. was 
arrested from within the North 24 Paraganal district and 
Ballmat. Sir. Baslmat is my hom.land and It Is my constltu-
.ncy also. Att.r getting that Information I am v.ry much suf· 
fering from agony. That f.llow wu already arrested by the 
West Bengal Police. Th. Gov.rnment of West B.ngal hu 
been very capable and v.ry much cautious to combat and 
deal with the situation. 

Sir. the Home Minist.r of West Bengal cam. to meet 
with the Union Home Mlnlst.r SM L.K. Advanl. H. discussed 
the problems elaborat.ly. Both the Home Mlnlst.rs - of the 
Union and of the State - discussed the matt.r s.riously. 

My .steem.d frl.nd. SM Sudlp Bandyopadhyay jUlt 
now told before the Hous. that the West Bengal Home Minis-
t.r lilently went to the North Block. 

SHRI SUOIP BANDVOPADHYAV: V.s . ... (Interruptlons) 

SHRI AJOV CHAKRABORTY: Sir. h.nceforth I \'1OU1d 

sugg.st that whenever the Hom. Minister of the Stat •• In or-
d.r to oblge SM Sudlp Bandyopadhyay. go.s to the North 
Block. he should go In a big proceSSion. by beallng the druml. 
and with loud speakers and band parlles . ... (Interruptlons) 
He should Inform .v.rybody also. H. should aiso Inform SM 
Sudlp Bandyopadhyay to join the band party . ... (lnfenuptlons) 
I do not know whether SM Sudlp Bandyopadhyay has forgot-
t.n that this II the Indian Parllam.nt. i-I. spok.ln such a man-
n.r as If he Is speaking In the W.st Bengal Aaa.mbly. 

I do not pass any remarks. but I am v.ry much sympa-
th.tIc to him . ... (Intenuptlons) 

SHRI SUOIP BANDVOPADHVAY : This II the first am. 
they are facing such chaH.ng.sl ... (Interruptlon.} 

SHRI AJOY CHAKRABORTY: I urge my friend not to 
mix this matt.r with poltles because It Is a qu.stIon of life and 
death of our country. Not only In .West B.ngal. the lSI actlvl· 
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ties are growing, but Infiltration of 151 people Is also growing 
In all the bordering States. The 151 activities are growing not 
only In the bordering States but also In all the cities of our 
country. So, we, the Central Government and the State Gov-
ernment, should combat their activities together along with 
the city poHce, and stop them .... (Interruptions) 

I draw the attention 01 the Home Minister to Insurgency 
activities going on in the North-East and Jammu and Kash-
mir. The people whq are belonging to the Insurgent groups 
are killing people in our country and after that, they are taking 
shelter In the neighbouring countries. They are gettlng arms 
and ammunition and in-house training from Pakistan. My sug-
gestion Is that replying them with arms and ammunition aione 
cannot solve the problem. Until and unless we do not Isolate 
the people belonging to the Insurgent groups from· the com-
mon people of our country, this problem cannot be solved. 
We should appreciate the families and the people living In the 
North-East and Jammu and Kashmir. They are feeUng them-
selves as second-class citizens of our country. So, We should 
start development work and we should start such work that 
they can feel themselves as living in India and come to the 
mainstream. Without any reservation towards the people of 
North-East and without the development of the North-East, 
that problem cannot be solved. Same Is the case with naxallte 
groups, extremist groups. Their activities are growing In Bihar, 
Andhra Pradesh, Orissa, Madhya Pradesh and Maharashtra. 
Without the Implementation of the real land reforms, without 
giving land to the tiller, that problem cannot be solved. Some 
people are enjoying huge chunks of land and the others are 
not having even a single hectare of land. So, without Imple-
mentation of the land relorms. this problem cannot be solved. 

Then, I would submit before the Home Minister about 
law and order problem in Delhi because Deihl Police Is under 
the control 01 the Ministry 01 Home, Government of India. Deihl 
Police must be equipped with more sophisticated weapons In 
comparison to police of other States. What Is happenll)g In 
Deihl? Everyday, crimes are growing in Delhi. The cases of 
murder, decoity, loot, arson and rape are Increasing. The 151 
activities are also growing in Delhi. 

I would also request the Home Minister to folloW the 
recommendations of Sarkaria Commission regarding appoint-
ment of Governors. The Ilrst pre-condltion recommended by 
the Commission is that the Governor should be an apolitical 
man, but this Government is violating that recommendation 
of the Sarkaria Commission regarding appointment of Gover-
nors. 

I would suggest to the Home Minister to repeal the Po-
Hce (Regulation) Act and to repeal the Jail Code. 

Lastly, I oppose the Demands for Grants of the Ministry 
of Home Affairs. 

SHRI G.M. BANATWALLA (PONNANI) : Mr. Chairman, 
Sir, In the Hmlted time at my dlaposal. It Is not possible for me 
to Indulge Into any analytical exposition of the working of the 
Hom. Ministry. I will, therefore, rest content with placing a 
few points before you, before the House and before our Hom. 
Minister. " 

At the very outs.t, Sir, I would Uk. to draw the attention 
of the hon. Home Minister of the Government to widespread 
and Intense agitation, protest and resentment agalnslthe U.P. 
Regulation of Public Religious Buildings and Places Bill, 2000. 
I hope, the Government will have an affirmative and positive 
response to this restlessness. I appeal to the Government to 
advise the President to withhold his assent to this Bill. I have 
written to the President; to the Prime Minister and the Home 
Minister, giving all the details. I do not want to go Into all those 
details, but the Bill is an assault on the Constitution; It Is an 
assault on religious freedom. 

The background In which the BlH has come cleariy shows 
that Muslims and other minorities are a target. We are told 
everyday that there is a spurt In the activities In the madarasas. 
the mosques and the masjids, and they have become cen-
tres of militants activities. Sir. such a baseless propaganda 
goes on - not a single militants has ever been discovered 
from these sacred places of worship, like the masjids. But 
when such propaganda goes on, there are real IIpprehen-
slons among the minorities that the intentions of the Govern-
ment of U.P. are dubious and suspect. It Is absolutely neces-
sary to see that our minorities do not have this apprehension 
of a perpetual state of Insecurity of Its places of wOrship and 
madarasas. 

MR. CHAIRMAN: Please conclude. 

SHRI G.M. BANATWALLA : This Is only one point that I 
have placed. There are other things also. 

The cases against those responsible for the demolition 
of Babrl Masj/d are stili pending before the courts. I expreas 
my total dissatisfaction against such a long delay. An FIR dated 
5.10.1993 Is stili pending. On 27th August, 1994 the Special 
Judicial Magistrate found that a prime facie case existed and 
it necessitated trial by a Sessions Court. 

MR. CHAIRMAN: Please conclude. 

SHRI G.M. BANATWALLA : Sir. I have four cut motions. 
At least, I stbJld be in a position to tell the House as to why 
they should be adopted. Sir. briefly I will run over the points. 

On 9th September, 1997 the Additional Judge at 
Lucknow found a prima facie case for various charges against 
the accused, and the Sessions Judge ordered that allicculed 
should be present In the court on 17th October, 11K17 tor fram-
Ing of charges. Since then. the whole matter Is limply In tha 
air and not moving. Unfortunately, some of our Ministers are 



433 General Budget - 2000-2001 Valsakha 6, 1922 (Saka) General Budget - 2000-2001 

also accused before the- Sessions Judge. Therefo,.., Sir, I 
appeal to the Prime .Mlnister that It Is necessary, and I em-
phasise, that a separate Committee be there In order to see 
that these cases are expedited, and those responsible for the 
heinous prime are brought to book. 

Sir, with respect to the Babrt MasJld, the position of our 
Government Is that it is the custodian of the site and is re-
sponsible to maintain the status quo. But there are statements, 
like responsible statements from even the Chief Minister of 
Uttar Pradesh. Press reports are In the Indian Express, the 
TImes of India and other newspapers, on 29th January, 2000 
and I quote the Chief Minsiter as having said: 

"Why should I stop BaJrang Dal and Vlshwa Hindu 
Parishad from constructing a temple? Only if there is a 
law and order problem ..... 

Sir, we find that they are not concerned with the court 
orders, and want a peaceful construction of the temple on the 
site of Babrt Masjid. The Government must move In the mat-
ter and take action against those who are comlng forward, 
without any respect for the court orders, and cleariy say that 
they will take no steps if any status quo Is being changed. 

There is a need for vigilance on the communal front. 
Anti-minority communal elements are vitiating the atmosphere. 
What has happened in Agra and what Is happening In various 
other places are clear indications to this. 

I will refer to a very heinous and Inhuman Incident that 
has taken place. In village Karan, District Koshahl, a heinous 
and reprehensible crime against humanity has taken place. A 
communal person went to the old graveyard there and dug 
up the graves. The bones and the remains of the dead bodies 
were carried in gunny bags and sent to the relatives of the 
peOple over there. Actloh be taken against such people who 
are vitiating the atmosphere. 

Talking of the high-handedness of po~ce, students of 
Jamia Milia are still on hunger strike. There is great tension 
over there. The Government must move swiftly and fast In 
order to see thai the judicial Inquiry Is started; cases are with-
drawn; and action is taken against the erring officers. 

MR. CHAIRMAN: Please conclude. 

SHRI G.M. BANATWALLA: After this last point I shall 
conclude. My Cut Motions are there which I am sure the House 
is going to accept. 

There was a UNI release dated 12th April, 2000, about 
Assam. The release says: 

"The Centre, the State and the All Assam Students 
Union (MSU) agreed to adhere to the 1951 census 
register of citizens." 

This amount to putting the clock back. This will once 
again unleash presecution, harassment and bloodbath on the 
minorltles.By this, the Assam Accord Is sought to be given a 
go-by. The cut-off date of 1971 Is being ignored. I will appeal 
to the Government to see that such a thing does not take 
place. 

There are various Commissions of Inquiry which have 
submitted various reports. Based on their recommendations, 
action against the culprits has to be taken. There is the 
Srikrishna Commission Report in Maharashtra. Similarly, the,.. 
was a Commission earlier which Inquired Into the Inclclents of 
Meerut and Mallana In Uttar Pradesh. Their recommendations 
have also to be taken up. 

With these words, I commend my cut molions to the 
approval of this House. 

{Translation] 

SHRI HARIBHAU SHANKAR MAHALE (MALEGAON) : 
Mr. Chairman, Sir, I am grateful to you for giving me time to 
speak. The members of both sides have said a lot in the HouH. 
I would not Wke to say much more. I would Uke to add a f_ 
pOints to It. A House wife maintains her house properly. She 
looks after the children, fulliis her duties and behaves well 
with all members of the family. She scolds the errant member 
of the family. The Home Minister can be equated with a houle 
wife. Home Minister Is as Important as a housewife. Being an 
experienced and senior leader, he should do good wor1t for 
the country. This Is my request to the hon'ble Home Minister. 

Mr. Chairman, Sir, there il a village named TIM under 
Umbarda Tehsll of Balsad district in Gujarat. 

Mr. Chairman, Sir being a freedom fighter, he did not 
avail any faclUty from the Government. Shrl Pratap Bauve, 
his son was a colonel In the Army. He did commendable wor1t 
In the two wars fought with Pakistan. He was awarded the 
President's Medal. In the name of Gandhi, he organised the 
people of birth place of Mahatama Gandhi I.e. Urnberda. A 
port was to be developed there but It was opposed atrongly, 
due to which It could not be undertaken. One day he went to 
house of a poNce officer and polce personnel put him into jail 
with 47 other persons and they· were beaten up severly. 
Basawep wandered here and there for his treatment. He could 
not get proper medical treatment. Later on he was adlnlted In 
Hlnduja hospital at Mumbal. I went to his house and met his 
tIther and during the course of our talks. he began to sob. 
eelng a freedom-fighter. he did not avail any fecilly from the 
Government and despite being a freedom fighter today he Is 
compelled to live In a miserable condition. Whether he had 
partiCipated In the freedom movement to ,.e this day and to 
live In pillable condition? He laid that my son fought bravely 
In Indo-Pak wars and killed Pakistani soldiers and Gyjarat 
poHce beat them up severely and I am ftndlng It very dlfllcolt 
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(Shit Haribhau Shankar Mahale) 

10 provide medical treatment to these people. They were 
beaten up brutally. After witnessing this I recaU thla couplet. 

Ja Swasano Vayu Sange O/andhuni Bhm, 

Sangaa allya amcha Hrldaya TIl Khllnta 

Sangaa Bedl Too II Sa baadh. ya Andhraat Mate Tu/a' 

In Hindi It means you go this die to demdlsh the waH 
and give a musage to our motherland. It may appear a good' 
job but Indeed it is not so. 

Mr. Chairman, Sir, police administration is not good and 
stem action should be taken against police officials. Not only 
this I demand that Chief Minister of the State should step down. 

Mr. Chairman, Sir now I would like to make some other 
points. We should ponder over conducting census. Ellorts 
should be made for betterment of the people working In 
Homeguards. last census was conducted ten yeara ago. I 
request that the 25 cut motions submitted by me should be 
taken into consideration. 

(English] 

SHRI SURESH KURUP (KOTTAYAM) : SIr, the Union 
Home Ministry In our federal set up symboU.es the unity and 
Integrity of our country. So, a review of the functioning of Home 
Ministry gives us an opportunity to look Into the general health 
of our federal policies, the challenges faced by our country 
and the response of various political parties. 

What has been the track recrod of the Ministry of Home 
Affairs during the last two years? It is being repeatedly trum-
peted by the die-hards of the BJP, as already mentioned here, 
that our Minister of Home Affairs Is the reincarnation of Sardar 
Patel and that he Is here to lead a strong State. But what are 
the ground reaHtles? 

First of all. let me say that the rusted presence of the 
BJP In this Government cannot be compared to the Iron pll-
lara of the freedom movement In our country. One of the yard-
sticks to measure the success of a Govemment In a multi-
reUglous country like India is the confidence It enjoys with the 
minority community In the country, whether II Inspires confi-
dence In the minority community. For the last two year., the 
minorities in this country are HYing under a constant threat. 
let us admit It. They do not trust the Minister of Home Allalrs. 
They do not have any confidence In this Minister of Home 
Aflairs who conceived and executed the demolition oflhe Babri 
Masjid. Every day, some outfit of the Singh Plrivar repeats 
the threat that they would construct the Ram temple where 
the Sabri Masjid stood. Nobody in the BJP or the Minister of 
Home Affairs has come forward to assure the minorities that 
they would be given all protection and that this temple would 
not be built at that site. 

[Translation) 

PROF. RASA SINGH RAWAT (AJMER) : Lakhs of mi-
norities are also with ua. It I. not right to say that the leftists 
Ire the only well-wishers of minorities . ... (Interruptlons) 

( 

(English] 

SHRI SURESH KURUP : Qur Minister of Home Affairs 
did not think twice to send a Central team to West Bengal to 
atudy the law and order situallon in that State but he feigned 
Inability to ask the Government of Gularat to withdraw the 
controversial circular on the RSS. It took the combined pres-
sure of the Opposition and also same of the alUanee part-
ne_e are thankful to them - and above aU the resistance 
of the secular India to force the Government of Gujarat to 
withdraw from that dlaboUcal move. 

let us 88e the pathetic situation of the Christian mlnori-
till which has already been mentioned here by the hon. ~.4am
ber from the North-East. They form only 2.5 per cent of our 
population. In Gularat and Uttar Pradesh, they are the prime 
targets of the Sangh Par/va"s attacl<. What crime have they 
commmed? They are entitled to Uve in this country . ... (Inte,-
ruptlons) 

(Translation) 

PROF. RASA SINGH RAWAT : How many R.S.S. peo-
ple have been killed In Kerala . ... (Interruptlons) 

" (EngHsh) 

SHRI SURESH KURUP : I have not interrupted anyone 
of you. 

The Christian minorities are entitled to Bve In this multl-
ethnic country. They are entitled to preach and practise their 
rengions. They are also entitled to run their own educational 
institutions. Unfortunately for the BJP, our Con.tItuIIon- which 
th.y want to tamper with - guarant ••• these minorities these 
elementary thing •. 

All over Northern India, they are repeatedly under att-
ack. There Is a .et pattem In the attack. On the eve of their 
holy days, these attacks are made. On the lut Christmas 
Eve and before that, It was In tM Dangs district of Gujarat. 
Now, during the Easter eve, they have been attacked In 
Haryana and Agra. On the eve of every reUglous f.stival, they 
have been attacked . ... (Interruptlons) 

(Translation) 

SHRI VIJAV GOEl : The facts given by you are not cor-
rect. You are misleading the House . ... (Interruptlons) 

MR. CHAIRMAN: Why are you standing up. Plea .. take 
your seat. 
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... (Interruptions) 

SHAI VUAY GOEL : Mr. Chalnnan, Sir, I would Ike to 
say that as regards the accident caused by a two wheeler 
you are unnecessary trying to give It a dlllerent twist by de-
claring ~ a dille rent incident. 

MR. CHAIAMAN : Why all the hon'ble Members have 
risen up. It Is against the rules. 

... (Interruptions) 

SHAI VIJAY GOEL : Scme hon'ble Members are In the 
habit of standing up at their seats and starts'saylng anything 
they Uke . ... (lnterruptions) Which we have to bear . ... {Inter-
ruptions) 

SHAI AUPCHAND PAL (HOOGLY) : He is not behaving 
properly In the House . . ,.{Interruptlons) 

21.00 hr.. 

SHAI VIJAY GOEL : This Is not the proper way. You are 
yourself spreading communaUsm. 

[EngHsh} 

SHAI SUAESH KUAUP : For the last two years, all over 
Northern India, they are being repeatedly attacked, upeclally 
on the eve of their festivals; thus, they are reminded that thay 
are second class citizens In this country. Tha community as a 
whole feais isolated and Ihe Government says that these are 
ailiaolated incidents. I do nol know what th .. BJP Is going to 
gain from this. As was mentioned by Shri Banatwalla, what Is 
the attitude of this Government regarding U.P. PubAc Places 
and AeUglous Bill? Are Ihey ready to advise the U.P. Govem-
ment to withdraw from this diabolical move? 

[Translation} 

PAOF. AASA SINGH AAWAT : The Temple; Mosque, 
Gurudwara are for all not only for minorities . ... {Interruptlons) 

[English} 

SHAI SUAESH KUAUP : Our Home Minister repeat-
edly and proudly says that whataver goodne .. 1t therein him 
Is only because of ASS. Whal does the neW ASS Chief say? 
He says that the Hindu community In this country should gat 
ready to an aplc war wllh non-Hindus. I do not know whether 
tha Homa Minister is going to preside oVar this battle. 

Now, It is Iha Sangh Parlvar that decldas what tha 
Indian pubUc should view and think. Thay do not want tha film 
Water to be shot in India: they do not want the Pope to visit 
India; they do not want any Christian MiSlionaries Uke Graham 
Stair,es to wor1< among tha leprosy pstients In India. What 
protection do Ihe victims of Ih. Sangh Parlvar get from this 

Union Home Minister who lays that he owes everything In 
hls .. e 10 the RSS? In all th .. e attacks, the BaJrang Oal tak .. 
part and the Home Minister Is the tlrst peraon to come for-
ward and exonerata the Sajrang Oal whenever their name 
comas up as part and parcel of tho .. attacks. 

Under the auspices of this Governmenl, our Constitu-
tion Is now baing reviewed. Nobody In the Governmant or In 
the BJP has categorically stated the purpose of this review. 
Wa all know that some of the main functionaries of the BJP 
and some Importanl memberl of thll Commlttaa had ax-
pressed their opinion that Presidential system II best suited 
for our country. II Is also said that the Committe. Is thinking or 
recommending a fixed tenn for the Lok Sabha. I would Ika to 
ask what authorily has this Committee got to review tha Con-
stltutlon.11 Is like reviewing motherhood thai nurtures, lUI-
talns an brings us up In our Hvel. We owe our democracy and 
secularllm to our Conslltutlon. We owe our federal system to 
thla ConaUtuUon. We owe everything, which our country la 
proud of to thll great document. Any attempt - through the 
medium of the so-called Expert Committee - to auggeat or to 
alter the basic principles of our democratic society wtn be the 
end of this Government. I am lure that not only we, but some 
alHance partners of this Government, as they did earBer, wII 
also come forward to preasul1se thlt Government to deaIat 
from thll move. 

Sir, now I am coming to a aubjec:t In which you have got 
Interest. 

[Translation} 

MR. CHAIRMAN: Pleaes conclude now. 

[English} 

SHRI SURESH KURUP : Sir, things unheard of In the 
history of criminal Jurisprudence are happening In thla coun-
try. The CBI Is being utlHsed to victimise the pollical 0ppo-
nents. A wife Is baing charge-sheeted for an alleged crime or 
the husband I This Is most reprehensible. On aU counts, what-
ever may be the balls, In regard to protection of dan,., 
mlnorltlea, In regard to u.lng the polee force against pollical 
opponents, thl. Government haafalled. So, I oppose the De-
mands for Grants. 

[Translation} 

KUNWAR AKHILESH SINGH (MAHARAJGANJ, U.P.) : 
Hon'ble Mr. Chairman, Sir, I am grateful to you for permitting 
me to pratlc~aleln Ihe discussion going on demand. for grants 
pertaining to Ministry of Home Affairs. 

Ever slnea Ihe prasent Minister 01 Home Affairs haa taken 
charge, the threat to Internal security of our country Is ever 
increasing. The Incident of hijacking of Indian Alrlnes Plane 
which was taken from Kathmandu to Kandahar via Amrttaar 
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(Kunwar Akhllesh Singh] 
was shameful and It has lowered our prestige before the world. 
I want to say that It has not happened for the first time. Earlier 
also Governments have released the terrorists . ..• (Interrup-
tlons) Please listen to the facts. Such Incidents have occurred 
earlier also . ... (lnterruptions) 

MR. CHAIRMAN: Please speak on the subj.ct. 

SHRI PRIYA RANJAN DASMUNSI : If they have any 
objection towards the feelings expressed by the opposition, 
then let us make a decision that we will not participate In the 
discussion on further demands and only the ruling Party mem-
bers will speak . ... (Interruptions) 

KUNWAR AKHILESH SINGH: The country has faceel 
humiliation twice during the tenure of the Home Minister since 
the present Government has come into power for lind time. 
The first time instance is of the hijacking of. the aircraft from 
Kathmandu to Kandahar and the way the Pakistan has played 
its game is a definite defeat of our country on the political 
front. Pakistan chose Nepal, a Hindu country to carry out the 
hijacking. The hijacked plane was flown from Kathmandu to 
Amrltsar via Lucknow. In spite of this, the security agencies of 
our country failed to stop and apprehend the hijackers. I Have 
no hitch in saying that similar situation aro.e 111 1989-90 
when five persons were released In lieu of safe return of the 
daughter of the then Home Minister Mufti Mohd. Sayeed. If 
the support had been withdrawn on that very Issue, your pa-
triotic feelings towards the country would have come to Ught. 
But you continued to support the Government due to your 
own vested interests . ... (lnterruptlons) You were supporting 
the Government at that time. I was not supporting. 

SHRI CHINMAYANAND SWAMI: Your leader was sup-
porting. 

KUNWAR AKHILESH SINGH: I am not hesitant to say 
that personally Home Minister was not In favour of the way 
the Incident of hijacking was handled at Kandahar airport. I 
would like to submit on the basis of my personal Information 
that the Home Minister was in favour of taking stem action 
against the HIjackers but he was helpless before Prime Min-
Ister. That"s why the country faced such humillatlo~. Second 
Instance occurred when President of America Bill Clinton was 
visiting India. 36 Innocent sikhs were massacred In the Kash-
mir Valley. This incident has revealed the hollwoness of our 
Internal security. The more shameful thing occurred thereaf-
ter when Innocent people were killed by our security agen-
cies. If a dacolt Is not apprehended after committing dacolty 
and some innocent persons are arrested for that crime In-
stead, It encourages the dacoits and the criminals to commit 
more crimes. We can not check the crimes In this way. We 
can not control the crimes till we take stringent action against 
the real culprits. 

At present Farukh Abdullah Is the Chief Minister of 
Jammu and Kashmir and his party Is supporting the Central 
Government. His son has become a Minister in this Govern-
ment. People are being massacred in Jammu and Kashmir 
but BJP members will not create hue and cry in J&K on this 
issue. However, if Farukh Abdullah had been suplXlrtin9 the 
National Front Government or any other party, they would have 
definitely raised it in the Assembly. Such double standards 
should be changed. Today they are taiklng about Bihar and 
Bengal. I would like to say that attention should be given to 
Uttar Pradesh. 22 criminals have been Included In the Cabi-
net there. Persons who were detained In Jails under TADA In 
1991 during the tenure of the then Chief Minister of Uttar 
Pradesh Shrl Kalyan Singh, have baan given the Cabinet 
Minister's rank. Those who were arrested under National Se-
curity Act have become the State Ministers there. I want to 
submit that recently a task force has been raised In Uttar 
Pradesh to apprehend the criminals. Honest officers like Shrl 
Arun Kumar have been appointed In It and success has been 
achieved to some extent. A brave police Inspector, Rajendra 
Kumar Singh was killed in Hazratganj area of Lucknow but 
the persons who were involved In his murder became M_L.As 
In Bihar. Minister approached the crtmlnal MLAs In Jails to get 
their support, this double standard should be stopped. Only 
then the crime could be checked . .•. (Interruptions) 

Sir, in view of the changing nature of crlmes/Polce 
Regulation Act will have to be amended. This Act was an-
acted during Brttlsh regime . ... (Interrupllons) Sir, Cr.P.C. and 
I.P.C. should also be amended. What Is going on under sec-
tion 107, 116 and 151 these days, police Is challenglflg poor 
Innocent people under section 107 and 118. Their money Is 
being wasted, therefore, section 107, 116 and 151 should be 
withdrawn. Strtct action should be taken against the police 
officers misusing these sections . ... {lnterruptlons) 

Sir, the match fixing case came to light. We have to con-
sider the functioning olthe polce also. Innocent students were 
shot dead in Ballia' district of Uttar Pradesh. The women sup-
porters of their party were demonstrating to remove a pub In 
Mau area. Police Lathlcharged those Innocent women. FIring 
also took place there . ... (Interruptions) Lathlcharge and firing 
took place In Azamgarh also. This should be stopped. All mem-
bers have mentioned that MIUtancy and actiVities of I.S.I. have 
increased at Nepal Border. It Is centralnly a matter of concern 
for the country. If the I.S.1. continues 10 spread III network In 
this manner, II would be a matter of sertous concem for the 
country. II Is the failure of our Inteligence agencies that We 
are unable 10 uproot the network of I.S.1. 

Sir, I would Uke to tell the Minister of Home Affairs that 
the network of our IntelUgence agencies should be Itrength-
ened. Also Ihe ISlue of Increue In I.S.I. ~ctlvltles on Indo-
Nepal Border should be considered sertously. I would Mke to 
point out thaI the Gorakhpur SunauW road In Uttar Pradesh Is 
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the only' authorised· route for the foreign 10urists to go to Ne-
pallrom India. A post 01 Inspector rank exists there. Inspec-
tors havi been posted there thrice but all 01 them were re-
placed by sub-Inspectors and money is minted there. Uttar 
Pradesh Border pOlice lorce has been raised lor the surveill-
ance. P()~'ce hail failed to check the smuggling In border 
areas. Honest Oiticers have not been appointed there. A cen-
tral task force must be raised which should be given thl .... 
sponslbilityof surveillance of border areas. Only then we will 
be able to check the terrorists activities. WIth these words, I 
conclude. • 

'. SHR1K.H. MUNIYAPPA (KOLAR) : Mr. Chairman Sir, 
I want to sp.ak In Kannada according to the wishes of the 
P8?ple pI my constituency. 

Sir, the Hon'ble Home Minister represents about 100 
crores of people 01 this country who are expecting a lot lrom 
him. Hence there is a great responsibility on him. Terrorists's 
groups like People's War Group (PMG) naxaD .. s, ULFA and 
others are creating serious problems not only to the economy 
01 this country.but.also to the salety and security 01 the lives 
01 the people. The atrocities 01 these groups are Increasing 
day by day and the Government of India has utterly lailed to 
curb tbese. activities. The Government cannot control the situ-
ation through guns and lorce. They have to adopt entirely a 
new method. 

. Vlneba· Bhave, the ~reat leader 01 Bhoedan movement, 
has showed us the path. Land, property, etc. should be equally 
distributed among the people. EquaHty among the people must 
bl maintained. Land reforms must be Implemented very strictly 
throughoot the country and that Is one of the major solutions 
for ILFA and naxallte activities In this country. 

Like Vlnoba Bhave. Jaya Prakash Narayan has also con-
tributed a lot to bring In equality among people. He took a firm 
stand regarding the social unrest In the country. His appraoch 
to Ihe social problems was revolutionary. He achieved great 
success in convincing the agitated youths. He was able to 
restore peace and amity In the Chambal VaHey area 01 Madhya 
Pradesh. His weapon was peace and non-violence. This ap-
proach has to be adopted by the Government of India also. 
The poorest olthe poor, the depressed, educated, unemployed 
youths .are joining these groups 01 naxaHtes, ULFA and oth-
ers .. The Centre should take keen Interest In this matter and 
find out a permanent solution to this malady. It Is their moral 
constitutional obligation to provide jobs to the educated youths 
01 this country. 

Mahatma Gandhi, the lather of our nation, said, "India 
Is to me the dearest country in the world not bacause It Is my 
country but because I havi dlscovlred the greatall good-
ness in it. " He not oniy preachad this but also practiced. So 
much 01 goodness is in our country, young India. It requires 
proper guidance and lor that we should follow the footsteps 
01 Mahatma .. 

• Tran8lal1on of the speech orlgnlally dallvered In KlIIlNIda. 

The recruitment method to the Induetria, Security Foree, 
Railway Protection Foree, Reserve PoNce Force, Border Se-
curity Force and other Forces Is not at aU convincing and jus-
tillable. Representation to the Southern States In Ihlse forces 
Is not even 25"0 willie making selection to thesllorces repre-
sentation should be given to all States according to their popu-
lation (ratio). 

Towards the end of 12th Lok Sabha the Hon'ble Priml 
Minister had given assurance regarding DOPT OIIIclal Memo-
randum which was Issued sometime ago. HI had said that he 
would withdraw It and protect thl peopll belonging to SC and 
ST. I therelore would Uke to remind him about his aHurance 
to the SCand ST population 01 this country. He should act 
swiftly In this regard belore It Is too late. 

Regarding clearing the backlog 01 SC and ST posts In 
Govlrnment jobs It applars that the Centre is keeping mum. 
Our late lamented leader Shrl Rajlv Gandhi had taken steps 
to clear the backlog In quick session. Unfortunately, now un-
der the NDA's regime this process Is moving at a'snalrs paci. 
-Atter Rajivp, Mr. Naraslmha Rao also had glvln top priority to 
clear the backlog. Now the NDA Government should become 
allrt in this regard il they want to continue In power. 

Clashes, murders are taking place In the name 01 reli· 
glon. Who can forget the brutal murder 01 Mr. Staines and his 
young urchins? Such people who dedicate themselves lor 
the service 01 the downtrodden are murdered. What has hap-
pened recently near Agra? Such heinous actl should be 
stoppld completely once lor all. 

Asatoma Sadgamaya Tamsoma JyotJrgamaya Mruty-
arma Amritangamaya. Sarva Dharma Paritya}a Mamekam 
Sharanam Vra}a Ahamta Sarva Prapobhya Om Sri Krishna 
Parabrahmarpanavastu. Leave all dharma and believe In Me. 
'Me' is not anyone dharma or reUglon. it means thl super 
power. It does not reler to any caste, dharma, community or 
reUglon. Onl should Introspect and try to reaAse the super 
power In 'Me', That alone will take us to Ihe ultlmall goal of 
our HIe. 

According 10 Islamic teachings, II we have two TOtis then 
we have to give one to the person who Is hungry. This I, how 
Islamic religion teaches us 10 help Ihe poor and the needy. It 
never tells us about caste, creed, colour and community. 

Sir, you and the Hon'ble Members In this augult Hou'l 
arl aware 01 the story 'The Lost Shelp and the LOll Coin'. II 
one sheep is lost out 01 hundred thin Jesus gol' In slarch of 
Ihatlost sheep. So it is our moral duty to lind oul the one who 
goes in the wrong path and to correct him. Christianity Sprlada 
this message of love. 

But untortunately Sir, thl BJP Government Is poItIcls-
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[Shri K.H. Muniyappa) 
ing the iasue In the name of Hindu religion. Manu Shastra, 
Verna Shastra (the 4 Vamas) have brought down the Hindu 
ralglon. Today the followers of Christianity are the large.t In 
the world. '.'am takes the second position and Hinduism i. 
down below. AI least now let this Government awake, arlu 
and create a congenial atmosphere for maintaining peace and 
amity In the country. Let us spread the message of universal 
brotherhood. 

Constitution Is the property of all peopla In thl. country. 
Leaders of Hindus, MusMms, Sikhs, Christians, Jalns, Bud-
dhists and all other reBglons have rendered dedicated .. rv-
Ices to frama the Constitution under the noble guidance of 
Mahatma Gandhi. All are equal according to our Constitution. 
It provides freedom of speach and fraedom to practice any 
raMglon to all tha citizens of this country. If NoA trie. to ven-
ture some experiments with the Constitution there will be 
bloodshed in the country. People of this country have not 
given mandate to BJP party. The NoA have constituted a 
Committee 10 review the Constitution. They are also making 
impervaslve and irresponsible statements about our Party 
leadarshlp. I condemn this. Thay did not dare to bring this 
Issue of Constitutional review to the Parlament. The mem-
bers of this Committee are not members of Parlamant. 

21.23 hr •. 

(MR. SPEAKER In the Chair) 

Mr. Speaker Sir, now I am reminded of Ramayana. I do 
not hesitate to compare Shri Advanl~ to King Ravana.ura. He 
Is trying to rob Constitution. Mr. Chandra Babu Naldugaru .It-
tlng In Hyderabad is functioning Uke V1bheashana. He Is ad-
vising the Centre not to meddle with the Constitution. In 
Ramayana, Ravana was killed and Rama wu crowned as 
the King ot Ayodhya. Similarly, here, BJP will eat du.t be-
cause they are meddUng with the Constitution. Elections will 
be held and all the member parties of the NOA will be shown 
the door by the people. I recall, some years ago there were 
only two members ot the BJP party in this august House. I am 
sure thaI history will repeat itseH. Our Congress party under 
the able leadership ot Sml. Sonia Gandhi will come back with 
thumping majority to selVe this great nation. She will be our 
Prime Minister to guide the destiny ot the largest democracy 
of the world, India. 

Sir, with the.e words, I thank you and conclude my 
speech. 

SHRI RAMDAS ATHAWALE (PANDHARPUR) : Mr. 
Speaker, Sir, I may be given a opportunity to speak on the 
Demands for Grants of the Home Ministry . ... (Interruptlons} 

[English] 

MR. SPEAKER: Shri Alhawale, please lake your seat. 

Onoe your name had b .. n celled but you wera not th.re at 
that time. 

... (Interruptlons) 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY 
(KOKRAJHAR) : Mr. Speak.r, Sir, I want to apeak or. this aub-
j.ct. I must be giv.n a chanee to ap .. k .... (lnr.fJt.IpfJoMj 

MR. SPEAKER : Your nama had allo bean callacl but 
you were not th.re at that 11m •• So, pl .... take your ..... 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY 
At what 11m.? Could I know of It.' ... (lnr.rruptlona) 

MR. SPEAKER: Shrl Athawale, please taka your .. at. 
You cannot lpeak now. It I. already \).25 p.m. 

... (Interruptions) 

MR. SPEAKER : Plaa .. take your aeat first. 

SHRI SANSl-IMA KHUNGGUR BWISWM.UTHIARY : I 
.hould .peak. I mUlt apeak • ... (Interruptions) 

MR. SPEAKER : Now, the Home Mlnlat.r will apeak. 

... (Interruptlons) 

SHRI SANSUMA KHUNGGUR BWISWMUlt-U.ARY : I 
must be allowed to speak .... (Interruptlons) 

MR. SPEAKER: Do not dlltUrba the procaadlnga of the 
House. Plaue take your seat. 

... (Interruptions) 

{Translation] 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : Mr. Speaker, Sir, I am grateful to au thole Mem-
bers, who have participated In today'. debate. I am espe-
Cially thankful to Shri Pilot who Initiated the dabate. 

[English] 

SHRI SANSUMA KHUNGGUR BWIBWMUTHIARV : I 
should be allowed to speak. Can't you give me an opportunity 
to apeak for five minute •. 

{Translation] 

SHRI L.K. ADVANI : Though he crlllcl%ed. the Home Min-
Istry, each and avery word of crillciam wu constructive In Ita 
approach u ahortcomlnga w.re pointed out with suggestions 
to .. t them right. 

(Englsh] 

SHRI SANSUMAKHUNGGUR BWISWMUTHIARY: Let 
me sp.ak, Mr. Speak.r . ... (Interruptlon.) 
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MR. SPEAKER: Please take your seat. Do not disturb 
the proceedings of the House. 

[Transfatlon] 

SHR+L.K. ADVANI : Really, I think that anyone who takes 
in view the fact that the Government Is only two years old will 
deftnHjjly adopt constructive approach In criticism otherwise 
the ilritlre debate will be centred on the Issue as to why the 
present situation has taken place In the past two years. If the 
situation Is a alysed then It wtll be more uselul approach. Due 
to this reason I thank all those Members who have given some 
suggestions regarding what should be done. Everybody has 
aecep18d that the crisis Is really grave and nobody can deny 
It. I am certain that the frequency with Which the 151 has been 
referred to during this debate has been never witnessed be-
lore. As far as I rememer ftve to six years ago when I was In 
the opposition whenever I mentioned about 151, my colleagues 
used to ob/ectto It. 

{EngHsh] 

It was supposed to be sacrilege even to mention the 
name 01 the 151. It was supposed to be communally provoca-
tive to mention the name 01 151. 

[TranslatlQll] 

To mention about 151 was supposed to be an act at lan-
nlng communalism and some people used to make lun 01 It. 
When the other Members mentioned about CIA, why was It 
considered offensive to mention about 151. Though It Is cor-
rect that it is not the right approach to hold 151 responsible lor 
avery crime wtth the country. Each thing should be viewed 
wfth a reasonable approach. If excesses are committed any-
where and you draw the attention 01 the Government towards 
It certainly action will be taken In this regard. One thing I moved 
like to tell is that Shri Sudlp had relerred to It. When the Home 
Minister 01 West Bengal came to meet me and discussed sev-
eral causes. He complained about one thing saying that you 
reler a lot about 151 in your statements, about Jammu and 
Kashmir, Punjab, North-Eastern States and sometimes about 
Tamil Nadu but not about West Bengal even though you should 
be aware that 151 has spread It network In West Bengal. I 
replied that I wtll pay attention towards It In luture In response 
to your grievance and woUld certainly mention about West 
Bengal whenever I shall reler to lSI activities, though I also 
said that sometimes you resent over the opposite I.e. when-
ever the IIIm6 01 West Bengal Is mentioned you resent over 
It. Why I am taking names because It Is a matter 01 complaint 
for some peopfe. Orill major development Which has taken 
place In there two years Is that the security 01 the country 
does not mean the Defence lorces 01 the country but It also 
mean Interna, .;8CUrtty 01 fhe country. Constitution maleers of 
India Would have never Imaglnated that a situation may arise 
when the entire debahl of the MInistry of Home Affairs would 

be centred around the law and order problem. You wtll ba 
surprised to learn that the discussion on the demands for 
grants of Home Ministry has been taking placa after sev.n 
years. Budget Is passed every year but the discussion over 
the demand for grants lor the Ministry of Hom. Affairs wa. 
last held In 1993. Generally the responslbllty of maintaining 
law and order Is attributed to Home Ministry though It I. the 
subject of State Government but It has become th. respen-
slblHty of Home Ministry for during the last 6-8 years and In a 
way, during rest 15 years, one new dimension has been added 
to law and order situation which we should und.rstand and 
appreciate. 

Mr. Speaker, Sir, In 1971 Indo-Pak war took place In 
which Pakistan was dafeated. After that Pakistan prepared a 
new strategy for the next 8-1 0 years. I don't want to score any 
points. But I am of the opinion that had I bargained for perma-
nent peace after the 1971 war there wa. a great possibility 
for It but we just faltered, the leadership of the country fal-
tered on this account. At that time We had criticised It .eVerely 
but now I agree that It Is not the time to critlcl.e. Leav. apart 
the Ministry 01 Home Affairs, all the experts In other Ministries 
and foreign experts also are 01 the opinion that the present 
situation in Jammu and Kashmir and the emergance of ter-
rorism throughout the country is because we missed an op-
portunity In 1971. Had we taken right decision at that tim., 
situation would have been different. But it Is an old story now. 
But now I can narrate the latter part of the story. On the basis 
of my own experience. I was born In Karachi, currently In 
Pakistan lor the second time I have been a part 01 the govern-
ment. I am not counting the successive short Dved term in It. 
EarRer I was in the Government of Morarj/ Bhal from 1977 to 
1979 and after that, I am presently a part of the pre.ent Gov-
ernment when I got an opportunity to visit Pakistan on the 
Invitation of Pakistan Government during the military regime 
of Zia UI Haq. I was the Mlnlstar of Informallon and 
Broadcaslng and Doordarshan, had lor the IIrst time telecasted 
the cricket match between India and Pakistan being played 
at Kanichl. I am mentioning It because army pickets were 
posted all around the city. A Pakistani official was accompa-
nying me. People Inquired Irom him as to who the man is 
whom you are accompanying and he would reply that he was 
the Cabinet Mlnlst!lr In the Government of India. People used 
to express their surprise at the lock of,securlty bracket •• .:lUnd 
a Minister 01 Cabinet rank, This Is an incident 01 1979 but the 
situation has changed so much in ten years. Today I am the 
Home Minister in the Government but I am surrounded by 
black cat commandos and they accompany me wherever I 
go. Situation has come to such a pass now. We must Identify 
the change Which has come about in the environment of In-
ternal security In the past 8-10 years. The reason for this Is 
that Pakistan has reaUiled that It cannot combat India In the 
battlefield, hence taking resort to conventional war Is not go-
Ing to help. Hence It has embarked upon a new scheme of 
waging proxy war while giving It the name of 'Jehad' it Is quite 
strange that Pakistan calls It 'Jehad'. 
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Mr. Speaker, Sir, except Indonasla, India has the larg-
.st muslim population in the world and to declar. 'J.had' 
against such a country is only redlculous and It should b. 
given a benefitting reply by the musllms r.sldlng In India. Th. 
concept of Jehad is different from it and they have decid.d to 
continue it not as conventional war but as low Intensity proxy 
war by sending people as intruders who will cause havoc by 
killing Innocent persons through explosions and other voU.nt 
acts I can say It very emphatically that occupying Kashmir Is 
only a small part of their designs. 

(English) 

They would like to se. this country disintegrate. 

(Translation) 

Otherwls. what Is the need to spread the networ1< In the 
entire country. Had they been desirous 01 occupying only Kash-
mlrthey could have concentrated on only one place I .•. Jammu 
and Kashmir but they did not do so. Instead new mlHtant 
organisations are emerging and the attempts are being made 
to spread a network of three organisation hence It Is Impera-
tive to know the Intention behind It. 

Mr. Speaker, Sir, sometimes they feel that India has not 
recognised the .xlstenc. of Pakistan. If at all any party did 
not recognise It was the Bhartlya Jansangh. We were In 
Bhartlya Jansangh when Dr. Syama Prasad Mukherji found.d 
Jansangh, I remember that In our manifesto we had said that 
country should not be divided and we are of the view that 
India should remain undlvld.d. It was there In the manlf.sto 
of the Jansangh in 1952 and some people may f.el that th.s. 
people have not recognised the exlstenc. of Pakistan. But 
after some years, though BJP as well as Janata Party came 
Into existence much later but my sotlaHsts friends are slttlng 
here and they are aware that the I.ader of the SoclaHst Party 
Dr. Ram Mahohar Lohla discussed this Issue with Pandlt D •• n 
Dayal Upadhaya that such a statement of that the .xlstence 
of Pakistan was not acceptable, may not cr.ate misunder-
standing in the minds of people In Pakistan but It c.rtalnly 
creates misunderstanding in the Indian Muslims. H. said that 
we do not intend to invade Pakistan and merge it with India 
again. We are of the view that purpose for Which the country 
was divided has been defeated. The sole purpose of the par-
tition was to put an end to the riots and to do away the bitter-
ness from the minds of the people. Once separate countries 
are created for Hindus and Muslims, the riots and blttern.ss 
will be eliminated automatically and everything will be alright. 
But unfortunately it did not happen. The fact Is that even com-
munalism did not come to an end. Earlier controversy was 
between the two communities and alter creation 01 Pakistan 
controversy and bitterness croped up between the two coun-
tries. Therefore, Pandlt Deen Dayal UpadhayayJI had said that 
time will come when people 01 both communities will defi-
nitely think that partition has not fulfilled their aspirations and 
both countries should reunite and a confed.ratlon should be 

formed. Lohlap appreciated tf)ls and he said that we should 
think over It jointly. I remember that In 1958 Dr. Lohla and 
Pandit Deen Dayal Upadhayay vlsuaHsed united India and 
made an announcement to thla effect. This vision 01 united 
India was 

(English] 

India and Pakistan remaining as two sovereign states, 
they shall form a confederation of their own. 

[Translation] 

This was their vision. It Is a decade old tact and d .. ptta 
It baing so old we have acc.ed the .xlstenc. 01 Pakistan 
but Pakistan has never recognised the .xist.nce of a secular 
India. Ther.fore, they feel that If such a large number 01 Mus-
ams Rve happily In India In a cordial atmosph.re It will not 
serve the purpose of Pakistan particularly after separation of 
Bangladesh from Pakistan. Th.re Is no doubt the th.n Gov-
ernment of India headed by Shrlmati Indira Gandhi and our 
armed forces have played an Important rol.1n creating Bang-
ladesh. Since then feeHng of r.venge Is prevallng In the minds 
of Pakistanis which Is reflecting the Incidents Hke massacre 
in Chltteslnghpura. We should understand this fact. In vl.w of 
all this national s,curity should be our prime conc.m. W. 
should be very serious about It. 

The members of the Samajwadl Party are h.r. and per-
haps Shrl BanatwallaJI has left the Hous.e. H. would have told 
m. that such and such points of the Bill passed by the Uttar 
Predesh Govemment are against the Constitution. I would 
have asked the Uttar Pradesh Govemm.nt to drop the dis-
criminatory portion. It has b.come the m.ntaHty of our pr.s.nt 
day leaders that If Advanl says som.thlng wrong th.n Imm.-
dlat.ly point It out and If Banatwalla says som.thlng wrong 
th.n keep quit. f.arlng his dlspl.asur •. We should get rid of 
this mentaHty. 

[English] 

Secularism In the true s.ns. means b.lng fair to aU. 

[Translation) 

Therefore, I say as to why India is a secular stat.? Th. 
clrcumstanc.s In which our country was partitioned In 1947 
and w. got our freedom, perhaps !=Ihrl AkhllashJ or someone 
.1 .. has said that w. got Independence In 1947 and w. 
adopted our Constitution In 1950. At the time of partition itself 
Pakistan declared It a MusNm stat .... nd had India declare it a 
HindU nation then there would have been no complaint and 
has been tak.n as natural because It was the basis 01 parti-
tion. 
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(EnQllsh) 

The basis was Hindu and MusUm. 

[Trans/at/on] 

Congress was not In favour of partition, they were In 
favour 0_ united statas but thay ware campa lied to aceeptll 
Anyhow two nations theory was aceapted because of the lead-
ars at the forefront 01 that tima. Person Uke Dr. Ambedkar has 
said that thare should be axchanga of fadarallon as a result 
of this but It was not accaptad. 

I am of the vlaw, had wa declarad India a theocratic 
state, It would hava been against the culture, history and tra-
dillons of India. Tha decision takan by our laaders was cor-
recl. If you go through tha debata altha Constituent Assem-
bly you will find that not a single member of the Hindu 
Mahasabha has said that now India should be declared a 
theocratic state. 

[English} 

It was unanimous. 

[Translation] 

There may be one or two members In the Assembly 
who ralsad thalr volca In favour of declaring India a theocratic 
State. After going through tha debata 01 tha conslltuant As-
sembly I hava drawn a conclusion. 

[EngHsh) 

The constitution as was lormed then rallected the peo-
ples will as a whole. 

[Translation] 

There was a political difference 01 opinion amongst the 
leader at loralront at that time. Mahatma Gandhi and Dr. 
Ambedkar were critics 01 each other. Similarly Dr. Mukherjee 
and Pandlt Nehru ware the critics 01 aach other. 

[Eng.sh] 

It was that Government and that Constltuant Assambly 
which gava us this constitution, which gava India a sacular 
state. 

[Translation) 

The word secular Is anshrined thara In tha constitution 
and tha concept of the word sacularism Is that the state shall 
not discriminate betwaan citizens on the basis 01 religion. 

[EngDsh) 

They voted down Into the constitution. 

[Translation} 

The,. are small points and somaone has pub.shed the 
old conslltution. BJP Today pubI\Jhed tha old constitution In 
which the word soclatism has not bean given. 

[EngBsh) 

You may scora a point but we are not really raising the 
laval 01 debata. I feel sorry. 

[Translation) 

That Shri Prfya Ranjan O'asmunsl has said so. 

[EngDsh] 

SHRI PRIYA RANJAN OASMUNSI (RAIGANJ) : I was 
not scoring a point but I think we should respond to the na-
tional debata. It craates rellectlon that Is where I wated to 
draw tha hon. Mlnlstar's attention. 

SHRI L.K. AOVANI : I would say that today when I read 
In that 'Socialist Stata', I fael how do we call It 'Soclalst' that 
way. 

[Translallon] 

In our poHcles, In Government po8cles ba It the govern-
mant 01 ona party or the other what Is the contant 01 soclaBsm 
In that. 

[English) 

We hava to think In tarms of soclaUsm In a very general 
sense, as Swami Vlvekananda used It. 

[Translation] 

VlvakanandaJI had said that thare should be spiritual 
socIaUsm. It 15 all right but what I want to say Is that due to 
change In this strategy tha dividing Nne batween the Internal 
security and external security has diminished. We have to 
always kaep In mind as ~ what Is going on the borde,. and 
what will be tha repercussions of the developments taking 
place hera on the border. BSF Is under the Ministry of Home 
Affairs and It Is deployed on all borders with the Army. As Shri 
RaJesh PIIot~ has bean the Minister of State In the Ministry of 
Homa Affairs, ha Is aware of tha difficulty. Somebody com-
plained that allocation for the demands of Homa Mlnlstf\' has 
been Increased by thirty per cant this year. On going through 
It I did not find anything Uka this. I would have been very happy 
If allocation lor the demands 01 Ministry 01 Home Affairs had 
baan Inc rea sad by 30 par cant. I saw that there Is an increase 
01 nine per cent as compared to last year. An other Mamber 01 
TOP had said that he would happily supportad demands 
of the Ministry 01 Home Allairs If allocation to it would hava 
been Increased by hundred per cent bacause the situation 01 
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Internal security is worse. My friend Shri Murthyp Is slWng 
here. 

Actually we are holding discussion on thl, I~, W/Yl 
the Ministry of Finance because we develop a iplli e 8tr~ 
spectlve about the para military forces. One ~ 11!¥ ffi!t~ 
friend has complained that the situation In TrlpLlT" ·Is \)IP~1t 
but para military force Is not being deployed there. In this re-
gard I would like to say that If there are para military torees In 
Northeast region they are only In Trlpura. I am in constant 
touch with the Chief Minister of Trlpura. Generally I talk to all 
the Chief Ministers. I would also like to say that It Is not so that 
there is turmoil in all over the northeastern region. Out of eight 
states of Northeast including Sikkim there Is no turmoil or 
mi~tary In four states. There is no militancy In Slkklm at all. It 
is not as if I have visited Sikkim recently. I have also been 
there many years ago and I was surprised that Incidents of 
even ordinary crime do not take place there. There Is no mlU-
tancy at all. What to talk of militancy even Incidents of ordi-
nary crime are not there. A police officer told me that some-
times when they come across a drunk driver they f .. 1 that 
they have atleast one case and they have caught a criminal. 
His offence is that he was driving in drunken state. There Is 
relatively no crime In the four states i.e. Slkklm, Arunachal 
Pradesh, Meghalaya and Mizoram. The Incidents of millancy 
rarely take place in these States but the other four states are 
affected by militancy and we have tried to curb It. For exam-
ple in Nagaland militancy is not as grave as it was some years 
ago. But incidents of extortion do take place there. 

{English] 

despite the so called cease fire problems are there. 

[Translation} 

Probiems are there and we are trying to resolve them. I 
would like to say that the security forces are not the only solu-
tion of militancy. One solution of militancy is development. 
Schemes should be formulat'~ to provide employment to the 
people of that region. The otIler solution of militancy Is that 
we should be willing to talk to them to address the legitimate 
grievances of some sections of people there. So far as talks 
are concerned, I myse" and the hon'ble Prime Minister had 
already said several times publicly that the Government are 
always ready for talks with militants In any part of the country 
with in the framework of the constitution. This Is our condition 
that they should shun violence and they should be ready for 
talks with In the framework of the constitution. I am happy that 
Congress party has also assuF41d us their support in this re-
gard. I welcome their move. Sh~i Dasmunslji is sitti~ here 
and he has flrmiy said that lSI is indulging in terrorist activities 
in our country. It is spreading violence in our country and it is 
behind /:lOmb explosions in various parts of the country and If 
any ~iigent law Is enacted against it I will support it. i am 
very ~d to hear It from him. i have been meeting the Chief 
Ministers. Home Minister and higher police officers of the 

States Individually and Jointly. They always adv!lnce an argu-
ment that states where terrorism is at peak don't have apprq-
priate laws to deal wfth It. They ask us to enact a strong C..,-
trallaw so that they could deal wfth It. Terroriats art lIP! ordi-
nary criminals Uke thief an~ dacolts who can be triep· eaSily 
after arrest and against whom wltne .. can bft rnobi .. lId. No 
wftness will be ever ready to depose against any t~rrorlat. Not 
only this we have the experience of Punjab when terrorism 
was at peak in Punjab even not a single Judge WitS wiling to 
hear the case against any terrorist. Lot of difficulty w~ ~¥pe
rlenced at that time. When terrorism was at Its peak at that 
time a law namely 'TADA' was enacted to etimlnate tftrrorlsm. 
It Is true that this law was misused In some cases. I WiD not 
deny that law has not been misused. Some of the members 
sitting here may not be aware that the first conference against 
"TADA' was organised by BJP In Gujarat when the farmers 
launched their movement In the State they arrested under 
"TADA" and were lodged In Jails. There Is no provision of bail 
under 'TADA' whereas there Is provision of ball under other 
laws. Therefore, we organised 'Indian TADA' conference' In 
Ahmadabad. Later on 'TADA' was not repealed because It 
was being misused but It was repealed because It was belng 
projected that-

{English] 

TADA is an anti-minority law. It was not an anti-mjnorlty 
law. TADA Is Intended to be used against terroJj.stIs,.against 
those who take course to the cult of the bomb and It was 
abused. No doubt, It was abused by many Executives, many 
States In the country. 

[Translation} 

As I have said that we raised our voice against thI •. AI. 
that time the peopie who were arrested under thI. law were 
not belonging to majority or minority community they were 
the simply farmers. 

[English} 

II was allowed to lapse. 

(Trans/at/on] 

That law has been scraped. Today need of sue/) ~W is 
being felt. We feel that such law should be enacted again but 
I am not In a position to bring any Bill for enacting such law 
because I know that any such Bill cannot be pused In the 
Rajya Sabha without the support of the Congra!ls party. Tt,ere-
fore, I told them that I am not In a poSition to enact any Cen-
trallaw in this regard. It you feel. ... 

(EngDsh] 

After all this is a subject in the concurrent Hst. You are 
empowered to do It. 
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(Translation) 

You c~fl ~/l~F1 such laws In your respective states, I 
have no obJ~pn. Tamil Nadu has done so. Some people 
Iked It while others did not like It because they feel It was too 
harsh. I asked them to decide th.mselves. 

(English) 

I am nctt going to do it. But I wish everyone real.e it. 

(Translation) 

This Is the problem before us and we will have to ad-
dress it jointly. we will have to decide because composition of 
the Parliament and artthmatlc of the Parliament Is such. 

(EngUsh) 

Pure arithmetic which compels me to talk to Shrt Rajesll 
Pilot, to Shri Priya Ranjan Dasmunsl and Shrtmati Sonia Gan-
dhI. 

(Translation) 

I would Uke to say that even if we are not compelled by 
the composition of the Partiament, ourl! I~ a vast country and 
our problems are so different that If 1tfe do not dev8lop any 
consensus or rape amongst the poNtical parties we cannot 
serve the cause of our nation. 

(English) 

There will be a tendency to try to score poUtical points 
on every Issue. 

[Translation) 

One may Ike it or not. If we leel that there should ~II 
reservation for women then it should be. So it will be iR ~.! 
interest of the country and politics to develop such ce~~!l~ 
sus to the extent possible. Single party majority is nC?f JIllhl 
Interest of the country. 

I myself recall sometimes that in 19n when I was In the 
Government for the first time that govemment wai enjoying 
full majority. At that lime a single party was In majority though 
AkaU Dal was with us but I fe.1 despite the complete majority 
that Government was not representing the people to the ex-
tent upto which the pre.ent day Government representing the 
people of the country. 

[English} 

both in terms of geography as well as social equations. 

[Translation} 

You said that these are double standards. But I do not 

consider it to be so Dasmunsi~ has been showing sympathy 
with me that I may have been feeIng suffocated sitting here. 
Because I do not raise those issues any more which I used to 
raise and for which I had undertaken Rathyatra. I am not pass-
ing through this place for the first time. 

(English) 

We have worked under Shri Jai Prakash Narayan. Shri 
Jai Prakash Narayan used to be.a bitter critic of Jansangh-
not ordinary. not .ke you. 

[Translation} 

Sometimes you are very much .beral to us. 

(EngUsh) 

But Shri Jal Prakash Narayan was among those who 
accused us even of being responsible for Gandhi p's murder. 

(Translation) 

Today our lriend Athawale ~ was tellng . ... (Interruptions) 

(English] 

Everyon. knows that Shri Jai Prakash Ji came to that 
point In 1975. 

(Translalion) 

when in the annual convention of the Bharatlya Jan 
Sangh. pubHcally !l~d"sslng. he told us that people ask me 
not to att.nd the programm.s of J.n Sangh. It Is a F.sclst. 
and communal party. He publc.Ny said that If Indian Jan S.ngh 
was Fascist then he was allo Fascist. Munsl Ji this change 
came In him because In those days I was In Calcuta and our 
Marxist friends mighl have written on all the w.U. 01 Calcutta. 

(EngDsh] 

but It was plastered all over that 

(Transl.tion] 

J.P. and Jan Sangh are one and the same. 

(Eng'sh) 

What wu the,. common between us? Not ld.oIogy. 
What was common wu our ideal:.,n, what wu common wu 
our deslra to fight against convptiOn. wh.t was common was 
our desire to fight for electoral reforms. for educ.tIonal re-
forms. 

(Trans/ation) 

The reason for which we c.m. together was Id •••• m. 
that even today can bring me and you. me .nd Mand.ts, me 
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[Shri L.K. Advanl) 
and the people of sociaUst party together at one platform, you 
please emphasise on thaI. Please do not practice this 
untouchablUty that I can not even touch them. 

(English) 

They are untouchables lor me, 

{Trans/ation} 

I had when I went to Trivendrum, Antony Sahib made 
statement. I told that I was not expecting such thing from 
Antony Sahab but what can be done as there are certain com-
pulsions with Congress. 

{Eng/ish} 

So far as we are concerned, 

{Tra ns/a lion} 

If we would have considered any body untouchable, we 
would not have been able to form this government and this 
government is not tormed tor the sake of power. 

{English} 

SHRI PRIYA RANJAN DASMUNSI : Why did you feel 
that Shri V.P. Singh was untouchable orwho wrecked the Gov-
ernment ot Shri V.P. Singh? We did not wreck the Janata Party 
Government brought by Shri Jal Prakash Narayan's move-
ment. We did not wreck the V.P. Singh Government. What 
happened inside? 

SHR I L.K. AOVANI : I shall come to that. Shrt Dasmunsl, 
If you topple my Government today, I would say that you are 
periorming a legitimate function. That Is not untouchability. 
Untouchability Is something else. I am talking of political 
untouchability. and that political untouchability lesson I per-
sonally learnt way back in 1967. 

(Trans/atlon) 

The convention ot Bhartlya Jan Sangh was held in 
Callcut and Pandlt Oeen Dayal Upadhyay, 

{EngUsh] 

who was the principal ideologue of the party, was pre-
siding over the session, and there was criticism. 

{Trans/allon] 

Tlntre was criticism was as to what happenec:\ to Pandlt 
p. What have you done this, what did you do, you and the 
communists together formed the government of Bihar. You 
should not touch them. 

{English} 

They are untouchables. They should be touched with 
the bergepole. 

(Translation] 

Pandll )1 replied that it Is Irony of the situation that 
untouchablUty In pub/lc /lfe Is considered bad, It Is considered 
a crime, but In the political arena If so and so person or party 
does not practice untouchability then they are bad. Thus prac-
tising untouchability In the poUtical arena Is qonsldered an 
attribute. He told that no one belonging to Jan Sangh should 
partiCipate In any kind of untouchablHty. It is parliamentary 
democracy and all should work together and should co-oper-
ate with all the poUtical parties. One should never hesitate to 
aUgn where you have consensus. 

22.00 hrl. 

We have worked with this view point till today. Pandlt J 
had remarked about the Oharm Vir Commllslon. This Com-
mission was constituted In 19n -78 and It submitted Its report 
In 1978-79 but till now nothing has happened. You read from 
that very report. 

(Englsh) 

We will be reporting to the Standing Committee periodi-
cally about the development taking place. 

(Translation) 

It Is a matter 01 pleasure for ma that In 1978-79 It was 
our government and BaJpayee p and me were In that govern-
ment. No body has taken any action till now on the report of 
the Oharam Vir Commission which was constituted at thet 
time. 

SHRI RAJESH PILOT: Some part of It has been Imple-
mented. 

SHRI L.K. AOVANI : It was dua to that soma one had to 
go to the court. They went to court and we taking action In this 
you too know about this, and I also know that most of the 
action depend on the money. We can make arrangement here 
as for our police and paramilitary forces but this can not be 
done for the police all over the country. I would not Uke to 
create the problem for all the states that has bean created on 
account 01 the FIfth Pay Commission. The recommendations 
of the FIfth Pay Commission hava baan Implemented for tha 
amployees 01 the Central Government and as a rasult of this 
all states hava started demanding lor assistance. That Is why 
we can not do that. 

(English] 

We would not like to do that. 

{Translation] 

As far as the question 01 polee and the law and order 
situation is concerned, Deihl I. the only such part of the coun-
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try, for which the Ministry of Home Atlalrs Is directly responsi-
ble. I can say that for the last one and half to two years many 
developments have taken place. Here are Chhota RaJan gang, 
Ashwanl Nayar gang and Chhota Shakll gang. Many crimi-
nals belonging to these gangs have been arrested and as a 
result many facts have come to light and many other crimi-
nals were arrested. A terrorist by the name of Dllbagh Singh 
was arrested and many Informations were extracted from him. 
The Deihl police succeeded In nulHfylng his .terrorist scheme 
that was to be executed on the Republic Day. They had In-
vented one Toy explosive device. Many of them were arrested. 

[EngHsh] 

Thirty two kilograms of RDX was recovered. 

[Translation] 

Fake currency worth Rs. 10 lakh was recovered. Last 
year there were some dltllcultles but after that as a result of 
the changes In Deihl Police the people felt confident and the 
situation In Deihl Is Improving. I am not tel8ng that situation 
has Improved, rather It Is Improving. 

Recently, the Issue of match fixing was In news. In this 
regard whatever was done by the Deihl PoDce If It would hava 
been done by the Scotland yard police, they would have been 
proud of It. They succeeded In nailing down the culprits, whera 
guilty persons accepted their crime that they had something 
like that. I can felt that it was greatest achievement of the 
Deihl Police. 

After 1971 war, Pakistan prepared plan for proxy war. 
Arst It experimented In Punjab that remained In force for ten 
years and in between there was a period when pessimism 
had Its hold even In this House and the same tone. of pessi-
mism was reflected throughout the country In the context of 
Punjab. But the situation Improved. The Central Govemment, 
paramlHtary forcea and the mlltary forces contributed In Im-
proving situation there. But I uaed to tell all the States that the 
biggest contribution, regarding this was of the state police 
force. The Punjeb poNce contributed In It. We have to control 
terrorism. We have sent ten company and three Battalion to 
various states but that is not enough. We will send It to those 
states where it Is required. We will give them as much as we 
have. We also send them. What will we do with It? We have 
sent them also but unless the poUce, CID of that state our 
intelligence is not fully vigilant and committed, It will not work. 
It is evident from our experience of Punjab. The situation in 
Jammu and Kashmir has improved. No tourist visited thera 
from 1989 till 1996. Only few foreigners used to visit but whan 
the Incident of kidnapping of foreign tourists happened, their 
number also decfined. 

[English] 

Practically, tourism dried up. 

[Translation} 

There somany things happened, overall It so happened 
with militancy that after 1996, there were no any local mil-
tants. In 1999 the number of mlUtants Increased and foreign 
marcinerles started pouring In. Their number Is now almost 
70:30 which few years back was 30:70. This dIIIeranea of 70 
per cent foralgn merclnaries and 30 per cant Kuhmlri mil-
tants to my mind Is a graet achlevemant. I think that earler 
also they might have planned for Kargll, but they are being 
defeated In proxy war, as a result of this they prepared plan 
for Kargil conflict. 

[English} 

Kargll was the result of the set back they sutlered In the 
proxy war and the setback that Pakistan sutlered In Kargll 
has led to accentuation of the proxy war. 

[Translation] 

That was accentuation. I wiH not deny this. You are right 
In saying that they not only hit soft targets but they also find 
hard targets and attack BSF and army Intellgenee. We should 
understand that who so ever are terrorist states, 

[English} 

actually, this terrorism Is not sponsored by any Individual, 
it is state sponsored terrorism. 

[Translation} 

If they systematically produce the suicide squad, then 
these suicide squad can achieve many things. I have .. en 
many things In India. Today I will not blame anybody. They 
evan killed our ex-prlme mlnlstar. 

[English) 

It Is the kind of suicide squads that L TTE developed 
that It became posslbla. That Is nOt the failure of tha Govem-
ment that Is not the failure of anyone, but this hard reality 
must be recognised. 

[Translation] 

That Is why I ask my security personnels that they may 
protect me from only those persons who want to run away 
aftar killing me bu.t they can not do anything In the went of 
suicide squads. They can not do anything. These Is non of 
your fault. 

[English) 

These are hard raalltles. Therefore, let us not try to 
undermine the moral of the security forces which are doing 
axcellent work In Jammu and Kashmir and rest of the coUntry. 
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{Translation} 

They are doing very well there. II you tfme and again 
blame them tor their shortcomings that they have become 
this and they have become that and that security personels 
are of no use then, to my mind we will do Injustice to them by 
doing so. If they commit any mistake then they will be pun-
ished for that. Normally, I believe that our mllitarymen and our 
security personnels are doing well. II they get support from 
the public then I am fully confident that the Pakistan will bti 
defeated In this proxy war as It was defeated In Kargll confUct. 

Besides, there are many other small Issues . •.. (Inter-
ruptlons) 

SHRI PRIYA RANJAN OASMUNSI : I am not against 
any party but I would like to tell one Importsnt thing. 

{English} 

West Bengalis under volcano. I come from North Ben-
gal. The sltuatfon has gone to such an extent that If day to 
day co-ordinallon is not maintained, anything can happen any 
day In West Bengal, especially In the city of Calcutta and North 
Bengal. 

SHRI L.K. ADVANI : I wtit ""p track of whatever is hap-
pening In West Bengal. 

{Translation} 

You said one more thing that I will keep that In mind. 
~o\\\\ca\ ml.lfde1"9 afe being committed In same statei. their 
\lO\\\\cal adl/etsane, wate "'Illed. I will \a\\C. to tha Chle\ Mlnl,-
\el"9, Home Mlnis\etS Of the Director GanefSl 01 police ot \ha 
attec\ed states f~afding this and I will discuss with \hem. 

{English} 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : 
What Is the Government's policy In regard to North-Easfern 
States? What is the policy In regard to Bodo/and? Why has 
the Union Home Minister directed tho Assam Government. 
... (Interruptions) 

SHRI PRIYA RANJAN DASMUNSI : What Is the peace 
Initiative of the Government in respect of NSCN and Hurriyat? 

SHRI L.K. ADVANI : We have already released some of 
the IO·aders. 

So far as Assam Is concerned, I feel happy thaI the Bodo 
Liberation Tigers have come forth and declared that they com-
mit themselves to the Constitution; that they would lay down 
arms; and that they were Willing to talk to the Government In 
respect of their grievances . ... ('nterruptla~) 

SHRI RAJESH PILOT: HOn. Member Chaltany. has 
pointed out that drugs money I, one of the factors for Insur-
gency. The Vohra Committee was .pfiJlnted to look Into It 
and follow ap action has to be taken. c8UId you enlighten the 
Hou.e whether the Govemment II following It uA? 

SHRI L.K. AOVANI : We ailt conscious of the fact that 
militancy in so far as western border Is concern ad Is mafnly 
financed by nareo-terrorism. 

[Translation} 

We are cautious and we will follow up the report of Vohra 
Committee. 

DR. RAGHUVANSH PRMlAO SINGH: Mr. Speaker, Sir, 
he did not answer to the questions raised by me 10 as protest 
I wal< out of the Houae. 

22.11 h .... 

Dr. Raghuvansh Prasad Singh and some other 
hon. Members then /eft the House. 

{Eng.sh} . 
MR. SPEAKER: I Iha. now put all the cut malo .. moved 

to the Demands tOr Grants relating to the Ministry of Home 
Atralrs together. 

The cut motions were put and negatived. 

M~. SPEAKER: I shan noW put the Oelflinds for Grants 
r.latlng to the Ministry of Homit ~1Ia\rs to votit. 

ihe question Is : 

"That the respective sums not excNdlng the amounts 
on Revenue Account and Capital Account shoWn In the Fourth 
colUmn of the Order Paper be granted to the Prasident, out of 
the Conso'dated Fund of India, to complete the tuml neces-
sary to defray the charges that will com. In course of pay-
ment during the y8/ir ending the 31st day of Merch, 2001, In 
respect of the heads of Demands entered In the Second col-
umn thereof against Demand Nos. 45 10 49 and 99 to 103 
riratlng to the Ministry of Home Affairs.' 

The motion was adopted. 

22.12 hra. 

The Lok Sabha then adjoumed till Eleven of the Ctoc/c on 
Thursday. Aprfl27, 2OooNa/saJcha 7, 1922 (Saka). 
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